
 Tuesday, April  23,  068

 Vaisakha  3,  890  (Saka)
 Fourth  Series,  Vol.  X  VI  No.  48

 LOK  SABHA

 DEBATES

 Fourth  Session

 सत्यमेव  जयते

 LOK  SABHA  SECRETARIAT

 New  Delhi



 ‘CONTENTS

 No.  48—Tuesday,  April  23,  +19681Vaisakha  3,  2000  (Saka)

 Oral  Answers.to  Questions  :
 *Starred-Questions Nos.  377,°7378,  1380,  £38!,  1384,

 and  385  मु
 Written  Answers  to  Questions  :

 Starred.
 a

 Nos.  1379,  +1382,  383  386  to

 Unstarred  Questions  Nos.  8i24  to  8i85,  8I87to  8201,
 8203  to  82I9,  822]  to  8280
 8282  to  8305,  8307  to  8332

 Short  Notice  Question  No.  23
 Correction  of  Answer  to  U.S.Q.  6077  dated  2-4-68
 Re.Privilege  Motions  and  Calling  Attention  Notices
 Papers  Laid  on  the  Table
 Committee  on  Absence  of  Members  from  sittings  of

 the  House—
 Miantes  eee

 Estimates  Committee—
 Minutes

 Leave  of  Absence  from  the  sittings  .of  the  House
 Committee  on  Public  Undertakings.

 Thirteenth  Report
 Demands  for  Grants,  ‘1968-69
 Ministry  of  Tourism  and  Civil  Aviation

 Shri  Gadilingana  Gowd
 Shai.Chintamani  Panigrahi
 Shri  Baburao  Patel
 Shri  N.  K.  Sanghi
 Shri  S.  Kandappan
 Shri  A.  S.  Kasture
 Shri  M.  Meghachandra
 Shrimati  Jahanara  Jaipal  Singh

 229224,
 2430

 2430—3]
 243)

 243!—32

 wo  2433,

 2434
 2434—  2604
 26h

 243739  ..
 2439—43
 2443—47
 2447—53
 2453—57
 2457—59

 ee  2465—67
 (2467—71

 *The  sign  +  marked  above  the  name  of  a  Member  indicates  that  the  question  was
 actually  asked  on  the  floor  of  the  Heuse  by  that  Member.

 (i)



 (ii  )

 Columns

 Shri  Ghayoor  Ali  Khan  we  247i—80
 Shri  Nambiar  Codes  2480—84
 Shri  Onkarlal  Bohra...  ५  2484—90
 Shri  S,  M.  Krishna...  "ss  2490—92
 Shri  Inder  J.  Malhotra  vee  2492—95
 Shri  Lobo  Prabhu  one  2495—97
 Shri  Virbhadra  Singh  2497—2500
 Shri  Prakash  Vir  Shastri  2500—04
 Shri  Ramavatar  Shastri  2504
 Dr.  Karan  Singh  oe  2505—2!

 Ministry  of  Labour,  Employment  and  Rehabilitation  252I—2604
 Shri  K.  M.  Koushik  -9523—3
 Dr.  Melkote  253!—37
 Shri  Hukam  Chand  Kachwai  2537—45
 Shri  K.  N.  Pandey...  2545—54
 Shri  N.  Sreekantan  Nair  256—65
 Shri  च्,  Krishnamoorthi  ५  2565--68
 Shri  0.  R.  Chavan_....  cs  2569—73
 Shri  P.  con  Adichan  2573-76
 Shri  Ganga  Reddy  2576—80
 Shri  Deven  Sen  wee  2580—83
 Shri  P.M.  Mehta...  Jssd—e5
 Dr.  Maitreyee  Basu...  te  oe  2585—87
 Shri  B.  K.  Das  Chowdhury  we  2588
 Shri  Deorao  Patil  wes.  eee  eee  een  2588—89
 Shri  Hathi  ass  .  25892601

 Business  of  the  House  tee  2554—55
 Business  Advisory  Committee

 Eighteenth  Report  eee  eee:  2568



 LOK  SABHA  DEBATES

 2247

 LOK  SABHA

 Tuesday,  April  23,  968]  Vaisakha  3,  7890
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Visit  by  Soviet  Planning  Delegation

 क[977.  SHRI  DEIVEEKAN:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  it  isa  fact  that  a  Soviet
 Planning  Delegation  arrived  in  India  re-
 cently  to  explore  new  possibilities  for  in-
 dustrial  collaboration  and  also  to  advise
 the  Indian  Planners  ;  and

 (b)  if  so,  the  details  of  the  discussion
 held  with  them  and  the  outcome  thereof  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).  A
 Soviet  Delegation  led  by  H.  E.  Mr.  A.  M.
 Zarsky,  Deputy  Chairman  of  the  Gosplan
 and  including  members  from  the  Ministries
 of  Foreign  Trade  and  Finance,  State  Com-
 mittees  and  other  technical  chiefs  has  been
 in  India  since  26-3-1968.  The  objective  of
 this  delegation  is  the  exploration  of  the

 bilities  of  d  trade  exchanges
 and  industrial  co-operation  between  the
 two  countries.  During  their  stay  the
 members  of  this  delegation  have  had  meet-
 ings  with  their  Indian  counterparts.  These
 meetings  have  been  of  an  _  exploratory
 character  and  the  preliminary  data  exchang-
 ed  will  have  to  be  studied  in  depth  by
 both  Government  before  final  decisions
 can  be  taken.

 SHRI  DEIVEEKAN  :  What  are  tho
 salient  features  of  the  proposals
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 SHRI  DINESH  SINGH  :  May  I  repeat
 what  I  had  read  out,  namely  that  the  main
 objective  of  this  particular  delegation—
 I  am  not  talking  of  the  earlier  delegation—
 has  been  to  see  how  best  we  can  increase
 our  economic  co-operation,  how  much
 possibility  there  is  to  increase  our  exports
 to  the  Soviet  Union  and  what  possibility
 there  is  of  increasing  their  exports  to  India,
 because  it  is  largely  a  balanced  thing  ?  The
 Soviet  Union  is  now  considering  their  next
 five  year  plan,  and  we  are  considering  our
 plan.  The  objective  has  been  to  see
 whether  we  can  increase  economic  co-ope-
 tation  and  how  best  it  can  be  done.

 श्री  रवि  राय  :  मैं  मंत्री  महोदय  से  जानना
 चाहता  हैँ  कि सोवियत  डेजिगेशन  के  साथ  जो
 बात  चीत  हुई  है  क्या  उस  के  कारण  भारतवषं
 का  जो  एक्सपोर्ट  होगा  उस  में  डिमोक्रटिक  कंट्रीज
 की  तुलना  में  कुछ  कंसेशन  मिलेगा,  ज्यादा
 फायदा  पहुंचेगा  ?

 श्री  विनेश  सिह  :  मैं  समका  नहीं  कि  इस
 में  फायदे  की  क्या  बात  है  t

 श्री  रवि  राय  :  मैं  जानना  चाहता  हूं  कि
 सोवियट  डेलिगेशन  से  हम  को  डिमोक़  टिक
 कंट्रीज  की  तुलना  में  क्या  कुछ  ज्यादा  फायदा
 पहुंचेगा  एक्सपोर्ट  के  सिलसिले  में  ?

 श्री  दिनेश  सिंह:  जब  हम  चीजें  एक्सपोर्ट
 करेंगे,  जाहिर  है  कि  उस  से  फायदा  होगा  ।

 SHRI  SRADHAKAR  SUPAKAR  :  Re-
 cecently,  there  wasa  news  item  in  the
 Current  regarding  the  sale  of  certain  Soviet
 planes  to  the  Government  of  India  in  ex-
 change  of  the  railway  wagons  that  are  to
 be  exported  to  the  Soviet  Union.  May  I
 know  how  far  that  deal  is  included  within
 the  scope  of  these  talks  with  the  Soviet
 planning  delegation  १
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 SHRI  DINESH  SINGH:  There  is  no
 linkage  of  sale  of  railway  wagons  with  the
 purchase  of  aeroplanes.  May  I  say  that
 we  have  signed  a  protocol  with  the  Soviet
 Union  for  the  sale  of  wagons  to  them
 which  commencifg  from  969  will  go  up  to
 4975  and  will  by  975  be  of  the  order  of
 0.000  wagons  ?  May  I  add  in  this  conne-
 ction  that  at  the  moment  we  have  a  favou-
 rable  balance  of  trade  with  the  Soviet
 Union,  and,  therefore,  it  is  a  matter  of
 concern  to  them  how  they  can.  increase
 their  buying  in  India,  and  it  will  have  to
 be  related  to  greater  purchases  from  the
 Soviet  Union  in  which  case  we  can  also
 consider  the  planes  ?

 at  देवेन  सेन  :  मैं  जानना  चाहता  हूं  कि
 एक्सपोर्ट  के  बार ेमें कौन  कौन  सी  मुख्य  कमो-
 डिटीज  के  बारे  में  बात  हुई,  शरीर  क्‍या  हमारे
 भैनुफेक्चर्ड  श्राटिकल्स.  लेने  के  लिये  सोवियट
 रशिया  तैयार  हो  गया  है  ?

 श्री  दिनेश  सिह  :  जी  हां,  मैनुफैक्चड
 आटटिकल्स  सोवियत  यूनियन  लेता  है।  इस  के
 अलावा  कंज्यूमसं  गुड्स  के  बारे  में  भी  जब  इस
 से  पहले  उन  का  डेलिगेशन  आया  था  तब  हमने
 6  करोड़  का  ऐग्रोमेंट  किया  है  1

 SHRI..BEDABRATA.  BARUA:  The
 Soviet  experts  are  reported  to  have  also
 made  certain  suggestions  in  regard  to  the
 projects  already  under  collaboration  with
 the  Soviet  Union.  May  I  know  the  sugges-
 tions  made  regarding  management  ?

 SHRI  DINESH  SINGH:  The  hor.
 Member  is  talking  of  the  earlier  delegations
 that  came,  that  is,  the  first  two  delegations,
 about  which  my  Ministry  has  not  had  much
 to  do.

 SHRI  HEM  BARUA  :  Besides  coming
 td  an  agreement  so  far  as  the  prothotion
 of  exports  to  Soviet  Russia  is  concerned,
 may  I  know  whether  it  is  a  fact  that  the
 Soviet  delegation  also  advised  our  Govern-
 ment  how  to  formulate  plans  in  order  to
 increase  production  ?

 SHRI  DINESH  SINGH:  Nog  that  I
 am  aware  of
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 श्री  क०  ना०  तिवारी  :  प्रभी  मंत्री  महोदय
 ने  कहा  कि  अ्रधिकतर  बाहर  माल  भेजने  और
 बहीं  से  भाल  मंगाने  के  सम्बन्ध  में  ही  बात  चीत
 हुई  और  यहां  के  श्रौद्योगिक  विकास  के  बारे  में
 भी  बात  चौत  हुई  t  अभी  हम  लोगों  ने  प्रेस  में
 पढ़ा  है  कि  पाकिस्तान  में  यू०  एस०  ह०  की
 40  फर्म्स  इंडस्ट्रीज  डेवेलप  करने  जा  रही  हैं
 इस  संम्गन्ध  में  हमारी  जो  बात  चीत  हुई  हैं  उस
 से  मालूम  होता  है  कि  दूँसरे  देशों  से  जो  हमारे
 सम्बन्ध  है  उन  की  तुलना  में  हम  रूस  के  साथ
 अपने  सम्बन्ध  बढ़ा  रहे  हैं  ।  मैं  जानना  चाहता  हूं
 कि  क्‍या  औद्योगिक  विकास  के  लेन-देन  के  सम्बन्ध
 में  भी  किसी  दूसरी  मिनिस्ट्री  के  द्वारा  उन  से

 सात  क्
 चीते  हर

 हैं
 डा

 थू  तो  सब  की  ज्वायेंट

 श्री  दिनेश  सिंह :  मेर  ख्याल  से  इस  में

 कुछ  गलतफहमी  है  कि  हंम  दूसरे  मुल्कों  से  अपने
 सम्बन्ध  कम  कर  के  सोवियत  संघ  से  सम्पकों

 बढ़ाना  चाहते  हैं।  किसी  से  भी  सम्बन्ध  कम
 करने  का  इरादा  नहीं  है,  सबे  जगह  से  सम्बन्धे
 बढ़ाने  का  ही  विचार  है।  माननीय  सदस्य  ने  लेब
 देन  के  बारे  में  जो  कहा,  तो  श्रायात  और.  निर्यात
 के  बारे  में  उनें  से  बहुत  सी  बातें  हुई  कयोंकिं  जौ
 चीजें  बैनेमी  उन  को  आधात  और  निर्मात  होगा
 'ही।  इस  ढंग  की  चीजों  के  संम्बन्ध  में  दो  तीन
 प्रोजेक्ट्स  के  बारे  में  बातें  हुई,  जैसे  कि  यहां
 उन  के  सहंयोग  से  एक  बड़ी  जूते  की  फैक्ट्री
 लगाई  जांये,  दूंधरे  चमड़े  के  सामांत  कौ  फैक्ट्री
 की  बात  हुई  है,  फलों  का  स  निकालने  की  बात
 है।  इन  तीनों  के  बार  में  एक  खांस  हग  से  बंतिं
 हुई  |  बाकी  और  देखा  गया  है  कि  सहयोग  से
 चहां  पर  और  क्या  कारोबार  शुरू  हो  संकंते  हैं।

 थ्री  महोराज  सिह  भारती  :  चं  कि  रूस  में
 “अब  पांचसाला  योजनायें  शुरू  होने  बाली  हैं,  तो
 क्या  भारत  संरकार  ने  स्से  की  सरकार  से  इंसं
 सम्बन्ध  में  कुछ  बात  चीत  कौ  है  कि  वह  अपने
 योजनाओ्रों  में  इस  बात  पर  ध्यान  रक्‍खें  कि  पांच
 सालों  के  भ्रन्दर  खनके  यहां  से  जो  तकनौकौचीजें
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 मंगानी  हैं  या  जो  कारखाने  लेने  हैं  हम  को,
 "न  को  वह  भ्रपनी  योजता  में  खास  तौर  पर
 स्थान  दें,  और  ज़ो  औद्योगिक  सामान  वह  हम
 से  खरीदने  जा  रहे  हैं  उन  का  हम  अपनी  योजना
 में  ध्यान  रक्खें,  और  क्‍या  वह  उन  के  लिये

 सहायता  दे  सकते  हैं  ?  क्या  कुछ  इस  किस्म  की
 बात  हुई  हैं  ?

 थी  विनेश  सिह  :  जी  हां  1

 श्री  महाराज  सिंह  मारती  :  इस  के  डिटेल्स
 बबलाये  जायें  ।  हुई  हैं  खाली  यह  कह  कर  केसे

 काम  चलेगा  ?

 श्री  अब्दुल  गनी  दार  :  शभ्रब  तक  जो  माल

 हमने  रूस  को  बरामद  किया  उस  की  जो  लागत

 यहाँ  श्राती  है वह  उस  से  सस्ते  दामों  in  गया

 या  हम  को  रेट्रस  ज्यादा  मिलें,  या  हम  को  कोई
 सब्सिडी  या  किसी  तरह  की  कोई  रियायत  यहा
 के  इंडस्ट्रियलिस्ट्स  को  देती  पड़ी,  श्रौर  जो  माल

 वहां  से  आया  क्या  वह  दूसरे  देशों  के  मुक्ावल
 में  सस्ता  आया,  और  उस  पर  गवर्नमेंट  को  कोई
 लाभ  हुआ  या  नहीं  ?  बजीर  साहब  यह  भी

 फरमायें  कि  जो  मशीनरी  दी  जाती  हैं  वह  भी
 जो  हमारी  एक्स्पोर्ट  होगी  क्या  उस  के  मुकाबले
 में  इम्पोर्ट  की  जाती  है  ?

 ७५७  ighre bsirnd taka

 Digldeligh i trbere vlog  हैं
 SAEs,  bps  Lok  oaks  14  pure.  hee

 vibe th  Luter  lieupule
 Ga  ए  eeelizs  Te  VTLS,

 PUA  LW  Sy  pfs  zblis-ep  ०५००

 areng

 थी  (दिनेश  सिंह :  यह  कहना  मेरे  लिये
 #ठिलत  होगा  कि  जो  सामान  वहाँ  से  झाया  उस
 को  अन्‍्लर्रेष्ट्रीय  मारब  में  क्या  दाम  था  और
 यह  दाम  वहाँ  से  ज्यादा  था  या  कम  था।
 लेकित,  जिन  लोगों  ने  चीजें  वहाँ  से  मंगाई
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 उन्होंने  पूरा  दाम  दे  कर  मंगाया  शर  सी  तरह
 से  हमारे  यहाँ  से  जो  निर्यात  हुआ  है  वह  मी  इस
 हिसाब  से  हुआ  है  कि  हमें  नुक्सान  नहीं  हुसा 1

 श्री  शिकबन्द्र  का  :  मैं  जानता  ज्ाहता  हूं
 कि  क्‍या  यह  बात  सही  है  कि  सोवियट  डेलीगें-
 शन  ने  भारत  सरकार  को  यह  सलाह  दी  है
 कि  भारत  अपनी  पंचवर्षीय  योजनायें  रूसी  पंच-
 वर्षीय  योजनाओं  के  साथ  प्रिक्रनाइज  करे  ॥
 यानी  जब  वह  अपनी  पंचवर्षीय  योजनायें
 चलायें  तब  भारत  भी  अपनी  पंचवर्षीय  योजनायें
 चलाये  ?

 श्री  विनेश  सिंह:  मैं  नहीं  समझता  कि
 सिक़्नाइज  करनी  की  क्‍या  बात  है।  हम  अप्बी
 योजनाओं  में  यह  विचार  करते  हैं  कि  हमें  जिन
 चीजों  की  जरूरत  है  उन  में  से  हम  ज्यादा  से.
 ज्यादा  क्या  सोवियट  संघ  से  मंग्रा  सकते  हैं  पौर
 उनको  अपनी  योजनादों  ग्रें  जिन  चोजों  की
 जरूरत  है  क्या  वह  ज्यादा  से  ज्यादा  भारत  से
 माँग  सकते  हैं  -  इसी  पर  उन  से  बात  हुई  t

 SHRI-LOBO  PRABHU  :  I  would  dike
 to.  refer  the  hon.  Minister  to  the  Estimates
 Committee  Report  submitted  this  year
 which  makes  it  clear  that  we  have  esta:
 blished  an  industrial  capacity  far  in  excess
 of  our  requirements,  that  we  have  not
 costed  the  production  before  sanctioning
 Projects,  that  we  have  failed  to  make—
 this  is  very  important—a  comparative
 evaluation  of  plant  and  production  between
 different  countries,  the  global  tender  system
 having  been  suspended.  In  respect  of  the
 Soviet  collaboration,  has  any  attempt  been
 made  at  comparison  of  the  cost  of  the
 plant  and  the  cost  of  production  ?

 SHRI  DINESH  SINGH:  We  _  have
 not  reached  that  stage  yet

 SHRI  SAMAR  GUHA  :  Is  it  a  fact,
 as  has  appeared  in  the  press,  that  as
 against  purchase  of  Indian  Engineering
 goods  like  railway  wagons,  the  Soyiet
 Government  exerted  pressure  upon  the
 Government  of  -India  to  purchase  Soyjet built  aincraft.?
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 SHRI  DINESH  SINGH  :  In  reply  to
 an  earlier  question  of  pressure,  I  did  try
 to  explain  that  there  is  no  question  of
 pressure.  It  is  a  balanced  trade.  If  we
 want  to  sell  goods  to  the  Soviet  Union,
 we  have  to  buy  goods  from  them.  There-
 fore,  we  shall  have  to  arrive  at  a  reason-
 able  balance.

 SHRI  SAMAR  GUHA;  May  I  know
 whether  the  question  of  sale  of  Russian
 aircraft  was  raised  ?

 MR.  SPEAKER  :  Next  question.

 Cardamom  Cultivation

 #1378,  SHRI  A.  SREEDHARAN  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  the  Cardamam  Board  has
 submitted  a  scheme  for  the  development  of
 cardamom  cultivation  ;

 (b)  if  so,  the  main  features  thereof  ;
 (c)  whether  Government  have  approved

 the  scheme  ;  and
 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  ]Piaced  in  Library.  See
 No.  LT  992/68].

 (c)  and  (d).  Out  of  the  five  schemes
 submitted  by  the  Cardamom  Board,  three
 have  been  approved  by  Government  and
 the  remaining  two  are  under  examination.

 SHRI  A.  SREEDHARAN  :  Cardamom
 has  been,  and  continues  to  be,  one  of  the
 traditional  exports  of  our  ancient  country.
 Traders.  from  the  Middle  East  and  South
 East  Asia  came  to  the  shores  of  Kerala  to
 purchase  cardamom  even  during  the  early
 days  of  history.

 According  to  the  Jatest  figures  avail-
 able,  the  area  under  cardamom  cultivation
 is  54,395  hectares  which  approximately  come
 to  +7,60,000,  acres,  and  the  foreign  exchange
 earned  is  to  the  tune  of  Rs.  267.07  lakhs
 in  1962-63  and  Rs.  319.98  lakhs  in  ‘1963-64,
 According  to  the  scheme,  it  is  proposed
 only  to  rejuvenate  the  existing  cardamom
 plantations.  But  if  we  undertake  to  expand
 cardamom  plantations,  if  the  56,000  liectares
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 could  be  expanded  to  +1,00,000  hectares,
 our  foreign  exchange  earnings  would  go  up
 by  00  per  cent.  Have  Government  under
 consideration  any  proposal  to  undertake
 extensive  cardamom  cultivation  in  the
 States  of  Kerala,  Mysore  and  Madras  by
 setting  up  a  body  like  a  Cardamom  Planta-
 tions  Corporations  ?

 SHRI  DINESH  SINGH:  May  I  say
 that  instead  of  thinking  in  terms  of  increas-
 ing  the  area  under  cardamom  plantation,
 it  will  be  far  more  useful  if  we  think  in
 terms  of  increasing  the  yield  per  hectare
 of  cardamom?  The  area  under  cardamom
 plantation  has  been  increasing.  In  1961-62,
 it  was  55,848  hectares  ;  in  1965-66,  it  went
 up  to  73,088  hectares  and  again  at  73,102
 Hectares,  while  the  production  figure  which
 was  3,205  in  96l-62  has  come  down  to
 2,700  in  ‘1966.  Therefore,  it  is  not  a  ques-
 tion  of  increasing  the  area  of  cardamom,
 out  of  improving  the  yield.  The  sugges-
 tion  has  been  made  in  that  respect  and
 we  are  looking  into  it.

 SHRI  A.  SREEDHARAN:  I  am
 glad  to  that  the  Minister  has  at  long  last
 opened  his  eyes  to  the  need  for  improving
 cardamom  cultivation  because  the  scheme
 was  submitted  by  the  Cardamom  Board
 fairly  long  back.  The  scheme  mainly
 visualises  the  eradication  of  the  ‘katte’
 disease  which  is  merrily  eating  up  carda-
 mom  plantations.  According  to  the  state-
 ment  laid  on  the  Table,  what  Government
 propose  to  do  is  to  fight  this  disease  in
 25,000  acres  in  5  years,  that  means,
 approximately  5,000  acres  a  year  arith-
 metically  spoken.  In  view  of  the
 fact  that  this  disease  is  widespread  and
 widely  prevalent,  will  Government  revise
 the  scheme  and  initiate  proposals  to  fight
 it  on  a  larger  scale  and  in  a  more  intensive
 way  ?

 SHRI  DINESH  SINGH  :  That  is  our
 endeavour,  to  fight  it  on  a  large  scale  as
 Tesources  permit.  It  is  a  very  expensive
 Process  and  that  is  why  we  can  only  fight
 it  in  the  areas  where  resources  permit.
 But  it  will  be  our  endeavour  to  go  on

 ing  the  to.  fight  this
 disease.

 SHRI  K.  LAKKAPPA:  The  state-
 ment  laid  on  the  Table  discloses  that  only
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 24,000  acres  of  cardamom  plantations  are
 envisaged  for  replanting  with  high  yielding
 healthy  seedlings.  I  would  like  to  have
 the  breakup  of  this  figure  as  between  the
 three  States.  The  climate  of  Mysore,
 Madras  and  Kerala  is  very  congeniai
 for  growing  cardamom.  What  steps  have
 Government  taken  to  implement  the  scheme
 and  also  to  see  that  the  cultivation  of
 cardamom  crop  in  these  areas  is  increased
 progressively  ?  Have  they  taken  into
 account  the  recommendation  of  each  of
 the  State?  What  are  the  details  of  the
 recommendation  made  by  each  State  and
 what  is  the  breakup  of  the  figure  ?

 SHRI  DINESH  SINGH:  So  far  as
 the  breakup  is  concerned,  it  is  our  inten-
 tion  to  apply  the  scheme  to  12,000,  acres
 in  Kerala  and  12,000  acres  in  Mysore  and
 Madras.

 SHRI  K.  LAKKAPPA:  Has  _  the
 Board  received  any  recommendations  from
 the  various  States,  and  has  it  recommended
 on  those  lines  ?

 SHRI  DINESH  SINGH:  I  am  not
 sure  what  the  Board  has  received.  I  am
 going  by  the  recommendation  the  Board
 has  sent  us.

 SHRI  DINKAR  DESAI:  The  North
 Kanara  district  of  Mysore  State  is  a  very
 favourable  area  for  the  cultivation  of
 cardamom.  But  in  view  of  the  tact  that
 80  per  cent  of  the  total  area  there  is
 covered  by  forest,  will  Government  advise
 the  Mysore  Government  to  release  at  least
 25,000  acres  of  forest  land  for  the  cultiva-
 tion  of  cardamom  ?

 SHRI  DINESH  SINGH  :
 I  cannot  say  offhand

 First  of  all,

 MR.  SPEAKER:  He
 that.  Shri  Kandappan.

 cannot  answer

 SHRI  5.  KANDAPPAN:  While  tak-
 ing  measures  to  improve  the  per  acre  yield
 of  cardamom,  I  have  seen  reports  in  the
 press  that  there  is  a  proposal  to  set  up
 some  cardamom  plantations,  particularly  in
 the  Kolli  Hills  in  Tamil  Nad  in  order  to
 rehabilitate  repatriates  from  Ceylon?  Is
 there  any  concreate  proposal  before
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 Government,  and  have  Government  decided
 anything  on  that  ?

 Secondly,  with  regard  to  the  Cardamom
 Board,  there  was  a  consistent  demand  from
 the  producers  side  and  also  from  the
 Merchants’  Guild  that  some  representative
 of  theirs  should  be  associated  with  the
 Board.  Have  Government  acted  on  that
 demand  ?

 SHRI  DINESH  SINGH:  Regarding
 the  rehabilitation  scheme,  I  do  not  have
 offhand  any  scheme  with  me.  I  shall  have
 to  find  out  from  the  State  concerned.

 As  for  the  personnel  of  the  Board,  |
 shall  consider  the  suggestion  when  the
 Board  is  reconstituted.

 SHRI  SREEKANTAN  NAIR  :  Is  the
 amount  of  Rs.  22.5  lakhs  envisaged  in  the
 statement  laid  on  the  Table  to  be  given  as
 a  loan  or  as  a  grant  to  be  spent  directly
 by  the  Board  for  eradicating  the  disease  ?

 SHRI  DINESH  SINGH:  No,  there
 will  have  to  be  a  scheme  which  will  have
 to  be  implemented.  Whether  the  Board
 will  do  it  or  the  State  Governments  will
 implement,  wiil  have  to  be  gone  into.

 Price  of  Imported  Newsprint

 #1380.  .  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  the  price  of  the  newsprint,
 being  imported,  is  contractual  or  varying  :

 (b)  whether  the  price  for  the  year  is
 fixed  by  the  State  Trading  Corporation,  if
 contractual  ;  and

 (c)  whether  there  is  any  difference  in
 the  prices  of  the  newsprint,  apart  from
 other  incidental  costs,  if  the  newsprint  is
 obtained  through  approved  and  registered
 importing  agents  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  The  price
 of  imported  newsprint  is  contractual.

 (b)  The  newsprint  prices  are  negotiated
 by  the  State  Trading  Corporation  with
 various  supplying  countries.  The  prices
 agreed  to  are  uniformly  applicable  for  the
 period  of  the  contract.
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 (c)  There  is  no  difference  in  the  basic
 Price  of  newsprint  when  imported  by
 registered  importers  against  S.T.C.’s  con-
 tracts.

 SHRI  K.  M.  KOUSHIK  :  In  view  of
 the  fact  that  the  licencees  can  import  either
 directly  or  through  importing  agents  who
 are  recognised  and  approved  by  the
 Commerce  Ministry,  whether  those  import-
 ing  agents  can  charge  more  than  what  the
 STC  has  contracted  for  the  newsprint.  In
 other  words  is  it  not  necessary,  and  it  not
 ‘binding  on  the  importing  agent  that  he
 should  charge  only  the  contracted  price
 for  the  paper,  apart  from  the  incidential
 expenses,  and  is  he  mot  under  a  duty  to
 give  all  the  documents  so  that  the  licensees
 could  verify  whether  the  charges  for  the
 paper  are  correct  or  in¢cprrect  ?

 SHRI  DINESH  SINGH:  I  eatirely
 agree  with  the  hen.  Member  that  the
 charges  shoyld  not  be  unduly  high.
 (Interruption)

 SHRI  K.  M.  KOUSHIK:  Whether  it
 should  be  the  same  as  the  STC  has
 contracted  ?

 SHRI  DINESH  SINGH  :  What  exactly
 is  the  arrangement  that  the  STC
 has  with  the  people  to  whom  it  gives,
 I  shall  have  to  verify  from  the  STC.
 But  so  far  as  {  recollect,  I  think  the  idea
 is  that  they  should  sell  it  at  that  price.

 SHRI  K.  M.  KOUSHIK  :  He  has  not
 answered  my  question,  whether  the  licensee
 is  entitled  to  get  the  original  document  so
 that  he  will  be  able  to  verify  the  value
 of  the  paper  as  charged  with  the  value  of
 the  paper  which  the  STC  has  contracted.

 SHR]  DINESH  SINGH  :  I  shajl  have
 to  examine.

 SHRI  K.  M.  KOUSHIK  :  Is  it  not  a
 fact  that  your  Ministry  and  the  Chief
 Controller  of  Imports  and  Exports  had
 several  complaints  that  these  importing
 agents  have  been  charging  more  than  the
 centractual  price  and  that  they  refuse  also
 to  give  the  documeats  so  that  the  matter
 might  be  verified  ?  Is  it  not  a  fact,  and,
 #f  so,  what  action  have  you  taken  to  see
 that  actually  the  price  of  the  paper  which
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 the  importer  charges  to  these  licencees  is
 the  same  as  the  STC  has  contracted  ?

 SHRI  DINESH  SINGH  :  So  far  ag  }
 have  gone  into  it,  I  have  satisfied  myself
 that  the  STC  was  not  charging  so  far  as
 other  parties  are  concerned,—

 SHRI  K.  M.  KOUSHIK  :  The  imper-
 ting  agent  charging  more  than  the  contract-
 ed  prige.

 SHRI  DINESH  SINGH:  In  reply  to
 an  earlier  question,  I  said  I  shall  have  to
 see  what  the  STC  does  and  make  sure  be-
 fore  I  say  anything  in  the  House.  I  shall
 look  into  that.

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 Is  the  hon.  Minister  aware  of  the  fact  that
 in  terms  of  import  control  order,  the  Chief
 Controller  of  Import  and  Exports  is  expect-
 ed  to  record  the  CIF  value  of  the  article  to
 be  imported  and  not  the  value  higher  than
 the  value  which  is  agreed  upon  on  the
 basis  of  the  contract  with  the  STC,  and  is
 he  further  aware  of  the  fact  that  based  on
 this  higher  amount  of  value  being  mention-
 ed  in  the  import  licence,  it  is  in  contradis-
 tinction  with  the  objective,  the  same  import
 licence  is  submitted  to  the  Reserve  Bank
 for  the  purpose  of  letters  of  credit  or  to
 the  customs  authorities  for  customs  clear-
 ance  purposes  and—-it  smacks  of  an  under-
 hand  dealing  and  close  collaboration  in  the
 office  of  the  Chief  Controller  of  Imports
 and  Exports  and  the  differance  value  of  the
 product  so  separetely  mentioned  in  the  RBI
 copy  and  import  licence  runs  into  croxes
 of  rupees  if  added  to  the  total  quantity  of
 newsprint  imported  for  years  together  ?

 SHRI  DINESH  SINGH  :  This  question
 is  based  on  the  assumption  that  there  is  a
 difference  in  the  two;  I  shall  have  to  exa-
 mine  it  whether  there  is  this  difference.

 st  प्रटल  बिहारी  ब्राज़परेय्ी :  :  क्या  सरकार
 करे  विजाराधीन  कोई  ऐसा  प्रस्ताव  है,  जिस  के
 अन्तर्गत  इस  समय  न्यूज़प्रिट  जितनी  मात्रा  में
 जंगावा  जा  रहा  है,  बह  साला  बढ़ाई  जाये,  जिस
 से  उस  का  भ्रभाव  न  हो  और  उस  में  चोर-
 ज्ास्ारी  न  जले 7
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 ft  fetter  सिंह  :  इस  बार  में  मुझे  प्रंपने
 दोस्त,  सुँचनी  शर  प्रसारण  मंत्री,  से  बांत  करनी
 पड़ेगी,  क्योंकि  इस  के  नियम  खने  के  मंत्रालय  में
 बनते  हैं  ।

 SHRI  D.N.  PATODIA:  This  news-
 print  is  being  imported  through  various
 agencies  apart  from  the  STC.  In  most  of
 the  cases  including  the  STC  it  has  been
 observed  that  the  price  at  which  it  is  selling
 in  India  is  very  much  higher  compared  to
 the  cost  of  import.  I  want  to  know  whether
 there  is  a-device  or  a  system  by  which
 Gevernment  is  able  to  get  a  parity  as  to
 whether  there  is  any  profit  element  either
 by  the  STC  or  by  anybody  else;  whether
 théy  weuld  get  it  examined  and  some  sort
 of  system  is  devised  by  which  all  over  the
 country  there  is  somé  sort  of  reasonable
 parity  of  the  price,  whether  it  is  imported
 by  the  STC  or  by  somebody  else.

 SHRI  DINESH  SINGH:  This  is  an
 attempt  that  has  been  made  at  buffer-stock
 if  this  respect;  tliat  there  is  stability  of
 price  and  there  is  regularity  of  supply.
 Whether  there  is  any  disparity  between  the
 imported  price  and  the  sale  price,  isa
 matter  that  I  shall  have  to  examine  before
 I  can  say  something.

 लागालैस्ड  में  कागज  बनाते  का  कारंसाना

 #1381,  श्री  भेहाराज  सिंह  भारती  :  क्‍या
 झोझोगिक  विकास  तथा  समवाय-कार्य  मंत्री

 बहू  बताने  की  कृपा  करेंगे  कि  नागालैण्ड  में  एक
 कागल  बनाने  का  कारखाना  स्थापित  करने  के
 लिये  नागालैण्ड  सरकार  मे  जो  सहायता  और

 अनुमति  मांगी  है,  उसके  बारे  में  सरकार  द्वारा
 क्या  कायंवाही  की  गई  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  (SHRI
 RAGHUNATH  REDDI):  The  Govern-
 met  OF  Nagaland  have  appeinted  a  Co-
 mmitte  with  which  some  representatives
 of  CentPal  Government  are  also  associated,
 to  look  into  .the  ecenemics  of  a  Paper
 Project  in  that  State.  The  Report  of  the
 Committee  is  awaited.
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 श्री  महाराज  सिंह  मारतो:  मैं  अ्रभी
 पीछे  नागाल॑ण्ड  गया  था  वहां  पर  बहुत  से  क्षेत्रों
 में  खालिंसे  बांस  के  जंगल  मैं  ने  देखे  हैं।  वहीं
 पर  पहांड़  भी  कच्चा  है,  जिस  पर  बांस  आंराम
 से  खड़ा  हो  संकता  हैं।  नागालैण्ड  सरकार  के
 जिम्मेदारी  मंत्रियों  ने  मुझे  बताया  कि  उन्होंने
 इस  सम्बन्ध  में  एक  प्लान  केन्द्रीय  सरकार  की
 सबमिट  करं  दियां  है  और  उन  को  शिकायत  है
 कि  केन्द्रीय  सरकार  उन  की  डेवेलपमेंट  को
 योजनाओं  पर  जैसे,  व ेचीनी  और  कागज  की
 मिलें  लगाना  चाहते  हैं  तवज्जह  कम  वेती  है.
 ओर  उन  के  लड़ाई-भगड़ों  पर  ज्यादा  तवज्जह्‌
 देती  है।  मैं  सरकार  से  यह  जानना  चाहता  हूं
 कि  जब  इतना  ज़्यादा  बांस  नागालैण्ड  में  मौजुद
 है  और  वहां  की  सरकार  ने  इस  बारे  में  श्रपनी
 सिफ़ारिश  कर  दी  है,  तो  फिरं  कागर्ज़ो  के  हेर-फेर
 में  उस  स्कीम  को  लागू  करने  में  देर  क्यों  की  जा
 रही  है  1

 श्रौद्योगिक  विकास  तथा  समवाय-का्य  मंत्री
 (श्री  फलरुद्दीन  अलो  श्रहमद)  :  वहां  की  सरकार
 ने  एडवाइज  के  ज़रिये  से  एक  प्राजेक्ट
 रिपोर्ट  तैयार  कराई  है।  इस  वक्‍त  हमारी  सैण्ट्रल
 कमेटी  और  नागालेण्ड  की  कमेटी  मिल  कर
 उस  पर  गौर  कर  रही  हैं,  ताकि  यह  देखा  जाये
 कि  यह  प्राजेक्ट  कहां  तक  वायेबल  हो  सकती
 है।  इस  में  देर  करने  का  सवाल  नहीं  है।  मैं
 सिफ  एके  बातं  कहना  चाहता  हूं  कि,  जैसा  कि
 श्राप  को  मालूम  है,  नागालैण्ड  में  जो  पेपर  बनेगां,
 वह  वहां  खर्च  नहीं  होगा,  बल्कि  उस  को
 बेचने  के लिये  कलकत्ता  वगरह  दूसरी  जगहों
 में  लाना  पड़ेगा,  जिस  से  उस  की  कीमत  बहुत
 ज्यादा  होगी  ।  झ्राज  हमारी  यंह  हालत
 है  कि  जो  पेपर  मिल  हम  कनज्यूंभिंग  सेन्टर  के
 करीब  भी  बना  रहे  हैं,  उस  कागज़  की  कौमत
 भी  कोफ़ी  है।  इसको  देख  कर  हमें  सोचना
 पड़ेगा  कि  वहां  पर  कितनी  जल्दी  पेषर  भिले  को
 लेंगाया  जा  सकता  है  |

 थी  महाराज  सिह  मारती:  मंत्री  महीदव
 मैं  कहो  है  कि  इन  को  प्रोजेक्ट  रिपोर्ट  सबमिंद
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 हो  गई  है  और  उस  पर  गौर  किया  जा  रहा  है।
 मैं  यह  जानना  चाहता  हूं  कि  वह  प्रोजेक्ट  रिपोर्ट
 कितने  टाइम  से  केन्द्रीय  सरकार  के  पास  पड़ी
 हुई  है  और  उस  पर  विचार  किया  जा  रहा  है
 मंत्री  महोदय  ने  कहा  है  कि  वह  पेपर  मिल  बहुत
 दूर  होगी  और  उस  का  क। गज़  महंगा  पड़ेगा  I
 क्या  यह  सच  है  कि  यही  बात  केन्द्रीय  सरकार
 को  नागालंण्ड  के  विकास  के  काम  को  करने  से
 लगातार  रोक  रही  है  ?

 ी  फ़्रुद्दीन  अली  झहमद :  जो  कोई
 इकनोमिक  प्रोजेक्ट  हमारे  सामने  झ्राती  है,  उस
 को  देखना  पड़ता  है,  उस  के  बारे  में  सोचना
 पड़ता  है

 श्री  महाराज  सिह  भारती  :  मंत्रों  महोदय
 को  यह  नहीं  भूलना  चाहिये  कि  नागालैण्ड  की
 स्पेशल  पोजीशन  है  और  इस  लिए  उस  के  विकास
 कार्यक्रमों  के  बारे  में  शीत्रता  करने  की  श्रावश्य-
 कता  है  t

 श्री  फ़लरुद्दीन  ध्ली  झहमव :  नागालैण्ड
 को  और  तरह  से  सवसिडीज्ञ  बगैरह  दी  जा
 सकती  हैं,  लेकिन  जब  तक  तमाम  बातों
 पर  गौर  न  किया  जाये,  वहां  पर  कोई  इकानो-
 मिक  यूनिट  किस  तरह  से  लगाया  जा  सकता
 है?

 श्री  चन्द्रजोत  यादव  :  नागालेण्ड  गवनंमेंट
 के  भ्रलावा  दूसरी  कई  सूबाई  सरकारों  ने  भी
 केन्द्रीय  सरकार  से  यह  प्रार्थना  की  है  कि बह  उन
 के  क्षेत्र  में  कागज  के  कारखाने  लगाने  की

 इजाजत  दे  और  उन  को  इस  बारे  में  सहायता  दे  1
 उदाहरण  के  लिये  उत्तर  प्रदेश  की  सरकार  ने  यह
 सिफ़ारिश  की  है  कि  गोंडा,  बहराइच  आदि  पूर्वी
 जिलों  में  कागज  का  कारखाना  लगाने  की
 इजाज़त  दीजाये,  जहां  पर  उस  का  सारा  मैटी  रियल
 काफी  मिलता  है  ।  चू  कि  हमार  देश  में  न्यूजप्रिट
 की  कमी  है  श्रौर  हम  उस  को  बाहर से  मंगाते  हैं,
 इस  लिए  क्‍या  सरकार  इन  तमाम  संभावनाओं
 को  ध्यान  में  रखेगी  भर  जिन  दाज़्य  सरकारों
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 ने  इस  बार  में  सिफारिश  की  है,  उस  पर  गौर
 कर  के  उन  इलाकों  में  भी  कागज़  के  कारखाने
 लगाने  पर  विचार  करंगी  ?

 थ्री  फलरुद्दोन  झली  भ्रहमद  :  पेपर  मिल

 बगराह  तो  हमने  966g  डी-लइसेंस  कर  दी
 हैं  :  सवाल  यह  है  कि  पब्लिक  सेक्टर  में,  या  जो
 कार्पोरेशन  हमने  बनाया  है,  उसके  मातहत  कुछ
 ऐसे  कारखाने  लगाये  जायें,  जहां  पेपर  भौर

 न्यूज़प्रिट  बन  सके  ।  हमारा  जो  प्लान  बन  रहा
 है,  उसके  बनने  के  बाद  यह  सोचा  जायेगा  कि
 प्लान  में  और  कार्पोरेशन  के  मातहत  हम  कितने
 कारखाने  लगा  सकते  हैं  और  कहां  कहां  लगा
 सकते  हैं  सब  सूबों  की  तरफ  से  यह  मांग  है।
 इन  तमाम  बातों  पर  गौर  किया  जायेगा।

 श्री  गुणानन्द  ठाक्र  :  श्रष्यक्ष  महोदय,
 सरकार  की  नीति  ऐसी  रही  है  कि  जहां  पर
 कागज़  उद्योग  के  लिये  सारे  साधन  मौजूद  हैं,
 सब  कुछ  मिलता  है,  वहां  भी  सरकार  कागज
 उद्योग  खोलने  में  भ्रसमर्थता  प्रफट  करतो  है।
 जब  हम  सरकार  से  पूछते  है  तो  उत्तर  मिलता
 है  कि  राज्य  सरकार  से  प्रपोजल  शाये  तो  हम
 विचार  कर  सकते  हैं  ।  राज्य  सरकारें
 लिखती  हैं  भ्रौर  उद्योग  खड़ा  हो  जाता  है,  उनमें
 श्रधिक  पू  जी  लग  जाती  है  तब  फिर  राज्य  सरकार
 उनको  संरक्षण  देने  के  लिये  उन  उद्योगों  को
 अपने  हाथ  में  लेने  के  लिये  अनुरोध  करतीं  हैं,
 तो  यह  सरकार  मुकर  जाती  है  मैं  आपको  एक
 मिसाल  दू--  बिहार  में  एक  भी  कागज  का
 कारखाना  नहीं  है,  विशेष  रूप  से  उत्तर  बिहार
 में  जो  कि  एक  बहुत  ही  पिछड़ा  हुमा  क्षेत्र  है
 मैं  मंत्री  जी  से  जानना  चाहता  हूँ  कि  उत्तर
 बिहार  के  दरभंगा  जिले  में  जो  भ्रशोक  पेपर
 मिल  है,  क्‍या  सरकार  उसको  अपने  हाथ  में
 लेने  जा  रही  हैं,  क्योंकि  इसके  लिये  बिहार
 की  राज्य  सरकार  ने  आपसे  सिफारिश  की  है  ?

 अध्यक्ष  महोदय  :  वह  इसका  जवाब  नहीं
 देंगे  क्योंकि  यह  नागालेंड  का  प्रदन  है  और  झाप
 बिहार  के  बारे  में  पूछ  रहे  हैं



 2263  Oral  Answers

 st  गुणानन्द  ठाकुर:  अध्यक्ष  महोदय,
 मैं  कोई  प्रशासनिक  सवाल  नहीं  कर  रहा  हैँ,  यह
 तो  एक  बड़ा  महत्वपूरां  प्रश्न  है।  चूकि  हमारे
 राज्य  में  एक  भी  काग़ज़  उद्योग  नहीं  है...

 MR.  SPEAKER  :  If  I  allow  you  now
 everybody  will  start  asking  about  his  own
 constituency.  This  question  is  not  about
 Bihar.  The  Minister  will  not  answer  your
 question  because  I  am  not  permitting  him
 to  answer.  You  puta  separate  question
 about  Bihar.

 श्री  गुणानन्द  ठाकुर  :  बारबार  यह  सवाल

 हम  यहाँ  लाते  हैं,  लेकिन  मंत्री  महोदय  इसे  टाल
 जाते  हैं  1

 श्री  झो०  प्र०  त्यागी  :  अध्यक्ष  महोदय,
 सरकार  ने  इस  बात  को  स्वीकार  किया  है  कि
 नागालैंड  में  कागज  बनाने  का  रा-मंटीरियल  बहुत
 बड़ी  तादाद  में  है।  नागा  प्रान्त  की  स्थिति  मारत-
 वर्ष  में  एक  बड़ी  विचित्र  स्थिति  है।  उद्योगों
 की  दृष्टि  से  वह  सबसे  पिछड़ा  ह्भा  प्रान्त  है।
 मैं  सरकार  से  जानना  चाहता  हूं  कि  नागालैंड
 और  पूर्वी  क्षेत्र  की  आवश्यकताओ्रों  को  ध्यान
 में  रखते  हुए  तथा  नागालैंड  के  उद्योगिक  विकास
 को  ध्यान  में  रखते  हुए  क्या  सरकार  वहां  पर
 कागज  का  कारखाना  स्थापित  करने  के  बारे  में
 विचार  करेगी,  ताकि  वह  पूर्वी  क्षेत्र  की  सप्लाई
 का  एक  केन्द्र  बन  सके  ?

 श्री  फखरुद्दीन  झली  झहमद :.  इन  तमास
 बातों  पर  गौर  किया  जा  रहा  है  ।  इसी  लिये  जो
 प्रोजेक्ट  रिपोर्ट  झाई  है,  उस  पर  गौर  करने  के
 लिये  हम  ने  एक  कमेटी  मुकरिर  की  है।  कमेटी
 की  रिपोर्ट  आने  के  बाद  हम  उस  पर  एक्शन
 लेंगे।

 SHRI  HEM  BARUA  :  Since  there  is
 no  modern  industry  worth  the  name  in
 Nagaland,  since  raw  materials  are  available
 in  abundance  for  a  paper  factory  there  and
 since  the  Chief  Minister  of  Nagaland  is
 sore  and  unhappy  because  of  the  minister's
 refusal  to  set  up  a  paper  factory  there  in
 spite  of  all  these  factors  in  favour  of  @
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 paper  factory  there  and  that  unhappiness
 is  spreading  among  other  loyal  sections  of
 Nagas,  why  is  it  that  Government  is  trying
 to  bypass  the  just  claim  of  Nagaland  like
 this  ?

 श्री  गुणानन्द  ठाक्र  :  ग्रध्यक्ष  महोदय,
 मेरा  व्यवस्था  का  प्रश्न  है।

 MR.  SPEAKER:  No
 prasna  during  Question  Hour.

 yyavastha  ka

 SHRI  F.  A.  AHMED:  The  hon.
 member's  question  is  based  on  a  large
 number  of  presumptions.

 SHRI  HEM  BARUA:  Not  a  single
 presumption;  they  are  all  facts.

 MR.  SPEAKER:  That  there  is  no
 major  industry  in  Nagaland  is  a  fact.

 SHRI  HEM  BARUA  :
 Minister  is  sore.

 The
 That  also  is  a  fact.

 Chief

 MR.  SPEAKER  :  That  I  do  not  know.

 SHRI  F.A.  AHMED:  There  is  no
 question  of  Government  of  India  having
 decided  not  to  establish  a  paper  mill  there.
 The  project  report  prepared  by  their  advi-
 sers  has  been  submitted  to  us  and  we  are
 considering  to  what  extent  we  can  meet  this
 demand.

 SHRI  HEM  BARUA:  It  is  under
 consideration  for  rejection  or  for  accep-
 tance  ?

 MR.  SPEAKER  :
 possible.

 Either  way  it  is

 SHRI  0.  ८.  SHARMA:  We  are  hav-
 ing  a  plan  holiday  for  2  years  and  the  four-
 th  plan  is  suffering  from  the  pangs  of  birth
 just  now.  May  I  know  how  much  money
 has  been  spent  during  these  plan  holiday
 years  on  the  economic  development  of
 Nagaland  and  how  much  money  has_  been
 spent  on  its  economic  development  ever
 since  the  State  of  Nagaland  was  born  ?

 SHRI  F.  A.  AHMED  :
 can  be  supplied,
 now,

 These  figures
 They  are  not  with  me
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 att  शिकरे  :  अध्यक्ष  महोदय,  नागालैंड  की
 बेपर  का  कारखाना  स्थापित  करने  के  लिये  मांग
 आई  है  |  मैं  मंत्री  महाशय  से  जानना  चाहता
 हूं  कि  पेपर  बनाने  के  लिये  जिस  रा-मंटीरियल
 की  जरूरत  होती  है,  क्या  वह  नागालैंड  में  मिल
 सकता  है  ?  क्या  केन्द्र  सरकार  ने  इस  के  लिये
 वहाँ  पर  कोई  सर्वे  किया  है  ?

 श्री  फखरुद्दीन  झली  झहमद :  सिर्फ  रा-
 मेटीरियल  मिलने  से  ही  कारखाना  नहीं  बनता
 है  ।  रा-मैटीरियल  जरूर  वहां  पर  मौजूद  है

 गोरखपुर  में  रेलवे  संचार  सेवा  के  लिए  सुकझ्षम
 तरंग  ु

 +
 *I384.  श्री  हरदयाल  देवगुरा  :

 श्री  रामचरण  :
 शी  थ०  ला०  धारपाल  :
 श्री  सो  तह  प्रसाद  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  गन

 (क)  उत्तर  प्रदेश  में  गोरखपुर  में  रेलवे
 संचार  सेवा  के  लिये  सूक्ष्म  तरंग  बुज॑  बनाने  के
 लिये  किस  पार्टी  को  ठेका  दिया  गया  है;

 (ख)  क्‍या  यह सच  है  कि  इस  पार्टी  ने  भ्रब
 तक  बुज  बनाने  का  काम  कभी  नहीं  किया  है
 और  इस  मामले  में  वह  झ्नुभवहीन  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  इस  ठेके  के
 देने  में  जिन  अधिकारियों  ने मदद  की  थी,  उनकी
 पदोन्नति  कर  दी  गई  है;  भौर

 (घ)  यह  ठेका  कितने  मूल्य  का  है  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 PARIMAL  GHOSH):  (a)  M/s.  SAAS
 Engineering  Company  Pvt.  Ltd.,  Calcutta.

 (b)  No,  Sir.  The  firm  has  previous  ex-
 perience  in  this  type  of  work,  namely,
 fabrication,  foundation,  erection  and  test-
 ing  of  Microwave  towers  from  M/s.
 Nippon  Electric  Co.,  Japan,  for  the  micro-
 wave  system  of  the  P  &  T  Department  in
 Calcutta  area.

 (ey  No.  Sir.
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 dd  The  value  of  the  contract  is  Rs.
 14,28,000.

 शौ  हरदयाल  देवगश्त  :  अध्यक्ष  भहोदव,
 यह  रेलवे  मंत्रालम  का  एक  बहुत  बड़ा.  घुटाला
 है  और  मैं  आपकी  अनुमति  से  रेलवे  मंत्री  महो-
 व्द्य  से  पूछना  चाहता  हूँ  कि  क्या  यह  सच  है  कि
 यह  सास  इन्जीनियरिंग  बरक्स  लि०  झौर  उसके
 साथ  ही  साथ  टावर्स  प्राइवेट  लि०  एक  हो
 कम्पनियाँ  हैं।  इनके  दफ्तर  एक  ही  जगह--१,
 वाटरलू  स्ट्रीट,  कलकत्ता  में हैं  शर  इनके  मैने-
 जिंग  डायरेक्टर--श्री०  बी०  सी०  ग्रुहा--श्री
 परिषिल  घोष  के  ब्रदर-इच-ला  यानी  इनकी  पत्नो
 के  सगे  भाई  हैं  और  इनकी  अपनी  कोई  फंस्टरी

 नहीं  है  तथा  जो  टावसं  ये  तैयार  कर  रहे  हैं,  वह
 भी  एक  दूसरी  कम्पनी  के  द्वारा  एक  दूसरे  स्थान  पर

 मैससं  एसोशियेटेड  एस०  वाई०  प्राइवेट  लि,
 बारानगर,  कलकत्ता  में  तैयार  हो  रहे  हैं  इन्होंने
 उन  को  सव-कांट्रेक्ट  दे  रखा  है  तथा  डी०  जी०

 एस०  डी०  के  लोग  वहां  जा  कर  उनके  सामान

 का  इंस्पैक्शन  कर  रहे  हैं?  क्या  इस  कम्पनी  को

 इस  लिये  ठेका  दिया  गया  है  कि  ये  उनके
 सम्बन्धी  हैं...

 MR.  SPEAKER  :  It  must  be  in  form
 of  a  question  “क्या  सम्बन्धी  हैं”  ?

 श्री  हरदयाल  देवयूख :  ठीक  है,  क्‍या  ये
 उनके  सम्बन्धी  हैं  तथा  इस  कम्पनी  का  इस
 लाइन  में  कोई  श्रनुभव  नहीं  हैं  ?

 SHRI  PARIMAL  GHOSH:  Sir,  I
 have  no  idea  about  the  composition  of  the
 company  and  the  names  of  the  directors
 of  this  company.  This  tender  was  floated
 in  the  year  ‘1966.

 श्री  हुकम  चन्द  कछवाय  :  यह  मंत्री  महोदय
 बिल्कुल  गलत  बयानी  कर  रहे  हैं  1

 MR.  SPEAKER  :  Order,  order.  You
 have  made  an  allegation.  You  must  hear
 him.  You  cannot  make  an  allegation  and
 then  not  hear  him.  He  has  a  right  to  ex-
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 plain  his  conduct.  when  you  have  made  an
 allegation.

 SHRI  PARIMAL  GHQSH:  This
 tender  was  floated  in  the  year  966  for  the
 installation  of  a  multi-channel  microwave
 system  in  the  North-eastern  Railway.  There
 were  about  tenor  fifteen  tenderers.  Out
 of  them  three  tenders  were  complete  in  all]
 respects.  These  tenders  were  gone  into  by
 a  committee  of  officers  consisting  of  the
 Chief  Tele-com  Engineer  and  the  Financial
 Adviser  of  the  North-eastern.  Railway.
 Their  recommendation  has  been  accepted
 by  the  General  Manager.  Particularly  this
 firm,  as  far  as  |  could  gather  from  the  papers,
 has  experience  of  this  type  of  work  from  the
 Nippoe  Engineering  Company  which  has
 executed  a  similar  type  of  microwave  system
 in  Calcutta  for  the  Posts  and  Telegraphs
 Department.  Their  tender  was  technically
 the.  lowest.  As  such,  considering  their
 experience  in  this  type  of  work  the  con-
 tragt  was:awarded  to  them.

 ‘SHRI  D.N.  PATODIA:  Was  it  the
 lowest  in  valua  also?

 SHRI  PARIMAL  GHOSH:  Yés.

 MR.  SPEAKER:  That  isa  separate
 question.  The  hon.  Member  may  ask  that
 when  he  gets  a  chance.

 at  हरदयस्ल  देवशुरा  :  मैंने  जो  प्रश्त  पूछा
 था  वह  यह  है  कि  यह  जिन  कम्पनी  को  दिय्य
 गया  है  उसके  मैनेजिंग  डायरेक्टर  मि०  बी०  सी०
 गुहा  हैं  यानी'  जो  इनके  ब्रवर-इन-ला  हैं  ?  दूसरी
 बात  यह  कि  उनकी  भ्रपनी  फैक्टरी  हैं  या  नहीं

 -इसः  काम  को  करने ंके  लिये  और  तीसरी  बात
 यह  हैं  कि  क्या  यह  सच  है  कि  जो  टावस  तैयार
 कर  रहे  हैं  उनका  फंब्रीकेशन  झौर  गेलवेनाइजिंग

 दुसरी  जगह  सब-कन्‍्ट्रेंक्ट  पर  हो  रहा  है'  श्औौर
 डी०.  जी०  एस०  डी०,.  गबनंमेन्ट  झाफ  इंडिया,
 कहां  जाकर  इन्सपेक्शन  कर  रहें  हैं  ?  क्या  इन
 _ तीनों  बातों  से  श्राप  इलकार  कर.  सकते  हैं  ?

 THE  MUNISTER  OF  RAILWAYS
 (SHRL  2.  M.  POONACHA):  Sir,  it  is
 very  unfair  that  certaim-motives  are  imputed
 in.  this  regard.  The  fact  that  this  tender

 ..was-  floated  as  far  back  a0  in;  I966-when
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 perhaps  Shri  Parimal  Ghosh  was  not  even
 thinking  about  contesting  the  elections
 should  remove  any  suck  doubts.  from,  the mind  of  hon.  Members.  Before  the  elec tions  the  whole  thing  has  been  settled’ and  this  particular  point  has  ap  relewense
 now.  The  paint  at  that  stage  was.  as  te
 the  competitiveness  of  the  tenders  offered
 and  the  competence  of  the  firms  to  execute
 the  work.  These  were  the  two  main.  coms
 siderations  that  weighed  before  the  Tender
 Committee.  That  has  been  gone  into  very
 thoroughly  and  the  tender  has  been
 finalised.  Ido  not  know  how  my  hon.
 friend  thinks  it  fair  to  introduce.  thie
 argument  at  this  stage.

 श्री  हरदयाल  देवगुण  :  अध्यक्ष  महोद्क;
 मैं  ने  पुछा  है  कि  उनकी  फैक्टरी  है  या  नहीं,
 कह  दूसरी  जगह  सब-कन्ट्रेक्ट  पर  काम  करवा
 रह ेहैं  या  नहीं  ?  श्रगर  यह  बात  सही  है  तो
 फिर  उनको  देने  का  क्या  अधिकार  था,  उनसे:
 यह  काम  लिया  क्‍यों  नहीं  गया,  रद्द  क्‍यों  कहीं
 किया  गया  ?

 MR.  SPEAKER  :  Whether  it  is.  a.  fact.
 or  not,  the  hon.  Minister  has  said  that  it
 was  given’  in  966  before  he  became  a
 Minister.

 SHBI  HARDAYAL  DEVGUN:  L
 agree.  My.  question  is.  different.  I  want
 to  know  whether  in  the  present  set  up  that
 company  is.  competent  to  honour  this
 agreement  ac  not.  May  I  also  know
 whether  it  is  a  fact  that  they  are  getting
 the  work  done  on  a  sub-contract  basis  from
 another  company  ?

 SHRI  C.  M,  POONACHA  :  This  isa
 fabrication  work.  I  donot  know  to  what
 extent  certain  orders  are  farmed  out  ta
 some  anciJlary  industries.  It  is  nat.as  if the  main  tenderer  wauld  execute  the  entire
 work.  There  are  ancillary  industries  and
 subordinate  industries.  To  what  extent
 thege  minor  orders  are  farmed  out  to  other
 ancillary  industries  is  not  known  to  me.at
 the  moment.  I  will  certainly  look.  into  it
 and  go  into  those  things.  The  fact  is  that
 ihe  work  has  started  and  in  about  eight
 months’  time  the  work  will  be  completed.
 Their  competence  to  execute  this  work  has

 ‘beep  duly  assessed  agd  found  satisfactory...
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 श्री  मोलह  प्रसाद  :  मैं  जानना  चाहता
 हैं  कि  यह  जो  गोरखपुर  में  रेलवे  संचार  सेवा
 के  लिये  सूक्ष्म  तरंग  बुजं  बनाने  का  जिसको
 ठेका  दिया  गया  है  उसके  पास  कोई  रजिस्टर्ड
 फैक्टरी  नहीं  हैं जबकि  श्राप  सरकार  का
 नियम  है  कि  जिस  कम्पनी  की  रजिस्टर्ड  फैक्टरी
 हो  उसी  को  ेन्डर  दिया  जायेगा  तो  फिर
 उसको  टेन्डर  कैसे  दिया  गया  ?

 मेरा  दूसरा  प्रश्न  यह  है  कि  इसमें  झब  तक
 कितनी  धनराशि  व्यय  की  गई  है  भौर

 पूरे बुजें  को  बनाने  पर  कितनी  घनराशि  खर्च
 की  जायेगी  ?

 SHRI  2.  M.  POONACHA  This  is  a
 duly  registered  company  which  has  been
 executing  such  contracts  in  the  past  several
 years.  The  total  value  of  the  tender  is
 Rs.  +14,28,000..  That  has  also  been  men-
 tioned.  About  the  other  details  in  regard
 to  the  nature  of  fabrication  that  is  going
 on,  I  will  certainly  have  it  looked  into.
 But  I  have  been  assured  that  the  work  is
 going  on  according  to  schedule.

 SHRI  D.N.  TIWARY:  Sir,  many
 extraneous  factors  have  been  brought  into
 this.  The  only  question  with  which  we
 are  concerned  in  this  matter  is  whether
 open  tenders  were  invited  or  whether
 there  was  a  negotiated  settlement,  whether
 limited  tenders  were  invited  and  whether
 the  rates  quoted  were  the  lowest  ?

 SHRI  ron  M.  POONACHA  :  Sir,  open
 tenders  were  invited,  several  parties  parti-
 cipated  and  finally  after  going  through  the
 whole  lot  of  tenders  received  about  six  of
 them  were  taken  for  consideration  out  of
 which  three  came  within  the  range  so  far
 as  competence  as  well  as  competitiveness
 were  concerned.  One  firm  had  quoted
 Rs.  16,35,000,  this  firm  had  quoted
 Rs.  +14,28,000  and  the  third  firm  had  quoted
 Rs.  14,42,000.  This  was  the  lowest  and  it
 was  accepted.  There  was  no  negotiated
 settlement.

 SHRI  DATTATRAYA  KUNTE:  The
 DGS  &  D,  if  I  mistake  not,  as  a  rule  never
 gives  contracts  to  firms  which  are  not
 registercd.  lt  also  makes  enquiries  about
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 solvency  and  other  matters  about  the  firms
 even  inthe  case  of  registered  firms.  En-
 quiries  are  also  to  be  made  as  regards  their
 income-tax  payment  and  other  things.
 May  I  know  whether  all  these  enquiries
 were  made  in  the  matter  of  this  firm  ?

 SHRI  C.M.  POONACHA:  This  is
 construction  work  not  coming  under  the
 purview  of  the  DGS  &  D  which  enters  into
 tate  contracts  for  supply  of  certain  manu-
 factured  items  to  Government.  This  is  a
 separate  category  of  work.

 SHRI  DATTATRAYA  KUNTE  :  These
 tules  do  not  apply  there  ?

 SHRI  C.  M.  POONACHA  :
 different  type  of  contract.

 This  is  a

 at  हुकम  श्चन्द  कछवाय :.  मैं  जानना
 चाहता  हूं  कि  माननीय  श्री  परिमल  घोष  जिस
 समय  चुनाव  में  नहीं  जीते  थे  उस  समय  सन्सार
 पेपर  मिल्स,  सन्सार  टावर  प्राइवेट  लिमिटेड,
 हिमालयन  पेपर  बोर्ड  मिल्स  प्राइवेट  लिमिटेड,
 हिमालय  पेपर  मशीनरी  प्राइवेट  लिमिटेड,  के
 डाइरेक्टर  थे  और  जब  ये  चुनाव  में  जीत  गये
 तो  दो  कम्पनियों  में  इनके  साले  साहब  मैनेजिंग
 डाइरेक्टर  थे  और  बाकी  दो  कम्पनियों  में  इनकी
 श्रीमती  जी  डा  रेक्टर  हैं  ?  मेरे  पास  पत्र  है भौर
 जो  झखबार  है “इब्स  वीकलो”  उसमें  सारी
 बातें  दी  हुई  हैं।

 SHRI  HEM  BARUA:  Sir,  do  you allow  Eve’s  Weekly  to  be  quoted  here  ?

 SHRI  K.N.  TIWARY:  Sir,  are  all
 these  things—what  he  was  doing,  what  his
 wife  was  doing  etc.—relevant  here  ?

 MR.  SPEAKER:  When  some  allega- tions  are  made,  if  they  are  left  unanswered
 by  the  Ministers,  it  would  be  a  bad  thing. Therefore,  |  am  allowing  it.  The  allega- tions  should  not  go  unchallenged.  I  want
 to  give  a  chance  to  the  Minister  to  reply. He  could  convincingly  prove  or  say  that
 this  contract  was  given  before  he  became  a
 Member  or  Minister.  He  has  got  that
 right  to  sayso.  But  suppose  the  allega- tions  go  unchallenged,  it  would  give  a
 wrong  impression  that  there  is  something
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 fishy.  Therefore,  I  am  giving  him  this
 opportunity.

 Oral  Answrs

 श्री  हुकम  चन्द  कछुबाय :.  जैसे  मैं  ने
 बतलाया  कि  श्री  परिमल  घोष  चुनाव  के  पहले
 इन  चार  कम्पनियों  के  डाइरैक्टर  थे  और  छुनाव
 जोतने  के  बाद  दो  कम्पनियों  में  तो  इन  के  साले
 डाइरैक्टर  हैं  और  दो  कम्पनियों  की  डाइरक्टर
 इन  की  पत्नी  बन  गयी  हैं  श्रोर  जैसा  कि  प्रश्न
 में  पूछा  भी  गया  है  कि  वह  अफसर  जिन्होंने
 कि  उस  कंट्रैक्ट  के  देने  मे ंमदद  की  थी  उन  की

 पदोन्नति  की  गयी  और  विशेष  कर  यह  जो
 स्टोर्स  के  कंट्रोलर  हैं  उन  की  बड़ी  मात्रा  में
 तरक्की  की  गई  है  क्‍योंकि  उन्होंने  श्रारडर  दिलाने
 में  सहयोग  दिया  था  a  मैं  पूछना  चाहता  हूँ  कि
 क्या  यह  बात  सही  है  कि  इस  में  जो  एक  जापान
 फर्म  है  उस  के  ऊपर  मन्त्री  जी  ने  श्पना  दबाव
 डाल  कर  उन  से  उनको  अपने  मन्त्रालय  से  यह
 आर्डर  दिलवाया  है  a  लेकिन  नाम  श्रापके  साले
 का  उसके  अन्दर  है

 SHRI  PARIMAL  GHOSH  :  The  hon.
 Member  has  mentioned  quite  a  number  of
 companies  about  which  I  have  no  idea.
 But,  then,  he  has  mentioned  about  two
 companies,  namely,  Himalaya  Paper  and
 Board  Mills  and  Himalaya  Paper  and
 Machinery.  I  was  definitely  a  director  of
 these  companies,  not  only  a  director  but  I
 was  the  sole  proprietor  of  these  companies.
 But,  before  contesting  the  elections  I  had
 resigned  from  the  directorship  of  these  two
 companies,  and  they  are  now  run  by  my
 son  and  my  wife.

 ait  हुकम  शम्द  कछवाय  :  अ्रध्यक्ष  महोदय,
 मेरे  प्रश्न  का  उत्तर  नहीं  श्राया  है

 MR.  SPEAKER  :  This  is  not  a  debate.
 You  have  put  your  question  and  answer
 has  come.  I  would  not  allow  further
 questions.

 SHRI  PARIMAL  GHOSH:  Further,
 these  two  companies  have  no  connection
 with  any  work  of  Government.

 श्री  हुकम  ्चग्द  कछबाय  :  भ्रध्यक्ष  महोदय,
 मंत्री  के  उत्तर  से साफ  हो  गया  है  कि  इन  को
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 बीवी  भर  लड़के  उसमें  मौजूद  हैं।  लेकिन
 इन्होंने  दो  ही  कम्पनियों  का  उल्लेख  किया  है
 बाक़ी  कम्पनियों  का  भी  तो  वह  उल्लेख  करें  I
 -««  व्यवधान)

 Oral  Answers

 MR.  SPEAKER:  Will  he  kindly
 resume  his  seat  ?

 SHRI  R.  D.  BHANDARE  :  Sir,  on  a
 point  of  order.

 MR.  SPEAKER:  There  can  be  no
 point  of  order  during  the  question  hour.

 SHRI.  PARIMAL  GHOSH  :  Besides,
 these  two  companies  about  which  I  have
 mentioned  earlier,  they  have  got  no  work
 or  contract  connected  with  the  government
 in  any  way,  particularly  in  the  railways.
 About  the  Sansar  company  and  others
 he  has  mentioned,  I  have  do  idea
 about  these  companies.  I  do  _  not
 know  who  are  the  directors  of  these  com-
 panies,  where  their  registered  offices  are
 and  so  on...  (interruptions)

 श्री  दृकम  चन्द  कछवाय  :  उन  को  सब
 पता  है  लेकिन  वह  जानबूक  कर  ग्रलत  सलत
 बातें  कह  रहे  हैं  ।

 MR.  SPEAKER  :
 down.

 Will  you  kindly  sit

 श्री  हुकम  चन्द  कछवाय  :  भ्रध्यक्ष  महोदय,
 मेरे  प्रश्न  का  पूरा  उत्तर  नहीं  श्राया  है...

 MR.  SPEAKER:  I  am  asking  him  to
 sit  down.  He  cannot  dictate  terms  to  me.
 The  rule  is  very  clear.  No  allegation  of
 a  defamatory  or  incriminatory  nature  shall
 be  made  by  a  member  against  any  person
 unless  the  member  has  given  previous
 intimation  to  the  Speaker  and  also  to  the
 Minister  concerned  so  that  the  Minister
 may  be  able  to  make  an  _  investigation  into
 the  matter  for  the  purpose  of  a  reply.  At
 least  courtesy  to  the  Speaker  demands  that
 such  a  notice  should  be  given  to  him  so
 that  he  can  warn  the  Minister  and  ask  him
 to  come  prepared.  The  rules  are  very
 clear.  Of  course,  when  something  has
 gone  wrong,  it  is  the  duty  of  the  opposi-
 tion  to  bring  it  to  the  notice  of  the  House
 and  also  the  countsy.  I  do  not  deny  them
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 that  right.  But  a  little  courtesy  should  be
 shown  to  the  Speaker  by  observing  the
 rules  ;  otherwise,  |  wil  find  it  difficult  to
 carry  on.

 SHRI  HEM  BARUA:
 has  been  vindicated.

 Eve's  Weekly

 MR.  SPEAKER  :  allowed  an  opport-
 unity  tothe  Minister  because  such  alle-
 gations  should  not  go  upchallenged.  Now
 he  has  given  his  reply.

 ्ी  हुकस  कन्द  कछवाय  :  श्रध्यक्ष  महोदय,
 मेरे  प्रदन  का  उत्तर  अथुरा  है।  पूस  उत्तर  मंत्री
 जी  से  दिलनाया  जाय  ।

 MR.  SPEAKER:  I  am  satisfied.  That
 is  enough  for  me.  Now,  next  question.

 SHRI  SRINIBAS  MISRA:  But  the
 answer  should  be  related'to  the  question.

 MR.  SPEAKER  :  I  have  already  called:
 the  other  question.

 हिसीीः  टेलोज़िम्टर

 #1385.  श्री  यशवन्त  सिह  कशवाह  :  क्‍या
 झोद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री  यह
 ताने  की:  कृपा  करेंगे  कि  :

 (क)  हिन्दी  टेली  प्रिन्टरों  तथा  टाइपराइटरों
 की  मांग  पूरी  करने  के  लिये  सरकार  द्वारा  क्‍या
 कार्यवाही  की  गई  है;

 (=)  इस  सम्बन्ध  में- गरब तक  कितनी
 ब्रमति  हुई  है;  भौर

 (ग)  इस  सम्बन्ध  में  समूचे  देश  की  मांग

 पूरी  करने  का.  लक्ष्य  कब  तक  पूरा  हो.  जायेगा  ?

 THE  MINISTER  OF  STATE  IN  THE
 MANISTRY  OF  INDUSTRIAL  DEVELOR-
 MENT  AND  COMPANY  AFFAIRS  (SHRI
 BAGHUNATH  REDDI):  (a)  to  (c)  As
 regards.  Hindi  Teleprinters,  the  Hindustan
 Foeleprinters  Limited,  Madras,  a  public  sec-
 to.rundertaking,  have  undertaken  the.  work  of
 manufacturing  Hindi  Teleprinters  to  meot
 the  requirements  in  the  country.  They
 have.  concluded  with  their an  greet

 Abaliap-  collabosators  under.  which,  the  kgqw-

 APRIL  23,  3968  Orat  Answers  2

 how  and  tooling  required  for  the  manu-
 facture  of  Hindi  Teleprinters  are  expected
 to  arrive  in  India  by  May,  1968.  Production
 would  commence  by  July,  1968.  The
 demand  during  ‘1968-69  estimated  as  about
 800  machines  would  be  met  by  this
 company.  Itis  not  possible  at  this  stage to  indicate  the  future  requirements  of  Hindi
 Teleprinters,

 Regarding.  Hindi  Typewriters,  the
 requirements  of  Govt.  Offices  for  the  next
 five  years  have  been  assessed  at  about  17,000
 Nos.  Two  firms  are  already  in  production
 and  their  total  production  of  Hindi
 Typewriters  during  967  was  5,003  Nos.
 The  total  requirements  of  Hindi  Typewriters
 in  the  country  have  not  been  estimated
 and  no  target  has  also  been  fixed  in  this
 regard.

 श्री  यशवन्त  सिंह  कशबाह  :  यह  जो  एक
 करार  किया  गया  हैं  उस  के  मुताबिक  टेलीप्रिंटर
 के  कितने  प्रतिशत  पुर्जे  विदेशों  से  मंगाये  जायेगे
 और  कितने  प्रतिशत  पुर्जे  भारत  में  ही  तैयार
 किये  जायेगें  श्रौर  वह  स्टेज  कब  आयेगी  कि
 कहे  टेलीप्रिटर  हो.  या  टाइपराइटर  हो  उस  के
 लिए  न  तो  बाहर  के  तकनीकी  ज्ञान  को  आावश्य-
 कता  पड़े  और  न  ही  कोई  कल  पुर्जे  मंगाने  पड़े
 और  मारत  उस  में  पूरी  तरह  आत्मनिभर  हो
 जाय  इस.  के  लिए  कब  तक  का  लक्ष्य  रक्खा.
 गया  है  ?

 (भी.  फलरुदीन  झलो  हमद) :  जसा कि  क्षायद
 आनरेबुल  मंम्बर  को  मालूम  हो:  कि  यह  कम्फ्ली
 960  में  शुरू  की  गई  थी  और  96]  से  हम

 ने  खास  करके  यह  अंग्रेज़ी  जबान  के  टेलोप्रिटर्स
 बनाने  का  काम  शुरू  किया  ।  पहले  कम्पोनेंट
 फादूस  बाहर  से  मंगा  कर  यहां  .एसेम्बिल  किये
 जाते.  थे  ।  हिन्दी  टेलीप्रिटर्स  भी  चू  कि  यहां  काम
 नहीं  होता  था  हम  बाहर  से  यह  कम्पोनंट  पटेस
 मंगा  कर  यहां  एसेम्बिल  करते  थे  छुरू-शुरू  में
 हम  को  हिन्दी  के  टेलीप्रिटस॑  कहर  से  मंगाने
 पड़े  लेकिन  अब  जो  हमारा  प्रोग्राम  है  जिसमें
 हलिय  एंड  नो  हाऊ  है  मई  के  महीने:  कक  मिल
 कायगाः  शौर  जुलाई  के  मद्धीने  से.  जिनको  टठेली-
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 fred  की  ज़रूरत  होती  है  उन  के  कम्पोर्नेंट

 पार्ट्स  की  श्रसेम्बिलिंग  जुलाई  से  शुरू  हो
 जायगी  |  800  हम  को  इस  साल  में  टेलीप्रिंट्स

 चाहिए  और  वह  सारी  डिमांड  हम  यहां  पूरी
 कर  सफेंगे।

 ह. ह  यशवन्त  सिह  कदवाह :.  झभी  जो
 टेलीपिंटस  श्रौर  टाइपराइटर्स  के  सम्बम्ध  में
 आयात  करते  रहे  हैं  उस  में  भारत  को  कितनी
 विदेशी  मुद्रा  खर्च  करनी  पड़ती  है  और  जब
 भारत  झात्मनिभर  हो  जायगा  तो  इस  सम्बन्ध
 में  कितनी  विदेशी  मुद्रा  की बचत  हो  जायगी  ?

 श्री  फलरुद्टीम  ली  अहमद :.  मैं  इस  वक्‍त
 उस  की  पूरी  परसटेज  नहीं  दे  सकता  लेकिन
 करीब  करोब  सभी  चीजें  जो  हमें  चाहिएं  उन्हें
 हम  यहां  पर  बना  सकेगें  श्रौर  हम  यह  टेली-
 प्रिंट्स  यहां  एसेम्बिल  भी  कर  सकेगें।

 श्री  नन्दकमार  सोमानो  :  जहां  तक  हिन्दी
 शौर  झन्य  भारतीय  भाषाओं  के  ठेलीप्रिटर्स  के
 उत्पादन  और  कीमतों  का  सवाल  है  हमारे  यहां
 उत्पादन  इतना  कम  है  और  उस  की  डेलीवरी

 इतनी  ज्यादा  है  कि  उस  के  प्रयोग  में  बहुत
 बाघा  होती  है  !  मैं  भारत  सरकार  से  यह  पूछना
 चाहता  हूं  कि  जहां  तक  हिन्दी  शौर  अन्य
 भारतीय  भाषाओ्रों  का  सवाल  है  उस  को  इनकरे-
 अमैंट  देने  के  लिए  क्या  यह  सकिट  रैंडल  में
 शर  दाम  में  कोई  सबसिडी  देगे  ?

 श्री  फसरूद्दीन  ली  झहमद :  टेलीप्रिटसं
 जो  हम  बना  रहे  हैं  पब्लिक  भ्रंडरटेकिग्स  में  उस
 में  तो  इस  का  सवाल  ही  नहीं  आता  और  जैसे-
 जैसे  ज़रूरत  होगी  दूसरी,  दूसरी  ज़बानों  में  भी

 वह  काम्र  हम  छुरू  करने  के  लिए  तैयार

 हैं

 शंसब-कार्य  तथा  संघार  मंत्री  (डा०  रास

 सुमग  सिंह) :  अंग्रेजी  टेलीप्रिंटर्स  की  कीमत
 i000  रुपये  कम  की  गई  और  जितनी  कमी

 प्रंग्रेज़ी  वाले  मैं  की  जायगी  उतनी  ही  कमी
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 हिन्दी  के  व  अन्य  भारतीय  भाषाझों  के  टे  ली-
 ब्रिटर्स  में  भी की  जायगी।

 SHRI  G.  VISWANATHAN  :  I  want
 to  know  from  the  Government  whether
 they  accept  in  principle  the  need  for
 teleprinters  in  other  major  Indian  langu-
 ages.  if  they  doso,  what  steps  have  the
 Government  taken  so  far  to  produce
 teleprinters  in  other  languages  ?  If  they
 do  not  accept  it  in  principle,  what  is  the
 reason  for  it  ?

 SHRI  F.  A.  AHMED:  Our  objective
 is  to  manufacture  teleprinters  in  every
 Indian  language.  But,  to  begin  with,  we
 are  trying  to  satisfy  the  demand,  so  far  as
 Hindi  teleprinters  are  concerned.  As  ia
 the  case  of  Hindi  teleprinters,  if  there  is
 sufficient  demand  for  teleprinters  in  any
 other  language,  we  have  to  begin  with
 import  of  components  and  assenible  those
 teleprinters’  here.  But,  as  the  demand
 develops  we  will  have  to  take  up  this
 activity  of  manufacture  ourselves.

 श्री  शिवनाराबल  :  मैं  जानना  चाहता  हूं
 कि  हिन्दी  और  द्  में  छापने  वाले  टेलीप्रिंट्सं
 आप  कब  तक  ईजाद  कर  लेंगे  ?

 श्री  फवरुह्दीन  ली  झहमद :  हिन्दी  के
 बारे  में  तो  मैं  न ेजवाब  दे  दिया  कि  हम  968
 में  जितनी  जरूरत  होगी  उतने  बनायेंगे,  और
 दूसरी  लैंग्वेजेज  के  लिये  हम  देखेंगे  कि  कितनी
 जल्दी  हम  बना  सकते  हैं  ।

 श्री  प्रकाक्चीर  शास्जी  :  क्या  कभी  वअ्या-
 पार  मंत्रालय  ने  या  संचार  मंत्रालय  ने  इस  बात
 का  अनुमान  लगाया  है  कि  हिन्दी  टेलिप्रिंटरों
 की  उन  के  पास  कितनी  डिमान्ड  है?  जो  वह
 बताने  जा  रहे  हैं--जैसा  कि  उन्होंने  बतलाया
 किएक  वं  में  वह  800  टलिप्रिटर  तैयार
 करेंगे--क्या  उस  का  अनुपात  वही  है  जिस
 अनुपात  से  वह  प्रंग्रेजी  टलिप्रिंटर  तैबार  कार
 रहे  हैं  ?  यदि  नहीं,  तो  पिछले  बीस  वर्षों  में
 जब  कि  एक  ही  भाषा  के  टेलिप्रिटर  तैयार  होते
 थे,  क्यों  नहीं  उस  काम  को  रोक  कर  वह  हिन्दी
 बौर  भारतीय  भाषाओं  के  ट ेलिपिदरी  का
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 निर्माण  करते  ?  मैं  जानना  चाहता  हूं  कि जितनी
 डिमांड  है  उस  के  अनुपात  से  कितने  तैयार
 करेंगे  ?

 श्री  फखरुद्दीन  भलो  झहमद :  अभी  तक
 'हमने  जो  डिमांड  देखी  है  वह  सिर्फ  800  ट लि-
 प्रिटरों  की  है,  और  जैसा  मैंने  कहा,  वह  हम
 इस  साल  मैनुफक्चर  कर  लेंगे।  मैं  ने  सब
 एजेन्सीज  को  लिख  रक्‍्ख।  है  कि  गवनंमेंट  को
 कितने  ट लिप्रिटरों  की  जरूरत  है।  जहां  तक
 हिन्दी  टलिप्रिटरों  का  ताललुक  है,  जितनी
 जरूरत  होगी  उतने  हम  इस  साल  तैयार  कर
 लेगे।

 WRITTEN  ANSWERS  TO  QUESTIONS

 Taxation  relief  to  Small  Scale
 Industries

 #1379,  SHRI  KAMESHWAR  SINGH:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Industrial  Policy  envis-
 ages  taxation  relief  to  small  scale  units  to
 enable  them  to  develop  properly  in  prefere-
 nce  to  large-scale  manufacturers  ;  and

 (b)  if  so,  why  no  such  relief  has  so
 far  been  given  in  the  case  of  Crown-cork
 industry  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No.  In  order  to  enable  certain  small  scale
 industries  to  develop  properly  in  preference
 to  large-scale  industries  certain  industries
 have  been  specifically  ear-marked  for  them.
 Manufacture  of  cork  is  not  one  such.

 (b)  There  is  nothing  further  to  add  to
 answer  already  given  by  the  Deputy  Prime
 Minister  on  the  i5th  April,  968  in  the
 Lok  Sabha  for  an  Wastarred  Question
 No.  146.
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 Khadi  Silk  Industry

 #1382.  .  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state  :

 (a)  whether  about  two  lakh  artisans  of
 Silk-Khadi  Industry  in  West  Bengal  will  be
 hard  hit  in  case  Government  decides  to
 discontinue  subsidy  on  production  and  re-
 tail  sale  of  silk-khadi  products  from  the
 Ist  April,  968  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (c)  the  steps  taken  or  proposed  to  be
 taken  to  safeguard  their  interests  ?

 THE  ‘MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  The  sub-
 sidy  was  for  capital  formation  in  the  vari-
 ous  institutions  to  which  it  was  given  and
 was  not  passed  on  to  the  artisans,  who  will
 not,  therefore,  be  affected  by  the  disconti-
 nuance  of  this  subsidy.

 (b)  and  (c).  Do  not  arise.

 National  Arbitration  Councils

 #1383,  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  Government's  attention  has
 been  drawn  to  the  2-day  seminar  on  Inter-
 national  Commercial  Arbitration  which
 ended  in  New  Delhi  on  the  I9th  March,
 968  ;

 (b)  if  so,  whether  one  of  the  main  sug-
 gestions  mooted  at  the  seminar  was  for
 setting  up  of  a  network  of  National  Arbi-
 tration  Councils  and  regional  associations
 for  all  the  industrialised  countries  ;  and

 (c)  the  reaction  of  Government  to
 these  and  other  suggestions  and  observa-
 tions  made  at  the  seminar  with  a  view  to
 improving  industrial  relations  in  the
 country  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (c).  The
 Seminar  was  conducted  by  the  Indian  Coun-
 cil  of  Arbitration.  The  proceedings  of
 the  Seminar  have  not  yet  been  received  by
 Government.  The  suggestions  and  obser-
 vations  made  at  the  seminar  will  be  exami-
 ned  when  they  are  received  from  the  Indiag
 Council  of  Arbitration,
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 Fire  in  a  Colliery  of  National  Coal
 Development  Corporation

 #1386.  SHRI  DEVEN  SEN:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  fire  broke
 out  in  one  of  the  collieries  of  the  National
 Coal  Development  Corporation  and  that  the
 fire  was  only  00  yards  away  from  the  Kar-
 gali  Coal  Washery  in  Hazaribagh  ;  and

 (b)  if  so,  the  steps  taken  to  control  the
 fire  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.C.  SETHI):  (a)  A
 fire  was  detected  in  a  small  patch  in  the
 Kargali  Washery  rejects  which  had  been
 dumped  in  the  exhausted  portion  of  No.  3
 Quarry  of  the  Kargali  Colliery.  The  patch
 was  excavated  and  removed  but  smoke
 Started  appearing  from  several  places  in  the
 reject  heap  later  and  the  fire  was  found  to
 be  deep  scated  in  the  heap  and  caused  by
 spontaneous  heating.

 (b)  Action  has  been  taken  to  isolate  the
 fire  and  to  prevent  its  spread  to  the  coal
 seam  presently  and  in  future.  The  area
 has  been  inspected  by  the  senior  officials
 of  the  Directorate  General  of  Mines  Safety
 and  other  experts  and  they  are  satisfied
 that  the  measures  taken  by  the  manage-
 ment  are  adequate.

 U.N.  C.T.  A.  D.  IT

 SHRI  KANWAR  LAL
 GUPTA  :

 SHRI  SHARDA  NAND  :
 SHRI  ह  P.  SHAH  :
 SHRI  BHARAT  SINGH

 CHAUHAN  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  the  total  expenses  incurred  by

 Government  of  UNCTAD  held  in  Delhi
 recently  ;  and

 #1387,

 (b)  bow  much  foreign  exchange  has
 been  earned  by  Government  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Actual
 expenditure  of  Rs.  52.86  lakhs  has  been
 booked  upto  April  ISth,  ‘1968.  This  amount
 jncludes  an  advance  of  Rs,  28.5  lakhs  given
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 to  the  U.  N.  authorities  for  which  accounts
 will  be  rendered  by  them.  This  is,  how-
 ever,  an  incomplete  picture  as  accounts  are
 still  being  compiled  and  necessary  adjust-
 ments  will  have  to  be  made  with  U.N.

 (b)  It  is  not  possible  to  make  an  accu-
 rate  assessment  of  the  foreign  exchange
 earnings  on  account  of  the  visitors  in  cone
 nection  with  UNCTAD,

 Super  Express  Train’

 #1388.  SHRI  SRADHAKAR  SUPA-
 KAR:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  whether  it  is  proposed  to  run  Super
 Express  trains  in  the  near  future  between
 the  principal  cities  of  India  ;  and

 {b)  whether  the  fares  of  these  trains
 will  be  the  same  as  those  of  the  mail  and
 ordinary  express  trains  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ron  M.  POONACHA):  =  (a)  and  (०).
 A  proposal  to  run  a  bi-weekly  fast  express
 train  between  New  Delhi  and  Howrah  as
 soon  as  the  requisite  arrangements  are  com-
 pleted  is  under  consideration.

 Free  Railway  Passes  to  M.  L.  As  of
 Tamilnad

 #1389,  SHRI  ANBUCHEZHIAN  :
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  ;

 (a)  whether  any  proposal  has  been  re-
 ceived  from  the  Government  of  Tamilnad
 regarding  the  issue  of  free  Railway  passes
 to  the  Members  of  the  Legislative  Assem-
 bly,  Tamiinad  ;

 (b)  if  so,  the  reaction  of  Government
 thereto  ;  and

 (c)  whether  any  decision  in  this  regard
 had  been  taken  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ron  M.  POONACHA):  (a)  No,
 Sir.

 ib)  and  (6):  Do  not  arise,
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 Non-clearance  of  Railway  Wagons
 With  Food-Stuff  at  Howrah  and

 other  Stations

 #1390.  SHRI  SAMAR  GUHA  :
 SHRI  C.  K.  BHATTA-

 CHARYYA  :
 Will  the  Minister  of  RAILWAYS  be

 Pleased  to  state  :
 (a)  whether  it  is  a  fact  that  900  Rail-

 way  wagons  with  foodstuff  like  maize,
 barley,  pulse,  mustard  seeds  and  potatoes
 were  deliberately  not  cleared  at  Howrah
 and  other  Stations  in  West  Bengal  on  the
 30th  March,  968  ;

 (b)  whether  the  delay  in  clearance  of
 these  foodstuffs  was  due  to  an  effort  on
 the  part  of  some  traders  of  West  Bengal  to
 faise  prices  by  creating  artificial  scarcity
 for  them  ;

 (c)  whether  the  non-clearance  was  made
 possible  due  to  some  lacuna  in  the  Indian
 Railways  Act  ;  and

 (9)  if  so,  the  steps  Government  pro-
 Pose  to  take  to  set  matters  right  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  con  M.  POONACHA)  :  (a)  No,  Sir.
 There  was  no  abnormal  detention  of  wagons
 in  respect  of  these  commodities  on  the  30th
 March,  ‘1968.

 (b)  to  (d).  In  view  of  the  answer  to
 part  (a),  these  questions  do  not  arise.

 Recession  in  Public  Sector  Engineering
 Projects

 #1391,  .  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  the  Indian  Engineering
 Association  has  pointed  out  to  Goverpment
 that  bec:  of  ion,  the  public  sector
 engineering  projects  are  attempting  to
 utilise  their  idle  capacity  by  taking  up  the
 manufacture  of  new  items  and  by  purchas-
 ing  goods  from  one  another  on  a  prefer-
 ential  basis  ;

 (b)  whether  as  a  result  of  diversifica-
 ‘tion,  more  idle  capacity  is  being  created  in
 the  private  sector  and  the  produce  of
 discriminatory  h  from  the  sister
 public  sector  yaits  without  resort  to  public
 tenders,  is  leading  to  higher  costs  ;  and

 purcl
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 (c)  if  so,  Government’s  reaction  thereto
 and  in  what  way  the  difficulties  now  being
 experienced  by  the  private  sector  are  likely
 to  be  tackled  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No,  Sir.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 कोयला-वंगनों  में  स ेकोयला  उतारना

 #1392.  श्री  शशि  भूषण  बाजपेयी  :  क्‍या
 रेलवे  मन्त्रो  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  विचार  कोयला
 'बैगोनों  में  से कोयला  उतारने  के  कार्य  का  विके-
 न्द्रीकरण  करने  का  है  ताकि  उतारने  का  कार्य  नई
 दिल्ली  स्टेशन  जैसे  अ्रधघिक  भीड़  भाड़  वाले
 स्थान  की  बजाय  निजामुद्दीन  और  किशनगंज
 स्टेशनों  पर  किया  जांये;  और

 (ख)  क्‍या  सरकार  का  विचार  इस  काय॑  को
 केवल  निजामुद्दीन  स्टेशन  पर  कराने  का  है  ?

 रेलवे  मस्त्रो  (शी  चे०  Yo  पुनावा)  :  (क)
 जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  ।

 Shortage  of  Transistor  Cells

 *I393.  SHRI  G.S.  MISHRA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  have  examined
 the  reasons  for  the  shortage  of  finished
 goods  such  as  (i)  transistor  cells,  (ii)  tyres,
 and  (iii)  steel  made  items  of  domestic  use  ;

 (b)  if  so,  the  reasons  therefor  ;
 (c)  whether  this  scarcity  is  artificially

 created  by  the  trade  or  due  to  slump  in  the
 market  ;  and

 (d)  if  so,  the  steps  taken  in  this  regard?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)  to
 (d).  A  statement  is  laid  on  the  Table  of
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 the  House.  [Placed  in  Library.  See  No.
 LT  993/68]

 Heat  Insulating  Bricks  and  Blocks

 #1394,  SHRI  5.  com  SAMANTA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  heat
 insulating  bricks  and  blocks  are  at  present
 being  manufactured  in  India  with  indigen-
 ous  know-how,  indigenous  raw  material
 and  indigenous  enterprise  ;

 (b)  if  so,  the  names  of  raw  materials
 which  are  being  imported  and  what  are
 their  substitutes  at  present  ;

 (c)  how  many  firms  in  India  are  manu-
 facturing  such  bricks  end  blocks  ;

 (d)  whether  India  is  importing  any  of
 these  items  now  ;  and

 (e)  if  so,  how  the  imported  goods
 compare  in  quality  and  price  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  The  raw  material  used  for  the
 manufacture  of  heat  insulating  bricks  and
 blocks  are  mostly  fireclays  and  mica  waste
 which  are  available  indigenously.  There
 are  no  imports  of  raw  materials.

 (c)  Eighteen  firms  are  producing  heat
 insulating  bricks  and  blocks  in  the  country.

 (d)  Import  of  these  items  is  negligible.
 During  the  period  April  to  September  967
 total  imports  were  of  the  value  of
 Rs.  14563,

 (e)  The  indigenous  goods  compare
 favourably  with  the  imported  goods.  In
 view  of  the  varied  nature  of  fire  bricks  and
 blocks  it  is  difficult  to  compare  the  prices
 of  indigenous  products  with  the  imported
 ones.

 Import  of  Jute  from  Thailand

 SHRI  MOHAMMAD  ISMAIL:
 SHRI  E.  K.  NAYANAR  :
 SHRI  8.  K.  MODAK:
 SHRI  SATYA  NARAIN

 SINGH  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  refer  to  the  reply  given  to

 91395.
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 Starred  Questions  Nos.  6  and  594  on  the
 43th  February  and  2th  March,  1968,  res-
 pectively  regarding  import  of  Jute  from
 Thailand  and  state

 (a)  the  name  of  the  persons  against
 whom  there  are  prima  facie  cases

 (b)  the  action  taken  by  the  C.  B.I.  ;
 and

 (c)  if  no  action  has  been  taken,  the
 reasons  for  the  delay  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (c).
 The  Central  Bureau  of  Investigation  have
 filed  a  charge-sheet  on  IIth  April,  968
 against  the  following  8  persons  in  the
 Court  of  the  Chief  Presidency  Magistrate,
 Calcutta  :

 Shri.G.  K.  S.  Naviakha.
 Shri  8.  P.  Saraf.
 Shri  K.  L.  Goenka.
 Shri  V.  K.  Goenka.
 Shri  C.  L.  Bajoria.
 Shri  S.-L.  Bajoria.
 Messrs  Mcleod  &  Co.
 Shri  A.  C.  Fotheripgham. द्

 Awa

 we

 Indian  Railway  Service  of  Engineers
 Examination

 *1396.  SHRI  A.  K.  GOPALAN  :
 SHRI  P.  GOPALAN  :
 SHRIMATI  SUSEELA  GOPA-

 LAN  :
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  even  after

 passing  the  Indian  Railway  Service  of
 Engineers  Examinations  to  become  ‘per-
 manent  in  the  job,  an  examination  in
 Hindi  is  required  to  be  passed.  ;

 (b)  if  so,  whether  it  is  not  contrary  to
 the  assurance  given  by  Goverhment  to  the
 non-Hindi  speaking  people  ;  and  7

 (c)  the  steps  taken  to  remove  this
 condition  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  to  (०).
 There  has  been  a  rule  in  existence  for
 several  decades  that  in  the  case  of  pro-
 bationers  of  Class  T  Services  not  only  of
 the  Railways,  but  all  other  Central  and  All
 India  Services  also,  that  they  should  pass
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 a  language  examination  before  confirmation.
 Form  95l,  this  departmental  lan
 examination  has  been  in  Hindi.  The
 standard  of  this  examination  is  equivalent
 to  the  Middle  School  (Praveen  Standard).
 Nothing  new  has  been  introduced  ia  the
 above  arrapgements,  and,  therefore,  the
 question  of  not  abiding  by  any  assurances
 given  by  the  Government  in  this  regard
 does  not  ‘arise.

 Members  of  Advisory  Committees  and
 Roads

 #1397,  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  COMMERCE  be
 Pleased  tq  state  :

 (a)  the  names  of  various  Advigary
 Committees,  Boards  or  any  such  organisa-
 tions  connected  with  his  Ministry,  the
 names  of  their  members  and  functions
 assigned  to  each  of  them  ;

 (b)  how  many  meppbers  in  qagh  Com-
 mittee  or  Board  are  publicmep  and  how
 many  of  them  arg  officials  ;  and.

 (c)  the  total  expenditure  inourred  on
 these  organisations  during  ‘1967-68  ?

 THE  MINISTER  QF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  and  (b).  A
 statement  showing  the  detail  in  reapgct  of
 the  Boards  and  most  of  the  important
 Advisery  Bodies  coppected  with  the  Minis-
 try  of  Commerce  is  laid  op  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT  994/68].  Information  in  respect  of  the
 remainder  is  being  collected.

 (c)  The  information  is  being  colHtected
 and  will  be  laid  on  the  Table  of  the  Mouse.

 Export  of  Eagineozing-  Goods  to  Kenly:

 *i398.  SHRIR.  BARYA:  Will  the
 Minister  of  COMMERCE  b¢  pleased  to
 state  >

 (a)  whether  it  is  a  fact  that  there  is
 good  potential  market  of  Indian  Engineer-
 ing  products  in  Italy  ;

 (०)  whether  Government  have  teken
 any  steps  to  explore  the  possibility  of
 exporting  Indian  engineering  goods  to  that
 country  recemtly  aad  if  so,  with  what
 ‘yesults  ;  and

 (c)  the  nature  of  the  Indian  engineer-
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 ing  goods  which  are  in  demand  is  the
 Italian  market  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  Yes,  Sir.

 (0)  and  (c).  Recently,  a  delegation  of
 Indian  businessmen  visited  Italy  for  explor
 ing  the  Italian  market  and  establishing
 contacts.  There  were  four  members  from
 the  enginecring  sector  in  tbe  delegation.
 Tho  delegation  has  found  that  there  are
 Prospects,  among  other  things,  for  our  iren
 and  steal  items  and  automobile  spere  parts,
 in  addition  to  certain  items  like  cutlery,
 dry  batteries  and  Electro-plated  nickel-
 silver  wares  which  have  been  exported  in
 Tecent  times.

 Mining  and  Allied  Engineering  Corporetion,
 Durgapur

 #1399,  SHRI  K.  RAMANT  :
 SHRI  P.  RAMAMURTI  :
 SHRI  BHAGABAN  DAS  :
 SHRI  GANESH  GHOSH  :

 Will  the  Minister  of  INDUSTRIAL
 PEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  the  terms  and  conditions  of  service
 097  the  appreatice  engineering  Assistants  of
 Migiag  aad  Allied  Engineering  Corpora:
 tion,  Durgapur  ;

 (b)  whether  it  is  a  fact  that  a  large
 number  of  Apprentice  Engineesing  Assis-
 tants  were  served  with  termination  orders
 in  March,  [968  ;

 (c)  if  so,  the  total  number  of  Appren:
 tices  served  with  termination  order  ;  and

 (a)  whether  Government  propose  to
 provide  any  alternative  jobs  to  them  ?

 FHE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)  A
 copy  of  the  letter  of  appointment  contaim
 ing  terms  and  conditions  of  service  sent  to
 the  Apprentice  Engineering  Assistants  is
 placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT—995/68].

 (b)  and  (c).  55  Appreatice  Engineer-
 ing  Assistants  were  served  with  termina-
 tion  orders  in  March,  ‘4968.

 (d)  It  #  not  pessible  to  provide  alter-
 mative  jobe.  to  these  Appseatices  in  the
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 Mining  and  Allied  Machinery  Corporation
 Limited  as  suitable  vacancies  do  not  exist
 but  a  HHst  of  these  persons  atong  with  their
 bio-data  has  been  prepared  and  circulated
 to  various  public  sector  undertaking
 Government  Departments  etc.  with  a  view
 to  bringing  to  the  notice  of  such  organisa-
 tions  the  availability  of  trained  Engineer-
 ing  personnel  for  absorption  by  them  in
 available  vacancies,

 प्रबन्ध  अभिकररत  प्रर्णालो
 14°90  भी  oy  forma  :  कया  पोचो  िक

 विकास  तथा  सख्रवाय-कार्य  मन्त्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  पिछले  सन्न  में  प्रदच्ध  श्रभ्रिकरण
 प्रणाली  के  बारे  में  एक  गर-सरकारी  सबरम  के
 विधेयक  पर  चर्चा  के  बोराव  सरकार  द्वारा  दिये
 गये  झाइवाशन  के  अनुसरण  में  प्रबन्ध
 ्रक्रिकरण  प्रसानी  को  समाप्त  करने  के  बारे  में

 एक.  चिघेयक  लैयारी  किया  फबा  है।  शौर

 (@)  यदि  हां,  तो  इस  विधेयक  के  कब
 तक  पुरस्थापिल  किये  जाने  की  सम्धावना  है  ?

 झौद्योगिक  विकास  तथा  समवाय  काये  त्री
 (थी  फ़खरुदोन  भ्रलो  अहमद)  :  (क)  और  (ख).
 ्ीमान्‌  जी,  सरकार  का सन्तब्य,  इस  सम्बन्ध
 में  संसद  के  वर्त मान  अधिवेशन  में  एक  चिचेक्क'

 पुरस्थापित्त  करमे  का  है  t

 सशीलों  श्ौद  उपररर्तों  का  नित

 *I40l.  st  रघुवोर  सिह  ज्ञास्त्री  :  क्या
 बोचोपिक  विकास  तथा  समदायन्कायुंमर्दी  यह
 दताने  की  कृपा  करेगे  कि:

 (क)  क्या  यह  सच  है  कि  परिचम  जमनी
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 (@)  यदि  हां  तो  इस  कार  में  पश्चिम
 जमंनी  की  सरकार  की  कम  प्रर्ति  क्या  है  ;
 और

 (गे)  प्रश्चिस  जमंनी  से  किस  प्रकार  को

 सहायता  मिलने  की  सम्भावना  है  ?

 झोल्लोगिक  बिकास  तथा  समबाय-कार्य  बंचो
 (शी  फरलरुद्दीन  झलो  अहूनव)  :  (क)  से  ग).
 भारत  सरकार  झौर  पश्चिम  जम नी  के  बीच
 14  दिसम्बर,  967  को  एक  करार  कर  हस्ता-
 क्षर  किये  गये  थे  जिसमें  जम मी  समेत  पश्चिमी
 यूरोपीय  देशों  को  भारत  के  इजीनियरी  सामान
 के  निर्मल  को  बढ़ाबा  देने  के  लिये  तकनीकी
 सहायता  देने  की  व्यवस्था  थी  1  यह  योजना
 लेखक  के  नाम  पर  “बोलरथ  योजदा”  के  नास
 से  प्रसिद्ध  है।  करार  की  एक  प्रति  जिसमें  योजना
 का  व्यौरा  दिया  हुआ  है,  संसद  पुस्तकालय  में
 पहले  ही  रख  दी  गई  है।

 Production  of  Cars  and  Allotment  of
 Cars  te  M.Ps.

 *1402.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  the  annual  preduction  ef  Fiat  and
 Ambassador  cars  at  present  ;

 (b)  the  production  of  Fiat  and  Ambas-
 sador  Cars  during  the  last  five  years,  year-
 wise  ;  and

 (c)  whether  it  is  proposed  to  allot
 these  cars  to  the  Members  of  Parliament
 after  every  two  years  who  have  te  cover
 their  large  constituencies  ?

 THE  MINISTER  OF  INDUSTRIAL

 Weriuen  Answers

 x  DEVELOPMENT  AND  COMPANY
 के  सहयोग  से  स्थापित

 किये  गये
 उद्योगों  द्वारा  ArEAIRS  (SHRI  के.  AL  AHMED):  (a)

 केसर  सी  गई  मछीनों  छोर  उपकरणों  के  किर्काश  ३0  (b).  The  production  of  Ambassador
 and  Fiat  Cars.  during  the  last  five  years के  लिये

 सरकारे
 ने  परिचम  जमंनी  कौ  सरकार  and  the  first  three  months  of  the  current

 को  सहायता  मांगी  थी  5  year  is  as  under  ral

 963  we  965  Be  9क्ष  965
 (Jan.  to  March)

 “Ambassador  8,62, x7] a CK es A .  15,558  77  ‘19,469,  20,515  7,313
 Fiat  3,750  3,867  5,673  7,030  10,055,  3,089

 (c)  No,  Sir.
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 #1403,  SHRI  BABURAO  PATEL  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  the  amount  spent  by  the  Handi-
 crafts  and  Handlooms  Exports  Corporation
 on  French  designer,  Pierre  Cardin  who
 flew  to  Delhi  in  February,  968  as  a  guest
 of  the  Corporation  to  design  dresses  from
 Indian  fabrics  ;

 (b)  the  amount  of  commission  paid  to
 him  so  far  ;

 (०)  whether  some  more  French  or
 foreign  designers  are  being  engaged  and
 if  so,  what  are  their  names  ;  and

 (d)  why  the  work  could  not  be  entrust-
 ed  to  Indian  designers  ?

 ‘THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Rs.  14,250,

 (b)  Nil.
 (c)  Certain  proposals  are  currently

 being  examined  by  the  Corporation  ;  no
 fina]  decision  has  yet  been  taken.

 (d)  Fashion  designing  in  India  to  suit
 Western  tastes  has  not  yet  developed  and
 has  not  acquired  the  organization  available
 with  some  foreign  designers.

 Silk  Factory  in  Bhagalpur

 *i404.  SHRI  SHIVA  CHANDRA
 JHA:  Will  the  Minister  of  COMMERCE
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  silk
 factory  is  proposed  to  be  set  up  in  Bhagal-
 pur  (Bihar)  in  the  public  sector  with
 Japanese  Collaboration  ;

 (b)  if  so,  the  details  thereof  specially
 the  terms  of  Collaboration  and  the  foreign
 exchange  involved,  if  any  ;  and

 (c)  the  total  annual  production  of  silk
 in  the  country  vis-a-vis  the  internal  and
 external  demand  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (c).
 The  Government  of  Bihar  propose  to  set
 up  a  Spun  Silk  Mill  of  3,000  spin  dles  at
 Bhagalpur.  The  foreign  exchange  required
 for  the  import  of  machinery  from  Japan  is
 of  the  order  of  Rs.  63.09  lakhs.  The  State
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 Government  also  proposes  to  avail  the
 services  of  a  Japanese  Consulting  Engineer
 and  an  Assistant  Consulting  Engineer  for
 a  period  of  two  years  and  3  Erection
 Engineers  for  a  period  of  three  months  at
 an  approximate  cost  of  Rs.  4.3  lakhs.

 The  average  annual  production  for
 three  years  1965-67,  of  raw  silk  is  5.99
 lakh  kgs.  of  mulberry  raw  silk  and  5.27
 lakh  kgs.  of  non-mulberry  raw  silk  and  0.58
 lakh  kg.  of  spun  silk  yarn.  Domestic
 demand  for  raw  silk  per  annum  taking
 into  account  the  export  and  indigenous
 requirements  of  fabrics  is  estimated  at  23.5
 lakh  kgs.  and  |  lakh  kg.  of  spun  silk  yarn.
 At  present  India  is  a  net  importer  and  raw
 silk  and/or  spun  silk  yarn  as  such  is  not
 exported.

 British  India  Corporation

 #1405,  SHAI  S.  M.  BANERJEE  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  a  final  decision  has  been
 taken  to  take  over  the  British  India  Corpo-
 ration  ;

 (b)  if  not,  the  reason  therefor  ;
 (c)  whether  top  heavy  administration

 is  one  of  the  causes  for  sustaining  financial
 losses  ;

 (d)  if  so,  the  yearly  wage  bill  for  the
 supervisory  staff  ;  and

 (e)  the  steps  taken  so  far  to  rationalise
 it?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No,  Sir.

 (b)  Attention  of  the  hon.  Member  is
 invited  to  the  reply  given  on  the  8th
 December,  967  to  part  (c)  of  Unstarred
 Question  No.  3677-K.

 (c)  If  the  cost  incurred  on  Senior
 administrative  and  technical  staff  of  the
 head  office.  and  the  branches  as  well  as
 the  Deputy  Managing  Directors  drawing  a
 basic  salary  of  Rs.  1,000  per  month  and
 above  is  taken  into  account,  the  cost  comes
 to  about  4.24  per  cent  of  the  total  wage
 bill  or  about  .2  per  cent  of  the  total  pro-
 duction  or  sales  during  1967,
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 (d)  The  wage  bill  of  staff  drawing  a
 basic  salary  of  Rs.  400/-  per  month  and
 above  and  senior  staff  drawing  a  basic
 salary  of  Rs.  000  per  month  .and  above
 during.  967  amounted  to  Rs.  2.64  and
 Rs.  .97  lakhs  respectively.

 (e)  It  is  understood  that  the  manage-
 ment  is  examining  all  over-head  expenses.
 Wherever  possible,  the  surplus  senior
 Staff  will  be  reduced  and  the  expenditure
 on  the  remaining  senior  staff  will  be  cut
 down.  Some  members  of  the  senior  staff
 have  already  retired  from  the  service  of
 the  Corporation.

 Increase  of  Exports  with  Italy

 #1406,  SHRI  RABI  RAY:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  his  attention  has  been
 drawn  to  the  statement  of  Dr.  C.  Rossi,
 President  of  Italian  Chamber  of  Commerce
 as  reported  in  the  Patriot  of  the  28th
 March  that  India  could  easily  double  its
 exports  and  balance  its  payment  position
 with  Italy  ;

 (b)  whether  it  has  also  been  brought
 to  his  notice  that  Italy  was  keen  to  buy
 several  items  like  hides  and  skins,  iron  ore,
 mica,  tea,  bananas,  mangoes,  cashewnuts
 and  others  ;  and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  to  increase  the  exports  to  Italy  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 Yes,  Sir.

 (c)  The  Government  have  taken  a
 series  of  steps  to  promote  exports  to  the
 Common  Market  countries  including  Italy.
 This  includes  the  setting  up  of  a  number
 of  Export  Promotion  Offices  in  West
 Europe,  participation  in  general  and  specia-
 lised  fair  in  Italy,  organisation  of  exclusive
 India  events,  and  bilateral  and  multilateral
 discussions  to  create  favourable  conditions
 for  the  entry  of  our  goods  in  the  Italian
 market.  Recently,  a  fourteen-member
 Indian  Trade  Delegation  also  visited  Italy
 to  explore  the  market  for  some  of  our
 important  traditional  and  non-traditional
 goods.

 The  House  is  aware  that  there  is  a  ban
 on  the  export  from  India  of  raw  Hides  and
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 the  export  of  raw  skins  is  regulated  on
 quota  basis.  This  is  in  accordance  with
 our  policy  to  encourage  the  export  of.
 leather  and  finished  leather  goods.

 Premier  Credit  and  Motors
 (Private)  Limited.

 8124.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Pre-
 mier  Credit  and  Motors  (P)  Ltd.  has  cheat-
 ed  over  700  depositors  of  nearly  Rs.  28
 lakhs  and  now  unable  to  pay  back  the
 money  ;

 (b)  the  steps  taken  by  Government
 against  the  firm  to  prevent  such  frauds  in
 future  ;  and

 (c)  the  names  of  ten  such  top  firms,
 who  operate  on  this  deposit  basis  with  the
 amount  involved  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 According  to  information  available  with
 Government  there  are  about  7!i  depositors
 who  seem  to  have  deposited  with  the  com-
 pany  nearly  Rs.  28  lakhs.  It  appears  that
 the  company  has  found  it  difficult  to  repiy~
 the  deposits  in  full  and  have  filed  a  petition
 under  Section  391  of  the  Companies  Act,
 956  along  with  a  scheme  of  compromise
 with  the  unsecured  depositors.

 (b)  Acceptance  of  deposits  from  public
 by  companies  does  not  require  the  approval
 of  the  Government  or  of  the  Company  Law
 Board  under  the  Companies  Act.  How-
 ever,  provisions  were  made  in  the  Reserve
 Bank  of  India  Act,  934  in  December,  963
 enabling  the  Reserve  Bink  to  exercise  con-
 trol  over  the  acceptance  of  deposits  by
 non-banking  companies,  corporations  and
 firms  with  subscribed  capital  in  excess  of
 Rs.  |  lakh.  In  pursuance  of  the  powers
 vested  in  the  Reserve  Bank  of  India,  the
 Bank  issued  general  directions  to  non-
 banking  companies  putting  a  curb  on  the
 acceptance  of  desposits  disproportionate
 to  their  capital  structure.  In  the  case  of
 this  company  when  a  notice  is  received
 from  the  High  Court  regarding  petition
 unger  Section  39}  filed  by  the  company,  the
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 Company  Law  Board  will  make  a  suitable
 representation  in  this  regard  to  safeguard
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 the  fnterests  of  the  depositors  to  the  fallest
 extent  possible.

 S.  No.  Name  of  the  Amount  of  de-
 (c)  company  posits  in  lakhs  of

 Tepees  as  of
 31366

 l  Motor  and  General  Finance  Ltd.  285.6
 2.  Sundaram  Finance  Led.  1,846.6
 3.  Globe  Financiers  cis)  Ltd.  121.8
 4.  The  Instalment  Supply  (P)  Ltd.  3.5
 5.  Good  will  India  Ltd.  36.4
 6.  Great  Finance  Co.  (Pvt)  Led.  35.6
 7.  Premier  Credit  and  Motors  (P)  Ltd.  37.5
 8.  Ferozepur  Finance  (Pvt)  Ltd.  १6.9
 9.  Delhi  Instalment  Finance  and  Investment

 Pvt.  Ltd.  38.4
 10.  Prestige  Finance  (P)  Ltd.  3.2

 Gramophone  Record  Manofacturing
 Companies

 8I25.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number,  names  proprietors  or
 directors  of  Indian  and  foreign  owned
 gramoph:  record  ‘uring  Compan-
 ies  in  India  with  their  capital  investment,
 aanual  sales,  profits  and  wage  bill  ;

 (b)  the  annual  export  earnings  of  each
 unit,  country-wise  ;

 (c)  the  of  foreign  exch  with
 particulars  of  foreign  components  allowed
 annually  to  each  unit  ;  and

 (d)  the  amount  repatriated  anaually  by
 each  foreign  unit  during  the  fast  five
 years  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  fa)
 There  is  only  one  unit,  namaly,  M/S.
 Gramophone  Co.  of  India  Pvt.  Ltd.,  Cal-
 cutta,  manufacturing  gramophone  records
 in  the  country  at  present.  The  particulars
 are  as  under  :—

 Directors
 Ww  Mr.  H.  J.  Silverson,  British  (Chair-

 man)

 (2)  Shri  Bhaskar  Menon,  Indian  (
 Director)  =  Me

 (3)  Mr.  A.  A.  Warren,  British
 (4)  Mr.  J.G.  Stanford,  British.
 Authorised  and  paid  up

 capital  Rs.  -1,50,00,000)-
 Rs.  45,00,000f-

 (Entire  capital  held  by  the  Gramophone
 Co.  Ltd.,  U.  K.)

 Reserves:  Rs.  ‘15,98,818/-  (as  per  Ba
 ance  sheet  of
 Mth  June,
 3967)

 As  per  the  profit  and  Loss  Account  for
 the  year  ended  30th  June,  1967.

 Anaual  Sales  :  Rs.  3,38,80,190/-
 Profits  :  Rs.  13,05,036/-
 Wages,  Salaries

 and  Bonus  Rs.  32,30,231]-
 (b)  Statement  is  laid  onthe  Tabie  of

 the  House.  [Pfaced  in  Library.  See  No.
 LT-996/68}.

 (c)  Imports  recommended  in  favour  of
 M/S.  Gramophone  Co.  of  India  (P)  Ltd.
 during  licensing  periods  1965-66  and  1966-
 67  are  respectively  Rs.  27,690/-  and  Rs.
 4.54  lakhs  mainly  for  raw  materials.

 (d)  Information  is  being  collected.
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 Royalty  paid  to  Film  Producers
 and  Singing  Artistes

 8126.  SHRI  BABURAO  PATEL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  and  value  of  Indian
 film  records  sold  annually  by  Gramophone
 Manufacturing  Companies  during  the  last
 five  years  ;  and

 (b)  the  amount  of  royalty  paid  during
 the  above  period  to  fitm  producera  and
 singing  Artistes  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  Information  is  not  available.

 Introduction  of  Waltair-.
 Express  Traio

 8I27.  SHRI  V.  NARASIMHA  RAO
 Will  the  Minister  of  RAILWAYS  be  pleas-
 od  to  state

 (a)  whether  Government  propose  to
 introduce  a  Waltair-Nagpur  Express  train
 via  Raipur  taking  into  account  the  demand
 made  by  the  Local  People  to  decrease
 heavy  rush  on  the  line  ;

 (b)  if  so,  when  ;  and
 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No.

 (b)  Does  not  arise.
 (c)  For  lack  of  traffic  justification.

 रलवे  स्टेशनों  के  नामों  को  द्  में  लिखना

 8i28,  श्री  रामावतार  शास्त्रों  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  रेलवे  स्टेशनों  के
 नामों कौ  च्  में  न  लिखने  के  बारे  में  कोई
 झादेश  जारी  किये  हैं;

 (ख)  यदि  नहीं,  तो  बिहार  के  संथाल
 परगना,  दरमंगा  तथा  न्य  कुछ  जिलों  के
 रेलवे  स्टेशनों  के  नामों  को  र्दू  में  न  लिखने  के
 क्या  करण  हैं

 VAISAKHA  3,  1890,  (SAKA)  Written  Answers  2296

 (a)  क्‍या  इस  बारे  में  सरकार  का  विचार
 रेलवे  प्र/धदारियों  को  सामान्य  झादेद  जारी
 कसने  का  है;  और

 (घ)  क्विं  नहीं,  तो  इसके  क्‍या  कारण  हैं  ?

 रेलवे  मंत्री  ध्ी  च्े०  Fo  पुनाचा)  :  (क)
 जी  नहीं  t

 (ख)  शर  (ग).  स्टेशनों  के  चाम  पट्टों  पर
 रेलवे  स्टेशतों  के  नाम  लिखने  के  लिए  किस
 लिपि  कत  फ्रयोस  किया  जाय  इस  सम्बन्ध  में  रेल
 प्रशासनों  को  निम्नलिखित  नीति  झपकाने  की

 हिदागतें  हैं

 (i)  जहाँ  क्षेत्रीय  भाषा  अंग्रेजी  तथा  देव-
 हिन्दी  हो  ।  नामरी  लिपि  में

 हिन्दी  का  इस्तेमाल
 किया  जाये  |

 (४)  जहां  क्षेत्रीय  भाषा  अंग्रेजी,  वेवनायरी
 हिन्दी  न  हो  n  लिपि में  हिन्दी और

 क्षेत्रीय  भ्राष्रा  का
 इस्तेमाल  किया  जाय  ।

 रेल  प्रशासनों  को  हिदायत  है  कि  वे  इस
 नीति  का  कड़ाई  से  फालन  करें  स्टेशनों  के  नाम

 द्,  लिपि  में  लिखा  जाला  रेलों  को  दी  गयी

 मौजूदा  हिंदायतों  से  शासित  होता  है

 (घ)  सवाल  नहीं  उठता  ।

 दक्षिणी  तथा  पर्वों  रेलवे  पर  छुट्टियों  में  विशेष
 गछडियाँ  चलाना

 8129.  शी  मीठा.  लाल  सोना  :  क्‍या  रेलवे
 मंत्री  यह  वताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  छुट्टियों  में  विशेष
 गाडियां  चलाने  की  कोई  योजना  दक्षिण  तथा

 पूर्वी  स्लबे  में  लागू  की  गई  है;

 (स्र)  कमा  'पदित्तस  रेलबे  पर  सी  झपिक
 भीड़  को  देखते  हुए  नई  दिल्‍ली  तथा  बम्बई  के
 बीच  छुट्टियों  में  एक  नई  गाड़ी  चलाने  क्रा  भी
 प्रस्ताव  है  ;

 (ग)  यदि  हाँ,  तो  उसे  कब  तक  जाल  किया
 ज़ायेगा;  शौर
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 (a)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 रेलवे  मंत्री  (ओ  चे०  Yo  पुनाथा) :  (क)
 968  में  गर्मी  के  मौसम  में  यात्रियों  की  भीड़
 भाड़  के  समय  पूजा  छुट्टियों  के दोरान  अतिरिक्त
 यातायात  की  जरूरतों  को  पूरा  करने  के  लिए
 दक्षिण  और  पूर्वी  रेलवे  द्वारा  कुछ  खास  दिनों
 में  छूट्टी  स्पेशल  गाड़ियां  चलाने  का  विचार  किया
 गया  है,  जिसकी  व्यवस्था  करते  समय  इस  बात
 का  ध्यान  रखा  जायेगा  कि  यह  किस  हद  तक
 जरूरी  है  और  परिचालन  की  दृष्टि  से  कहां  तक

 व्यवहारिक  है  |

 (ख)  नई  दिल्ली-बम्बई  उन  मार्गों  में  से

 एक  है  जिस  पर  इस  तरह  की  छुट्टी  स्पेशल
 गाड़ियां  चलाने  का  प्रस्ताव  है

 (ग)  गर्मी  की  छुट्टी  में  चलायी  जाने  वाली

 पहली  स्पेशल  गाड़ी  नयी  दिल्ली  से  बम्बई
 सेन्ट्ल  के  लिए  (27.4.1968  को  और  बम्वई
 सेन्ट्ल  से  नई  दिल्‍ली  के  लिए  28-4-68  को
 चलायी  जायेगी  v

 (घ)  सवाल  नहीं  उठता  ny

 सवाई  साधोपुर  जौर  टोंक  में  झोश्योगिक
 सर्वेक्षण

 8130.  शी  सीठा  लाल  मीना:  क्‍या
 झौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कुछ  समय  पूर्व
 राजस्थान  के  सवाई  माधोपुर  तथा  टोंक  जिलों
 में  औद्योगिक  सर्वे  क्षण  किया  गया  था;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है;
 और

 (ग)  उस  सर्वेक्षण  के  परिणामस्वरूप  कौन-
 कौन से  उद्योग  स्थापित  करने  का  विचार  है  ?

 झौद्योगिक  विकास  तथा  समवाय-का्य  मंत्रों

 (श्री  फ़लरुद्दोन  झली  झहमद) :  (क)  से  (ग)..
 जानकारी  इकट्ठी  की  जा  रही  है शोर  बहू  सभा-

 पढ़ले  पर  रख  दी  जायगी  |
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 8131.  श्री  मोठा  लाल  मोना  :  क्या  रेलवे
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  कोटा  डिवीजन
 के  खानडिप  रेलवे  स्टेशन  पर  सिगनल  का
 प्रबन्ध  संतोषज़क  नहीं  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  उपरोक्त
 स्टेशन  पर  बिना  टिकट  के  यात्रा  करने  वाले
 यात्रियों  की  जांच  करने  के  कोई  प्रबन्ध  नहीं  हैं;

 (ग)  यदि  उपरोक्त  भाग  (क)  और  (खं)
 का  उत्तर  स्वीकारात्मक  है  तो  इसके  क्या  कारण
 हैं  ;

 (घ)  उस  स्टेशन  पर  उपरोक्त  प्रबन्ध  कब
 तक  कर  दिये  जायेंगे;  श्रौर

 (=)  यदि  नहीं,  तो  इसके  क्‍या  कारण

 रेलवे  मंत्री  (श्री  चे०  Yo  पुनाचा):  (क)
 जी  नहीं।  “डी”  श्रेणी  का  स्टेशन  होने  के
 कारण  इस  स्टेशन  पर  सिगनल  नहीं  है।

 (ख)  जी  नहीं  ।  इस  स्टेशन  पर  यात्रियों
 की  टिकटों  की  जाँच  के  लिए  प्रबन्ध  है  ।

 (ग)  से  (ड)).  सवाल  नहीं  उठता  |

 राजस्थान  में  नमक  का  उत्पादन

 8132.  श्री  मीठा  लाल  मीना  :  क्‍या
 झौद्योगिक  विकास  तथा  समवाय-कार्य  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ‘1967-68,  में  राजस्थान  में  नमक  का
 कितना  उत्पादन  हुआ;

 (ख)  क्‍या  इस  अ्रवधि  में  सरकार  ने  राज-
 स्थान  में  सामान्य  नमक  उद्योगों  को  कोई  वित्तीय
 सहायता  दी  है;

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;
 श्रौर

 (3)  क्‍या  भविष्य  में  भी  इस  प्रकार  की
 वित्तीय  सहायता  देने  का  विचार  हैं  ?
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 झोौद्योगिक  विकास  तथा  सम्रयाय-कार्य  मंत्री

 (भी  'फलरुद्वीन  अलो  ्रहमद)  :  (क)  4.09
 लाख  मीट्रिक  टन  |

 (ख)  जी,  नहीं  1

 (ग)  प्रश्न  ही  नहीं  उठता  |

 (घ)  नमक  के  केन्द्रीय  और  प्रादेशिक
 सलाहकार  बोर्डों  द्वारा  वित्तीय  सहायता  के
 सम्बन्ध  में  की  गई  सिफारिशों  की  जांच  की
 जा  रही  है

 2299

 हनुमानगढ़  तथा  मटिन्डा  के  बोच
 बिना  टिकट  यात्रा

 8133,  श्री  भीठा  लाल  मीना  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  क्या  यह  सच  है  कि  उत्तर  रेलवे  के
 मण्डी  डववाली  स्टेशन  के  द्वार  पर  आमतौर
 पर  कोई  टिकट  कलेक्टर  डयूटी  पर  नहीं  होता
 है;

 (ख)  क्‍या  यह  सच  है  कि  हनुमानगढ़
 जंक्शन  तथा  भटिन्डा  जंक्शन  के  बीच  अ्रधिकांश
 यात्री  प्रायः  बिना  टिकट  यात्रा  करते  हैं;

 (ग)  क्‍या  यह  भी  सच  है  कि  हनुमानगढ़
 जंक्शन  से  भटिण्डा  जंक्शन  तक  यात्रा  करने
 वाले  यात्री  मण्डी  डबवाली  तक  बिना  टिकट
 यात्रा  करते  हैं  और  वहां  से  भटिण्डा  जंक्शन
 के  लिए  टिकट  खरीदते  हैं;

 (घ)  क्‍या  यह  भी  सच  है  कि  उक्त  स्टेशन
 के  सभी  सम्बन्धित  कर्मचारियों  का  उक्त  दुरा-
 चार  में  हाथ  होता  है;

 (ड)  मण्डी  डबवाली  से  बाहर  जाने  वाले
 यात्रियों  को  प्रति  दिन  श्रौसतन  कितने  टिकट
 जारी  किये  जाते  हैं  श्लौर  बहां  पर  आने  वाले
 यात्रियों  से  प्रतिदिन  कितने  टिकट  इक्टठे  किये
 जाते  हैं;  और

 (च)  उक्त  अश्रष्टाचार  को  रोकने  के  लिए
 सरकार  का  क्‍या  कायंवाही  करने  का  विचार

 है?
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 रेलवे  मन्त्री  (ओ  qo  Jo  पुनाचा)  :  (क)
 से  (घ).  जी  नहीं  ।

 (ड)  अन्य  स्टेशनों  को  जाने  वाले  यात्रियों
 को  जारी  किये  गये  टिकटों  की  दैनिक  औसत
 संख्या.....  L4]0

 दूसरे  स्टेशनों  से  आने  वाले  यात्रियों  से

 Written  Answers

 संख्या  3455

 (च)  बिना  टिकट  यात्रा  की  बुराई,  जो
 भारतीय  रेलों  में  सभी  जगह  पायी  जा  रही  है,
 को  रोकने  के  लिए  न्य  खंडों  के  साथ-साथ
 इस  खण्ड  पर  भी  विशेष  जांच  की  जा  रही  है  Y

 Allocations  for  Handloom  Industry

 8I34.  SHRI  N.R.  DEOGHARE:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  the  state-wise  allocation  of  grants
 and  loans  under  State  Plan  Schemes  for
 the  handloom  industry  during  the  last
 three  years  and  during  the  year  ‘1968-69  ;
 and

 (b)  the  amount  utilized  by  Maharashtra
 Government  from  this  allotment  during  the
 last  three  years  and  under  what  schemes  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 997/68]

 Manufacture  of  Turbo-blowers  and
 Turbo-Compressors

 SHRI  R.  R.  SINGH  DEO  :
 SHRI  B.  N.  SHASTRI  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  plant  to
 manufacture  Turbo-blowers  and  Turbo-
 Compressors  for  steel  mills  is  likely  to  be
 established  at  Ramchandra-puram  Unit  of
 Bharat  Heavy  Electricals  Ltd  ;

 (b)  if  so,  the  estimated  cost  and  capa-
 city  of  the  plant  ;

 (c)  whether  it  will  be  set  up  with
 foreign  collaboration  ;  and

 (d)  if  so,  the  foreign  exchange  involved?

 8i35.
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  ‘OOMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  to  (d).  Bharat  Heavy  Electricals  Ltd.,
 have  been  authorised  to  prepare  jrintly
 with  Messrs.  Skoda  export,  Prague,  a
 detail>d  project  report  for  the  expansion  of
 the  Heavy  Power  Equipment  Plant,  Ram-
 chasdrapuram  (Hyderabad),  for  the
 manufacture  of  the  following  items  of
 equipment  :

 0)  Turbo-Compréssors  ..and  Turbo
 Blowers  for  Stee]  Mills,  Oxygen
 plants  and  various  other  chemical
 industries  ;

 (ii)  Associated  Steam  Turbines  for
 the  drive  of  axial  Compressor  and
 feed  pumps  ;
 Additional  feed  water  pumps,
 Condensate  Pumps  and  other
 Special  pumps  for  Power  Stations.

 Till  the  report  is  received,  scrutinised
 and  accepted,  it  is  not  possible  to  say  what
 the  détails  of  the  scheme  would  be.

 The  scheme,  if  finally  approved,  is  to
 be  implemented  under  the  credit  extended
 by  the  Government  Czechoslovakia  to  the
 Government  of  India  in  May,  1964.

 Trade  Agreement  with  Fiingary

 8136.  SHRI  R.  R.  SINGH  DEO  :
 ‘SHRI  8.  N.  SHASTRI  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  concluded  a  trade  agreement
 with  Hungary  ;  and

 (b)  if  so,  the  detials  thereof  ?

 HE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 The  Indo-Hupgarian  trade  and  payments
 agreement  concluded  on  22nd  November,
 3963  is  valid  upto  the  end  of  4970  and
 copies  thereof  are  available  in  the  Purfia-
 ment  Library.

 Supply  of  Cement  to  Ceylon

 (ili)

 8137.  SHRI  R.  R.  SINGH  DEO:
 SHRI  B.  N.  SHASTRI  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  Whether  it  is  a  fact  that  an  agree-
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 meht  tras  been  signed  by  Government  for
 the  suppty  of  cement  to  Ceytoh  ;  and

 (b)  If  so,  the  details  thereof  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 Two  contracts  for  supply  of  cement  to
 Ceyten  were  signed  by  the  State  Trading
 Corportion  of  India  Ltd.  in  March,  ‘1968.
 The  total  quantity  of  cement  covered  by
 these  contracts  45  25800  Tonnes.  Shipmrents
 against  these  contracts  will  be  made  by  M/s.
 India  Cements  Limited  on  behalf of  the
 Corporation.

 Export  of  Steel  to  Hong  Kong  anf  ‘Yhalland

 8i38.  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to  state:

 (a)  whether  a  4-miaa  Indian  steel  export
 promotion  delegation  recently  paid  a  visit
 to  Hong  Kong  and  Thailand  ;

 tb)  the  sale  of  Intian  steel  to  Hong
 Kong  and  Thailand  durifg  1967-68  and  how
 for  these  are  likely  to  go  up  during  the  year
 1968-69.  as  a  result  of  the  talks  with  the
 said  delegation  ;  and

 (०  the  steps  which  are  being  taken  to
 maximise  sale  of  Indian  steel  in  these
 countries  ?

 THE  MINISTER  OF  STEEL  MINES
 AND  METALS  (DR.  CHANNA  REDDY)  :
 (a)  Yes,  Sir.

 (b)  and  (c).  Foltowing  quantities  of
 iron  and  steel  have  been  exported  to  Hong
 Kong  and  Thailand  during  the  year  1967-68,
 (upto  February,  968)  :--

 Hong  Kong  =  Thailand
 Tosnes  Tonnes

 Rounds  553  4553
 Structurats  663  0206
 Billets  505
 Pig  Iron  03

 Re-Rofling  Mills  have  ech'set  up  in
 these  two  countries.  These  Mil  are  fest
 extending  their  operations.  The  pattern
 of  their  demand  will  therefore,  chaiige
 from  bars/rads  to  billets,  wire  rods,
 deformed  bars  and  structurals.  Negotiations
 ‘are  Boing  on  between  Indian  suppliers  atid
 purchasers  in  Hong  Kong  and  Thaiatsd
 for  supply  of  Wire  rods  and  billets.
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 Tadustrial  Licensing  Policy

 8i39.  SHRI  VIRENDRAKUMAR
 SHAH:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether’  ‘Government’s  attention
 has  been  drawn  to  the  address  fy  the
 Chairman  of  the  Indian  Engireering  Asso-
 ciation,  Calcutta  to  the  Fourth  Annaal
 General  meeting  of  the  Indian  Engineering
 Association  (Southern  Region)  held  at
 Madras  on  the  I5th  March,  968  urging  for
 libezatisation  of  the  industrial  licensing
 policy  which  in  its  existing  form  has  stifled
 competition  ;

 (b)  if  so,  whether  Government  have
 yeviewed  the  Industrial  Licensing  Policy  in
 the  light  of  the  observations  and  sugges-
 ‘tions  made  at  that  meeting  ;  and

 (c)  if  so,  the  result  thereof  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)
 No  formal  reference  has  been  received  by
 the  Government  from  the  Indian  Engi-
 neéring  Association,  Calcutta  about  the
 points  made  by  the  Chairman  of  this
 Association  in  his  address  delivered  at
 Madras  on  the  50  March,  968  but  Press
 Teports  of  the  address  have  come  to  Govern-
 ment’s  notice.

 (b)  and  (c).  ‘Government  have  been
 reviewing  the  Industrial  Licensing  proce-
 dures  from  time  to  time  and,  to  an  extent,
 the  licensing  procedures  rave  already  been
 streamlined  and  Kberalised  in  various
 directions,  Ail  industrial  units  except
 those  engaged  in  a  few  specified  industries,
 involving  fixed  assets  upto  Rs.  25  lakhs
 have  been  exempted  from  the  licensing
 provisions  of  Industries  (Development  and
 Regulation)  Act.  Certain  industries  which
 do  not  involve  substantial  import  of  com-
 ponents  or  raw  materials  have  been
 exempted  altogether  from  the  licensing
 provéstofs  of  the  Act.  Governintht  have
 also  allowed  the  existmé  industrial  under-
 takings  to  diversify  their  production  without
 a  liceace  upto  25  per  cent  of  their  total
 production  and  also  to  ifcrease  their
 Production  apto  25%  of  their  registered/
 licensed  capacity  if  certain  conditions  are
 satisfied.  The  licensing  policy  and  proce-

 “dures  are  presently  being  reviewed  by  the
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 Industrial  Licensing  Policy  Inquiry  Coth-
 mittee.  Deciston  regarding  further  ‘changes,
 if  any,  in  the  industrial  licensing  procedure
 will  be  taken  after  the  report  of  this
 Committee  becomes  available.

 Import  of  equipments  against  U.S.
 Aid  Leans

 8I40.  SHRIC.C.  DESAI:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  farge
 quantities  of  American  equipments  are  being
 purchased  against  USAID  loans  althotgh
 Such  iterns  have  Been  ficewsed  for  progres-
 sive  matmfacture  in  the  coufitry  ;

 (b)  whether  such  imports  would  not
 be  detrimental  to  the  indigenous  industry  ;
 and

 (c)  the  reasohs  why  such  impofts
 cannot  be  totally  banned  in  order  to
 encourage  indigenous  industry  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)
 According  ‘to  the  present  licensing  polity
 goods  that  are  available  in  sufficient
 qaantities  from  indigenous  sources  are  not
 normatly  attowed  to  be  imported.  No
 exception  is  made  in  regard  to  imports
 under  US  AID.

 (b)  and  (c).  Do  not  arise.

 Import  of  Tractors  by  S.T.C.

 8i4l.  SHRIC.  ८.  DESAI:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  the  State  Trading  Corpora-
 tion  have  recently  imported  2,000  Zetor-
 20i  tractors  from  Czechoslovakia  ;

 (b)  if  so,  the  ¢.i.f.  price  and  whether
 the  c.if.  price  paid  to  the  Czech-firm  is
 the  same.as  the.  ०...  price  in  U.K.  and
 other  countries  of  the  world  ;

 (c)  whether  the  Zetor-20!l  tractors
 imported  by  the  State  Trading  Corporation
 were  distributed  by  established  importers
 through  Government  organisations  having
 no  service  facilities  at  all  ;

 (d)  whether  Government  aré  aware
 that  Government  organisations  who  wete



 2305  Written  Answers

 given  tractors  for  distribution  and  servic-
 ing  have  given  away  contracts  to  the
 private  firms  for  servicing  the  tractors
 instead  of  doing  it  themselves  ;  and

 (e)  the  amount  of  commission  allowed
 on  the  c.i.f.  price  of  these  tractors  to  these
 Government  organisations  and  whether
 some  experienced  private  and  established
 importers  could  not  bave  undertaken  dis-
 tribution  and  servicing  at  much  lower  rates
 and  more  efficiently  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  The  State
 Trading  Corporation  has  recently  imported
 1,000  numbers  of  complete  tractors  model
 Zetor-20!!  from  Czechoslovakia.  000
 more  Zetor-20il  tractors  in  semi-knocked
 condition  are  also  being  imported.

 (b)  S.T.C.  has  entered  into  contract
 with  Czechoslovakian  suppliers  for  the
 import  of  Zetor  tractors  model  20I!  on
 C&F  basis.  The  C  &  F  price  of  a  com-
 plete  Zetor  2011  with  accessories  is
 Rs.  10,274]-  and  that  of  a  tractor  in  SKD
 condition  with  accessories  is  Rs.  9,767/-.
 Insurance  is  arranged  by  the  STC  in  India.
 Government  have  no  information  about
 the  c.if.  price  of  Zetor  tractors  in  U.K.
 and  other  countries  of  the  world.

 (०)  and  (d).  The  first  lot  of  1,000  Zetor-
 20i  tractors,  out  of  the  2000  tractors
 agreed  to  be  iroported  from  Czechoslovakia
 has  been  alloted  for  distribution  through
 the  various  State  Agro-Industries  Corpora-
 tions,  which  are  Government  companies  as
 under  :—

 l.  Agro-Industries  Corporations,
 Bihar  300  Nos.

 2  Agro-Industries  Corporations,
 Haryana  200  oe

 3.  Agro-Industries  Corporations,
 Punjab  300  oe

 4.  Agro-Industries  Corporations,
 UP.  200  om

 1,000  Nos.

 These  Agro-Industries  Corporations
 which  have  been  set  up  recently  are  making
 necessary  afrangements  to  provide  service
 facilities  for  these  tractors.

 (e)  A  Commission  of  164%  on  CIF
 prices  which  includes  STC’s  service  charges
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 of 18%  is  allowed.  Government  are  of
 the  view  that  this  arrangement  will  be
 economical  and  efficient.

 M/s  Bird  and  Company,  Calcutta

 8142.  SHRI  R.K.  AMIN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  a  letter  of  intent  has  been
 issued  to  M/s.  Bird  and  Company,  Calcutta
 for  manufacturing  Hanomag  tractors  ;

 (b)  whether  Hanomag  tractor  is  an
 approved  make  and  has  been  found  suitable
 for  Indian  conditions  ;

 (c)  whether  {M/s.  Bird  and  Company were  blacklisted  for  large-scale  under-
 invoicing  operations  and  if  so,  whether
 they  qualify  for  receiving  an  Industrial
 licence  ;  and

 (d)  whether  the  former  Finance  Minis-
 ter,  Shri  Sachin  Chaudhary  was  and  is
 still  a  Director/Adviser  to  the  Bird  Group of  Companies  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  Some  Hanomag  Tractors  have  been
 working  in  the  country  and  no  adverse
 report  on  their  performance  has  come  to
 Government’s  notice.

 (c)  This  firm  is  not  blacklisted.
 (d)  Shri  Sachin  Chaudhary  was  a

 Director  of  Orissa  Mineral  Development
 Corporation,  Auckland  Jute  Company  Ltd., Kumardhubi  Fine  Clay  and  Silica  Works
 Ltd.  and  Titaghur  Paper  Mills  Ltd.,  all
 companies  in  the  Bird  Group.  He  resigned from  the  said  directorships  on  4.1.66.
 Government  have  no  information  in  regard to  whether  he  was  or  is  still  an  adviser  to
 any  Bird  Group  of  Companies.

 Vendor  Carrying  Trains  on  Sealdah
 Division

 8i43.  SHRI  JYOTIRMOY  BASU  :
 SHRI  BHAGABAN  DAS  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  the  number  of  vendor  carrying
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 trains  to  Sealdah  Division  of  the  Eastern
 Railway  ;

 (b)  the  number  of  trains  that  run  bet-
 ween  Shantipur  and  Sealdah  and  Krishna-
 nagar  and  Sealdah  during  the  period  from
 the  Ist  July,  967  to  3lst  December,  967  ;

 (c)  how  many  of  them  were  on  regular
 programme  of  checking  staff  ;

 (d)  whether  SI04  Down  and  113  UP
 were  checked  especially  ;  and

 (e)  if  so,  the  number  of  times  these
 were  checked  during  the  above  period  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  330
 trains.

 (b)  8  trains  each  way  between  Sealdah
 and  Shantipur  and  0  trains  each  way
 Sealdah  and  Krishnanagar  City  daily.

 (c)  On  an  average  8  trains  were  checked
 daily  in  each  section  during  the  period
 July  to  December  1967.

 (d)  Yes.
 (e)  S!04  Dn.  was  checked  five  time  and

 ‘S113,  Up  four  times  during  this  period.

 Depuatation  Allowance  to  Employees  of
 Cottage  Industries  Emporium

 8144,  SHRI  VIDYA  DHAR  BAJPAI:
 Will  the  Minister  of  Commerce  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  some
 employees  of  the  Central  Cottage  Industries
 Emporium,  Janpath,  New  Delhi  have  been
 sent  on  deputation  to  Super  Bazar  ;

 (b)  if  so,  the  details  of  salaries  drawn
 and  the  post  held  by  them  in  the
 Emporium  ;

 (०)  whether  it  is  also  a  fact  that  a
 person  from  the  outside  private  Agency
 has  been  brought  on  deputation  in  the
 Central  Cottage  Industries  Emporium  and
 paid  an  extra  Rs.  00  per  month  over  and
 above  deputation  allowance  ;  and

 (d)  if  so,  the  reasons  for  giving  the
 above  allowance  and  the  nature  of  the  job
 entrusted  to  him  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  ;  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House,  [Placed  in  Library,  See
 No.  LT-998/68],
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 (c)  Yes,  Sir;  as  no  suitable  candidate
 was  available  in  the  Emporium  for  appoint-
 ment  as  Research  Officer,  Planning  and
 Promotion  Department  of  the  Emporium,
 an  ex-employee  of  the  Emporium  who  is
 now  in  the  service  of  the  Indian  Coopera-
 tive  Union,  was  appointed  on  deputation  for
 a  period  of  one  year  on  3rd  November,
 1967.

 (d)  In  addition  to  the  usual  deputation
 allowance,  an  allowance  of  Rs.  100/-  has
 been  sanctioned  to  the  Research  Officer
 in  view  of  his  qualifications,  experience
 and  additional  hours  of  work  as  Research
 Officer  as  compared  to  the  hours‘of  work
 in  his  post  in  the  Indian  Cooperative
 Union.

 The  job  entrusted  to  him  _  includes
 Market  surveys,  price  comparison,  location
 of  sources  of  supply,  study  of  consumer
 demands  and  consumer  opinion,  product
 research,  study  of  buyers’  problems,  pro-
 cedure  for  mark-up,  mark-down  and  related
 problems.

 Indo-Soviet  Industrial  and  Trade  Deals

 8i45.  SHRI  SAMAR  GUHA:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  the  total  amount  in  Indian  currency
 which  U.S.S.R.  have  received  or  is  likely
 to  receive  during  the  years  1964-65,  1965-66,
 ‘1966-67,  1967-68  and  1968-69  in  respect  of
 Indo-Soviet  industrial  and  trade  deals,
 separately  ?

 THE  MINISTER  OF  COMMERCB
 (SHRI  DINESH  SINGH):  The  amounts
 received  or  likely  to  be  received  annually
 by  U.S.S.R.  during  the  years  ‘1964-65,  to
 ‘1968-69  in  respect  of  Indo-Soviet  industrial
 and  trade  deals  cannot  be  given  as  the
 accruals  to  different  accounts  are  not
 demarcated  in  this  manner.

 Dry  Battery  Cells

 8146.  SHRI  JUGAL  MONDAL  :  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  the  installed  capacity  of  dry  battery
 cells  manufacturing  industries  in  India  ;

 (b)  the  quantity  manufactured  during the  last  five  years  ;  and
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 (c)  the  reasons  for  the  shortage  of
 battery  cells  in  the  market  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 The  total  licensed  capacity  for  manufac-
 turing  dry  batteries  is  584  million  cells.
 In  addition,  a  letter  of  intent  has  been
 issued  to  one  of  the  existing  units  for
 expansion  of  their  capacity  by  78  million
 cetls.  The  installed  capacity  at  present
 is  367  million  cells  and  a  capacity  of  72
 million  aumbers  is  under  implementation.

 (b)  Production  during
 years  is  as  under  :

 the  last  five

 963  276.06  million  nos.
 964  हि  (286.55,
 965  300.68  co
 966  328.62,
 967  ‘3i445 0,
 (c)  Production  of  dry  batteries  during

 967  .has  had  a  set  back  because  of  the
 strike  in  one  of  the  major  manufacturing
 units  for  a  period  of  2  months  resulting  in
 a  shortage  particularly  in  certain  brand  of
 cells.

 संसद  मबल  सें  चाय  'वुफे'

 8147.  श्रो  निहाल  सिंह  :  क्या  वारिज्य
 भत्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  संसद  भवन  में
 चाय  बोर्ड  द्वारा  चलाये  गये  चाय  बुफे'  की

 सुविधायें  केवल  संसद  सदस्यों  को  ही  उपलब्ध

 हैं घोर  बहां  काम  करने  वाले  कर्मचारियों  को

 वह  सेवाएं  उपलब्ध  नहीं  हैं;

 (ख)  क्या  यह  भी  सच  है  कि  चाय  के
 खाली  डिब्बे  मंनेजर  तथा  उक्त  बुफे  के  अन्य
 कमंचारी  35  पैसे  प्रति  डिब्बे  के  हिसाब  से  ले
 जाते  हैं  और  उन्हें  बाहर  जा  कर  25  रु०
 प्रति  डिव्या  के  हिसाब  से  बेचते  हैं;

 (ग)  क्या  सरकारी  लेखों  में  डिब्बों  को
 36  पैसे  प्रति  डिब्बा  के  हिसाब  से  बेचा  दिखाया
 जाता  है  परन्तु  जब  प्न्य  व्यक्ति  उन्हें  खरीदना
 चाहते  हैं  तो  उन्हें  वह  नहीं  दिये  जाते;  और

 (घ)  यदि  हां,  तो  चाय  बफे  को  गत  वर्षों

 APREL  23,  968  Weitsen  Answers  2310

 में  कुल  कितने  चाय  के  डिब्वे  दिये  गये  तथा
 उन  में  से  चाय  बोर्ड  के  कमंचारियों  तथा  अन्य:
 व्यक्तियों  ने  अलग-अलग  कितले  खाली  डिब्बे
 खरीदे  ?

 कारिए्व  श्न्त्रो  (ओ  दिनेश  सिह)  :  (क)
 जी,  नहीं  परन्तु  चाय  बुफ  संसद  सदस्यों  की
 श्रावश्यकताओं,  कार्यालय  की  बैठकों  आदि,  पर
 पहले  ध्यान  देते  हुए,  संसद  सबन  में  कार्य  करने
 वाले  कमंचारियों  को  सेका  प्रदान  करता  है  t

 (ख)  से  (घ).  चाय  के  खाली  तथा  टूटे
 हुए  डिब्बे  तत्काल  बहां  पर  55  पैसे  प्रति
 खाली  डिव्बे  की  दर  पर  तथा  लकड़ी  का  छोटा
 खाली  पकेस'  35  पैसे  की  दर  पर  “पहले  आये-
 पहले  पाये”  के  आधार  पर  बेचे  जाते  हैं।  जिन
 व्यक्तियों  को  ये  खाली  डिब्बे  तथा  'केस'  बेचे
 जाते  हैं,  उन  का  ब्यौरा  नहीं  रखा  जाता।
 (1966-67  में  140.  28  पैसे  के  377  खाली  डिब्बे
 ग्रादि  तथा  1967-68  में  40.25,  रु०  के  370
 खाली  डिब्बे  भादि  बेचे  गये  भे  ।

 Production  of  White  Printing  Paper
 8I48.  SHRI  LOBO  PRABHU  :

 SHRI  J.  MOHAMED  IMAM:
 SHRI  N.  K.  SOMANT:
 SHRI  D.  N.  PATODIA  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  TA  on  the
 20th  March,  1968  and  state  :

 (a)  the  present  capacity  for  reduction
 of  white  printing  paper  ;  and

 (e)  the  saving  in  foreign  exchange  for
 newaprint  if  the  entire  capacity  is  exempted
 from  excise  duty,  to  make  the  price  of
 white  printing  paper  competitive  with
 newsprint  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 At  present,  the  total  capacity  for  the
 manufacture  of  Paper  and  Paper  Boards  in
 the  country  is  7,30,000  tonnes  per  annum.
 The  total  production  of  Paper  and  Paper
 Bogrds  during  967  was  about  6,09,000
 tonnes.  Jt  is  not  customary  fo  subdivide
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 capacities  for  different  varieties  of  paper,
 but  at  present  the  production  of  White
 Printing  Paper  is  about  1,10,000  tofmes.

 (b)  Surplus  production  of  white  print-
 ing  paper,  which  is  about  20,000  tonnes  per
 annum,  is  already  being  aHocated  to  News-
 papers  and  the  quantity  so  allocated  is
 exempted  from  the  payment  of  excise  duty.
 Even  then,  white  printing  paper  is  more
 costly  for  newspapers  as  compared  to  the
 indigenous  as  well  as  imported  newsprint.
 If,  however,  the  entire  production  of  white
 printing  paper  is  turned  over  to  the  news-
 papers,  there  will  be  shortage  of  white
 printing  paper  in  the  country  and  it  will
 have  to  be  imported  to  the  extent  of  its
 extra  allocation  to  newspapers.  As  it  is
 more  costly  than  the  newsprint  instead  of
 there  being  any  saving  in  foreign  exchange,
 theré  will  be  appreciable  increase  in  the
 expenditure  of  foreien  exchange  as  com.
 pared  to  that  required  for  the  import  of
 newsprint

 नागालेंड  में  फल  परिक्षश  उचोग

 8149,  श्री  महाराज  सिह  मारेंती  :  क्या
 झौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री

 बह  बताने  की  कृपा  करेंगे  कि  नागालैंड  में  बहुत
 मात्रा  में  पैदा  होने  वाले  फलों  के  परिरक्षण  के
 लिए  उद्योग  स्थापित  न  किये  जाने  के  कया
 कारण  हैं  जब  कि  गत  बं  इस  झाशय  का

 निर्णय  कियां  गया  था  ?

 झी्षोगिक  विकास  तथा  समजाय-कार्य
 मंत्री  भीं  फंखरदूंदीन  झ्ली  झहुमदे)  :  मैसर्स
 भासाम  फ्र्ट  प्राडक्ट्स  को  शिलाग  में  फल
 परिरंक्षणा  तथा  डिब्यीं  में  बन्द  करमे  कै  लिए
 बड़े  पैमाने  का  एक  कारखाना  स्थापित  कंरने
 के  लिये  एक  आऔद्योगिक  लाइसेंस  मंजूर  किया
 गया  है  जिसमें  पड़ोसी  क्षेत्रों  क ेफलों  का  उपयोग
 करने  में  भी  सहायता  मिलेंगी  |

 Head  T.X.  Rs.,  Carriage  Foretien  and  CWIs.
 on  .  Rly.

 8i50.  SHRI  A.S.  SAIGAL  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  Head
 Traid  Exafniners,  Carriage  Foremen  and
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 Carriage  and  Wagon  Inspectors  working
 against  the  posts  controlled  by  the  Head-
 quarters  office  in  the  Eastern  Railways  have
 not  so  far  been  confirmed  in  spite  of  clear
 vac  being  available  for  their  confirma-
 tion  ;  and

 (b)  ifso,  the  reasons  therefor  and  the
 Steps  being  taken  to  get  those  persons
 confirmed  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POQNACHA)  :  (a)  and  (b)
 While  confirmation  of  staff  was  being  pro-
 cessed,  some  staff  represented  about  their
 seniority  position.  As  soon  as  the  question of  seniority  is  decided,  orders  of  confir

 -Mation  against  available  vacancies  will  be
 issued.

 Repatr  to  Box  Type  of  Wagons

 8i5!.  SHRI  ALS.  SAIGAL  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  inspite  of
 several  modifications  in  the  design  and
 constructional  methods  being  adopted  in
 the  manufacture  of  BOX  type  of  wagons,
 certain  fittings  such  as  spring  hanger
 brackets,  bogie,  frames,  head  stocks,  bogie
 frame  sole  plates  are  still  failing  in  course  of
 théir  run  ;

 (b)  whether  repairs  to  the  above  are
 carried  out  at  certain  Carriage  and  Wagon
 depots  on  the  yard  lines  such  as  Andal
 where  adequate  facilities  are  not  provided
 and

 (c)  if  the  reyly  to  para  (0)  above  be  in
 the  affirmative,  the  reasans  why  sub-standard
 repairs  are  being  executed  in  the  aforesaid
 yards  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  (a)  No,  not
 on  thé  ran  but  in  a  few  cases  such  defects
 are  noticed  while  being  examined  in  yards.

 (b)  Yes,  tepairs  are  carried  out  in  such
 large  Depots  where  adequate  facilities  are
 provided.  Only  minor  repairs  are  attended
 to  in  yard  lines  to  avoid  wagons  being  im-
 mobilised.

 (c)  Sab-standard  repairs  are  not  being
 executed  in  the  yards
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 I.  ८.  ह  Type  of  Coaches

 8i52.  SHRI  A.  S.  SAIGAL:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  floor-
 ing  and  side  panels  and  underframes  of
 some  of  the  I.  ८.  F.  type  coaches  which
 were  built  7  or  8  years  ago  have  been  found
 to  be  corroded  ;

 (b)  if  the  reply  to  part  (a)  above  be  in
 the  affirmative,  the  number  of  such  affected
 coaches  on  Eastern,  Southern,  Western,
 South  Eastern,  South  Central  and  North-
 east  Frontier  Railways  ;

 (c)  the  total  estimated  cost  of  these
 corroded  coaches  ;  and

 (d)  if  the  reply  of  part  (a)  above  be  in
 the  negative,  the  actual  position  in  regard
 to  the  condition  of  the  trough  flooring,
 turn-unders.  of  the  I.C.F.  type  coaches  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Corro-
 sion  has  been  detected  in  some  locations
 of  some  of  the  flooring  members  and  the
 turn-under  portions  of  the  side  panelling  in
 a  few  I.C.F.  coaches  built  7  or  more  years
 ago.

 (०)  The  number  of  coaches  so  affected
 are:
 Eastern  Railway  45
 Southern  Railway  19D
 Western  Railway  122
 South-Eastern  Railway  59
 South-Central  Railway  14
 Northeast  Frontier  Railway...  Nil

 533 Total  ;

 (c)  The  total  estimated  manufacturing
 cost  of  these  533  I.  C.  F.  coaches  is  about
 Rs.  8.2  crores.

 (d)  Does  not  arise.

 Train  on  Gunpor-Naupada  N.  G.  Section

 8i53.  SHRI'V.  NARASIMA  RAO:
 Will  the  Minister  of  RAILWAYS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Gunpur-
 Naupada  narrow  gauge  train  stopped  on
 the  3ist  January,  968  due  to  engine  trouble
 betwoon  Haddubangi  and  Sitapuram  stations
 on  the  South  Eastern  Railway  ;
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 (b)  whether  there  is  any  proposal  to
 improve  the  frequency  and  speed  of  this
 train  ;  and

 (c)  if  so,  the  details  thereof  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  _C.M.  POONACHA)  :  (a)  No.  2
 NG  Dn.  Gunupur-Naupada  mixed  train
 stopped  on  1-2-1968  between  Kasinagar  and
 Hadobhangi  stations,  for  nearly  3  hours,
 owing  to  engine  trouble.

 (b)  No.
 (c)  Does  not  arise.

 Financial  Assietance  to  Traders  in  Ladakh
 8I54.  SHRI  KUSHOK  BAKULA  :

 Will  the  Minister  of  COMMERCE  be
 plased  to  state  :

 (a)  whether  as  a  result  of  the  illegal
 occupation  of  Skatdu,  Sinkiang  and  Chang
 Thang  by  the  foreign  powers  in  1947,  some
 time  after  that,  and  in  962  respectively  the
 traders  of  Ladakh  doing  trade  in  those
 areas  had  to  suffer  heavy  losses  ;

 (b)  whether  Government  have  given
 any  assistance  to  help  these  traders  ;

 (c)  if  not,  the  reasons  therefor  ;  and
 (d)  whether  Government  propose  to

 give  any  assistance  to  them  and  allocate
 funds  in  the  Fourth  Five  Year  Plan  for
 that  purpose  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  to  (c).  On
 account  of  illegal  occupation  of  Skatdu
 and  Chang  Thang,  Ladakhi  trade  with  these
 places  has  been  dislocated.  The  extent  of
 losses  suffered  by  Ladakhi  traders  in  this
 connection  is  not  known  as  _  no  representa:
 tions  have  been  received  to  that  effect  and
 as  such  the  question  of  giving  any  assist-
 ance  by  Central  Govarnment  does  not
 arise.

 (d)  Does  not  arise.

 इजनों  का  निर्माण

 8155.  श्री  कंवर  लाल  गुप्त  :
 शी  शारदा  नन्द  :
 शी  भारत  सिंह  चोहान  :

 कया  रेलवे  मंत्रो  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  देश  के  इजन  बनाने  वाले  प्रत्येक
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 कारखानें  में  प्रति  व्षे  कितने  नये  इजन  बनाये
 जाते  हैं  तथा  उनकी  वार्षिक  ग्रावश्यकता  कितनी-
 कितनी  है;

 (खं)  क्‍या  उनकां  निर्माण  करने  के  लिये
 किसी  देश  से  सहायता  मिलती  है;

 (ग)  यदि  हां,  तो  कितनी  तथा  कौन-कौन  से
 देश  यह  सहायता दे  रहे  हैं;

 (घ)  क्‍या  गत  तीन  वर्षों  में  सारी  विदेशी
 सहायता  का  प्रयोग  किया  गया  था;  और

 (ड)  यदि  नहीं,  तो  इसके  क्‍या  कारण
 थे?

 रेलवे  मंत्री  (भी  Ho  go  पुनाचा)  :  (क)
 पिछले  तीन  वर्षों  #  (1965-66  से  1967-68

 तक)  नये  रेल  इंजनों  का  उत्पादन  इस  प्रकार

 रहा  है  :

 भाष  डीजल  बिजली
 चितरंजन  रेल
 इंजन  कारखाना

 1965-66,  37  32
 ‘1966-67,  2  57
 1967-68  93  30

 डोजल  रेल
 इंजन  कारखाना

 ‘1965-66  39
 ‘1966-67  55
 ‘1967-68  66

 मेससं  टेल्को,
 जमशैदपुर

 1966-66  68
 1966-67  68
 1967-68  62

 झ्रावश्यकताशोों  का  हिसाब  एक  पंचवर्षीय
 योजना  के  श्राधार  पर  किया  जाता  है  भर
 लगभग  सभी  भ्रावश्यकताएं  इन  कारखानों  से

 पूरी  हो  जाती  हैं।  उदाहरण  के  लिए,  चौथी
 पंचवर्षीय  योजना  में  केवल  लगमग  70  डीजल
 रेल  इजन  भायात  करने  का  विचार  है,  जबकि
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 इस  अवधि  में  सभी  टाइप  के  लगभग  744
 इजनों  की  व्यवस्था  करने  की  योजना  है।

 (ख)  जी,  हां  ।

 (l)  सहयोग  करारों  के  श्रनुंसार  तंकनौकी
 सहायता

 (i)  डीजल  रेल  इंजनों  का  देश  में  निर्माण
 करने  के  लिए  मेससं  एल्क  संयुक्त  राज्य  श्रमे-
 रिका  से  ।

 (ij)  बिजली  रेल  इंजनों  का  देक्ष  में  निर्माण
 करने  के  लिए  मेससं  ग्रुप  आफ  कांटिनेंट  (बेल्जि-
 यम,  फ्रांस,  जमंनी  और  स्विटज़रलेण्ड  के  आठ
 प्रसिद्ध  उत्पादक  फर्मों  के समूह)  से  ।

 (2)  वित्तीय  सहायता  सहबद्ध  और  गैर-
 प्रायोजना  ऋरो  के  रूप  में  वित्तीय  सहायता
 उपलब्ध  की  जाती  है  और  इसमें  से  कुछ  का
 उपयोग  आवश्यकतानुसार  इ  जनों  का  उत्पादन
 कायम  रखने  के  लिए  किया  जाता  है।  अ्रप्रेल,
 965  से  मां,  968  तक  जिन  देशों  एजें-  :
 सियों  ने  सहायता  दी  उनके  नाम  श्र  उनसे
 जितनी  सहायता  प्राप्त  हुई,  समतुल्य  रुपयों  में,
 उसका  विवरण  नीचे  दिया  गया  है  :

 (लाख  रुपयों  में)
 'कनाडा  52.34

 फ्रांस  93.57
 पश्चिमी  जमनी  39.24

 जापान  3.88

 स्विटजरलैण्ड  39.43

 संयुक्त  राज्य  अमेरिका  (एक्सिम)  950.00

 संयुक्त  राज्य  भ्रमेरिका  (सहायता)  27.25
 पोलैण्ड  70.69

 झास्ट्रिया  2.24,
 आई०  डी०  ए०  372.5

 जोड़.  488  79

 (a)  (l)  विवेज्ञी  फर्मों  साथ  किये
 गये  सहयोग  करारों  के  भ्रनुसार  तकनीकी  सहा-
 बता  का  पूरा  उपयोग  किया  जा  रहा  है।
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 (2)  जहां  तक  वित्तीय  सहायता  का  प्रदन

 है,  रेल  इ  जनों  =  निर्माण  के  लिए  निरुक्त
 विदेशी  मुद्रा  की  पूरी  मात्रा  के  भ्रचुसार  झार्डर
 दिये जा  चुके  हैं,  केक्ल  1967-68  में  निमुक्त
 थोड़ी  विदेक्षी  मुद्रा  पर  भ्रार्डर  नहीं  दिये  मे  हैं  ।
 इसके  सम्बन्ध  में  आइंरों  को  भ्रत्तिस  रूप  दिया

 जारहा हे।

 (&)  सवाल  नहीं  उठता  ।

 बकतर  1:.. अ  (कोच)

 8156.  शी  कंवर  लाख  गुप्त  :
 श्री  टी०  पी०  शाह  :

 श्री  भरत  सिंह  चौहान:
 क्या  ६... उ  मंत्री  बह  बकने  की  कृपा

 करये  कि  :

 (क)  पिछले  तीन  वर्षों  में  रेल्के  में  बाबरी
 दातायात  में  कितने  प्रतिश्तत  बद्ध  हुई  है  ;

 (ख)  यात्रियों  की  बढ़ती  हुईं  संख्या  के  लिये
 बारिक  रेलवे  को  कितने  ग्रतिरिक्त  डिब्बों  (कोचों)
 की  श्रावश्यकत्त  होती  है  ;

 (स)  बसिबर्ष  कितने  पुराने  डिब्बों  (कोचों)
 के  स्थान-  पर  नये  डिब्बे  (कोच)  लगाने  पढ़ते  हैं;

 (a)  पिछले तीन  वर्षों  में  देश में  किसने

 डिब्बों.  (कोब्चों)  का  निर्माण  किम  सया  और

 (डः)  नये  डिब्बों  की  कमी  को  किस  प्रकार
 पूरा  करने  का  विचार  है  ?

 सबे  मंत्रो  (भी ले०  Go  बुल्ला)  :  (क)
 पिछले  तीन  वर्षों  में  सरकारी  रेलों  में  प्रास्थ्िसंक
 यात्रियों  को  संख्या  में  जो  प्रतिशत  वृद्धि  हुई  कह
 नीचे  दी  गयी  है  :--

 प्रतिशत  बुद्धि
 ‘1964-65  की  तुलना  में  1965-66 ¥  4.5]
 ‘1965-66,  को  तुलना  में  ‘1966-67  में.  5.2
 ‘1966-67  की  तुलना  में  ‘1967-68  में.  2.90

 (ख)  रेलवे  के  चल-स्टाक  श्रायंक्रम  के
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 अत्तरिक्त  लेसे  में  सारी  डिब्बे  शामिल  कियें
 गये  थे

 1965-66  449  यूनिठ
 1966-67  2,073,  मूचिट
 1967-68  390  युलिट

 1५20  पिछले  तीब  वर्षों  में  रेखवे  के  चल-
 स्टाक  कार्यक्रम  के  बदबाव  लेखे  में  झामिल  किसे
 गये  खारी  डिब्कों  को  औसत  दर्भषक  संख्या
 447  थी  |

 (घ)  पिछले  तीन  वर्षों  में  देश  में.  बनाये
 गये  सवारी  डिब्बों  की  संख्या  इस  प्रकार  थी  :

 1965-66  1,039  यूनिट
 1968-67  880  यूनिट
 1967-68  i,]77  यूनिट

 (अन्तिम  )
 उपयुक्त  आंकड़ों  में  पिछले  चल-स्टाक

 कॉयेक्रमों  के  उत्पावन  में  से  बाकी  बचे  हुए  तथा
 जैलाव  लेखे  में  अपेक्षित  सबारी  डिब्बों  के
 श्रांकड़े  भी  शामिल  है

 (=)  बदस्सबव  भर  भ्रतिरिक्त  लेखों  के
 अन्तयंत  सवारी  डिब्बों  की  1980-8}  तक  की
 झावछ्क्कताओं  को  पूरा  करने  के  लि  तेरह
 वर्षीय  संदर्श  योजना  तैयार  की  गयी  है  और
 उस  पर  विचार  हो  रहा  हैं।  सवारो  डिब्बे
 निर्माण  करने  को  वतंमान  क्षमता  की  प्राइवश्य-
 कताओं  के  अनुरूप  समीक्षा  की  जायेगी  |

 Resolution  passed  by  Federation  of  Indian
 Chambers  of  ८,  and  y

 8i57.  SHRI  ANBUCHEZHIAN  :  Will
 the  Minister  of  COMMERCE  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  the  Federa-
 tion  of  Indian  Chambers  of  Commerce  and
 Industry  have  urged  up  on  Government
 for  the  abolition  of  export  duties  ;

 कि)  if  80,  the  reaction  of  Government
 thereto  ;

 (c)  what  are  other  points  of  the  resolu-
 tion  ;  and

 (d)  the  steps  taken  by  Government  on theae  recommendations  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  and  (b).
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 Yes,  Sir.  Some  raductions
 duties  have  already  taken  place.

 fc)  The  resolution  also  suggested  incre-
 ase  in  the  level  of  cash  assistance  and
 grant  of  tax  comcessions  and  credit  facilities
 for  exporters  to  restore  the  competitive
 strength  of  Indian  export  products  follow-
 ing  devaluation  of  pound  sterling.

 (da)  Fhe  Government  reviewed  the  con-
 ditions  of  competition  faced  by  Indian
 Products  ig  overseas  markets  amd  have
 taken  suitable  steps  to  increase  cash  assis-
 tance  on  selected  products,  to  grant  tax
 copncessiogg  for  export  marketing  and
 cheaper  ceedit  facilities  for  exporters.

 in  export

 Closure  of  Textile  Mills  in  Seuth

 8158.  SHRI  ANBUCHEZHIAN  :  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  he  had  a
 meeting  with  the  Textile  Commissioner,
 Bombay.  ta  consider  ways  fox  preventing
 the  threatened  closure  of  9  textile  Mills  in
 Coimbatore  and  Tiruchi  ;

 (0)  if  so,  the  matter  discussed  ;  and
 (९  the  steps  taken  to  prevent  the

 closure  of  textile  mills  ?
 THE  MINISTER  OF  COMMERCE

 (SHRI  DINESH  SINGH)  :  (a)  to  (०).  The
 threatened  closuse  of  textile  mills  in  the
 South  has  been  engaging  the  attention  of
 Government.  ‘Some  of  the  measures  taken
 which  should  assist  averting  the  closure,
 are.:  downward  readjustment  in  the  rate
 structure  of  excise  duty  on  some  varieties
 Of  ००६७०  yarn,  abolition  of  dyty  on.  hank
 yarn  upto  34  new  French  counts,  special
 efforts  by  the  Cotton  Textiles  Export  Pro-
 motion  Council  to  find  outlets  for  cotton
 yarn  in  foreign  markets  so  as  to  relieve
 pressure  of  accumulated  stocks.  Further,
 a  Committee  has  recently  been  set  up  to
 examine  and  reccommend  measures  for
 enabling  the  textile  industry  to  secure
 hesger.  fmancial  accommodation  from  com-
 mercial  banks  inter  alia  fog  working  capital
 requirements.  Some  of  the  problems  of
 these  mills  concern  the  State  Government
 and  are  receiving  their  attention.

 Indo-Iran  coltaberation  Scheme
 8159,  SHRI  9.  N.  PATODIA  :

 SHRI  BR.  BAPUR  :
 SHRI  CHENGALRAYA  NAIDU;
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 SHRI  B.  N.  SHASTRI:
 SHRI  R.  R.  SINGH  DEO:
 SHRI  HARDAYAL  DEVGUN  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  India  and
 Iran  are  planning  to  collaborate  with  each
 other  in  setting  up  a  number  of  industrial
 Projects  in  India;

 (b)  if  so,  the  iodustries  which  are  like-
 ly  to  be  set  up  under  the  Indo-Iranian  colla-
 boration  scheme;

 (c)  whether  the  experts  of  both  the
 countries  propose  to  exchange  visit  for  this
 Purpose;  and

 (d)  if  so,  the  progress  so  far  made  in
 the  matter  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  During
 talks  between  the  representatives  of  the
 two  countries  in  Tehran  in  November,  ‘1967,
 questions  relating  to  industrial  and  =  econo-
 Mic  cooperation  between  the  two  count-
 ries  were  discussed.  Asa  result  of  these
 discussions,  ten  industries  were  identified
 in  respact  of  which  cooperation  between
 the  two  countries  was  considered  feasible.

 (b)  The  ten  industries  identified  were
 Railway  Wagons,  automobile  ancillaries
 and  spares,  textile  machinery  spares,  Forged
 hand  tools,  wire-ropes,  sewing  machines,
 pesticides,  dextrose,  baby  foods  and  sponge
 iron.

 (c)  and  (d).  Some  Indian  parties  are  ex-
 ploring  possibilities  of  collaboratioa  कॉंउन्यन
 wis  the  above  industries.  Representatives
 of  two  countries  are  expected  to  meget  after
 some  time.  to  review  the  progress  made.

 Export  Promotion  Pregramme

 8i60.  SHRI  0.  N.  PATODIA  ;  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  proposals
 to  step  up  exports  to  the  neighbouring
 countries  have  been  finalised;

 (b)  if  not,  when  the  decision  is  ‘likely
 to  be  taken;

 (c)  whether  it  is  proposed  to  send
 business  executives  to  the  countries  of
 Europe,  South-East  Asia,  North  America
 and  South,  America  tc  study  market  condi-
 tions  there;  and
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 (d)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 Various  steps,  like  conclusion  of  bilateral
 trade  agreements,  periodical  discussions,
 grant  of  loans  etc.,  have  been  taken  to  step
 up  exports  to  the  neighbouring  countries
 like  Nepal,  Ceylon,  Burma  and  Afghanistan
 No  specific  proposal  is,  however,  pending
 finalisation  in  this  regard.

 (c),  and  d).  Sales-cum  study  Teams
 sponsored  by  different  Export  Promotion
 Councils  are  likely  to  visit  countries  in
 South  East  Asia,  U.  S$.  A.  and  Europe
 during  the  current  year.  A  team  of  Rail-
 way  Experts  is  proposed  to  be  sent  to
 Uruguay  and  Argentina  to  study  the  re-
 quirements  of  railway  equipments.

 Messrs.  R.  C.  Abrol  and  Co.

 8i6.  SHRI  HARDAYAL  DEVGUN  :
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Messrs.
 R.  C.  Abrol  &  Co,,  Delhi  have.  refused  to
 return  deposits  of  Rs.  35  lakhs  received
 from  the  public;

 (b)  whether  it  is  also  a  fact  that  the
 liquidation  proceedings  are  pending  in  the
 High  Court;  and

 (c)  the  action  taken  to  see  that  the
 depositors  get  back  their  money  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)  Yes,
 Sir.  According  to  the  information  availa-
 ble  with  this  Department  the  amount  of
 such  deposits  is  about  Rs.  25  lakhs  as  on
 3ist  January,  1966.

 (b)  Yes,  Sir.  The  High  Court  has
 ordered  the  company  to  be  wound  up  and
 the  Official  Ligquidator  is  at  present  the
 Liuidator  of  the  Company.

 (c)  The  Official  Liquidator  has  taken
 possession  of  the  assets  of  the  comany  and
 he  has  realised  some  amounts  by  the  sale
 of  some  of  the  assets.  The  Mercantile
 Bank  Ltd.  has,  however,  claimed  priority
 over  this  amount  in  view  of  a  general  agree-
 ment  of  hypothecation  entered  into  by  the
 bank  and  the  company.  The  Official  Liqui-
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 dator  has  filed  an  application  for  declaring
 the  same  as  void  and  fraudulent.  The
 Official  Liquidator  is  also  taking  all  nece-
 ssary  steps  to  realise  the  assets  of  the
 company  and  the  depositors  would  be
 paid  Pro  rate  as  and  when  he  has  funds  to
 distribute.

 दिल्ली  के  लिये  साफ्ट  कोक  के  माल  डिब्बे

 8162.  श्री  हाहि  मृषए  बाजपेयी  :  क्‍या
 रेखव  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  1964 &  967  तक  वषंवार,
 दिल्ली  में  साफ्ट  कोक  के  कितने-कितने  माल
 डिब्बे  श्राये  ;

 (ख)  क्‍या यह  सच  है  कि  पहले  वर्षों की
 तुलना  में  गत  वर्ष  दिल्ली  में  माल  डिब्बे  कम
 शाये  थे;  और

 (ग)  यदि  हां  तो  इसके  क्‍या  कारण  है  ?

 रेलवे  मंत्रो  ्य  स०  ye  पुनाचा)  :  (क)
 964  से  967  तक  दिल्ली  के  लिये  जितने
 साफ्ट  कोक  के  माल  डिब्बे  लादे  गये  उनकी
 संख्या  का  वर्षवार  व्यौरा  नीचे  दिया  गया  है:

 964  3807
 965  5724
 966  17375,

 967°*  6583
 *पिछले  तोन  महीनों  के  झकिड़े  श्रावटन  के

 शाकड़े  हैं,  क्योंकि  राज्यवार  लदान  के  संपुष्ट
 आंकड़े  जो  कोयला  नियंत्ररा  द्वारा  संकलित  किये
 जाने  हैं,  प्रभी  उपलब्ध  नहीं  है  1

 (@)  967  से  966  की  तुलना  में  लदान
 कम  हुआ  लेकिन  964  शौर  965  की  तुलना
 में  लदान  अधिक  रहा  1

 (ग)  श्रक्तुबर  श्र  नवम्बर  967  में  मांग
 में  काफी  गिराबट  आयी  जिसका  कारण  रेलों
 को  मालूम  नहीं  है

 कोयले  का  बड़  बंगनों  में  मेजा  जाना

 8163.  श्री  शशि  सूषण  बाजपेयों  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  रेलवे  विभाग  यह  समभता  है
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 कि  कोयले  को  कोयले  को  केवल  बड़  बैगनों  में
 भेजना  सुविधाजनक  है;

 (ख)  क्‍या  दिल्ली  के  कोयला  व्यापारियों
 द्वारा  छोटे  और  बड़े  पैमानों  की  मांग  के  कारण
 रैलवे  को  अ्रसुविधा  का  सामना  करना  पड़  रहा
 है;  भर

 (ग)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  करने  का  विचार  है  ?

 रेलवे  मंत्री  पश्न  Fo  Yo  पुनाचा)  :  (क)
 बड़े  माल  डिब्बे  (बी  श्ो०  एक्स  माल  डिब्बे)
 बड़ें  उपभोक्ता  केन्द्रों  के  खनिज  यातायात,
 जिसमें  बड़ी  मात्रा  में  कोयला  भी  शाश्रिल  है,
 ढोने  के  लिये  बनाये  गये  हैं,  क्योंकि  इस
 प्रयोजन  के  लिये  यह  अठपहिया  माल  डिब्बा
 श्रधिक  किफायती  होता  है।  इन  माल  डिब्बों
 में  अधिकतम  कोयला  ढोने  से  दूसरे  यातायात  के

 लिए  (जिममें  छोटे  उपभोक्ताओं  को  भेजा  जाने
 वाला  कोयला  भी  शामिल  है)  चौपहिया  माल
 डिब्बे  बड़ी  संख्या  में  उपलब्ध  हो  सकते  है।

 (ख)  चूंकि  दिल्ली  बड़ा  उपभोक्ता  केन्द्र

 है  इसलिए  यदि  दिल्ली  के  लिये  सभी  कोयला
 बी०  श्रो०  एक्‍्स०  रैकों  में  ढोया  जाता  तो
 सामान्यतः  यह  अधिक  झ्रच्छा  होता  और  इससे
 दूसरे  उपभोक्ताओं  के  लिये  साधारण  डिब्बे
 खाली  हो  जाते  है  ।  बी०  ओ०  एक्स ०  माल
 डिब्बों  में  कोयले  का  प्रत्येक  गाड़ी  भार  साधारण
 माल  डिब्बों  में  डेढ़  गाड़ी  भार  के  बराबर
 कोयला  ढोता  है  |

 (ग)  दिल्ली  के  लिए  सभी  कोयला  धीरे
 धीर  बी०  झो०  एक्स०  माल  डिब्बों  में  लाने
 का  विचार  है।  ऐसा  कोयला  व्यापारियों  के
 परामर्श  से  किया  जायेगा

 Written  Answers

 Tyre  Manufacturers

 8164.  SHRI  KAMESHWAR  SINGH  :
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
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 have  released  one  crore  of  rupees  in  foreign
 exchange  to  one  of  the  forein  tyre  manufac-
 turers  in  India;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Production  of  Textile  Machinery

 8I65.  SHRIS.C.SAMANTA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  country  has  now  be-
 come  self-sufficient  in  the  production  of
 textile  machinery  ;

 (b)  whether  there  is  an  idle  capacity  in
 textile  machinery  production  and  if  so,  the
 steps  that  are  being  taken  to  utilise  the
 existing  capacity  as  well  as  the  capacity
 that  may  result  due  to  development  pro-
 cess  ;

 (c)  the  reasons  why  India  cannot
 complete  with  other  countries  in  supplying
 textile  machinery  to  neighbouring  countries
 and  developing  countries  ;  and

 (d)  the  facilities  which  are  being demanded  by  the  textile  machinery  pro-
 ducers  and  the  steps  being  taken  to  meet
 them  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)  Our
 country  has  now  achieved  near  self-suffi-
 ciency  in  the  production  of  almost  all  the
 items  of  textile  machinery  excepting  certain
 soppisticated  items,  such  as,  Combers,
 Automatic  Knotter  Warp  Winding
 Machines,  Single  Spindle  Automatic  Pirn
 Winding  Machines,  Automatic  Looms  for
 manufacture  of  specialised  fabrics,  sophisit- cated  types  of  finishing  machines  and
 woollen  spinning  and  waste  cotton  spin-
 ning  machinery.

 (b)  Due  to  the  prevailing  situation  in the  Textile  Industry,  there  has  been  a  fall
 in  off-take  of  textile  machinery  resulting  in
 an  idle  capacity  to  the  extent  of  60%  in
 the  Textile  Machinery  Manufacturing
 Industry  at  present,  To  assist  the  industry
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 to  utilise  its  capacity  more  fully,  import  of
 textile  machinery  has  been  restricted  to  the
 absolute  minimum.  Credit  facilities  have
 been  liberalised  for  sale  of  textile  machi-
 nery  on  deferred  payment  terms.  The
 maximum  limit  for  re-discounting  of  bills
 by  Industria)  Development  Bank  of  India
 has  been  raised  to  Rs.  50  lakhs  from
 Rs.  25  lakhs  and  the  period  of  maturity
 has  also  been  extended  to7  years  in  de-
 serving  cases.  Incentives  for  exports  have
 given.  The  Industrial  Development  Bank
 of  India’s  export  credit  scheme  which  was
 restricted  to  a  period  of  5  years  only  has
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 been  extended  to  7  years  in  deserving  cases
 and  even  upto  10,  years  in  special  cases.
 The  Banks  have  also  been  advised  not  to

 il
 the  ultimate  borrower  more  than

 6%.
 (c)  The  indigenous  textile  machinery

 industry  is,  by  and  large,  in  a  position  to
 complete  both  qualitatively  and  in  prices
 with  other  manufactures  in  the  foreign
 markets.

 (d)  The  following  are  the  main  faci-
 lities  asked  for  by  the  manufactutes  and
 action  taken  by  Government  thereon  :—

 Facilities  asked  for  Action  taken  by  Government

 (i)  Stepping  up  the  cash  incentive  for
 exports  from  10%  to  20%.

 (ii)  Provision  of  medium  term  credit,
 on  terms  comparable  witIf  those
 offered  by  international  competi-
 tors.

 (iii)  Where  aid  was  being  given  by
 our  country  to  under-developed
 countries,  a  part  of  it  should  be
 tied  to  purchase  of  textile  machi-
 nery  from  India  ;  and

 (iv)  The  State  Trading  Corporation  of
 India  Ltd.,  should  make  serious
 efforts  to  push  up  exports  of  tex-
 tile  machinery  to  East  European
 countries,  with  which  India  has
 bilateral  trade  agreements.

 The  matter  was  examined  by  Government
 and  it  has  been  considered  that  the  pre-
 sent  cash  incentive  is  adequate.
 As  mentioned  in  (b)  above,  the  export
 credit  scheme  has  now  been  extended  in

 specially  deserving  cases  upto  10,  years.

 This  is  acceptable  and  in  fact,  action  has
 been  and  Is  being  taken  on  these  lines,
 wherever  possible.

 Efforts  are  being  made  to  include  items
 of  textile  machinery  in  bilateral  trade
 agreements,  wherever  possible.

 Maheshwari  Devi  Jute  Mill,  Kanpur

 SHRI  MOHAMMAD
 ISMAIL  :

 SHRI  K.  M.  ABRAHAM  :
 SHRI  K.  RAMANI:
 SHRI  P.  RAMAMURTHI  :
 SHRI  SATYA  NARAIN

 SINGH  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  U.  P.

 Gover  t  have  re  ded  to  take
 over  the  Maheshwari  Devi  Jute  Mill,
 Kanpur  under  Section  15  of  the  Industrial
 Development  and  Regulation  Act  ;

 (b)  if  30,  the  steps  taken  by  Goverm
 ment  jn  the  matter  ;  and  .

 8i66.

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (७)  No,  Sir.
 Section  5  of  the  Industries  (Development
 and  Regulation)  Act  does  not  confer  any
 power  on  Government  to  take  over  any
 industrial  undertaking,

 (b)  and  (c).  Does  not  arise.

 Quality  of  Indian  Tea

 8i67.  SHRI  M.L.  SONDHI:  will
 the  Minister  of  COMMERCE  be  pleated  to
 state  :

 (a)  the  steps  taken  for  improving  the
 quality  of  Indian  tea  ;
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 (b)  whether  Government  propose  to
 entrust  it  to  the  Tea  Board  to  see  that  at
 every  stage  of  manufacture,  the  quality  of
 tea  is  maintained  and  rather  improved  ;

 (c)  whether  Ceylon  competes  us  in
 foreign  markets  due  to  the  better  quality  of
 fits  tea  ;  and

 (d)  if  so,  the  steps  which  are  being
 considered  to  improve  the  quality  of  Indian
 tea  in  future  so  as  to  earn  more  foreign
 exchange  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a),  (b)  and  (d).
 The  question  of  improving  the  quality  of
 tea  is  a  function  of  the  Tea  Board.  The
 steps  taken  by  them  in  this  regard  are
 aimed  at  assisting  Scientific  and  techno-
 logical  research  for  improving  the  quality
 of  tea  and  making  available  to  the  industry
 various  inputs  like  fertilisers,  pesticides
 and  better  clones  as  well  as  the  grant  of
 loans  for  replantation  or  purchase  of  tea
 machinery,  on  certain  conditions  at  favour-
 able  rates  of  interest.

 (c)  No,  Sir.

 Conditions  of  Service  of  Emplayses  sorne
 on  the  Directorate  General,  Teehnical

 Development  List

 8I68.  SHRI  M.L.  SONDHI:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 Pleased  to  state  :

 (a)  the  number  of  firms  of  large  scale
 industries,  State-wise,  borne  on  the  list  of
 Directorate-General,  Technical  Develop-
 ment,  New  Delhi  ;

 (b)  how  many  of  these  firms  have  set
 out  rules  and  regulations  regarding  the
 pay  scales,  leave,  promotion  and  permanency
 for  their  employees  ;  and

 (c)  whether  Government  propose  to
 insist  on  the  firms  which  have  no  written
 tules  for  their  employees  to  introduce  these
 ‘measures  in  order  to  ensure  security  of
 service  and  to  minimise  discontentment
 among  the  staff  in  the  isterest  of  indus-
 trial  production  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRJ  F.  A.  AHMED):  (a)

 tp  {c),  Information  js  being  collested
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 and  it  will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible.

 Export  Houses

 8169,  SHRI  PREM  CHAND  VERMA  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  the  scheme  of  recognising
 export  houses  has  been  in  vogue  for  some
 time  ;

 (b)  If  so,  the  functions  of  these  export
 houses  and  how  far  these  have  been  succes-
 sful  in  increasing  exports  ;

 (c)  whether  any  steps  have  been  taken
 to  ensure  that  these  export  houses  are
 also  not  monopolised  by  those  who  mono-
 polise  other  industries  ;  and

 (d)  the  export  houses  which  handle
 exports  of  worth  more  than  0  lakh  rupees
 per  year  and  which  are  the  financial  inte-
 rests  behind  them  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Yes,  Sir.
 The  Scheme  of  recognising  export  houses
 has  been  in  vogue  since  1961.

 (b)  The  object  of  introducing  the
 scheme  of  recognising  export  houses  was
 mainly  to  facilitate  the  develepment  of
 business  houses  specialising  in  export
 trade.  The  scheme  has  been  reviewed  from
 time  to  time  in  the  light  of  experjence.  It
 was  reviewed  in  965  and  again  earlier  this
 year.  Inthe  light  of  the  later  review,  a
 revised  schemehas  been  announced  on
 March  30,  1968.  The  new  scheme  is  ex-
 pected  to  limit  recognition  to  a  selected
 number  of  export  houses  of  proven  compe-
 tence  and  resources  to  undertake  export
 marketing  on  systematic  basis.  Most  of
 the  export  houses  which  have  been  reco-
 gnised  under  the  earlier  scheme  and  which
 also  fulfil  conditions  for  recognition  under
 the  mew  scheme,  have  been  showing  in-
 creasing  export  performance.

 (c)  Under  the  revised  scheme  issued  on
 March,  30,  i968,  Government  will  consider
 according  recognition  as  an  Export  House
 to  organisatiens  with  experience,  ability
 and  performance,  satisfying  the  following
 conditions  :—

 (i)  The  Export  House  should  aermal-
 ly  Pe  8  sompany  registered  under
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 the  Companies  Act,  1956,  or  a  Co-
 operative  Marketing  Society  ora
 Federation  registered  under  the
 appropriate  law.  Merchant-ex-
 porters,  as  well  as  facturer-
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 its  inception,  the  railway  catering  is  run-
 ning  at  a  loss  ;

 (b)  if  so,  the  total  amount  of  loss  so
 far  incurred  and  the  monthly  loss  at

 exporters  will  be  eligible  for  reco-
 gnition.

 (ii)  Members  of  Export  House  should
 have  substantial  experience  in
 handling  exports  to  various
 markets.

 (iii)  The  Export  House  should  have
 adequate  resources  at  its  disposal
 to  carry  on  export  business  on  a
 large  scale.

 (iv)  If  the  Export  House  is  a  merchant-
 exporter,  it  should  have  enduring
 relations  with  manufactures  and
 suppliers  in  India  for  procure-
 ment  of  goods,  conforming  to  the
 international  standards  for  ex-
 port.

 (v)  An  export  House  should  have  a
 sizable  export  turnover  of  not
 less  than  Rs.  25  lakhs  of  non-
 traditional  products  or  Rs.  2
 crores  traditional  products  per
 annum.

 (vi)  A  combine  of  different  trading
 concerns  or  manufacturing  units,
 formed  to  take  over  their  exports
 in  a  co-ordinated  manner,  may  be
 recognised  on  the  strength  of  the
 export  turnover  of  the  constitu-
 ent  units.  In  the  case  of  new
 companies  which  are  specifically
 set  up  for  organising  overseas
 sales  on  modern  lines,  recognition
 will  be  considered  after  due  consi-
 deration  of  the  applicant’s  claim
 and  competence.

 (d)  A  statement  indicating  the  names
 of  the  Export  Houses  recognised  under  the
 old  schcme,  whose  annual  turnover  was
 more  than  Rs.  0  lakhs  during  967  and
 the  names  of  their  directors  (at  the  time
 of  applying  for  recognition  as  an  Export
 House),  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT—999/68}.

 Railway  Catering
 8170.  SHRI  PREM  CHAND  VERMA:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 fa)  whether  it  is  a  fact  that  ever  since

 (c)  whether  any  _  investigations  have
 been  made  to  determine  the  cause  of  loss
 and  if  so,  the  result  of  the  inquiry  ;  and

 (d)  the  steps  taken  to  eradicate  the
 causes  of  continued  loss  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Losses
 have  been  incurred  every  year  since  the
 inception  of  departmental  catering  except
 for  the  years  1963-64,  and  ‘1966-67,  when
 profits  were  made.

 (b)  The  amount  of  Profit/Loss  in  work-
 ing  departmental  catering  on  Railways  from
 the  inception  of  departmental  catering  is
 as  under  :

 Year  (+)  Profit  (—)  Loss
 (Figures  in  thousands)

 Rs.
 1955-56  (=)  ,0i
 1956-57  (—)  17,53,
 1957-58  (—)  2i,98
 1958-59  (=)  13,17
 1959-60  (-)  7,05
 960-6I  (—)  3,97
 1961-62  (—)  6,45
 1962-63  (—)  1,90
 1963-64  (+)  7,56
 1964-65  (—)  3३,4
 1965-66  (=)  6,60
 1966-67  (+)  119,

 Monthly  figures  in  respect  of  Profit/ Loss  of  departmental  catering  are  not  main-
 tained  and  the  audited  figures  for  the  year
 1967-68  are  not  yet  available.

 (c)  Yes,  the  causes  of  losses  incurred
 by  departmental  catering  have  been  investi-
 gated  and  are  as  under  :

 (i)  Application  of  Central  Govern-
 ment  scales  of  pay  and  allowances
 to  staff  employed  in  Departmental
 Catering  and  further  increases  in
 staff  costs  due  to  periodical  in-
 creases  in  dearness  allowance  ;

 (ii)  Increase  in  cost  of  raw  materials
 aad  stores  ;

 (til)  Inspite  of  steadily  increasing  staff
 costs  and  prices  of  raw  materials,
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 the  tariff  not  being  raised  frequent-
 ly  to  compensate  for  the  addi-
 tional  expenditure  ;

 (d)  Among  the  economy
 taken  by  the  Railway  are  :

 (i)  Intensification  of  sales  and  ap-
 pointment  of  waiters,  stall  keepers
 and  vendors  on  commission
 basis  ;

 (ii)  Tightening  up  of  schedule  of
 ingredients  fixed  for  various  items
 of  food  ;

 (iii)  Economy  in  the  purchase  and  use
 of  provisions  and  fuel  for  cook-
 ing.

 The  Railway  Catering  and  Passenger
 Amenities  Committec  have  also  suggested
 reduction  in  staff  costs  and  revision  of
 tariffs  as  and  when  necessary  to  compen-
 sets  the  rise  in  costs  with  a  view  to  elimi-
 nating  losses  in  Departmental  catering.
 These  suggestions  are  under  examination.

 measures

 All  {ndia  Railway  Ungraded  Accounts
 Clerks’  Convention

 8171.  SHRI  K.  ANIRUDHAN  :
 SHRI  P.  GOPALAN:
 SHRI  C.  K.  CHAKRAPANI  :
 SHRI  NAMBIAR:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  4381  on  the  ‘19th
 March,  968  and  state  :

 (a)  the  decision  taken  on  each  demand
 submitted  by  the  All-India  Railway  Un-
 graded  Accounts  Clerks  Convention  jointly
 by  Railway  Board  and  Labour  Federations;

 (b)  the  action  taken  to  implement  the
 agreed  demands  ;

 (c)  the  demands  on  which  no  agree-
 ment  could  be  reached  ;  and

 (d)  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  to  (०).
 Except  in  regard  to  the  question  of  taking
 steps  to  improve  the  chances  of  promotion
 of  the  clerks  in  the  lowest  grade,  Govern-
 ment  do  not  find  any  justification  for  acced-
 ing  to  the  other  requests  of  the  All  India
 ungraded  Accounts  Clerks  Convention.

 As  regards  improvement  of  the  pros-
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 pects  of  promotion  of  the  Clerks  in  the
 lowest  grade,  instructions  have  been  issued,
 to  take  effect  from  1.4.68,  that  20%  of
 vacancies  of  Clerks  in  Gr.  I  in  scale  Rs.
 130-300.  (AS)  in  the  Accounts  Department
 earmarked  for  direct  recruitment  of  gradu-
 tes,  which  have  remained  unfilled  because
 of  the  ban  on  recruitment,  should  be  filled
 by  promotion  of  serving  clerks  in  Gr.  II
 of  the  same  department  till  resumption  of
 recruitment  of  graduates  ;  75%  of  those
 vacancies  are  to  be  filled  by  Appendix  II-A
 qualified  staff  and  25%  by  others  on  the
 basis  of  seniority-cum-suitability.  Further,
 orders  have  also  been  issued  recently  pro-
 tecting  the  promotional  chances  of  staff  in
 the  Accounts  Departmeut  as  on  I.!0.62
 (Promotions  against  these  posts  will  have
 effect  from  14.1968).  These  steps  will
 improve  the  chances  of  promotion  of  the
 Accounts  Clerks  in  general.

 It  has  also  been  decided  that  Clerks,
 Grade  II,  scale  Rs.  110-180,  who  have  pass-
 ed  the  Appendix  II-A  examination,  should
 be  grented  3  advance  increments  in  scale
 Rs.  10-180  with  effect  from  Ist  April  1968.
 Those  who  qualify  after  this  date  will  get
 the  3  advance  increments  from  the  date
 following  the  last  date  of  the  examination.

 Porters  of  Kanpur  Railway  Station

 8i72.  SHRI  K.  ANIRUDHAN  :
 SHRI  NAMBIAR  :
 SHRIMATI  SUSEELA

 GOPALAN  :
 SHRI  UMANATH  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  it’is  a  fact  that  under  the
 licencing  system  in  vague  before  the  Ist
 November,  1962,  the  porters  of  Kanpur
 Railway  Station  while  going  on  leave  were
 required  to  provide  a  substitute  in  their
 place  and  kept  in  lieu  on  their  numbers  ;

 (b)  if  so,  whether  it  is  a  fact  that  this
 system  was  discontinusd  after  the  Ist  Nove-
 mber,  962  ;

 (c)  whether  it  is  also  a  fact  that  after
 the  Ist  November,  1962,  porters  lose  their
 licence  if  they  go  on  leave  ;

 (9)  if  so,  whether  Government  propose
 to  reintroduce  the  old  scheme  ;  and

 (e)  if  not,  the  reasons  therefor  ?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  =  (a)  and  (b).
 Prior  to  111.62  the  licensed  porters  at
 Kanpur  worked  under  the  control  of  a  Con-
 tractor  who  made  necessary  arrangethent
 in  place  of  those  going  on  leave.  Details
 of  such  arrangements  are  not  known.  From
 1.11.62  the  deécasualisation  schenre  was  in-
 troduced  under  which  there  is  no  provision
 for  substitutes.

 (c)  No.
 (d)  and  (e).  Do  not  arise.

 Surplus  Staff  in  Foreign  Treffic  Accounts
 Office,  Western  Railway,  Delhi  and

 Traffic  Aceounts  Office,  Ajmer

 8173.  SHRI  K.  ANIRUDHAN:  छा
 the  Minister  of  RAILWAYS  एल  pleased  to
 state  :

 (a)  whether  it  isa  fact  that  some  staff
 has.  been  declared  surplus  ia  the  Foreign
 Traffic  Accounts  Office,  Western  Railway,
 Delhi  and  Traffic  Accounts  Office,  Ajmer  ;

 (b)  if  so,  whether  the  surplus  staff  is
 sitting  idle  and  have  no  work  ;  and

 (c)  the  umber  and  designatioas  of
 such  surplus  staff  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  ;  (a)  Yes,  in
 the  Delhi  Gffice  but  aot  at  Ajmer.

 (b)  No.
 (c)  Does  not  arise.

 Confirmation  of  Railway  Employees
 of  North  Easterh  Railway

 8174,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  is  a  fact  that  although  a
 large  number  of  Railway  employees  of  the
 North  Eastern  Railway  have  served  for
 more  than  five  years,  they  have  not  so  far
 been  confirmed  ;  and

 (b)  if  so,  the  total  number  of  such  em-
 ptoyees  and  the  period  withia  which  these
 employees  are  likely  to  be  confirmed  ?

 >  THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA)  :  (a)  and  (७).
 There  are  about  1650  such  employees  who
 are  awaiting  confirmation  and  they  will  be
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 considered  for  confirmation  when  perma-
 nent  posts  become  available.

 Daty  Hours  of  Railway  Staff  on  North
 Eastern  Railway

 ‘8175.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  isa  fact  that  the  gate-
 men  of  the  Engineering  Department  in
 Samastipur  District  of  North  Eastern  Rail-
 way  have  to  perform  duties  for  24  hours  ;

 (b)  whether  the  duty  hours  of  the  Assis
 tant  Station  Master  and  Pointsmen  between
 Darbhanga-Jainagar,  |  Darbhanga-Nirmali,
 Dardhanga-Narkatiaganj,  Angarghat  Hasan-
 pur  Road  Stations  (Traffic  Department)  in
 the  North  Eastern  Railway  are  at  present
 i2  hours  a  day  ;

 (c)  whether  employees  of  the  carriage
 staff  of  Mansi,  Saharsa  and  Thana  Bihpur
 Station  have  also  to  work  for  12  hours  a
 day  :  and

 (d)  if  the  replies  to  parts  (a),  (b)  and
 (c)  above  be  in  the  affirmative,  whether
 Government  propose  to  introduce  8  hours
 aday  duty;  if  so,  when  and  if  not,  the
 reasons.  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  to  (d).
 Information  is  being  collected  and  will  be
 laid  on  the  table  of  the  Sabha.

 Uperadiog  of  Pests  in  Railway
 Workshops

 8176...  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether.  there  are  any  instructions
 issued  by  the  Railway  Board  which  provide
 for  20  per  cent  upgrading  of  posts  in  the
 tailway  workshops  ;

 (b)  if  so,  the  reasons  for  denial  of  this
 facility  to  the  employees  of  the  workshops
 of  Samastipur,  Gerakhpur  and  Izateagar
 ‘om  the  North-Bastern  Railway  ;  and

 (c)  when  such  a  facility  is  proposed  to
 be  provided  to  the  ‘employees  of  the  said
 workshops  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (४)  Inistruc-
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 tions  were  issued  in  963  to  upgrade  20
 percent  posts  of  skilled  staff  in  the  Mecha-
 nical  workshops.  These  orders  were  ex-
 tended  to  non-mechanical  workshops  pro-
 vided  certain  prescribed  conditions  were
 fulfilled.

 (b)  and  (c).  Information  is  being  col-
 lected  and  will  be  laid  on  the  table  of  the
 Sabha  in  due  course.

 पाटवी  Affowance  to  Railway  Employees

 8177.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be  picased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  emplo-
 yees  of  the  carriage  of  Mechanical  Depart-
 ments  of  Barauni,  Samastipur,  Sonepur,
 Darbhanga,  Muzaffarpur,  Narkatiaganj  in
 the  North-Eastern  Railway  have  not  so  far
 been  paid  the  arrears  of  Night  allowance
 from  the  Ist  ‘Octber,  1962;

 (b)  whether  the  Railway  Board  had
 decided  for  the  payment  of  the  arrears  of
 Night  Athowance  from  the  fst  October,
 1967;

 (c)  whether  it  is  a  fact  that  such  emplo-
 yees  whose  arrears  of  night  allowance  from
 the  Ist  October,  962  have  not  so  far  beea
 paid,  number  about  2000  in  the  North
 Eastern  Railway;  and

 (d)  if  so,  the  reasons  for  the  non-pay-
 ment  of  the  arrears  and  the  time  by  which
 it  is  proposed  to  be  paid  ?

 THE  MINISTER  OF  RAILWAYS
 (SHR{i  ©.  M.  POONACHA)  :  Informntion
 is  being  collected  and  wif!  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Leave  Reserve  staff on  Railways

 8178.  SHRI  ONKAR  LAL  BERWA  :
 चा!  the  Minister  of  RATLWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  is  a  fact  that  Railways
 are  keeping  a  very  low  percentage  of  leave
 reServe  staff  resulting  in  great  hardships  to
 the  Commercial  Clerks  in  getting  leave  in
 time;

 (b)  whether  it  is  also  a  fact  that  the
 Railways  keep  the  vacancies  unfilled  and  a
 number  of  leave  reserve  staff  are  utilised  in
 these  vacancies  for  a  very  long  time  for
 which  the  staff  is  not  getting  leave  when-
 éver  required;
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 (०)  the  total  oumber  of  posts  kept
 vacant  during  1967;  and

 (d)  the  total  amount  of  over-time  paid
 to  the  Commercial  Clerks  during  967  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  to  (a).
 Information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Tea  Companies  in  India

 8179.  SHRI  B.  K.  DASCHOWDHU-
 RY:  Will  the  Minister  of  COMMERCE
 be  pleased  to  state  :

 (a)  the  names  and  places  of  location  of
 foreign  and  Indian  owned  tea  companies  in
 Indian  with  capital  investments  and  the
 names  of  Directors  together  with  the  de-
 tails  of  foreign  collaboration,  if  any,  in
 each  case;

 (bj  the  names  and  particulars  of  pro-
 ducts  with  their  quantity  and  value  pro-
 duced  by  each  tea  company  annually  duripg
 the  last  five  years;  and

 (c)  ‘the  value  of  products’  exported
 annually  with  the  names  of  countries  to
 which  exported  during  the  above  period  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (c).  The
 information  is  being  collected  and  will  be
 placed  on  the  table  of  the  House  as  soon
 as  possible.

 Daties  of  Grade  I  and  वो  Clerks

 8i80.  SHRI  5.  K.  NAYANAR:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  the  duties  performed  by  Clerks  Grade
 I  and  Clerks  Grade  II  respectively  in  the
 Traffic  Accounts  Offices  of  the  Indian  Rail-
 ways  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRi  C.  M.  POONACHA)  :  Information
 is  being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Directer  Gewersl,  Commercial  Inteligence  and
 Statistics,  Calcutta

 8I8l.  SHRI-K.RAMANI.  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  the  basis  on  which  the  cost  is  debi-
 ted  to  the  Director  General,  Commercial
 InteHigence  and  Statistics,  Celoutta  on
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 account  of  certain  information  extracted  on
 his  behlf;

 (b)  the  amount  and'the  nnmber  of  staff
 charged  for  which  the  cost  is  debited  in
 the  year  ‘1965-66  and  1966-67  on  account  of
 Western  Railway  ;  and

 (c)  the  proportion  of  the  work  involved
 for  extracting  this  information  to  the  total
 coding  work  done  in  the  Statistical  Branch
 of  the  Western  Railway  ?

 THE  MINISTER  OF  RAILWAYS  :
 (SHRI  C.  M.  POONACHA)  (a)  The  bases
 of  debiting  cost  to  the  Director  General,
 Commercial  Intelligence  and  Statistics,  are
 given  below  :

 (i)  Upto  thd  year  1963-64  :  On  the
 basis  of  the  salary  of  the  addi-
 tional  clerical  staff  engaged  for
 this  purpose;

 (ii)  From  1-4-64  to  3l-3-66:  On  the
 basis  of  the  salary  plus  element  of
 expenditure  on  account  of  super-
 vision,  leave  salary,  Provident  Fund
 Pension  and  other  benefits  of  the
 staff  engaged  for  this  purpose;
 From  ‘1966-67  onwards  :  On  the
 basis  of  proportionate  staff  and
 machine  charges  in  respect  of
 workload  involved  in  coding  of
 invoiccs,  punching/verifying  of
 cards,  machine  processing  and
 final  preparation  of  returns  as  also
 the  proportionate  cost  on  account
 of  additional  workload  involved  in
 other  jobs  as  a  result  of  elabora-
 tion  of  code  numbers  to  suit  the
 requirement  of  Director  General,
 Commercial  _  Intelligence  and
 Statistics.

 The  basis  of  compilation  of  statistics
 required  by  the  Director  General,  Commer-
 cial  Intelligence  and  Statistics  was  changed
 in  stages  from  964  and  a  uniform  proce-
 dure  introduced  on  all  the  Railways  from
 April  65.  The  existing  procedure  of  debit-
 ing  cost  will  be  further  reviewed  to  take
 into  account  the  variations  in  cost  on
 account  of  transfer  of  work  from  the  Unit
 Record  Machi  to  Ci  Ss

 (b)  Year  Amount  charged  No.  of  staff

 (iii)

 Rs.
 1965-66  80,039°63  24
 ‘1966-67  —,03,534°22  I8
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 (c)  The  percentage  of  coding  work  done
 for  this  information  to  the  total  coding
 work  in  respect  of  goods  invoices  is  9°3.

 Export  Houses

 8182,  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 State  :

 (a)  the  criteria  for
 export  houses.  ;

 recognition  of

 (b)  whether  Government  have  received
 Tep.  ‘ations  the  pi  system of  recognising  export  houses  for  combining exports  of  conventional  and  unconventional
 goods  and  suggested  that  the  quota  of  any
 =

 of  these  be  doubled  for  Tecognition  ; an
 (c)  whether  Government  ‘have  reco-

 gnised  all  export  houses  whose  annual
 exports  of  conventional  goods  are  above Rs.  5  crores  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  The  criteria for  recognition  of  export  houses  as  per revised  scheme  announced  on  March  30, 68  are  as  follows  :

 (i)  Export  House  should  normally  be
 a  company  registered  under  the
 Companies  Act,  1956,  or  a  co
 operative  marketing  society  or
 federation  registered  under  the
 appropriate  law.  Merchant-expor- ters  as  well  as  manufacturer
 exporters  will  be  eligible  for
 recognition.

 (ii)  Members  of  Export  Houses  should
 have  substantial  experience  in
 handling  exports  to  various
 markets,

 (iii)  The  Export  House  should  have
 adequate  resources  at  its  disposal to  carry  on  export  business  on  a
 large  scale.
 If  the  Export  House  is  a  merchant-
 exporter,  it  should  have  enduring relations  with  manufacturers  and
 suppliers  in  India  for  procurement
 of  goods,  conforming  to  the  inter-
 national  standards  for  export.

 (v)  An  Export  House  should  have  a
 sizable  export  turnover  not  less
 than  Rs.  25  lakhs  of  non-traditional
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 ‘products,  or  Rs.  2  crores  of
 traditional  products  per  annum.
 A  combine  of  different  trading
 concerns  or  manufacturing  units,
 formed  to  take  over  their  exports
 in  a  coordinated  manner,  may  be
 recognised  on  the  strength  of  the
 export  turnovers  of  the  constituent
 units.  Inthe  case  of  new  com-
 panies  which  are  specifically  set
 up  for  organising  over  seas  sales
 on  modern  lines,  recognition  will
 be  considered  after  due  considera-
 tion  of  the  applicant’s  claim  and
 competence.

 (b)  No,  Sir.
 (c)  Under  the  old  Scheme  of  recogni-

 tion,  which  has  been  superseded,  the
 criteria  laid  down  was  that  no  recognition
 will  be  given  for  exporters  of  traditional
 goods.  In  respect  of  non-traditional  goods,
 Export  Houses  with  a  minimum  export
 turnover  of  Rs.  0  lakhs  were  recognised.
 Under  the  revised  Scheme,  requests  from
 Export  Houses  with  export  turnover  of  not
 less  than  Rs.  2  crores  of  traditional  goods
 will  be  considered  for  recognition.

 (vi)

 Fall  in  Prices  of  Cars  sold  by  S.T.C

 SHRI  SITARAM  KESRI:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  there  has
 been  a  fall  in  the  prices  of  cars  sold
 through  State  Trading  Corporation  during
 the  last  two  years  ;

 (b)  whether  Government  have  made
 any  inquiry  to  find  out  the  causes  for  the
 fall  in  prices  ;  and

 (c)  whether  Government  are  aware  that
 the  fall  in  prices  is  due  to  a  racket  by  car
 sellers  operating  in  collaboration  with  the
 Officials  of  the  State  Trading  Corporation  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  There  has
 been  a  slight  fall  in  the  prices  of  certaln
 categories  of  imported  vehicles.

 (b)  and  (c).  There  has  been  no  enquiry
 as  such.  The  prices  of  these  cars  are
 governed  by  the  normal  laws  of  supply
 and  demand.  No  complaint  has  come  to
 Government  of  any  callusion  between
 sellers  of  cars  and  officials  of  the  STC,
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 Sale  of  Cars  by  the  State  Trading
 Corporation

 8184,  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  ;

 (a)  the  number  of  cars  sold  by  the
 State  Trading  Corporation  in  each  auction
 since  the  State  Trading  Corporation  took
 over  the  sales  of  Embassy  cars  ;

 (b)  the  number  of  cars  that  were  not
 sold  having  not  secured  the  reasonable
 offer  and  the  manner  in  which  they  were
 disposed  of  ;  and

 (c)  the  total  profit  earned  by  the
 State  Trading  Corporation  through  the
 sale  of  cars  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  A  state-
 ment  showing  the  of  cars  released
 for  sale  in  the  tenders  is  laid  on  the  Table
 of  the  House.  [Piaced  in  Library.  See  No.
 LT-!000/68]._  The  total  number  of  cars
 sold  by  the  STC  through  tenders  upto
 March  31,  96]  is  1637.

 (b)  Whenever  cars  do  not  secure
 reasonable  offers,  some  of  them  are  dis-
 posed  of  by  the  STC  to  priority  users  like
 Government  Departments,  Tourist  Taxi
 Services,  etc.  The  remaining  cars  are
 included  inthe  lots  for  subsequent  ten-
 dering.  STC  has  not  sold  any  car  except
 to  priority  users  or  through  the  system  of
 tenders.

 (c)  It  will  not  be  in  the  business  of
 the  STC  to  disclose  the  information.

 Hamals  and  Khalasis  in  Foreign  Traffic
 Accounts  Office,  W.  Railway,  Delhi

 8185.  SHRI  P.  RAMAMURTI:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Hamals
 and  Khalasis  in  the  Foreign  Traffic
 Accounts  Office,  Western  Railway,  Delhi
 are  not  allowed  gazetted  holidays  and
 Sundays  as  holidays  ;

 (b)  if  so,  the  reasons  therefor  ;
 (c)  whether  the  same  category  of  staff

 in  the  Northern  Railway  Traffic  Accounts
 Office,  Kishanganj,  Delhi  are  enjoying
 these  privileges  ;  and

 (d)  if  so,  the  steps  taken  by  Govern-
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 ment  to  bring  this  category  of  staff  at  par
 with  that  of  Northern  Railway  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  to  (d).
 Hours  of  Work  of  different  categories  of
 employees  are  deterinined  according  to  the
 Hours  of  Employment  Regulations  or  the
 Factories  Act,  as  the  case  may  be,  and
 where  the  staff  do  not  get  the  benefit  of
 Sunday,  they  get  their  day  of  periodic  rest,
 according  to  rostered  hours  of  duty.

 Likewise,  even  in  the  matter  of  gazetted
 holidays  entitlements,  the  decision  is  taken
 in  respect  of  each  category  depending  upon
 the  exigencies  of  service  and  therefore
 different  treatment  may  be  there  on  differ-
 ent  railways,  and  it  has  not  been  found
 feasible  to  provide  any  uniform  procedure
 in  this  respect.

 ह...  रेखबे  के  कनिष्ठ  लेखापालो ंको  झोर  से
 ज्ञापन  पत्र

 8187.  श्री  मघु  लिसये  :  क्‍या  रेलवे  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  की  पूर्व  रेलवे  के  कनि-
 ध्ठ  लेखापालों  की  झोर  से  फरवरी,  967  में
 कोई  ज्ञापन  पत्र  मिला  था  जिसमें  यह  मांग  की
 गई  थी  कि  जगन्नाथ  दास  आयोग  की  सिफा-
 रिशों  के  भ्रनुसार  उनके  वेतनमान  मिर्धारित
 किये  जायें  ;  और

 (ख)  यदि  हां  तो  इस  सम्बन्ध  में  सरकार
 ने  क्या  निर्णय  किया  है  ?

 रेलवे  मन्त्रो  पश्ी  चे०  मु०  पुनांचा)  :  (क)
 झौर  (ख)  पूर्व  रेलवे  के  कनिष्ठ  लेखापालों  की
 ओर  से  एक  ज्ञापन  मिला  था,  जिसमें  यह  मांग  की
 गई  थी  कि  रेलों  प्र  कनिष्ठ  लेखा  पालों  और
 बंरिष्ठ  लेखापालों  के  लिए  निर्धारित  क्रमशः  दो
 अधिकृत  वेतनमानों,  अर्थात्‌  270435  र्०  और
 435-575  रु०  को  एक  में  मिला  दिया  जाये।
 जगन्नाथ  दास  वेतन  आयोग  ने  लेखापालों  के
 लिए  270-575  रु०  वेतनमान  की  सिफारिश
 की  थी  और  यह  सम्बद्ध  विभागों  पर  छोड़  दिया

 था  कि  वै  इसे  अपनी  भ्रावश्यकतानुसार  270:
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 435  भौर  435-575  के  दो  वेतनमानों  में  विभा-
 जित  कर  सकते  हैं  सश्कार  ने  ्लों  पर  कनिष्ठ
 श्रौर  वरिष्ठ  लेखापालों  के  लिए  दो  वेतन-मानों
 को  रखने  का  विनिशुचय  किया  इसमें  किसी
 परिवतंस  का  श्रीचित्य  नहीं  समझा  जाता  |

 Promotion  of  Class  वा  Rallway  Officers
 to  Class  I

 8i88.  SHRI  MADHU  LIMAYE:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Government  have  received
 any  note  from  a  U.P.  Legislator  from
 Gorakhpur  about  the  problems  and
 difficulties  of  Class  II  officers  seeking
 Promotion  to  Class  I  ;

 (b)  if  so,  whether  the  matter  has  been
 investigated'gone  into  ;  and

 (c)  the  conclusions  reached/steps  pro-
 posed  to  be  taken  to  remove  these
 difficulties  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  Yes;
 through  the  Hon’ble  Member  himself.

 (b)  and  (c).  The  matter  is  under
 examination.

 मुगलसराय  स्टैशन  में  इंजन  का  जलना

 8189.  श्री  मु  लिमये  :  क्‍या  रेलवे  मंत्री
 यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  यह  सच  है  कि  फरवरी,  968
 के  अन्त  में  मुगलसराय  रेलब्रे  स्टेशन  पर  बिजली
 के  एक  रेलवे  इंजन  (संख्या  20205  डब्ल्यु०
 ए०  एम०)  में  श्राग  लगी  थी  t

 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण  थे  ;

 (ग)  इसके  परिणामस्वरूप  कितनी  हानी
 हुई  ;

 (घ)  क्‍या  इस  पटना  के  बारे  में  जांच  मी
 गई  है  शौर  उसके  लिये  जिम्मेदार  झंधिकारियों
 को  दण्ड  दिया  गया  है  ;  और

 (४)  यदि  नहीं,  तो  इस  के  क्‍या  कारर  है  ?
 रेलवे  मन्त्री  (भी  चे०  go  पुनाचा)  :  (क)

 जीहां।
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 (a)  दुर्धंटना  कौ  जांच  से  फ्ती  चेला  है  फि

 भाग  संम्भवेतः  बिजली  की  उस  घिनशॉरियों  से
 हौ  होगी,  जो  बिजली  फेंटेक्टर  स्थिचों  से  निकले
 करे  उसे  तेल  में  गिर  रही  थी,  लौ  रैल  इंचे  के
 फंश  पर  भ्रीसे-वास  की  भंधीनी  से  मिले  करे
 लेमी  हो  गयो  थीं

 (ग)  .52  लाख  रुपये  कौ  द्वानौ  होने  का

 भ्रनुमान  है  1

 (4)  दुघंटना  की  जाँच  हो  हुफी  है  ओर
 जांचरिपोट  की  छान  बीन  वे  जा  रही  है
 ताकि  दुघंटना  के  लिए  जिस्मेंदौर  फर्मणारिषों  के
 विरुद्ध  कायंवाही  की  जा  सके

 (है)  सवाल  नहीं  उठता  ।

 Staff  of  Traffic  Accounts  Office,
 Northera  Railway

 8190.  SHRI  P.  GOPALAN:  ह. ८1
 the  Minister  of  RAILWAYS  be  pléaséd  to
 state  :

 (a)  whether  it  is  a  fact  that  the  Railway
 employees  residing  in  Sarojini  Nagar,  Lodi
 Colony,  Sewanagar  and  Lajpat  Nagar
 working  in  the  Traffic  Accounts  Office,
 Northern  Railway,  Kishanganj  Dethi  have
 to  spend  more  than  two  hours  daily  in
 reaching  office  by  the  Train  No.  2DNK  ;

 (b)  whether  ‘any  fépresefitation  has
 been  received’  by  Government  in  this
 connection  ;  and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  to  remove  the  difficulty  of  the  staff?

 tHE  MINISTER  OF  RAILWAYS
 (SHRI  C.M.  POGNACHA):  (७)  The
 durations  of  the  journeys  by  2  DNS
 (previously  2  DNK)  shuttle  from  Sarojini
 ‘Nagar,  Lodi  Coloni,  Sewahagar  and  Lajpat
 Wagar  (०  Delhi-Rishatganj  are  |  hour  46
 minutés,  !  hour  40  minutes,  oné  houf
 35  minutes  and  |  hour  30  minutes  respéc-
 tively.

 (b)  Yes.
 (c)  It  was  duly  considered  but  the

 fdggéstion  made  thetéin  has  not  been
 found  operationalty  feasibte,
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 Goods  Perry  Contract  to  Private  Firm  at
 Motghyr

 Si9l.  SHRI  NIHAL  SINGH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 ta)  whether  it  is  a  fact  that  his  Depart-
 ‘ment  have  given  goods  ferry  contract  to  a
 private  firm  at  Monghyr  ;

 (b)  whether  it  is  als6  a  fact  that  th
 order  to  givé  impetus  to  public  sector
 undertakings,  the  Department  is  consider-
 ing  to  terminate  the  contract  ;  and

 (०)  whether  the  Department  has  asked
 Transport  and  Shipping  Department  to
 spare  the  Various  types  of  tugs  lying  idle  at
 Patne

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  and  (b). 5  the  routé  via  Monghyr-Monghyt  Ghat
 has  been  closed  to  goods  traffic  from
 1.1.68.  The  cofitract  has  béen  terminated
 and  the  toute  closed  in  view  of  the  meagre
 traffic.

 te),  No.

 “P.S.  Bhagalpur”’  Steamer

 892.--SHRI  NIHAL  SINGH:  Wiil
 the  Minister  of  RAILWAYS  be  pleased  to
 atate  :

 (a)  whether  it  is  a  fact  that  the  steaiiér
 “PS.  Bhagalpar”  has-been  rejected  ;

 (b)  whether  it  is  also  a  fact  that
 adequaté  miédsures  wefe  not  taken  to  re-
 float  th6  steamet  whén  water  level  was
 rising  ;  and

 (c)  if  So,  the  reasons  therefor  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.M.  POONACHA):  ta)  Yes,  the
 vessel  was  condemned  in  1960.

 {b)  and  (c).  Due  to  the  vessel  being
 6veraged  and  taking  into  account  its  condi-
 tion  it  was  condemnéd  and  disposed  of.
 Thetéforé,  thé  question  of  re-floating  it  did
 not  afise.

 Winter  Uniform  for  Safaiwates  ia  N.  Rly.
 T.Aje.  aad  W.  Rip.  (A.  Oftlee,  ‘Dethi.
 8193.  SHRI  BHAGABAN  DAS:  Will

 the  Misister  of  RAILWAYS  be  pleased
 to  state.

 (a)  the  details  of  the  winter  uniform
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 given  to  the  Safaiwalas  in  the  Northern
 Railway  Traffic  Accounts  Office,  Kishan-
 ganj,  Delhi,  and  the  Safaiwalas  working  in
 the  Foreign  Traffic  Accounts  Office,
 Western  Railway,  Kishanganj,  Delhi
 separately  ;

 (b)  whether  it  is  a  fact  that  the  winter
 uniform  given  to  the  Safaiwalas  in  the  two
 Offices  is  not  of  the  same  standard  and  if
 so,  the  reasons  therefor  ;  and

 (c)  the  steps  taken  by  Government  to
 bring  them  at  par  in  matter  of  uniforms:?°

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  to  (c).
 The  information  is  being  collected  and
 will  be  placed  on  the  table  of  the  Lok
 Sabha.

 रूस  को  रेल  पटरियों  तथा  वंगनों  की  सप्लाई

 8194,  श्री  रघुवोर  सिह  शास्त्री  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  23  मार्च,
 loesat  बम्बई  में  भ्राखिल  भारतीय  उद्योग  संघ
 की  भ्राम  बैठक  में  भूतपूर्व  रेलवे  मन्त्री  श्री  एस  ०
 के०  पाटिल  द्वारा  दिये  गये  इस  वकतब्य  की
 शौर  दिलाया  गया  है  कि  रेल  पटरियों  तथा
 बैंगनों  की  सप्लाई  के  लिए  रूस  द्वारा  भारत  को
 दिया  गया  क्रयादेदा  रूस  के  अपने  प्रयोग  के  लिए
 नहीं  है  क्‍योंकि  रूस  में  रेल  की  पटरियों  का  माप

 सप्लाई  की  जाने  वाली-रेल  पटरियों  की  माप  से
 भिन्‍न  है  ;  भौर

 (ख)  यदि  हां  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है?

 रेलवे  मन्त्री  थ्री  Go  Yo  पुनाचा) :.
 (क)  और  (ख).  भूतपूर्व  रेल.  मन्त्री  श्री
 स०  क०  पाटिल  का  23.3.68  का  उक्त  भाषण
 सरकार  के  नोटिस  में  भ्राया  है।  शूकि  रेल
 पटरियां  इस्तपात  कारखानों  में  बनायी  जाती  हैं,
 इस  लिए  रेल  की  पटरियां रूस  को  निर्यात  करने
 के  किसी  भाड्डर  के  बारे  में  रेल  मंत्रालय  को
 जानकारी  महीं  है  1  जहां  तक  माल  डिब्बों  के

 निर्यात  का  सामबस्त्र  है  भारत  के  राज्य  व्यापार
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 निगम  लिमिटेड  और  मैससे  मशीनों  इम्पोर्ट,
 Jo  एस०  एस०  भार  के  बीच  13.3.68,
 को  एक  संलेख  पर  हस्ताक्षर  किये  गये  थे,  जिसमें
 रूस  को  माल  डिब्बे  सप्लाई  करने  के  लिए  ्ागे
 बात  चीत  करने  के  बारे  में  एक  प्रक्रिया  निर्घा-
 रित  की  गई  थी  ।  रूस  को  रेलों  के  रेखाचित्र
 और  विशिष्टियां  पहले  ही  मिल  चुकी  हैं  ।
 रूसी  रेलों  के  उप  मन्त्री,  जो  रूसी  प्रतिनिधि
 मंडल  के  नेता  थे;  ने  यह  बात  जोर  देकर  कही
 है  कि  इन  माल  डिब्बों  की  जरूरत  रूस  की
 रेलों  पर  इस्तेमाल  के  लिए  है  श्रौर  सरकार  को
 इसके  विपरित  कोई  सूचना  उपलब्ध  नहीं  है

 Promotions  of  Clerks  Grade  II  to
 Clerks  Grade  I

 8i95.  SHRIMATI  SUSEELA  GOPA-
 LAN  :  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  the  total  number  of
 Clerks  Grade  JI  promoted  to  the  posts  of
 Clerk  Grade  I  in  the  Traffic  Accounts
 Seniority  unit  of  the  Northern  Railway,
 Delhi  Kishanganj,  since  the  Ist  October,
 962  to-date  showing  against  each  name
 whether  Appendix  II-A  qualified  or  Un-
 qualified  ?

 THE  MINISTER  OF  RAILWAYS
 {SURI  C.  M.  POONACHA)  :  232

 (i)  Appendix  II-A  Qualified  Clerks
 promoted—49

 (ii)  Unqualified  Clerks  promoted—83

 Travelling  Inspectors  of  Accounts  on
 Western  Railway

 8196.  SHRIMATI  SUSEELA  GOPA-
 LAN:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  the  Travelling  Inspectors of  Accounts  are  treated  as  line  staff  or
 office  staff  for  the  purpose  of  casual  leaves and  other  holidays  on  the  Western  Rail-
 way  ;  and

 (b)  the  number  of  casual  leaves, admissible  to  these  Travelling  Inspectors
 of  Accounts  in  any  calendar  year  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  €  ४,  POONACHA)  :  (a)  09  the
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 Western  Railway,  Travelling  Inspectors
 of  Accounts  are  treated  in  the  same
 manner  as  other  office  staff  for  the  purpose
 of  Casual  Leave  and  other  holidays.

 (b)  2  days  in  a  calendar  year.

 Complimentary  Passes  to  Class  वा  and
 Class  IV  Railway  Staff

 8197.  SHRI  GANESH  GHOSH:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  the  number  of  complimentary  passes
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 admissible  to  Class  III  and  Class  IV  staff
 separately  ;

 (b)  whether  there  is  any  discrimination
 between  the  two  and  if  so,  the  reason
 therefor  ;

 (c)  whether  Government  propose  to
 bring  both  the  categories  at  par  in  this
 regard  ;  and

 (d)  if  not,  the  reasons  thor:for  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  _C.  M.  POONACHA):  (a)  The
 number  of  privilege/post  retirement  compli-
 mentary  passes  admissible  to  these  staff  is
 as  follows  :—

 Privilege  Passes  :

 Class  Ill

 Upto  5  years’  =  ]  set
 Railway  service  per  year
 Over  5  years’  =  3  sets
 Railway  service  per  year

 Post-retirement  Complimentary  Passes  :
 Class  III

 20  years  =  I  set
 Railway  service  Per  year

 30  years  =  2  sets
 Railway  service  per  year

 Class  IV
 *

 Upto  5  years’  =  I  set
 Railway  service  per  year
 Over  5  years’  =  3  sets
 Railway  service  per  year.

 Class  IV

 25  years  =  2  single
 Railway  journey

 service  passes
 and  over.  once  in

 5  years.

 (b)  There  is  no  discrimination  in  the
 number  of  privilege  passes  ‘granted  to  thesé
 staff.

 The  reason  for  the  difference  in  post-
 retirement  Complimentary  passes  is  that
 ‘the  number  of  Class  V  staff  who  will  be
 chtitled  to  such  passes  is  very  high  and

 ‘there  would  be-  administrative  difficulties
 in  issuing  passes  to  them  after  establishing
 their  identity  and  there  would  also  be
 increase  in  over-crowding:

 (०)  and  (d).  ‘In  view  of  present  financial
 stringency  and  difficulties  brought  out
 above,  the  pi  t  is  not  considered  an
 opportune  time  for  eny  liberalisation  being

 .made  in  the  existing  facility.

 Import  of  ractors  on  Rupee ——————____  Import  of  Tractors  on  Rupee  Payment  basis, basis;

 8i98.  SHRI  BHARAT  SINGH
 CHAUHAN:  Will  the  Minister  of
 COMMERCE  be  pleased  to  states”

 (a)  whether  Government  have  received
 offers  for  the  import  of  tractors  on  rupee
 payment  basis  from  any  other  country  in
 addition  to  those  imported  from  the
 U.S.S.R.  and  Czechoslovakia  ;  and

 (b)  if  so,  the  details  thereof  and  deci-
 sion  taken  by  Government  in  the  matter  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  fe  (a)  and.  (b).
 Yes,  Sir.  Most  of  the  East  European
 countries  .are  os  Producing  tractors  and
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 exporting  them.  The  following  dountries
 have  offered  different  tractors  as  describet
 below  :—
 Bulgaria  :  30  HP  Crawler  tractor

 Power  tillers  (10,  HPY
 German
 “‘Demiocratic
 Republic  Wheeled  tractor  30  HP
 Hungary  :  High  HP  Wheeled

 tractor
 ‘Rumanie  :  65  HP  Crawler  tractor

 45  HP  Wheeled  tractor
 Yugoslavia  :  Crawter  tractors  65  HP

 a  and  above.
 It  may  be  added  that  Poland  and

 Yugoslavia  have  collaborations  for  Wheeled
 tractors  in  India  and  are  both  willing  to
 export  complete  tractors  of  the  same  type.
 Government  are  not  agretable  to  import
 any  Wheeled  tractors  except  in  HP  ranges
 upto  20  where  there  is  no  indigenous  pro-
 dutcion.  ‘In  respect  of  Crawler  tractors,
 Manufacture  is  likely  to  be  set  up  shortly
 and  the  question  of  import  of  components
 for  such  manufacture  is  under  considera-
 tion.  In  regard  to  existing  collaborations,
 components  are  being  imported  from
 Poland  and  Yugoslavia.

 Iwaport  of  Nickel  from  U.S.S.R.

 °89%.  SHRI  DEIVEEKAN:  Will  the
 Minister  of  STEEL,  MINES  AND  METALS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  U.S.S.R.
 has  agreed  to  supply  400  tonnes  of  Nickle

 40  India >
 (b)  if  so,  when  ft  is  likely  to  be

 supplied  ;
 (c)  how  far  this  nickle  will  help  in  the

 development  of  alloy  steel  industry  ;
 (a)  whetber  this  quantity  of  agickel

 will  be  supplied  annually  ;  and
 (९)  whether  thig  metal  is  urgently

 meeded  in  India  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  REDDY):
 (a)  Yes,  Sir.

 (b)  The  commercial  contract  for  this
 supply  is  being  negotiated  with  Sovtet
 Trade  Representative  in  India  and  it  is
 likely  to  be  supplied  during  968
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 (c)  Nickel  is  an  essential  alloy  in  the
 manofacture  of  stainless  steels  and  a
 number  of  other  varieties  of  alloy  and
 special  steels.  ‘here  is  an  acute  world
 shortage  of  this  metal  and  efforts  to  obtain
 it  in  open  market  have  met  with  limited
 success.  The  expected  supplies  from
 U.S.S.R.  will  help  to  a  great  extent  in
 Tunmiag  the  units  set  op  in  the  oouftry
 for  the  mansfacture  of  staimiggs and  special
 steel.

 (d)  This  quantity  is  for  only.  The
 Tequirements  for  4969  and  subsequeal  years
 will  be  discussed  with  the  Soviet  authorities
 at  the  the  time  of  finalising  the  annual
 Trade  Plans.

 (e)  Yes,  Sir.

 Impact  of  Gheraos  on  Industrial  Develop-
 ment  in  West  Bengal

 8200.  SHRI  GADILINGANA  GOWD  ;
 Will”  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFEBAIRS  be  pleased  to  state  :

 (a)  whether  it  is  fact  that  even  after
 the  imposition.  of  the  President’s Rule  in
 West  Bengal,  the  gbkerros  have  increased
 in  the  industries  ;

 (०)  if  so,  whéther  these  gheraos  have
 affected  the  development  of  industries  २

 (c)  the  industries  which  have  been
 affected  due  to  these  gheraos  during  and
 before  Presidents’  rule  ;

 (d)  whether  in:  view  of  thia  situation
 the_  industrialists  have  started  shifting  their
 business  from  that  State  ;  and

 (6)  the  steps  which  are  being  consider-
 ed  to  help  the  industrialists.  to  ryp  their
 business  safely  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)  to
 (@.  The  ipformation  is  being  collested
 end  it  will he  laid  an  the  Table  of  the
 Bouse.

 Import  Duties  on  Agricultaral  Jmple  nents
 $201.  SHRI  DEIVEEKAN:  Will  the

 Minister  of  COMMERCE  be  pleased  to
 State  :

 ta)  whether  it  is  a  fact  that  Govern-
 ment  have  taken  a  decision  to  allow  the
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 residents  of  this  country  to  import  agricul-
 tural  implements,  including  tractors,  as
 custom-free  gifts  from  their  relatives  in
 UK.  4

 (b)  if  so,  whether  this  concession  will
 be  given  to  those  whose  relatives  are  in
 otber  countries  like  U,S.A.,  U.S.S.R.,  and
 Canada  ;  and  .

 (c)  if  not,  the  reasons,  therefor  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  No,  Sir.

 (७)  and  (c).  The  matter  is  stilt  under
 consideration.

 Loading  of  Foodgrains  of  Kamila  Bander
 gor  of  Western  Railway

 8203.  SHRI  PARTAP  SINGH:  Will
 the  Minister  of  RAHLWAYS  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  at  Kandla
 Bunder  Station  of  the  Western  Railway, the  daily  average  loading  of  foodgrains  is
 pearly  300  wagons  containing  approxi-
 mately  45,000  bags,  whereas  only  three
 Markers  are  provided  to  put  the  Railway
 marks  on  those  bags  «  and

 (b)  if  so,  whether  it  is  proposed  to
 facroase  the  strength  of  the  markers  ?

 THE  MINISTER  QF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  and  (०).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Sabha.

 “Import  of  Shecp  from  U.S.A.

 $204.  SHRI  SHTVA  CHANDRA  JHA  :
 Wil!  the  Minister  of  COMMERCE  be
 pteased  to  state  :

 (a)  whether  it  is  a  fact  that
 imports  sheep  from  the  US  A.  ;

 India

 (b)  if  so,  the  reason  therefor  and  num-
 Der  of  sheep  imported  from  the  U.S.A.  so
 fer  ;

 (c)  the  estimated  number  of  sheep  to
 be  imported  during  the  Fourth  Plan  ;  and

 (a)  hew  much  forsign  exchange  hes
 कश  spent  so  far  on  the  import  of  heap

 and  the  amount  to  be  speat  for  the  same
 during  the  Pourth.Plam  ?
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 THE  MINISTER  OF  COMMERCE (SHRI  DINESH  SfNGH):  (a)  and  (b).
 Yes,  Sir.  A  gift  of  400  Rambouillet  Sheep
 was  received  from  U.S.A”  during  1964-65,
 for  developing  indigenous  breeds  of  shoops for  the  purpose  of  stepping  up  productien of  fine  wool  in  the  country.  The  experi- Ments  carried  out  with  the  imported  sheep have  proved  successful  and  a  further  con-
 signment  of  I467  sheep  of  that  breed  has
 been  imported  recently.

 (०)  and  (d).  A  sum  of  U.S.  $  347,326,
 including  freight,  has  been  spent  so  far.
 It  is  pot  possible  to  give  estimates  of
 imports  of  sheep  during  the  Fourth  Plan
 as  the  Plan  is  still  to  be  finalised.

 Export  of  Manufactured  and  Semi-
 Manufactured  Goods

 8205.  SHRIS.S.  KOTHARI:  Will the  Minister  of  COMMERCE  be  pleased to  state
 (a)  whether  it  is  a  fact  that  the  exports of  manufactured  and  semi-manufactured goods  have  been  on  the  increase  relatively to  these.  of  primary  products  over  the  last decade  ;  and

 ___,(b)  if-36,  the  steps  taken  by  Gevern- ment  to  further  stimulate  their  exports  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  Yes,  Sir.

 ‘(b)  A  statement  indicating  the  measures
 is  laid  on  the  Table  of  the  House. [Placed  in  Library.  See  No.  LT-00I/68],

 Master  Cards  on  Railways
 8206.  SHRI  C.K.  CHAKRAPANI  :

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  the  number  of  Master  Cards  pre-
 pared  for  the  purpose  of  apportionment
 on  each  Railway  due  to  the  introduction  of
 mechanisation  in  the  Traffic  Accounting
 System  on  Indian  Railways  ;

 (ey  The  number  of  Master  Cards  avail-
 able  at  present  on  each  Railway  ;

 (c)  the  number  of  Master  Cards  ppe-
 pared  en  each  Railway  separately  every
 moath  in  the  years  966  and  967  ;

 (a)  whether  the  Master  Cards  are
 prepared  on  honorarium  basis  ;  and
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 le)  if  so,  the  cost  incurred  on  them
 on  each  Railway  separately  for  the  years
 966  and  967  ?

 4
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA)  :  (a)  and  (७).

 APRIL  23,  i968

 Name  of  Railway  No.  of  Master  Cards
 (in  thousands)

 Prepared  Available
 initially  at

 present

 Central  :  45  09
 Eastern  :  35  09
 Northern  :  3  46
 North  Eastern  :  20  79
 North  East

 Frontier,  :  7  AL
 Southern  :  35  3
 South  Central  :  48  86
 South  Eastern  :  26  9
 Western  :  54  45

 (c)  A  statement  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No.  Lt-002/68].

 (d)  and  (e).  Yes,  for  certain  periods,
 by  some  of  the  Railways.

 Railway  Amount  of  honorarium
 paid  in  the  year

 966  967
 Rs.  Rs.

 Central  :  4,268  1,290
 Eastern  :  6,2i!  ,2I9
 Northern  :  AUTIS  6,3l0
 North  Eastern  :
 Noth  East-

 Frontier  :  बन
 ‘Southern  :  4,2I]  ‘1.765,
 South  Central  :  2,105  3,081
 South  Eastern  :
 Western  :

 Development  of  Cottage  Industries
 in  U.P.

 8207.  SHRI  VISHWA  NATH
 PANDEY:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state

 (a)  whether  the  prospect  of  further
 development  of  cottage  industries  in  Uttar
 Pradesh  have  been  explored  ;  and

 (०)  the  amount  of  assistance  given  to

 2354

 Uttar  Pradesh  Government  during  the  last
 five  years  for  establishing  cottage  indus-
 tries  ?
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 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 ‘LT-1003/68).

 Accidents  on  North  Eastera  and  Southern
 Railways

 8208.  SHRI  VISHWA  NATH
 PANDEY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  the  number  of
 accidents  on  the  North  Eastern  and  Sou-
 thern  Railways  respectively  during  the
 period  from  the  ist  January,  967  to  28th
 February,  968  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  During  the
 period  1.11967,  to  29.2.i968,  there  were  76
 and  63  train  accidents  in  the  categories  of
 collisions,  derailmennts,  trains  running  into
 road  traffic  at  level  crossings  and  fires  in
 trains  on  the  North  Eastern  and  the  South-
 ern  Railways  respectively.

 Textile  Mills  in  U.P.

 8209.  SHRI  VISHWA  NATH
 PANDEY:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state  :

 (a)  the  number  of  Textile  Mills  in
 Uttar  Pradesh  and  the  places  where  they
 are  situated  ;

 (b)  the  number  of  regular  and  casual
 workers  employed  therein  ;

 (c)  the  particulars  of  those  mills  which
 showed  loss  at  the  end  of  the  year  and  the
 number  of  mills  which  are  closed  at  pre-
 sent  ;  and

 (d)  the  action  taken  by  Government  to
 help  these  mills  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 There  are  3l  cotton  textile  mills  in  Uttar
 Pradesh  and  a  statement  showing  the  num-
 ber  of  mills  at  various  places  in  Uttar
 Pradesh  and  the  number  of  temporary  and
 permanent  workers  employed  by  them  is
 laid  on  the  Table  of  the  House.  [Placed
 in  Library,  See  No.  LT-004/68].  ;
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 (c)  Only  three  mills  are  lying  closed.
 Information  ‘is  being  collected  in  regard  to
 the  mili  (s)  which  showed  Joss  at  the  end
 of  the  year  and  will  be  placed  on  the  Table
 of  the  House.

 (d)  Such  cotton  textile  mills  as  attract
 the  provisions  of  the  Industries  (Develop-
 ment  and  Regulation)  Act  are  investigated
 under  the  Act.  Depending  upon  the  re-
 port  of  investigation.  some  mills  which,
 with  the  injection  of  limited  finances  can
 be  made  viable  within  a  reasonable  time  are
 placed  under  the  above  mentioned  Act.
 Financial  assistance  is  also  given  in  suitable
 cases  in  consultation  with  the  State  Govern-
 ment  concerned.  When  a  mill  happens  to
 be  so  old  that  it  would  not  be  worth  while
 rehabilitating  it,  action  is  taken  to  scrap
 it.

 In  Uttar  Pradesh,  at  present  one  textile
 mill  is  being  d  by  Governi  under
 the  above  mentioned  Act.

 Electrification  from  Howrah  to  Tundla
 82I0.  SHRIS.M.BANERJEE:  Will

 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Railway  electrification  has
 been  completed  from  Howrah  to  Tundla  ;
 and

 (b)  if  not,  the  reasons  for  the  delay  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA)  :  (9)  and  (b).
 Out  of  the  Howrah-Tundla  section,  electri-
 fication  from  Howrah  to  Kanpur  has  al-
 ready  been  completed.  The  electrification
 of  the  remaining  section  viz.  between  Kan-
 pur  and  Tundla  is  included  in  the  current
 programme  of  electrification  and  the  Pro-
 ject  Estimate  has  been  sanctioned.  The
 detailed  survey  for  the  actual  construction
 of  the  scheme  has  also  been  completed.
 Orders  for  supply  and  erection  of  overhead
 equipment,  switching  stations  and  LT
 supply  booster  transformer  stations  and
 traction  substations  have  also  been  placed.
 The  actual  field  work  for  the  electrification
 of  the  Kanpur-Tundla  section  has  started
 and  {s  expected  to  be  completed  by  1970-71,

 Railway  Guards
 82il.  SHRIS.  M.  BANERJEE:  Will

 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 ja)  whether  final  decision  has  been
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 taken  to  better  the  wages  and  working  con-
 ditions  of  Guards  ;

 (b)  if  not,  the  reasons  for  this  delay  ;
 (c)  whether  the  members  of  the  Guards

 Council  met  him  recently  ;
 (d)  if  so,  what  are  their  demands  ;

 and
 (e)  the  steps  taken  by  Government  in

 this  regard  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  Tom  M.  POONACHA)  :  (a)  to  (e).
 Representations  were  received  on  behalf  of
 Guards.  Their  main  demands  are  for
 increase  in  their  scales  of  pay,  redistribu-
 tion  of  posts  on  percentage  basis,  provid-
 ing  better  avenue  of  promotion  and  revision
 of  rates  of  Running  Allowance.  These
 demnnds  were  examined  by  Government,
 but  were  not  considered  justified  except
 that  a  review  relating  to  Running  Allow-
 ance  was  considered  necessary.  A  Com-
 mittee  was  appointed  to  review  the  rules
 and  rates  of  Running  Allowance  of  all  cate-
 gories  of  Running  Staff  (including  Guards)
 and  their  report  is  expected  by  the  end  of
 May  ‘1968.

 Sick  Textile  Mills

 8212.  SHRI  S.M.  BANERJEE;  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  any  textile  mills  have  been
 taken  over  by  Government  after  the  enact-
 ment  of  the  Cotton  Textiles  (Management
 of  Undertakings  and  Liquidation)  Act,
 7968  and  if  so,  the  number  thereof  ;

 (b)  if  not,  the  reasons  therefor  ;  and
 (c)  whether  this  delay  is  duc  to  the

 non-availability  of  finances  ?
 THE  MINISTER  OF  COMMERCE

 (SHRI  DINESH  SINGH):  (a)  No,  Sir.
 (b)  The  Cotton  Textiles  Management

 of  Undertakings  and  Liquidation  or  Re-
 construction)  Act,  4967  does  not  by  itself
 provide  for  the  initial  taking  over  of  any
 textile  undertakings  but  only  applies
 to  such  undertakings  which  are
 already  under  the  Government  mana-
 gement  in  terms  of  the  provisions  of
 the  Industries  (Development  and  Regu-
 lation)  Act,  ‘1951,  or  to  those  which  may
 hereafter  be  taken  over  under  that  Act,

 {¢)  Does  got  arise,
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 Werking  of  Joint  Collaborations
 82I3.  SHRI  RABI  RAY  :

 SHRI  DEIVEEKAN  :
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  Government’s  attention  has

 bee
 drawn  toa  report  prepared  by  the

 i  India  Association  of  Industries  after  a
 nine-month  study  of  the  working  of  joint
 collaborations  in  India  as  reported  in  the
 National  Herald  of  the  25th  March,  498  ;

 (9)  if  so,  the  matn  features  thereof  ;
 and

 (७)  Government's  reactions  thereto  ?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  A  statement  indicating  the  main
 recommendations  made  in  the  report  is  laid
 on  the  Table  of  the  House.  [Placed in
 Library.  See  No.  LT-i005/68).

 (७)  The  -recommendations  made  in  the
 report  have  been  noted  by  Governtnent.  ©”

 Milk  Powder  Factories
 82i4.  -SHRI  MAHANT  DIGVIJAI

 NATH:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  two
 milk  powder  factories  are  being  set  up  with
 the  collaboration  of  foreign  countries  ;

 (b)  the  estimated  production  of  milk
 powder  per  day  ;  and

 (c)  the  location  of  the  factories  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  About  6  tornes.
 (c)  Dholpur  in  Rajasthan  and  Indore

 in  Madhya  Pradesh.

 भुसावल  और  इटारसी  डिवीजनों.  के  लवें
 स्टेशन

 8215.  श्री  यॉं०  ग््०  दीक्षित  :  क्‍या  रेलवे
 मस्त्री  मह  बतीनि  की  कृपा  करेंगे  कि  :

 (क)  भुसावल  तथा  इढ़ाइसी  डिवीज़नों
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 में  ऐसे  कितने  तथा  कौन-कौन  से  रेलवे  स्टेशन  हैं
 जो  लगभग  00  बषं  पूर्व  बनाये  मये  थे;  भर

 (@)  क्‍या  बढ़ते  हुए  यातायात  को  ब्याम
 में  रखते  हुए  सरकार  का  विचार  हमे  स्टेशनों
 का  पुर्ननिर्माण  करने  का  है  ?

 रलब  मंत्रों  (ओ  चे०  yo  पुना)  :  (क)
 मध्य  रैले  में  कोई  इटारसी  भण्डल  नहीं  है  ।
 भुसावम  मण्डल  के  दो  स्ठेशनों  अर्चात  माडलो
 और  भुसावल  की  इमारतें  00  वर्ष  पूर्व  बनायी
 मसी  थीं  |

 (@)  जी  नहीं  ।  इन  स्टेदनों  की  इमारती
 श्रच्छी  हालत  में  हैं।

 अध्य  प्रदेश  में  उग

 8216.  श्री  गं०  च्ब०  दीक्षित:  क्‍या
 झोख्योगिक  विकास  तथा  समवाय-काय्  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  वर्ष  964  से  श्र्ब  तक  मेंध्य
 प्रदेश  मैं  उद्योग  स्थोपित  करने  के  हु  लोइसेंस
 दिये  जाने  के  लिये  सरकार  को  आवेदनपत्र
 मिले  हैं;

 ख)  यदि  हां,  तो  लाइसेंस  कै  लिए  झानेन
 दन  पत्र  देने  वाले  व्यक्तियीं  के  नाम  क्‍या  हैं  तंथा
 वें  कौन-कौन  से  उद्योग  स्थापित  करना  चाहते
 हैं।  झ्लौर

 (ग)  किसने  आबेदसे  पत्र  मंजूर  किये  गमे

 हैं  कितने  नॉम॑जूर  किये  गये  हैं  तथा  कितने
 आवेदन  पन्नों  पर  निर्शंय  किया  जाना  है  ?

 आोझोगिक  विकाल  तथा  समवाय-कार्य

 मंत्री (ओ  फलरुद्दीन  लो  झहमद)  :  (क)  से  (7).
 मध्य  प्रदेश  में  1802-04  से  81-3668  की  श्रकर्धि
 में  उद्योगों  की  स्थापना  हेतु  उंद्यौग  (विकास
 तथा  विनियमन)  अधिनियम,  ‘1961  के  अधोन
 लाइसेंस  प्राप्त  करने  के  लिए  प्राप्त  प्रावेदनों
 की  संख्या,  भ्रस्वीकृत  झावेदनों  कौ  संख्या  तथा
 उन  उद्योगों  के  नाम  जिनसे  यह  भ्राबेदन
 पत्र॒  तम्भरिषित  थे,  भ्रांदि  को  विवरण
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 यह  है
 l.  प्राप्त  भावेदनों  की  संख्या  227
 2.  स्वीकृत  आवेदनों  की  संख्या  33
 3.  रह  किए  गए  आवेदनों  की  संख्या  73
 4.  ऐसे  आवेदनों  की  संख्या  जिन  पर  अ्रभी

 निर्णय  नहीं  किया  गया  है  2)
 6.  उन  उद्योगों  के  नाम  जिनसे  ये  आवेदन
 सम्बन्धित  थे

 लोहा  तथा  इस्पात,  ढलाई,  कच्चे  लोहे  की
 ढलाई,  मिश्चित  इस्पात,  टीन  की  चादरें,  बिना
 जोड़  की  इस्पाती  ट्युबें,  कोयला  और  कोक,
 बिजली  के  उपकरणा,  टेलीविजन  (दूर  दर्शी
 यंत्र),  डीज़ल  इन्जिन,  मोटरों  के  स्टाट'र,  शक्ति
 चालित  पम्प,  मालगाड़ी  के  डिब्बे,  मोपेड,  मोटर
 साइकिलें  तथा  स्कूटर,  मोटर  गाड़ियां  तथा
 झौद्योगिक  गियर,  मिलिंग  कटर,  डेरी  की
 मशीनें,  आटा  पीसने  को  मशीनें,  ट्रैक्टर,  फ़  क्श-
 नेल  एच०  पी०  मोटर,  डोज़ल  इन्जिन,  'उबरक
 भौर  रसायन,  सूती  तथा  रेशमी  वस्त्र,  गेहूं  के
 उत्पादन,  चीनी  बीयर,  वनस्पति  तेल  तथा
 वनस्पति  घी,  कागज़,  लुग्दी  और  गत्ता,  पुन-
 निमित  रबड़,  कांच  की  टाइलें  तथा  सीमेंट  ।

 जहां  तक  स्वीकृत  आवेदनों  का  सम्बन्ध  है,
 झभवेदन  कर्ताश्रों  क ेनाम  तथा  उन  वस्तुओ्रों  जिनके
 निर्माण  के  लिए  उन्हें  लाइसेंस  दिया  जाता  है,
 के  नाम  नियमित  रूप  से  इण्डियन  ट्रेड  जनेल
 आफ  इण्डस्ट्री  ऐण्ड  ट्रेड  तथा  आयात  निर्यात  के
 मुख्य  नियंत्रक  द्वारा  प्रकाशित  किये  जाने  वाले
 साप्ताहिक  बुलेटिन  में  छापे  जाते  हैं।  निर्णय
 किए  जाने  से  पूर्व  आवेदनों  का  ब्यौरा  सामान्यतः
 प्रकाशित  नहीं  किया  जाता  है
 भुसावल-इटारसी  सैक्दान  के  स्टेशनों  के  प्लेट-

 फार्म:  पर  शेड
 8217.  श्री  थं०  wo  दीक्षित:  क्‍या

 रलव  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भुसावल-इटारसी  सेक्शन  के  कितने
 स्टेशनों  के  प्लेटफार्मों  पर  शेड  बने  हुए  हैं;

 (ख)  जिन  स्टेशनों  के  प्लेटफार्मों  पर  शेड

 तहीं  है  उन  पर  लोगों  को  श्र्प  और  वर्षा  से
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 बचाने  के  लिये  क्‍या  क्‍या  वैकलपिक  प्रबन्ध
 किये  गये  हैं;

 (ग)  ऐसे  स्टेशनों  के  नाम  क्‍या  हैं  जो
 जिला  तथा  तहसील  मुख्यालय  पर  स्थित  है
 परन्तु  जिन  के  प्लेटफार्मों  पर  शेड  नहीं  हैं;
 शौर

 (3)  उन  स्टेशनों  पर  शेडों  के  कब  तक
 बनाये  जाने  को  सम्भावना  है  ?

 रेलवे  मंत्री  ी  चे०  Jo  पूनाचा)  :  (क)
 भुसावल  इटारसी  खण्ड  के  37  स्टंशनों  में  से
 33  स्टेशनों  पर  प्रतीक्षालय  प्रतीक्षा  शेड  अथवा
 प्लेटफार्म  पर  छत  के  रूप  में  प्रतीक्षा  की
 सुविधाएं  हैं  t

 (ख)  बाकी  4  स्टेशनों  अर्थात्‌  असीरगढ़
 रोड,  कुरावन,  मसनगांव  और  'छदगांव  स्ट  शनों
 पर  प्रतीक्षा  सम्बन्धी  पर्याप्त  सुविधाञ्रों  की
 व्यवस्था  करने  के  प्रस्ताव  तैयार  किये  जा  रहे
 हैं  भौर  यदि  रकम  उपलब्ध  हुयी,  तो  ये  प्रस्ताव
 1968-69  के  निर्माण  कार्यक्रम  में  शामिल  कर
 लिये  जायेंगे  ।

 (ग)  जिला  और  तहसील  मुख्यालयों  में
 स्थित  स्टेशनों  पर  शेडों  की  व्यवस्था  की  गयी
 है।

 (घ)  उपयुक्त  (ग)  के  उत्तर  को  देखते

 हुए  सवाल  नहीं  उठता  ।

 सध्य  रलवे  में  भुसावल  और  इटारसी  डिवोजनों
 के  राजपत्रित  कमंचारी

 8218.  श्री  गं०  च०  दीक्षित  :  क्‍या  रेलवे
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भुसावल  तथा
 इटारसी  डिवीजनों  में  काम  करने  वाले  बहुत  से
 राजपत्रित  भ्रधिकारियों  को  चार  वर्षों  स ेअधिक
 समय  से  वहां  तैनात  किया  हुआ्ना  है;

 (ख)  क्‍या  ऐसा  करना  वतंमान  नियमों  के
 विरुद्ध  है;  शौर

 (ग)  यदि  हां,  तो  ऐसे  अधिकारियों  की



 236t  Wristen  Answers

 den  कितनी  हैं  भौर  वहां  8  उन  का  .तबादला
 न  किये  जाने  के  क्‍या  कारण  हैं  ?

 रेलवे  स्क्न्त्री  थी  Bo  Fo  पुनर्था)  :  (क)
 शौर  (@).  जी.  नहीं

 (ग)  सदाल  नहीं  उठता

 मध्य  प्रदेश  का  झ्लौद्योयिक  विकास

 8219.  श्री  ०  wo  दौकसित  :  क्या  भ्रीो-
 गिक  विकास  तथा  समवाय-कार्य  मनन्‍्त्री  यह
 बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भौछोगिक॑
 विकास,  प्रति  व्यक्ति  श्ाय  और  रोजगार  को
 दृष्टि  से  मध्य  प्रदेश  श्रन्य  राज्यों  की  तुलना  में
 अधिक  पिछड़ा  हुझा  है,

 (ख)  क्या  मध्य  प्रदेश  के  दीघ्र  विकास  के
 लिए  सरकार  का  विचार  वहां  पर  कुछ  श्रौद्यो-
 गिक  परियोजनाएं  स्थापित  कराने  का  है,  और

 (ग)  यदि  हां,  तो  चौथी  पंचवर्षीय  योजना
 में  सरकारी  क्षेत्र  में  स्थापित  की  जाने  वाली
 परियोज़नाश्रों  का  ब्यौरा  क्‍या  है  ?  १

 झोद्योगिक  विकास  तथा  समवाय-कार्य  मंत्रो
 थी  फक्षरुद््‌दीन  झलो  झहुमव)  :  (क)  बह  सच  है
 कि  मध्य  प्रदेश  देश  के  भल्प-विकसित  राज्यों  में
 है

 (a)  भौर  (ग).  चूकि  चौथी  पंचवर्षीय
 योजना  बनाने  का  काम  भ्रभी  प्रारम्भ  ही  किया
 गया  है,  अतः  अभी  यह  ठीक-ठीक  बता  सकना
 संभव  नहीं  है  कि  इस  भ्रवधि  के  दौरान  मध्य
 प्रदेश  में  कौन-कौन  सी  परियोजभाएं  स्थापित
 की  जाने  कौ  सम्मावना  है।

 विदर्भ  में  कपड़ा  मिलों  का  बन्द  होता

 e22l.  भी  दैवरान  पाटिल:  क्‍या  चारिल्य
 मन्त्री  यह  बताने  कौ  कृपा  करेंगे  कि  :

 (क)  पिछले  पांच  बचों  #  विदर्भ:  में  कितने
 कपड़ा  मिल  माज़िकों  ने  अपने  मिल  बंद  किये

 पर  क्यों  बल्द  किये  थे;
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 (a)  इन  मिलों  के  बन्द  होने  के  परिखाम-
 स्वरूप  कितने  मजदूर  बेरोडगार  हुए;

 (ग)  कितने  सिख  फिर  से  चालू  किये  गये
 हैं  श्रौर  सरकारी  मियन्वरप  में  काम  कर  रहे  हैं;
 और

 (घ)  कया  प्रस्तावित  नये  नियम  के  भ्रधीन
 कोई  मिल  चलाई  जायेगी  ?

 वाशिज्य  मंत्री  (श्री  दिनेश  सिहे):  (क)
 से  (घ).  जानकारी  एकत्र  की  जा  रही  है  शौर
 सभा  पटल  पर  रखे  दी  जायेगी।

 Iron  Ore  for  Steel  Plants

 8222.  SHRIS.R.  DAMANI:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whethet  there  have  been  any
 negotiations  for  new  prices  to  be  paid  for
 iron-ore  required  for  the  Steel  Plants  ;  and

 (b)  if  so,  what  will  be  the  additional
 cost  per  tone  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  and
 (b).  There  have  been  some  discussions  with
 the  Iron  Ore  Producers  on  the  one  hand
 and  M.M.T.C.  and  HSL  on  the  other.
 However,  the  revised  price  of  Iron  Ore  has
 not  been  settled  so  far.

 Small  Scale  Industries  in  Moradabad

 8223.  SHRI  CHANDRIKA  PRASAD:
 Wilt  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  the  number  of  samll  scale  manu-
 facturing  units  of  all  trades  registered  with
 the  Small  Scale  Industries  Service  Institute,
 Moradabad  at  Present  ;

 (b)  the  production  capacity  of  each
 manufacturing  unit  since  the  respective
 unit  came  0  existence  ;  and

 (c)  the  value  of  import  licences  given
 to  each  manufacturing  unit,  year-wise,
 since  the  start  of  the  unit  ;  and

 (d)  the  value  and  quantity  of  raw
 materials  given  to  each  unit  out  of  the
 State  quote?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  CQMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 There  is  no  Small  Industries  Service
 Institute  at  Moradabad,

 (b)  to  (d).  Do  not  arise.

 Small  Scale  Industries  Corperetien,  U.P.

 8224.  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  CQMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  the  value  and  quantity  of  stocks  of
 gach  metal  lying  at  present  with  the  Small
 Scale  Industries  Corporation,  U.P,  ;

 (b)  the  period  since  which  the  curreat
 stocks  are  lying  ;

 (c)  the  value  of  each  quintal  of  svery
 metal  in  the  stock  ;  and

 (d)  the  method  of  distribution  by  the
 Corporation  to  the  manufacturers  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 to  (d).  The  information  is  being  collected
 and  it  will  be  laid  on  the  Table-of  the
 House.

 Loans  given  to  Industries  in  U.P.

 8225.  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  to  how  many  industries  in  U.P.  the
 Financeial  Corporation  of  U.P.  has  given
 loans  and  how  many  of  them  are  at  present
 working  :  and

 (b)  the  action  which  is  being  taken  or
 has  been  taken  against  the  defaulters  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.A.  AHMED):  (a)
 and  (b).  The  information  is  being  collected
 and  it  will  be  laid  on  the  Table  of  the
 House,

 Allocation  of  Stainless  Steci  to  U.P.

 8226.  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  STEEL.  MINES  AND
 METALS  be.  pleased  to  state  :

 (a)  the  quantity  of  stainless  steel
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 allotted  to  Uttar  Pradesh  from  the  Ist
 January,  957  to  28th  February,  968  giving
 its  break-up  year-wise  ;

 (b)  the  break-up  of  the  quantity  of
 stainless  steel,  year-wise,  given  by  the
 Director  of  Industries,  Uttar  Pradesh  out
 of  the  quota  allotted  by  the  Government
 tothe  different  manufacturers  of  stainless
 steel  goods  in  Uttar  Pradesh  ;  and

 (९)  the  value  of  import  licences  issued
 to  every  manufacturer  of  stainJess  steel
 goods  in  Uttar  Pradesh  with  their  addresses
 during  the  above  period  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (SHRI  CHANNA  REDPY):
 (a)  AUlogation  of  stainless  steel  sheets  for
 manufacture  of  mtensils  were  made  to  the
 Directors  of  Industries  in  various  States
 only  from  the  April—September,  96I
 licensing  period.  Since  April—September™
 96l  so  far  the  follewing  allocations  have
 been  made  to  the  Director  of  Jndugtries,
 Uttar  pradesh  :

 Period  Quantity  in  tonnes
 Anrjl—September  ]96I  45
 October-1961  —March  4962  7
 April—September  964  07

 (b)  The  allocations  are  made  to  State
 Directors  of  Industries  for  further  distribu-
 tion  to  the  Industrial  Units  under  their
 jurisdication.  Thereafter  it  is  the  responsi-
 bility  of  the  State  Authorities,

 (c)  It  is  considered  that  the  labour  and
 time  involved  in  collecting  this  detailed
 information  for  a  period  over  eleven  years,
 will  not  be  commensurate  with  the  result.

 Licenses  for  Import  of  Probjbited  Items

 8227.  SHRI  SATYA  NARAIN  SINGH
 SHRI  K.  M.  ABRAHAM
 SHRs  A.  K.  GOPALAN
 SHRI  P.  GOPALAN  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  refer  to  the  reply  givea  to  Un-
 starred  Questions  Nos.  2666  and.  878  on
 the  ist  December.  967  and  27th  February,
 968  respectively  and  state  :

 {a)  whether  the  Special  Polic  Establish-
 ment  has  since  pleted  the  investigati:
 regarding  the  issue  of  licences  for  import  of

 “prohibited  items  ;
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 (b)  if  so,  the  details  thereof  and  dici-
 sion  taken  thereon  ;

 (c)  if  not,  when  the  investigations  are
 likely  to  be  completed  ;  and

 (a)  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  to  (d).
 Investigation  by  the  Special  Police  Establish-
 ment  is  still  in  progress.  As  it  has  to  be
 conducted  at  a  number  of  places  in  India,
 it  may  take  some  more  time.

 Durgapur  Stee]  Plant

 8228.  SHRI  UMANATH  :
 SHRI  VISWANATHA  MENON;
 SHRI  P.  RAMAMURTI  ६
 SHRI  MOHAMMAD  ISMAIL  :

 Will  the  Minister  of  STEEL,  MINES
 and  METALS  be  pleased  to  state  :

 (a)  whether  the  British  Steel  Cotpora-
 tion  expert  team  has  submitted  any  report
 on  the  Durgapur  Steel  Plant  ;

 (b)  if  so,  the  details  thereof  ;
 (c)  the  decisions  taken  thereon  ;  and
 (d)  if  not,  when  the  report  is  likely  to

 be  submitted  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  REDDY):
 (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise.
 (d)  It  is  expected  that  the  British  Steel

 Corporation  Team’s  report  would  become
 available  in  May,  1968,

 Aerial  Mineral  Survey

 8229.  SHRI  SATYA  NARAIN  SINGH:
 SHRI  BHAGABAN  DAS  :
 SHRI  GANESH  GHOSH  :
 SHRI  P.  P.  ESTHOSE  :

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  M/S  Parsons
 Corporation  and  M/S  Aero-Service  Cor-
 poration,  USA  have  been  given  contract  to
 carry  out  aerial  mineral  survey;

 (b)  if  so,  the  terms  and  conditions  of
 the  contract  and  the  total  amount  of  for-
 eign  exchange  involved;  and

 (c)  the  total  amount  required  for  the
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 purchase  of  sophisticated  equipment  need-
 ed  to  carry  out  aerial  survey  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  REDDY)  :
 (a)  Yes,  Sir.  M/s  Parsons  Corpora-
 tion  has  been  given  the  contract  for  the
 Operation  Hardrock  Project.  The  Aero
 Service  Corporation  has  been  given  a  sub-
 contract  for  carrying  out  airborne  geophy
 sical  surveys.

 (b)  According  to  the  terms  and  condi-
 tions  the  Contractor  and  sub-Contractor
 will  carry  out  the  work  in  selected  areas  in
 Andhra  Pradesh,  Rajastan  and  Bihar  under
 the  overall  direction  of  the  Government  of
 India.  The  work  includes  airborne  electro-
 Magnetic,  magnetic  and  radiometric  surveys
 over  approximately  144,000  line-kilometers,
 detailed  ground  follow-up  work  comprising
 ground  geological,  geophysical,  geochemi-
 cal  surveys  and  diamond  core  drilling,  for
 evaluation  of  mineral  deposits.  For  this
 Purpose,  they  will  import  aircraft  fitted
 with  necessary  instrumentation,  laboratory
 equipment  etc.,  and  experts  in  the  field  of
 geology,  geophysics,  geochemistry,  photo-
 geology,  metallurgy  and  drilling  who  will
 work  in  association  with  Indian  technical
 officers.

 The  Contractors  are  also  expected  to
 assist  the  Government  of  India  in  setting
 up  a  Central  Metallurgical  Laboratory  and
 mobile  chemical  laboratories.  The  Con-
 tractors  will  also  provide  technical  training
 for  carrying  out  a  modern  integrated  pros-
 pecting  programme.  The  entire  work  is  to
 be  carried  out  within  a  period  of  30  months
 from  the  commencement  of  the  aerial  survey
 operations.

 The  total  amount  of  foreign  exchange
 involved  for  the  entire  project  is  3°5  mill-
 ion  dollars  provided  as  a  loan  by  the  U.  S.
 Government.

 (c)  It  is  not  clear  as  to  what  is  implied
 by  “sophisticated”  equipment  in  this  con-
 text.  Presumably,  the  Hon’ble  Member
 wish  to  have  information  regarding  the
 equipment  proposed  to  be  imported  from
 the  USA  for  the  work  involved.  The  total
 amount  involved  for  the  purchase  of  such
 equipment  for  this  project  is $  0°75  million,
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 Model  Woollen  Mills,  Bombay

 8230.  SHRI  ४.  K.  NAYANAR  :
 SHRI  B.  K.  MODAK  :
 SHRI  NAMBIAR  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  refer  to  the  reply  given  to  Un-
 starred  Questions  Nos.  2634  and  2872  on
 the  Ist  December,  1967  and  5th  March,
 968  respectively  and  state  :

 (a)  the  details  of  the  C.  8.  I,  report
 on  illegal  conversion  of  silk  looms  into
 woollen  looms  by  the  Model  Woollen  Mills
 Bombay;

 (b)  whether  Government
 ed  the  report;

 (c)  if  so,  the  action  taken  thereon;  and
 (d)  if  not,  when  the  examination  is

 likely  to  be  completed  and  the  reasons  for
 the  delay  ?

 have  examin-

 THE  MINISTER  OF  COMMERCE
 (SHR]  DINESH  SINGH)  :  (a)  to  (d).  The
 report  is  still  under  examination  which  is
 likely  to  take  some  more  time.

 Raids  on  Birla  Group  of  Textie  Mills

 SHRI  2.  K.  CHAKRAPANI  :
 “SHRI  A.  K.  GOPALAN  :
 SHRI  K.  RAMANI:
 SHRI  UMANATH  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  refer  to  the  reply  given  to  star-
 red  Question  No.  287  on  the  27th  February,
 4968  and  state  :

 (a)  the  charges  made  in  the  charge
 ‘seets  filed  in  the  court  in  respect  of  two
 cotton  textile  mills;

 (b)  the  names  of  mills  against
 the  scrutiny  is  continuing;  and

 (c)  when  the  scrutiny  is  likely  to  be
 completed  and  the  reasons  for  the  delay  ?

 8231.

 whom

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  A  copy
 each  of  the  charge  sheets  filed  in  the  court
 by  the  Central  Bureau  of  Investigation  in
 respect  of  the  two  cotton  textile  mills,  viz.
 M/S  Birla  Cotton  spinning  -and  Weaving
 Mills  Ltd.‘  Delhi  and  M/S.  Technological
 Institute  of  Textiles,  Bhiwani  is  laid  on  the
 Table  ofthe  House.[Placed  in  Library.  See
 No.  LT-i006/68}
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 (b)  and  (c)  Scrutiny  in  respect  of  M/S
 Bhiwani  Textile  Mills,  Bhiwani  has  also
 been  completed  and  a  charge  sheet  filed
 in  the  court.  Scrutiny  is  in  progress  in  re-
 spect  of  M/S  Century  Spinning  and  Manu-
 facturing  Co.  Bombay  and  M/S.  Jeeya-
 jirao  Cotton  Mills,  Gwalior.  In  respect  of
 the  other  three  mills  viz.  M/S-  New  swa-
 deshi  Mills,  Ahmedabad,  M/S.  Manjushree
 Textiles,  Ahmedabad  and  M/S.  Keshoram
 Industries,  Calcutta,  efforts  are  being  madc
 to  obtain  the  relevant  records  which  are,
 at  present,  lying  sealed  in  judicial  custody.

 Welfare  Scheme  for  Coir  Workers

 8232.  SHRI  K.  ANIRUDHAN  :
 SHRI  K.  M.  ABRAHAM  :
 SHRI  A.  K.  GOPALAN  :
 SHRIMATI  SUSEELA

 GOPALAN  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  refer  to  the  reply  given  to  ‘Un
 starred  Question  No.  872  on  the  27th
 February,  1968  and  state  :

 (a)  the  details  of  the  welfare  scheme
 submitted  by  the  Coir  Board;

 (b)  the  decision  taken  by  Government
 thereon;  and

 {e)  if  no  decision  has  been  taken  so
 far,  when  it  is  likely.  to  be  taken  and  the
 reasons  for  delay  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  A  statement
 is  laid  on  the  Table  of  the  House.  (Placed in  Library.  See  No.  LT-007/68]

 (b)  Due  to  reasources  being  limited,
 the  responsibility  for  welfare  measures
 being  largely  that  of  the  State  Governments
 and  the  main  function  of  the  Coir  Board
 being  to  develop  the  Coir  Industry  with
 particular  refernce  to  exports,  it  is  consi-
 dered  that  the  Coir  Board  is  not  the  appro-
 priate  institution  for  taking  up  such  wel-
 fare  schemes  for  coir  workers.

 (c)  Does  not  arise.

 चलचित्रों  का  ध्रायात  मौर  निर्यात

 8233.  श्री  श्लोंकार  लाल  बोहरा  :
 श्री  दीवोकन  :
 थी  मयावन  :
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 aft  खुश्ाबेखु  :
 श्व  इंढपारि  :
 ली  मारायसतन  :

 शो  ज्सेतिसंग्  aq  :

 क्या  बाधणिकय  मन्त्री  यह  ब्रताने  की  कृपा
 करते  कि  :

 (के)  भारतीय  बलन्नित्रों  का  किननकित
 देक्ों  को  निर्यात  किया  जाता  है  और  उन  से  गत
 पांच  वर्षों  में  भारत  को  कितनी  विदेशौ  मुद्रा
 प्राप्त  हुई;

 (ख)  इन  पांच  वर्षों  में  कित्र-किन  द्रेक्षों  से
 और  बिख़ते  बऋलत्रचित्रों  का  आरत  में  श्रायात
 किया  गया  शौर  उन  पर  फितनी  राशि  खर्च

 हुई;  भौर

 ो  आदात्र  क्यें  जा  रहे  चललिकों  के
 चयन  के  बारे  ¥  मन्त्रालय  द्वारा  क्या  नीति
 अपनाई  जा  रही  है  ?

 वारिस्य  सन्त्री  1७1६  दिनेश  सिह)  :  (क)
 ज््चि  प्ुछ्य-मुछय  देशों  को  भ्रारतीय  चलचित्रों  का
 निर्यात  किया  जाता है  वे  ये  हैं  :---ग्रिटेन,  पूर्वी
 अफ्रीका,  उत्तरी  अफ्रीका,  पश्चिमी  अफ्रीका,
 सूडान,  मध्य  पव  के  देश,  ईरान,  मारीशस,
 फिजी,  वेस्ट  इन्डीज,  फारस  की  खाड़ी  के  देश,
 श्री  लंका,  वर्मा,  सिंगापुर  तथा  मलयेशिया।
 1963-64  मे  दिसम्बर,  967  तक  निर्गरातों  का
 मूल्य  82.7  लाख'  अमरीकी  डालर  था  |

 (क्ष)  चलनचिकों  क्रे  आयात  पझ्लांकड़े  वाश्ि-
 ज्यिक  भासूचमा  तथा  सांख्यिकी  महानिदेशक
 द्वारा  म्रीटरों  में  रखे  जाते  है।  ‘1963-64  a
 क्सिम्बर,  967  की  अवधि  में  30.5  लाख
 अमरीकी  ड़ालर  के  मूल्य  के  48.8  लाख  मीद्र
 का  श्रायात  किया  गया  जिन  प्रमुख  देशों  से
 चलचित्रों  का  आयात  किया  गया  के  ये  हैं  —

 ब्रिटेन,  संयुक्त  राज्य  भ्रमेरिका  तदा  सोवियत
 ख्स।

 (ग)  सरकार  द्वारा  आयातित  चलचित्रों  के
 सम्बन्ध  में  नीति,  सूचमा  तथा  श्रसारण  मन्त्रा-
 लय  द्वारा  स्थापित  तदर्थ  स्क्रीनिंग  समिति  की
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 सिफारिशों  पर,  समय-समय  पर  तैयार  की
 जाती  हैं  t

 Impact  of  Trade  Practices

 8234.  SHRI  S.  K.  TAPURIAH  :  Will
 the  Minister  of  COMMERCE  be  pleased
 to  stgte:

 (a)  whether  a  Resolution  was  adopted
 by  the  UNCTAD-II  calling  for  a  study  of
 the  adverse  effects  of  trade  proctices  by  the
 Private  enterprise  of  developed  countries
 on  the  export  of  the  developing  countries;

 (b)  if  so,  the  precise  nature  of  the  reso-
 lution  and  the  steps  which  are  being  taken
 in  persuance  thereof;  and

 (c)  the  precise  nature  of  the  restrictive
 practices  envisaged  in  the  resolution  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a).  to  (c)  The
 Second  UNCTAD  adopted  a  Resolution
 deciding  that  a  study  be  carried  out  on  the
 question  of  the  restrictive  business  practi-
 ces  adopted  by  private  enterprises  of  deve-
 loped  countries,  with  special  reference  to
 the  effects  of  such  practices  on  the  export
 interests  of  the  developing  countries,  espe-
 cially  on  the  relatively  least  developed.  The
 nature,  scope  and  characteristics  of  this
 study  is  to  be  determined  by  the  Trade  and
 Development  Board  at  its  Seventh  Session
 to  be  held  later  this  year  after  hearing  the
 views  of  the  Committee  on  Manufac-
 tures.

 हिन्दी  प्रशिक्षण  योजना

 8235.  जी  'ख०  स्थ०  बिछायों  :  कक
 झौद्योगिक  विकास  तथा  समवाय-काय  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि:

 (क)  6  माज,  968  को  उनके  मंत्रालय
 में  राजपत्रित  भ्रधिकारियीं  की  संख्या  कितनी  थी
 तथ्त  उनमें  से  किसने  प्र्िक्ारी  हिन्दी  जानते  थे;

 (ख़)  ऐसे  राज़पत्रित  भ्रधिकारियों  की  संख्या
 किलमी  हैं  जो  हिन्दी  महीं  जानते  हैं  तथा  जी
 ह्वन्दी  प्रद्षिक्षण  ग्रोजना  के  भ्रन्तग्रंत  ह्न्दि
 सीख  रहे  हैं;  शौर

 (ग)  ष  राज़पत्रित  श्रधिकारिय्रों  को  कब
 तक  हिन्दी  सिखाने  का  विचार  है?
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 झौद्योगिक  बिकास  तथा  समयवाय  कार्य-संत्रो
 (श्री  फखरुद्ौन  झ्ली  प्रहमद)  :  (क)  श्रौर  (ख)
 भ्रपेक्षित  जानकारी  संकलित  कौजा  रही  है
 और  वह  यथा  समय  सभा-पटल  पर  रख  दी
 जायगी।

 (ग)  हिंन्दी  शिक्षण  योजना  सम्बन्धी  कार्य
 कब  तक  पूराहो  जायेगा  इसके  बारे  में  कोई
 ठीक-ठीक  समय  बता  सकना  सम्भव  नहीं  हैं।

 Written  Answers

 झौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्रालय
 में  सरकारी  कर्मचारियों  को  हिस्दी  पढ़ाना

 8236.  श्री  रॉ०  स्व०  विशार्थी  :  क्‍या
 झद्योगिक  बिकास  तथा  समवाय-कार्य  मंत्री  यह
 बताने  की  कृपा  करेगे  कि  :

 (क)  3)  दिसम्बर,  967  दो  उनके  मंत्रा-
 लय  में  हिन्दी  न  जानने  वाले  पहली,  दूसरी  श्रौर
 तीसरी  श्रेणियों  के  अश्रधिंकारियों  तथा  कर्म-
 चारियों  की  संख्या  कितनी  थी;

 (@)  क्‍या  उनके  मंत्रालय  ने  उन्हें  हिन्दी
 पढ़ाने  के  लिये  कोई  कायंक्रम  तैयार  किया  है;
 श्रौर

 (ग)  यदि  हाँ,  तो  उन्हें  हिन्दी  पढ़ाने  का
 काम  कव  तक  प्रा  हो  जाने  की  सम्भावना  हैं  ?

 झोद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री

 पश्न  फलरुद्दीन  झलौ  हमद) :.  (क)  प्रपेक्षित
 जानकारी  इकट्ठी  की  जा  रही  है  श्रोर  वह॑  शीघ्र

 ही  सभा-पेटल  पर  रखे  दी  जायेगी।

 (ख)  जी,  हां।
 (ग)  हिन्दी  शिक्षण  योजना  सम्बन्धी  कार्य

 कब  तक  पूरा  हो  जायेगा  इसके  बारे  में  कोई
 ठीक-ठीक  समय  बता  सकना  सम्भव  नहीं  है  ny

 वारिए्य  सन्‍्त्रालय  सें  हिन्दो  न  जानने  बाले
 कर्मचारी

 8237.  श्री  रा०  स्व०  विद्यार्यों:  क्‍या

 शाखिज्य  मन्त्री  यह  वताने  की  कृषा  करेंगे  कि  :

 (क)  वारिज्य  मेन्त्रालय  में  3)  दिसंम्बर,
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 967  और  I  art,  968  तक  श्रेणी  एक,
 दो  और  तीन  में  हिन्दी  न  जानने  वाले  कर्म-
 चारियों  की  अलग  भ्रलग  संख्या  कितनी  है;

 (ख)  ऐसे  कमंचारियों  की  संख्या  कितनी  है
 जो  हिन्दी  शिक्षम  योजना  के  प्रन्तगंत  हिन्दी
 सीख  रहे  हैं  ;

 (ग)  क्‍या  उनके  मनन्‍्त्रालय  मे  हिन्दी  ये
 जानने  वाले  या  हिन्दी  न  सीखने  वाले  कर्म-
 चारियों  के  सम्बन्ध  में  कोई  “रोस्टर”  तैयार
 किया  है;

 (घ)  यदि  हां,  तो  उनको  हिन्दी  सिखाने
 का  काय  कंव  तक  पूरे  होने  की  सम्भावना  है;
 झौर

 (४)  यदि  नहीं,  तो  इस  “रोस्टर”  के  कब
 तक  तैयार  हो  जाने  की  संभावना  है  ?

 वारिज्य  सन्त्री  ध्ली  दिनेश  सिह):  (क)
 ओर  (ख)  एक  विवरण  संभापटल  पर
 रखा  जांतां  है  जिसमें  जानकारी  दी  गई  है।
 [पुस्तकालय  में  रख  दिया  गया  देखिये  संख्या
 ‘LT—1008  168)

 (ग)  जी  हां

 (घ)  लगभग  पांच  वर्ष  में,  यदि  योजना  के
 अ्न्तगंत  शिक्षण  के  लिये  मनोनीत  किये  गये
 व्यक्ति  नियमित  रूप  में  हिन्दी  सीखना  जारी
 रखें

 (=)  प्रदन  नहीं  उठता  ।

 Mannofacture  of  Delicate  Instruments

 8238.  SHRI  ANBUCHEZHIAN  :
 SHRI  BEDABRATA  BARUA  :
 SHRI  B.  N.  SHASTRI  :
 SHRI  R.  R.  SINGH  DEO  :

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  4  member
 team  of  U.  S.  R.  visited  India  to  study
 the  working  of  the  units  manufacturing
 delicate  instruments  in  the  country  and  to
 give  advice  on  diversification;

 (b)  if  so,  whether  they  have  submitted
 any  report,
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 (c)  if  so,
 and

 (d)  the  steps  which  have  been  taken  to
 implement  their  suggestions  ?

 the  main  features  thereof;

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)  to
 (d)  Asa  result  of  discussions  held  at
 Kota  and  New  Delhi  with  the  Soviet  team
 of  experts  led  by  the  Deputy  Minister  of
 Instrumentation  of  the  U.S.  S.  R.,  a  Pro-
 tocol  was  signed  in  New  Dethi  on  the  6th
 April,  968  with  regard  to  the  range  of  in-
 struments  to  be  produced  in  the  Kota
 factory  of  Instrumentation  Limited.  The
 Protocol  provides,  inter  alia,  for—

 (i)  diversification  of  production  at  the
 Kota  factory  of  Instrumentation
 Limited  in  order  to  utilise  the
 spare  capacity  which  is  now  ex-
 pected  to  be  available  at  this
 factory;
 the  minimum  essential  production
 at  Kota  of  certain  of  the  comple-
 mentary  instruments  which  were
 originally  planned  for  production
 at  the  projected  Palghat  factory
 of  Instrumentation  Ltd.,;  &

 (ii)

 (iii)  the  production  of  the  most  modern
 process  instruments.

 Neyveli  Lignite{Project

 8239.  SHRI  HIMATSINGKA:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  it  is  propossd  to  import
 some  special  mining  equipment  to  improve
 the  working  of  the  Neyveli  Lignite
 Project  ;

 (b)  if.so,  the  circumstances  necessitating
 this  import  ;  and

 (c)  the  total  expenditure  involved  and
 the  country  from  which  the  equipment  is
 likely  to  be  imported  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  REDDY)  :
 (a)  Yes.

 (b)  Additional  machinery  is  necessary
 in  order  to  raise  the  lignite  output  to
 6.3  million  tonnes  per  annum  to  meet  the

 Tequirements  of  Power  Station  (600  MW),
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 Fertilizer  Plant,  Briquetting  &  Carbonisa-
 tion  Plant  at  their  rated  capacities.

 (c)  The  total  estimated  cost  is  Rs.  4.5
 crores.  No  final  decision  has  yet  been
 taken  with  regard  to  the  countries  from
 which  the  equipment  is  to  be  imported.

 Delay  in  Railway  Transits  from  Centra)
 India  to  Delhi

 8240.  SHRI  HIMASTINGKA:  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  reports  that  the  delay  in
 Railway  transits  from  Central  India  to
 Delhi  results  in  a  loss  of  about  Rs.  25
 lakhs  per  month  to  the  fruit  growers  ;

 (b)  if  so,  the  average  extent  of  the
 d  consi  of  fruit  received

 from  Central  India  in  Delhi  by  rail  ;
 (c)  the  extent  of  delay  that  normally

 intervenes  in  the  transit  of  the  fruit  from
 Central  India  to  Delhi  ;  and

 (d)  the  reasons  for  this  delay  and  the
 steps  which  are  being  taken  to  eliminate
 this  delay  ?

 d

 THE  MINISTER  OF  RAILWAYS
 (SHRI  rom  M.  POONACHA)  :  (a)  Govern-
 ment’s  attention  has  been  drawn  to  reports
 about  delay  in  transit  to  fruit  consign-
 ments.

 (b)  Of  the  fresh  fruit  consignments
 in  “smalls”  and  ‘wagon  loads”  which
 arrived  New  Delhi  from  Central  India  only
 about  O01  and  .5  percent  respectively  were
 delivered  on  assessment.

 (c)  and  (d).  Normally,
 delay  in  the  transit  of  fruit  from
 Central  India  to  Delhi  and  adequate
 arrangements  have  been  made  including  the
 running  of  fruit  specials  for  the  expeditious
 movement  of  fresh  fruit  traffic  from  Central
 India  to  Delhi.

 there  is  no

 UNCTAD-II

 8241.  SHRI  HIMATSINGKA  :  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  the  [ndian  delegation  to
 the  UNCTAD-II  had  presented  a  draft
 resolution  of  members  governing  interna-
 tional  trade  relations  and  draft  recommen,
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 dation  on  trade  between  the  countries  with
 different  economic  and  social  systems  ;

 (b)  if  so,  the  salient  features  of  these
 two  proposals  ;  and

 (c)  reaction  of  other  delegates  thereto  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (c).
 The  Group  of  ‘77’  of  developing  countries,
 of  which  India  is  a  member,  had  presented
 a  draft  resolution  on  measures  governing
 international  trade  relations.  This  resolu-
 tion  also  spelt  out  recommendations  on
 trade  between  countries  with  different
 economic  and  social  systems.  The  resolu-
 tion  with  some  minor  amendments  was
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 Trade  and  Development  held  recently  in
 New  Delhi  ;

 (b)  if  so,  the  names  of  Asian,  African
 and  Latin  American  countries  who  spon-
 sored  the  resolution  ;  and

 (c)  the  reaction  of  Government  thereto?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (c).  A
 resolution  was  adopted  towards  the  close
 of  the  Conference  recommending  that  the
 General  Assembly  resolution  995  (XIX)
 laying  down  the  membership  of  the  Con-
 ference  be  suitably  amended,  as  soon  as
 possible,  to  exclude  South  Africa  from  the’
 membership  of  UNCTAD  “‘until  it  shall

 adopted  ously  by  the  Confe  €,
 A  copy  each  of  the  Resolution  as  agreed
 upon  by  the  Group  of  ‘77’  and  of  the  one
 finally  adopted  by  the  Conference  are  laid
 on  the  Table  of  the  House.  [Placed  “in
 Library.  See  No.  LT-009/68}

 Jute  Industry

 8242,  SHRI  HIMATSINGKA:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  the  Indian  Jute  Mills
 Association  had  in  a  memorandum  urged
 Government  to  assist  jute  growers  with
 liberal  supplied  of  farm  inputs  and  also
 requested  for  moderation  in  the  formulation
 of  jute  price  policy  for  the  year  ‘1968-69
 with  a  view  to  obtaining  higher  unit  yields
 and  higher  returns  in  order  to  offset
 increasing  cultivation  costs  ;  and

 (b)  if
 thereto  ?

 so,  Government’s  reaction

 THE:  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  The  IJMA
 has  not  sent  any  memorandum  to  Govern-
 ment.

 (b)  Does  not  arise.

 UNCTAD-II

 8243.  SHRI  0.  ८.  SHARMA  :
 SHRI  BENI  SHANKER

 SHARMA  :
 Will  the  Minister  of  COMMERCE  be

 pleased  to  state  :
 (a)  whether  South  Africa  was  suspended

 from  the  United  Nations  Confersnce  on:

 have  ter  d  its  policy  of  racial  dis-
 crimination  and  until  that  fact  has  been
 duly  confirmed  by  the  General  Assembly”.
 India  co-sponsored  the  Resolution  with
 Afghanistan,  Algeria,  Barbados,  Burundi,
 Cameroon,  Central  African  Republic,
 Chad,  Chile,  Congo  (Brazzaville),  Congo
 (Democratic  Republic  of),  Ethiopia,  Gabon,
 Gambia,  Ghana,  Guinea,  Indonesia,  Iraq,
 Ivory  Coast,  Jamica,  Kenya,  Liberia,  Libya,
 Madagascar,  Malayasia,  Mali,  Mauritania,
 Mexico,  Morocco,  Niger,  Nigeria,  Pakistan,
 Peru,  Rwanda  Saudi  Arabia,  Senegal,
 Sierra  Leone,  Somalia,  Sudan,  Togo,
 Tunisia,  Uganda,  United  Arab  Republic,
 United  Republic  of  Tanzania,  Upper  Volta,
 Venezuela,  Yemen,  Yugoslavia  and  Zambia.

 Banana  and  Fruit  Develepment  Corporation

 8244.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Banana  and
 Friut  Development  Corporation  propose
 to  raise  export  oriented  banana  plantations
 all  over  Mysore,  Andhra  Pradesh,  Madras
 and  Kerala  ;  and

 (b)  if  so,  the  broad  outline  of  the
 programmes  and  the  financial  assistance  to
 be  given  to  implement  the  scheme  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Yes,  Sir.

 (b)  The  Banana  &  Fruit  Development
 Corporation  had  proposed  to  bring  an
 area  of  2,400  acres  in  Andhra  Pradesh,  !,200
 acres  in  Kerala,  1,200  acres  in  Madras  and
 600  acres  in  Mysore,  under  cultivation  of
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 ‘bananas  for  export.  The  proposal  has
 been  referred  to  the  concerned  State
 Governments.  As  regards  financial  impli-
 cations,  no  final  decision  has  yet  been
 taken.

 पश्चिम  रेलवे  को  9  डाउन  झौर  20  धप
 शाड़ियोँ  में  शयन  डिब्बे

 8245.  श्री  श्रोकार  लाल  बेरवा :  क्‍या
 रेलघे  मन्त्री  यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्‍या  यह  सच  2  कि  रेलवे  की  विभिन्‍न
 डिवीजलों  में  दूसरे  दर्ज  के  यात्रियों  के  लिये
 शयन  डिब्बों  की  व्यवस्था  की  गई  है;

 (ख)  यदि  हां,  तो  पश्चिम  रेलवे  कीं  i9
 डाउन  और  20  झप  गाड़ियों  में  ऐसे  शबन
 डिब्बों  को  न  लंगाये  जांते  के  क्या  कारण  हैं;  श्र

 (ग)  क्या  निकर्ट  भविष्य  में  उपयुक्त
 गांड़ियों  में  डब्बे  लंगानें  के  बारे  में  कोई  प्रस्ताव
 2?

 रेलवे  मन्त्रों  (श्री  ले  ०  qo  प्नाचा)  :  (क)
 से  (ग).  प्रेमी  केवंल  सीमित  संख्या  में  दूसरे  दर्जे
 के  शयन-यान  उपलब्ध  हैं  और  वे  विभिन्‍न  मार्गों
 की  प्रमुख  डाक  तथा  एक्सप्रेस  गाड़ियों  में  लगाये
 जाते  हैं  |  जैसे  ही  दूसरे  दर् के  ब्रौर  शयनयान
 उपलब्ध  होंगे,  जिनके  लिए  श्रांडेर  दिया  जा
 चुका  है,  भ्न्य  डाक  और  ऐक्सप्रेसः  गाड़ियों  के
 साथ-साथ  9  डांउन/20  शप  बम्बई  सैन्द्रल-
 देहरादून  ऐक्सप्रेस  में  भी  दूसरे  दर्जे  के शयंनया/न
 लगाने  के  प्रदन  पर  विचार  किया  जायेगा  |

 हैदराबाद  में  शराब  का  कारखाना

 8246.  शी  झॉकार  लकल  बेहवा :  क्‍या
 झौद्योगिक  विकास  तथा  समवाय-कांर्य  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :
 :

 (कों  कया  यह  सच  हैं  कि  सरंकार  ने

 हैदराबाद  में  शराब  का  एक  कारखाना  स्थापित

 करने  का  निरचय  किया  है;

 (ख)  यदि  हाँ,  तो  उस  कारखाने  पर  कितनी

 लोणत  लगने  का  भनुमान  है  ;  भौर
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 (7)  इस  योजना  की  रूपरेखा  क्या  है  ?

 आखोभिक  विकास  तथा  समवाय-कार्य  मंत्रो

 (शो  फखरुद्दीन  भ्रलो  झहुमव)  :  (क)  जी,  नहीं  |

 (@)  श्रौर  (ग).  प्रश्न  ही  नहीं  उठता  ।

 उदयफुर  में  फास्फेंट  राख  के  निदोप

 8247.  श्री  श्लॉंकार  लाल  बेरवां :  क्यां
 इल्पात्त,  खान  तथा  घातु  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यहः  सच  है  कि  राजस्थान  के

 उदय॑पुर  में  फास्फेट  राख  के  निक्षेप  मिले  हैं;
 श्र

 (ख)  यदि  हां,  तो  इसके  निकालने  के  लिएं
 सरकार  का  क्‍या  कार्यंबाही  करने  को  विचार
 है  ?

 इस्पात,  खान  तथा  धातु  मंत्री  (डा०  चस्ना

 रेडडी)  :  (कं)  हों,  महोदय  ।

 (ख)  इन  निक्षेपों  का  श्भी  अन्वेषण  हो
 रहा  है  और  इनकी  गरुणावस्था  श्रौर  राशि  के
 सम्बन्ध  में  पक्‍के  अनुमान  का  ज्ञान  भ्रन्वेषशणा'
 कार्य  पूरा  होने  पर  ही  हो  सकेगा।  तदन्तर  उनको

 उपयोग  में'  लाने  के  लिये  कंदम  उठीपें  जायेंगे  ।

 Railway  Lime  over  Farrakka  Bridge

 8248.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  whether  Government  propose  to
 lay  @  railway  line  over  the  Farrakka  Bridge
 in  view  of  speedy  progress  of  the  Farrakka
 Bridge  Project  ;  and’

 (b)  if  so,  the  details  thereof  and  when
 it  will  be  implemented  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  Yes.

 (b)  A  rail  bridge  is  being  incorporated
 in  the  Farrakka  barrage  scheme.  The
 works  relating  to  the  fabrication/erection
 of  the  bridge  as  well  as  diversion  of  the
 railway  tracks  on  either  side  of  the  barrage
 to  sujt  the  alignment  of  the  barrage  are
 being  Gorordipated  by  the  Railway  authoy
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 tities  with  the  Farakka  Barrage  autho-
 tities.  The  entire  barrage  with  the  rail
 bridge,  is  expected  to  be  completed  by  the
 end  of  1971.

 Gramin  Tel  Sangh  in  Delhi

 8249.  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  there  is  a
 federation  of  Oilmen  Co-operative  Society
 under  the  name  of  “Gramin  Tel  Sangh”  in
 Delhi  ;

 (b)  whether  it  is  also  a  fact  that  all  its
 member  societies  have  become  defunct,  but
 they  are  drawing  subsidy  ‘rom  Government
 by  showing  forged  sales  ;

 (c)  whether  the  office-bearers  of  this
 “Gramin  Tel  Sangh”  are  exploiting  the
 Sangh  for  their  personal  gain  ;  and

 (d)  if  so,  the  steps  which  have  been
 taken  by  Government  to  prevent  the  misuse
 of  funds  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  Yes,  Sir.

 (b)  Of  the"l3  member  Societies  cansti-
 tuting  the  Federation  six  have  ceased  to
 undertake  village  oil  activities.  Out  of
 the  seven  societies  which  are  still  doing
 the  work,  five  are  given  assistance  by  the
 Khadi  and  Village  Industries  Commission,
 Bombay,  which  has  reported  that  it  has
 not  so  far  come  across  any  report  about
 any  ‘Society  claiming  subsidy  by  showing
 forged  sales.

 e)  No  such  complaint  has  been  receiv- ed  by  Government  so  far.
 (d)  Does  not  arise.

 उत्तर  रेलवं  मुख्यालय  में  नान  डंसीमल
 टिकटों  को  प्रयोग

 8250.  श्री  राम  चररा  :  क्‍या  रलबे  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे

 मुख्यालय  में  पत्र  व्यवहार  के  लिये  अब  भी  मास
 डेसीमल  टिकट  प्रयुक्त  किये  जाते  हैं  ;  और

 (ख)  यदि  हां,  तो  इस  मुंख्यालय  में  ऐसे
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 टिकटों  का  व्यौरा  क्या  है  भ्रीर  उसके  पास  कुल
 कितने  मूल्य  के  ऐसे  टिकट  हैं  ?

 रेलवे  मंत्री  16.३  चो०  मु०  पुनाचा) :  (क)
 जी  नहीं  |  लेकिन  987  में  इस  तरह  के  थोड़
 से  डाक-टिकट  सरकारी  खजाने  से  मिले  ये  श्र
 इस  वर्ष  के  ऑरम्भ  में  उत्तर  रेलवे  द्वारा  उनको
 प्रयोग  किया  जा  रहा  था  ।

 (ख)  सवाल  नहीं  उठता,  क्योंकि  अब ये
 डाक-टिकट  स्टाक  में  नहीं  हैं  ।

 जुतों  का  निर्वात

 8251.  ष्मी  राम  अस्रण  :  जया  क... द
 मंत्री  i2  मार्च,  i068  के  अक्तरांकित्त  प्रश्न  संख्या
 3782  के  उत्तर  के  सम्बस्ध  में  वह  बताने  की
 पा  करेंगे  कि:

 :(क)  क्‍या यह  सच  है  कि  च्च्च  2967  %
 क्क्तों  के  निर्यात  के  -कीटे  का  भुर्य  जाग  मेसक
 नौवल्टी  (इंडिया)  एक्सपोर्टंस,  मैसझ  भारस
 कला  केन्द्र  (प्राइवेट)  लिमिटेड  तथा  मैसज्॑
 एयरौ  प्लेन  शूक्ष  फैक्टरी  को  मंजूर  किया
 गया  था  ;

 (ख)  कथा  यह  सच  है  कि  मसस.,  भारत
 कला  केन्द्र  (प्राइवेट)  लिमिटेड  स्वयं  जूतों  का
 निर्माण  महीं  करते  थल्कि  जूतों  की  भ्न्य  छोटी-
 छोटी  “दुकानों  से  जूते  खरीद  'कर  उनका  नियति
 करते  हैं;  और

 (ग)  यदि  हां,  त्तो  कया  काररा  है  कि  सर-
 कार  जूतों  के  "निर्यात  क ेआरूर  ऐसी  फम्पमियों
 की  देते  हैं  जी  स्वयं  जते  'महीं  बनाते  हैं  ?

 वारिएज्य  मंत्री  दी  विनेश  सिंह  :  (क)
 जी  नहीं  ।

 भारत  का  राज्य  व्यापार  निगम  अपने

 सहयोगी  संभरराकर्त्ताप्ों  के  लिये  जूतों  के
 निर्यात  के  बारे  में  कोई  कोटा  मिर्धारित  नहीं
 करता  क्योंकि  विदेशी  खरीदारों  द्वारों  जूतों
 के  नमूने  चुने  जाते  हैं  भौर  स्वीकृत  नमूनों  के
 आधार  पर  थे  जो  भ्रार्डर  देते  हैं  वे  व्सज्य  क्यापार
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 निगम  द्वारा  अपने  सम्बन्ध  सहयोगियों  को
 कार्यान्वित  करने  के  लिये  दे  दिये  जाते  हैं  ।

 (ख)  मंसस  भारत  कला  केन्द्र  (प्राइवेट)
 लि०  जूतों  की  छोटी  दूकानों  से  जूते  नहीं
 खरीदते  ।  वे  स्वयं  अपनी  पूरा  देख-रख  में  जूते
 बनाने  वालों  से  जूते  बन-  वाते  हैं  जिन्हें  वे  कई
 प्रकार  की  सहायता  देते  हैं  जैसे  जूते  बनाने  के
 लिये  माल,  तकनीकी  जानकारी  तथा  वित्तीय

 सहायता  प्रदान  करना  |

 (ग)  सरकार  किसी  भी  फर्म  को  निर्यात
 के  लिए  भ्राडर  नही-  देती  है।  सोवियत  रूस  के
 खरीदार  ही  भारत  के  राज्य  व्यापार  निगम  लि०
 तथा  इसके  सहयोगियों  के  द्वारा  दिये  गये  नमुनों
 के  आधार  पर  जूतों  की  सप्लाई  के  लिए  आड्डर
 देते  हैं।  अपने  सहयोगियों  के  नमूनों  के  प्राघार
 पर  राज्य  व्यापार  निगम  द्वारा  प्राप्त  प्रार्डर
 कार्यान्वित  करने  के  लिये  उनको  भेज  दिये
 जाते  हैं  ny

 उत्तर  प्रदेश  में.  झायात  लाइसेंसों  का  दिया
 जाना

 “8252;  श्री  झो०  प्र०  ह्यागी  :  क्‍या

 बारिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  a

 (क)  अपने  मंत्रालय  के  परिपत्र  संख्या  55

 झाई०  टी०  सी०/पी०  एन०/66-67,  जो  कि
 दिसम्बर  1966  में  जारी  किया  गया  था,  केभनु-
 सार  उद्योग  निदेशक  कानपुर  ने  जिन  573
 आवेदन  पत्रों  पर  सिफारिश  की  थी  उनके  आवेबन
 कर्त्ताश्रों  ने  दो  वर्षों  में  कितना  उत्पादम
 दिखाया  है  ;

 (@)  उद्योग  निदेशक  कानपुर  से  आयात
 लाइसेंसों  के बारे  में  कितनी  बार  सिफारिश
 प्राप्त  हुई  थीं  ;  श्र

 (ग)  ऐसे  आ्रावेदन  पत्रों  की  कुल  संख्या
 कितनी  है  जो  'प्रैस  लाइन”  के  बिना  थे  तथा
 सरकार  की  स्वीकृति  के  बिना  छापे  गए  थे  ?

 बारिएज्य  मंत्री  ी  बिनेश  सिंह)  :  (क)  से
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 (ग).  जानकारी  एकत्र  की  जा  रही  है  तथा
 बाद  में  दे  दी  जायेगी  ।

 Import  Licence  to  Retail  Grain  Dealers
 Co-operative  Society,  Bombay

 8253.  SHRI  GEORGE  FERNANDES: Will  the  Minister  of  COMMERCE  be
 Pleased  to  state  :

 (a)  whether  the  Retail  Grain  Dealers’
 Co-operative  Society  Ltd.,  Bombay  had
 sought  an  import  licence  for  the  import  of
 cloves,  dry  fruits,  betalnuts  etc.  or  for  allot-
 ment  of  imported  quotas  of  these  items  a

 (b)  whether  their  application  has  been
 Tejected  ;  and

 (c)  if  so,  the  reasons  therefor  ?
 THE  MINISTER  OF  COMMERCE

 (SHRI  DINESH  SINGH):  (a)  and  (b).
 Yes,  Sir.

 (c)  The  applicant  was  not  eligible
 under  the  Import  policy  in  force.

 कंपेसीटरों  का  निर्माण
 8284.  शी  मृत्यु जय  प्रसाद  :  क्‍या  झोौदो-

 गिक  विकास  तथा  समवाय-कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  क्‍या  कंपेसीटर  उद्योग  देश
 की  कंपेसीटरों  सम्बन्धी  समूची  भ्रावश्यकता  को
 पूरी  कर  रहा  है  ?

 झोद्योगिक  बिकास  तथा  समवाय-कार्य  मंत्री
 (भी  फ़खरुद्दीन  झली  भ्रहमद)  :  कंपेसीटर  उद्योग,
 बिद्यूत  कन्डेंसरों,  पावर  कैपेसीटरों  तथा  अन्य
 विद्युत  कन्डेसरों  की  सम्पूर्ण  प्रावश्यकता  पूरी
 कर  रहा  है।  देश  में  केवल  विशेष  किस्म  के
 हाईफ्रीक्वेंसी  तथा  अत्यधिक  छक्ष्च  -बोल्टेज  के
 कंपेसीटर  नहीं  बनाए  जाते  हैं  v

 ब्रहां  तक  टेलीफोन  तथा  वायरलेस  कन्डेसरों
 का  सम्बन्ध  है  90  से  लेकर  95  प्रतिशत  तक
 इनकी  आवश्यकता  देश  से  हो  पूरी  की  जाती  है  1

 कंपंसोटरों  का  निर्माण
 8255.  शी  भृत्यु जय  प्रसाद  :  कया  शोद्यो-

 मिक  विकास  तथा  समवाय-कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि:

 (क)  निम्न  वस्तुओं  का  उत्पादन  करने
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 बले  कारखानों  की  कुल  संख्या  क्या  है  तथा
 उनकी  उत्पादन  क्षमता  कितनी  है  और  वह
 बास्तव  में  कितना  उत्पादन  कर  रही  है:

 qa)  7299803  टेलीफोन  तथा  वायर-
 लेस  कंडेसर  (2)  7299502  पावर  कंपसिटर्स
 (3)  7299503--केबल  विद्युत  के  इलैक्ट्रिक
 कंडेसर  (4)  7299509  -श्रन्य  इलेक्ट्रिक
 कंडेसर  (5)  1299511-- इलेक्ट्रिक  कंडेसर  के
 पुर्णं;
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 1967-68  में  कुल  कितनी  राशि  का  उपरोक्त
 सामान  आयात  किया  गया  था;  और

 (ग)  क्‍या  आयात  की  अनुमति  देने  से  पहले
 इन  कारखानों  के  मालिकों  से  पूछा  गया  था  कि
 वे  आयात  की  जाने  वाली  इन  वस्तुओं  का
 निर्माण  कर  रहे  हैं  श्रववा  उनका  विचार  इन
 वस्तुओं  की  मांग  करने  पर  इनका  निर्माण  करने

 काहै?

 झौद्योगिक  विकास  तथा
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 द
 समयाय-काय

 (ख)  वर्ष  ‘1965-66,  1966-67  तथा  अन्‍्त्रो  (ओ  फलरुद्दीन  अली  झहमव)  :

 (क)  'हद्योग  कारखानों  की  संख्या  उत्पादन  क्षमता  उत्पादन  967

 ]  2  3  4

 (!)  टेलीफोन  एण्ड  2  555.  9  लाख  संख्या  444.  7  लाख  संख्या
 वायरलेस  कन्डेंसर

 (2)  पावर  कंपेसिटर  5  299,000  कं०बी०  आर०  100,000  के०वी०  झार०

 (1966-67)
 (3)  कंबल  विद्युत  के  है|

 इलेक्ट्रिक  कन्डेंसर  4  54.78  लाख  संख्या  9.5  लाख  संख्या
 (4)  अन्य  इलेक्ट्रिक  कंडेंसस॑... |
 (5)  इलेक्ट्रिक  कन्डेसरों  के  हिस्से  निश्चित  नहीं  सामान्य  रूप  से  कच्चे  माल  की

 झावइ्यकता  कंपेसिटर  बनाने  के
 लिये  होती  है

 (ख)  :  (मूल्य  जाख  रुपयों  में)

 1965-66  1966-67  1967-68  (भप्रैल
 दिसम्बर)

 टेलोफोन  तथा  वायरलेस  =—3.95  4.76  23.5
 कन्डेंसर
 पावर  कंपेसिटर  8.78  5.88  3.83

 कंबल  विद्युत के  लिये  =  2.9  3.97  6.98
 बिजली  के  कन्डेंसर
 झन्य  विद्युत  कन्डेंसर  7.25  23.9  8.86

 9.30 विद्यत  कन्होंसरों  के  हिस्से  42.36  28.72
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 (ग)  टेलीफोन  तथा  वायरलेस  कर्डेसरों
 के  अ्रतिरिक्त  अन्य  कंडन्सरों  के  लिये  आयात
 की  अनुमति  दिय  जाने  से  पूरब  पार्टियों  से  यह
 कहा  जाता  है  कि  वे  देशी  निर्माताओं  से  सम्पर्क
 करे  ओर  इन  निर्माताओं  के  पास  से  खेद  प्रकट
 करने  वाले  पत्र  प्राप्त  होने  के  बाद  ही  भचुमत्ति
 दी  जाती  है  ।

 जहां  तक  टे  लीफोन  और  वायरलेस  कडेसरों
 का  सम्बन्ध  है  90  से  95  प्रतिशत  मांग  देश  के
 उत्पादन  से  पूरी  की  जा  रही  है  क्रेवल  उन्हीं
 किस्म  के  कंपेसिटरों  के  आयात  की  अनुमति  दी
 जांती  है  जिनका  या  तो  वेश  में  निर्माण  नहीं
 होता  है  या  वे  दैश  में  इस  समय  जिस  क्षेत्र  के
 श्न्दर  उसका  उत्पादय  हो  रहा  है  उसके  बाहर
 हैं  श्रथवा  देश  का  उत्पादन  मांग  पूरा  करने  के

 लिए  पर्याप्त  नहीं  है  V

 Baport.of  dudustrial  Goods  to  Communist
 Countries

 SHRI  D.N.  PATODIA  :
 SHRI  M.  AMARSEY  :
 SHRI  LOBO  PRABHU  :
 SHRI  K.  P.  SINGH  DEO:
 SHRI  5.  K.  TAPURIAH  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  industrial  goods  are  ex-
 ported  to  Communist  countries  on  barter
 terms  ;

 (b)  if  so,  whether  Government  have
 tallied  their  prices  with  those  pervailing  in
 the  World  Market  ;

 (c)  the  extent  of  adverse  balance  of
 our  trade  with  Communist  countries  during
 the  last  year  ;  and

 (d)  the  measures  taken  by  Government
 to  offset  the  same  ?

 8256.

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  No,  Sir.
 The  trade  :between  India  and  the  East
 European  countries  is  regulated  by  long-
 term  Trade  and  Payments  Agreement.  The
 Mechanism  of  payment  for  imports  in
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 without  payment  of  free  currency.  As
 there  is  no  link  between  Individval
 transactions,  there  is  no  element  of  barter
 either  in  the  settlement  of  goods  or  pur-
 chase  prices.

 (b)  Does  not  arise.
 (c)  There  is  no  adverse  balance  of

 trade  with  East  European  countries  during
 the  calendar  year  1967.

 (d)  Does  not  arise.

 Import  of  Raw  Wool

 8257.  SHRI  M.L.  SONDHI:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  the  total  imports  of  raw  wool
 during  the  last  three  years  and  the  amount
 of  foreign  exchange  involved  :

 (b)  the  names  of  the  countries  from
 which  the  wool  was  imported  and  on  what
 terms  ;  and

 (c)  the  extent  to  which  the  indigenous
 wool  has  replaced  the  imported  wool  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (०)  The  total
 imports  of  raw  wool  during  the  last  three
 years  were  as  indicated  below  :

 Year  Quantity  Value
 (In  lakh  kgs.)  (in  Rs.  Lakhs

 1964-65  79.4  6,69
 1965-66  65.i  4,29
 1966-67  2.5  ii
 April  —December  96.5  9,40

 967

 (b)  Raw  wool  was  mainly  imported
 from  “Australia.  There  were  also  small
 imports  from  New  Zealand,  U.  K.,  Canada,
 the  Argentine  and  Uruguay.  Wool  was
 mainly  imported  against  free  foreign  ex-
 Change  on  normal  commercial’  terms.
 However  a  quantity  of  7.39  lakh  kgs.  of
 wool  valued  at  Rs.  92.93  lakh  was  import-
 ed  during  1966-67,  from  Australia,  under
 the  Colombo  Plan.  This  wool  was  not
 paid  for  in  foreign  exchange  but  its  cost
 will  be  credited  in  rupees  to  a  Special
 Fund  in  India  to  be  utilised  for  the  deve-

 t  of  the  Indian  woollen  industry. Rupees  enables  the  East  Europe:  enter-
 prises  to  purchase  goods  in  India  at  the
 game  time,  India  is  able  to  import  goods

 (c)  Only  a  smallg  percentage’ of  indi-
 genous  wool  is  suitable  for  replacement  of
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 imported  wool.  This  is  currently  estimat-
 ed  at  about  2  million  kgs.

 Cable  Industry

 8258.  SHRIS.S.  KOTHARI:  Wil
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  cable
 industry  has  considerable  unutilized  capa-
 city  for  manufacturing  telephone  cables
 and  have  offered  to  take  up  their  manufac-
 ture  ;

 (b)  if  so,  the  reasons  for  not  allowing
 the  utilization  of  such  capacity  ;

 (c)  why  Government  propose  to  estab-
 lish  a  new  factory  for  manufacturing  tele-
 phone  cables  at  Hyderabad  at  a  cost  of
 about  Rs.  22  crores  ;  and

 (d)  how  much  foreign  exchange  would
 be  required  for  the  setting  up  of  this
 factory  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  The  cable  manufacturers  are  not
 in  a  position  to  undertake  the  manufacture
 of  co  ication  cable  required  by  the
 P.  and  T.  Department  without  importing
 additional  balancing  equipment.  Besides,
 the  manufacture  of  Telecommunication
 cables  is  reserved  for  Public  Sector.

 (c)  and  (d).  A  second  cable  factory  is
 being  set  up  at  Hyderabad  in  order  to
 meet  the  requirements  of  the  country.
 The  estimated  capital  cost  is  Rs.  9.00
 crores  inclusive  of  township,  with  a  foreign
 exchange  component  of  Rs.  145  lacs.

 4  झप  तथा  3  डाउन  अरसास  सेल  से  कत्रा
 करने  पर  प्रतिबन्ध

 8259.  श्री  मोलहू  प्रसाद  :  क्या  रेलक
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  50  किलोमीटर
 से  कम  दूरी  की  यात्रा  करने  वाले  यात्रियों  को
 Lk  अप्रैल,  968  से  4  अप  तथा  3  डाउन  झासाम
 मेल  से  यात्रा  नहीं  करने  दी  जाती  है  और  इस

 नियम  का  पालन  न  करने  वाले  यात्रियों  से  50
 किलोमीटर  की  दूरी  के  किराए  में  से  यात्रियों
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 ara  fear  जा  चुका  किराया  घटा  कर  शेष
 राशि  ली  जाती  है  ;  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण  हैं  ?

 रेलव  मंत्री  (श्री  चो०  मु०  पुनाजा)  :  (क).
 पूर्वोत्तर  सीमा  रेलवे  में  कटिहार  झोर  गौहाटी
 के  बीच  4  30/3  डाउन  आसाम  डाफकगाड़ियों  के
 यात्रा  करने  पर  50  किलोमीटर  की  न्यूनतम
 दूरी  का  प्रतिबन्ध  पहले  से  लाय  था।  श्रब्ेल,
 3968  से  पूर्वोत्तर  रेलवे  ने  बरीनी  और  कटिहार
 के  बीच  इसी  तरह  का  प्रतिबन्ध  लागू  कर
 दिया  है  1

 (@)  यह  लम्बी  दूरी  के  यात्रियों  को
 असुविधा  से  बाचान ेक ेलिए  किया  गया  था

 पूर्वोत्तर  रेलवे  के  स्टेशनों  पर  बिजलो  की.
 व्यवस्था

 8260.  श्री  मॉलहू  प्रसाद  :  क्‍या  रेव
 मनन्‍्त्री  यह  बत्ताने  की'  कृपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  कें  सभी  खण्डों  में'  ऐसे
 कौन-कौन  से  रेलवे  स्टेशन  हैं  जहां  बिजली
 की  व्यवस्था  की  गई  है  तथा  प्रत्येक  स्टेशन  पर
 कितना  धन  व्यय  किया  गया  है।

 (ख)  चौथी  पंचवर्षीय  योजना  में  किन-
 किन  रेलवे  स्टेक्षनों  पर  बिजली  की  व्यवस्था
 करने  का  सरकार  का  विचार  है  तथा  उन  पर
 अनुमानत:  कितना  धन  व्यय  होगा;  श्ौर

 (ग)  सभी  स्टेशनों  पर,  क्लेषकर  भारत-
 नेपाल  सीमा  के  श्रास-पास  के  सटे  शर्तों  पर,  कब
 तक  बिजली  की.  व्यक्स्था  किये  जाने  की  सम्भा-
 वना  है  ?

 रलव  मंत्री  (भी  ले०  मु०  पुनाणा)  :  (क)
 सभा  पटल  पर  रखे  गये  अनुबन्ध  'क'  में  पूर्वोत्तर
 रेलवे  के  सभी  मण्डलों  के  28l  स्टे बनें  की

 सूची  दी  गयी  हैं  जहां  विजलीं  की  व्यक्स्था
 की  गयी  है  v  [प्रुस्तकालय  सें  रख  दिया.  गया।
 देखिये  संख्या  py  1040/68)

 महू  बताना  सम्भव  नहीं  है  कि  प्रत्येक  स्टेशन
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 पर  कितना  खच  हुआ  क्योंकि  पुराने  रिकार्ड
 तत्काल  उपलब्ध  नहीं  हैं।इस  समय  एक
 स्टेशन  पर  बिजली  लगाने  की  अनुमानित  लागत

 15,000  रुपये  हैं  ।

 (ख)  सभा  पटल  पर  रखे  गये  अनुबंध
 पख  में 11  स्टेशनों  की  सूची  दी  गयी  है,  जिन
 पर  चौथी  योजना  में  बिजली  लगाने  का  प्रस्ताव

 है  ।  [पुस्तकालय  में  रख  दिया  गया।  बेलिये
 संख्या  LT  30I0/68]  इस  काम  की  कुल
 भनुमानित  लागत 11  लाख  रुपये  है।

 (ग)  इसके  लिए  कोई  निश्चित  तारीख
 बताना  सम्भव  नहीं  है।  जहां  तक  मभारत-
 नेपाल  सीमा  के  आस-पास  के  ट  शनों  का  सम्बंध

 है,  बिजली  की  उपलब्धता  की  दृष्टि  से  ये
 स्टेशन  सामान्यतः  कम  विकसित  क्षेत्र  में  स्थित
 हैं  ।  भारत-नेपाल,  सीमा  पर  लगभग  70  सटे  शन
 &  जिनमें  &9  स्टेशनों  पर  बिजली  लगाई
 जा  चुकी  है  श्रौर  0  स्टेशनों  पर  चौथी  योजना
 में  बिजली  लगाने  का  विचार  है।  जब  वाजिब
 दर  पर  बिजली  मिलेगी  और  इसके  लिए  रकम
 उपलब्ध  होगी,  तो  अन्य  स्ट  शनों  पर  बिजली
 लगायी  जायेगी  ।

 UNCTAD-—IT

 826I.  SHRI  N.  K.  SANGHI  :
 SHRI  २.  BARUA  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  dele-
 gation  of  Brazil  to  UNCTAD  Conference
 made  a  proposal  to  form  an  OECD-type
 organisation  for  developing  countries  ;

 (b)  if  so,  the  main  features  thereof  ;
 and

 (c)  Government's  reaction  thereto  and
 the  outcome  of  that  proposal  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  to  (c).  The
 delegation  of  Brazil  to  UNCTAD-II  did
 not  make  any  proposal  in  the  Conference
 regarding  the  formation  of  an  OBCD-type
 organisation  for  developing  countries.
 Government  have,  however,  seen  presg
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 reports  of  the  leader  of  the  Brazilian  dele-
 gation  having  put  forward  such  a  sugges-
 tion  at  a  press  meeting  towards  the  close
 of  the  Conference.  Before  making  any
 comments,  the  Government  of  India  would
 wish  to  examine  carefully  any  specifie
 proposal  that  may  be  made  in  this  be-
 half.

 Catering  Units  in  Khurda  Road  Division

 8262.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  the  amount  spent  towards  salary,
 9,  A.  and  T.  A.  of  staff  deputed  for  cater-
 ing  sales-drive  in  different  catering  units  in
 Khurda  Road  Division  during  the  year
 ‘1967-68  ;

 (b)  the  result  of  these  drives  and  the
 amounts  of  profits  which  were  derived  by
 the  Railway  Administration  in  comparison
 with  the  expenditure  incurred  towards  pay,
 D.  A.  and  T.  A.  of  the  staff  ;  and

 (c)  the  amount  lost  and  the  decrease
 in  the  earnings  of  the  Ticket  Checking
 staff  during  the  catering-sales  drive  and
 the  action  taken  against  the  staff  for  their
 negligence  during  the  drive  period  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA)  :  (a)  to  (c).
 The  information  is  being  collected  and
 will  be  laid  on  the  table  of  the  Sabha  in
 due  course.

 Recruitment  of  Local  Men  in  Khurda
 Road  Division  (S.  E.  Rly.)

 8263.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state  :

 (a)  the  percentage  of  local  men  recruit-
 ed  in  recent  class  IV  Selection  held  in
 Khurda  Road  Division  of  South  Eastern
 Railway  :

 (b)  whether  it  is  a  fact  that  even
 though  there  are  many  local  senior  people
 working  as  substitutes,  they  are  not  being
 appoiated  in  regular  vacancies  ;  and

 (c)  the  number  of  such  senior  local
 people  who  are  at  present  working  as  sub,
 stitutes  ?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  to  (c).
 Information  is  being  collected.

 Containerised  Freight  Service

 8264.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state  :

 (a)  the  extra  income  received  from
 freight  on  the  Northern  Railways  during

 the  last  3  months  as  a  consequence  of  its
 introducing  containerised  freight  service
 and  the  extra  expenditure  incurred  on  its
 introduction  during  the  above  period  ;

 (b)  whether  this  service  is  proposed  to
 be  introduced  on  other  Railways  also  and
 if  so,  on  which  Railways  and  when;
 and

 (c)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  As  a
 result  of  introduction  of  container  service
 between  Delhi  and  Bombay,  some  high-
 rated  traffic  in  cotton  piece  goods,  soap,
 electrical  appliances,  etc.,  which  was  or
 would  have  othewise  moved  by  road,  was
 diverted  to  rail  and  the  additional  income
 derived  from  freight  on  such  traffic  on  the
 Northern  Railway  during  January  to  March
 1968,  was  about  Rs.  ,0I,775/-.  The  extra
 expenditure  incurred  on  container  service
 during  this  period  by  the  Northern  Rail-
 way  was  about  Rs.  50,556/-.

 (b)  A  container  service  is  in  operation
 on  the  Western  Railway  between  Bombay
 and  Ahmedabad  from  January,  ‘1966.  A
 container  service  is  also  operating  between
 Gwalior  and  New  Delhi  from  November,
 1967.  Market  prospects  are  still  being
 explored  for  the  introduction  of  container
 services  between  pairs  of  important  trade
 and  industrial  centres  in  the  country
 wherever  potential  for  such  traffic  exists.

 (c)  In  view  of  answer  to  (b)  above.
 the  question  does  not  arise.

 Rourkela  Stee!  Plant

 8265.  SHRI  S.R.  DAMANI:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pieased  to  state  :

 (a)  whether  the  Government  of  Orissa
 have  protested  to  the  Central  Government
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 against  the  appointment  of  the  General
 Manager  of  the  Rourkela  Steel  Plant  ;
 and

 (b)  if  so,  Government  reaction  thereto  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  REDDY);
 (a)  No,  Sir.

 (b)  Does  not  arise.

 कोटा  डिवोजन  के  रेलवे  स्टेशनों  पर  लगाये
 गये  विशापन  बोर्ड

 8266.  श्री  झोंकार  लाल  बेरवा:  क्‍या
 रलव  मल्त्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  कोटा  डिवीजन  के  रेलवे  स्टेकषनों
 पर  तथा  उनकी  सीमाओ्रों  में  लगाये  गये  विज्ञापन
 बोर्डों  से कितनी  श्राय  हो  रही  है  ;

 (@)  क्‍या  विज्ञापन  की  वर्तमान  दरें  वही
 हैं  जो आज  से  बीस  साल  पहले  थीं  भ्रथवा  बदल
 दी  गई  हैं  ;  भौर

 (ग)  परिवर्तित  दरें  किस-किस  तारीख  से
 लागू  की  गई  थीं  ?

 रलव  सन्‍्त्री  (1  चबे०  मु०  पुनाचा)  :

 क)  1967-68  में  29,326.00  रुपये  की  भ्राय
 हुई

 (ख)  ज्ञी  नहीं,  बतंमान  दरें  लगभग  2
 ब्  पूर्व  लागू  की  गयी  थीं।

 (ग)  पिछली  बार  दरें  4  जुलाई,  955
 को  संझोधित  की  गयी  थीं

 Prices  of  Goods  imported  by  5.  T.  Cc

 8267.  SHRI  S.  K.  TAPURIAH  :  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  ;

 (a)  whether  it  is  a  fact  that  the  import-
 ed  items  like  Sulphur  and  Soyabean  Oil,
 Nylon  yarn  through  the  State  Trading  Cor-
 poration  have  been  offered  in  the  market
 at  considerably  higher  prices  than  those
 offered  by  other  importers  during  the  years
 966  and  967  ;

 (b)  if  so,  what  had  been  the  maximum
 difference  in  the  prices  offered  by  the  शफक
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 Trading  Corporation  and  the  private  im-
 porters  for  each  of  these  items  during  the
 above  veriod  ;

 (c)  the  reasons  for  higher  costs  of  these
 ifems  as  imported  through  the  State  Trad-
 ing  Corporation  when  compared  to  the  im-
 Ported  items  by  the  private  parties  ;

 (d)  the  steps  which  are  being  taken  to
 ensure  State  Trading  Corporation’s  work-
 ing  on  more  economic  lines  ;  and

 (९)  whether  it  is  also  a  fact  that  at
 certain  occasions  the  State  |Trading  Cor-
 poration  has  purchased  nylen  yarn  without
 Teference  to  the  requirements  of  the  indus-
 try  at  home  and  if  so  what  has  been  the
 maximum  accumulation  of  nylon  yarn  with
 the  State  Trading  Corporation  during  the
 years  966  and  967  ?

 HE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (e).
 Information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Metats  and  Minerals  Trading  Corporation

 8268.  SHRIS.  K.  TAPURIAH:  Will
 the  Minister  ‘of  COMMERCE  be  pleased  to
 state  the  action  taken  against  those  res-
 ponsible  in  the  Metals  and  Minerals  Trad-
 ing  Corporation  for  the  latter’s  failure  to
 fulfil  their  contractual  obligations  to  lift
 iron  06  and  manganese  ore  from  private
 mines  and  supplying  the  same  to  the  Kerala
 Steel  Plant  owing  to  which  the  said  plant
 had  to  starve  for  supplies  and  which  caused
 a  lot  of  loss  to  the  production  at  the
 plant  ?

 THE  MINISTER  OF  COMMERCE
 (SHR{  DINESH  SINGH):  The  Committee
 on  Public  Undertakings  had  enquired  into
 the  contracts  entered  into  by  Rourkela
 Steel  Plant  of  Hindustan  Steel  Ltd.  for  the
 supply  of  irom  ore  and  manganese  ore.
 The  observations/coaclusions  of  the  Com-
 mittee  are  at  present  under  examination.

 Meeting  of  Goveraers  of  Césitral
 Banks  in  Washington

 8269.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  the  terms  of  agreement  reached  in
 YWeshington  between  the  Governors  of
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 Central  Banks  of  several  countries  who
 met  to  examine  the  operation  of  the  Gold
 Pool  ;  and

 (0)  whether  the  agreement  is  likely  to
 affect  adversely  the  export  trade  of  India  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  A  copy  of
 the  statement  released  to  Press  at  the  close
 of  the  meeting  of  the  Governors  of  the
 Central  Banks  of  countries,  which  are  ac-
 tive  members  of  the  Gold  Pool,  held  in
 Washington,  on  March  5  and  17,  I968,  is
 Placed  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-04:/68}.

 (b)  The  agreement  is  designed  to  main-
 tain  orderly  and  consistent  international
 fmancial  and  trading  relations  as  well  as  to
 maintain  exchange  rate  stability  as  such
 it  should  not  affect  India’s  export  trade.

 Tron  Ore  Mines  of  Bhilai  Stee]  Plant

 8270.  SHRI  DEVEN  SEN:  Will  the
 Minister  of  STEEL,  MINES  AND  METALS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  contract
 system  continues  in  the  mineral  mines
 under  the  Rajhara  Group  of  iron  ore  mines
 of  the  Bhilai  Steel  Plant  ;  and

 (b)  if  so,  whether  Government  propose
 to  abolish  the  contract  system  and  run  the
 mines  departmentalty  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  Yes,
 Sir.  The  contract  system  continues  ia
 some  of  the  mines  of  the  Rajhara  group,
 which  supply  are  to  the  Bhilai  Steel  Plant,
 and  which  are  manually  worked.

 (b)  The  contract  system  will  be  abo-
 lished  when  the  mines  are  fully  mecha-
 nised.

 Export  Duty  on  Iron  and  Manganese
 Ores

 827l.  SHRI  N.  R.  DBOGHARE  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  ;

 (a)  whether  Government  have  seceived
 any  representation  from  the  Goa  Mineral
 Ore  Exporters  Association,  Goa  complain
 ing  about  the  adverse  effects  of  the  export
 duty  on  the  Jow  grade  iron  and  manganss¢
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 ores  of  Goa,  which  forms  nearly  50  per
 cent  of  the  quantity  of  the  country’s  total]
 exports  of  these  items  ;  and

 (b)  if  so,  the  action  taken  thereon  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  examination.

 dead  बल्लम  एंड  झग्रवाल  लेबर  कामद  कटर,
 कलकत्ता

 8272.  शी  राम  चररत  :  क्‍या  रेलवे  मन्त्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  रेलवे  ने  मेससं
 बल्लथ  एंड  भ्रग्रबाल  लेबर  कान्ट्रेक्टर,  कलकत्ता
 का.  नाम  काली  सूची.  में दजं  किया  है  ;

 (ख)  यदि  हां,  तो  कब  दर्ज  किया  गया  था
 पझौर  उसके  दाद  इस  फर्म  को  कितने  ठेके  दिये
 गये;

 (ग)  क्या  यह  भी  सच  है  कि  काली  सूची
 में  दज़  इसफमं  का  एक  मालिक  इलाहबाद
 लेबर  सप्लाई  ऐज़ेंसी  का  भी  मालिक.  है  ;  और

 (घ)  यदि  हां,  तो  इस  मामले  में  सरकार
 ने  क्‍या  कायंवाही  की  है  ?

 शंज्ञी  पुश्वी  च०  मु०  पुनाचा)  :  (क)
 इस  नाम  की  किसी  फर्म  को  रेलवे  में  श्रमिक
 ठेके  नहीं  दिये  गये  थे  श्रौर  न  इसे  काली  सूची
 में दर्ज  किया  गया  था।  कलकत्ता  के  रेलवे
 हेकेवार  मैसर्स  बललभदास  भ्रग्रवाल  के  पास
 रेलवे  में  माल  चढ़ामे-उतारने  के  कुछ  ठेके  थे,
 लेकिन  इस  फर्म  को  काली  सूती  में  दर्ज  नहीं
 किया  गया  है।

 (ख)  से  (घ).  फ्र्श्न  के माग  (क)  करे  उत्तर
 को  देखते  हुए  प्रदन  नहीं  उठता  |

 फलों  को  होने  प्रादि  का  ठेका

 8273.  श्री  राम  चररा  3  क्‍या  रेलवे  मंत्री

 यह  बताये  की  कृपा  करने  कि  :

 (क)  क्या  ठेके  देने  के  मा्सों  में  सरकारी
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 समिलियों  को  वरीयता  देने  की  रेलबे  की  नीति
 रही  है;

 (ख)  यदि  हां,  तो  कया  यह  सच  है  कि.
 इटावा,  द्वडला,  खुर्जा  तथा  सिकन्दराबाद  के-
 पासलों  को  ढोने  आदि  (हैंडलिंग)  के  लिए  ठेका
 देने  के  सम्बन्ध  में  रेलवे  पासल  तथा  कुली
 सहकारी  श्रम  ठेका  सभिति  लिमिटेड,  अलीगढ़
 (रजिस्टड)  को  प्राथंमिकता  नहीं  दी  गई  थी

 किन्तु  यह  ठेका  एक  गर  सरकारी  फर्म  झवति
 इलाहाबाद  लेबर  सप्लाई  एजेंसी  को  दिया  गया
 था;

 (ग)  क्‍या  यह  भी  सच  है  कि  इस  सरकारी
 समिति  ने  निम्नतम  टेंडर  दिया  था;  श्रौर

 (घ)  यदि  हां,  तो  इस  समिति  को  ठेका  न
 देने  के  क्या  कारण  हैं  ?

 ध... उ  मचती  ्ी  qo  मु०  पुमाला)  :  (क).
 से  (3).  सूचना  मंगाई  जा  रही  है  झौरं  सभा
 पटल  पर  रख  दी  जायेगी  in

 Tungabhadra  Stee]  Products  Ltd.

 8274.  SHRI  5.  A.  AGADI:  Witt
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  a  Galvanis-
 ing  Plant  is  proposed  to  be  erected  by  the
 Tungabhadra  Steel  Products  Ltd.  at  Tunga-
 bhadra  Dam,  Mysore  State

 (b)  if  so,  the  date  on  which  the  order
 was  placed  for  the  purchase  of  the  Plant
 and  when  it  was  imported  ;

 (०)  the  cost  of  the  plant  and  for  how
 long  the  machinery  was  waiting  for  erec-
 tion  ;

 (d)  whether  it  is  a  fact  that  the  Chemi-
 cals  that  were  received  along  with  the
 plant  are  no  longer  usable  and  if  so,  the
 cost  of  the  chemicals  so  wasted  ;  and

 (e)  when  this  Piant  is  likely  to  be  cam.
 missioned  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.  ae
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 (b)  The  order  for  the  purchase  of  the
 plant  was  placed  on  the  i6th  February,
 963  and  the  packages  containing  the  equi-
 pment  arrived  at  Bombay  Port  on  the  I9th
 January,  964  ;

 (c)  The  cost  of  the  plant  is
 Rs.  3,06,778.68  and  the  machinery  is  yet  to
 be  erected  ;

 (d)  Yes,  Sir,  some  of  the  chemical
 materials  supplied  alongwith  the  plant  are
 no  longer  usable.  The  cost  of  the  chemi-
 cals  to  be  replaced  is  Rs.  1,096.40  ;  and

 (e)  The  Plant  is  expected  to  be  com-
 missioned  by  the  end  of  May,  1968.

 Trade  with  Afghanistan

 8275.  SHRI  HEM  RAJ:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  the  dry  fruit  imports  from
 Afghanistan  and  tea  exports  to  Afghanistan
 have  been  hit  in  the  Amritsar  market  by
 the  closure  of  the  land  route  after  the  Indo-
 Pak.  conflict  of  965  ;  and

 (b)  ifso,  the  steps  taken  by  Govern-
 ment  to  revive  them  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  On  account
 of  Indo-Pakistan  conflict  resulting  in  closure
 of  land  route  through  Pakistan,  Indo-
 Afghan  trade  through  Amritsar,  including
 trade  in  dried  fruits  and  tea,  has  been
 affected  adversely.

 (b)  Government  have  been  pressing
 Pakistan  through  diplomatic  channels  to
 open  the  land  route  for  Indo-Afghan  trade
 but  without  any  success  so  far.

 जोभरिया  झौर  लांधनाज  के  बोच  रलगाड़ी  का
 पटरी  से  उतर  जाना

 8276.  श्री  हुकम  चन्द  कछबाय  :  क्‍या
 रखे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वया  यह  सच  है  कि  3  जनवरी,  968

 “हिन्दुस्तान”  में  छुपे  समाचार  के  अनुसार
 पष्िचम  रेलवे  की  बीजापुर-अम्बलियासा  ब्रांच
 लाइन  पर  जोभरिया  तथा  लांघनाज  रेलवे
 स्टेशनों  के  बीच  एक  यात्री  गाड़ी  का  इंजन  पटरी
 पश  से  उतर  गया  था  ;
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 (ख)  यदि  हां,  तो  क्या  इस  दुघंटमा  के
 कारणों  की  जांच  की  गई  है;

 (ग)  इस  के  परिणामस्वरूप  कितने  व्यक्ति
 हताहत  हुए  और  रेलवे  सम्पत्ति  की  क्‍या  तथा
 कितनी  हानि  हुई;  भ्रौर

 (ध)  क्‍या  सरकार  को  ऐसा  सन्‍्देह  है  कि
 इस  दुघंटना  में  किन्हीं  विदेशी  तत्वों  का  हाथ
 था?

 रलवे  संत्री  (भी  To  मु  पुनाचा)  :  (क)
 पद्टिचम  रेलवे  के  बिजापुर-अ्रम्बलियासन  शाखा
 लाइन  पर  गोभरिया  श्र  लांघनाज  स्टेशनों  के
 बीच  31.12.1967  को  दुघंटना  हुई  |

 (ख)  जी  हां।  जांच  समिति  के  निष्कषं
 के  अनुसार  दुघंटना  का  कारण  यह  था  कि  किसौ
 अ्रज्ञात  व्यक्ति  ने समपार  रोक-पटरी  के  कोर  के

 बिल्कुल  पास  चालू  लाइन  की  बांयी  पटरी  पर
 रेल  का  एक  टुकड़ा  रख  दिया  था  |

 इस  मामले  में  पुलिस  ने  एक  व्यक्ति  को
 गिरफ्तार  किया  है  |

 (ग)  दुघंटना  में  न  कोई  हताहत  हुआ  श्रौर
 न  रेल  सम्पत्ति  को  क्षति  पहुँची  t

 (a)  जी  नहीं  ।

 स्कटर,  कार  शोर  ट्रं  क्टरों  का  झायात

 8277.  श्री  हुकम  थन्द  कछवाय  :  क्‍या
 बारिएज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  ब्वाठ  वर्षो  में  रुपयों  में  कितनी
 कीमत  स्कूटर,  कार  और  ट्रैक्टरों  का  भायात
 किया  गया  और  उन  देक्षों  के  क्या  नाम  हैं  जिन
 से  इनका  झ्रायात  किया  गया  है  ;

 (ख)  उन  में  से  क्रमशः  कितनी  कारों  श्रौर
 ट्रेक्टरों  को  गैर-सरकारी  श्र  सरकारी  क्षंत्रों  में
 सप्लाई  किया  गया  ;  भौर

 (ग)  राज्य  सरकारों  के  मांगे  जाने  पर  उन्हें
 कितनी  संख्या  में  ट्रेक्टर  सप्लाई  किये  गये  हैं  ?

 बारिणज्य  संत्री  (भी  दिनेश  सिह)  :  (क)
 गत  प्राठ  बर्षों  में  रक,टरों,  कारों  तथा  ट्रेबटरों
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 के  झायातों  का  कुल  मूल्य  लगभग  3,463  लाख
 रुपये  था।  जिन  देशों  से  झायात  किया  गया
 उन  में  प्रमुख  देश  कनाडा,  सं.  रा.  अमेरिका,
 ब्रिटेन,  जम॑नी,  जापान,  फ्रांस,  सोवियत  रूस  तथा
 इटली  थे  ।

 (ख)  और  (ग).  सरकारी  तथा  गैर-सर-
 कारो  क्षेत्रों  के  श्रलग-भ्रलग  ांकड़े  तथा  राज्यवार
 श्रांकड़  नहीं  रखे  जाते  ।

 जवाहरातों  तथा  होरों  का  निर्यात
 8278.  श्री  हुकम  चन्द  कछुवाय:  क्‍या

 बारिएज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  जवाहरातों
 तथा  होरों  का  भश्रन्य  देशों  को  निर्यात  करता

 (ख)  यदि  हां,  तो  वर्ष  1965-66.  तथा
 ‘1966-67  में  किन-किन  देशों  को  हीरे  तथा
 कितने  मूल्य  के  जवाहरातों  का  निर्यात  किया
 गया  भर  उससे  कितनी  विदेशी  मुद्रा  भ्रजित
 की  गई  ;  भोर

 (ग)  वर्ष  1967-68  में  कितने  मूल्य  के
 जबाहरातों  तथा  हीरों  का  निर्यात  किये  जाने
 की  श्राश्षा  है  ?

 वारिणज्य  मंत्री  (थी  दिनेश  सिह)  :  (क)
 जी,  हां  ।

 (ख)  वर्ष  1965-66  तथा  1966-67  #
 इन  मदों  के  निर्यात  के  देशवार  आंकड़े  निम्न-
 लिखित  हैं
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 (लाख  रुपये  में)
 देश  1965-66  (1966-67

 बेलजिवम  350  728

 स्विट्जरलैंड  223  257

 ब्रिटेन  95  277

 फ्रांस  62  52

 हांग-कांग  3]  268

 पश्चिमी  जमंगी  0  0l

 जापान  3l  59
 स०  ररा०  अमरीका  68  20]
 झन्य  देश  00  200

 योग.  467  274
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 (ग)  वित्तीय  वर्ष  1967-68  के  लिए  25
 करोड़  रुपये  के  निर्यात  का  अनुमान  है

 gat  इलेक्ट्रिकल  लिमिटेड,  मोपाल

 8279.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 श्रोद्योगिक  विकास  तथा  समवाय-कार्॑  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  हैवी  इलैक्ट्रिकल्स
 लिमिटेड,  भोपाल  के  कुछ  कमंचारियों  को
 गिरफ्तार  किया  गया  था  ;

 (ख)  यदि  हां,  तो  कुल  कितने  व्यक्तियों
 को  गिरफ्तार  किया  गया  था;  श्रौर

 (ग)  इसके  क्‍या  कारण  थे  ?
 आ्ौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्रो

 (श्री  फलरुद्दीन  झली  अहमद)  :  (क)  से  (ग).
 हैवी  इलेक्ट्रिकल्स  (इण्डिया)  लिमिटेड,  भोपाल
 के  कुछ  कमंचारियों  के  एक  वर्ग  ने  9  दिसम्बर,
 967  को  गैर-कानूनी  हड़ताल  कर  दीथी।
 यद्यपि  उन्होंने  इस  हड़ताल  को  सांकेतिक
 हड़ताल  बताया  था  और  उसी  शाम  को
 उन्होंने  इसको  जारी  रखने  की  घोषणा  कर
 दी  1  भ्रतः  राज्य  सरकार  के  अधिकारियों  ने
 इसमें  हस्तक्षेप  किया  और  जाबता  फौजदारी-की
 धारा  44  के  अघीन  आादेश  जारी  कर  दिये  ।
 कारखाने  और  बस्ती  के  क्षेत्र  में  20  दिसम्बर,
 967  को  पचास  कमंचारी  गिरफ्तार  किये
 गए  थे  ।

 रेलवे  संत्रालय  को  एक  जोप  में  शराब  का  पकड़ा
 जाना

 8280.  श्री  हुकमचत्द  कछवाय  :
 श्री  मरिमाई  ले०  पटेल  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  सरकार  का  ध्यान  4  अप्रेल,
 968  के  “बीर  अजुन”  में  प्रकाशित  इस  समा-
 चार  की  श्रोर  दिलाया  गया  है  कि  रेलवे  मंत्रा-
 लय  की  एक  जीप  से  शराब  की  020  बोतलें
 बरामद  हुई  थीं;  भौर
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 (@)  यदि  हां,  ते  इस  सम्बनब  में  सरकार
 की  क्‍या प्रल्नि  क्रिया  है  ?

 रखते  कणों  (क्रो  Wo  Mo  प्रशाजा)  :  (क)
 जीहां।

 (@)  शराब  की  तस्करी  के  सिलखिले  z

 पुलिस  ने  प्रथम  सूचना  रिपोर्ट  l7  के  श्राघार
 पर  शाहकार  प्रधिनतियम  की  घारा  6l/t/l4
 के  भच्तग्ंत  एक  मामला  दर्ज  क्र  कया  है।
 तीन  व्यक्तियों,  भ्रर्थात्‌  जीप  के  ड्राइबर  और
 दो  बाहरी  ऋषितियों  को  गिरफ्तार  किया  गया
 और  सभी  को  6.68  क्क्  प्दालती  हिससत्त
 में  रखा  गया  है।  इस  सास्ले  की  छावन्नीन  की
 जा  रही  है  t

 उसर  प्रदेश  में  मारो  उद्योग

 8282.  थी  क्रन्किका  क्क  कया  प्रोझो-
 मिक्  खिकास  तथा  सलकाय-कार्म  मंत्री  मह
 बचाने  ककी  कसा  करेगे  कि  :

 (क्र)  5  ब्रशस्त,  947  के  बाद  जब  त्क
 आरी  उद्योगों  कौ  स्थाफ्न  के  लिए  ज्खर  ्रदेश
 में  'खिजाबार  केन्द्रीय  सरकार  हारा  कितने

 लाइसेंस  दिये  गये;  भौर

 (ख)  कितने  भ्रौद्योगिक  कारखानों  में  भ्रब
 तक  उत्पादन  भारम्भ  नहीं  हुआ  है  प्रोर  इसके
 क्या  करण  हैं  ?

 झौद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  (भी  'फसरुद्दीन  भली  अहमद)  :  (क)  भौर

 (ख).  जानकारी  इकट्ठटी  की  जा  रही  है  और

 वह  सभा-पटल  प्रर  रख  दी  जायेगी  |

 Import  of  Stainless  Steel  by  Bombay
 Film  Star

 8283.  SHRI  JUGAL  MONDAL  :  Will
 the  Minister  of  STBEL,  MINES  AND
 METALS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  270  on
 the  20th  Febryary,  968  and  state  :

 (a)  whether  the  Iron  and  89०  Con
 troller  has  since  completed  the  inquiry
 regarding  the  issue  of  a  licence  ta  a  Bom-
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 bay  Film  Star  to  import  UW  tannes  of  stain-
 less  steel  ;

 (p)  the  value  of  steel  imported  and
 how  it  was  disposed  of  ;  and

 (c)  if  not,  the  reasons  for  the  delay  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  REDDY):
 (a)  to  (c).  Yes,  Sir.  The  Iron  and  Steel
 Controller  has  since  completed  the  inquiry
 He  has  reported  that  it  has  not  been  possi-
 ble  to  locate  any  film  star  or  any  firm  con-
 nected  with  a  film  star  to  whom  licence/
 quota  for  !l  tonnes  of  stainless  steel  is
 Stated  te  have  been  granted  during  the
 last  four  years.

 Asiatic  Oxygen  aud  Acetylene  Co.  Ltd.

 8284.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 State  :

 (a)  whether  the  Asiatic  Oxygen  and
 Acetylene  Co.  Ltd.  has  been  black-listed
 by  his  Ministry  or  any  other  Deparment
 of  the  Government  of  India  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  REDDY):
 (a)  to  (b).  The  Asiatic  Oxygen  and  Acety-
 lene  Co.  Ltd.  was  blacklisted  for  the  period
 2.7.66  to  83.68.  Black-listing  is  resorted
 to  for  various  reasons  ;  it  is  Government
 Policy  not  to  disclose  the  specific  reasons
 for  blacklisting  to  avoid  legal  complica-
 tions.

 Eetern  India  Services  and  Marketing  Ce.  Lti.

 8285.  SHRI  ARJUN  SINGH  BHAD-
 ORIA:  Will  the  Minister  of  INDUS
 TRIAL  DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  who  are  the  Directors  of  Eastern
 India  Services  and  Marketing  Co.  Ltd  ;

 (b)  the  main  functions  of  this  company;
 and

 (c)  whether  it  is  a  fact  that  this  com-
 pany  maintains  a  big  office  in  New  Delhi
 and  whether  a  permanent  pass  has  been
 issued  to  their  representigns  to  visit  the
 Secretariat  ?
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)
 The  name  of  Directors  as  per  Annual
 Returm  made  up  to  29-9-1967  are  :

 l.  Shri  Gopichand  Dhariwal
 2.  Shri  Kalachand  Chatterjee
 3.  Shri  Baijnath  Saboo
 (b)  As  per  Memorandum  of  Associa-

 tion,  the  first  object  of  the  company  is
 “to  carry  on  business  as  buyers,  sellers,
 importers,  exporters,  manufacturers,  pro-
 ducers,  dealers,  commission  agents  and
 otherwise  all  kinds  of  paper  and  Boards
 and  other  merchandise,  commodities  and
 articles  of  consumption  of  all  kinds  in
 India  or  elsewhere.”  The  company’s  main
 sources  of  income  as  per  the  profit  and
 loss  account  for  the  year  ending  3l-3-967
 were  ‘Rent  &  Service  Charges’  and  ‘selling
 agency  commission’.

 (०)  The  company  maiftains  an  office
 in  New  Delhi  with  four  telephone  numbers.
 The  strength  of  the  office  is  not  known  as
 it  is  not  required  to  be  disctosed  to  the
 Government  under  the  provisions  of  the
 Companies  Act.  However,  the  total  amount
 representing  salaries  and  bonus  paid  by  the
 company  for  the  year  ending  3lst  March,
 967  to  all  its  employees  both  in  and  out
 of  New  Delhi  adds  up  to  Rs.  16,22,869/-.

 No  permanent  pass  in  respect  of  any
 representative  of  the  company  has  been
 issued  by  the  Ministry  of  Home  Affairs  to
 visit  the  Secretariat.

 Export  of  Pulses  by  S.  T.  C.

 8286.  SHRI  M.L.  SONDHI:  Will
 the  Minister  of  COMMERCE  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  to  export  pulses  through
 the  State  Trading  Corporation  ;

 (b)  if  so,  the  quantity  proposed  to  be
 exported  ;

 (c)  whether  it  will  raise  the  prices  of
 this  commodity  in  the  country  and  create
 hardships  to  the  poor  persons  ;  and

 (d)  if  so,  whether  Government  propose
 ider  their  decision  ?

 THE  MINISTER  OF  COMMERCF
 (SHRI  DINESH  SINGH)  (a)  and  (8).
 Government  have  allowed  the  export  of  a

 tor
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 very  smal]  quantity  of  t0,000  M/T  of  pulses
 by  the  State  Trading  Corporation  and  the
 National  Cooperative  Agricultural  Market-
 ing  Federation.  In  addition,  the  $.  T.C.
 has  also  been  permitted  to  export  200  M/T
 of  pulses  to  Kuwait.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 Prototypes  of  Automatic  Train  Contro!
 Devices

 8287.  SHRI  M.S.  MURTI:  Witt
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  two  pro-
 totypes  of  automatic  train  control  devices
 have  been  put  on  trial  on  Sealdah-Burdwan
 and  Gaya-Mugalsarai  sections  of  the
 Eastern  Railway  and  also  om  Dethi-Agra
 section  of  the  Central  Railways.;  and

 (b)  if  so,  the  particulars  of  the  proto-
 types  and  the  results  thereof  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.M.  POONACHA)  (a)  Field
 trials  with  prototype  equipment  have  been
 conducted  only  on  Liluah-Beter  section  of
 Eastern  Railway.

 (b)  The  prototype  equipment  is  based
 on  A.C.  Inductive  system  and  the  trials
 were  successful.

 बांदा  जंकशन  में  प्लेटफासं  झौर  उपरि-पुल  का
 निर्माण

 8288.  श्री  जामेश्बर  यावव  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार ने  सेंट्रल
 रेलके  की  मांसो-मनीपुर  लाइन  पर  बांदा  जंक्शन
 के  उत्तर  की  श्रोर  एक  प्रतिरिक्त  प्लेटफार्म

 तथा  उसको  मिलाने  के  लिए  एक  8  फुट  चौड़े
 ऊपरि-पुल के  निमीणि  के  लिए  2  लाख  49  हजार
 स्पये  मंजूर  किये  हैं  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  यह  निर्माण
 कार्य  हाथ  में  ले  लिया  गया  है  भौर  इस  सम्बन्ध
 में  22,000  अ्रथवा  24000  रुपये  व्यय  किये  जा
 चुके  हैं;

 (ग)  क्या  यह  भी  सच  है  कि  इस  जुपरि-
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 पुल  के  निर्माणा-कार्य  को  स्थगित  किया  जा  रहा
 है  और  उपरोक्त  रेलवे  स्टेशन  के  दक्षिण  में
 एक  प्लेटफार्म  का  निर्माण  करने  के  लिये  योजना

 बनाई  जा  रही  है  ;

 ध)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं;
 शौर

 (ड)  क्‍या  सरकार  का  विचार  बांदा  के
 लोगों  तथा  रेलवे  कर्मचारियों  के  हित  में  उपरि-
 बुल  तथा  प्लेटफार्म  के  निर्माण-काय्य  को  जारी
 रखने  का  है  जिसके  लिये  पहले  ही  मंजूरी  दी
 जा  चुकी  है  ?

 रलवे  मंत्री  (झलो  च्बे०  मु  पुनाचा)  :  (क)
 जी  हां,  सिवाय  इसके  कि  इस  काय॑  के  लिए
 कैवल  2  लाख  49  हजार  रुपये  की  लागत  की

 मंजूरी  दी  गयी  है।

 (ख)  जी  हां  -  यह  काम  श्रभी  हाल  में,
 फरवरी,  में  शुरू  किमा  गया  है।  मुख्यतः:  खर्च
 भण्डार  और  पूर्वनिरमित  प्लेटफामं-दीवारों  श्रादि
 पर  किया  गया  है।

 (ग)  श्लौर  (घ).  मितव्यता  के  वतंमान
 संदर्भ  में  बांदा  स्टेशन  के  वर्तमान  प्लेटफाम  को
 कांसी  की  शोर  बढ़ाकर  एक  खाड़ी-प्लेटफामं
 की  व्यवस्था  करने  के  वैकल्पिक  प्रस्ताव  पर
 विचार  किया  जा  रहा  है।  इस  वेकल्पिक  प्रस्ताव
 के  भ्रनुसार  ऊपरी  पंदल  पुल  बनाने  की  कोई
 आवश्यकता  नहीं  होगी,  क्योंकि  दोनों  प्लेटफामं
 (बतंमान  और  प्रस्तावित  खाड़ी-प्लेटफार्म)  शहर
 की  ओर  होंगे  । जब  तक  वैकल्पिक  प्रस्ताव  को
 अन्तिम  रूप  नहीं  दे  दिया  जाता,  तब  तक  कथित
 ऊपरी  पंदल  पुल  के  इस्पात  सम्बन्धी  निर्माण
 काय  को  स्थगित  कर  दिया  गया  है  1

 (=)  दोनों  निर्माण-कार्यों  के  गुरा-दोषों
 की  जांच  करने  के  बाद  इस  स्टेशन के  यात्रियों
 की  सुविधा  को  देखते  हुए  सबसे  उपयुक्त  ग्रोजना
 को  कार्यान्वित  किया  जायेगा।
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 Setting  up  of  Industries  in  Bankura  District
 in  West  Bengal

 8289.  SHRI  BHAGABAN  DAS:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Government  are  following
 the  policy  of  uniform  distribution  of
 industries  in  the  country  ;  and

 (b)  ifso,  whether  there  are  any  plans
 for  setting  up  of  industries  in  Bankura
 District,  West  Bengal  in  Public  Sector  or
 in  the  Private  Sector  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)  The
 need  for  balanced  regional  development
 consistent  with  the  techno-economic  factors
 is  kept  in  view  while  examining  applica-
 tions  for  licences  under  the  Industries
 (Development  and  Regulation)  Act,  1951.
 for  setting  up  of  new  industrial  under-
 takings.  Decentralisation  of  industries  is
 also  aimed  at  through  wide  spread  develop-
 ment  of  village  and  small  scale  industries.

 (b)  The  information  is  being  collected
 and  it  will  be  laid  on  the  Table  of  the
 House.

 Retired  Officers  of  the  Ministry  of  I.D.  &  C.A.

 8290.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state  :

 (a)  the  names  and  designations  of
 Government  Officers  who  retired  from  his
 Ministry  in  967  who  have  been  assigned
 work  in  Ministry  ;

 (b)  the  reasons  for  their  continuance  ;
 (c)  whether  Government  have  received

 ‘Tepresentations  or  deputations  against  such
 appointments  from  Government  employees;
 and

 (d)  if  so,  the  steps  which  have  been
 taken  to  meet  the  demand  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)  to
 (d).  The  information  is  being  collected  and
 Will  be  laid  on  the  Table  of  the  House.
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 Development  of  Steel  Indestry

 829l.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  ;

 (a)  whether  Government  have  any
 Plans  for  re-appraisal  of  the  technological
 Strategy  for  developing  the  steel  industry  ;

 (b)  if  so,  the  main  features  thereof  ;
 and

 (c)  when  Government
 implement  it  ?

 THE  MINISTER  OF  STEEL,  MINES
 AND  METALS  (DR.  CHANNA  REDDY):
 (a)  to  (०).  Government  have  already  obtain-
 ed  studies  for  adoption  of  technological
 improvements  in  our  steel  plants.  The
 various  schemes  such  as  higher  operating
 temperatures  for  blast  furnaces  and  pre-
 Pparation  of  blast  furnace  charge  are  being
 implemented  in  a  phased  manner  keeping
 in  view  their  ०02४६  vis-a-vis  the  resultant
 benefits.

 Propose  to

 Closed  Textile  Mills

 8292.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  the  number  of  closed  textile  mills  in
 the  country  ;

 (b)  the  number  of  closed  textile  mills
 taken  over  by  the  State  Governments  ;  and

 (c)  the  number  of  closed  textile  mills
 handed  over  to  cooperatives  of  the  concern-
 ed  employees  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  38  as  on
 3ist  March,  1968.

 (b)  and  (ce).  Information  is  being  collect-
 ed  and  will  be  placed  on  the  Table  of  the
 House.

 नई  दिल्ली  में  प्रगति  को  ांकी  प्रदर्शनो

 8293.  श्री  क०  सि०  सधुकर  :  क्या  बारिए-
 जय  मन्त्री  यह  बनाने  की  कृपा  करेंगे  कि  :

 (क)  द्वितीय  संग्रुक्त  बाष्ड्र  व्यापार  तथा
 विकास  सम्मेलन  के  अबसर  पर  झायोजित  को

 गई  “प्रगति  की  भांकी”  प्रदर्शनी  से  सरकार  को

 कितना  लाभ  सौर  हानी  हुई  ;
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 (ख)  क्या  इसके  दौरान  “प्रयति  की  मांकी”
 प्रद्वशनी  के  कार्य  का  पुनविलोकन  किया  गया

 है;
 (ग)  यदि  हां,  तो  उसका  व्यौदा  क्‍या  है  ;

 झोर

 (घ)  यदि  नहीं,  तो  उसके  क्‍या  कारण  हैं  ?

 वारिण्य  स्त्री  (श्री  दिनेश  सिह):  (क)  से
 (घ).  नई  दिल्ली  में  होने  वाली  संयुक्त  राष्ट्र
 व्यापार  तथा  विकास  सम्मेलन  की  दूसरी  बैठक
 के  अवसर  पर  सम्मेलन  के  प्रतिनिधियों  तथा
 अन्यपर  विदेशी  पयंटकों  को,  स्वतंत्रता  के  पश्चात्‌
 भारत  द्वारा  प्रथ॑व्यवस्था  के  विभिन्न  क्षेत्रों  में  की
 मई  प्रमति  का  परिचय  देते  तथा  हमारे  निर्यात
 उत्पादों  में  दिलचस्पी  पैदा  करने  के  लिए  उनका
 प्रदर्शन  करने  के  द्वेतु  “प्रगति  की  भांकी  ”  प्रदर्शनी
 का  शायोजन  किया  यया।  प्रदर्शनी  में  प्रवेश

 निःशुल्क  था  चं,कि  प्रदर्शनी  का  भायोजन
 वारिज्य  आधार  पर  नहीं  किया  गया  था  |  ग्रतः

 उससे  होमे  वाले  लाभ  अथवा  हानी  और  उसके
 क्रय  का  पुतविज्ञोकन  करने  का  प्रद्टन  नहीं
 उठता

 Bedford  Buses

 8294.  SHRI  JFYOTIRMOY  BASU:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 fa)  whether  it  is  a  fact  that  3  Private
 Bus  Owner’s  Association  in  West  Bengal
 bas  complained  against  the  Hindustan
 Motors  Ltd.  and  Premier  Automobiles  Ltd.
 alleging  that  Bedford  buses  sold  as  new
 had  reconditioned  engines  and  other  items  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  the  steps  which  Government  have

 taken  in  this  regard  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No  such  complaint  has  come  to  the  poticg
 ef  Government.

 (0)  and  (c).  Do  not  arieg
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 Cement  Plants  in  Gujarat

 8295.  SHRI  VIRENDRAKUMAR
 SHAH  :  Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  the  mineral  survey  of
 different  areas  in  Gujarat  conducted  last
 year  to  find  suitable  locations  for  cement
 plants  in  Gujarat  revealed  that  at  least  2
 areas  in  the  State,  particularly  Junagadh,
 Western  Kutch,  Broach  and  Bhavnagar,
 bear  vast  reserves  of  minerals  like  cement
 grade  lime-stone  and  gypsum,  and  present
 fine  locations  for  cement  factories  ;

 (b)  if  so,  whether  the  Gujarat  Govern-
 ment  have  submitted  any  proposals  for
 setting  up  cement  factories  in  these  areas
 in  the  private  cooperative  or  public
 sector  and  if  so,  the  main  features  thereof  ;
 and

 (c)  the  total  additional  cement  pro-
 duction  capacity  proposed  to  be  installed
 in  the  State  in  the  light  of  the  aforesaid
 survey  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  :  (a)  to
 (०).  The  information  is  being  collected  and
 it  will  be  laid  on  the  Table  of  the  House.

 Unused  Licences

 8296.  SHRI  VIRENDRAKUMAR
 SHAH  :

 SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  State  :

 (a)  whether  Government  have  ‘lately
 speeded  up  action  to  revoke  unused
 licences  with  a  view  to  ensure  that  invest-
 ment  opportunities  are  not  blocked  for
 new  enterpreneurs  ;

 (b)  if  so,  the  number  of  licences  issued
 in  ‘1966-67,  which  have  not  been  proceeded
 with,  or  in  connection  with  which  the
 progress  is  rather  slow,  and  how  many  of
 them  relate  to  iron  and  steel  industry  and
 the  manufacturers  of  these  latter  licences  ;
 and

 (c)  the  action  taken  so  far  for  the
 of  these  and  for  issuing

 piternative  licences  ५9  new  ‘gnterprencyrs  7
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.A.  AHMED):  (a)
 Yes,  Sir.

 (9)  and  (c).  Information  is  being  coll-
 ected  and  it  will  be  laid  on  the  Table  of
 the  House.

 Raflway  Line  in  Tripora

 8297..-SHRI  MANIKYA  BAHADUR:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  -state  :

 (a)  the  total  lenth  of  the  railway
 at  present  in  Tripura;

 (b)  the  percentage  of  the  area  and  po-
 pulation  of  the  Union  Territory  which  are
 catered  by  the  Railways;

 (०)  whether  Government  have  consi-
 dered  the  desirability  and  the  feasibility  of
 extending  the  railway  line  in  the  State  by
 about  28  miles  to  link  the  State’s  capital
 Agrartala  with  the  rest  of  the  country  by
 rail  and  if  so,  the  estimated  cost  thereof;

 (d)  whether  it  is  proposed  to  be  inclu-
 ded  in  the  year  1968-69  plan  or  in  the
 Forth  Five  Year  Plan;  and

 (e)  whether  any  scheme  from  the  Pri-
 vate  Sector  for  the  said  extension  or  rail
 link  with  Agartala  has  been  under  conside-
 ration,  if  so,  from  which  company;  and  if
 not,  whether  Government  propose  to  tap
 the  private  sector  resources  for  the  pur-
 pose  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  (a)  and  (b).
 The  information  about  length  of  railway
 lines  is  only  compiled  railway-wise  and  not
 State-wise.  The  route  kilometres  as  on
 38  March  1967,  of  the  Northeast  Frontier
 Railway  which  serves  Tripura,  Nagaland,
 Assam,  Bihar  and  West  Bengal  States  was  :-—

 (kilometres)
 Broad  Gauge  638°60
 Metre  Gauge  2898  63
 Narrow  Gauge  87°48

 Total  3624°7i

 (c)  No  specific  investigations  for  the
 extension  of  the  Kalkalighat-Dharamnagar
 line  upto  Agartala  have  been  carried  out
 so  far.  Qn  4  rough  estimate  such  an  eXs
 tension  may  cost  about  Rs.  20  crores.
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 (d)  due  to  the  present  difficult  ways
 and  means  position  it  is  doubtful  whether
 this  line  can  be  taken  up  for  construction
 in  the  4th  Plan.

 (e)  Neither  any  proposal  for  the  cons-
 truction  of  this  line  through  the  Private
 Sector  is  under  consideration  nor  is  it  pro-
 Posed  to  tap  such  a  source  for  this  pur-
 Pose.

 Smal]  Scale  Industries  in  Tripura
 8298.  SHRI  MANIKYA  BAHADUR:

 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Government  of  Tri-
 pura  had  submitted  any  scheme  for  Govern-

 ‘ment’s  approval  for  the  development  of
 Small  Scale  Industries  in  the  State  during
 ‘1968-69  and  whether  it  has  met  Government’s
 approval;

 (b)  if  so,  the  broad  details  thereof  and
 what  central  assistance,  if  any,  would  be
 given  for  this  scheme;  and

 (०)  the  number  and  nature  of  job  oppor-
 tunities  that  are  likely  to  arise  under  the
 said  scheme  ?

 THE  MINISTER  OF  INDUSTR@&AL
 DEVELOPMENT  AND  COMPANY.
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  The  State  Government  of  Tripura
 had  proposed  an  outlay  of  Rs.  4°8  lakhs
 in  their  Annual  Plan  1968-69,  mainly  for
 the  following  schemes  :—

 (dy  Marketing  publicity,
 (2)  Financial  assistance  for  small

 industries,
 (3)  Continuance  of  production  pro-

 gramme  at  their  departmentally-
 run  units.

 These  schemes  were  discussed  by  the
 working  group  Village  &  Small  Industries
 of  the  Planning  Commission  and  outlay  of
 Rs.  8  lakhs  was  agreed  to  for  the  develop-
 ment  of  small  scale  Industries.

 (c)  The  information  is  being  collected
 and  it  will  be  placed  on  the  Table  of  the
 House.

 ‘Issue  of  Import  Licences
 mm  SHRI  GEORGE  FERNANDES  :

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  the  total  value  of  the  import  licen-
 ces  given  to  5
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 (i)  M/S.  Prestolite  of  India  Ltd.,
 (ii)  M/S.  Devis  and  White  (India)  Pvt.

 Ltd.,  and
 (ii)  I.  N.S.  P.  I.  Auto  Industries  (P)

 Ltd.  during  the  last  six  years;
 (b)  the  purpose  for  which  the  licences

 were  issued  ;
 (c)  whether  Government  have  verified

 if  these  licences  have  not  been  misused;
 (d)  if  so,  the  outcome  thereof  ;  and
 (०)  the  action  taken  against  the  com-

 Panies  for  breach  of  regulations  ?

 THR  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 The  particulars  of  Import  licences  issued
 to  these  firms  are  published  in  the  Weekly
 Bulletin  of  Industrial  Licences,  Import  Li-
 cences  and  Export  Licences  and  copies  of
 which  are  available  in  the  Parliamentary
 Library.

 (c)  to  (e).  It  has  been  reported  that
 these  firms  obtained  actual  user’s  import
 licences  for  import  of  carburator  parts  and
 other  items  and  sold  the  imported  materials
 in  the  market  in  contravention  of  the  con-
 ditions  of  the  licences.  Investigation  in
 respect  of  these  cases  is  in  progress.

 M/S‘  Prestolite  of  India  Ltd.

 om
 SHRI  GEORGE  FERNANDES:

 will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  received
 any  complaints  and/or  representations  from
 any  source  about  the  affairs  of  M/S.  Pres-
 tolite  of  India  Ltd.  having  its  registered
 office  at  Kundan  Mansion  2A/3  Asaf  Ali
 Road;

 (b)  if  so,  the  nature  thereof;  and
 (c)  whether  any  action  has  been  taken

 thereon  and  if  so,  with  what  results  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY  AFF-
 AIRS  (SHRI  F.  A.  AHMED)  :  (a)  Yes  Sir.

 (b)  The  allegations  against  the  manage-
 ment  of  the  company  include  depiction  of
 an  exaggerated  position  in  the  prospectus,
 inflation  of  preliminary  expenses  incurred
 at  the  pre-incorporation  stage,  allotment  of
 shares  to  benamdars,  import  of  old  and  re-
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 conditioned  machinery  from  abroad,  misuse
 of  import  licences  etc.

 (c)  The  matter  is  under  consideration.

 Establishment  of  Industries  in  the  South

 8301.  SHRI  INDER  J.  MALHOTRA  :
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  collected
 any  statistics  that  big  Industrialists  in  the
 country  have  moved  now  towards  Southern
 India  from  the  North;

 (b)  if  so,  the  reasons  thereof  and
 Government’s  reaction  thereof;  and

 (c)  the  names  of  big  Industrialists  who
 have  shifted  their  Industries  recently  ?

 THE  MINISTER  OF  INDUSTRIAL.
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  फ  A.  AHMED):  (a)
 and  (b).  There  is  no  indication  to  suggest
 that  big  industrialists  dre  now  moving  from
 North  to  South  India:

 (c)  There  has  been  no  recent  shift  of
 any  major  industrial  undertaking  from  the
 North  to  South.

 Patua-Gaya  Passenger  Train

 3302.  SHRI  SHIV  CHANDIKA
 PRASAD  :

 SHRI  RAMAVTAR  SHASTRI  :
 Will  the  Minister  of  RAILWAYS  be

 pleased  to  state  :
 (a)  whether  it  isa  fact  that  on  the  Sth.

 April,  ‘1968,  none  of  the  thirteen  bogies  of
 4  Dn  Patna-Gaya  Passenger  Train  leaving
 Gaya  at7i2  hours  had  arrangments  for
 water  supply  in  the  latrines  and  the  travel-
 ling  passenger.  had  to  face  a  good  deal  of
 ordeal;

 (b)  whether  it  is  a  fact  that  such  com-
 plaints  are  continuing  for  the  last  three
 months  ;  and

 (७  the  reasops  for  such  mis-manage-
 ment.in  spite  of  T.  X.  R.  offices  at  Gaya
 and  Patna  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI.  €.  M.  PQOONACHA):  (७)  No.
 only  in  4  out  of  54  lavatories  on  the  train,
 there  was.no  waler  flow  due  to  choked
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 Pipe  linés  which  caused  inconveniedéé  to
 some  of  the  passengers.

 (b)  No.
 (c)  Does  not  arise.

 Teddies  Tron  and  Stec]  Co.,  Buriper

 8303.  SHRI  SHIV  CHANDIKA
 PRASAD :  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 State

 (a)  whether  it  ts  4  fact  that  the  Indian
 Iron  and  Stee!  Company,  Burnpur,  West
 Bengal  has  closed  its  Pathergharan  Phos-
 phate  Mines  near  Mosabaxi,  Ghtsill4,  Bihar
 since  last  086  and  half  merth;

 (8)  if  so,  the  reasons  theréfor  and  the
 namber  of  workers  and  staff  made  unemplo-
 yed  and  the  conipensation  paid  to  them; and

 (c)  whether  this  has  been  done  with  the
 permission  of  the  Labour  Commissioner,
 Bihar  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETH):  (a)  and
 (b).  g&ccording  to  information  given  by  the
 Indian  Ison  and  Steel  Company,  work  at
 the  Patherghora  Phosphate  Mines  was  tem-
 Porarily  discontinued  at  the  end  of  January
 1968  The  reason  reported  is  sharp  reduc-
 tion  in  consumption  of  phosphate  rock
 resulting  in  large  accumulation  of  this
 ore.  Work  of  raising  the  ore  was  entrust-
 ed  contractors  and  their  labour  forcé  was
 consprised  of  stasonal  gangs  of  workmen
 whose  number  when  work  was  suspended
 was  24.

 (c)  Does  not  arise  in  view  of  the
 above.

 Reorgatiisation  0  State  Trading
 Corporation

 8304.  SHRI  S.R.  DAMANY:  Wit
 the  Minister  of  COMMERCE  bt  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  State
 Trading  Corporation  is‘  beitg  reorganised  ;

 (b)  if  so,  the  reasbn’  therefor  ;
 (०)  whettier  this  reorganisation  will  be

 done  before  the  Experts  Cotttnittes  ‘sabe
 Mits  its  reports  ;  abd
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 (d)  whether  it  is  proposed  to  he  consti-
 tuted  on  the  pattern  of  private  commercial
 Roudes  ¢

 THE  MiNiSTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  No,  Sir.

 (0)  to  (dj.  Do  not  arise:

 उत्तर  प्रदेश  8  झौदो गिक  उपकम

 8305.  शी  मोसहू  प्रसादे  :  कया  भ्रोशीगिंक
 विकास  तथी  समवाय-कार्य  मन्त्री  यह  कतनि  की

 कृपा  करेंगे  कि  :

 (कं)  उत्तर  प्रदेश  सरकार  द्वारा  चैलाये  जा
 जॉ  रहे  श्रौद्योगिक  उपक्रमों  को,  जिले-वार,  विव-

 रंश  क्‍या  है  और  प्रत्येक  उपक्रेमों  में  कितनी
 कितनी  पं.जी  लगाई  गई  है  ;

 (ख)  चौथी  पंचवर्थीये  योजेनां  की  भ्रवधि
 में  जिन  श्रौद्योगिकों  उपक्रमों  की  स्थापित  करने
 का  विचार  है  उनका  जिलेवार,  विवरण  क्‍या

 है  और  प्रत्येक  उपक्रमों  में  किंतनी  पूंजी  लगने
 का  विचार  है;

 (गे)  कंयों  पूर्वी  उत्तर  प्रदेश  में  बेरोजगारी
 को  दूर  करने  तथा  इस  खण्ड  की  पिछेड़ी  भैथे-

 व्यवेंस्थां  को  उत्तर  प्रदेश  के  पंश्चिमी  भागों  में
 स्थित  जिलों  की  श्र  व्यवस्था  कै  संमार्ने  स्तर
 पर  लाने  की  वु्िट  से  सरकार  की  विचार  इनमें
 से  कोई  उपक्रम  इस  संण्डे  में  स्थांपित  करने  का

 है;  और
 फ  यदि  हां,  ती  उसका  ब्यीरि  क्यों  है  ?

 झौद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री

 ी  फलखरुद्दीन  झली  झहमद)  :  (क)  से  (घ).
 जानकारी  हकट्ठी  की  जा  रही  है  झौर  सभा-
 पटले  पर  रखे  दी  जायेगी  ।

 Import  of  Animals

 8307.  SHRI  KASHI  NATH  PANDEY  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state

 (a)  the  total  number  of  sheep,  cows
 afd  other  dothestic  animals  imported  from
 foreign  countries  during  ‘1987-68  and  the
 names  of  the  countries  ;  and

 VAISARHA  3  890  (SAKA)  Written  Answers  26

 (b)  the  amount  of  foreign  exchange
 involved  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  arid  (७).
 A  statement  is  laid  on  the  Table  of  thé
 House.  [Placed  in  Library.  See  No.  LT-
 0i2/68}.

 Exports  of  Dolls

 §308.  SHRI  KASHI  NATH  PANDEY  :
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Indian
 dolls  have  become  very  popular  in  foreign

 ‘countries  and  there  is  a  great  scope  for
 their  export  to  a  number  of  neighbouring
 countries  ;  and

 (b)  if  so,  the  names  of  the  countries
 who  have  shown  ititerest  in  Indian  dollé
 and  how  much  foreign  exchange  was  earne¢
 from  their  export  during  ‘1967-68  7

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  (Placed  in  Library.  See
 No.  LT-I03/68).

 Trade  Relations  with  Pakistan

 8309.  SHRI  M.L.  SONDHI.  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  in  spite of  India’s  removing  thé  ban  dn  tradé,
 Pakistan  has  not  reciprocated  ;  and

 (b)  if  so,  whether  Government  propose
 to  discontitiue  trade  relations  with  that
 country  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Yes,  Sir.

 (0)  Does  not  arise  as  trade  with
 Pakistan  is  already  suspended  since
 September,  1965  For  want  of  reciprovity
 on  the  part  of  Pakistan,  the  trade  between
 the  two  countries  already  stands  suspended
 since  September,  1965  We  on  oii  side
 are  however  trying  to  persuade  Pakistan  to
 lift  the  ban  on  trade  with  India  as  has
 alréady:  beeli  done  by  us:



 247  Written  Answers

 Allotment  of  Coal  to  Sugar  Mills  in
 Bihar  and  Uttar  Pradesh

 8310.  SHRI  JUGAL  MONDAL:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  the  quantity  of  coal  allotted  to
 each  sugar  mill  in  Bihar  and  Uttar  Pradesh
 during  ‘1966-67,  and  1967-68,  ;

 (b)  the  names  of  the  mills  which  have
 disposed  it  of  to  others  in  order  to  make
 money  at  higher  prices  ;  and

 (c)  the  action  taken  by  Government
 against  such  factories  to  stop  this  evil
 practice  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)  to
 (c).  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 सोमेंट  कारखानों  के  लिए  निर्धारित  धारण  मूल्य

 S3ll.  श्री  श्रॉकार  लाल  बोहरा :  क्‍या
 झौद्योगिक  विकास  तथा  समवाय-कार्य  मन्त्री,  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विभिन्‍न  सीमेंट
 कारखानों  के  लिए  भिन्न  भिन्न  धारण  मूल्य
 निर्धारित  किये  गये  हैं  ;

 (ख)  यदि  हां,  तो  उन  के  क्या  कारण  हैं  ;
 (ग)  क्‍या  यह  भी  सच  है  कि  निर्धारित  भाड़े

 कुछ  कारखानों  के  लिए  तो  लाभप्रद  हैं  तथा

 कुछ  के  लिए  अलाभप्रद  ;  और

 (घ)  यदि  हां,  तो  उस  के  क्या  कारण  हैं  ?

 झद्योगिक  विकास  तथा  समवाय-कार्य  मंत्री

 (श्री  फलरुद्दीन  अली  अहमद)  :  (क)  जी,  हां।

 (ख)  ये  मुख्तः  प्रशुल्क  श्रायोग  की  शिफारिशों
 पर  श्ाधारित  हैं  जिन्हें  भारत  सरकार  ने  भ्रपने
 संकल्प  संख्या  aie-8(27)/6l  दिनांक  32

 पक्टूबर,  96l  द्वारा  स्वीकार  किये  थे  और

 तत्पद्चात्‌ की  वृद्धियां  सरकार  की  भ्रनुमति  से

 की  गई  हैं  V

 (ग)  जी,  नहीं।  सरकार  ने  रेल  भाड़ा
 सह्दित  गन्तब्य  स्थान  के  मूल्य  को  निर्धारित  करते
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 समय  झ्ौसत  भाड़े  के  तत्व  को  भी  सम्मिलित
 किया  था  जो  कि  उत्पादन  केन्द्रों  से  देश  के
 विभिन  क्षेत्रों  में  स्थित  उपभोक्ता  स्थानों  के
 लिए  सीमेंट  भेजने  के  समय  देय  होता  है।  वे
 उत्पादक  जो इस श्रौसत  भाड़े  स ेकम  व्यय
 करते  हैं  उन्हें  इस  अन्तर  को  सीमेंट  नियमन
 खाते  में  जमा  करना  पड़ता  है,  जबकि  उन  उत्पा-
 दकों  को,  जिन्हें  नियत  श्रौसत  भाड़े  से  भ्रधिक
 व्यय  करना  पड़ता  है,  औसत  भाड़े  और  वास्ता-
 विक  भाड़े  के  श्न्तर  की  प्रतिपूर्ति  कर  दी  जाती
 है  ।  इस  तथ्य  को  देखते  हुए  कि  भाड़ा  खरीदार
 पर  बोभ  है  इसलिए  यह  न  तो  कुछ  के  लिए
 लाभ  हो  सकता  है  ओर  न  कुछ  के  लिए  हानी
 का  ही  कारण  हो  सकेगा  ।

 (घ)  प्रदन  ही  नहीं  उठता  ।

 सहकारी  क्षेत्र  को  सूती  कपड़ा  मिलें

 8312,  श्री  झोंकार  लाल  बोहरा  :  क्‍या
 वारिज्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकारी  क्षेत्र  के  सूती  कपड़ा  मिलों  ने
 कितना  लाभ  प्राप्त  किया  है  तथा  सरकार  ने
 उनमें  कितने  पूजी  लगाई  है  तथा  उस  पर
 कितना  व्याज  होता  है  ;

 (ख)  सरकारी  क्षेत्र  को  जारी  किए  गए  जिन
 लाइसेंसों  का  अब  तक  प्रयोग  नहीं  किया  गया
 है  उनकी  संख्या  कितनी है  ;  भ्रौर

 (ग)  क्‍या  सरकार  का  विचार  सरकारी  क्षेत्र
 में  सुती  कपड़ा  मिलों  को  प्रोत्साहन  देने  का  है
 आऔर  यदि  हां,  तो  कितनी  सहायता  देने  का
 प्रस्ताव  है  ?

 वारिएज्य  सन्‍्त्री  पथी  दिनेश  सिह)  :  (क)
 से  (ग).  जानकारी  एकत्र  की  जा  रही  है  तथा
 सभा  पठल  पर  रख  दी  जायगी।

 Pit-head  Stocks  of  Coal

 83i3.  SHRI  S.R.  DAMANI:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state  :

 (a)  whether  there  is  an  alarming  rise
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 of  pit-head  stocks  of  Coal  to  oyer  six
 million  tonnes  ;

 (b)  whether  it  is  due  to  irregularities
 in  wagon  placements  ;  and

 (c)  ifso,  the  steps  Government  pro-
 pose  to  take  to  improve  the  situation  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  0.  SETHI):  (a)  No
 Sir.  The  pit-head  stock  of  coal  is  of  the
 same  order  at  the  end  of  ‘1967-68  as  at  the
 beginning.

 (b)  and  (०),  Do  not  arise.

 राष्ट्रीय  राजपथ  संख्या  3  में  रेल  फाटकों
 पर  पुल

 83l4.  श्री  बसवन्तः  क्या  रेलवे  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  बम्बई  भर  श्रागरा  के  बीच

 राष्ट्रीय  राजपथ  संख्या  3  में  श्रसनगदा,  मील

 सतंभ  संख्या  92/9,  पर  तथा  भ्रम्वरमाली  मील

 संख्या  70/3,  पर  रेल-फाटकों  पर  पुल  बनाने

 का  सरकार  का  विचार  है;

 (ख)  क्‍या  यह  सच  है  कि  श्रत्याधिक  रेल
 यातायात  के  कारण  इन  फाटकों  पर  सड़क
 यातायात  रुक  जाता  है;  और

 (ग)  यदि  नहीं,  तो  इन  पुलों  की  व्यवस्था
 करने  में  क्या  कठिनाइयां  हैं  ?

 रलव  मन्त्री  (ओ  चे०  मु०  पुनाचा)  :

 (क)  जी,हां  ।

 (ख)  जी  हां  t

 (ग)  सवाल  नहीं  उठता  |

 Metre  Gauge-Coach  Factory  in  Trivandrum

 8315.  SHRI  MANGALATHUMADAM:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  any  proposals  were  made
 by  the  previous  United  Front  Government
 in  Kerala  in  1960-62,  to  the  Railway  Board
 regarding  the  setting  up  of  a  metre-gauge
 Coach  Factory  in  Trivandrum  ;

 (b)  whether  it  is  also  a  fact  that  tho
 then  P.W-D,  Minister  also  discussed  this
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 matter  with  the  then  Deputy  Minister  of
 Railways  at  Trivandrum  ;  and

 (c)  if  so,  the  stage  at  which  the  pro-
 posals  stand  at  present  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  to  (०).
 There  was  a  proposal  in  the  Second  Five
 Year  Plan  to  set  up  a  Metre  Gauge  Coach
 Factory  to  meet  the  anticipated  shortfall
 in  coach  building  capacity  in  the  Third
 Plan.

 Proposals  were  received  from  different
 State  Governments,  including  Kerala,
 during  1957-59  regarding  location  of  the
 proposed  factory.  A  note  in  this  connec-
 tion  was  also  handed  over  by  the  then
 Minister  for  public  Works,  Kerala,  to  the
 Minister  for  Railways  in  December,  1958.

 The  proposais  for  setting  up  a  Metre
 Gauge  Coach  Factory  was  however  dropped
 in  view  of  the  subsequent  development  of
 indigenous  coach  building  capacity  in  the
 existing  Units  in  the  public  and  private
 sectors.

 Thiruyalla  Railway  Station

 83i6.  SHRI  MANGALATHUMADAM:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  the  progress  made  in
 extending  the  covering  of  platforms  at
 Thiruvalla  Railway  Station  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.M.  POONACHA):  The  origi-
 nal  00’  long  platform  cover  at  this  station
 was  extended  by  another  30’  in  May  1966,
 There  are  no  proposals  at  present  to  extend
 it  further.

 Railway  Line  from  Quilon  to  Ernakulam

 8317.  SHRI  MANGALATHUMADAM:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  whether,  in  view  of  the  indus-
 trial  progress  in  Kerala  and  the  lack  of
 railway  developments  in  that  area,  any
 proposals  are  under  consideration  to  extend
 the  present  Railway  lines  and  conversion
 of  M.G.  into  B.G.  lines  from  Quilon  to
 Ernakulam  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA)  :  There  is  no
 justification  at  present  from  the  operational
 point  of  view  for  conversion  of  the
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 Ernakulam-Quilon  metre  gauge  section  to
 broad  gauge.

 A  proposal  for  extension  of  the  Quilon-
 Trivandrum  M.G.  line  to  Tirunelveli/Cape
 Comorin  is  under  ideration.  Ni
 Engineering  and  Traffic  surveys  have  been
 carried  out  and  the  survey  reports  are
 under  scrutiry  by  the  Railway  Board.

 Trivandrum-Kanyakumari  Railway  Line

 8318.  SHRI  MANGALATHUMADAM:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state  :

 (a)  whether  the  report  of  traffic  survey
 of  the  Trivandrum-Kanyakumari  Railway
 line  has  been  received  ;

 (b)  if  so,  wheter  it  bas  been  examined
 by  Government  ;

 (c)  the  final  decision  taken  in
 matter  ;  and

 (d)  if  not,  when  it  is  likely  to  be
 taken  ?

 the

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes.

 (b)  to  (d)..  The  survey  reports  are
 under  examination  of  the  Railway  Board
 and  a  final  decision  will  be  taken  after  this
 examination  is  completed.

 Promotion  of  Class  JV  Employees  of
 Delhi  Division

 83i9.  SHRI  YASHPAL  SINGH  :  Will
 the  Minister  of  RAILWAYS  be  pleased  to
 state  :

 fa)  whether  some  Class  IV  employees
 of  Delhi  Division,  Northern  Railway  had
 been  promoted  as  Telephone  Operators  in
 1962-63  ;

 {b)  if  so,  whether  they  have  been
 regularised  for  the  same  ;  and

 (c)  if  not,  why  they  have  not  been
 regularised  even  after  a  period  of  six  years?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes,
 on  an  ad  hoc  basis.

 (b)  and  (०).  The  matter  is  under  consis
 deration.
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 ‘Work-to-Rale’  Threat  by  All  India
 Station  Masters’  Association

 8320.  SHRI  K.  P.  SINGH  DEO:
 SHRI  MAHANT  DIGVIJAI

 NATH  :
 Will  the  Minister  of  RAILWAYS  be

 Pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  All

 India  Station  Masters’  Association  have
 decided  to  resort  to  ‘work-to-rule’  with
 effect  from  the  !6th  August,  968  ;

 (b)  if  so,  the  reason  therefor  ;  and
 (c)  the  reaction  of  Government  thereto?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  2.  M.  POONACHA)  :  (a)  Govern-
 ment  have  no  official  information  to  this
 effect.

 (b)  and  (c).  Do  not  arise.

 Loan  from  Federal  Repeblic  of  Germany
 for  Development  of  Jndian  Railways

 832l.  SHRI  K.  P.  SINGH  DEQ:
 SHRI  MAHANT  DIGVIJAI

 NATH  :
 SHRI  C.  CHITTYBABU  :

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state  :

 (a)  whether  it  isa  fact  that  Federal
 Republic  of  Germany  have  recently  offered
 Joan  for  the  development  of  Indian
 Railways  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  whether  Government  have  accepted

 the  offer  made  ?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  ८.  M.  POONACHA):  (a)  to  (०).
 As  a  part  of  ‘1966-67  Consortium  Assistance
 for  the  development  of  Indian  Railways,  an
 agreement  for  a  loan  of  6  million  Deutche
 Marks,  equivalent  to  Rs.  3.04  crores  has
 been  signed  on  4th  April,  968  with
 Kreditanstalt  fur  Wiederaufbau,  the  German
 Bank  responsible  for  implementing  the
 foreign  aid  programme  of  the  Government
 of  the  Federal  Republic  of  Germany.  This
 joan  is  intended  for  financing  the  foreign
 exchange  cost  of  purchases  from  West
 Germany  of  the  following  items  :

 (i)  components  for  manufacture  of
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 thirty  six  650  H.  P.  dieselhydraulic
 shunting  locomotives  at  C.  L.  W.

 (ii)  equipment  for  installation  of  route
 relay  interlocking  on  Bombay
 suburban  section  and  at  Vijaya-
 wada  and  Kharagpur  Stations.

 (iii)  eight  numbers  of  special  type
 machines  such  as  under-floor  wheel
 lathes  and  heavy  duty  axle  rough-
 ing  machines.

 The  loan  bears  interest  @  3%  per
 annum  and  is  repayable  in  37  half-yearly
 instalments  commencing  on  June  30,  975
 i.e.  after  a  moratorium  period  of  seven
 years.  Commitment  charge  of  4Y  per
 annum  is  also  payable  on  the  undisbursed
 amount  of  the  loan.

 Import  Policy

 8322,  SHRI  K.P.  SINGH  DEO:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:  *

 (a)  whether  it  isa  fact  that  with  the
 introduction  of  new  import  policy  the
 import  entitlement  of  gems  and  precious
 stones  has  been  reduced  to  55  per  cent
 from  80  per  cent

 (b)  if  so,  the  reasons  therefor  ;  and

 (c)  the  effect  of  this  reduction  on  the
 export  and  foreign  exchange  earnings  and
 on  the  gems  and  precious  Stones  Industry
 as  a  whole  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  (a)  The
 entitlement  against  export  of  Gem  and
 Jewellery  items  have  been  reduced  in
 respect  of  two  items  from  70%  to  55%
 and  in:  respect  of  one  item  from  70%  to
 $0%  in  the  current  Import  Replenishment
 Policy  for  April,  !968-March,  1969.

 (b)  This  has  been  done  on  the  basis
 of  the’  evaluation  of  the  replenishment
 required  of  maximum  economy  is  exercised
 in  processing.

 (c)  It  is  too  early  to  assess  the  effects
 of  the  new  policy  on  the  export  and
 foreign  exchange  earnings  from  the  gem
 and  jewellery  trade,  but  it  should  2a}

 कपा  in  fall  of  exports,
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 Modernisation  of  Textile  Jadustry
 8323.  SHRI  K.P.  SINGH  DEO:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Study
 Group  on  Cotton  Textile  set  up  by  the
 National  Commission  of  Labour  have
 submitted  proposal  for  the  modernisation
 of  textile  industry  in  the  country  ;

 (b)  if  so,  details  thereof  ;  and
 (c)  the  reaction  of  Government  thereto?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  and  (b).
 The  Study  Group  in  its  report  has  observed
 that  modernisation  of  textile  industry  in
 the  country  should  be  given  a_  high
 Priority  and  special  financial  arrangements
 made  for  that  purpose.  No  detailed
 recommendations  have  however,  been
 made.

 (c)  Government  are  fully  aware  of  the
 need  for  modernisation  and  various
 Measures  (as  mentioned  in  the  reply  to
 Unstarred  Question  No.  2951  answered  on
 the  Sth  March  968)  have  been  taken  to
 assist  the  modernisation  of  the  textile
 industry.  Moreover  a  Committee  undet
 the  Chairmanship  of  the.  Textile  Commis-
 sioner  has  been  recently  set  up  to  recom-
 mend  measures  for  enabling  the  industry
 to  secure  additional  finance  from  banks
 for  modernisation  or  for  working  capital.

 भारतीय  रेलवे  की  लोकोयान्त्रिक  कमंचारी  संघ
 की  बैठक

 8324.  श्री  रामावतार  शास्त्री  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  रेलवे  के  लोकोयान्त्रिक
 कमंचारी  संघ  की  उत्तर  रेलवे  खण्ड  समिति  ने
 6  अप्रैल,  968  को  भाभा  में  भ्रपनी  कार्यकारी
 समिति  की  बैठक  के  पश्चात्‌  रेलवे  प्रशासन  कं
 एक  ज्ञॉपन  पत्र  भेजा  है;

 (ख)  मदि  हां,  तो  उसका  ब्यौरा  क्‍या  है;

 और  rare

 (ग)उस
 पर  सरकार  की  क्या  प्रतिक्रिया  है  )
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 'रेलवं  मन्त्री  (श्री  ्य  मु  पुनाया)  :  (क)
 जौ  नहीं  ।

 (ख)  शौर  (ग).  सवाल  नहीं  उठता  |

 Ex-Gratia  Amount  to  Injured  and  Deceased
 Passengers  in  Accident  at  Yalvigi  Station

 8325.  SHRIS.A.AGADI:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state  :

 (a)  the  rate  at  which  ex-gratia  amount
 has  been  given  to  the  injured  and  also  the
 deceased  passengers  in  the  railway  accident
 at  Yalvigi  Station  on  the  I9th  March,  1968;

 (b)  the  number  of  persons  to  whom  the
 amounts  have  been  disbursed  and  the
 number  to  whom  it  remains  to  be
 disbursed  ;

 (c)  the-  number  of  dead  bodies  in  the
 said  accident  which  have  not  so  far  been
 identified  ;

 (d)  the  efforts  made  to  locate  the
 relatives  and  whether  photos  of  the  uni-
 dentified  bodies  have  been  published  in  the
 Papers  ;  and

 (७)  if  so,  in  what  papers  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ron  M.  POONACHA)  :  (a)  Ex-gratia
 payments  have  been  made  at  different
 rates,  upto  a  maximum  of  Rs.  400/-  in  cash
 of  an  injured  person  and  upto  a  maximum
 of  Rs.  500/-  in  case  of  a  deceased  person.

 (b)  Ex-gratia  payments  have  been  made
 in  70  cases  and  are  being  made  in  1B  other
 cases.  In  the  remaining  cases,  payments
 could  not  be  made  mainly  because  the  dead
 bodies  could  not  be  identified.

 (c)  Six,
 (d)  and  (e).  The  Police  have  taken

 photographs  of  all  the  dead  persons  and
 as  some  of  the  dead  bodies  could  not  be
 identified,  the  relatives  of  the  unidentified
 persons  could  not  be  located  although
 efforts  in  this  direction  are  being  conti-
 nued.  Photos  of  unidentified  persons  have
 not  heen  published  in  the  newspapers  and
 this  matter  concerns  the  police  authoritigs,
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 Raid  on  residences  of  Accounts  Clerks
 Grade  I  in  Divisional  Accounts  Office,

 Northern  Railway,  New  Dilhi

 8326.  SHRI  YASHPAL  SINGH:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  isa  fact  that  the  resi-
 dences  of  some  Accounts  Clerks,  Grade  I,
 working  in  the  Divisional  Accounts  Office,
 Northern  Railway,  New  Delhi,  were  raided
 by  the  Special  Police  Establishment  in
 i966  ;

 (b)  if  so,  whether  the  Special  Police
 Establishment  have  sent  the  findings  after
 investigations  to  the  Railway  administration
 for  departmental  action  against  these
 clerks  ;

 (c)  whether  these  employees  have  been
 charge-sheeted  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  Yes,
 Sir.  The  residence  of  only  one  Accounts
 Clerk,  Grade  I,  of  Divisional  Accounts
 Office,  New  Delhi  was  raided  by  the  Special
 Police  Establishment  in  ‘1966.

 (b)  Yes,  Sir.
 (c)  Not  yet.
 (d)  The  charges  framed  by  the  Special

 Police  Establishment,  New  Delhi,  are  under
 examination  by  the  Administration,  in  con-
 sultation  with  the  Special  Police  Establish-
 ment.

 Typists  of  Delhi  Division  of
 Northern  Railway

 8327.  SHRI  YASHPAL’  SINGH
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  is  a  fact  that  some  files
 pertaining  to  transfers  and  promotions  of
 Stenographers/Typists  of  Delhi  Division  of
 Northern  Railway  are  missing  ;

 (b)  if  so,  whether  it  is  also  a  fact  that
 this  has  been  done  intentionally  with  the
 conspiracy  of  some  clerks  of  Personnel
 Branch  of  Delhi  Division,  to  give  advante
 age  to  the  old  Stenographers/Typists  ;

 (c)  whether  the  case  has  been  handed
 oyer  ta  the  police  and  Vigilance  department
 for  javestigations  ;  and
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 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  No,
 Sir.  Only  one  file  is  missing.

 (b)  It  cannot  yet  be  said  with  certainty
 that  this  was  intentional.

 (c)  No.
 (d)  It  bas  not  yet  been  established  as  a

 fit  case  for  such  a  reference.

 Detention  of  Dehradun-Bombay
 Central  Express  Near  Yamuna

 Bridge  Delhi

 8328.  SHRI  BENI  -SHANKER
 SHARMA  :  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Dehradun-.
 Bombay  Central  Express  was  detained  on
 the  0th  April  968  near  Yamuna  Bridge
 at  Dethi.Main  Station  for  about  30  minutes
 with  the  result  that  the  travelling  passen-
 gers  missed  their  connections  with  other
 trains  ;

 (b)  whether  it  is  also  a  fact  that  this
 train  is  generally  detained  at  this  place  ;
 and

 (c)  if  so,  the  instructions  which  have
 been  issued  by  the  Railway  Administration
 to'the  staff  in  this  connection  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  On
 10-4-1968,,  20Up  Dehradun-Bombay  Express
 suffered  a  detention  of  about  20  minutes
 outside  signals  at  Delhi,  due  to  a  defect  in
 the  cross-over  points  and  reached  Delhi  38
 minutes  Jate.  Asa  result  it  missed  con-
 nection  with  9  Up  Bikaner  Mail  and  33
 Up  Kashmir  Mail.

 (b)  No.
 (c)  Does  not  arise.

 Forelgn-owned  Tea  Companies  in  India

 8329.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  [COM-
 MERCE  be  pleased  to  state  :

 (a)  the  amount  of  foreign  exchange
 allowed  annually  during  the  last  five  years
 and  the  amount  of  profits  remitted  abroad
 annually  during  the  said  period  by  the
 foreign-owned  Tea  Companies  ;
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 (b),  the  number  of  employees.  in  each
 of  them  and  their  annual  wage  bill  ;  and

 (c)  the  number  of  foreigners  employed,
 their  salaries  and  their  annual  remittances
 overseas,  company-wise  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  to  (c).
 The  information  is  being  collected  and  will.
 be  laid  on  the  Table  of  the  House  as  soon:
 as  possible.

 Export  of  Handloom  Cloth

 307s SHRI  GEORGE  FERNANDES  +
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state  :

 (a)  the  value  of  handloom  cloth  export-
 ed  from  India  during  the  year  ‘1966-67,  ;

 (b)  the  share  of  the  Hindicrafts  and
 Handlooms  Exports  Corporation  of  India
 Limited  in  it  ;

 (c)  the  names  of  firms  which  acted  as
 the  business  associate  of  the  Handicrafts
 and  Handlooms  Exports  Corporation  and. their  share  of  the  total  exports  of  hand-
 loom  cloth  ;  and

 (d)  the  terms  and  conditions  under
 which  these  associate  firms  work  ?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  Rs.  43
 lakhs.

 (b)  Rs.  20.7  lakhs.
 (c)  and  (d).  The  information  is  being,

 collected  anda  ‘statement  will  be  laid  on
 the  Table  of  the  House.

 oe
 quarterly  Season  Ticket

 a  eal
 8331.  SHRI  GEORGE  FERNANDES:

 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  Government  have  received
 any  representation  from  the  Goregaon
 Pravasi  Sangh  and/or  any  other  organisa-
 tion  in  Bombay  protesting  against  the  with-
 drawal  of  the  concession  offered  to  the
 quarterly  season  ticket  holders  ;

 (b)  if  so,  the  nature  of  the  representa-
 tion  ;  and

 (c)  the  steps  proposed  to  be  taken  to
 alleviate  the  hardships  caused  to  the  sub-
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 urban  commuters  of  Bombay  as  a  result  of
 the  withdrawal  of  these  concessional  quar-
 terly  season  tickets  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)  Yes"

 (b)  Up  to  3lst  March,  1968,  the  charge
 for  a  quarterly  season  ticket  was  two  and
 a  half  times  the  charge  for  a  monthly  sea-
 son  ticket.  From  ist  April,  1968,  it  was  put
 up  to  three  times  the  charge  fora  monthly
 season  ticket.  The  Goregaon  Pravasi  Sangh
 requested  restoration  of  status  quo  ante.

 (c)  Similar  representations  were  received
 from  other  quarters.  On  reconsideration,
 it  has  been  decided  to  levy  for  a  quarterly
 season  ticket  the  charge  in  force  up  to  358
 March,  1968,  plus  three  times  the  increase
 made  in  the  charge  for  monthly  season
 tickets  from  Ist  April,  ‘1968.

 Dr.  Hazari’s  Report  on  Industrial
 Licensing

 8332,  SHRI  JUGAL  MONDAL:
 Will  the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  have  complet-
 ed  its  study  of  the  final  report  of  Dr.  R.  K.
 Hazari  on  industrial  licensing  ;

 (b)  when  this  report  alongwith  the
 observations  of  Government  was  sent  to
 the  Thacker  Committee  ;  and

 (c)  the  amount  spent  by  Government
 on  the  Hazari  Committee  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Government  would  be  able  to  complete  its
 study  and  formulate  its  views  on  the  Re-
 port  of  Dr.  R.  K.  Hazari  on  ‘Industrial
 Planning  and  Licensing  Policy’  after  it  has
 received  the  report  of  the  Industrial  Licens-
 ing  Policy  Inquiry  Committee  set  up  to
 enquire  into  the  working  of  the  industrial
 licensing  system.

 (b)  Copies  of  the  Interim  Report  sub-
 mitted  by  Dr.  Hazari  were  made  available
 to  the  Thacker  Committee  on  the-22nd
 July,  1967.  Copies  of  the  Final  Report
 were  made  available  to  the  Committee  on
 the  6th  November,  1967.  While  supplying
 copies  of  the  Report  to  the  Committee,  no
 observations  were  made  by  the  Government.
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 (०)  Dr.  Hazari  was  appointed  as  Hono-
 rary  Consultant  by  the  Planning  Commis-
 sion  and  no  remuneration  or  honorarium
 was  paid  to  him  for  preparing  the  Report.
 However,  an  expenditure  of  Rs.  59.90  was
 incurred  by  the  Planning  Commission  to-
 wards  travelling  and  daily  allowances  to
 Dr  .Hazari  in  respect  of  the  journeys  per-
 formed  by  him  from  his  headquarters  at
 Bombay  to  New  Delhi  and  back  in  connec-
 tion  with  the  preparation  of  the  Report:

 SHORT  NOTICE  QUESTION

 Cancellation  of  Coal  Suppliers
 Tenders  by  Railways

 S.N.Q  23.  SHRI  R.  BARUA:
 Will  the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state  :

 (a)  whether  it  is  a  fact  that  Railways
 have  cancelled  tenders  which  they  invited
 from  the  coul  suppliers  in  February,  968  ;

 (b)  if  so,  the  impact  of  it  on  the  coal
 suppliers  and  their  reaction  ;  and

 (c)  whether  this  is  in  the  wake  of  de-
 mand  of  high  prices  of  coal  by  the  coal
 industry  ?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes,
 Sir.

 (०)  No  adverse  reaction  or  impact  on
 coal  suppliers  is  known  as  supplies  of  coal
 are  being  obtained  in  terms  of  the  present
 contract.

 (c)  If  the  question  refers  to  part  (a),
 the  answer  is  in  the  negative-

 ७.

 CORRECTION  OF  ANSWER  TO  UNSTAR-
 RED  QUESTION  NO.  6077  DATED  2-4-68

 REGARDING  ARREST  OF  RAILWAY
 EMPLOYEES  FOR  SELLING  TELE
 PHONE  WIRES  IN  MORADABAD.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  In  reply  to
 part  (a)  of  Unstarred  Question  No.  6077
 asked  in  the  ‘Lok  Sabha  by  Shri  Ranjit
 Singh  on  2.4.1968,  the  followingi  -oforme-
 tion  was  given  ;
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 (a)  Yes,  but  he  was  arrested  on
 25.3.1968..

 The  correct  reply  to  part  (a)  of  Un-
 starred  Question  referred  to  above  is  as
 under  :—

 “(a)  Yes,
 25,2.1968.

 but  he  was  afrested  on

 2.02  brs.

 RE.  PRIVILEGE  MOTIONS  AND
 CALLING  ATTENTION  NOTICES

 MR.  SPEAKER  :  Before  I  take  up  the
 other  business  I  would  like  to  inform  the
 House  that  I  have  received  a  number
 of  privilege  motions  and  calling-attention
 notices  about  Professor  Thacker’s  resig-
 Nation  and  the  conflicting  statements  that
 are  coming.  Since  the  Minister  was  not
 here—he  has  come  today—-I  have  admitted
 a  calling-attention  notice  for  tomorrow
 and  have  not  taken  up  immediately  the
 Previllege  motions.  Let  us  hear  the
 Minister  tomorrow  as  to  what  it  is  about.
 Perhaps,  he  may  satisfy  all  of  you  and
 me  too.

 2.03  brs.

 PAPERS  LAID  ON  THE  TABLE

 Notifications  ander  Export  (Quality
 Control  and  {nspection)  Act

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH)  :  Sir,  I  deg  to
 lay  on  the  Table  :—

 (l)  A  copy  each  of  the  following
 Notifications  under  sub-section  (3)  of
 section  M7  of  the  Export  (Quality  Control
 and  Inspection)  Act,  963  ;—

 (i)  The  Export  of  Cashew  Kernels
 (Quality  Control  and  Inspection)
 Second  Amendment  Rules,  1967,
 published  in  Notification  No.
 S.O.  87  in  Gazette  of  India  dated
 2nd  January,  1968.

 (ii)  The  Export  of  Cashew  Kernels
 (Quality  Control  and  Inspection)
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
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 S.O.  480  in  Gazette  of  India  dated
 the  Sth  February,  ‘1968.

 (iii)  The  Export  of  Rubber  Belting
 (Inspection)  Amendment  Rules,
 1968,  published  in  Notification
 No.  S.O.  298  in  Gazette  of
 India  dated  the  4th  April,  1968.

 (2)  A  sta  showing  r  for
 delay  in  laying  the  Notifications  men-
 tioned  at  items  (i)  ‘and  (ii)  above.
 (Placed  in  Library.  See  No.  LT-987/68]

 Notification  under  Mines  and  Minerals
 (Regu!  and  Devel  t)  Act,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.C.  SETHI):  Sir  I
 beg  to  lay  on  the  Table  :—

 (l)  A  copy  each  of  the  following Notifications  under  sub-section  (I)  of
 section  28  of  the  Mines  and  Mineralg
 (Regulation  and  Development)  Act, 957  :—

 (i)  The  Mineral  Concession  (Fourth
 Amendment)  Rules,  1968,
 published  in  Notification  No.
 G.S.R.  703  in  Gazette  of  India
 dated  the  43th  April,  1968.

 (ii)  The  Mineral  Concession  (Third
 Amendment)  Rules,  1968,
 published  in  Notification  No.
 G.S.R.  704  in  Gazette  of  Jadia
 dated  the  i3th  April,  1968.
 [Plaeed  in  Library.  See  No,  LT-
 988/68).

 (2)  (i)  Review  by  the  Government  on
 the  working  of  the  Singareni
 Collieries  Company  Limited,
 for  the  year  1966-67,  under  sub-
 section  (4)  of  section  6I9A  of
 the  Companies  Act,  956  (Hindi
 and  English  versions).

 (ii)  A  copy  of  the  Annual  Report
 of  the  Singareni  Collieries
 Company  Limited,  for  the  year
 ‘1966-67,  along  with  the  Audited
 Accounts  and  the  comments  of
 the  Comptroller  and  Auditor
 General  thereon.  [Placed  in
 Library.  See  No.  LT-989/68}.  |
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 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  SITTING

 OF  THE  HOUSE

 Minutes

 SHRI  THIRUMALA  RAO  (Kakinada)  :
 Sir,  I  beg  to  lay  on  the  table  Minutes  ot
 the  Fourth  and  Fifth  Sitting  of  the  com-
 mittee  on  Absence  of  Members  from  the
 Sittings  of  the  House  held  during  the
 current  Session.

 ESTIMATES  COMMITTEE

 Minutes

 eft  विभूति  सिश्र  (मोतीहारी)  :  अध्यक्ष
 महोदय,  मैं  गृह-का्य  मन्त्रालय  संघ  लोक  सेवा
 आयोग  --के  बारे  में  प्राककलन  समिति  के  47  वें
 प्रतिवेदन  से  सम्बन्धित  बैठकों के  कार्यवाही-
 सारांश  सभा  पटल  पर  रखता  हूँ

 2.05  brs.

 LEAVE  OF  ABSENCE  FROM  THE
 SITTINGS  OF  THE  HOUSE

 MR.  SPEAKER:  The  Committee  on
 Absence  of  Members  from  the  Sittings  of
 the  house  in  their  Fifth  Report  have  re-
 commended  that  leave  of  absence  be
 granted  to  the  following  Members  for  the
 periods  indicated  against  each  :—

 (i)  Shri  ५.  ४.  Tamaskar—
 iith  April  to  l0th  May,  968
 (Fourth  Session.)

 (2)  H.H.  Raja  Yesvantrao
 M.  Mukne—
 12th:  February  to  19th  March,  968
 (Fourth  Session).

 (3)  Shri  A.  Nesamony
 23rd  December,  967
 (Third  Session)  and
 J2th  February  to  i9th  April,  968
 (Fourth  Session)
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 (4)  Shri  Masuriya  Din—  हि
 27th  February  to  4th  April,  968
 (Fourth  Session).

 (5)  Rani  Lalita  Rajya  Laxmi—
 4th  February  to  2th  April,  968
 (Fourth  Session).

 I  take  it  that  the  house  agrees  with  the
 recommendations  of  the  Committee.

 SOME  HON.  MEMBERS:  Yes.

 MR.  SPEAKER  :  The  Members  will
 be  informed  accordingly.

 COMMITTEE  ON  PUBLIC
 UNDERTAKINGS

 Thirteenth  Report
 शमी  gto  नाग  तिवारी  (गोपालगंज)  :

 श्रघ्यक्ष  महोदय,  मैं  श्र्योक  होटल  लिमिटेड,  नई
 दिल्ली  के  बारे  में  सरकारी  उपक्रमों  सम्बन्धि
 समिति  का  2  वां  प्रतिवेदन  पेश  करता  हूँ

 12.053  brs

 *DEMANDS  FOR  GRANTS
 1968-69 —Conrd. —  Contd.

 Ministry  of  Tourism  and  Civil  Aviation

 MR.  SPEAKER:  We  are  going ahead  with  the  Demands  fairly  well  except for  one  or  two  Demands  that  we  have  lost
 because  of  the  UP  discussion,

 The  house  will  now  take  up  discussion
 and  voting  on  Demand  Nos.  75  to  78,  26
 and  27  relating  to  the  Ministry  of  Tourism
 and  Civil  Aviation  for  which  3  hours  have
 been  allotted,

 Hon.  Members  present  in  the  House
 who  are  desirous  of  moving  their  cut
 motions  may  send  slips  to  the  Table  within
 5  minutes  indicating  the  serial  numbers  of
 the  cut  motions  they  would  like  to  move.

 *Moved  with  the  recommendation  of  the  President.



 2435  056.  (Min.  of  VAISAKHA  3,  1890,  (SAKA)  Tourism  and  Civil  Avi.)  2436

 श्री  देवराव  पाटिल  (यवतमाल)  :  प्रष्यक्ष  Demand  No.  77—Aviation.

 महोदय,  मैं  जानना  चाहता  हूँ  कि सोशल  वेल-
 फेप्रर  की  डिमांड  कब  झाने  वाली  है  ?

 MR.  SPEAKER:  I  do  not  know
 anything.  I  am  not  here  to  answer  sup-
 plementaries.  The  Business  Advisory
 Committee  takes  decisions  and  [  enforce
 them  here.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH
 (Parbhani)  :  Sir  before  you  take  up  the
 Demands  I  have  to  draw  your  attention  to
 the  fact  that  the  guillotining  of  particular
 ministries  is  a  new  invention.  It  started
 last  year.  Now,  an  important  ministry
 like  that  of  the  social  welfare  which  deals
 with  ten  crores  of  people......  (Interruption;,

 MR.  SPEKER:  Order,  order.  This
 was  brought  to  my  notice  yesterday  by
 Shri  Bhandare  and  some  other  hon.
 Members.  I  said,  “There  is  a  business
 Advisory  Committee  meeting  today  at
 4  P.M.  ;  why  do  you  not  come  and  discuss
 it  there  2”  Even  nowI  am  Saying  that.
 T  have  no  objection  as  to  which  Demand
 is  taken  up  ;  I  am  not  interested.  Let  hon.
 Members  come  there.  We  shall  discuss
 and  if  it  is  the  will  of  the  Business
 Advisory  Committee,  I  have  absolutely  no
 objection.

 Demand  No.  75—Ministry  of  Tourism  and
 Civil  Aviation.

 Motion  moved  :
 “That  a  sum  ‘not  exceeding

 Rs.  16,24,000  be  granted  to  the
 President  to  complete  the  sum  _  neces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Ministry  of  Tourism
 and  Civil  Aviation’.”

 MR.  SPEAKER  ;

 Demand  No.  76—Meteorology.

 Motion  moved  :
 “That  a  sum  not  exceeding

 Rs.  -3,12,51,000  be  granted  to  the
 President  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 ‘year  ending  the  3ist  day  of  Margh,
 $969,  in  respect  of  ‘Meteorology’,"

 MR.  SPEAKER  :

 MR.  SPEAKER:  Motion  moved  :
 “That  a  sum  _  not  exceeding

 Rs.  10,10,83,000  be  granted  to  the
 President  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Aviation’.”

 Demand  No.  78—Other  Revenue  Expenditure
 of  the  Ministry  of  Tourism  and  Civil
 Aviation.

 MR.  SPEAKER  :
 “That  a  sum  not  _  exceeding

 Rs.  -1,82,76,000  be  granted  to  the
 President  to  complete  the  sum  _  nes-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1969,  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Minisiry  of  Tourism
 and  Civil  Aviation’.”

 Motion  moved  :

 Demand  No.  26—Capital  Outlay  on  Aviation.
 MR.  SPEAKER  :

 “That  a  sum_  not  exceeding Rs.  6,72,55,000  be  granted  to  the
 President  to  complete  the  sum  _neces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 yenr  ending  the  ३5  day  of  March,
 1969,  in.respect  of  ‘Capital  Outlay  on ory Aviation’.

 Moved  motion  :

 Demand  No.  !27—Other  Capital  Outlay  of the  Ministry  of  Tourism  and  Civil
 Aviation.

 MR.  SPEAKER:  Motion  moved  :
 “That  a  sum  not  _  exceeding Rs.  -4,88,15,000  be  granted  to  the

 President  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 yeae  ending  the  3Ist  day  of  March,
 1969,  in  respect  of  ‘Other  Capital  Outlay of  the  Ministry  of  Tourism  and  Civil orn Aviation’.

 These  Demans  are  now  before  the
 House.  a
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 SHRI  GADILINGANA  GOWD  faith  and  they  have  got  the  belief  in  the
 (Kurnool):  Mr.  Speaker,  Sir,  I  am  very  ancient  saying  that  Sreesailam  sikharam
 glad  to  hear  from  my  friends  and  from
 Members  of  this  House,  who  have  had
 very  long  flights  in  the  Air-India  and  the
 Airlines  Corporation  Services,  that  our
 air  services  are  running  very  efficiently  and
 that  our  services  are  in  no  way  inferior  to
 that  of  any  developed  western  country.
 These  two  organisations  are  business
 organisaeions  and  they  should  not  be
 satisfied  only  with  giving  good  services
 to  the  people  but  should  also  earn  some
 profits.

 You  know,  Sir  the  Government  has
 invested  about  Rs.  53  crores  in  these  two
 organisation  while  standing  guarantee  for
 about  Rs.  40  crores.  While  the  Air-India
 is  running  with  a  profit  of  about
 Rs.  3  crores  within  the  course  of  the
 last  seven  months  and  is  estimated  to  earn
 about  another  Rs.  2  crores;  the  Airlines
 Corporation,  I  am  told,  is  running  under
 a  loss  of  about  Rs.  2  crores  within  these
 seven  months  and  is  likely  to  lose  about
 Rs.  2  crores  more.

 I  have  not  been  able  to  understand  as
 to  why  the  Airline  Corporation  is  losing.
 Very  recently  they  have  increased  the
 frieght  by  about  1S  per  cent  and  this
 corporation  has  been  receiving  subsidy  of
 about  Rs.  22  lakhs  to  Rs.  43  lakhs  from
 the  Finance  Ministry.  In  spite  that  it  has
 been  losing.  By  extending  its  services
 throughout  the  country  and  by  reducing
 the  rates  of  frieght,  I  am  confident  that
 the  Airlines  Corporation,  while  serving  the
 people,  may  earn,  some  profits.  Our
 country  is  a  very  vast  country  and,  there-
 fore,  I  request  the  Minister  to  examine  the
 possibility  of  extending  the  air  services  to
 various  places  in  the  country  so  that  no
 place  in  the  country  should  be  at  a  distance
 of  not  less  than  100  miles.

 In  1954-55  there  was  a  proposal  for
 ap  airstrip  at  Kurnool.  Probably  on  the
 ground  that  the  capital  of  Andhra  Pradesh
 was  shifted  from  Kurnool  to  Hyderabad,
 this  has  been  droppod.  Probably  it  is  on
 account  of  not  knowing  the  importance  of
 Kurnool.  Kurnool  is  an  important  place  and

 one  of  the  72  Jvotirlingams  of  our  country
 is  situated  in  the  Nallamalai  forests  of
 Kurnool  District  which  people  from  every
 nook  and.corner  of  this  country  visit.
 This  country  is  predominantly  of  Hindy

 drisyam  punarjanmam  na  vidyate,  that  is  too
 say,  people  who  go  and  havedarshan  of  this
 deity  will  not  have  rebirth  at  all.  There-
 fore  I  request  the  hon.  Minister  kindly  to
 construct  an  airstrip  at  Kurnool  and  extend
 some  air  service  either  from  Hyderabad  or
 from  Bangalore.

 At  Bellary  there  is  an  airstrip  which  is
 at  a  distance  of  about  35  miles  from  the
 Vijianagaram  Kingdom  ruins.  It  is  a  very
 important  historical  place.  There  the
 Government  also  is  spending  some  money
 on  improving  tourism  but  they  have  not
 made  any  effort  to  see  that  the  Bellary
 airport  is  improved  and  an  air  service  is
 given  to  that  place.

 Coming  to  tourism,  that  is  being  deve-
 loped  in  the  Western  countries  as  one  of
 the  largest  industries.  I  am  told  that  every-
 one  among  25  people  isa  tourist.  They
 have  been  earning  very  huge  amounts  of
 foreign  exchange.  For  instance,  Spain,
 having  a  population  of  ३]  millions  is  earn-
 ing  about  Rs.  750  crores  worth  of  foreign
 exchange  ;  Greece,  having  a  population  of
 8.5  millions,  is  earning  foreign  exchange worth  about  Rs.  75  crores  ;  Yugoslavia,
 having  a  population  of  20  millions,  is  earn-
 ing  about  Rs.  Il2  crores  worth  of  foreign
 exchange.  In  U.S  A.  also,  tourism  is  the
 second  largest  industry.

 In  our  country,  the  Government  have
 not  taken  any  effort  to  attract  more  tourists
 from  various  other  countries.  I  am  told,
 last  year,  about  -1,80,000  people  visited  our
 country.  Asa  matter  of  fact,  this  having
 a  large  population  and  having  so  many
 important  places  of  pilgrimages  and  impor-
 tant  places  of  historic  value  has  not  been
 able  to  attract  many  tourists.  Iam  told,
 it  has  earned  only  about  Rs.  24  crores,
 last  year,  that  is,  only  Rs.  .4  crores  more
 than  what  was  earned  in  the  year  previous
 to  that.  Therefore,  I  request  the  hon.
 Minister  to  kindly  examine  the  possibilities
 of  attracting  more  tourists  to  our  country.

 The  Government  has  not  identified  our
 tourists  as  “holiday  men”.  They  have  to
 be  given  more  facilities  to  visit  our  country
 and,  to  give  more  facilities,  the  Govern-
 ment  should  lay  better  routes,  provide  good
 hotels,  provide  proper  lodging,  provide
 good  musjc,  ease  customs  and  jmmigration
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 formalities,  provide  more  wayside  rest
 houses  and  scrap  prohibition.

 I  am  sure  the  Government  will  be  in  a
 position  to  attract  more  tourists,  by  pro-
 viding  alf  these  facilities,  and  will  be  in  a
 position  to  earn  more  foreign  exchange.

 MR.  SPEAKER:  This  Demand  has
 been  allotted  only  3  hours.  How  much
 time  will  the  Minister  take  ?  You  will
 take  about  45  minutes.

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 My  colleague,  the  Deputy  Minister,  will
 like  to  take  about  0  minutes.  I  will  take
 35  minutes.

 MR.  SPEAKER  :  It  is  all  right.  So,
 the  Minister  will  reply  at  3-30  p.m.  He
 will  take  half  an  hour  only.  In  between,
 the  Deputy  Minister  may  intervene.  We
 will  finish  it  by  4  O’Clock.  We  will  take
 up  the  next  Demand  at  4  O’Clock.

 Some  Members  have  sent  me  a  list  of
 half  a  dozen  names  of  Independent
 Members  who  want  to  speak.  Every  Inde-
 pendent  Member  must  send  his  name  if  he
 wants  to  speak.  There  is  no  point  in  send-
 ing  me  a  list  of  half  a  dozen  names.  That
 will  not  be  recognised.  Any  Independent
 Member  who  wants  to  speak  may  kindly
 send  his  name  to  me.  Shri  Chintamani
 Panigrahi.

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  Mr.  Speaker,  Sir,  |  juse
 want  to  bring  to  the  notice  of  the  Govern-
 ment  and  the  Minister  concerned  the
 Natural  beauty  and  attraction  which  Orissa
 possesses  for  the  vast  number  of  tourists
 not  only  from  India  but  also  from  other
 countries.  It  is  must  unfortunate  that  the
 vast  attraction  of  tourist  centres  in  Orissa
 has  not  been  fully  utilised  in  all  these
 years.  The  tourist  traffic  to  Orissa  is
 gradually  fatling  down.

 In  this  connection,  I  want  to  bring  to
 the  notice  of  the  hon.  Minister  the  beauti-
 ful  Chilka  lake  which  is  one  of  the  most
 beautiful  lakes  in  our  country  and  in  the
 eastern  region  of  our  country  also.  It  has
 got  vast  potentialities  for  attracting  a  large
 number  of  tourists  and,  most  specially,
 during  wiotes  waea  millions  of  birds  from
 Mansarovar  coms  to  Gaile  Lake  and  go
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 back,  after  March,  to  Mansarovar.  For
 that,  a  number  of  tourists  even  from
 eastern  India,  not  being  sponsored  by  the
 Government,  also  visit  that  Lake.  I  just
 want  to  mention  here  that  near  the  Chilka
 Lake  a  number  of  recreational  facitities  can
 be  provided  at  present  without  spending
 much  money.

 There  was  a  scheme  for  the  develop-
 ment  of  this  Chika  Lake  tong  before,  even
 when  I  was  a  Member  of  the  Lok  Sabha
 in  ‘1957,  There,  the  acquatic  sports  can  be
 developed  and  also  fishing,  bird-shooting
 and  a  fairly  long,  at  least  0  miles,  marine
 drive  which  will  be  unique  in  India  be-
 cause  in  no  other  place  in  the  country  you
 could  have  around  the  Lake  a  long  stretch
 of  0  miles  of  marine  drive  with  beautiful
 hills  and  greenery  all  the  year  round.  [
 Suggest  let  the  Government  examine  an
 integrated  scheme  of  tourist  development
 for  Chilka  Lake  which  will  include  provid-
 ing  of  acquatic  sports  fishing,  bird-shoating
 and  marine  drive  with  at  least  50  to  60
 cottages  which  can  afford  the  tourists  faci-
 lities  to  stay  there  and  to  go  in  far  boat-
 ing.

 I  hope  the  Government  will  consider
 this  and  wilt  also  provide  a  number  of
 smal!  mechanised  boats  so  that  the  tourists
 can  go  in  for  boating  in  the  moonlit
 night.  I  know  our  Minister  is  very  much
 fond  of  moonlit  night  because  he  has
 written  some  poems  also  on  that.  Chilka
 Lake  in  the  moonlit  night,  is  a  very  beauti-
 ful  scenery  to  see.  I  invite  Dr.  Karan
 Singh  and  Mrs.  Karan  Singh  also  to  visit
 Chilka  Lake  in  the  moonlit  night.

 Again,  there  is  the  place  of  Konarak.
 What  a  beautiful  monument!  It  is  a
 magnificent  monument  of  the  ancient  art
 which  stands  today  for  the  last  700  years.
 It  is  majestic  in  its  ruins.  The  Govern-
 ment  of  India  has  spent  some  money  on
 it  but  still  itineeds  renovation.  I  appeal
 to  the  hon.  Minister  that  more  and  more
 facilities  should  be  provided  at  Konarak.
 Whenever  people  go  there,  they  all  return
 young.  When  they  see  Konarak,  they
 become  young.  It  is,  therefore,  necessary
 that  Konarak  should  be  provided  with
 more  tourist  facilities.  But  today  the
 facilities  provided  are  too  meagre.

 Then,  I  bring  to  the  notice  of  the  hon.
 Minister  the  question  about  the  develop-
 pent  of  the  sifrounding  area  of  the  एकबपाकर
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 [Shri  Chintamani  Panigrahi]
 ful  temples  of  Bhubaneshwar.  The  Prime
 Minister  has  also  seen  the  beautiful  temples
 of  Bhubaneshwar.  Bhubaneshwar  is  called
 acity  of  one  thousand  temples.  Today,
 they  are  all  completely  destroyed.  Even
 ‘the  famous  temples  of  Lingaraj  and  Raj-
 rani  which  are  embodiments  of  human
 skill  and  art  are  languishing.  Something
 should  be  done  to  such  a  beauty.  We  are
 searching  for  beauty  elsewhere.  Beauty  is
 there  lying  unnoticed.  I  think,  the  hon.
 Minister  will  discover  this  beauty  which
 lies  in  Orissa  in  such  splendour  and
 plenty.

 There  was  also  a  proposal  to  beautify
 the  surroundings  of  the  temples.  If  you
 go  to  Bhubaneshwar  Temple,  you  will  find
 there  is  all  dirt  and  filth.  How  can  the
 tourists  go  there?  It  is  better  the  sur-
 rounding  of  Bhubaneshwar  Temple  and  the
 Khaudagiri  and  Udayri  Caves  are  beauti-
 fied.  There  was  a  programme  for  the  last
 30  years  to  beautify  Gopalpur,  Konarak
 and  Purl  sea  beach.  What  happened  to
 all  those  places?  They  remain  as  they
 are.  It  is  only  the  fishermen  who  live
 there  and  pursue  their  age-old  profession
 of  fishing.

 There  is  no  improvement  done  there.
 I  hope  these  things  will  recelve  urgent
 ‘consideration  at  the  bands  of  Government.

 Then,  there  is  the  famous  place  Lalit-
 giri  which  is  about  two  thousand  years  old,
 where  Buddhist  shrines  and  monasteries
 have  been  excavated  due  to  the  Govern-
 ment  of  India’s  efforts.  But  there  is  no
 road  communication  there,  and  there  is  no
 further  development  there.  There  is  a
 scheme  to  develop  this  Lalitgiri  complex.
 ]  was  told  in  answer  to  one  of  my  ques-
 tions  that  the  details  were  awaited  from
 the  State  Government.  I  do  not  know
 how  long  it  would  take  for  these  details  to
 come  here  and  how  long  it  will  take  for
 the  Minister  to  develop  those  aeras.

 l  have  personally  invited  the  hon.
 Minister  to  visit  one  famous  place  of  pil-
 gtimage,  namely  Kantilo  in  Khandapara
 which  is  the  ancient  abode  of  Lord  Jagan-
 nath.  Lord  Jagannath  was  not  first  at
 Puri  but  at  Kantilo.  I  hope  the  hon.
 Minister  would  like  to  see  this  ancient
 gbode  of  Lard  Jagannath.  This  is  a  famous
 pnd  agcient  place  of  pilgrimage.  Rut  it
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 has  no  road  communication  and  there  are
 no  proper  facilities  there.  The  pilgrims
 who  go  to  Puri  feel  that  their  pilgrimage
 is  not  completed  unless  they  have  been  to
 Kantilo  also.  Therefore,  I  would  suggest
 that  there  should  be  road  communications
 developed  to  that  place.  Only  a  minor
 bridge  is  required  to  complete  the  road
 communication  from  Khandapara  to  Kan-
 tilo  on  the  river  Kuanria.

 If  Rs.  3  to  4  lakhs  could  be  provided,
 then  this  bridge  can  be  completed,  and  the
 road  communication  can  be  established  to
 that  place.

 Recently,  a  tourist  survey  has  been
 made,  but  I  am  completely  surprised  at  the
 Teport  of  the  Tourist  Survey  Committee
 and  I  find  that  it  is  completely  disappoint-
 ing.  They  have  said  that  the  number  of
 tourists  coming  to  India  from  the  Western
 countries  has  been  gradually  falling  down.
 If  that  had  been  compensated  by  an  in-
 crease  in  the  number  from  the.  Eastern
 countries,  I  would  not  have  minded  it.
 But  the  report  discloses  that  India  was
 losing  fast  a  very  large  number  of  tourists
 from  the  U.S.A.  due  to  unfavourable
 conditions,  I  do  not  know  what  these
 unfavourable  conditions  are  which  this
 committee  wants  us  to  remedy.  I  would
 like  to  know  from  the  hon.  Minister  what
 steps  are  being  taken  to  see  that  those  un-
 favourable  conditions  which  do  not  attract
 tourists  from  the  Western  countries  are
 remedied  and  whether  any  efforts  have
 been  made  in  that  direction.

 With  regard  to  the  India  Tourism
 Development  Corporation,  I  would  like  to
 submit  in  all  earnestness  that  whatever
 efforts  are  being  put  forth  by  this  corpora-
 tion  are  not  commensurate  with  the  invest-
 ‘ment  that  the  Government  have  put  in.  I
 would  like  to  know  from  the  hon.  Minister
 the  specific  programmes  that  this  corpora-
 tion  has  undertaken  and  whether  these
 ‘programmes  have  been  implemented  in  any
 part  of  the  country,  and  if  so,  to  what
 extent.

 Now,  I  would  like  to  bring  to  the
 notice  of  the  hon.  Minister  the  difficulties
 with  regard  to  regular  plane  connection  to
 Orissa,  particularly  from  Delhi  to  Bhubane-
 shwar.  Thore  is  no  direct  flight  from
 Delhi  to  Bhubaneshwar,  just  as  there  is  ng
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 direct  train  from  Delhi  to  Bhubaneshwar.
 All  the  State  capitals  have  now  been  linked
 by  direct  train  services  like  Dakshin
 Express  or  some  other  Express.  But  there
 is  no  ‘direct  connection  at  present  to
 Bhubaneshwar.  In  the  name  of  Lord
 Jagannath  at  least,  there  should  be  a  direct
 train  service  from  Delhi  to  Bhubaneshwar
 and  Puri.  There  is  no  direct  plane  con-
 nection  also  now  from  Delhi  to  Bhubane-
 shwar,  and  we  have  go  to  Calcutta  and
 then  catch  the  plane  to  Bhubaneshwar  from
 there,  the  difference  in  timing  between  the
 two  services  being  only  about  25  minutes
 or  so.  But  nowadays,  due  to  the  grace  of
 the  hon.  Minister,  the  planes  are  also
 flying  late.  So,  whenever  we  reach  there,
 we  can  get  about  half  an  hour  to  one
 hour’s  time  to  catch  the  next  plane.

 In  the  Bhubaneshwar  aerodrome  itself
 some  more  facilities  shouid  be  provided.
 Recently,  about  Rs.  3  to  4  lakhs  has  been
 spent  in  strengthening  an  existing  runway.
 T  would  like  to  know  from  the  hon.  Minis-
 ter  whether  this  runway  has  been  stre-
 ngthened  only  for  the  landing  of  Dakotas.
 When  Rs.  4  lakhs  has  been  spent,  we  do
 not  know  why  something  more  could  not
 have  been  invested  so  that  bigger  planes
 could  also  land  there.  The  Dakotas  and
 the  Viscounts  are  gradually  becoming
 obsolete  and  are  not  very  much  in  use  and
 they  may  go  out  of  use  after  three  or
 four  years.  So,  I  would  like  to  know  why
 Government  should  not  spend  more  for
 strengthening  the  runway  so  that  bigger
 planes  could  land  there.  I  would  submit  that
 the  runway  should  be  made  suitable  for
 lauding  of  bigger  planes,  and  more  faci-
 lities  should  be  provided  at  Bhubane-
 shwar.

 SHRI  BABURAO  PATEL  (Shajapur)  :
 This  is  another  Ministry  with  a  bad  past.
 Thc  only  silver  lining  to  the  present  posi-
 tion  is  that  it  has  a  Minister  who  is  not  a
 professional  politician.  He  is  known  for
 his  honour  and  integrity,  and  I  hope  he
 will  have  the  intellectual  integrity  to  realise
 and  appreciate  the  points  put  forward  by
 the  Opposition  during  this  debate.

 I  come  to  one  of  the  departments
 which  is  very  notorious  for  its  expenditure
 and  extravagance;  that  is,  Air  India.  I
 take  only  one  instance.  Air  India  orga-
 nises  what  is  called  ‘inaugural  flights’  dur-
 ing  three  months  in  a  year.
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 What  are  these  inaugural  flights
 supposed  to  be?  The  word  ‘inaugural’
 means  something  new  that  is  being  initiated
 or  introduc:d.  But  in  this  case,  what
 happens  is  that  the  old  flying  birds  keep  on
 taking  old  flying  racketeers  to  foreign
 countries  during  the  three  months.

 Last  year,  there  were  14  inaugural
 flights  in  which  586  guests  were  flown  from
 India.  They  were  all  supposed  to  be  VIPs.
 When  I  asked  Dr.  Karan  Singh  a  question
 he  named  306  people,  but  he  did  not  name
 280  peop!e  at  all.  These  280  were  unknown
 and  unnamed.  These  people  are  flown  on
 eight  grounds:  persons  of  commercial
 importance,  i.e.,  representatives  of  business
 houses,  as  a  source  of  revenue,  travel
 agency  representatives  and  tour  operators,
 representatives  of  the  press  for  publicity,
 members  of  the  Air  India  Board,  officials
 connected  with  either  the  operation  of  air
 services  or  with  governmental  agencies,
 MPs.  and  Government  of  India  officials.
 I  have  been  given  the  names  of  306  persons
 who  were  flown  with  their  addresses,  full
 names  as  well  as  how  they  were  connected
 with  business.  I  do  not  heve  much  to  say
 about  them.  But  there  is  ‘one  person  in
 this  list  called  Kantilal  Desai,  Delhi.  His
 father’s  name  is  not  mentioned.  His  busi-
 ness  is  not  mentioned.  I  would  like  to
 know  under  what  category  out  of  these  8
 he  comes.  Is  he  a  person  of  commercial
 importance  ?  I  do  not  think  so,  because
 he  is  not  likely  to  get  any  business  as  a
 source  of  revenue  for  Air  India.  Is  he  a
 travel  agency  representative  ?  Not  so.  He
 is  not  a  representative  of  the  press.  He  is
 not  a  member  of  the  Air  India  Board.  He
 is  not  an  official  connected  with  the  opera-
 tion  of  air  services  nor  is  he  an  MP.  He
 is  not  a  government  official.  Then  under
 what  category  does  he  come  ?

 श्री  रवि  राय  (पुरी)  :  क्या  माननोय  सदस्य
 उन  के  पिता  जी  का  नाम  नहीं  जानते  ?

 SHRI  BABURAO  PATEL:  I  do  not
 know.  I  want  to  know  the  name  of
 his  father.  I  want  to  know  the  address  of
 this  person.  I  want  to  know  the  reason
 why  he  was  taken  all  the  way  to  London

 on  an  inaugulal  flight.  When  a  person
 goes  from  hcre  on  such  a  flight,  he  is
 expected  to  return  by  the  same  flight  be-
 cause  this  is  a  courtesy  and  hospitality
 offered  though  I  do  not  know  for  what
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 purpose  it  was  offered.  He  went  as  a
 guest  and  sbould  have  returned  as  a  guest.

 This  man,  Kantilal  Desai,  landed  at
 London  and  never  returned  by  the  inaugu-
 ral  flight.  He  returned  after  three  months.
 I  would  like  to  know  where  he  went  from
 London  and  why  he  was  not  brought  back
 by  the  inaugural  flight  by  Air  India.

 The  second  thing  is  that  during  these
 4  inaugural  flights,  Government  spent,
 that  is,  Air  India  ‘spent,  £37,750,  at  the
 rate  of  £20  per  head,  for  entertainment
 and  hospitality  on  these  guests.  When  we
 are  short  of  foreign  exchange,  where  the
 hell  do  we  get  all  these  funds  from  y  Why
 is  this  at  all  necessary  when  other  air
 companies  do  not  at  all  have  such  inaugu-
 ral  fights  except  when  a  new  aeroplane
 ds  introduced  on  the  line?  They  do  not
 have  inaugural  ffights  merely  to  give  some
 sort  of  a  holiday  or  picnic  to  these  big
 ‘people.

 Then  I  do  not  know  why  Members
 of  Parliament  should  be  taken  on  an
 ‘inaugural  flight.  They  do  not  in  any
 manner  help  to  sell  tickets.  Most  of  them
 cannot  afford  to  fly.  But  they  are  taken,
 for  one  reason  or  other.  If  the  Air  India
 people  think  that  by  taking  MPs  on  these

 ‘flights  they  will  not  talk  saucy,  they  are
 very  much  mistaken.  Rather  they  might

 have  these  free  flights,  enjoy  all  the  hospita-
 lity  and  then  have  free  talk  here.

 Then  we  find  that  a  number  of  smug-
 glers  are  also  being  taken  as  guests  in  these
 flights.  Smuggling  is  also  done  by  mem-

 -bers  of  the  Air-India  staff.  One  Mr.  Chopra
 who  was  getting  Rs.  400  as  salary  was

 arrested  the  other  day  for  smuggling  goods
 worth  Rs.  71,000,  and  when  I  asked  a  ques-
 tion  how  many  more  smuggling  cases  were
 traced  and  caught,  they  asked  for  time
 and  I  have  been  waiting  for  a  reply  for  the
 last  two  months.  Another  aspect  of  Air-
 India  is  that  it  is  a  concern  which  is  domi-
 nated  by  Parsis.  It  was  a  Parsi  gentleman
 who  first  flew  into  Bombay  from  Karachi,
 with  the  result  that  the  domination  of  the
 Parsi  still  continues.  We  had  a  handsome
 Prime  Minister  wearing  a  red  rose  who
 decided  matters  on  emotional  basis  and
 because  of  this  emotional  basis  he  appoint-
 ed  Mr.  Tata  as  the  Chairman  of  Ait-India.
 I  cannot  understand,  whatever  competence

 @  person  map  have,  why  there  should  be

 “APRIL  23,  968  Tourism  and  Ctvil  Ari.)

 Private  gentleman  as  Chairman  of  a
 Government-sponsored  autonomous  con-
 cern,  and  why  he  should  manage  its
 activities.

 SHRI  NARENDRA  SINGH  MAHIDA
 (Anand);  It  is  rather  unfair.

 MR.  SPEAKER:  Let  him  have  bis
 say  now.

 SHRI  BABURAO  PATEL:  Another
 aspect  which  I  am  not  able  to  understand
 is  why  the  foreign  companies  like  J.  Walter
 Thompson  and  Clarion  McCann  are
 appointed  as  advertising  agencies  for  Air-
 India  and  Indian  Airlines  when  we  have
 got  over  hundred  competent  Indian  adver-
 tising  agencies.  When  I  asked  a  question
 over  this  the  reply  that  was  given  by  the
 hon.  Minister  was  that  Messrs.  Walter
 Thompson  have  served  Air-India  for  the
 last  thirty  years  satisfactorily.  What
 happens  is  this,  that  all  the  profits  of  these
 foreign  companies  go  to  foreign  countries.
 We  have  over  hundred  Indian  companies
 who  are  equally  competent  and  they  could
 have  been  given  the  business.  But  these
 People  say  that  these  foreign  companies
 have  served  them  satisfactorily.  By  the  same
 logic  can  we  say  that  the  British  people who  have  served  us  for  the  last  200  years
 should  still  continue  and  that  we  should
 not  have  freedom?  The  Government
 ought  to  have  taken  steps  to  encourage the  Indian  agencies  since  they  went  to
 nationalise  all  Indian  activities.  During the  last.  three  years,  Messrs  Walter  Thomp- son  have  been  paid  a  commission  of
 Rs.  5,18,433,,  while  the  firm  Messrs  Clarion
 McCann  have  been  paid  Rs.  +1,95,000  in  2
 years.  All  this  money  goes  to  a  foreign
 country.  And  all  this  could  have  been
 avoided  if  Indian  agencies  had  been
 Patronised.  This  has  happened  because

 the  Managing  Director  of  Walter  Thompson’s
 had  married  a  Parsi  woman  and  that  is
 why  the  Air-India  places  business  with
 this  firm.  So,  we  want  to  know  how  long this  communal  type  of  dealings  are  going to  dominate  our  political  scence.  The
 same  kind  of  communal  dealings  dominate
 all  our  administration.

 So,  I  would  like  Dr.  Karan  Singh  to
 look  into  the  matter  seriously  and  to  sce
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 whether  we  cannot  stop  this  kind  of  busi-
 ness  in  which  80  per  cent  of  the  profits
 go  to  the  foreign  countries  while  we  have
 our  own  hundred  Indian  advertising  agencies
 waiting  for  business.

 We  have  now  got  two  autonomous
 Corporations,  the  Air-India  and  the  Indian
 Airlines.  The  Indian  Airlines  is  another
 snakepit  of  ‘corruption.  {  have  pointed  out
 many  instances  to  the  hon.  Minister  about
 this.  One  of  them  was  regarding  air-sickness
 bags.  I  had  asked  a  question  about  this.
 They  have  purchased  bags  worth  Rs.  70,000
 in  a  year.

 Sir,  a  bag  costs  round  about  45  paise.
 That  means  about  3  to  4  lakhs  of  bags  are
 purchased  every  year.  Does  the  hon.
 Minister  mean  to  tell  us  that  33%  of  the
 People  were  air  sick  during  the  year?  I
 have  been  travelling  by  air  for  quite  some
 time  and  I  have  hardly  come  across  a  case
 of  vomitting  and  nausea.  Here,  we  are
 told  that  year  in  and  year  out  33%  of  the
 people  have  fallen  air  sick  and  air  bags
 to  the  tune  of  Rs.  70,000  are  being  purchas-
 ed  every  year.  Sir,  I  have  pointed  out
 that  the  bags  are  not  purchased  every  year
 but  only  new  bills  are  submitted  every  year
 and  somebody  is  swallowing  the  money.
 This  is  happening  again  and  again  and  it
 is  the  duty  of  the  Minister  to  Jook  into
 this  matter  personally  and  see  that  this
 poor  country  and  its  poor  people  are  not
 being  robbed  by  some  unscrupulous
 people.

 One  more  suggestion  I  would  make  and
 I  will  finish.  Sir,  instead  of  having  two
 autonomous  corporations  each  working
 in  different  direction  and  practising  corrup-
 tion  at  different  levels,  let  us  have  one
 autonomous  corporation.  Let  them  be
 combined  into  one  so  that  it  becomes  easy
 to  manage  things  and  the  Minister  can
 have  a  unitary  control  of  the  whole  thing.
 Otherwise,  what  is  happening  at  the
 Moment?  These  two  corporations  have
 a  lot  of  competition  only  in  increasing
 corruption.  This  should  be  avoided  and
 if  Dr.  Karan  Singh  could  manage  to  see
 these  two  corporations  combined  into  one,
 J  think  a  lot  of  administrative  expenditure
 could  be  saved  and  corruption  reduced.

 SHRI  N.K.  SANGHI  (Jodhpur)  :
 Mr.  Speaker,  Sir,  before  I  start  I  may  say  I
 Shave  no  fight  regarding  the  inaurgral
 flights.  But  I  wish  Sir,  that  only  those
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 M.Ps.  who  have  not  got  a  chance  to  travel
 by  the  inaugural  flight,  should  get  a  chance
 during  the  next  few  years.

 Sir,  coming  to  tourism,  there  is  no
 denying  the  fact  that  all  of  us  are  very
 much  interested  in  the  development  of
 tourism.

 2.38  brs.

 (Mr.  Deputy-Speaker  in  the  Chair]

 We  have  a  Ministry  and  a  separate
 corporation  for  this  and  we  are  spending  a
 lot  of  money  on  the  development  of
 tourism.  [am  sorry  to  say  that  with  all
 our  experience  and  planning,  we  have  been
 talking  a  lot  but  no  substantial  results  have
 been  achieved.  Sir,  there  seems  to  be
 something  basically  wrong  with  our  con-
 cept  and  administration  of  tourism.

 India,  as  you  know,  Sir,  is  a  very  large
 sub-continent,  has  got  various  types  of
 climate,  many  spots  of  scenic  beauty,  we
 have  long  beaches  and  beautiful  monuments.
 We  have  a  large  wild  life  in  the  country
 and  a  variety  of  flora  and  fauna  and  yet
 we  have  failed  in  developing  tourism.
 There  is  something  radically  wrong  with
 the  working  of  the  Ministry.  When  we
 look  at  other  countries  like  Spain,  we  find
 the  whole  economy  of  Spain  has  been  built
 up  on  tourist  trade.  If  you  take  Italy,
 they  have  developed  tourist  trade  to  such
 an  extent  that  there  is  no  parallel  else-
 where.  Look  at  some  of  the  Pacific  ocean
 countries—Japan,  Thailand  and  _  other
 countries.  They  have  all  built  up  a
 flourishing  tourist  trade  with  their  limited
 resources  and  enjoy  a  larger  share  of  world
 tourist  traffic  than  India.  Sir,  in  a  con-
 ference  which  was  held  a  few  days  ago  in
 Kashmir,  our  hon.  Minister  said  that
 Yugoslavia,  with  a  very  small  population,
 has  developed  tourism  to  a  very  large
 extent.  May  I  know  from  him  as  to  what
 is  wrong  in  this  country?  We  attract
 only  $  per  cent  of  the  world  tourist  trade
 which  is  simply  negligible.  Sir,  if  this  is
 the  speed  with  which  we  are  proceeding,
 I  do  not  think  we  can  do  anything  better.
 It  has  also  been  said  that  by  the  end  of
 the  Fourth  Five  Year  Plan,  we  will  be
 able  to  attract  about  a  million  tourists.
 Sir,  the  way  this  Corporation  is  functioning
 and  the  Ministry  is  working,  I  think,  it  is
 only  a  matter  of  dream-thinking.
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 I  would  like  to  draw  your  attention  to

 thes  old  ideas,  /aissez-faire  thinking,  that
 it  is  only  the  rich  people  who  travel  for
 pleasure  and  we  have  created  facilities  for
 rich  world  trotters.  But  now  the  trends
 are  changed.  There  is  a  large  number  of
 middle  class  tourists  and  we  have  to  create
 facilities  for  them.  They  borrow  money
 or  they  plan  the  holiday  to-day  and  they
 pay  later.  Itis  this  middle-class  tourist
 we  have  to  attract  more  and  more  and
 unless  we  can  really  do  that  and  cater  for
 the  middle  class  tourists,  I  do  not  think
 much  headway  can  be  made.

 I  would  like  to  draw  your  attention  to
 the  highest  advisory  body,  viz.,  the
 National  Development  Council.  This
 Council  is  constituted  both  of  Central  and
 State  officials  and  people  who  know  the
 tourist  business.  What  is  happening  ?
 Whatever  decisions  the  Council  has  taken,
 50%  of  them  are  thrown  into  the  waste
 paper  basket.

 Whatever  resolutions  are  passed,  in
 fact,  they  are  hardly  implemented.  When
 we  have  such  a  council,  I  am  sure  that
 the  resolution  that  this  council  passes
 should  be  taken  care  of  and  implemented.

 Not  only  this.  We  have  the  India
 Tourism  Development  Corporation,  one  of
 the  biggest  corporations  to  look  after  the
 development  of  tourism  in  India.  But  if
 you  will  see  the  history  of  it  during  the
 last  three  years,  five  Boards  of  Directors
 have  been  changed  till  now.  Whenever  a
 new  Board  comes,  it  overlooks  what  the
 previous  Board  had  done,  and  the  policy
 it  has  laid  down  and  all  that  is  thrown
 away.  If  this  isthe  way  that  the  India
 Tourism  Development  Corporation  is
 working,  I  do  not  know  which  way  it  will
 go.  It  is  high  time  that  a  re-thinking  was
 done  regarding  this  Corporation  so  that
 our  tourism  could  be  really  brought  into
 effectiveness.

 May  I  know  from  the  hon.  Minister,
 if  there  is  any  hotel  today  under  construc-
 tion  under  this  Tourism  Development
 Corporation?  There  is  today  not  a  single
 hotel  under  construction  in  this  public
 sector.  If  we  are  not  thinking  of  planning
 and  construction...
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 SHRIMATI  TARKESHWARI  SINHA
 (Barh)  :  Ramesh  Thapar  is  himself  a  con-
 struction.

 SHRI  N.  K.  SANGHI  :  That  is  for  you
 to  say  ;  but  everyone  knows  that  nothing
 is  being  done.  Unless  we  sit  down  and
 do  something  things  will  not  be  done
 at  all.

 Today,  this  Corporation  does  not  have
 a  managing  director.  It  is  really  a  sad
 state  of  affairs.  Such  a  big  Corporation
 does  not  have  a  managing  director!  The
 Board  meetings  are  held  frequently  but
 nothing  is  being  done.  No  hotels  are
 being  developed.  The  basic  purpose  with
 which  this  Corporation  was  formed  was
 for  the  development  of  hotels  for  promoting
 tourist  traffic.

 Another  point  is  when  compared  to
 the  tourist  offices  in  different  parts  of  the
 world,  and  the  tourist  offices  in  our
 country,  I  find  that  our  tourist  officers  are
 not  giving  satisfactory  service  to  the  tourists
 in  this  country.  Have  these  officers  gone
 to  the  places  of  tourist  interest  themselves  ?
 If  you  will  go  into  any  one  of  these
 tourist  offices,  you  will  be  really  saddened.
 I  have  many  times’  gone  out  of  India  and
 visited  the  foreign  tourist  offices.  But
 here,  I  am  sorry  to  say  that  the  officers
 here  in  the  tourist  offices  have  no  idea  of
 the  country  ;  they  have  not  been  themselves
 to  many  places  of  tourist  interest  in  this
 country.  Not  only  should  they  have  gone
 to  important  places  of  tourist  interest  but
 they  should  have  gone  to  the  holiday
 resorts,  to  places  of  scenic  beauty,  places
 which  could  really  be  of  tourist  interest
 and  they  should  create  interest  in  the
 tourists.  Butit  is  not  so.  If  you  just
 want  a  cushy  job,  then  join  the  tourist
 department,  and  if  you  are  lucky  you  will
 have  a  chance  to  visit  one  of  the  foreign
 countries  and  you  may  have  a  good  time.
 This  is  really  asad  affair.  We  will  not
 be  able  to  develop  tourism  on  these  lines.

 SHRI  J.  8.  KRIPALANI  (Guna)  :  Did
 you  visit  any  embassy  also  ?

 SHRI  N.  K.  SANGHI:  Now,  what
 does  a  tourist  want?  He  wants  good
 boarding  and  good  lodging.  Tourists  travel
 by  air,  road  and  rail.  They  travel  by  Air-
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 India  and  they  travel  by  the  Indian  Airlines
 Corporation.  One  of  the  biggest  corpora-
 tions  is  the  Indian  Airlines  Corporation.
 Most  of  us  who  have  been  travelling  by
 the  planes  in  this  Corporation  know  what
 it  is.  Travelling  by  the  Indian  Airlines
 Corporation  is  well-known  that  it  is  most
 inefficient  and  expensive.  If  you  see  the
 catering  in  these  flights,  the  catering  to  the
 customers,  what  are  the  facilities  that  are
 available  ?  The  facilities  that  are  available
 have  very  little  in  comparison  to  those
 available  in  the  foreign  interna)  airlines.

 Tourists  are  put  to  many  small  diffi-
 culties.  It  does  not  matter  if  one  is
 charged  Rs.  00  in  a  hotel,  or  even  Rs.  200.
 But  what  worries  the  tourist  are  small
 matters.  For  example,  take  the  telephone
 services  in  Udaipur.  There  was  no  telephone
 booth  in  Udaipur.  Recently  a  public  call
 box  has  been  installed  at  the  airport,  and
 if  one  wants  to  makea  call,  the  charge
 is  twelve  annas.  Most  of  the  time,  the
 public  call  Booth  is  closed.  It  isa  very
 small,:  silly  thing  ;  this  difficulty  could  be
 avoided.

 Only  yesterday,  I  had  been  to  Indore.
 You  will  be  surprised  to  know  that  there
 is  no  public  announcing  system  at  the
 airport  there.  When  you  operate  the
 Fokker-Friendship  services  and  similar  air
 services,  the  basic  facilities  have  to  be
 looked  into.  If  you  do  not  look  into  th
 small  things  like  these,  I  do  not  know
 how  we  can  really  go  in  for  bigger  things.

 Then,  a  few  words  about  the  shops  at
 the  airports  like  Santa  Cruz  and  Palam
 airports.  Things  there  are  selling  at  a
 fabulous  price.  A  thing  like  chocolate,
 which  sells  at  Re.  l  in  the  market,  is  sold
 at  Rs.  1.50  inthe  airport  ;  this  is  really
 cheating.  We  must  not  leave  this  for
 auction  by  the  highest  bidder;  and  thus
 allow  those  people  to  fleece  the  customer.

 The  other  day,  I  found  in  the  Palam
 airport  that  a  cup  of  coffee  was  being
 sold  at  Re.  de  Another  shop  was  opened
 and  there,  it  was  2  annasacup.  Today,
 if  you  go,  you  will  find  that  the  price  is
 Rs.  1.25.  These  are  the  things  which
 should  be  set  right.

 Now,  the  Minister  has  recently  levied
 an  entry  permit  for  entry  at  the  airports,
 It  was.  eight  annas  and  it  may  become
 Re.  i  Jater,  Jt  may  oven  be  Rs,  10,  but
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 what  worries  one  is  this:  When  all  over
 the  world;  we  have  customs-free  shopping,
 customs-free  things  to  buy,  when  we  have
 reasonable  prices,  we  cannot  get  our  own.
 Indian  products  at  cheaper  prices  at  the
 airports.  This  is  really  a  shame  for  our
 country.

 In  the  IAC  flight  from  Delhi  to
 Kathmandu  in  Nepal,  foreign  liquor  is
 advertised  and  sold.  But  it  is  told  frankly
 that  Indian  currency  will  not  be  accepted
 for  the  foreign  liquor  that  is  available  on
 these  flights.  -It  is  a  matter  of  national  shame
 and  nothing  is  more  detrimental  to  the
 Indian  sense  of  honour  and  integrity  than
 this  that  the  Indian  rupee  is  not  accepted  on
 an  Indian  Airlines  plane.  I  am  reminded  of
 a  story  of  a  flourishing  salesman  who  gave
 up  his  job  asa  salesman  and  joined  the
 police  department.  When  some  friends
 asked  him  the  reason,  he  said,  “In  my  old
 job,  I  have  to  say  every  time  the  customer
 is  right.  Nowin  this  department,  I  can
 say,  the  customer  is  wrong’.  I  think  one
 can  join  the  Indian  Airlines  and  say,  the
 customer  is  always  wrong.

 Air-India  is  a  wonderful  service.  It
 has  been  well  organised  and  is  doing  very
 well.  But  my  experience  is,  in  Air-India
 Indian  gets  the  Jast  priority.  The  Maharaja
 of  Air-India  has  lost  much  of  its  glamour.

 MR.  DEPUTY-SPEAKER  :  He  should
 conclude  now.

 SHRI  N.  K.  SANGHI:  Look  at  our
 hotels.  We  have  hotels  like  the  Taj  and
 the  Ashoka,  but  the  prices  have  gone  up.
 The  foreign  tourist  wants  a  reasonable
 accommodation  and  food  for,  say,  five
 dollars  a  day.  Hotels  like  Ranjit  and  Lodi
 are  very  dirty.  The  bath  rooms  are  dirty.
 There  is  no  cleanliness  in  these  hotels.
 Unless  you  improve  the  cleanliness,  I  do
 not  think  the  tourists  will  be  attracted  to
 them.

 We  have  to  develop  our  tourism  and
 bring  it  toa  certain  level  of  proficiency.
 We  should  remove  these  small  troubles.
 The  road  transport  is  hardly  organised.
 A  man  travelling  by  tourist  taxi  is  stopped
 at  so  many  barriers  and  there  are  always
 long  negotiations  with  the  State  Govern-
 ments.  For  rationalisation  of  road  transport
 some  agree  and  some  do  not  agree.  I
 suggest  thata  committee  of  Members  of
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 [Shri  N.  K.  Sanghi]
 Parliament  should  be  organised  to  look
 into  this  matter.  A  cell  should  be  cons-
 tituted  in  the  ministry.  If  there  is  any
 trouble,  if  somebody  cannot  get  accommo-
 dation  or  transport,  this  cell  should  come
 to  his  rescue.  That  is  the  way  to  develop
 tourism  in  this  country.

 The  prosperity  of  the  country  demands
 that  we  should  all  be  united  and  we  should
 see  that  tourism  develops  in  this  country.

 SHRI  S.  KANDAPPAN  (Mettur)  :  Sir,
 there  is  much  to  be  desired  in  the  service
 rendered  to  passengers  in  the  IAC.  I  hope
 with  the  dynamism  of  the  new  minister,
 things  will  improve.

 There  is  inordinate  delay  in  the  delivery
 of  our  luggage  and  the  aanouncement
 both  at  the  embarking  place  and  at  the
 place  where  we  get  down  is  anything  but
 clear.  Nobody  is  able  to  make  out
 whether  it  is  Greek  or  Latin  or  English.
 These  are  small  things,  but  it  will  goa
 long  way  to  make  us  feel  that  our  needs
 are  being  catered  to  effectively  if  itis  pro-
 perly  streamlined.

 I  do  aot  know  whether  Madras  airport
 is  considered  as  an  international  airport  or
 as  a  major  airport.  The  Government  is  not
 clear  in  its  mind  about  this  and  they  have
 given  an  indication  of  their  confused
 thinking  inthe  report  itself.  In  page  3,
 Madras  is  included  in  international  airports,
 but  in  the  annexure,  it  is  shown  as  a  major
 airport,  with  the  result  many  of  the
 amenities  available  at  internationa!  airports
 are  not  available  &  Madras  airport.  There
 are  very  few  houses  which  cannot  accommo-
 date  even  a  quarter  of  the  personnel
 working  there.

 lam  told  that  the  Government  has
 acquired  some  land  for  providing  housing
 facilities  there.  bope  they  will  go  ahead
 with  the  programme  and  complete  it  with-
 in  the  shortest  possible  time.

 I  would  like  to  plead  with  the  hon.
 Minister  in  respect  of  another  important
 thing.  Already  representations  have  been
 sent  and  some  Members  of  Parliament  have
 also  met  the  Minister  personally  in  this
 connection.  There  is  a  demand  consis-
 tently  for  the  past  decade  or  so  that  there
 should  be  a  small  airport  at  Salem  in  Tamic
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 laud,  Successive  Collectors  of  District
 Headquarters  in  the  town  which  has  a  popu-
 lation  of  more  than  three  lakhs  have  been
 taking  a  keen  interest  in  this  matter.  A
 few  years  back  the  Madras  Flying  Club,
 just  to  give  a  glimpse  of  what  it  would  be
 like  and  also  to  enthuse  the  people  there,
 organised  flights  for  the  public  in  that  area.
 They  have  also  acquired  some  land  there.
 The  Government  is  even  prepared  to  place
 at  the  disposal  of  the  Central  Government
 sufficient  acres  of  land  for  this  purpose.  I
 would  like  the  Minister  to  see  that  an  air-
 port  comes  up  in  that  place.

 There  is  another  very  important  matter
 to  which  I  would  like  to  draw  the  attention
 of  the  hon.  Minister.  I  understand  that
 within  a  span  of  three  or  four  years  quite
 a  good  number  of  pilots  are  due  to  retire.
 All  those  who  joined  at  the  end  of  the
 Second  World  War  are  due  to  retire  and
 there  would  be  a  demand  for  piloting  our
 civil  services.  I  do  not  know  what  facilit-
 ies  the  Government  have  at  present  to
 train  enough  personnel  to  man  our  whole
 fleet.  I  would  like  to  submit  that  it  is
 time  Government  should  from  now  onwards
 lay  the  ground  and  see  that  we  get  enough
 trained  personnel.  In  this  regard  [  would
 like  to  urge  upon  the  Government  that  they
 should  see  to  it  that  the  selection  is  made
 on  an  all-India  basis.  Of  course,  it  may
 be  said  that  it  is  being  made  on  an  all-
 India  basis  but  if  you  look  to  the  practical
 side  of  it  you  will  find  that  it  is  not  given
 the  widest  publicity  ia  the  language  papers
 and  we  do  not  attract  all  the  talent  that  is
 there  in  the  country  for  the  lucrative  jobs
 that  we  have  in  civil  aviation  and  other
 departments  of  this  Ministry.

 With  regard  to  tourism  I  do  not  want
 to  say  much  because  the  time  at  my  dis-
 posal  is  very  short.  But  I  would  like  to
 place  one  thing  for  the  consideration  of.
 Government.  Many  of  the  monuments
 particularly  in  the  south  of  our  country
 are  religious.  Probably  the  foreign  tourists
 May  not  have  much  interest  in  our  religion.
 Still  they  have  a  historical  and  architec-
 tural  value.  That  should  be  preserved  and
 publicised.  Whereas  in’  many  places  the
 people  who  happen  to  go  there  occasionally
 find  a  lot  of  and  enthusi  in  our
 old  architecture,  unfortunately,  wo  do  not
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 promote  tourism  with  a  view  to  cater  to
 the  needs  of  that  kind  of  tourists  that  may
 ve  there  in  the  world  over.

 In  my  constituency  there  is  a  place  in
 Tarmangatani  where  there  is  a  temple
 thousand  years  old.  I  learn  from  people
 who  are  good  critics  of  architecture  that
 they  have  never  come  across  such  a  beauti-
 fal  structure  anywhere  they  have  toured
 about.  There  are  many  places  like  that.
 I  am  just  giving  you  one  example  and  it  is
 not  that  I  want  this  particular  place  to  be
 recognised.  There  are  many  places  in  the
 fouth  of  that  nature  and  Government  should
 eee  to  it  that  they  give  publicity  to  these
 places.  They  should  aiso  provide  lodging
 and  boarding  facilities  at  these  places.  The
 matter  of  providing  traffic  facilities  should
 also  be  looked  into.

 With  regard  to  traffic  I  would  like  to
 gay  that  supposing  a  tourist  is  interested  in
 a  पड  eye  view  of  the  whole  country  I
 wountter  whether  the  tourist  department
 has  got  any  comprehensive  pamphlet  or
 Hand-out  to  give  té  him  covering  all  the
 Places-of  interest  in  this  country  in  various
 fields.  Also,  there  is  no  road  link  to  many
 of  even  the  important  places.  These  are
 ail  vital  matters  which  the  Government
 should  consider  They  should  see  that
 facilities  are  provided  to  encourage  tourists
 tod  go  to  these  spots.

 I  dé  hot  wantto  say  anything  on  the
 feswe  of  prohibition.  Particularly  in  my
 State.  we  are  very  strict  on  the  implemen-
 tation  of  prohibition.  Of  course,  an  excep-
 tion  is  made  in  the  case  of  tourists,  who
 ate  given  permits.

 ‘With  regard  to  hand-outs  and  books  I
 feel  there  is  afacuba.  For  many  temptes
 atid  places  of  tourist  interest  there  are  no
 hand-outs  giving  theit  historical  perspec-
 tive  er  ४  short  fistory  of  the  place  which
 will  be  of  immetse  help  to  the  tourists.
 Except  for  big  and  popular  places  like  Taj
 Mehal  and  othets,  there  are  no  hand-outs
 for  smalter  places  of  interest.  It  should
 be  attended  to.

 Then,  J  atm  sorty  to  sey  that  on  every
 Demand  we  are  constrained  to  make  some
 teferehce  to  Hindi,  which  only  indicates
 the  omiipotence  of  Hindi  in  this  country.
 Yn  this  Ministry,  for  instance,  wonder
 what  is  ths  necessity  for  the  propagation
 ot  Hindi  by  spending  a  lot  of  money.  Of
 Al}  the  Ministries,  of  the  Government  of
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 India  there  is  the  remote  chance  of  Hindi
 being  of  any  use  if  this  Ministry  because  it
 deals  with  tourism  and  aviation  where  Eng-
 lish  is  necessary.  Only  the  other  day,
 while  giving  the  reasons  for  an  air  accident,
 the  Minister  way  saying  that  it  was  due  to
 a  misunderstanding  of  the  message  given  by
 the  Geneva  airport,  which  was  transmitted
 in  French.  The  crew  were  not  able  to
 understand  this.  I  think  it  is  understood
 all  over  the  world  that  English  is  the  med-
 ium  used  by  all  airports.  Then,  what  is
 the  purpose  and  what  is  the  use  of  spending
 so  much  money  by  this  Ministry  for  the
 propagation  of  Hindi  ?

 Even  with  regard  to  communications,
 it  is  stated  on  page  VW  of  the  Report  that
 all  communications  received  in  Hindi  are
 replied  to  in  Mindi.  Are  there  not  people
 in  this  country  who  are  interested  in  other
 languages  ?  If  the  Government  want  to
 give  this  facility  or  amenity  of  transacting
 the  business  with  the  people  in  a  language
 which  fs  understood  by  them,  it  should  be
 given  to  all  people  equally  and  in  an  im-
 partial  manner.  But,  unfortunately,  ia
 this  department,  as  in  other  departments,
 they  do  not  seem  to  bother  about  the  other
 languages  or  people  speaking  other  langu-
 ages.  Suppose  I  write  a  latter  to  the
 Ministry  in  Tamil,  I  may  not  get  even  an
 acknowledgemnént.  But  if  my  hon.  friend,
 Shri  Rabi  Ray  writes  a  letter  in  Hindi,  he
 will  get  a  reply.

 SHRI  RABI  RAY  (Pati);  ‘In  Oriya.

 SHRI  S.  KANDAPPAN:  If  you
 write  it  in  Oriya,  you  will  not  get  a  reply.
 But  if  it  is  in  Hindi,  you  will  get  a  reply.
 Why  this  double  standard  2  (/nterrupt  ions)
 It  is  there.  fam  not  inventing  anything.
 I  am  just  commenting  on  what  is  there.

 श्री  रवि  राय:  जिस  भाषा  में  चिट्ठी
 जाये  उसी  भाषां  में जवाब  मिलता  चाहिए  ।

 SHRI  S.  KANDAPPAN:  _  Notifica-
 tions  and  resolutions  are  released  for  pub-
 lication  in  Hindi.  Why  could  they  not
 divert  that  money  for  the  efficient  function-
 ing  of  tke  department  ?  Iam  sure  quite
 a  good  amount  is  being  spent  for  the  pro-
 pagation  of  Hindi.  I  would  like  to  know
 the  tuté!  amount  they  ate  spending  on
 Hindi  in  this  depertitent  and  in  the  Minis,
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 {Sbri.  S.  Kandappan]
 try.  Iam  sureit  would  be  a  revealing
 figure.

 Let  it  not  be  understood  that  I  am
 speaking  against  another  language.  It  is
 not  at  all  that  way.  But  what  is  the  use
 and  what  is  the  purpose  of  this  Ministry
 spending  money  on  propagation  of  Hindi  ?
 Since  we  are  making  only  slow  progress  in
 various  fields,  I  would  request  the  Minister
 to  see  that  they-do  not  waste  their  time,
 energy  and  money  on  this  kind  of  venture
 when  they  could  better  be  diverted  for  the
 efficient  functioning  of  the  civil  aviation
 and  other  departments.

 SHRI  A.  5.  KASTURE  (Khamgaon)  ;
 Mr.  Deputy-Speaker,  Sir,  am  very  much
 thankful  to  you  for  giving  me  this  oppor-
 tunity  to  speak  on  the  Demands  for  Grants
 relating  to  the  Ministry  of  Tourism  and
 Civil.  Aviation.

 I  wish  to  speak  regarding  tourism  first.
 lam  glad  to  know  from  the  report  -pub-
 lished  by  the  Ministry  that  the  Govern-
 ment  has  constituted  the  Indian  Tourism
 Development  Corporation,  a  public  sector
 undertaking.  India  is  a  very  vast  country
 -and  there  are  a  large  number  of  places  of
 tourist  interest.  The  interest  is  from  seve-
 ral  points  of  view.  In  view  of  several  re-
 ligions  in  India,  almost  all  religions,  temples
 and  monunents  are  of  interest  from  the
 tourist  point  of  view.

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Member  may  resume  his  speech  after
 Lunch.

 3.00  hrs.

 The  Lok  Sabha  adjourned  for  Lunch  till
 Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after  Lunch
 at  five  minutes  past  Fourteen  of  the  Clock.

 [Mr.  Deputy-Speaker  in  the  chair}

 DEMAND  FOR  GRANTS,  1968-69
 —contd,

 Ministry  of  Tourism  and  Civil
 Avigtion—contd.

 MR.  DEPUTY-SPEAKER  :
 ture  to  continue  his  speech,

 Shri  Kage
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 SHRI  A.  S.  KASTURE:  Mr.  Deputy-
 Speaker,  Sir,  I  was  discussing  about  the
 religious  monuments.  The  religious  monu-
 ments  of  whatever  religion  must  be  well
 maintained  to  attract  the  tourists.  It  is
 absolutely  necessary  to  provide  more  and
 more  facilities  to  the  tourists.  I  feel,
 tourism  should  be  considered  as  the  most
 Prosperous  industry.

 There  are  a  large  number  of  Touist  im-
 portant  places  in  Vidarbh  region  of  Maha-
 rashtra.  They  are  of  historical  importance.
 For  example,  Ramtak.  It  is  only  30
 miles  away  from  Nagpur.  There  is  a  tem-
 ple  of  God  Ram.  It  has  been  proved  that
 the  great  epic  of  Meghdoot  written  by
 Kalidas  was  written  at  Ramtak.  So,  Ram-
 tak  temple  should  be  declared  asa  place
 of  tourist  importance.  There  are  also
 several  forts  within  the  region  of  Vidarbha
 of  Maharashtra.  The  first  is  Sitabadi  fort
 which  is  in  Nagpur  proper,  there  is  Nar-
 nala  fort  in  Akola  district.  Gavilgarh  fort
 and  Guruking  Ashram  of  Mozri,  both  of
 Amraoti  district.  These  places  should  be
 considered  as  places  of  tourist  importance.

 Sir,  I  hope  the  hon.  Members  of  this
 House  know  the  importance  of  Sindkhed
 Raja,  the  birth-place  of  Jijamata,  the  mother
 of  the  great  Shivaji.  The  palace  and  other
 monuments  of  Sindkhed  Raja  should  be
 declared  as  places  of  tourist  interest.  It  is
 in  Buldana  district.  The  world  famous
 Buddhist  frescoes  of  Ajanta  are  very  near
 from  Buldana.

 Buldana  is  a  district  place  of  Mahara-
 shtra.  In  order  to  give  facilities  to  the
 tourists  the  Government  of  Maharashtra
 and  the  Government  of  India  have  started
 tourist  office  in  Aurangabad,  but  the  Ajanta
 .caves  are  nearly  67  miles  away  from
 Aurangabad.  On  the  contrary,  Buldana  is
 thirty  miles  from  Ajanta  caves.  The
 Government  of  Maharashtra  have  started
 regular  bus  service  to  Ajanta  from  Buldana.
 But  there  is  no  proper  facility  for  tourists
 at  Buldana.  [  would  therefore  request  the
 Minister  to  consider  Buldana  which  is  a
 hill-station  as  one  of  the  places  of  tourist
 interest.  It  is  very  near  from  Ajanta.  I
 would  request  the  hon.  Minister  to  start  a
 sub-tourist  office  at  Buldgna  and  construct
 a  tourist  bungalow  there.

 As  rogards  Civil  Aviation,  Sir,  I  would
 like  to  say  that  Nagpur  is  a  central  placg
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 of  India.  But  there  is  no  direct  air  service
 from  Delhi  to  Nagpur.  There  are  direct
 air  services  from  Delhi  to  Bangalors,
 Madras  and  Hyderabad.  Nagpur  has  its
 own  importance.  It  is  not  only  a  central
 place  of  India,  but  it  was  the  capital  of  the
 old  CP  and  Berar  province.  Now  Vidarbh
 and  Nagpur  form  part  of  Maharashtra.
 Considering  the  importance  of  Nagpur,  I
 would  like  the  hon.  Minister  to  consider
 the  proposal  of  starting  regular  air  service
 from  Delhi  to  Nagpur.  If  it  is  not  possible
 to  start  regular  air  service  between  Delhi
 and  Nagpur  then  I  would  request  that  the
 existing  service  from  Delhi  to  Madras  or
 Hyderabad  or  Bangalore  may  be  used  for
 stopping  at  Nagpur  and  then  go  to  the
 destined  place.

 As  regards  Aurangabad  airport,  I  have
 some  difficulty  about  it.  The  office  of
 Indian  Airlines  Corporation  is  in  Auranga-
 bad  hotel  and  the  airport  is  at  Chikhal-
 thana.  That  airport  is  eight  miles  away
 from  Aurangabad  hotel.  At  the  time  of
 arrival  of  the  plane  the  whole  staff  of  IAC
 go  tothe  port  and  no  one  remains  in  the
 Office.  So,  if  any  tourist  wants  to  catch
 the  plane  and  he  goes  to  the  I.  A  C.  office
 there  is  no  one  there.  As  such  he  cannot
 catch  the  plane,  as  he  has  no  idea
 whether  the  plane  has  arrived  or  not.
 So  I  would  request  the  hon.  Minister
 to  see  that  at  least  one  employee  of  the
 TAC  is  there  at  the  office  at  the  time  of
 arrival  of  the  plane  to  cater  to  the  needs  of
 tourists  and  the  passengers.  I  would
 therefore  request  the  hon.  Minister  to  issue
 necessary  instructions  in  this  regard.

 MR.  DEPUTY  SPEAKER  Hon.
 Members  may  now  move  the  cut  motions
 to  Demands  for  Grants  relating  to  the
 Ministry  of  Tourism  and  Civil  Aviation,
 subject  to  their  being  otherwise  admissible.

 श्री  यशवम्तसिह  कुशवाय  :  मैं  प्रस्ताव
 करता  हैँ:-

 कि  “पर्यटन  भर  ध्सेनिक  उड्डयन  संत्रा-
 लय”  शीर्षक  के  झन्तर्गत  सांग  में  00  रुपये  कम
 कर  दिये  जायें।

 [िालियर  शहर  के  लिए  विमान  सेवा
 झारम्भ  करने  में  सफलता  (3)]

 कि  *पयंटन  झौर  असेनिक  उड्डयन  सन्‍्त्रा-
 सय  शीर्षक  के  प्रस्तगंत  माँग  में  00  रुपये  कम
 कर  दिये  लायें।
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 [परयंटकों  के  लिये  झ्राकषंश  वाले  स्थानों  श्रौर
 आरक्षित  वनों  तक  अधिक  विमान  सेवा  चालू
 करने  की  आवश्यकता  (4)]

 SHRI  SRINIBAS  MISRA  (Cuttack)  :
 I  beg  to  move  :

 “That  the  demand  under  the  Head
 Other  Capital  Outlay  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  to
 Re.  fe"

 [Failure  to  develop  places  of  interest
 in  Orissa  as  tourist  centres.  (44)].

 “That  the  demand  under  the  head
 Other  Capita!  Outlay  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  to
 Re.  Afe

 (Neglect  in  developing  Udayagiri  and
 Ratnagiri  as  tourist  centres.  (45).

 “That  the  demand  under  the  head
 Other  Capital  Outlay  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  by
 Rs.  100/-."

 (Delay  in  developing  the  Chilka  lake  as
 a  place  of  attraction  for  tourists.  (46)].

 SHRI  VASUDEVAN  NAIR  (Peerwade)  :
 I  beg  to  move  :

 “That.  the  demand  under  the  head
 Aviation  be  reduced  to  Re.  t.”

 (Need  to  provide  cheap  accommodation
 atthe  airport  retiring  rooms  for  use  of
 nonegazetted  staff  on  tour  as  available  to
 Gazetted  officers.  (47)].

 “That  the  demand  under
 Aviation  be  reduced  to  Re.  ww

 [Need  to  convert  the  E&M  workshop
 for  repairing  and  maintaining  staff  cars  of
 various  Ministries  into  a  permanent
 establishment.  (48)].

 “That  the  demand  under  the  Head
 Aviation  be  reduced  to  Re.  I”.

 [Need  to  have  a  single  administrator  at
 various  airports  instead  of  having  two  or
 three  as  at  present.  (49)].

 “That  the  demand  under  the  head
 Aviation  be  reduced  to  Re.  1”

 [Need  to  reserve  Class  If  posts  for
 departmental  promotions  only  ‘and  have
 direct  recruitment  of  Class  I  level  as  is
 done  in  other  departments.  (50)].”

 “That  the  demand  under  the  head
 Aviation  be  reduced  to  Re.  we

 [Need  the  provide  free  transport  for
 staff  for  marketing  trips  at  least  oncea
 week  in  case  of  out-of-the-way  airport.(5l)}.

 the  head
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 {Shri  P.  K.  Vagudevan  Nair]
 “That  to  demand  under  the  head  Avia-

 tion  be  reduced  to  Re.  7
 {Need  to  implement  the  ICAO  Assem-

 bly  resolution  emphasising  the  need  to
 Taise,  the  pay  scales  and  improve  the  work-
 ing  conditions  of  staff  engaged  in  naviga-

 ‘tion  and  communication  departments  of  air
 traffic  services.  (52)).

 “That  the  demand  under  the  head
 Aviation  be  reduced  to  Re.  ह

 [Need  to  establish  a  statutory  corpora-
 tion  fer  managing  the  airports.  (53)).,

 “That  the  demand  under  the.  head
 Aviation  be  reduced  to  Re.  ww

 (Need  to  give  special  consideration  to
 problems  of  civil  aviation  staff  whose  living
 and  service  conditions  are  hazardous  as
 compared  to  staff  of  other  departments.
 (54)).

 “That  the  demand  under  the  head  Avia-
 tion  be  reduced  by  Rs.  100."

 [Failure  to  supply  liveries,  to  entitled
 staff  in  time.  (55).

 “That  the  demand  under.  the  head
 Aviation  be  reduced  by  Rs.  100."

 [Failure  to  grant  overtime  allowance  to
 Chowkidars  and  Sweepers  on  the  same
 hourly  rates  as  applicable  to  other  opera-
 tional  staff  of  Civil]  Aviation  Department.
 (56)).

 “That  the  demand  under  the  head
 Aviation  be  reduced  by  Rs.  100."

 [Failure  to  confirm  non-gazetted  staff
 against.  available  permanent  posts.  (57)].

 “That  the  demand  under  the  head
 Aviation  be  reduced  by  Rs.  100.”

 [Failure  to  provide  residential  accom-
 modation  to  civil  aviation  staff  in  view  of
 their  All-India  service  liability  and  remote
 location  of  the  airports.  (58)).,

 “That  the  demand  under  the  head  Avia-
 tion  be  reduced  by  Rs.  100."

 (Failure  to  implement  Workshop
 Committee  Repart  (59).

 “That  the  demapd  under  the  head
 Aviation  be  reduced  by  Rs.  100.”"

 [Failure  to  implement  revised  pay
 scale  for  Workshop  Staff  fram  1,.9.1957.
 (60))..

 “That  the  demand  under  the  head
 Aviation  be  reduced  by  Rs.  100.”

 [Failure  to  remove  disparity  in  internal
 relativity  of  percentage  of  posts  of
 Selection  Grade  Aerodrome  Operators.(6!)].

 °
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 “That  the  demand  under  the  head
 Aviatiog  be  reduced  by  Rs.  100."

 (Failure  to  prevent  intordinate  delay  in
 administration  in  settling  staff  problems
 and  Union  representations.  (62).

 “That  the  demand  under  the  head  Avia-
 tion  be  reduced  by  Rs.  I00.”"

 {Failure  to  follow  the  instructions
 issued  by  Ministry  of  Home  Affairs  in
 writing  Confidential  Reports  of  staff.  (a).

 “That  the  demand  under  the  head
 “Aviation  be  reduced  by  Rs.  100."

 (Paiture  to  issue  quasi-permanency certificates  to  staff  who  are  eligible  for
 them  for  a  number  of  years.  (64).

 “That  the  demand  under  the  head
 Aviation  be  reduced  by  Rs.  00.”°

 (Failure  to  create  number  of  ministerial
 posts  in  proportion  to  increase  in  the
 technical  and  operational  personnel.  (65).

 “That  the  demand  under  the  head
 Aviation  be  reduced  by  Rs.  100.”"

 [Failure  to  create  posts  of  Administra-
 tive  Officers,  Superintendents,  Head  Clerks
 and  Senior  Clerks,  commensurate  with  the
 quality  of  work  performed  in  Civil  Aviation
 Department  as  compared  to  other  Depart-
 ments.  (66)].

 “That  the  Demand  under  the  Head
 Aviation  be  reduced  by  Rs.  100."

 (Failure  to  create  Selection  Grade  posts
 in.  all  cadres  where  promotional  avenues
 are  nil  ar  negligible  as  per  recommenda-
 tions  of  Second  Pay  Commission.  (6).

 “That  the  Demand  under  the  Head
 Aviation  be  reduced  by  Rs.  100.”

 [Failure  to  provide.  adequate  incentives
 to  staff  who  have  reached  their  maxisum
 in  the.  pay  scale.  (68).

 “That  the  Demand  under.  tha.  Head
 Aviation  be  reduced  by  Rs.  100."

 {Failure  to  remove  stagnation  of  staff
 who  haye,  remaised  without.  having  even
 one.  promotion  fer.a  number  of  years,  and are  about  to  retire.  (69).

 “That  the  Demand  under  the  Head
 Aviation  be  reduced  ‘by  Rs.  f00.”

 [Failure  to  provide  free  transport  for
 staf  posted  at  Palam  Air  Part  consequent
 an  taking  over  Palam.  Airport  from  Indian
 Air  Force  by  Civil  Aviation  Department. (70).
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 SHRI  RAMAVATAR  SHASTRI  (Patna)
 ¥  beg  to  move  :

 “That  the  Demand  under  the  Head
 Meteorology  by  reduced  to  Re.  I.”

 [Failure  to  develop  the  science  dealing
 with  artificial  rain.  (71).

 “That  the  Demand  under  the  Head
 Meteorology  be  reduced  by  Rs.  100.”"

 (Failure  to  give  necessary  meteorologi-
 cal  information  to  farmers.  (72)]

 “That  the  Demand  under.  the  Head
 Aviation  be  reduced  ky  Rs.  100.””

 [Need  to  extend  airports.  (73)]
 “That  the  Demand  under  the  Head

 Aviation  be  reduced  by  Rs.  t0.”
 [Failure  to  improve  the  working  condi-

 tions  of  employees.  (74)]
 “That  the  Demand  under  the  Head

 Aviation  be  reduced  by  Rs.  100.”
 Need  to  remove  increasing  dissatis-

 faction  among  employees.  (75)]
 “That  the  Demand  under  the  Head

 Aviation  be  reduced  by  Rs.  £00.”
 [Need  to  improve  patna  airport.  (76)
 That  the  demand  under  the  head

 Aviation  be  reduced  by  Rs.  £00
 [Need  to  make  Patna  airport  attrac-

 tive  (77)]
 That  the  demand  under  the  head  Avia-

 tion  be  reduced  by  Rs.  100.
 [Failure  to  give  adequate  compensation

 for  land  acquired  for  airports  (78)]
 That  the  demand  under  the  head  Avia-

 tion  be  reduced  by  Rs.  100.
 [Need  to  purchase  modern  and  de-luxe

 aeroplanes  (79)]
 That  the  demand  under  the  head  Other

 Revenue  Expenditure  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  by
 Rs.  100.

 {Failure  to  make  tourist  agencies  in
 States  more  useful  and  strong  (80)]

 That  the  demand  under  the  head  Other
 Revenue  Expenditure  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  by

 Rs.  100.
 [Need  to  provide  financial  assistance

 to  tourist  agencies  in  various  States  (8I)).
 That  the  demand  under  the  head  Qther

 Revenue  Expenditure  af  the  Ministry  of
 Tourism  aad  Civil  Aviation  be  reduced  by
 Rs.  100

 [Need  to  bring  al  round  development
 “of  tourist  centres  (82),

 VAISARHA  3,  10  (SAKA)  Teuriemand  Civil  Avi.)  2464

 That  the  demand  under  the  head  Other
 Revenue  Expenditure  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  by
 Rs.  100.

 [Failure  to  undertake  intensive  publi-
 city  to  attract  more  tourists.  (83)]

 That  the  demand  under  the  head  Other
 Revenue  Expenditure  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  by
 Rs.  ‘100.

 [Failure  to  undertake  overall  develop-
 ment  of  tourist  centres  in  Bibar  (84))

 That  the  demand  under  the  head  Other
 Revenue  Expenditure  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  by
 Rs,  100,

 [Need  to  give  grant  for  the  development
 of.  Rajgir  as  a  tourist  centre  (85)]

 That  the  demand  under  the  head  Other
 Revenue  Expenditure  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  by
 Rs.  100.

 [Need  to  develop  tourist  centres  in  the
 hilly  areas  of  Gaya  District  (86))

 That  the  Demand  under  the  Head
 Othes  Revenve  Expenditure  of  the  Ministry
 of  Tourism  and  Civil  Aviation  be  reduced
 by  Rs.  100.

 {Need  to  develop  Rajgir  as  a  tourist
 centre  of  international  importance  (87)]

 That  the  Demand  under  the  Head
 Other  Revenue  Expenditure  of  the  Ministry
 of  Tourism  and  Civil  Aviation  be  reduged
 by  Rs.  100.

 (Need  to  preserve  water  resaurces  of
 Rajgir  (88)]

 That  the  Remand  under  the  Head
 Other  Capital  Outlay  of  the  Ministry  of
 Toprism  and  Civil  Aviation  be  reduced  by
 Rs.  100.

 [Need  to  take  over  Hotel  Imperial,
 Delhi  (89)

 That  the  Demand  under  the  Head
 Other  Capital  Outlay  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  by
 Rs.  100.

 [Need  to  exeri  pressure  on  the  manage-
 ment  of  Hotel  Imperial  not  to  close  down
 the  hotel  (90),

 That  the  Demand  under  the  Head
 Other  Capita!  Outlay  of  the  Ministry  of
 Tourism  and  Civil  Aviation  be  reduced  by
 Rs.  100.

 {Need  to  keep  Hotel  Imperial  function-
 ing  for  the  convenience  of  foreign  tourists
 (91)
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 MR.  DEPUTY-SPEAKER:  The  Cut

 Motions  are  also  now  before  the  House.

 ‘BG.  (Min.  of

 SHRI  M.  MEGHACHANDRA  (Inner
 Manipur):  Sir,  I  thank  you  for  the
 opportunity  given  to  me  to  speak  on  the
 Demands  of  the  Ministry  of  Tourism  -and
 Civil  Aviation.

 Sir,  ]  have  something  so  to  say  agaist
 the  demands  of  the  Ministry  of  Tourism
 and  Civil  Aviation.  After  reading  the

 ‘report  for  the  year  ‘1967-68  I  am  not  opti-
 mistic  at  all  that  things  are  improving
 much.  Iam  sorry  nothing  is  referred  to
 here  about  the  tourist  centres  and  develop-
 ment  of  tourism  in  the  eastern  region,
 especially,  Assam,  Nagaland  and  Manipur.
 ]  find,  Sir,  this  area  of  Nagaland  and
 Manipur  is  a  place  where  beauty  is  found
 in  abundance.  There  are  the  hills,  there
 are  beautiful  rivulets,  there  are  lakes  also
 and  the  most  beautiful  lake,  rather  one  of
 the  biggest  in  India,  is  also  in  Manipur—
 the  Loktak  lake  and  then  there  is  the  hill
 in  the  midst  of  that  lake.  Nothing  is  done
 to  improve  that  particular  lake  and  to
 make  it  an  important  centre  for  tourism.

 If  tourism  as  an  industry  has  to
 be  carried  forward,  it  must  be  carried
 forward  for  the  whole  of  India.  I  do  not
 see  any  optimism  when  tourism  is  carried
 forward,  and  look  to  the  western  countries,
 people  of  the  west,  coming  over  to  India
 and  that  we  will  earn  foreign  exchange,
 this  and  that.  But,  I  feel  Sir,  the  recession
 or  monetary  crisis  we  see  in  America,  all
 this,  will  have  a  necessary  impact  on  this
 industry  of  tourism.  But,  then  !  will
 plead  before  this  House  that  something
 must  be  done  so  that  this  industry  of
 tourism  also  functions  properly  in  the
 eastern  region.

 In  this  connection  I  will  point  out  one
 thing.  That  is  about  the  restrictions
 imposed  on  the  people  coming  over  that
 part  of  India.  Noone  is  allowed  unless
 he  produces  some  Inner  Line  Permit
 whether  he  be  a  tourist  or  not  and  even
 in  the  year  1967  which  we  observed  as
 the  International  Tourist  Year,  I  am  sorry
 to  say  that  when  some  Soviet  Youth  Dele-
 gation  came  to  Imphal,—they  were  coming
 in  the  IAC  dakota  plane—they  could  not
 go  beyond  Silchar  and  had  to  go  away
 from  Kumbigram  aerodrome  as  they  were
 told  ‘You  cannot  proceed  further’.  This
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 Youth  Delegation  was  coming  from  a
 friendly  country  and  they  were  our  invities
 also  not  to  speak  of  tourists.  But  they
 could  not  proceed  to  Imphal  and  even
 to-day  there  is  no  arrangement  whatsoever.
 Sir,  in  this  connection  the  question  of
 National  security  and  tourism  should  be
 reconciled.  Therefore,  I  want  to  submit
 that  some  sort  of  a  liberalisation  in  the
 policy  must  be  made  and  there  should  be
 some  arrangement  for  tourists  to  come
 over  Imphal  and  that  area.  So  far  I  do
 not  see  any  solution  or  any  guidance
 from  the  report  which  is  circulated,  and
 this  must  be  looked  into.  There  is  enough
 room  of  development  of  tourism  in  that
 area  and  the  Ministry  should  give  due
 attention  for  development  of  tourism  in
 that  region.  That  will  also  help  in
 achieving  what  we  call  national  integration.
 I¢  you  say  that  nobody  should  be  allowed
 t  o  go  into  that  area,  then  you  will  have  no
 national  integration.

 Tourism  and  Civil  Avi.  )

 I  now  come  to  civil  aviation.  We  have
 got  the  Air  India  and  the  IAC.  But  we,
 have  also  got  the  non-scheduled  flights.  , -I  want  that  the  non-scheduled  flights,  and
 the  private  cargo-carrying  airlines  should
 be  taken  over  by  Government.  The  em-
 ployees  of  thé&e  private  airlines  have  been
 demanding  that  Government  should  take
 them  over.  Further,  these  private  airlines
 are  also  running  at  a  profit.  Therefore,
 I  appeal  to  the  hop.  Minister  that  these
 should  be  taken  over.

 We  have  also  to  see  how  far  the
 interests  of  the  employees  in  the  two  air
 corporations  are  being  safeguarded.  I  am
 really  sorry  to  find  that  the  Civil  Aviation
 Department  cannot  come  to  safeguard  the
 interests  of  the  employees  until  the  em-
 ployees  come  forward  and  demonstrate.
 There  have  been  strikes  by  all  sections  of
 employees,  technical  and  non-technical,
 of  Air  India  as  well  as  the  IAC,  and  there

 is  reference  in  the  report  also  to  the  strikes,
 the  number  of  flights  lost  and  so  on.  But
 the  way  the  problem  is  being  tackled  and
 the  working  conditions  and  the  pay  scales
 of  the  employees  is  to  be  improved  shows
 that  the  matter  is  not  being  given  much
 attention  which  it  deserves.  There  is
 teference  in  the  report  to  the  job  evalua-
 tion  committee.  This  committee  was  to
 have  submitted  its  report  by  perhaps  the
 3ist  March  last.  But  we  find  that  the
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 employees  are  not  satisfied  with  what  is
 going  on.  What  is  most  important  is  to
 see  how  these  employees,  technical  as  well
 as  non-technical,  could  be  made  contented.
 Unless  that  is  done,  the  service  will  suffer.

 In  conclusion,  I  would  submit  that  the
 Civil  Aviation  Department  should  see  that
 the  interests  of  the  people  living  in
 Manipur  and  other  border  areas  are  also
 served.  We  have  an  aerodrome  there
 which  is  of  the  intermediate  category  ;  it
 is  Tulihal,  which  is  yet  ‘Intermediate’.
 This  aerodrome  must  be  improved  and
 developed.  We  find  that  only  Dakotas
 are  making  flights  there.  But  these
 Dakotas  are  out  of  date.  Some  modern
 and  bigger  planes  should  come  over  to
 Imphal  and  a  link  should  be  established
 between  these  border  areas  and  the  other
 places  of  India  through  these  modern
 planes.

 Then,  I  would  refer  to  flying  clubs.
 Some  names  of  fling  clubs  have  also  been
 mentioned,  but  there  is  no  flying  club  in
 Manipur.  The  flying  club  at  Gauhati  in
 Assam  is  also  not  functioning  properly.
 Government  should  see  that  these  fiying  clubs
 Fun  properly  and  proper  finances  are  given
 to  them  so  that  the  pilots  could  be  trained
 in  these  flying  clubs  and  function  properly.

 4.26  hrs.

 [Shri  5.  M.  Joshi  in  the  Chair}

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRIMATI  JAHANARA
 JAIPAL  SINGH)  :  Mr.  Chairman,  I  thank
 you  for  giving  me  this  opportunity  to
 intervene  in  this  debate.

 Hon.  Members  who  have  spoken  have
 raised  several  interesting  points,  most  of
 them  on  matters  of  policy  which  I  shall
 leave  to  be  dealt  with  by  my  senior  collea-
 gue.  I  should  like  to  utilise  this  little
 time  given  to  me  in  bringing  to  the  notice
 of  members  some  of  the  less  well  known
 activities  of  our  Ministry.  I  should  like  to
 deal  generally  with  welfare  matters  and
 particularly  with  the  India  Metecrological
 Department.

 The  India  Meteoroligical  Department
 is  the  oldest  scientific  department  of  the
 Government  of  India  which  came  into  being
 jn  1875,  ॥  is  a  matter  of  great  pride  to
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 us  that  we  have  no  foreign  experts  or  for-
 eign  collaboration  in  the  Department,  but
 on  the  other  hand,  our  scientists  and  officers
 are  very  much  wanted  by  other  foreign
 countries  to  help  them  set  up  their  meteo-
 Tological  departments  or  reorganise  what
 they  already  have.  At  the  moment,  9  of
 our  officers  are  abroad  on  such  missions.
 In  our  training  schools  in  Poona  and  New
 Delhi,  we  have  regularly  foreign  students.

 The  Department  has  within  its  scien-
 tific  field  important  discipline  such  as  seis-
 mology,  geomagnetism,  astronomy  and
 astrophysics  and  the  preparation  and  pub-
 lication  of  almanacs

 A  major  attempt  of  the  Department  has
 been  to  improve  and  modernise  the  tele-
 communication  system  so  that  timely
 receipt  of  weather  data  and  their  quick
 dissemination  to  users  can  be  achiev-
 ed.  Admittedly,  our  present  communica-
 tion  system  is  very  poor  and  a  lot  of  time
 is  lost  in  getting  information  where  it
 should  go.

 The  question  of  India  participating  in
 the  World  Weather  Watch  Scheme  drawn
 up  by  the  World  Meteorological  Organisa-
 tion  in  Geneva  is  being  cosidered  by
 Government,  and  when  a  decision  is  taken
 for  India  to  participate  in  the  plan,  it  will
 give  a  great  impetus  for  the  improvement
 of  telecommunication  facilities  within  the
 country  and  it  will  also  put  India  on  the
 global  telecommunication  system  which  will
 keep  us  in  touch  with  all  the  developments in  meteorology.  There  can  be  no  doubt
 that  once  we'are  there,  it  will  be  of  im-
 mense  benefit  to  our  agriculturists  because
 we  shall  be  able  to  have  forecasts  7  to  0
 days  in  advance.  Apart  from  that,  the
 utility  of  this  novel  international  co-opera- tion  is  beyond  doubt.

 India  has  a  vast  coastline,  nearly  5,000 kms.  and  regularly  the  coastline  areas  are
 hit  by  cyclonic  storms  which  have  their  big-
 inoing  in  the  Arabian  Sea  or  in  the  Bay  of
 Bengal.  Since  its  inception,  the  Depart- ment  has  been  giving  storm  warnings  to
 ports  and  shipping.  But  with  the  rapid
 developments  in  the  field  of  ports  and
 aviation  activities,  it  has  become  necessary to  take  urgent  steps  to  detect  cyclones  even
 while  they  are  far  out  at  Sea.  This  will  be
 done  by  the  Cyclone  Warning  and  Reasear-
 ch  Centre  tobe  set  up  in  Madras  with  g
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 {Shrimati  Jahanara  Jaipal  Singh)
 radar  stations  along  the  coastline.  It
 should  be  possible  with  the  advance  infor-
 mation  that  we  will  be  getting  from  radar
 and  aircraft  observation  to  minimise  the
 damage  to  property  and  human  lives.

 We  have  introduced  modern  radiosonde
 and  radio-wind  techniques  for  measuring
 upper  atmosphere.  It  is  a  matter  of  pride
 to  us  that  the  instruments  we  use  for  carry-
 ing  out  these  experiments  have  been  made
 in  our  workshops  with  95  per  cent  indige-
 nous  components  and  only  5  per  cent  im-
 ported  ones.

 In  the  same  way,  next  year  we  shail
 mount  a  40-inch  telescope  in  the  south  of
 India  which  has  been  imported  from  East
 Germany.  All  the  accessories  for  it  are
 going  to  be  manufactured  at  the  Kodaika+
 nal  workshop.

 In  agriculture,  meteorology  renders
 much  service.  Members  and  the  public
 are  familiar  with  the  daily  weather  bulletin
 to  farmers.  We  broadcast  in  22  languages
 on  55  AIR  stations  in  their  rural  pro-
 grammes  daily  bultetins  to  facmrers.
 Madras  State  has  gone  further  in  having  a
 novel  way  of  doing  it.  The  agriculturat
 department  in  consultation  with  the  local
 Meteorological  office  prepares  advisory
 messages  which  are  appended  to  weather
 bulletias  under  the  distinct  head  ‘advice  of
 Agriculture  Department  to  farmers.’  We
 are  hoping  that  we  shall  be  able  to  intro-
 duce  this  in  the  other  States  too.

 Hon.  Members  will  renrember  that
 disastrous  Koyna  earthquake  last  Decem-
 ber.  After  this,  the  department,  in  coope-
 tation  with  the  UNESCO  and  the  Minist-
 ry  of  Irrigation  and  Power  has  prepared  a
 report  and  have  given  a  scientific  explana-
 tion  which  will  greatly  help  in  understand-
 ing  the  origin  of  such  earthquakes.

 When  we  come  to  the  welfare  activities
 of  the  Ministry,  |  must  say  that  white
 Goverament  and  the  corporativis  expect
 the  highest  level  of  production  from  our
 aviation  employees,  we  are  equally  coms-
 cious  of  the  fact  that  the  minimam  requi-
 site  amenities  must  be  provided  by  us  be-
 cause  we  have  to  take  into  account  the
 fact  that  the  working  coaditions  of  the  em-
 ployees  of  the  Civil  Aviatidn  department
 ate  quite  different  from  the  workihg  condi-
 tiohs  of  other  Central  Govergment  empleo
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 yees.  Tie  other  Central  Government
 emptoyees  have  set  places  of  residertce  and
 set  tifiie  of  work,  where  as  the  employtes
 of  th  Civil  Aviation  departitent  are  expect-
 ed  to  sérve  in  any  one  of  the  85  airfields
 all  over  the  country.  And  these  air-fields,
 as  hon.  Members  know,  are  situated  several
 miiés  away  from  the  centre  of  the  town  जे
 the  city.  Therefore,  this  problem  of  houws-
 ing  and  trasport  takes  on  even  more  sighi-
 ficamce.  So  far,  perhaps  b¢cause  of  the
 limited  resources,  the  allocations  for  cons-
 truction  of  staff  quartets  are  rather  meagre.
 We  are  thiftking,  however,  whether  having
 regatd  to  thé  peculiar  circumstances  of
 service  in  tire  Civil  Aviation  department,
 special  allocation  could  not  be  mate  to
 augment  the  quarters  that  are  available
 immediately  so  that  at  teast  a  fair  percen-
 tage  of  the  employees  who  are  required  to
 function  in  the  airports,  as  operational  staff,
 can  be  provided  with  accommodation.

 As  TI  have  said,  Government  are  very
 much  alive  to  the  requirements  of  the  ह... ज
 ployées  Of  the  Civil  Aviation  department
 ahd  are  taking  all  possible  measures  to
 Provide  thése  amenities.  Government’s
 aim  is  that  at  feast  in  the  outlying  airfields
 such  at  in  the  eastern  bector  in  undeveloped
 areas  where  there  are  so  many  airfields,  we
 should  be  able  to  provide  hundred  pet  cent
 accommodation  and  in  the  other  airfields
 closer  to  developed  towfs  and  cities  we
 hope  we  shall  be  able  to  provide  accommo-
 dation  at  least  to  the  Class  U1  and  Class
 IV  employees.

 As  far  the  employees  of  the  two  Cor-
 Pporations,  it  és  true  that  at  present  the  po-
 sition  is  unsatisfactory,  particularly  in  the
 Indian  Airlines,  but  |  am  happy  to  say
 that  last  year  land  has  been  acquired  and
 plans  have  been  drawn  up  for  housing
 colonies  at  the  four  international  airports.

 Coming  back  to  the  Civil  Aviation  de-
 partment  staff,  the  hon.  Metnbers  will  be
 glad  to  noté  that  a  sch  of  joint  consul.
 tative  machinery  has  been  evotved  by
 Government.  The  departmental  councit
 has  beet  forthed  with  the  Secretary  of  the
 Civil  Aviation  Ministry  as  Chairman.  The

 i!  Aas  rep  tives  both  from  the
 staff  side  and  the  official  side  and  it  is
 open  to  the  staff  side  to  refer  to  the  couz-
 gil  all  points  relating  to  their  s¢tvice  cone
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 ditions.  I  am  happy  to  record  that  the
 council  has  already  met  four  times  and
 satisfactory  progress  is  being  made.  Asa
 matter  of  fact,  many  of  the  points  raised
 in  the  cut  motions  relating  to  the  service
 conditions  of  the  Civil  Aviation  department
 are  already  being  dealt  with  by  the  depart-
 mental  council.  My  Minister  and  I  are
 both  personally  very  anxious  that  all  these
 matters  are  dealt  with  by  the  departmental
 council  as  expeditiously  as  possible  and  the
 grievances  of  the  employees  are  redressed
 wherever  practicable  to  the  maximum
 extent.

 In  this  connection,  I  would  like  to  say
 that  I  myself  have  visited  several  airfields
 and  |  have  first-hand  knowledge  of  many
 of  the  detailed  problems  of  the  welfare  and
 amenities  that  should  be  provided,  and  I
 am  trying  my  best  to  see  that  the  steps  al-
 ready  initiated  to  put  these  things  right  are
 completed  and  implemented  with  the  least
 Possible  delay.

 Having  said  what  Government  have  to
 do  in  the  matter  of  providing  amenities  to
 to  staff  and  having  admitted  that  at  any
 rate  for  the  time  being  they  are  perhaps  in-
 adequate,  I  must  place  on  record  Govern-
 ment’s  appreciation  of  the  attitude  of  the
 Civil  Aviation  employees  as_  reflected  by
 their  unions.  Notwithstanding  the  fact
 that  the  civil  aviation  employees,  most  of
 them  low-paid,  who  are  required  to  func-
 tion  at  the  airports,  have  not  been  getting
 all  the  amenities  that  Government  wants
 to  give  them,  they  have  maintained  a  high
 standard  of  morale  and  cordial  labour  re-
 Jations  with  Government.  Never  has  there
 been  any  illegal  strike  or  demonstration  in
 the  department.  These  reflect  the  high
 standard  of  labour  relations  of  the  depart«
 ment  and  the  Civil]  Aviation  department
 employee’s  union.  Hon.  Members  will
 agree  with  me  if  I  place  on  record  the
 Government’s  appreciation  of  such  an
 attitude  on  the  part  of  the  employees.

 श्री  गयूर  झली  खां  (कराता)  :  चेयरमैन
 साहब,  हिन्दुस्तान  में  सेयाही  या  टुअरिज्म  कोई
 नयी  चीज़  नहीं  है  ।  कदीमी  जमाने  से  हिन्दुस्तान
 में  सैयाह  श्राते  रहे  है।  हिन्दुस्तान  में  तारीखी
 मुकामत,  खूब  सूरत  जंगल,  पुरानी  यादारें,
 झ्ूबसूरत  इमारतें  देखने  के  लिये  हमेशा  ही
 प्रग्माह  श्राते  रहे  हैं।  लेकित  मुझे  दुख  के  साथ
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 कहना  पड़ता  है  कि  हमारे  20  साल  के  दोरे

 हुकूमत  में  हमारी  गवर्नमेंट  ने  टुअरिज्म  को
 तरक्की  देने  के  लिये  कोई  खास  कदम  नहीं
 उठाये  हैं  ।  हमारे  मन्त्री  साहब  ने  कुछ  करने  की
 कोशिश  की  है  लेकिन  वह  दूसरे  मुल्कों  के  मुका-
 बले  में  बिल्कुल  नहीं  के  बराबर  है।

 श्रीमन,  हमारा  हिन्दुस्तान  एक  बहुत  बड़ा
 मुल्क  है  जो  मशरिक  में  श्रासाम  के  खूबसूरत
 और  घने  जंगलों  से  लेकर  मगरिब  में  गीर  के
 जंगलों  तक  फैला  हुआ  है,  इसी  तरह  शुमाल  में
 कद्मीर  की  खूबसूरत  वादी  से  लेकर  जुनूब में
 कन्याकुमारी  तक  फैला  हु है।  हमारा  देश
 ऐसी  चीजों  से  भरपूर  है,  इसमें  ऐसी  इमारतें  हैं,
 ऐसी  पुरानी  यादगारें  हैं,  ऐसे  जंगल  है,  ऐसे
 पुराने  किले  भर  दूसरो  चीजें  मौजूद  हैं  जिनको
 देखने  के  लिये  दुनिया  के  दूसरे  मुल्कों  से,  यूरोप
 और  दूसरे  मुमालिक  से  लोग  आना  चाहते  हैं,  भ्राने
 की  कोशिश  करते  हैं  1  लेकिन  मुझे  सख्त  अ्रफसोस
 है  कि  हमा रे  टुअरिज्म  विभाग  की  तरफ  से  उन
 लोगों  के  श्राने  के  लिये  वह  सहूलियतें  श्र  वह
 राहतें  मयस्सर  नहीं  हैं  जोकि  उनको  होनी
 चाहिये  ।

 श्रीमान,  मैं  आपके  सामने  एक  चीज़  श्र
 ज  करूगा  |  बाहर  के  मुल्कों  में  हमारी  जो
 इम्बेसीज  है  वह  टुअ्रिस्टस  को  वह  सहूलियतें
 बहम  नहीं  पहुँचाती  जो  कि  उनको  पहुँचनी
 चाहिये  t  सिर्फ  विसा  हासिल  करने  के  लिये  ही
 उनको  बड़ी  दिक्‍कतें  पेश  श्ाती  हैं,  उनको  जगह
 जगह  ठोकरें  खानी  पड़ती  हैं  1  अगर  झाप  इजाजत
 दें  तो  एक  डच  प्रोफेसर  जो  कि  हिस्ट्री  के  प्रोफे-
 सर  हैं,  उनको  विसा  हासिल  करने  में  कितनी
 तकलीफ  उठानी  पड़ीं  उसकी  बाबत  चन्द  लाइनें
 उनके  खत  से  ही  पढ़ना  चाहता  हूं  जिससे  श्रापको
 मालूम  होगा  कि  हमारी  इम्बेसीज़  किस  कदर
 इस  मामले  में  लापरवाह  हैं.  सुस्त  हैं  और
 नाकारा  हैं।  वह  लिखते  हैं  :

 First,  Indian  diplomats  never  issue  im-
 mediately  a  visa.  You  have  always  to
 come  back.  May  be  next  day,  may  be
 after  some  hours.  Of  course,  they  are  able
 to  issue  immediately  a  visa,  bus  they  are
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 too  lazy  to  help  you.  It  suits  them  better
 to  give  all  tourists  at  the  same  time  their
 Passports  back.

 On  the  3ist  August  967  I  visited  the
 Indian  Embassy  at  Teheran.  There  was
 there  a  chap—®  नाम  नही  लगा  —first  secre-
 tary.  First  he  humiliated  me  by  forcing  me
 to  write  my  visa  application.  again,  for  the
 reason  visiting  India  ¥  had  written  that  I
 liked  to  see  the  old  Indian  civilisation  and
 the  old  towns.  That  was  not  good.  Cross-
 ing  out  was  not  good.  I  had  to  write  the
 whole  application  form  again  in’  order  to
 substitute  that  sentence  by  ‘tourism’.

 In  general,  Indian  diplomats  are  not
 at  all  interested  in  the  fact  that  you  like  to
 visit  India.  The  are  completely  indifferent.
 The  application  form  is  offensive.  It  asks
 the  tourist  who  will  guarantee  his  return
 when  he  has  no  more  money.

 It  threatens  him  with  cancelling  his  visa
 if  any  statement  is  incorrect.  -I  find  ita
 Strange  thing  to  threaten  a  guest.  Of
 course  you  are  in  trouble  if  any  statement
 is  incorrect.  But  is  it  necessary  to  say
 so?

 हमारे  मुल्क  के  मुकाबले  में  दूसरे  भुल्कों  में
 क्या  सहूलियतें  हैं  वह  माननीय  मंत्री  जी  देखें
 तो  एक  तो  कम्प्लेंट  बुक  हो,  इस  पर  भी  श्राप
 गोर  करेंगे  ।  वह  कहते  हैं  :

 I  suggest  you  to  lay  down  in  every
 _s@bassy  a  complaint  book  and  to  put  down

 a  statement  that  every  tourist  has  a  right
 ona  visa  within  i5  minutes.  If  not,  the
 ambassador  has  to  give  the  reason.  When
 a  visa  for  Yugoslavia  was  necessary,  the
 Yogoslav  Embassy  in  the  Hague  issued
 visas  within  5  minutes.  What  Yugoslaves
 can  do,  India  can  do  too.  That  is  the
 Teason  why  I  give  a  limit  of  5  minutes.”

 यह  हालत  है  हमारी  इम्बंसीज्ञ  की ।  इस
 तरह  से  उन  लोगों  को  तकलीफ  पहुँचाते  हैं।
 श्रीमन,  हमारे  देश  में  ऐसी  चीज़ें  हैं,  प्रगर  सही
 हालत  में  उनको  रखा  जाये,  जो  ऐसे  मुकामात  हैं
 उनकी  मरम्मत  करा  दी  जाये  और  उनकी
 बाकायदा  देख-भाल  की  जाये  और  यहां  पर  श्राने
 वाले  टुभरिस्टस  को  सहूलियतें  मोहैया  की  जायें
 तौ  दूसरे  मुल्कों  के  मुकाबले  में  कहीं  ज़्यादा
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 टुअरिस्टस  यहां  पर  आ  सकते  हैं।  लेकिन  चू  कि
 उसकी  तरफ  कोई  तवज्जह  नहीं  दी  जा  रही
 हैं,  टुअरिस्टस  को  कोई  श्हूलियतें  नहीं  मिल
 रही  हैं  इसलिये  यहां  पर  टुश्नरिस्टस्स  बहुत  कम
 श्राते  हैं  |

 आप  यूरोप  के  मुल्कों  को  लीजिए  |  इटली
 का  छाहर  रोम  है,  वहां  पर  लाखों  दुश्नरिस्‍्टस
 आते  जातें  रहते  हैं।  स्पेन  को  काफी  भ्रामदनी

 टुभरिस्टस  की  बदोलत  है।  स्वीटजरलैण्ड  को
 काफी  झ्रामदनी  टुअरिस्टस  से  है।  स्थीटलरलैण्ड
 की  आमदनी  का  50  फीसदी  तो  होटल  को
 इण्डस्ट्री  स ेवसूल  हो  जाता  है।  लेकिन  हमारे
 मुल्क  में  इस  तरफ  कोई  तवज्जह  नही  है  ।  हमारे
 यहां  सिर्फ  20-25  करोड़  रुपया  सालाना  टुझ-
 रिज्म  से  मिलता  है  जबकि  स्पेन  में  पिछले  साल
 760  करोड़  की  भ्रामक्नी  हुईं  भौर  इसी  तरह
 से  दूसरे  मुल्कों  में  भी  600  करोड़  रुपये  तक
 की  आमदनी  हुई  I

 श्रीमन,  टुमरिस्टस  के  लिए  न  तो  कोई
 ठहराने  का  इस्तजाम  है,न  उनके  सफर  का
 कोई  इन्तजाम  है  और  न  टुअरिस्टस  सेन्टस  पर
 उनके  लिए  कोई  मकानात्त  बने  हुए  हैं  1  बहुत  से
 सेन्ट्स  ऐसे  हैं  जहां  पर  ठहरने  की  बहुत  ही  ज्यादा
 तकलीफ  है।  उनके  खाने  पीने  का  भी  कोई
 इन्तजाम  नहीं  है।  ऐसी  हालत  में  टुअ्नरिस्टस
 आकर  क्‍या  करें।  मैं  श्ापके  जरिये  से  कहूंगा
 कि  हर  सेन्टर  पर  जहां  कि  टुअरिस्टस  जा  सकते
 हैं  या  जहां  पहुँच  सकते.  है,  उनकी  हर  सुविधा
 आराम  अधषायश  का  इन्तजाम  करें,  सड़कों  का
 इन्तजाम  करें,  गर  हवाई  जहाज  से  जाने  को
 कोई  जगह  है  तो  ऐसा  इन्तजाम  करें  कि  वह
 हवाई  जहाज  से  वहां  पहुँच  सके  t  इस  किस्म  के
 सारे  इन्तजाम  उनके  लिऐ  होने  चाहियें  ताकि
 उनको  सुविधा  मिल  सके  शौर  वे  झा  सके

 भ्राज  हिन्दुस्तान  को  फारन  'एवसचेन्ज  कौ
 बहुत  सख्त  ज़रूरत  है।  श्रगर  आप  चाहें  श्रौर
 दुभरिस्म  को  तरक्की  दें  तो  भापकी  फारेन
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 एक्सचेन्ज  की  सारी  जरूरत  सिर्फ.  टुअरिज्म  से

 ही  पूरी  हो सकती  है  1  दूसरे  मुल्कों  को  आज़
 इससे  काफी  आमदनी  हो  भी  रही  है।  मैं  कुछ
 चीज़ें  भन्‍्त्री  महोदय  की  खिदमत  में  पेश  करना

 चाहता  हूं  पर  मुझे  उम्मीद  है  वह  उन  पर
 श्रमल  करेंगे  और  टुरिज्म  के  मामले  को  फरोग
 देगें।  पहली  बात  तो  यह  कि  जो  तारीखी

 मुकामात  हैं,  पुरानी  जगहें  हैं  उनकी  मरम्मत
 का  इन्तजाम  किया  जाये  ।  उनके  पास  ऐसे
 तफरीहगाह,  बागीचे  बनाये  जाय॑  जो  टुअ्रिस्टस
 की  दिलकशी  का  बायस  हो  सके  ।  हमारे  गहां
 तो  कशमीर  ही  एक  ऐसी  जगह  हैं  जो  दुनिया
 में  कहीं  नहीं  है।  एक  फाश्सी  के  शयार  ने
 कदामीर  को  देखा  था  ।  उसने  फारसी  में  एक
 शिर  कहा  है  :

 श्रगर  फिरदोस  बर  ये  जमीं  ग्रस्त,
 हमीं  अस्त,  हमी  श्रस्त,  हमीं  भ्रस्त  t

 mar  दुनिया  में  जन्नत  हो  सकती  है  तो  बह
 जन्नत  'कहामीर  में  ही  हो  सक्रती  है  लेकिन  ऐसी
 जगह  काक्षमीर  में  भी  टुश्अरिस्ट्स  से  लिए  कोई
 खास  सहूलियतें  नहीं  हैं।  मैंने  सुना  हैं  कि
 श्रीनगर  में  जब  हुप्नरिस्टस  श्ाते  हैं  तब  वहां  पर
 खाने-पीने  की  चीजों  के  दाम  दुगने  हो  जाते  हैं
 जिससे  टुश्नरिस्टस  को  सख्त  तकलीफ  होती  है
 लेकिन  सरकार  इस  पर  कोई  चंक  नहीं  करती
 है  7  डाफ्टर  कण  सिंह  जो  कि  ट भरिज्म  के
 मिनिस्टर  हैं  वह  भी  इसका  कोई  ख्याल  नहीं
 रखते  कि  ट्भ्ररिस्ट्स  के  ब्राने  पर  चीजों  के  भाव
 क्यों  ऊचे  चले  जाते  हैं  ।  जम्मू  में  जो  चीजों  के
 भाव  रहते  हैं  उनके  दुगने  भाव  श्रीनगर  में  हो
 जाते  हैं

 श्रीमान,  द्वरिस्टों  के  लिये  द्वरिस्ट  कारों  का

 इन्तजाम  होना  चाहिए  i  यह  द्वरिस्ट  कारें  बड़ी
 श्रारामदैह  शौर  श्रल्छी  होनी  चाहिएं  जिनमें  कि

 बह  सफ़र  कर  सर्क  और  एक  भच्छे  तरीके  से

 ह्वरिस्ट  सैन्टर्स  पर  पहुँच  सके  -  उन  की  तफरीह
 के  लिये  कल्चरल  प्रोग्राम्स  होने  चाहिये  ।  उन  के

 लिये  रेल  के  सफर  का  भौ  खास  इन्तजाम  होना
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 चाहिए  जहां  कि  वह  हवाईजहाज़  से  नहीं  जा
 सकते  हैं । झब  फर्ज  कीजिये  कि  टूरिस्ट्स  को
 चन्डीगढ़  से  शिमला  जाना  है  तो  उसे  लाज़िमी
 रेल  से  सफर  करना  पड़ेगा  ऐसा  इन्तज़ाम
 किया  जाय  कि  छोटे  जहाज़ों  के  जरिये  उन्हें
 शिमला  तक  पहुँचाया  जाय  ताकि  उनका  ज्यादा
 वक्‍त  जाया  न  हो  और  वह  श्रपने  टाइम  पर

 पहुँच  सकें

 द्वरिस्ट  सेंटर्स  पर  ट्रेड  गाइड्स  होने  चाहियें
 इस  तरह  के  पढ़े  लिखे  गाइड्स  हों  जो  कि

 द्वरिस्टस  को  बतला  सके  और  वहां  के  हालात  से
 उन  को  अच्छे  तरीके  से  श्रागाह  कर  सकें  tv

 द्वरिस्ट  लोगों  को  वहां  की  तवारीख  के  बारे  में

 पूरा-पूरा  बतला  सके  |

 श्रीमान,  हमारे  मुल्क  में  इस  चीज़  की  बड़ी
 कमी  है  कि  हम  दूसरों  को  यह  नहीं  बतला
 सकते  कि  भाई  यह  चीज़  आवश्यक  है  ।  मैं  ने
 देखा  है  कि  यह  गाइडस  अंग्रेजी  व  दूसरी  जबानें

 नहीं  जानते  हैं  ।  गाइड  ऐसे  होंने  चाहिये  जो  कि

 हर  जवान  में  बातचीत  कर  सके  और  जिस  किस्म
 का  टूरिस्ट  हो  उसी  तरीके  से  उससे  बातचीत

 कर  सके  ।

 अगर  टूरिज्म  को  तरक्की  दी  गई  तो  मुल्क
 की  इक्तसादी  हालल  तरक्की  करेगी  और  मुल्क
 को  फौरन  एक्सचेन्ज़  ज्यादा  मिलेगा।  मुल्क  में
 खुशहाली  और  तरक्की  आयेगी ।  यह  मुल्क
 इतनी  शोहरत  हासिल  करेगा  कि  दुनिया  के
 लोग  भ्रच्छे  तरीके  से  जान  जायेगें  कि  हिन्दुस्तान
 में  यह,  चीजें  हैं।  उस  के  अन्दर  ऐसी  पुरानी
 बादवार  हैं।  उस  की  भी  झ्पनी  पुरानी  तवा-
 रीख  है  -  इस  से  लोग  नये  दौर  में  भी  अ्रपनी
 बात  को  बढ़ाने  की  श्रौर  तरक्की  देने  की  कोशिश
 कर  रहे  हैं।  इसलिये  मेरा  यह  सुझाव  हैकि
 बंत्री  साहब  मेर  जो  रूफालात  हैं  उन  के  ऊपर
 तवज्जह  दें  ।  मैं  सभापति  महोदय  का  शुक्रिया
 अदा  करता  हूं  कि  उन्होंने  मुझे  ब्रोलने  का  सम्रय
 दिया  v
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 First,  Indian  diplomats  never  issue
 immediately  a  visa.  You  have  always  to
 come  back.  May  be  the  next  day,  may  be
 after  some  hours.  Of  course,  they  are
 able  to  issue  immediately  a  visa,  but  they
 are  too  lazy  to  help  you.  It  suits  them
 better  to  give  all  tourists  at  the  same  timo
 their  passports  back.

 On  the  3ist  August  1967,  I  visited  the
 Indian  Embassy  at  Tehran.  There  was

 there  was  a  chap—  Busur(tur  first

 secretary.  First  he  humiliated  me  by
 forcing  me  to  write  my  visa  application
 again,  for  the  reason  visiting  India  I  had
 written  that  ]  liked  to  see  the  old  Indian
 Civilisation  and  the  old  towns.  That  was
 not  good.  (Crossing  out  was  not  good.  I
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 had  to  write  the  whole  application  form
 again  in  order  to  substitute  that  sentence
 by  ‘tourism’.

 Ip  general,  Indian  diplomats  are  not
 at  all  interested  in  the  fact  that  you  like
 to  visit  India.  They  are  completely  in-
 different.  The  application  form  is  offensive.
 It  asks  the  tourist  who  will  guarantee  his
 return  when  he  has  no  more  money.

 It  threatens  ‘him  with  cancelling  his
 visa  if  any  statement  is  incorrect.  I  find
 it  a  strange  thing  to  threaten  a  guest.  Of
 course  you  are  in  trouble  if  any  statement
 is  incorrect.  But  is  it  necessary  to  say
 so?

 wee  Vortuteyn  ०८८७८  fe,  uy
 9९८ SPAS  ह  LAIN  LE  whes

 ret

 I  suggest  you  to  lay  down  in  every
 embassy  a  complaint  book  and  to  put
 down  a  statement  that  every  tourist  has  a
 Tight  on  a  visa  within  5  minutes.  If  not,
 the  ambassador  has  to  give  the  reason.
 When  a  visa  for  Yugoslavia  was  necessary,
 the  Yugoslav  embassy  in  the  Hague  issued
 visas  within  45  minutes.  What  Yugoslaves
 can  do,  India  can  do  too.  That  is  the
 reason  why  I  give  a  limit  of  I5  minutes.”
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 SHRI  NAMBIAR  (Tiruchirappalli)  :

 I  am  =  glad  that  the  hon.  Minister  of
 Tourism  and  Civil  Aviation  is  taking
 great  interest  in  the  departments  under
 his  charge,  because  of  which  there  are
 some  improvements  in  the  working  of  these
 departments.  I  will  confine  my  remarks
 at  the  beginning  to  the  condition  of  labour
 relations.

 It  is  mentioned  even  in  the  Report  that
 there  used  to  be  frequent  strikes  in  both
 Air  India  and  IAC.  But,  then,  they  say  that
 it  is  due  to  the  behaviour  of  the  employees.
 Leaving  aside  the  question  whether  the
 employees  misbehaved,  or  the  employers
 misbehaved,  the  fact  remains  that
 there  used  to  be  so  much  of  disparity
 between  the  wage  structures  of  IAC  and
 Air  India  because  of  which  there  was  so
 much  of  discontent  among  the  employees.
 I  am  not  going  into  the  details  as  to  who
 should  be  better  paid,  but  I  want  to  stress
 that  a  reconsideration  of  the  wage  structure
 is  urgently  called  for  to  keep  the  staff
 contented  so  that  the  airlines  are  not
 affected  by  frequent  stoppages  of  work.  I
 kbow  that  the  hon.  Minister  has  the  wel-
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 {Shri  Nambiar]
 fare  of  the  employees  at  heart.  I  hope  he  ment  considers  it  necessary  to  take  over
 will  approach  the  issue  with  an  open  mind,
 give  sympathetic  consideration  to  their
 demands  and  set  matters  right.

 I  cannot  help  saying  here  that  both  of
 airlines  are  headed  by  the  representatives
 of  the  biggest  monopolies  of  our  country,
 one  by  Shri  Tata  and  another  by  Shri
 Bharat  Ram.  While  I  have  no  grouse
 against  them  I  have  to  say  that  since  they
 represent  the  monopolists,  their  outlook  on
 labour  relations  continue  to  be  those  of
 the  monopolists  in  the  private  sector.
 Recently,  there  was  an  occasion  when  Shri
 Bharat  Ram  made  his  comments  about  the
 behaviour  of  the  Communist  Party  in  a
 press  interview.

 Of  course,  he  is  a  big  man  and  he  can
 speak  about  the  Communist  Party  as  such
 because  he  is  a  monopolist  and  a_business-
 man.  But  sitting  on  that  gaddi,  as  the
 Chairman  of  the  Indian  Airlines,  he  must
 try  to  hold  his  tongue  a  little  ;  otherwise,
 he  can  quit  the  Indian  Airlines  and  let
 loose  his  tongue.  That  is  our  request.

 About  the  Communist  Party  I  can  say
 that  we  are  here  to  see  that  our  airlines
 run  properly  and  that  we  do  not  put  politics
 in  it.  We  do  not  want  that.  Let  him  under-
 stand  that  we  are  not  so  pettyminded  as
 to  create  politics  to  see  that  our  aircraft  do
 not  fly.  Therefore  he  mest  also  consider
 this  question.

 Now,  from  the  very  figures  that  have
 been  given  by  them,  you  will  find  that  the
 average  ton  per  kilometre  per  employee
 in  1961-62  was  38,000  and  in  ‘1967-68  it  has
 risen  to  54,500.  That  shows  about  50  per
 cent  increase  in  the  work  load  of  the
 employees  as  per  the  norm  given  for  Air
 India.  So,  there  is  a  justification  for  im-
 proved  wages.  The  Covernment  used  to
 say  that  according  to  the  performance  they
 will  pay  a  little  more  as  imcentive  etc..  If
 that  is  so,  there  is  justification  and  I  would
 request  you  to  review  their  wages  consi-
 dering  these  aspects  as  well.

 With  regard  to  the  Kalinga  Airways,
 Il  am  not  pleading  that  it  may  be  taken
 over  straightaway  because  Kalinga  Airlines
 has  got  a  very  bad  history  behind  it,  but
 with  regard  to  employees  of  Kalinga  Air-
 lines  what  are  we  to  do?  Are  we  to
 allow  them  to  soffer?  So,  if  the  Govern-

 Kalinga  Airlines,  leaving  aside  Shri  Biju
 Patnaik  and  his  other  stories,  give  them
 the  price  for  the  knocked-down  condition
 of  the  aeroplanes  but  the  employees  must
 be  safeguarded  because  they  have  done  a
 lot  for  providing  service.  That  also  may
 be  taken  into  consideration.

 Then,  about  the  purchase  of  two
 jumbo  jets,  order  has  been  placed.  These
 have  to  be  purchased  at  a  cost  of  Rs.  48.20
 crores  and  the  entire  amount  is  on  credit.
 Each  jet  will  have  a  passenger  capacity  of
 400.  I  donot  know  whether  it  will  be
 Possible  for  us  to  compete  with  the  foreign
 airlines  in  this  way  and  whether  we  will
 get  sufficient  number  of  passengers  to  make
 this  a  successful  business  proposition.  Of
 course,  many  other  countries  are  thinking
 in  terms  of  these  supersonic  and  big  jumbo
 jets,  but  some  are  even  expressing  doubts
 about  the  success  of  these.  Is  it  possible
 for  a  country  like  ours,  which  is  poor  and
 there  i¢  no  foreign  exchange  with  us,  to
 have  a  loan  of  Rs.  48.20  crores  for  two
 planes  ?

 AN  HON.  MEMBER  :  Yes.

 SHRI  NAMBIAR  :  I  think,  we  are
 taking  a  big  risk  and  a  little  bit  of  gamble
 also  if  I  may  be  permitted  to  say  so.  So,
 this  thing  should  be  carefully  watched.  I
 do  not  discourage  the  hon.  Minister
 straightaway  and  say  that  we  should  com-
 pletely  go  out  of  the  picture  when  competi-
 tion  comes  in,  but  how  far  it  is  possible  is
 to  be  carefully  studied  before  we  enter  into
 that.

 Coming  to  the  question  of  the  em-
 ployees  of  the  Civil  Aviation  Department,
 I  have  to  submit  a  few  points  with  regard
 to  their  conditions.  I  need  not  stress  on
 the  need  of  the  civil  aviation  staff  to  be
 given  quarters.  After  all,  these  aerodromes
 are  far  away  froni  towns  and  there  is  no
 possibility  of  getting  any  other  accommo-
 dation.  So,  the  Government  should  see
 that  if  not  100,  per  cent  at  least  60  to  70
 per  cent  staff  should  be  given  accommoda-
 tion  and  free  transport  should  be  given  for
 the  employees  as  well  as  their  children  to
 go  to  the  school  etc.  In  Trichinopoly
 this  was  not  done.  Then  I  had  to  make  a
 representation  to  the  hon.  Minister  and  he
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 was  good  enough  to  give  the  transport.  I
 do  not  know  which  other  aerodrome  is  not
 having  it.  Fortunately,  Trichinopoly  being
 in  my  constituency,  I  approached  him.  I
 do  not  know  whether  others  have  done
 so.  Anyhow,  I  request  the  hon.  Minister
 to  consider  the  question  of  giving  free
 transport  to  employees.

 With  regard  to  the  Civil  Aviation
 Department  chowkidars  I  find  that  they
 are  working  from  54  to  72  hours  a  week.
 That  is  bad.  AL  hours  is  accepted  by  the
 ILO.  Grant  them  48  hours  and  if  two  or
 three  more  employees  are  to  be  employed,
 do  it.  Do  not  be  so  stingy.

 You  are  earning  so  much  money  out
 of  Air  India  and  other  international  flights.
 Chowkidars  are  very  low-paid  staff.  The
 hon.  Minister  is  so  good  and  big-hearted.
 Please  accominodate  these  things.

 With  regard  to  the  Workshop  staff
 whose  wages  are  to  be  reviewed,  as  recom-
 mended  by  the  High-power  Committee,
 that  has  not  been  put  into  operation.  So
 also,  there  is  the  question  of  E  &  M  Work-

 _shop  which  has  no  parallel  for  the  number
 of  types  of  vehicles,  staff  cars,  repaired  for
 all  the  Ministries.  It  is  being  kept  as  a
 temporary  establishment.  I  do  not  know
 whether  the  hon.  Minister  thinks  that  the
 Ministries  also  are  temporary  and  there-
 fore,  the  Workshop  should  also  be
 kept  as  a  _  temporary  establishment.
 Please  treat  it  as  a  permanent  establish-
 ment.  Till  such  time  we  have  parliamen-
 tary  democracy  the  Ministries  will  continue
 and  their  staff  cars  will  also  continue  and
 repairs  also  will  have  to  be  done  and
 therefore,  this  should  be  treated  as  a
 permanent  establishment.

 So  also  is  the  question  of  M.T.  Drivers
 pay-scale  revision.  Though  this  was
 accepted  by  the  hon.  Minister,  it  has  not
 yet  been  implemented.  Kindly  see  that
 these  men  also  get  their  pay  revision.

 I  cannot  leave  tourism.  That  isa  very
 good  Department  which  gets  a  lot  of
 foreign  exchange.  But  there  is  also  a
 little  black  hole  in  that  through  which  our
 foreign  exchange  earnings  are  drained  out.
 There  is  an  Agreement  with  the  Hilton
 Company.  That  is  an  international  mono-
 poly  cartel  and  a  licence  has  been  given
 to  this  group  of  Hiltons  to  construct  hotels
 in  India.  They  havé  becn  given  line-cloar,
 After  all,  we  are  encouraging  tourism  for
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 the  purpose  of  earning  foreign  exchange.
 We  are  not  encouraging  tourism  to  see
 the  good  white  faces  of  foreigners.  We
 have  got  enough  good  faces  in  this  country.
 We  are  doing  it  for  earning  foreign  ex-
 change.  The  Hiltons  being  an  internatio-
 nal  monopoly  cartel,  whatever  foreign
 exchange  that  may  come  from  the  Tourist
 Department  will  pass  through  the  Hiltons’
 profits.  The  foreign  exchange  will  be
 drained  out  through  this  black  hole.  That
 is  why  I  say  these  monopolies  should  not
 be  encouraged.  After  all,  we  can  construct
 good  hotels  in  India  with  our  own  capital
 and  with  our  own  entrepreneurs  here.
 Mr.  Oberoi  is  here  ;  there  are  many  Indians
 here.  But  don’t  do  it  through  the  Hiltons.
 1  request  you  to  avoid  the  Hiltons.

 Then,  what  about  the  aerodrome  that
 was  promised  long  ago  in  Calicut  ?  Is  it
 forgotten  or  will  it  come?  Of  course,
 the  Fourth  Plan  is  not  coming  and,  there-
 fore,  the  Fifth  Plan  will  not  come.  There-
 fore,  I  cannot  say  when  it  is  to  come  and
 under  which  Plan.  After  all,  the  aero-
 drome  does  mot  require  much  of  planning.
 An  aerodrome  is  just  a  level  ground,  mak-
 ing  it  possible  for  the  plane  to  land.  Once
 I  was  in  Soviet  Union  and  I  went  to
 Stalingrad  the  plane  just  landed  on  a  field.
 I  was  surprised  to  see  that  Grant  an  aero-
 drome  for  Calicut  soon.  Ever  since  ‘1962,
 as  a  Member  of  Parliament,  I  am  demand-
 ing  this.  There  should  be  no  necessity  for
 me  to  demand  it  again  and  again.  You
 should  grant  it.

 Further,  the  development  of  Kovalam
 is  very  much  appreciated.  Kindly  proceed
 with  it.  Not  only  Calicut  and  Kovalam,
 there  are  also  other  spots  in  the  south.  [
 request  the  hon.  Minister  that  Trichinopoly
 should  be  brought  on  the  tourist  map  of
 India  because  of  Srirangam  Temple  and
 other  centres  of  good  architecture  that  you
 can  find  in  Trichinopoly.  Please  put
 Trichinopoly  on  the  tourist  map  of  India.
 Thank  You.

 4.55  brs.

 [Shri  6.  5.  Dhillon  in  the  Chair]

 et  झोंकारलाल  बोहरा  (चित्तोड़गढ़)  :
 सभापति  महोदय,  सर्वप्रथम  मैं  श्रपने  इस  मंचा-
 लय  के  मंत्री  डा०  कर्ण  सिंह  को  बधाई  देना
 भ्ाहता  हूँ  कि कम  से  कम  इस  विभाग के  प्रति
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 [श्री  श्रोंकारलाल  बोहरा]
 और  इस  काम के  प्रति,  जिसका  राष्ट्रीय  दृष्टि  से
 बहुत  महत्व  है,  वह  बहुत  दिलचस्पी  ले  रहे  हैं  t
 जब  से  उन्होंने  इस  मंत्रालय  में  प्रवेश  किया  है,
 इस  मंत्रालय  की  जिम्मेदारों  ली  है,  तब  से  चाहे
 पयंटन  विकास  की  बात  हो  चाहे  विमान
 सम्बन्धी  सेवाओं  की  बात  हो,  वह  बड़ी  मुस्तंदी
 और  बड़े  उत्साह  से  इस  उदासीनता  से  भरे  हुए
 मंत्रालय  में  दिलचस्पी  ले  रहे  हैं  ।

 आम  तौर  पर  पालियामेंट  में  हम  लोग
 लेबर  प्राव्लेम्स  पर  या  आन्‍्तरिक  समस्याओं
 अथवा  श्रौद्योगिक  समस्याओं  पर  ही  चर्चा  करते
 हैं,  लेकिन  मैं  ऐसा  समभता  हूँ  कि  पर्यटन  का
 जो  सबजेक्ट  है,  पयंटन  की  जो  समस्‍यायें  हैं,
 वह  कम  महत्वपूर्णा  नहीं  हैं  |

 इस  अवसर  पर  मुझ  को  हवनसांग  श्रौर

 फ़ाहियान  का  भ्रमण  याद  श्राता  है,  जिस  को

 दुनिया  के  सांस्कृतिक  इतिहास  में  बड़े  गौरव
 से  याद  किया  जाता  है।  जब  भारत  में  हबनसांग
 और  फाहियान  शाये  थे  उसको  हम  लोग  अपने
 इतिहास  की  गौरव  गाथा  समभते  हैं।  उसको
 केवल  हम  अपने  लिये  गौरव  का  ही  विषय  नहीं
 मानते  हैं,  उन  दो  विदेशी  पयंटकों  ने  हमारे
 देश  के  लिए  जो  पृष्ठ  लिखे  वह  हमारे  इतिहास
 के  आधारभूत  अंग  श्राज  बन  गये  हैं  1

 मैं  कहना  चाहता  हूँ  कि  पर्यटन  के  प्रति
 हमारी  सरकार  की  जो  नीति  है  वह  ठोस  नहीं
 है,  उसने  इसको  उतनी  दिलचस्पी  से  नहीं  देखा

 है  जितनी  दिलचस्पी  और  जितने  ध्यान  से
 उसको  देखना  चाहिये  ।  पर्यटन  के  विकास  के
 लिये  जो  भी  आर्थिक  सुविधायें  दी  जानी  चाहियें
 जो  कुछ  भी  इस  पर  खर्च  किया  जाना  चाहिये,
 अभी  तक  वह  इस  मंत्रालय  को  प्राप्त  नहीं  हुझा
 है  ।  शायद  यही  कारण  हो  सकता  है  कि  पर्यटन
 के  लिये  जितनी  सुविधायें  दी  जानी  चाहियें,
 उतनी  हमार  मंत्री  महोदय  दे  नहीं  पाये  हैं  -  इस
 लिये  मैं  प्रधानमंत्री  महोदय  से  श्र  वित्तमंत्री
 महोदय  से  खास  तौर  पर  निवेदन  करूंगा  कि

 इस  पर्यंट्क  विभाग  को  भ्रधिक  से  अधिक  भाथिक
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 सुविधायें  दें  ताकि  पयंटन  की  समस्याओं  और

 सुविधाओं  पर  अधिक  से  श्रधिक  ध्यान  दिया  जा
 सके  और  विकास  के  लिये  कुछ  किया  जा  सके  ।

 सब  से  बड़ी  बात  जो  एक  देश  को  दूसरे
 देश  से  जोड़ती  है,  एक  इन्सान  को  दूसरे  इन्सान
 से  जोड़ती  है,  वह  है  श्रापप  का  मिलन,  एक
 दूसर  से  मिलना,  एक  दूसरे  को  जानना,  एक
 दूसरे  के  सांस्कृतिक  संसर्ग  में  आना  ।  मैं  समझता

 हैं  कि पयंटन  ही  एक  ऐसा  माध्यम  है,  पयंटन
 ही  एक  ऐसा  कार्य  है  जिसके  द्वारा  एक  संस्कृति
 के  लोगों  के  निकट  झा  सकते  हैं,  एक  राष्ट्र  के
 लोग  दूसर  राष्ट्र  के  लोगों  के  निकट  श्रा  सकते

 हैं  -  इस  लिये  मैं  खास  तौर  से  यह  स्पष्ट  करना
 चाहता  हूं  कि  हिन्दुस्तान  में  हमें  पर्यटन  के
 सम्बन्ध  में  केवल  इस  दृष्टि  से  नहीं  सोचना
 चाहिये  कि  हमको  विदेशी  मुद्रा  का  अर्जन
 करना  है।  पयंटन  का  मतलब  विदेश्यी  मुद्रा
 का  अरजन  करना  ही  नहीं  है,  केवल  विदे-
 शियों  के  घन  को  भारत  में  भाकषित  करना
 नहीं  है  7  हमारा  उद्द श्य  यह  होना  चाहिये  कि
 विदेशी  यहां  आकर  झशान्तिप्रिय,  श्रानन्द  और
 उल्लास  का  जीवन  बितायें  ।  पर्यटन  के  विकास
 की  दृष्टि  से हमारा  उद्देश्य  यह  होना  चाहिये
 कि  बाहर  के  नागरिक  हिन्दुस्तान  की  संस्कृति
 को  देखें  श्रौर  भारतीय  संस्कृति  का  अच्छे  से
 अच्छा  दर्शन  करें।  भारत  क॑  किसी  भी  कोने
 में  जायें,  वह  भारत  की  एक  तस्वीर  अपने
 अन्दर  बना  सके  |

 4.59  hrs

 [Mr.  Deputy-Speaker  in  the  Chair]

 भारत  एक  श्रत्यन्त  प्राचीन  देश  है,  ऐतिहा-
 सिक  देश  है,  श्राध्यात्मिक  देश  है  श्ौर  सांस्कृतिक
 दृष्टि  स ेहम  लोग  संसार  के  अन्दर  भ्रपना  एक
 स्थान  रखते  हैं  1

 इस  दृष्टि  से  मैं  कहना  चाहता  हूँ  कि  चाहे
 झाप  दक्षिण  भारत  में  चले  ज्ञायें  चाहे  पूर्वी
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 भारत  में  चले  जायें,  चाहे  पश्चिम  में  राजस्थान
 ऋथवा  मध्य  प्रदेश  में  च्क्ले  जायें  या  उत्तर  में
 काइमीर  के  श्रीनगर  में  चले  जायें,  भारतीय
 संस्कृति  अपने  विभिन्‍न  रूपों  में  विदेशी  पयंटकों
 को  कर्षित  किये  बिना  नहीं  रहती  ।  लेकिन
 जो  मैं बाप से  निवेदन  करना  चाहता  हूं  वह
 यह  कि  पिछले  दिनों  फरवरी  के  पहले  सप्ताह  में
 मैंने  दक्षिण  भारत  का  दौरा  किया  था।  मदु-
 राई,  रामेश्वरम,  महाघलिप्रम,  कोबलम,
 ट्रिवेड्ूम,  सभी  जगह  दक्षिण  भारत  जो  हमारी
 भारतीय  संस्कृति  का  सुरक्षित  कनद्र  है,  भारतीय
 संस्कृति  का  भंडार  है,  वहाँ  पयंटकों  को  श्राकपित
 करने  के  लिये  ज्यादा  सुविधायें  होनी  चाहिये
 श्रौर  जगह  जगह  पर  टूरिस्ट  बंगले  होने  चाहियें,
 रेस्टोरां  होने  चाहियें,  यातायात  की  खुविधा
 होनी  चाहिये  ताकि  अधिक  से  अ्रधिक  विदेशी,
 देशी  पंडक  दक्षिण  भारत  में  जाये  और  बहां  के
 विशाल  मन्दिरों  भर  विशाल  ऐतिहासिक  गोरब
 गाथाओं  का  भ्रध्ययन  करें।  इसके  लिये  पूरी
 तौर  से  जिलनी  पब्लिसिटी  और  प्रचार  की

 सुविधा  होनी  चाहिये  वह  उपलब्ध  की  जायें
 अभी  तक  हम  नहीं  कर  सके  हैं  ।

 बुन्दावन  गार्डन,  महाबलीपुरम,  कोवालम
 आदि  दर्शनीय  स्थान  हैं,  श्रति  सुन्दर  स्थान  हैं।
 लेकिन  मैं  निवेदन  करना  चाहता  हूँ  कि  ग्रभी  तक

 पर्यटन  की  दृष्टि  से  हमने  इनका  विकास  नहीं  किया
 है  |  दक्षिण  भारत  की  महान  भारतीय  परम्पराओं
 श्रौर  गौरवपूर्ण  संस्कृति  का  परिचय  उत्तर  भारत
 के  लोगों  को  भी  अधिकाधिक  मिलना  चाहिए।
 विदेशी  जा  कर  भी  उसका  अनुभव  प्राप्त  करें,
 इसका  हमको  प्रबन्ध  करना  चाहिए  |  इसके  प्रति

 हम  आज  तक  उदासीन  रहे  हैं  V
 I5  brs

 भारत  के  किसी  भी  कोने  को  आप  देखें,
 इस  गौरवपूर  प्राचीन  देश  के  किसी  भी  कोने  को
 श्राप  देखें  1  श्रापकों  अनेकों  दर्शनीय  स्थान  मिल
 जायेंगे।  राजस्थान,  में  मध्यप्रदेश  में  अनेकों  दर्शनीम
 स्थान  है  जिनको  विकसित  नहीं  किया  गया  है।
 मैं  श्रमी  अभी  राजत्यान  में  वीस  संसद  सदस्यों
 का  एक  दल  तैकर  गया  था।  मैंते  उनको
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 राणकपुर  का  जैनः  मन्दिर  आदि  दिखाये  तथा
 दूसरे  कुछ  स्थान  भी  दिखाये।  'राखकपुर  जैन
 मन्दिर  की  मूर्तियों  को  देख  कर  बे  इतते  प्रभा-
 कक्ति  हुए,  मूतिकला  को  देख  कर  वे  इस  कदर
 कमाक्त  हुए  कि  सहसा  उनके  मुह  से
 “पयाश्कय  निकल  ऋाका  |  और  भी  बहां  कई
 स्थान  हैं,  जेसे  ऋच्‌  है,  हल्री  काटी  है,  वित्तोड़  का
 किला  है  तथा  और  भी  पुरावे  ऐतिहासिक  स्थान
 हैं  जिसकी  ओर  प्राफका  ध्यान  जाना  चाहिये
 और  पयंटन  की  दृष्टि  से इनका  विकास'  आपको
 करता  चाहिए  |  चित्तौड़  हो  या  स्खकपुर  हो,
 म  तो  वहां  होठलों  की  अच्छी  व्यवस्था  है  और
 द.  ही  टूरिस्ट्स  को  ठहराने  की  कोई  और
 व्यक्‍लथा  है  ओर  न  ही  यात्तायात  की  समुक्तित
 व्यवस्था  है  1  मैं  चाहता  हुं  कि  कोई  भी  टूरिस्ट
 कहीं  भी  जाना  चाहे  उसको  वहाँ  पहुँचाने  की
 तथा  उसको  कहाँ  ढहराने  फी  उपयुक्त  व्यवस्था
 होगी  चाहिये  1

 ज़साकि  मेने  झभी  कहा  है  कि  पटन
 संस्कृतियों  का  संगम  है,  फ्यंटन  संस्क्ृत्ति  क ेविकास

 का  एक  बहुंक  बड़ा  माध्यम है।  हम  देखते हैं
 कि  चाहे  श्रीनगर  हो  या  दाजिलिंग  चा  कोई
 झोर  पबंडन  केन्द्र  हो  बड़े-बड़े  लोगों  क ेलिए  तो
 सुविधायें  उपलक्श  कर  दी  जाती  हैं  लेकिन
 साधारण  और  मध्यम  श्र्णी  के  लोगों  के  लिए
 नहीं  की  जाती  हैं  -  उनके  मतों  रंजन  एवं  आनन्द
 के  लिए  भी  हमें  म्रधिक  सुक्िधायें  उपलब्ध  करनी
 चाहियें ।  केवल  बड़  आदमियों  के  लिए  ही
 हमें  पर्यटन  की  सुविधायें  उपलब्ध  नहीं  करनी
 चाहिये  |  छोदे  छोटे  होटल,  छोटी  छोटी  जगहें
 हमें  साधारण  प्रादर्मियों  को  आकर्षित  करने  के
 लिए  हिन्दुस्तान  में  जिलने  भी  महत्वपूर्ण  पयंटन
 के  केन्द्र  हैं,  स्थल  हैं,  बनानी  चाहियें  और  वहां
 उनके  लिए  उपयुक्त  सुविधायें  उपलब्ध  कर॑नी
 चाहियें  और  इस  काम  में  कोई  कमी  महीं  रखनी

 चाहिए  |

 ह. ह  मैं  व्रिमान  सेवाग्रों  के  बारे  में  दो  शब्द
 'कहना  चाहता  हूँ।  दुर्भाग्य  की  बात  यह  है  कि

 -मुझे  बहुत  बाई  में  समय  दिया  जाता  है।  श्रोर
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 [श्री  श्रोंका  रलाल  बोहरा]
 दूसरों  को  जिनको  पहले  समय  दिया  जाता  है
 जहां  पन्द्रह  पन्द्रह  मिनट  का  समय  मिलता  है,
 वहां  मुझ  जैसों  को  पांच  मिनट  का  ही  समय
 मिलता  है।  विमान  सेवाओं  के  बारे  में  मेरा
 कहना  यह  है  कि  हमारा  देश  जिस  तेजी  से
 विकास  की  ओर  बढ़  रहा  है  उसी  तेजी  से  हम
 लोगों  की  समस्‍यायें  भी  बढ़  रही  हैं  और  मैं

 चाहता  हैँ  कि  उसी  तेजी  से  हमारे  देश  में  विमान
 सेवायों  भी  बढ़नी  चाहिए  ।  दुर्भाग्य  की  बात  है
 कि  पिछले  पांच  सात  महीनों  में  विमान  सेवाओं
 की  एफीशेंसी  में  कमी  झाई  है  ।  यह  जो  हड़ताल
 हुई  थी  और  भ्रसन्‍्तोष  बढ़ा  था  इससे  झप  भी
 परिचित  हैं।  मैं  एक  ताजा  घटना  आपको
 बतलाता  हूँ  ।  मैं  उदयपुर  जा  रहा  था  ।  भ्रहमदा-
 बाद  जो  प्लेन  जाता  है  वहाँ  इंजिन  खराब  हो
 गया  ।  प्लेन  सुबह  नौ  वजे  चलता  था।  शाम
 चार  बजे  तक  यात्री  पड़े  रहे  ।  क्षाम  को  साढ़े
 चार  बजे  दिल्ली  वह  प्लेन  आया  जिसको  जाना
 था  मेरे  साथ  श्री  एल०  पी०  सिंह  जो  होम
 सेक़टरी  हैं  वह  भ्रहमदाबाद  जाने  वाले  थे  ।  गुज-
 रात  के  भ्रौर  उद्योग  फाइनेंस  मिनिस्टर  श्री  जस-
 बन्त  मेहता  भी  जाने  वाले  थे  मैं  निवेदन  करना
 चाहता  हूं  कि  एफिशेंसी  में  सुधार  लाया  जाना
 चाहिए।

 राजस्थान  के  बड़े  बड़े  शहर  हैं  जैसे  जोधपुर
 है,  बीकानेर  है,  अजमेर  है,  कोटा  भादि  है  इनकौ
 हवाई  सेवा  से  जोड़ा  जाना  चाहिए  V  एक  स्विस
 दिल्‍ली  से  ऐसी  चलनी  चाहिए  जो  आगरा
 गोरखपुर,  पटना  होते  हुए  गोहाटी  तक  जाए।
 इस  तरह  से  और  भी  बहुत  से  महत्वपूर्ण  स्थान
 हैँ  जिनको  विमान  सेवाओं  से  जोड़ना  भ्रावध्यक
 है  1  इस  भ्रोर  भी  आप  ध्यान  दें

 wa  तो  उपप्रधानमंत्री  तथा  वित्तमन्त्री  जी
 भीआ  गए  हैं।  जो  बात  मैंने  पहले  कही  है
 उसको  मैं  दोहरा  देना  चाहता  हूं।  मैं  उनसे
 निवेदन  करता  हैँ  कि  वह  प्रयत्न  करके  भ्रधिक  से
 अधिक  घन  इस  मंत्रालय  के  लिए  मुहैया  करें

 क्ष्योंकि  पर्यटन  हुमारी  स्रंस्कृति  के  विकास  का
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 साधन  है  और  अपने  देश  की  संस्कृति  का  हमें
 न  केवल  विदेशियों  को  ही  परिचय  कराना  है
 बल्कि  देशवासियों  को  भी  उससे  परिचित
 कराना  है।  अतः  मैं  चाहूंगा  कि  वह  प्रयत्न
 करके  अधिक  से  अधिक  धन  इस  काम  के  लिए
 उपलब्ध  करें  |

 SHRI  S.  M.  KRISHNA  (Mandya)  :
 Mr.  Deputy  Speaker,  Sir,  this  Department
 has  been  one  of  the  neglected  departments
 in  the  last  few  years.  Sir,  it  could  be
 compared  to  a  bride  blushing,  and  fighting
 shy  to  make  demands  and  greater
 demands...

 SHRI  D.N.  TIWARY  (Gopalganj)  :
 On  whom  ?

 SHRI  S.  M.  KRISHNA:  On  every
 one  of  us.  But  I  think  the  present  Minis-
 ter  who  has  to  muster  all  the  imagination.,
 initiative  that  he  could  summon  to  this
 endeavour  so  that  this  could  really  become
 a  great  instrument  not  only  to  earn  the
 much  needed  foreign  exchange  that  we  can
 when  foreign  visitors  visit  our  country  but
 also,  Sir,  we  should  not  forget  the  other
 aspect  of  it,  and  that  is,  we  are  fighting
 and  we  are  labouring  to  bring  about  emo-
 tional  integration  in  our  country.

 We  would  like  to  encourage,  and  I
 should  think  very  rightly  that  we  should
 encourage,  tourists  from  one  part  of  our
 own  country  to  go  to  the  other  part  of  the
 country.  I  would  like  the  Kashmiris  to
 go  to  the  south,  to  go  to  Kerala,  Mysore,
 and  other  places,  and  so  also  I  would  like
 the  southerners  to  go  up  north  to  find  out
 what  we  have  in  this  country  ;  they  should
 goto  Assam,  Orissa  and  other  parts  of
 India.  So,  while  pleading  for  gaining
 foreign  exchange  we  should  not  neglect
 this  aspect  of  encouraging  internal  tourism
 also.

 Tourists  do  come  to  this  country  be-
 cause  of  our  great  past  heritage.  The
 majesty  of  India,  the  glory  that  was  and
 that  is  India  naturally  attracts  so  many
 visitors  from  all  parts  of  the  world.
 Simply  because  they  come  here,  we  should
 not  exploit  their  goodness  and  we  should
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 not  exploit  their  charitable  disposition.
 To  quote  a  sad  example,  very  recenty  we
 had  the  UNCTAD  at  New  Delhi  and  pro-
 bably  that  brought  a  great  number  of
 foreign  dignitaries  to  visit  this  country.
 During  the  conference,  at  the  catering
 establisment  at  Vigyan  Bhavan,  I  was
 given  to  understand,  subject  to  correction,
 that  a  piece  of  sandwich  anda  cup  of
 coffee  was  charged  Rs.  7.50  and  when  the
 delegates  offered  some  sort  of  a  consumer
 satyagraha,  then  it  was  sought  to  be
 reduced.  This  is  not  the  way  to  appeal  to
 the  forelgn  tourists  and  this  is  not  the  way
 to  create  the  needed  atmosphere  for  the
 tourists  to  come  to  this  country  and  spend
 the  precious  money  that  they  bring  along
 with  them.

 There  is  a  great  potential  that  is  to  be
 tapped  in  this  country.  Every  State  in
 the  Union  as  well  as  the  Centrally  adminis-
 tered  territories  could  afford  many  number
 of  places  which  could  very  well  be  great
 tourist  attractions,  and  we  have  to  develop
 selectively  quite  a  number  of  these  tourist-
 attractive  spots  and  then  create  the  proper
 facilities  for  the  foreigners  as  well  as  the
 tourists  from  within  our  own  country  who
 would  like  to  go  there.

 I  would  like  to  draw  the  attention  of
 the  hon.  Minister  to  the  report  of  the
 PAC  where  they  have  drawn  the  attention
 of  the  House  to  the  enormous  delay  and
 to  the  red  tape  that  is  involved  in  taking
 decisions  and  in  executing  those  decisions.
 At  Ajanta,  which  is  one  of  our  precious
 spots  for  national  as  well  as  international
 tourism  they  were  to  put  up  a  rest-house.
 The  decision  was  taken  and  even  after  four

 ‘years  it  was  not  d.  The  d
 was  to  set  up  a  canteen-cum-rest  house,
 but  a  lot  of  delay  took  place.  They  could
 not  secure  the  land  ;  they  could  not  find  a
 contractor  ;  when  once  the  building  was
 ready,  it  was  not  fit  enough  to  be  used
 beeause  there  were  some  defects  in  its
 construction  and  so  on,  If  this  is  the
 attention  that  is  paid  to  a  spot  like  Ajanta,
 then  probably  no  attention  will  be  given
 to  the  less  important  tourist  spots.  I  am
 sure  that  Dr.  Karan  Singh  who  has  the
 right  disposition  to  put  tourism  and  civil
 aviation  in  their  correct  perspective  will
 go  about  with  a  sense  of  seriousness  and  a
 sense  of  urgency  which  was  sadly  lacking
 so  far.
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 Coming  to  advertisements  and  publi-
 city,  I  would  like  him,  without  any  apolo-
 gies,  to  emulate  Air  India  which  has  been
 able  to  catch  the  imagination  of  not  only
 the  people  of  this  country  but  also  people
 elsewhere  because  of  the  imagination  with
 which  they  put  out  their  publicity  and
 Poster  material  which  attracts  tourists  to
 them.  I  would  like  the  Minister  to  consi-
 der  publicising  some  of  our  beauty  spots
 and  tourist  spots  so  that  they  may  be
 placed  in  proper  perspective  and  would
 interest  foreign  tourists.

 With  reference  to  civil  aviation,  I
 would  not  like  to  strike  a  note  of  alarm
 when  I  make  this  particular  point.  It  is
 that  when  we  bought  the  Caravelle  planes,
 there  was,  I  am  given  to  understand,  a
 stipulated  period  given  by  the  manufac-
 turers  after  which  the  planes  become  a
 liability  and  their  airworthiness  would  be
 debated  or  doubted.  I  would  like  to  know
 the  number  of  such  planes  which  have  run
 out  the  stipulated  period  of  airworthiness,
 and  the  decision  the  Government  are  going
 to  take  with  reference  to  them.

 I  would  like  to  place  at  the  disposal  of
 the  Minister  one  other  important  sugges-
 tion.  You  know  how  difficult  it  is  to  get
 the  needed  certificate  or  a  licence.  I  know,
 having  been  a  member  of  a  flying  school,
 that  every  hour  that  one  flies  costs  an
 enormous  amount  of  money,  so  much  so
 that  this  would  be  the  exclusive  preserve
 of  the  high  strata  of  society.  Those  candi-
 dates  who  have  the  aptitude,  interest  and
 energy  should  not  be  barred  simply  because
 they  do  not  have  the  finances  to  go  toa
 flying  training  school  to  get  the  required
 certificate  or  licence.  I  would  urge  upon
 Government  that  in  every  State  capital  a
 competitive  examination  be  held  inviting
 those  candidates  who  are  interested  in  civil
 aviation  so  that  they  could  take  the  exami-
 nation  and  those  fit  to  undergo  the  train-
 ing  should  be  taken  in  as  the  Government
 of  India’s  responsibility,  Government  bear-
 ing  the  burden  of  providing  them  proper
 training  to  them.

 SHRI  INDER  J.  MALHOTRA  (Jammu):
 Previously  these  two  departments  used  to
 form  part  of  the  Transport  and  Civil  Avia-
 tion  Ministry.  I  am  very  glad  Government have  realised  the  significance  and  impor-
 tance  of  these  departments  and  have  given
 them  the  status  of  a  full-fledged  separat¢
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 Ministry.  I  have  another  reason  to  be
 happy,  namely,  that  an  eminent  person  like
 Dr.  Karan  Singh  has  been  put  to  head  this
 Ministry  and  achieve  the  desired  goal
 which  we  have  visualised  while  promoting
 tourism  and  making  our  civil  aviation
 service  more  efficient.

 On  the  side  of  civil  aviation,  4  am  very
 happy  to  mote  that  during  the  last  one  year,
 a  new  fleet  of  planes  has  been  added  and
 serious  efforts  have  been  made  ३०  expand
 our  airport  facilities  and  aiso  make  the
 service  better  and  more  efficient.

 I  have  one  of  two  suggestions  to  make.
 While  the  Mimistry  has  given  a  good  deal
 of  attention  to  expanding  international  or
 big  airports,  the  smaller  airports,  which  are
 very  important  airports,  have  to  some
 extent  been  ignored.  Sothe  construction
 work  has  been  taken  up  at  the  Jammu  air-
 port;  steps  have  been  taken  to  expand
 certain  facilities.  But  |  would  like  to  arge
 upon  the  Central  Government  that  the
 tunway  should  also  be  expanded  so  that
 jn  fatere  big  planes  like  Caravelte  can  also
 land  at  Jammu  as  they  do  now  at  Srinagar.
 The  significance  of  the  flying  clubs  in  this
 country  to  a  very  large  €xtent  has  not  been
 realised  yet,  more  especially  so  in  tWe
 border  States  fike  Jammu  ahd  Kashmir,
 Punjab  and  Rajasthan  and  other  such
 States  where  there  are  only  very  few  flying
 clubs.  In  Jammu  and  Kashawir  State,  there
 is  no  fiyitfg  clab  atall.  |  plead  for  the
 establishment  of  afiging  clebin  Jamu
 and  in  the  States  of  Punjab  and  Rajasthan
 for  the  simple  reason  that  ifthe  young
 people  of  these  areas  can  be  piven  this
 training,  then  in  the  cast  of  any  ‘éitergency
 or  even  otherwise,  they  can  be  called  up
 for  the  service  of  the  nation.

 As  my  friend  Shri  Krishna  has  just
 made  out  a  very  significant  point,  as  far
 as  the  development  of  tourism  is  concerned,
 more  especially  of  internal  tourism,  as  I
 said  in  the  beginning,  this  Ministry  has  to
 perform  a  very  significant  task.  Under  this
 Ministry,  the  means  of  transport  within
 the  country  and  outside  are  available.
 Under  this  Ministry,  the  opportunity  -is
 there  for  people  in  India  from  one  corner
 to  visit  another  corner.  When  we  think
 about  tourism  of  Jammu  and  Kashmir
 State,  unfortunately  |  have  to  say  that  we
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 think  only  about  the  Kashmir  valley.  No
 “doubt  Kashmir  valley  is  a  very  beautiful

 area  ;  it  is  very  well-developed  ;  not
 only  visitors  from  foreign  countries  but
 from  within  the  country  also  like,  to  visit
 Kashmir.  But  unfortunately  recently  it
 has  become  a  hotbed  of  politicians.
 Tourists  like  to.go  tothat  part  of  the
 country,  that  place  where  there  is  a  peace-
 ful  atmosphere,  Let  us  for  the  time  being
 forget  about  the  value  of  Srinagar  being
 the  obly  tourist  attraction  in  the  Jammu
 and  Kashmir  State.  ‘There  are  a  thousand
 and  one  places  especially  in  the  Jammu
 area  which  can  be  very  well  developed  and
 where  people  would  like  to  go.  Therefore,
 I  would  plead  with  Dr.  Karan  Singh  who
 very  well  knows  which  are  those  places  in
 Jammu  area,  and  I  urge  upon  him  that  the
 Centre  should  give  more  aid  for  the  deve-
 lopment  of  the  tourist  spots  rather  than
 spend  money  only  in  Kashmir  valley  and
 ‘more  epecially  on  Srinagar.

 SHRI  Ss.  KANDAPPAN  (Mettur):  That
 is  only  an  internal  quarrel  between  Srinagar
 and  Jammu.

 SHRI  INDER  J.  MALHOTRA:  My
 friend  Shri  Kandappan  has  tot  understood
 me.  I  said  that  in  ths  past  more  atten-
 tion  has  been  paid  on  the  development  of
 Kashmir  only  while  the  Jammu  area  has
 been  reglected  and  now  more  attention
 should  be  paid  to  the  Jammu  area  to  bring
 jt  on  an  equal  level  from  the  tourist  attrac-
 ‘tion  point  of  view  as  Kashinir.

 Semme  hon.  Members  have  said  about
 hotel  development  No  doubt,  in  the  imper-
 tam  and  big  cities  like  Delhi,  Bombay,
 Calcutta,  Madras,  expensive  hofels  ste
 required  but,  at  the  same  time,  if  we  are
 really  ‘interested  in  developing  our  internal
 tourism  to  a  very  large  ‘extent,  economic
 type  of  hotels  are  required  at  all  these
 places  also.  Therefore,  |  would  plead  with
 the  hon.  Minister  that  when  he  has  created
 this  Tourism  Development  Corporetion  of
 India,  ket  this  Corporation,  while  looking
 to  the  fuxurious  hotels,  also  :give  thought
 to  the  development  of  economic  type  of
 hotels  tor  peaple  of  lesser  means.

 My  last  point  is  this.  There  is  a  place
 known  as  Sravasthi  Balrampur,  a  hundred
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 miles  from  Lucknow.  Iam  told  that  this
 is  a  religious  place,  a  very  important  place,
 aad  every  year  thousands  of  people  go
 there.  Unfortunately,  there  is  no  tourist
 rest-house  there.  I  would  like  the  Minister
 to  give  thought  to  it  and  see  that  sotne-
 thing  is  done.

 SHRI  LOBO  PRABHU  (Udipi)  :  Sir,
 as  you  have  said  that  one  has  to  be  tele-
 graphic,  |  shall  attempt  to  be  so  within  the
 time  available  and  conclude  my  mes-
 sage!  I  would  begin  with  the  budget.
 This  budge:  like  most  of  our  other  budgets
 has  been  getting  bigger  and  bigger.  Our
 officers  fn  the  Ministry  have  risen  from  32
 to  39.

 Although  there  is  a  reduction  in  the
 officers  of  the  meteorological  department
 fromm  470  to  375,  the  reduction  in  cost  is
 only  Rs.  2  lakhs.  At  the  same  time,  the
 ministry  is  not  very  good  at  spending
 thoney.  Last  year  they  failed  to  spend
 the  altotted  amount  for  meteorology,  capital
 works  on  aviation,  etc.  It  must  be  realised
 that  when  they  take  a  provision,  they  must
 spend  it.  Otherwise,  they  are  depriving
 other  Ministries  of  that  money.  This
 budget  is  also  defective  in  respect  of
 meteorology.  I  was  happy  to  hear  the
 lady  deputy  minister  talk  about  the  high
 record  of  the  meteorological  department,  but
 4  find  in  respect  of  agricultural  meteorology
 there  has  been  no  provision  for  experts
 and  another  item  for  the  last  2  years.
 That  would  imply,  in  spite  of  the  tail  talk
 about  our  achievements,  that  we  are
 forgetting  what  is  very  vital  to  our
 country—agricultural  meteorotogy.  When
 I  asked  a  question  about  the  experiment
 on  rain-making,  7  was  told  it  is  still  in  an
 ‘experimental  stage.  Rain  is  not  a  thing
 that  can  be  left  very  long  ina  state  of
 experiment.  If  we  are  really  serious  as  we
 should  be,  the  experiment  must  be  con-
 cluded  soon  and  not  merely  left  in  a  stage
 ofa  little  work  here  anda  little  report
 there.  The  minister  should  explain  how
 he  can  delay  this  very  important
 experiment.

 Another  corinected  thing  is  aerial
 weeding  of  barren  ‘areas.  ‘One-sixth  of
 the  land  of  this  country  is  barren.  If  we
 can  discdver  some  seeds  and  scatter
 them  over  these  areas  frotn  the  air,  they
 can  become  green.  One  experiment  was
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 conducted  in  952  in  Rajasthan,  but  since
 then  nothing  has  been  done.  None  knows
 what  has  caused  the  failure  of  that  experi-
 ment.  I  am  not  even  sure  if  the  minister
 is  aware  of  the  experiment  on  aerial
 seeding.

 Coming  to  civil  aviation,  it  is  a  well-
 known  fact  that  our  Indian  Airlines  are
 working  ata  loss.  It  is  Rs.  3.7  crores
 this  year  and  Rs.  4.5  crores  last  year.
 About  Air  India,  which  was  lauded  very
 much,  the  budget  grant  itself  shows  that
 but  for  devaluation,  there  would  have  been
 aloss.  This  is  4  public  enterprise  and  in
 spite  of  our  air  farcs  being  the  highest
 in  the  world,  we  are  working  ata  less.
 There  is  something  very  wrong  with  our
 airways  which  deserves  the  serious  attention
 of  the  minister.

 Our  minister  is  a  great  tourist  attrac-
 tion,  no  doubt.  No  country  can  find  a
 more  handsome  minister  than  Dr.  Karan
 Singh,  but  the  question  is  whether  his
 ministry  is  as  attractive.  I  had  occasion
 to  point  out  after  the  UNCTAD  how  small
 details  were  overlooked—for  instance,  taxi
 fares  being  far  beyond  what  they  should
 be.  Iam  myself  a  victim  to  this.  They
 have  a  hood  on  the  meter  and  unless  I
 want  to  have  an  argument  with  the  driver,
 व  cannot  read  what  is  there.  This  is-a
 simple  matter  for  the  ministry  to  look  into. Hf  a  hood  is  necessary,  it  should  be  uséd
 only  during  rains.

 Coming  to  transport,  does  anyone
 regard  travel  in  our  trains  a  tourist  attrac-
 tion?  I  know  it  is  another  ministry,  but
 could  not  our  minister  think  of  making
 our  railway  stations  a  little  more  attractive?
 In  the  south,  you  know  that  you  have
 arrived  ata  station  by  the  fishy  smell.
 This  a  matter  where  you  can  put  them  on
 competition  and  make  the  stations  a  Htele
 More  attractive.

 Then  we  come  40  the  question  of
 hotels.  My  good  friends  have  already
 given  the  information  that  Sandwich  and
 a  -oup  of  tea  cost  Rs.  7.50.  I  had  asked
 a  question  that  some  hotels  charge  Rs.  00
 a'meal.  Iwas  triformed  that  there  isa
 Hotel  Committee  which  more  or  less  looks
 after  these  things.  We  have  to  think  in
 terms  of  making  our  rates  competitive.
 It  is  no  good  takking  of  international
 standards.  You  can  have  international
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 standards  for  service  but  you  must  have
 competitive  standards  for  charges.  If  you
 charge  higher  then  New  York  you  may  say
 that  you  have  an  international  hotel  only
 in  respect  of  rates.  I  think  this  will  also
 receive  the  attention  of  the  hon.  Minister.

 Finally,  Sir,  thank  you  for  allowing  me
 to  give  my  telegraphic  message.

 श्री  बीर  भद्र  सिह  (महासू)  :  उपाध्यक्ष
 महोदय,  मैं  आपका  बहुत  झाभारी  हूँ  कि  भ्रापने
 मुझे  टूरिज्म  और  सिविल  एवियेशन  की  मांगों
 पर  बोलने  का  अ्रवसर  दिया।  यह  मन्त्रालय
 एक  बहुत  महत्वपूर्ण  मन्त्रालय  है  और  इस  ने
 आने  वाले  समय  में  देश  की  इक्तसादी  तरक्की
 देश  के  भ्राथिक  विकास  में  बहुत  बड़ा  पार्ट  झदा
 करना  है।  इस  लिए  मुझे  इस  बात  की  बड़ी
 प्रसन्‍नता  है  कि  इस  तथ्य  को  ध्यान  में  रखते
 हुए  भारत  सरकार  ने  सिविल  एवियेशन  और
 ट्रिज्म  का  एक  प्रथक  मन्‍्त्रालय  बनाया,  इस
 विभाग  को  एक  केबिनेट  स्तर  के  मन्त्री  के  नीचे
 रखा।  मुझे  इस  बात  की  भी  बड़ी  प्रसन्नता  है
 कि  इस  मन्त्रालय  के  वर्तमान  मनन्‍्त्री  एक  नव-

 युवक  भ्रौर  योग्य  व्यक्ति  हैं  तथा  थोड़े  से समय
 में  उन्होंने  जो  काम  किया  है,  जो  नई  दिशा
 उन्होंने  झपने  मन्त्रालय  को  दी  है,  वह  सराहनीय

 है  झौर  उस  के  लिए  में  डन  को  मुबारकबाद
 देता  हूँ  ny

 श्रीमन,  भाज  पर्यटन  दूरिज्म  संसार  के
 सभी  देशों  में  एक  प्रमुख  उद्योग  बनता  जा  रहा
 है  तथा  विदेशी  मुद्रा  कमाने  का  एक  प्रमुख
 साधन  बन  गया  हैं  1  संसार  के  देश,  चाहे  वे

 कम्यूनिस्ट  मुल्क  हों,  चाहे  वे  केपिटलिस्ट  मुल्क
 हों,  सब  इसी  कोशिश्ष  में  हैं  कि  वे  भ्रपने  यहां
 ट्रिज्म  को  ज्यादा  से  ज्यादा  बढ़ावा  दें  और  उस
 के  जरिये  ज्यादा  से  ज्यादा  विदेशी  मुद्रा  कमायें।
 संसार  में  कई  ऐसे  देश  हैं  जिनकी  सारी  इकानमी

 टूरिज्म  पर  निर्भर  करती  हैं।  हमारे  देश  में
 खास  कर  भ्राज  की  परिस्थितियों  में,  जब  कि
 हमारे  यहां  फारेन-एक्सचेन्ज  (विदेशी  मुद्रा)  की
 इतनी  कमी  है;  टूरिज्म  एक  खास  भ्रहमियत
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 रखता  है  और  शभ्रगर  इस  उद्योग  को  हम  ठीफ
 तरह  से  एक्सप्लायट  करें,  ठीक  तरह  से  इसका
 फायदा  उठायें,  तो  हमारा  देश  करोड़ों  रुपये  की
 विदेशी  मुद्रा  कमा  सकता  है।  इस  में  कोई  शक
 नहीं  की  पिछले  ‘16-20  सालों  में  टूरिज्म  को
 बढ़ावा  देने  के  लिए  हमारे  देश  में  काफी  काम
 हुआ  है  नये-नये  होटल्ज़  बनाये  गये  हैं,  याता-
 यात  के  साधनों  में  काफ़ी  सुधार  हुआ  है,  इन  के
 अतिरिक्त  भो  कई  दूसरी  सुविधायें  जो  हमें
 टूरिस्ट्स  को  देनी  चाहिए,  वे  हमने  इन  वर्षों  में
 उपलब्ध  की  हैं  भ्रभी  पिछले  कुछ  सालों  में  ही
 कुछ  ऐसे  होटल्ज़  बनायें  हैं,  यदि  हम  उनका
 विदेश  के  होटलों  से  मुकाबला  करें,  तो  किसी
 कदर  भो  वे  उन  से  कम  नहीं  हैं।  लेकिन  इतना
 सब  कुछ  होते  हुए  भी,  मैं  समभृता  हूं  कि  अभी
 हम  बहुत  पीछे  हैं  तथा  हमारी  क्षमता  इस  दिशा
 में  बहुत  भ्रधिक  है।

 उपाध्यक्ष  महोदय,  आपको  मालूम  होगा
 कि  अन्तर्राष्ट्रीय  ह्वरिस्ट  ट्रेफिक  में  प्रभी  हमारा
 हिस्सा  केवल  या  डेढ़  प्रतिशत  के  करीब  है।
 पिछले  वर्ष  सारी  दुनिया  में  जब  कि  लगभग
 डेढ़  करोड़  टूरिस्ट  संसार  के  विभिन्‍न  देशों  में
 गये,  हमारे  मुल्क  में  मुदिकल  1 लाख  60
 हजार  के  करीब  टूरिस्ट  आये  और  इसी  प्रकार
 जब  बाहर  के  मुल्कों  में  पिछले  साल  कुल  मिला
 कर  कोई  300  करोड़  डालर  द्वरिस्ट्स  ने  खर्च
 किया,  हमारे  देश  को  करीब  24  करोड़  रुपये  की
 विदेशी  मुद्रा  प्राप्त  हुई ।  इस  से  यह  जाहिर
 होता  है  कि  इस  दिशा  में  हमें  श्रभी  बहुत  कुछ
 झागे  करने  को  है  और  मैं  समभता  हूँ  कि  अगर
 हम  कोशिश  करें  तो  हम  बड़ी  आसानी  से
 ज्यादा  से  ज्यादा  टूरिस्ट्स  अपने  मुल्क  में  ला
 सकते  हैं  t

 मुझे  मालूम  है  कि  झभी  हमारे  मन्त्रालय  ने
 एक  लक्ष्य  निर्धारित  किया  हैं  कि  973  तक  हम
 दो  लाख  दट्वरिस्ट्स  अ्रपने  देश  में  लाने  की  कोहिद
 करेंगे  मैं  समभता  हूं  कि  यह  लक्ष्य  कोई  बहुत
 बड़ा  या  भसाध्य  लक्ष्य  नहीं  है,  अगर  हम
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 कोछिश  करें  तो  इस से  ज्यादा  ट्वरिस्टस  हमारे
 मुल्क  में  झा  सकते  हैं।  यूगोस्लाबिया  जैसे  छोटे
 मुल्क  में  इस  वक्‍त  कोई  20  लाख  दट्टरिस्टस  प्रति
 वर्ष  जाते  हैं  और  वे  इस  से  भी  ज्यादा  बढ़ाने  की
 कोशिश  कर  रहे  हैं।  हमारे  देश  में  यह  काम
 शौर  भी  आसान  हो  जाता  है,  जबकि  हम  इस
 बात  को  ध्यान  में  रखें  कि  हमारा  देश  एक
 प्राचीन  देश  है  ty

 यहां  पर  हजारों  साल  कौ  पुरानी  सम्यता
 है  ।  यहां  पर  प्राकृतिक  सौन्दयं  की  कमी  नहीं  है
 शौर  शार्ट  श्राकिटेक्चर  और  दूसरी  चीजों  का

 यहां  पर  भंडार  है।  यहां  पर  गोया  वह  सब
 चीजें  मौजूद  हैं  जोकि  टूरिस्ट्स  श्राकर  देखना

 चाहते  है।  जरूरत  सिफ  इस  बात  की  है  कि

 हम  इस  को  ऐक्सप्लाएट  करने  के  लिए  पूरी-
 पूरी  कोशिश  करें  7  इस  की  तरफ  हमारे  मन्त्रा-
 लय  को  श्भी  से  ही  ध्यान  देना  चाहिए।  सब
 से  जरूरी  बात  यह  है  कि  बाहर  के  मुल्कों  में

 एक  बड़े  स्केल  पर  हमें  प्रचार  श्रथवा  पबलिसिटी
 करनी  चाहिए,  देश  का  एक  सही  नक्शा,  एक

 सही  इम्मैच  संसार  के  अन्य  मुल्कों  में  रखना

 चाहिये।  उस  के  साथ-साथ  अपने  मुल्क  के

 अन्दर  भी  होटल  और  ऐसी  दूसरी  चीजें  ज्ञोकि

 ट्वरिस्ट्स  के  लिए  जरूरी  हों  वह  बनाने  की

 कोशिश  करनी  चाहिए।  इसके  अलावा  जो

 दूसरी  सुविधाएं  हैं  वह  भी  उनको  देनी  चाहिए  1

 एक  बात  मैं  श्राप  से  और  गज  करना

 चाहता  हैँ  भ्रौर  वह  यह  कि  हमें  ग्राज  इस  बात
 की  जरूरत  है  कि  हम  नये-नये  टूरिस्ट  केन्द्रों  का
 विकास  करें  हमारे  देश  में  ऐसे  स्थानों  की
 कमी  नहीं  है  कि  जहां  अ्रगर  हम  कोशिश  करें
 तो  वह  हवरिस्ट  केन्द्र  बन  सकते  हैं।  मैं  इस
 संदर्भ  में  यह  कहना  चाहूँगा  कि  हमारे  देश  में

 हिमालय  एक  सब  से  बड़ा  ऐसेट  शौर  करदान

 है  लेकिन  ह्वरिस्ट  प्वाइंट  श्रौफ  व्यु  से  उस  की

 तरफ  भी  तक  ध्यान  नहीं  गया  है  |

 कहमीर  में  इस  सम्बन्ध  में  बहुत  कुछ  हुआ  है  ।
 मक  उस  की  प्रसन्‍नता  है।  उस  की  वजह  से

 द्रिज्म  को  काफी  बढ़ावा  मिला  है।  लेकिन
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 कश्मीर  को  छोड़  कर  हिमालय  के  दूसरे  प्रदेश

 हैं  जैसे  हिमाचल  प्रदेश  हैं,  यू०  पी०  के  पहाड़ी
 हिस्से  हैं  जोकि  कश्मीर  से  किसी  प्रकार  भी
 प्राकृतिक  सौन्दयं  में  कम  नहीं  हैं  ।

 अगर  हम  आज  उस  की  तरफ़  ध्यान  दे  कर
 उस  को  ठीक  से  ऐक्सप्लाएट  करें  तो  वहां  पर
 काफी  टूरिस्ट  ट्रेफिक  पैदा  हो  सकती  है।  मैं
 मन्त्री  महोदय  से  यह  ज  करना  चाहदा  हूँ  कि
 वह  ॒इस  बारे  में  खास  दिलचस्पी  लें  श्रौर  साथ-
 साथ  वह  शिमले  के  लिए  पेसेंजस  हेलीकापटर
 सर्विस  भी  चालू  करे  ।  शिमले  के  लिए  ही  नहीं
 बल्कि  दूसरे  दूर  दराज  पहाड़  इलाके  हैं  जैसे  कि
 गोहाटी  और  नागालैंड  है  वहां  पर  भी  पेसेंजर
 हेलीकाप्टर  सविस  चालू  करें।  इस  से  न  केवल
 उस  पर्यटन  को  बढ़ावा  मिलेगा  बल्कि  वहां  के
 नागरिकों  को  भी  एक  नई  सुविधा  होगी  ।

 अन्त  में  मैं  यह  अजे  करना  चाहता  हूँ  कि
 टृरिज्म  के  दो  पहलू  हैं  -  एक  अन्तर्राष्ट्रीय  टूरिज्म
 है  भ्ौर  दूधरा  अपने  देश  के  अन्दर  का  हीं  द्वरिज्म
 है  |  अभो  एक  माननीय  सदस्य  ने  उस  का  जिक्र
 किया  है  शरीर  मैं  उस  का  पूरा-पुरा  समर्थन
 करता  हूँ।  हमें  बाहर  से  आये  हुए  विदेशी
 पर्यटकों  को  पूरी-पूरी  सहायता  देनी  है।  जहां
 हमने  उन  को  पूरी  सहलियतें  देनी  हैं  वहां  हमने
 इस  बात  को  भी  देखना  है  कि  हमारे  अपने  देश
 के  अन्दर  के  जो  पयंटक हैं  उन्हें  भी वह  तमाम
 सुविधाएं  प्रात्त  हों  जोकि  हमारे  बाहर  के
 पर्यटकों  को  मिलती  हैं  A

 पयंटन  हमारे  देश  की  एक  बड़ी  पुरानी
 परम्परा  है।  आदिकाल  से  लोग  बड़ी  भारी
 तादाद  में  तीथ  यात्रा  के  लिए  या  धर्म  स्थानों
 में  जाने  के लिए  एक  जगह  से  दूसरी  जगह  पर
 आते  जाते  रहते  हैं।  हमें  अपने  देशों  में  इस  को
 इनकरेज  करना  चाहिए  ।  इससे  न  केवल
 पयंटन  को  ही  बढ़ावा  मिलेगा  बल्कि  हमारे  देश
 की  एकता  को  भी  इससे  बल  मिलेगा  ।

 श्री  प्रकाणबीर  शास्त्री  (हापुड़):  उपाध्यक्ष

 महोदय,  हमारे  देश  की  ऐयर  इंडिया  सविस  को
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 [श्री  प्रकोशवीर  शास्त्री]
 विश्व  की  वतंमान  विमान  सेवाओों  में  तीसरा
 स्थान  प्राप्त  है।  दूसरे  देक्षों  में  ऐवर  इंडिया  के
 सम्बन्ध  में  जो  चर्चाएं  मुझे  अपने  कानों  से  सुनने
 के  मिली  हैं  उन  से  यौरद  का  भनुभव  होता
 थ्  झौर  जी  चाहता  था  कि  इस  संगठन  के

 ऋधिकारियों  को  घन्‍्यवाद  दिया  जाय  |  उन्होंने
 जो  देश  का  सम्मान  दूसरे  देक्षों  में  बढ़ाया  है
 उस  के  लिए  देशवासियों  की  झोर  से  उन  का
 झाभार  भी  प्रदर्शित  किया  जाय  i  लेकिन  ऐयर
 इंडिया  सर्विस  के  सम्बन्ध  में  विशेष  रूप  से  मैं
 यह  बात  कहना  चाहता  हूं  कि  ऐयर  इंडिया  की
 सबिस  राजनीतिक  सम्बन्धों  के आधार  पर  चालू
 नहीं  करनी  चाहिए  ।  हमारी  जो  क्तंमान  सेवाएं
 हैं  उन्हें  इस  बात  से  कि  किस  वेश  के  साथ
 हमारा  राजनीतिक  सम्बन्ध  है  ओर  किस  देश्य
 के  साथ  राजनीतिक  सम्बन्ध  नहीं  है  इस  बात
 की  ध्यान  से  हटा  कर  केवल  यह  कि  उन  का
 अपना  एक  व्यापारिक  संगठन  है  उस  झाघार
 पर  विमान  सेवाओं  के  मार्ग  ढ  ढ़ने  चाहियें।
 चाहे  पूर्वी  जर्मनी  हो  चाहे  परिचमी  जमंनी  हो
 चाहे  ताइवान  हो  या  इजशायल  हो  हमारी  अपनी
 दृष्टि  में  बिमान  सेवाश्रों  की  दृष्टि  से  उन  में
 किसी  प्रकार  का  कोई  भेद  नहीं  होना  चाहिए  1

 मुझे  बड़ी  प्रसन्नता  है  कि  ताइवान  के
 साथ  भले  ही  हमारे  राजनीतिक  सम्बन्ध  न  हों
 लेकिन  मैंने  सुना  है  कि  ऐयर  इंडिया  ने  अपनी
 ताइवान  होकर  सर्विस  चालू  करने  का  निश्चय
 किया  है।  इसी  तरीके  से  इजरायल  के  साथ
 और  दूसरे  देशों  क ेसाथ  भी  इस  का  सम्पकं  हम
 को  जोड़ना  चाहिए  |

 साथ  हो  साथ  दूसरी  बात  जो  मैं  ऐयर
 इंडिया  के  सम्बन्ध  में  कहना  चाहता  हूं  कि  इन
 देशों  में  जहां-जदहां  यह  ऐयर  इंडिया  की  सविस  हैं
 वह  हमारे  केवल  एक  व्यापारिक  केन्द्र  ही  नहीं
 हैं  बल्कि  वह  छोढे-मोटे  हमारे  राजदूत  का  कार्य
 भी  करती  हैं  वहां  पर  काम  करने  वाले  कमें-
 चारियों  में  सा  कि  प्रायः  कम  देखा  बाता  है
 &  के  झन्दर  धिक  सचचंता हो ताकि हे!  ताकि  वह

 APRIL  23,  7968  Tourism  and  Civil  Avi.)  2505

 हमारे  देश  कौ  ऐयर  सविस  की  दृष्टि  से  नहीं
 बल्कि  देश  की  हष्ट  से  भी  हमारा  प्रतिनिधित्व
 कर  सके  |  इस  प्रकार  कौ  ग्यवस्था  होनी  चाहिए  |

 पेरे  एक  मित्र  श्री  गयुर  थली  खां  भी
 तेहरान  की  खबिस  के  सम्बन्ध  में  चर्चा  कर  रहे
 थे  लेकिन  मेरा  श्रपना  भ्रनुभव  उस  से  ब्लिकुल
 उलटा  है  +  नुमे  एक  बार  वेहरान  से  कुवैत  जाने
 की  इच्छा  हुई  और  उस  समय  मैंने  अपने
 भारतीय  राज  दूतावास  से  सम्पर्क  किया  ।  उस
 दिन  छुट्टी  थी  और  वहां  .पासपोर्ट  बनाने  की
 किसी .  प्रकार  की  थी  सम्भावना  नहीं  थी।
 लेकिन  मैं  भारतीय  राजदूतावास  के  उन  कर्म-
 चारियों  का  निद्िचत  रूप  से  अ्रनुगृहीत  रहूंगा
 जिन्होंने  मुझे  झौर  मेरे  जो  साथी  वहां  से  जाना
 चाहते  थे,  जिस  प्रकार  से  भी  हो  सका  उस  की
 ब्यकस्था  करके  दी।  मैं  नहीं  कह  सकता  कि
 संसद  सदस्य  के  नाते  उन्होंने  यह  सुविधा  प्रदान
 की  या  दूसरी  दृष्टि  से  इस  का  बंदोबस्त  किया।
 इसलिए  मेरा  व्यक्तिगत  अनुभव  इस  प्रकार  का
 है  जिससे  कि  मैं कम  से  कम  इस  प्रकार कौ
 छिकायत  करने  की  स्थिति  में  नहीं  हैँ।  लेकिन
 जहां  ऐयर  इंडिया  के  सम्बन्ध  में  मैं  श्राप  को
 धन्यवाद  देना  चाहता  हूँ  वहां  इंडियन  ऐयर
 लाइंस  के  सम्बन्ध  में  कुछ  शिकायतें  भी  करना
 चाहता  हैँ।  ऐयर  इंडिया  की  सविस  प्रति  वर्ष
 जिस  प्रकार  से  आय  दे  रही  है  झोर  विश्व  की
 सेवाओं  में  भ्पना  एक  उचित  स्थान  बनाती  चली
 जा  रही  है  इंडियन  ऐबर  लाइंस  को  भी  झमर
 इसी  प्रकार  से  थोड़ा  सम्हाला  जाय  तो  में
 समभता  हूँ  कि  भ्रन्तर्शाष्ट्रीय  सेवा  के  साथ-साथ
 अन्तर्देशीय  सेवा  की  दृष्टि  से  भी  इस  सविस  को
 एक  उपयुक्त  सचिस  बनाया  जा  सकता  है  इसमें
 सब  से  बड़ी  बात  जो  हम  कर  सकते  हैं  बह  यह
 है  कि  जेसे  बम्बई  से  एक  विमाम  दिल्ली  के
 लिए  चत्र  रहा  है,  एयरपोर्ट  में  यात्री  पहुँच  गये,
 सूचना  बिलो  कि  विमान  झाध  घंटे  देर
 से  जायेगा । घाथ  घंटे  के  बाद  फिर  सूचना
 मिलती  है  कि  बहू  भाष  म्ह  देर  से  जायेगा
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 झौर  परिणाम  यह  होता  है  कि  3,  3  घंटे
 विमान  स्थल  पर  यात्रियों  को  प्रतीक्षा  करनी
 पड़ती  है।  मैं  यह  नहीं  चाहता  कि  उसके  श्रन्दर
 किसी  प्रकार  की  कोई  टकनिफल  कठिनाई  हो
 पौर  विमान  को  उस  पर  भी  चालु  कर  दिया
 जाय  उस  की  देखभाल  भ्रवश्य  की  जाय  1  लेकिन
 ग्रात्रियों  को  उस  के  सम्बन्ध  में  श्रगर  पहले  से
 सावधान  कर  दिया  जाय  तो  यह  तीन  घन्टे  जो
 ऐयरपोर्ट  पर  वह  प्रतीक्षा  के  रूप  में  व्यतीत
 करते  हैं  उस.का  वह  किसी  न  किसी  ढंग  से
 सदुपयोग  तो  कर  सकेंगे  |

 दूसरी  बात  जो  मैं  कहना  चाहता  हूं  वह
 यह  है  कि  जो  आप  विमान  स्थलों  पर  जो
 सूचमा  देते  हैं,  पहले  जब  श्री  राजबहादुर  इस
 ब्रिभाग़  के  मन्त्री  थे,  उन्होंने  एक  बड़ी  अच्छी
 परम्परा  चालू  की  थी।  मद्रास  के  एयरपोर्ट
 प्र  विमान  क्रिस  समय  चल  रहा  है  या  गुजरात
 के  एयरपोर्ट  पर  किस  समय  विमान  चल  रहा
 हैं  इसकी  सूचना  पहले  वहां  की  भाषा  में  देते
 थे धौर  फ़िर  अंग्रेजी  में  सूचना  दी  जाती
 थी।  डा०  करा  सिंह  इस  बात  को  देखें
 कि  हमारे  देखन में  भारतीय  भाषायें  जो  धीरे-
 घीरे  श्रपना  स्थान  ग्रहण  कर  रहीं  हैं  तो  पहली
 सूचनाएं  सम्बन्धित  स्थानों  की  भारतीय  भाषाशों
 में  दी  जानी  चाहिए  |  965  के  बाद  अंग्रेजी  की
 गुलामी  इस  प्रकार  की  हमारे  मस्तिष्क  पर  न

 रहे  कि  पहले  सूचना  अंग्रेजी  के  माध्यम  से  हो
 झौर  फिर  भारतीय  भाषाओं  के  माध्यम  से  हो  ।
 पहले  सूचना  भारतीय  भाषा  के  माध्यम  से  हो
 प्रौर  बाद  में  अंग्रेजी  के  माध्यम  से  उस  की  सूचना

 दी  जाया  करे।
 एक  बात  मैं  पयंटन  के  सम्बन्ध  में  विदेष

 रूप  से  कहना  चाहता  हुँ  मुझे!  प्रसन्‍नता है  कि
 मेरे  एक  मित्र  ने  इस  बात  को  कहा  कि  कश्मीर
 हमारे  देश  में  पर्यटन  का  बहुत  बड़ा  अच्छा  केन्द्र
 है।  आप  उसका  विकास  करें  उस  में  कोई  दो
 राय  नहीं  हो  सकती  लेकिन  कश्मीर  ही  पर्यटन
 केन्द्र  है  ऐसा  मास  कर  मन्त्रालय  को  नहीं
 जलना  चाहिए।  हमारे  देश  में  बहुत  से  इस
 आशे  स्थात  हँ  1  उशहूरण  के  लिऐ  नैनीताल

 D.G.  (Min.  of  |  VAISAKHA  3,  890  (SAKA)  Trourism  and  Civil  Avi.)  2504

 में  कौसानी  एक  ऐसा  स्थल  है  जिसे  देखकर
 महात्मा  गांघी  ने  कहा  था  क्रि  मेरी  समभ  में
 महीं  आता  कि  जिस  हिन्दुस्तान  में  कौसानी  ऐसी
 जगह  हो  वहां  के  लोग  स्विट्जरलैंड  की  यात्रा
 करने  क््यीं  जाते  हैं  ?  इसी  तरह  हमारे  यहां
 रानीखेत  है,  भुवाली  है  और  भ्रन्य  ऐसे  पव॑तीय
 क्षेत्र  हैं  कि उत्  सब  को  इस  के  अन्दर  शामिल
 किया  जाना  चाहिए  शौर  उन  को  भी  उसी
 प्रकार  से  विकसित  किया  जाय  जिस  तरीके  से
 कि  कहइमीर  के  स्थानों  को  धाप  विकसित  करना

 चाहते  हैं।  मुझे  आशा  है  कि  डा०  कर  सिंह
 इन  बातों  की  झोर  ध्यान  देंगे  t

 MR.  DEPUTY-SPEAKER  ;  Shri  Ram-
 avatar  Shastri  has  written  to  me  that  he
 wants  to  ask  a  question,  He  cap  aska
 question  only.

 aft  रामावतार  ज्ञास्त्रो  (पटना)  :  दिल्ली
 में  इम्पीरियल  होटल  है  जिसके  झालिक  पहले
 हमारे  सदन  क्रे  एक  माननीग्  सदस्य  ओोबराग्र
 साहब  थे  ।  मुकदमे  में  हार  जाने  के  कारण  वह
 हट  गये  और  वह  होटल  सरदार  रणजीत  सिंह
 के  कब्जे  में  चला  गया  है।  वह  होटल  इस
 महीने  4  तारीख  से  बंद  है  भोर  7  जून
 तक  बंद  रहेगा।  मुके  यह  ख़बर  है  कि  डस
 होटल  से  फ़ौरेन  एक्सच्रेंज  के  रूप  में  बिदेशी
 मुद्रा  के  रूप  में  सरकार  को  साल  में  60  लाख
 डालर  की  झाय  होती  थी  ग्रानी  महीने  में  5
 लाख  डालर  की।  श्रय  इतने  दिनों  तक  बंद  रहने
 की  वजह  से  लगभग  9  लाख  डालर  की  कमी
 पड़  जायेगी  ।  सरकार  से  मैं  यह  जानना  चाहला
 हूं  कि  उस  होटल  को  चालू  करने  के  सिलसिले
 में  या  उस  को  अपने  कब्जे  में  करने  के  सिलसिले
 में  सरकार  ने  कुछ  सोचा  है  अथवा  महीं  और
 अगर  सोचा  है  तो  उन  की  योजना  क्या  है  ताकि
 यह  होटल  भी  चल  जाध  प्रौर  हमें  बाय  भी
 होती  रहे  झलौर  जो  400  कमंचारी  बेकार  होने
 वाले  हैं  जिन  के  कि  ऊपर  4000  आदमी

 अआश्वित  हैं  उन  के  लिये  भी  कोई  रास्ता  निकल
 लाय ।  मैं  चाहका  हूं  कि  सदन  को  वह  इस  की
 जानकारी  दें  |  ह
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 Mr.  Deputy-Speaker,  Sir,  you  will  recall
 that  last  year  I  was  guillotined.  There-
 fore,  this  is  the  first  opportunity  that  I  am
 getting  since  the  new  Ministry  of  Tourism
 and  Civil  Aviation  has  come  into  being  to
 present  before  this  honourable  House  the
 broad  contours  of  our  thinking  and  our
 developmental  programmes.

 I  have  listened  with  considerable  in-
 terest  to  the  speeches  that  have  been  made.
 Many  of  the  suggestions  are  extremely
 valuable.  It  may  not  be  possible  for  me,
 with  in  the  limited  time  at  our  disposal,  to
 deal  with  each  and  every  suggestion.  But
 l  can  assure  the  hon.  Members  that  every-
 thing  that  has  been  said  is  being  taken  care-
 ful  note  of  and  we  shall,  certainly,  try  and
 take  full  benefit  from  it.

 My  colleague,  the  Deputy  Minister,  has
 dealt  with  some  aspects  of  meteorology  and
 welfare.  I  would,  therefore,  deal  in  four
 main  categories  with  the  deviopmental  pro-
 gramme  of  this  Ministry,  of  Tourism,  the
 Directorate  of  Civil  Aviation  and  the  two
 Air  Corporations.

 As  has.  been  rightly  pointed  out  by
 many  hon.  Members,  the  tourist  industry
 is  today  one  of  the  fastest  growing  interna-
 tional  industries  in  the  world.  In  fact,  it
 has  been  well  described  as  a  tourism  ex-
 plosion.  Inthe  year  1966,  for  example,
 13,000  million  dollars  were  spent  by  inter-
 national  tourist.  Since  the  War,  many
 economies  which  were  shattered  have  re-
 built  themselves  very  largely  through
 tourism.  Also,  tourism  cuts  across  ideolo-
 gical  barriers.  Whereas,  previously,  it  was
 looked  upon  as  somewhat  bourgeois  and
 sophisticated  undertaking,  today  the  Com-
 munist  countries  in  particular  are  also  pay-
 ing  special  attention  to  the  development  of
 tourism.

 Now,  we  have  in  India  probably  the
 most  unique  and  the  most  attractive  tourist
 destination  in  the  entire  world.  We  have
 a  combination  of  a  marvellous  country
 physically,  the  Himalayas,  the  beautiful  be-
 aches  and  other  natural  attractions,  anda
 civilisation  that  goes  back  5000  years  un-
 broken  and  that  has  produced  some  of  the
 greatest  works  of  art,  architecture  known
 to  man,  With  this  marvellous  country  that
 we  have,  with  this  tremendous  tourism  ex-
 plosion,  the  task  before  us  is  really  very
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 clear.  We  have  got  to  actualise  ourpoten
 tial,  we  have  got  to  gain  a  growling  share
 of  this  growing  market.

 As  has  been  pointed  out  by  many  hon.
 Members,  at  present  we  get  a  pitiably  small
 number  of  foreign  tourists.  For  example,
 in  the  year  that  has  just  passed,  we  got
 1,80,000  tourists  whereas  Yugoslavia  is  ex-
 pecting  20  million  tourists  this  year.  So,
 we  have  tried  to  put  before  ourselves  a
 programme  which  is  ambitious,  and  yet
 not  over-ambitious.  We  want  to  triple  our
 tourism  intake  in  the  next  five  years,  in
 other  words,  we  want  to  reach,  if  possibly,
 a  target  of  600,000  tourists  by  1973.

 If  this  is  to  be  achieved,  we  will  have
 todo  two  things.  Firstly,  there  is  the
 promotional  aspect  abroad.  We  have  got
 to  sell  to  the  world  the  image  of  India  as
 a  new  and  exciting  tourist  destination.  For
 that,  a  number  of  things  have  got  to  bs
 done.  We  are  going  to  use  the  traditio-
 nal  modes  of  the  press,  radio  and  television.
 In  our  Budget,  we  have  asked  for  special
 grants  for  that  so  that  this  image  of  India
 can  be  sold.  We  will  also  invite  more
 people  from  abroad  to  come  here,  particu-
 larly  travel  writers,  photographers  and
 travel  agents,  because  it  is  well  understood
 that  articles,  beautiful  photographs  are
 worth  very  much  more  than  mere  publicity
 material  which  is  sold  as  publicity  material
 and  which  is  always  somewhat  suspect.  If
 people  come  here,  they  present  a  proper
 picture.

 Also,  we  are  taking  advantage  of  Air
 India’s  experience  abroad.  Air  India  in
 the  last  I5  years  has  built  up  a  network  of
 offices  and  contacts  throughout  the  world
 and  we  are  trying  to  involve  Air  India  more
 closely  in  our  promotional  programme  so
 that  we  can  take  full  advantage  of  their
 presence.

 A  point  was  raised  by  some  hon.  Mem-
 bers  about  the  importance  of  giving  visas
 and  other  such  facilities.  I  entirely  agree.
 I  am  already  in  touch  with  the  Ministry  of
 External  Affairs.  I  have  written  to  all  our
 Ambassadors  abroad  personally  urging  that
 full  facilities  should  be  given.

 Another  point  which  was  not  mentioned
 but  which  I  would  like  to  submit  is  that  I
 am  also  thinking  in  terms  of  regional  pro-
 motion,  the  promotion  of  the  whole  region.
 According  to  the  Jaternational  Travel  Orgas
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 nisation,  there  is  a  region  to  which  we  be-
 long  which  includes  India,  Pakistan,  Ceylon
 Nepal,  Afghani  Iran  and  M  Hi

 I  do  not  know  whether  all  these  coun-
 tries  will  be  prepared,  but  I  would  like  to
 get  them  involved.  Ihave  already  made
 some  contacts  with  Ceylon  and  with  Nepal
 and  I  hope  also  to  have  contacts  with
 Afghanistan  and  Iron  so  that  we  can  pro-
 mote  tourism  on  a  regional  basis,  because
 the  whole  pattern  of  tourism  development
 and  tourism  in  the  world  is  beginning  to
 change.  Regional  promotion  has  proved
 to  be  extremely  useful  in  the  developed
 nations.

 ‘In  regard  to  this  regional  promotion
 aspect  there  is  another  point  to  be  consider-
 ed,  and  that  is  the  building  up  of  the  infra-
 structure.  If  you  promote  tourism.  and
 more  and  more  tourists  come,  if  your  cam-
 paign  is  successful  and  we  get  a  flood  of
 tourists,  and  if  we  cannot  look  after  them
 properly  then  it  will  have  a  bad  effect.  To-
 day  we  do  not  have  all  the  infra-structure
 that  is  needed.  If  more  and  more  tourists
 come  immediately  wz  will  find  it  somewhat
 difficult  to  deal  with  them.  Therefore,
 while  I  do  my  promotional  campaign  ab-
 road  Ihave  got  to  build  up  the  infra-
 structure  of  tourism  in  this  country  itself.

 De.  (Min.  of

 Hotal  accommodation  is  another  crucial
 bottle  neck  in  our  tourism.  We  have  to-
 day  in  India  only  7,000  hotel  beds  of  the
 Three,  Four  or  Five  Star  categories.  Ifa
 tush  of  tourists  come  immediately  they  will
 have  to  sleep  in  Chandni  Chowk  or  Chow-
 pathi!  Therefore  we  should  have  a  pro-.
 per  development  of  the  tourist  accommo-
 dation  in  the  hotels.  I  am  glad  to  inform
 the  House  that  the  rules  regarding  the
 Hotel  Development  Fund  have  been  fina-
 lised  and  I  am  laying  a  copy  of  them  on  the
 Table*  of  the  House.  Through  this  money
 we  will  give  loans  to  the  private  sector  in
 order  to  develop  the  hotels.  The  Indian
 Tourism  Development  Corporation  is  build-
 ing  a  hotel  in  Bangalore  and  this  year  it  is
 hoping  to  push  forward  its  plan  for  a  hotel
 in  Juhu  in  collaboration  with  Air-India
 and  also  another  hotel  in  Srinagar.

 While  on  the  point  of  hotels,  I  may  just
 very  briefly  allude  to  a  question  which  the
 hon.  Member  put  with  regard  to  the  Im-
 perial  Hotel.  Our  information  is  that
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 the  owner  intends  to  run  this  as  a  hotel,
 but  he  wants  to  completely  refurnish  it  and
 reorient  it  and  bring  about  a  lot  of  repairs
 and  improvements.  Our  impression  is
 that  the  hotel  will  remain  closed  for  about
 one  year  before  it  reopens  again.  But  when
 it  does  reopen  we  hope  that  this  is  going
 to  be  something  very  good.

 AN  HON.
 the  employees  ?

 MEMBER:  What  about

 DR.  KARAN  SINGH:  About  the
 employees,  this  is  a  difficult  problem,  as
 you  know.  This  is  something  for  the  pri-
 vate  sector  and  we  are  not  directly  responsi-
 ble  for  it.

 Apart  from  these  hotels,  we  also  require
 a  network  of  motels  and  tourist  bungalows
 throughout  the  counrty  because  when  the
 tourist  comes  he  does  not  only  stay  in  big
 cities  alone  but  he  wants  to  travel  to  other
 places.  Now,  this  is  one  of  the  programmes
 which  we  are  taking  up.  We  have  to  develop
 the  infra-strueture  and  the  tourism  network
 over  the  next  ten  years  of  motals  and  tour-
 rist  bungalows  so  that  we  can  provide  the
 necessary  facilities  in  all  the  important
 places  where  the  tourists  are  likely  to  stay,
 so  that  they  get  at  least  the  basic  minimum
 facilities  that  are  necessary.

 Transport  is  another  component  of  our
 infra-structure  to  which  some  references
 have  becn  made  by  hon.  Members.  It  is
 extremely  important  that  when  a  foreigner
 comes  here  he  must  be  given  adequate  faci-
 lities,  adequate  cars  in  which  to  travel.
 We  do  help  transport  operators  to  buy
 second-hand  cars  from  the  STC  at  reserved
 tates  and  the  Tourism  Development  Cor-
 poration  is  also  expanding  its  fleet  of  air-
 conditioned  cars  and  buses.  Shikar  out-
 fitters  is  also  an  important  aspect,  because
 wild  life,  both  for  photography  and  shikar,
 is  an  increasingly  attractive  thing  for  the
 foreign  tourist.  Perhaps  hon.  Members
 are  aware  that  the  whole  of  African  Tour-
 ism  depends  on  wild  life.  They  have  no
 monuments  there,  but  wild  life  itself  has
 become  such  a  tremendous  attraction.  We
 have  got  in  our  country  a  rich  content  of
 wild  life  and  we  want  to  develop  it  both  for
 pre-servation  purposes  and  for  shikar.  This.
 is  where  shikar  outfitters  have  an  impor-
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 tant  role  to  play  as  well  as  the  travel
 agents.

 In  this  building  up  of  the  infra-struc-
 ture  we  look  forward  to  the  cooperation  of
 the  general  public  and  the  private  sector
 to  a  very  great  extent.

 All  these  things  need  to  be  done.  Take
 for  example,  the  question  of  entertainment.
 Tourists  coming  to  India  say,  ‘We  are  very
 much  interested  in  looking  round  your  tem-
 ples  and  seeing  your  monuments.  But  we
 have  no  entertainment,  no  proper  restau-
 rants,  no  theatres  and  no  dramas’.  These
 are  the  sort  of  things  where  there  is  scope
 for  tremendous  activity  and  imagination,
 and  I  hope  that  the  general  public  will  get
 more  involved  in  this  whole  process  of
 tourism  because  tourism  is  not  only  a  thing
 which  should  appeal  to  a  certain  section  of
 people,  but  it  is  something  which  can  gene-
 rate  economic  activity  at  many  levels  and
 in  many  ways.

 Sir,  some  reference  was  made  to  the  India
 Tourism  Development  Corporation.  Hon.
 member,  Shri  Sanghi,  mentioned  it.  I
 would  like  to  give  alittle  bacbground  of
 this.  There  were  originally  three  separate
 corporations—the  Hotel  Corporation,  the
 Tourism  Corporation  and  the  Transport
 Corporation.  But  it  was  found  about  a
 year  and  a  half  ago,  shortly  before  I  took
 over  this  Ministry,  that  these  three  corpo-
 rations  were  really  overlapping  and,  there-
 fore,  a  decision  was  taken  to  merge  them
 into  a  single  corporation,  known  as  India
 Tourism  Devélopment  Corporation.  This
 has  been  done  anda  new  Board  has  been
 constituted,  and  for  the  next  three  years
 there  will  be  no  change.  The  changes
 which  the  hon.  Member  mentioned  were  as
 a  result  of  the  merger  of  these  three  corpo-
 Tations.

 Now,  the  functions  of  this  Tourism
 Development  Corporation  very  broadly  are
 five.  One  is  building  of  hotels.  Already
 one  hotel  has  been  built  in  Bangalore  as
 I  said.  Two  more  hotels  are  likely  to  be
 started.

 SHRI  K  LAKKAPPA  (Trimkur):  In
 Bangalore  the  work  on  the  Five-Star  hotel
 has  hot  yet  started  because  of  financial
 difficulties.
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 DR.  KARAN  SINGH:  May  I  subs
 mit,  Sir,  that  is  not  correct  to  say  that  the
 work  has  not  been  started.  The  work  has
 in  fact  been  started.  What  happened  was
 that  at  a  certain  level  the  work  has  been
 somewhat  delayed  because  we  wanted  to
 look  into  the  design.  In  any  case,  the
 work  is  going  to  be  restarted  very  soon.
 It  is  going  to  be  the  first  public  sector
 hotel  to  be  built  entirely  by  the  Corpo-
 ration.

 The  Corporation  also  runs  a  fleet  of
 luxury  cars  and  buses  in  Delhi  immediately
 and  it  wishes  to  extend  this  activity  to
 other  States.  The  Corporation  brings  out
 the  entire  range  of  literature.  posters,
 diaries  and  Calendars  which  are  required
 by  the  Government  of  India  Tourism
 Department  in  India  and  abroad.  This
 is  an  extremely  important  task  because  the
 creation  of  literature  is  no  longer  a  mere
 mechanical  thing.  It  requires  a  lot  of
 ima:  ion  and  intelligence.  It  is  not
 enough  merely  to  give  the  photograph  of
 the  Taj,  you  have  got  to  put  it  in  a  much
 more  sophisticated  manner.  The  Corpo-
 ration  is  looking  into  this.  At  the  same
 time  the  Corporation  is  also  running  the
 sonet  lumiere  in  the  Red  Fort  and  the
 Tourist  bungalows.  The  Corporation  has
 an  extrémely  important  role  to  play  in  the
 development  of  tourism.

 Many  of  the  hon.  Members  have  men-
 tioned  certain  specific  areas  which  are  very
 beautiful.  Hon.  Member,  Shri  Panigrahi,
 spoke  about  Konarak  which  is  a  fountain
 of  eternal  youth,  and  very  kindly  invited
 me  990  my  wife  for  a  moonlight  cruié,
 व  can  assure  him  that  |  accept  his  invite
 tion.  Shri  Gowd  spoke  of  a  temple  in
 Andhta  which  guarantees  immortality,
 and  many  hon.  bers,  Shri  Kandappan,
 Shri  S.  M  Krishna,  spoke  very  rightly  about
 the  magnificent  beauty  of  South  India.
 I  feel  that  the  beauty  of  South  India  which
 is  something  iq  and  parable,
 must  be  made  more  use  of.  Rajasthan
 was  mentioned.  An  hon.  Member  men-
 tioned  about  Chittor.  Which  Indian,  Sir,
 is  there  who  can  mention  Chittor  without
 feeling  aglow  of  pride  and  a  glow  of
 Patriotism.  Now  all  these  places,  a  host
 of  them,  lave  ६८६४  mcnticred.  My  own
 bcme  tcwn  cf  Jemmu  fas  mentioned  by
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 the  hon.  member,  Shri  Mathotra.  But  the
 trouble  really  is  that  our  country  is  so
 beautiful  and  so  rich  that  évery  M.P.  very
 rigtitly  Feels  that  thé  area  in  his  constl-
 tuency  is  réally  worthy  of  developmefit.
 I  éntirely  agree.  and  with  that  we  get  the
 day  when  we  will  be  able  to  develop  each
 and  every  place  in  India.  But  until  Sir,
 we  have  that  day  dawn,  and  as  long  as
 our  resourees  are  limited,  I  am  sure  the
 hon.  Members  will  agree  that  we  have
 got  to  use  the  limited  resources  which  are
 given  to  us  in  certain  specified  areas,
 because  the  danger  is  that  if  we  spread  our
 Tesources  too  thin  we  will  not  be  able  to
 make  a  break-through  anywhere  and  we
 may  merely  fritter  away  our  resources.

 Thereforz,  I  cat  assure  hon.  Members,
 without  going  into  very  great  details  with
 regard  to  the  development  plans  in  each
 State,  that  we  shal!  try  and  usé  our  re-
 sourses  to  the  utmost.  I  thay  say  ofie
 thing  here  that  the  role  of  the  State
 Governments  is  extremély  importatit,
 because  it  is  not  possible  for  the  Goverh-
 ment  of  India  to  take  up  évety  sibgle
 project  directly.  The  State  Governments
 have  got  not  only  to  co-operate  but  play  a
 major  role  in  the  development  of  tourism.
 Iam  in  touch  with  the  State  Ministers
 of  Tourism,  and  there  is  a  new  awdreittss,
 and  Lam  hopeful  that  we  shall  use  the
 limited  resources  that  we  have  in  order  to
 get  the  best  possible  tesult  that  we  may  be
 abie  to  achieve.

 Before  I  go  on  to  aviation,  4  must  make
 one  more  important  point  about  tourism
 which  was  in  fact  made  by  Shri  S  M
 Krishna  and  Shri  Onkerlal  Bohra  and
 some  others  who  had  spoken.  Tourism  is
 not  only  a  means  of  earning  more  foreign
 exchange  ;  certainly,  we  need  more  foreign
 exchange  ;  we  are  desperately  short  of
 foreign  exchange  and  we  require  more
 foreign  exchange  ahd  we  intehd  to  e¢arn
 more.  But  tourism  is  also  a  potent  fotte
 for  bringing  about  a  better  life  for  ouf
 own  people  and  for  strengthening  national
 integration.  I  think  in  a  way  Shartkara-
 charya  can  be  called  the  patrofi-sdift  of
 tourism  iti  India  because  fourtéen  huiidted
 years  ago  he  set  up  in  four  coftiérs  of
 India  places  where  millions  and  millions  of

 people  have  travelled  in  the  course  of  our
 history,  and  I  do  not  think  that  India
 would  be  what  it  ts  today,  had  it  hot  been
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 for  this  tremendous  unity  that  we  have
 been  able  to  build  up  in  diversity.

 Therefore,  there  is  the  importance  of
 developing  facilities  for  pilgrims,  facilities
 for  middle  income  tourists,  and  facilities
 particularly  for  our  youth,  because,  after
 all,  it  is  the  youth  that  is  the  hope  of  the
 future,  and  if  the  disintegration  that  we
 sometimes  see  round  us  has  to  be  fought,
 it  is  in  the  minds  of  the  youger  generations
 that  we  have  to  build  and  forge  a  new
 national  integration.  I  feel  that  tourism,
 creatively  used,  can  help  in  building  up
 this  integration,  and  I  can  assure  the
 House  that  in  our  desire  to  cater  to  the
 foreign  tourists  we  shall  not  and  .cannot
 afford  to  neglect  home  tourism.

 I  shall  now  more  on  to  aviation.  The
 world  today  is  poised  on  the  threshold  of
 a  twin  revolution  ia  the  field  of  aviation.
 One  is  the  revolution  ih  the  size  of  the
 plane.  As  you  know,  the  so-called  Jumbo
 jet  will  seat  450  people  in  one  flight.  It
 is  important  here  for  hon.  Members  to
 retnember  that  the  Jumbo  jet  is  not  the
 culmination  of  the  present  generation  of
 airliners.  It  is  the  first  of  a  new  generation
 of  mammoth  airlines.  {  would  not  be
 surprised  if  in  the  course  of  the  next  ter
 or  twelve  years  we  find  a  plane  carrying  a
 thousand  or  more  people  across  the  world.
 We  are  on  the  verge  of  that.  The  second
 revolution  is  in  speed,  in  supetsonic  air-
 craft  which  fly  through  the  air  at  ib  to  2} times  the  speed  of  sound.  So  we  are  in
 an  extremely  exciting  position  at  present,
 and  I  would  submit  that  we  are  taking  ful}
 advantage  of  this  knowledge,  and  we  are
 thinking  well  ahead.  Many  countries
 have  made  the  mistake  of  planning  it
 aviation  only  for  a  year  or  two  and  they
 heve  found  that  their  schemes  have  not
 even  got  off  the  ground  before  they  are
 out  of  date.  I  must  submit  that  what  we
 have  done  is  that  we  are  projecting  our
 aviation  plans—ten  years  from  today.  My
 key  year  as  far  ds  aviation  is  concerned  is
 1979,  that  is,  the  end  of  the  Fifth  Plan
 period,  because  this  aviation  industry  is
 such  a  fast-moving  industry  that  you  ean-
 not  plan  for  a  year  ot  two.

 ‘So,  wé  have  sét  up  a  committee  on
 international  aitports,  which  is  headed  by
 Shti  Tata  and  which  includes  a  nuntber  of
 péople  including  the  Secretary  of  my
 Ministry,  the  representative  of  the  Civil
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 Aviation  department  and  others  who  are
 the  most  expert  people  that  we  have.  The
 job  of  this  committee  is  to  look  into  our
 four  international  airports.  Shri  S  Kand-
 appan  had  asked  me  about  Madras.
 Madras  is  included  as  an_  international
 airport  in  this.  It  was  mentioned  as  a
 major  airport  merely  because  it  is  only
 used  at  present  by  Air  India  and  Air
 Ceylon.  Weare  not  now  giving  it  to  other
 Air  lines,  but  in  our  development  plans
 Madras  is  there.  In  regard  to  these  four
 international  airports,  Delhi,  Bombay,
 Calcutta  and  Madras,  the  Tata  Committee
 is  making  a  comprehensive  study  of  all
 that  is  required  in  order  to  develop  them.
 You  can  imagine  what  it  would  mean.
 When  you  have  a  plane  carrying  five
 hundred  people,  if  I  may  submit,  it  means
 that  the  entire  Lok  Sabha  can  be  carried
 in  asingle  plane.  You  can  imagine  the
 entire  Lok  Sabha  alighting  at  Palam...

 SHRI  NAMBIAR:  And  the  Speaker
 and  the  Deputy-Speaker  also.

 DR.  KARAN  SINGH:  Yes,  they
 will  be  in  the  pilot’s  cabin.  You  can
 imagine  when  a  plane  with  450  people
 arrives,  the  problems  that  are  involved,  the
 problems  of  handling,  baggage,  the
 problems  of  health,  of  immigration,  of
 customs  problems  of  health,  of  immigra-
 tion,  of  customs,  problems  of  ash-trays  and
 even  toilets,  because  it  is  really  as  funda-
 mental  as  that,  and  when  you  travell  these
 are  the  problems  that  you  dea)  with.

 So  we  are  looking  well  ahead.  The
 Tata  Committee's  report  is  expected  fairly
 soon  and  that  will  be  a  blueprint  for  the
 development  of  these  four  international
 airports  in  the  course  of  the  next  ten  years.

 6  hrs.

 Apart  from  this,  we  have  the  Aero-
 drome  Planning  Group  which  looks  into
 the  other  81  aerodromes  which  we  have.
 One  hon,  Member  had  said,  after  all  what
 is  required  is  only  a  field  to  land.  It  may
 be  correct  that  at  one  time  it  was  possible
 to  land  on  a  football  field,  but  today
 aviation  has  become  more  and  more
 sophisticated.  It  is  not  merely  a  question
 of  building  a  runway.  You  have  got  to
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 put  in  highly  sophisticated  technological
 equipment,  radar,  various  other  equipments
 like  VOR,  PAR—I  do  not  want  to  go  into
 the  details  of  all  these  sophisticated  equip-
 ments  which  have  got  to  be  provided
 because  the  safety  level  has  to  be  main-
 tained.

 Now  we  get  a  number  of  demands  for
 new  airports.  The  Aerodrome  Planning
 Group  looks  into  them  and  again  on  the
 basis  of  priority  we  will  see  which  ones
 we  can  develop.  For  example,  Calicut  was
 mentioned.

 SHRI  A  SREEDHARAN  (Badagara)  :
 when  will  a  decision  be  taken  regarding
 Calicut  ?

 DR.  KARAN  SINGH:  Over  the  last
 year  since  I  became  Minister,  Calicut  has
 been  brought  to  my  notice  a  number  of
 times.  I  have  specifically  asked  for  a  study.
 I  can  say  at  this  stage  that  Calicut  will  get
 a  very  high  priority  in  our  developmental
 plans.

 SHRI  NAMBIAR:  That  is  all!  I
 started  it  in  952  with  my  Parliament
 membership.

 n
 SHRI  E.K.  NAYANAR  (Palghat)  :

 he  Hindu  pjane  comes  there  daily.

 DR.  KARAN  SINGH:  The  Hindu
 plane  isa  small  cargo  plane.  Surely  the
 hon.  Member  does  not  wish  us  to  land
 in  sub-safety  conditions.  After  all,  we
 are  also  responsible  for  safety.

 SHRI  E.  K.  NAYANAR:  For  1S  years,
 we  have  been  demanding  it.

 DR.  KARAN  SINGH:  Before  we
 can  start  a  service,  we  have  got  to  examine
 all  aspects.

 SHRI  A.  SREEDHARAN  :  Is  it  a
 fact  that  Government  have  laid  down  a
 condition  on  the  State  Government  that
 land  should  be  given  free  to  construct  the
 airport  ?

 DR.  KARAN  SINGH  :  Land  is  only
 a  small  part  of  the  problem.
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 SHRI  A.  SREEDHARAN:  Let  him
 answer  my  question.  Have  they  made  any
 such  stipulation?  If  so,  why  have  they
 done  it  in  the  case  of  Kerala,  when  such
 a  condition  has  not  been  insisted  upon  in
 regard  to  airports  in  other  States  ?

 DR.  KARAN  SINGH:  The  hon.
 Member  is  misinformed.  We  have  not
 made  any  such  condition.  We  merely
 wrote  to  the  State  Government  to  say  that
 in  case  it  was  possible  for  them  to  provide
 land  free  of  cost,  it  might  help  us  to  take
 it  up  earlier  than  otherwise.  There  is  no
 condition  attached  to  it  whatsoever.

 SHRI  8.  K.  NAYANAR  :  The  inquiry
 committee  had  submitted  a  report.

 SHRI  NAMBIAR  :  Crowning  success
 very  soon.

 DR.  KARAN  SINGH:  I  have  full
 sympathy  for  Calicut  and  I  can  assure  you
 that  we  will  do  whatever  we  can  to
 expedite  it.

 SHRI  E.  K.  NAYANAR:  Will  it  be
 done  during  his  tenure  ?

 DR.  KARAN  SINGH :  I  was  referring
 to  the  International  Airports  Committee
 and  the  Aerodrome  Planning  Group.

 One  more  point  before  I  go  to  the  Air
 Corporations  and  that  is  with  regard  to
 flying  and  gliding  clubs  of  which  some
 mention  was  made  by  some  members.  I
 must  say  I  am  not  fully  satisfied  with  the
 present  state  of  affairs  of  flying  and  gliding
 clubs.  They  themselves  are  in  difficulties.
 They  do  not  have  enough  money.  We  also
 feel  that  the  whole  thing  has  got  to  be
 looked  in  afresh.

 Therefore,  what  we  have  done  is  this.
 The  DGCA  is  heading  a  committee  in
 which  we  have  representatives  of  the  Aero
 Club  of  India,  of  the  two  Corporations,
 and  of  the  Air  Force,  which  will  look
 into  the  whole  question  of  flying  and
 gliding  clubs,  what  exactly  their  rate  of
 subsidy  should  be  and,  more  important,
 what  their  role  should  in  the  whole
 problem  of  training  which  was  alluded  to
 by  two  or  three  members.  It  is  extremely
 important,  because  when  we  are  buying
 ‘planes  costing  crores  of  rupees  it  is
 essential  that  we  have  8  good  training
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 establishment.  Therefore,  we  are  looking
 into  that.  We  are  also  planning,  if  possi-
 ble,  to  set  up  a  centralised  training  school
 for  aviation.  That  is  a  proposal  under
 consideration.

 Now,  if  I  may  come  to  Air  India,  Air
 India  has  over  the  last  5  years  created  for
 itself  a  position  of  pride  in  the  world  of
 international  aviation.  Some  hon.  Mem-
 bers,  Shri  Gowd.  Shri  Prakash  Vir  Shastri
 and  others,  have  also  paid  a  _  tribute  to  it.
 Last  year,  the  Corporation  made  a  profit
 of  Rs.  24  crores  mainly  in  foreign  exchange
 and  several  new  routes  were  also  introduced.
 A  direct  service  from  Bombay  to  Mauritius
 was.  introduced.  Mauritius  has  recently
 become  free  and  I  am  happy  to  be  able
 to  link  it  up  with  us.  Anda  Bombay-
 Teheran  route  has  also  come  into  being.
 So,  Air  India  is  doing  extremely  well.

 The  hon.  Member  Shri  Baburao  Patel,
 raised  some  questions  about  the  inaugural
 flights.  Inaugural  flights  are  a  concession
 which  the  international  aviation  authority
 has  given  to  every  international  airline
 and  that  is  used.  He  asked  for  some
 details.  But  one  thing  I  would  like  to
 say.  I  was  somewhat  distressed  by  his
 referrence  to  this  question  of  Parsis  and
 non-Parsis.  I  would  submit  that  that  is  not
 really  the  spirit  with  which  this  should  be
 approached  There  is  no  question  of  any
 communal  or  relgious  bias  in  aviation.
 It  is  one  thing  that  Shri  J.  R.  D.  Tata,
 who  is  himself  a  distinguished  aviator,  is
 heading  the  Corporation.  But  to  say  that
 because.  Shri  Tata  isa  Parsi,  therefore,
 Parsis  are  dominating  it,  I  would  submit,
 is  not  really  either  fair  or  in  good  taste.

 More  important  than  that,  Air  India
 has  at  present  got  a  fleet  of  nine  Boeing
 707s.  One  more  is  being  added  this  year
 and  that  will  bring  the  total  to  l0.  Shri

 _Nambiar  raised  this  very  interest  in  question
 of  Jumbo  jets.  He  asked  why  it  is  that
 Air  India  is  going  in  for  Jumbo  jets.  As
 I  said,  the  Jumbos  are  likely  to  come  into
 operation  in  the  early  70s.  Air  India,  if
 it  has  to  maintain  the  pace  that  it  has
 built  up,  has  got  to  compete  wtih  the
 giants  in  the  aviation  industry,  it  has  got
 to  compete  with  airlines  like  TWA,  Pan
 American,  BOAC,  Air  France  and  so  on,
 whose  budgets  are  50  to  100,  times  greater
 than  ours.  This  new  plane  is  going  to  be'
 #  great  attraction.  ह  we  do  not  go  in  for
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 Jumbo  jets,  what  will  ultimately  happen  is
 that  Air  India’s  international  role  is  going
 to  be  jeopardised.  We  will  merely  become
 a  regional  air  service.  What  is  more,  the
 Jumbo  jets  happen  to  be  one  of  the  most
 economical  and  profitable  ones  to  operate.
 Because  of  its  huge  capacity,  the  fares
 will  be  lower;  the  amount  of  freight  it
 can  carry  will  be  more  and  the  break-even
 factor  which,  as  you  know,  means  the
 per  ec  of  p  tatio  which  is
 required  to  make  a  profit,  is  much  lower
 than  in  the  case  of  other  planes.  There-
 fore,  the  consideration  was  that  either  we
 go  infor  Jumbo  jets  or  we  agree  finally
 that  Air  India  has  to  give  upits  inter-
 national  role  and  merely  become  a  regional
 airline.

 It  is  true  that  Jumbo  jets  will  be
 financed  by  loans,  but  they  are  self-paying
 in  the  sense  that  we  will  make  momey  even
 if  we  acquire  them  on  Joan,  even  the  other
 planes  which  we  acquired  on  loan  have
 40806  enough  money  ;  they  haye  paid  back
 the  loan  with  interest.  Today,  foreign
 exchange  is  pouring  into  the  country.  {
 can  assure  the  hon.  Members  that  the
 economics  of  it  has  been  clearly  worked
 out,  and  we  hope  that  the  Jumbo  jets  will
 turn  out  one  day  to  bea  source  of  immense
 revenue  to  this  country,  and  we  will  be
 abie  to  pay  back  all  the  Jonas  with  interest
 and  we  will  also  be  able  to  maintain
 Air  India’s  very  high  position  in  the
 international  world.

 I  now  turn  to  the  Indian  Airlines.
 Indian  Airlines  has  got  its  importance  not
 only  from  the  tourist  point  of  view  but  in  a
 country  like  ours,  as  vast  as  ours,  with  a
 developing  economy,  and  with  a  developing
 political  activity,  it  is  essential  that  we
 should  be  able  to  move  rapidly.  I  think  a
 good  internal  airline  is  not  a  luxury  at  all.
 It  is  an  absolute  necessity  for  a  country  like
 ours.  I  am  happy  to  report  that  Indian
 Airlines  also  has  shown  a  marked  improve-
 mest  in  recent  months.  In  1966-67,  it
 lost  Rs.  4.23  crores.  Inthe  year  that  has
 just  ended,  the  loss  has  been  virtually
 wiped  out  and  it  is  now  about  Rs.  25  lakhs
 to  Rs.  30  lakhs.  In  this  year,  which  we
 have  now  started,  we  are  almost  certain,
 if  everything  goes  well,  to  make  a  clear
 profit.  So,  Indian  Airlines  has  done  better.
 Not  only  has  it  gota  १९३  Board,  a  ney
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 General  Manager  aad  a  new  Chairman,  but
 also  it  has  got  a  new  look.  As  Members
 may  have  seen  we  have  tried  to  change
 the  whole  image  of  the  Indian  Airlines,  to
 brighten  it  up  a  bit  and  to  make  it  some
 what  more  attractive  and  more  efficient.

 The  question  of  the  fleet  of  Indian
 Airlines  was  brought  up.  We  have  got
 seven  Caravelles.  Shri  S.M.  Krishna
 has  said  something  about  the  Caravelles  :
 that  is  not  ture.

 The  Caravelles  have  done  only  10,000,
 flying  hours.  They  are  good  for  at  least
 40,000  flying  hours.  Then,  we  have  1S  F-27
 planes.  ‘We  have  already  got  4  HS-748
 Planes  and  we  are  getting  five  more  this
 year.  The  really  older  planes  are  the
 4  Viscounts  which  we  hope  to  phase  out
 over  the  next  three  or  four  years.  They
 are  still  good  for3  or  4  years.  The3
 Skymasters  and  29  Dakotas  are  very  old
 and  we  hope  to  sell  them.  Even  after  so
 many  hours  of  flying,  there  is  still  a  market
 for  Dakotas.  It  is  very  strange.

 AN  HON.  MEMBER  :
 them  ?

 Why  sell

 DR.  KARAN  SINGH  :  Because  it  is
 very  uneconomic.  very  hour  the  Dakota
 ilies,  we  loss  money.  Now  our  own  planes
 are  coming  from  Kanpur.  They  are  very
 nice,  neat  and  modern.  In  addition,  we
 will  have  to  go  in  for  new  purchases,
 because  the  capacity  of  the  Indian  Airlines
 is  to  be  augmented  tremendousiy  not  only
 to  meet  the  increased  tourist  requirements,
 but  to  meet  our  local  requirements,  parti-
 cularly  on  the  so-called  golden  triangle—
 Delhi—Calcutta—  Bombay,  Therefore,
 teams  have  gone  abroad  to  the  USA  and
 to  the  Soviet  Uniorg  to  see  what  can  be
 the  best  new  purchase  JAC  can  make.  The
 teams  will  come  and  report  to  us  anda
 decision  will  be  taken  ia  due  course.

 Indian  Airlines  is  trying  to  make
 improvements  in  livery,  food,  passenger
 handling,  training  of  hostesses,  etc.

 SHRI  BALRAJ  MADHOK  (South
 Delhi):  What  about  operational  effici-
 ency  to  which  Mr.  Prakash  Vir  Shastri
 refesreg—about  the  delay  and  gli  that  7
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 DR.  KARAN  SINGH  :  Delays  are  not
 known  in  advance  always.  You  take  the
 weather.  Let  us  say,  there  is  fog  in
 Kashmir.  Before  the  plane  takes  off  from
 Delhi,  it  has  to  get  clearance  from  Srinagar.
 There  is  no  way  of  knowing  what  the
 weather  is  going  to  be  and  when  the  fog
 will  be-tifted.  If  we  ask  the  passengers  to
 go  home  they  will  miss  the  plane.  All
 over  the  world  certain  delays  are
 inevitable.

 SHRI  BAL  RA)  MADHOK:  About
 Srinagar,  it  is  all  right.  But  what  about
 delays  in  regard  to  Patna,  Lucknow,  etc.  ?

 DR.  KARAN  SINGH  :  I  agree  there
 is  considerable  scope  for  improvement  all
 round  in  the  operational  efficiency.  I  am
 merely  saving  that  I  think  we  have  turned
 the  corner  and  in  the  months  and  years  to
 come,  Indian  Airlines  will  look  up.  It  has
 already  begun  looking  up  and  its  opera-
 tional  efficiency  will  improve.  The  question
 of  new  routes  was  mentioned  by  many
 people.  Salem,  Calicut  and  some  other
 places  were  mentioned.

 SHRI  D.C.  SHARMA  (Gurdaspur)  :
 I  mentioned  Pathankot  also.

 DR.  KARAN  SINGH  :  I  cannot  go
 into  details  about  every  one  of  them.  But
 for  the  information  of  the  House,  I  can
 give  the  broad  considerations.  There  are
 three  things  which  have  to  be  fulfilled.
 First  of  all,  availability  of  planes.  After
 all,  our  plane  capacity  is  limited,  and  it
 is  not  possible  to  put  on  many  more  routes
 unless  we  get  morse  planes.  Secondly,
 availability  of  airport  facilities.  As  I  said,
 an  airport  is  no  longer  just  a  football  field,
 They  are  now  highly  sophisticated  and
 expensive.  Thirdly,  traffic  potential.  After
 all  Indian  Airlines  is  a  commercial  venture.
 Ultimately,  hon.  members  expect  it  to
 make  money.  When  there  is  loss,  they
 are  understandably  worried.  If  the  traffic
 survey  shows  that  there  is  going  to  be  a
 very  small  number  of  passengers,  how  can
 we  justify  a  new  route  ?  Only  if  the  three
 things  {have  mentioned  are  fulfilled,  it
 will  be  justified.  may  tell  the  House
 that  all  the  demands  that  we  received  are
 being  given  very  close  attention.  I  have
 ‘been  receiving  a  lot  of  demands  for  North
 VP  and  =  Nertth  Bibar—Gorakhpur,
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 Muzaffarpur,  etc.  I  am  looking  into  them
 and  with  the  limited  resources  at  our
 command,  we  will  try  to  meet  increasingly
 the  genuine  requirements  of  hon.  members
 and  the  general  public.

 Before  I  conclude  I  must  make  mention
 of  this  question  of  labour  relations.  I
 would  like  to  thank  the  hon.  Member,  Shri
 Nambiar,  for  a  very  constructive  role  that
 he  has  taken.  He  said,  very  rightly,  that
 the  solution  does  not  lie.in  apportioning
 blame  between  management  and  labour.
 He  also  said  this  is  not  a  matter  which
 people  should  play  politics.  After  all,  an
 efficient  air  service  is  something  which  will
 serve  everybody  regardless  of  which  party
 he  may  belong  to,  and  an  inefficient  air
 service  will  inconvenience  everybody.
 Labour  relations  in  the  aviation  world  have
 not  been  very  satisfactory.  I  admit  that.
 In  fact,  soon  after  I  took  over  as  Minister,
 for  the  first  five  or  six  months  there  were
 a  series  of  strikes  and  umrest.  I  am  happy
 to  be  able  to  say  that  the  atmosphere  seems

 to  be  imporving.  Job  evaluation,  which  is  very
 improtant  for  any  scientific  basis  of  a  pay
 structure,  is  progressing  and  I  am  hopeful
 with  the  full  co-operation  of  the  unions
 and  the  management  we  will  be  able  to
 go  ahead,  As  far  as]  am  concerned  the
 unions  and  the  management  are  equally
 important  because  like  a  caravelle  they
 are  two  engines  of  the  plane  and  the  plane
 will  not  function  unless  both  go  together.
 lam  not  one  of  those  who  look  only  from
 one  point  of  view.  The  unions  and
 Managements  both  must  co-operate  with
 each  other  and  must  show  imagination
 and  thought.  My  colleague  the  Labour
 Minister  is  also  closely  in  touch  with  this
 question.  In  fact,  I  take  this  opportunity
 to  appeal  to  the  unions  and  to  the  manage-
 ments  to  use  their  good  offices  and  try
 to  develop  the  best  relations  as  far  as  is
 possible.

 These  two  are  corporations  in  the
 Public  sector.  Public  sector  undertakings
 to  my  mind  should  be  models  of  efficiency.
 Apart  from  the  ideological  aspect,  I  think
 the  real  justification  of  public  sector  under-
 takings  will  depend  on  the  efficiency  with
 which  they  can  function  properly.  If  you
 have  inefficient  the  public  sector  under-
 takings  the  whole  concept  of  public  sector
 gets  besmirched.  It  is  very  important  that
 these  public  sector  undertakings  should
 function  well,  They  should  be  models  cf
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 efficiency  even  to  the  private  sector.  I  can
 assure  you  that  the  effort  of  our  Ministry
 is  that  both  in  the  field  of  tourism  and  in
 the  field  of  aviation  we  should  develop  a
 dynamic,  imaginative  and  forward  looking
 policy.  In  this  bope,  Sir,  I  commend  the
 Demands  for  Grants  to  this  honourable
 House.

 MR.  DEPUTY-SPEAKER  Shri
 Nambiar  almost  thought  that  the  whole
 House,  by  the  reply  of  the  Minister,  was
 moving  on  a  supersonic  plane.  Let  us  now
 land  safely  and  put  the  Demands  to  the
 vote  of  the  House.  I  shall  put  all  the  cut
 motions  together.

 All  the  cut  motions  were  put  and  negatived.

 MR.  DEPUTY-SPEAKER  :  I  shall
 now  put  the  Demands  to  the  vote  of  the
 House.  The  question  is  :

 “That  the  respective  sums  not  exceed-
 ing  the  amounts  shown  in  the  fourth
 column  of  the  order  paper,  be  granted
 to  the  President,  to  complete  the  sums
 mecessary  to  defray  the  charges  that
 will  come  in  course  of  payment  during
 the  year  ending  the  38  day  of  March,
 +1969,  in  respect  of  the  heads  of  demands

 d  in  the  id  column  thereof
 against  Demands  Nos..75  to  78,  26  and
 127  relating  to  the  Ministry  of  Tourism
 and  Civil  Aviation.”

 The  motion  was  adopted.

 36  9  hrs.

 Ministry  of  Labour,  Employment  and
 Rehabilitation

 MR.  DEPUTY-SPEAKER  :  The  House
 will  now  take  up  discussion  and  voting  on
 Demand  Nos.  63  to  67  and  423  relating  to
 the  Ministry  of  Labour,  Employment  and
 Rehabilitation  for  which  4  hours  have  ‘been
 allotted.

 Hon.  Members  present  in  the  House
 whe  are  desirous  of  moving  their  cut
 mations  may  send  slips  to  the  Table  within
 I5  minutes  indicating  the  serial  numbers  of
 she  cuf.motions  they  would  like  to  move,
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 Demand  No.  63—Ministry  of  Labour,  Employ-
 ment  and  Rehabilitation

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That’  a  sum  not  exceeding  Rs.
 68,07,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3lst  day  of  March,  1969,  in  respect  of
 ‘Ministry  of  Labour,  Employment  and
 Rehabilitation’  oe

 Demand  No  64—Director  General,  Mines
 Safety

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  sum  not  exceeding  Rs.
 44,32,000  be  granted  to  the  President
 to  compelte  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3st  day  of  March,  1969,  in  respect  of
 ‘Director  General,  Mines  Safety’.”

 Demand  No.  65  —Labour  and  Employment

 MR.  DEPUTY-SPEAKER  :  Motion
 moved:

 “That  a  sum  not  exceeding  Rs.
 +12,65,48,000  be  granted  to  the  President
 to-complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3ist  day  of  March,  1969,  in  respect  of
 ‘Labour  and  Employment’.”’

 Demand  No.  66  —Expenditure  on  Displaced
 Persons

 MR.  DEPUTY-SPEAKER  :
 ‘moved  :

 Motion

 “That  a  sum  not  exceeding  Rs.
 10,73,54,000  be  granted  to  the  President.
 to  complete  the  sum  necessary  to  defray the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3ist  day  of  March,  1969,  in  respect  of
 "Expenditure  on  Displaced  Persons’,



 25230  DG.  (Min.  of.

 Demand  No.  67—Other  Revenue  Expenditure
 of  the  Ministry  of  Laboure,  Employment

 “and  Rehabilitation.

 MR.  DEPUTY-SPEAKER  :  Motion
 Moved  :

 “That  a  sum  not  exceeding  Rs.
 15,12,000,  be  granted  to  the  President  to
 complete  the  sum  necessary  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3st  day  of  March,  1969,  in  respect  of
 ‘Other  Revenue  Expenditure  .of  the
 Ministry  of  Labour,  Employment  and
 Rehabilitation’.”

 “Demand  No.  23—Capital  Outlay  of  the
 Ministry  of  Labour,  Employment  and
 Rehabilitation.

 MR.  DEPUTY-SPEAKER  :  Motion
 moved

 “That  a  sum  not  exceeding  Rs.
 5,27,28,000"be  granted  to  the  President
 to  complete  the  sum  _  necessary  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  969  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Labour,  Employment  and
 Rehabilitation’.”
 SHRI  K.  M.  KOUSHIK  (Chanda)  :

 Mr.  Deputy-Speaker,  Sir,  it  is  now  an
 acknowledged  fact  that  the  wealth  ofa
 country,  among  other  things,  includes  man-
 power  and  it  is  not  confined  to  the  money
 content  of  the  country.  With  this  back-
 ground,  itis  necessary  to  see  that  this
 manpower,  which  is  a  synonym  for  labour,
 is  actually  preserved  and  preserved  well
 and  used  to  the  maximum  capacity  in
 order  to  help  our  industrial  development.

 In  the  recent  past  we  had  huge  loss  of
 manpower  in  the  form  of  man-days  lost
 due  to  gherraos,  strikes,  go-slow  tactics,
 pen  down  strikes  and  soon.  Unless  we
 examine  the  causes  at  the  root  of  these
 and  remedy  them,  the  industrial  deve!lop-
 ment  of  our  country  is  afar  cry  in  the
 wilderness.

 In  the  days  gone  by,  there  was  real
 ‘capitalist  exploitation  of  the  labour.  The
 labour  were  poor  and,  in  fact,  they  had  no
 collective  bargaining  capacity,  the  trade
 unionism  was  not  very  much  developed
 and  the  result  was  that  the  great  man,
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 Karl  Marx  propounded  his  theory  of  social-
 ism  and  State  ownership  in  order  to  safe-

 uard  the  interests  of  labour.  Now  even
 those  countries  have  been  retenting  on
 State  ownership  and  they  are  reverting  to
 market  economy  and  profit  motive.  The
 reason  for  this  change  in  those  countries
 is  not  far  to  seek.  Today  the  trade  unions

 are  very  well  developed.  The  Jabour  have  got
 collective  bargaining  capacity  and  there
 are  evough  Jaws  to  safeguard  the  interests
 of  labour,  The  result  has  heen  that  there
 is  a  change  from  the  -Karl'Marx  theory  to
 private  ownership  toa  considerable  ex-
 tent.

 But,  what  is  the  position  in  our
 country  ?  It  is  true  that  during  the
 British.  time  there  was  exploitation  of
 labour  by  the  capitalists  and  no  doubt
 about  it.  The  labour  was  getting  only  that
 wage  for  which  it  had-  bargained  with  its
 employer,  aod  nothing  more.  That  was
 not  even  a  living  wage,  not  to  speak  of
 a  fair  wage.  There  were  no  unions,  there
 were  no  labour  laws,  there  was  no  question
 of  any  collective  bargaining,  trade  unionism
 was  in  the  initial  stages  and  therefore,
 the  condition  of  labour  was  really  deplora-
 ble.  Therefore,  in  or  about  the  year  1931,
 the  Royal  Commission  on  Labour  was  set
 up  to  make  an  enquiry  in  this  regard.  On
 the  basis  of  the  recommendations  of  this
 Commission  certain,  labour  laws  were
 enacted,  but  those  laws  actually  did  not
 bring  about  much  change  and  the  wages
 continued  to  remain  inadequate,  The
 result  was  that  strained  relations  between
 the  employers  and  the  employees  conti-
 nued.

 It  was  only  after  our  independence  a
 very  important  labour  Act,  ‘namely,  the
 Minimum  wages  Act,  which  guaranteed  a
 minimum  wage,  in  certain  industries,  was
 enacted  and  enforced.  Wherever  thé  Mini-
 mum  Wages  Act  did  not  apply,  wage  boards
 were  setup.  ‘he  wage  boards  made  re-
 commendations  and  the  Government  im-
 plemented  or  enforced  the  unanimous
 recommendations  of  the  wage  board.
 Although  all  those  laws  were  enacted  and
 enforced,  even  then,  there  was  no  provision
 ‘to  cover‘  certain’  unforeseen  contingencies
 connected  with  the  workers’  life.  Firstly,
 there  was  no  provision  for  his  illness.
 There  was  no  provision  for  the  payment’
 of  money  to  the  dependents‘in  case  there
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 was  premature  death  of  the  worker.
 Similarly,  there  was  no  provision  against
 dismissal  or  removal.  These  were  some  of
 the  several  difficulties  which  were  ex-
 perienced  in  spite  of  the  existence  of  seve-
 ral  labour  laws  after  the  achievement  of
 independence.

 The  Employees  State  Insurance  Scheme
 provided  against  some  of  these  calamities.
 Wherever  power  is  used,  or  20  and  more
 labourers  ure  employed  if  no  power  is
 used,  this  scheme  becomes  applicable.

 (Shri  Bal  Raj  Madhok  in  the  Chair)

 This  schenre  now  covers  34.48  lakhs  of
 workers  and  the  scheme  provides:  for  medi-
 cal  aid,  sickness  benefit,  maternity  benefit
 and  pension  to  dependents  in  case  of  pre-
 mature  death  of  the  workers.

 The  Provident  Funds  Act,  again,  is
 another  innovation  jn  favour  of  labour.
 This  Act  has  beeg  applied  to  32,181
 factories  covering  40,50,000  workers.  and
 the  total  contribution  by  the  workers
 comes  to  about  Rs.  710.10  crores.  It  also
 applies  to  collieries  and  286  collieries
 and  4,50,000  workers  are  covered  under  the
 provident  fund  scheme.

 In  addition  the  working  conditions  in
 factories  and  mrines  have  been  greatly
 improved  because  of  the  rules  and  regula-
 tions  under  the  Mines  Act  and  other  Acts.
 There  are  several  welfare  measures  like
 creches,  schools,  clubs  and  so  many  other
 things.  Housing  facilities,  of  course,  I
 have  to  say  with  great  regert,  have  not
 been  adequate  at  all.  If  anybody  has  a
 casual  look  at  the  housing  facilities.  afford-
 ed,  it  presents  a  very  pitiable  picture.  It
 is  most  insanitary  and  dingy.  They  do  not
 even  have  accommodation  enough  for  a
 pair.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  Why  do  you  not  make.  hima
 deputy  minister  ?

 SHRI  K.  M.  KOUSHIK  :  Thank  you
 very  much.  Whenever  I  need.  your  recom-
 mendation,  I  will  come  down  to  you.

 AN  HON.  MEMBER  i
 the  Prime  Minister.

 You.  are  not
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 SHRI  K.  M.  KOUSHIK  :  The  Hous-
 ing  scheme  has  not  done  well  and  I  request
 the  hon.  Minister  to  make  a  note  of  it
 and  see  that  better  accommodation  is  pro-
 vided  to  these  people.

 IT  have  given  whatever  progressive
 measures  have  been  adopted  so  far  and  I
 will  now  come  to  the  main  point  as  to
 why  there  are  so  many  strikes  and  gheraos
 and  why  so  many  mandays  are  lost.  What
 is  the  reason  that  in  spite  of  all  these  pro-
 gressive  measures  there  are  all  these  strikes
 and  so  many  mrandays  ure  being  lost  ?
 That  is  the  thing  that  is  important.  That
 is  why  I  was  just  outlining  what  was  done
 and  now  Iam  coming  to  the  real  point.
 So,  my  hon.  friend  need  not  be  worried
 about  that.

 I  do  not  want  to  go  extensively  into
 this  but  if  you  look  at  the  statistics  on
 page  55  of  the  Pocket  Book  of  Labour
 Statistics  that  has  been  supptied  to  us--
 I  tak  it  as  quoted  —you  will  see  that  from
 1951  lo  966  the  strikes  are  increasing.  and
 the  number  of  workers  involved  in  strikes
 is  also  increasing.  The  mandays  lost.  in-
 creased  considerably  ;  it  has  gone  to  six
 figures  and  seven  figures.  This  is  the  posi-
 tion.  I  have  not  got  the  967  figures  but
 I  am  quite  sure  that  the  statistics  of  967
 will  be  still  worse  because  really  the  whole
 of  Bengal  was  paralysed  and  every  factory
 had  been  closed  down.  Therefore  the
 mandays  lost  in  967  must  be  very  much
 mor?  than  in  previous  years.

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI):
 They  are  nearly  the  same  as  for  ‘1966.

 SHRI  ६.  M.  KOUSHIK:  I  do  not
 know.  I  have:  not  got  the  figures.  Thank
 you  very  mach.

 What  I  submit  now  is  that  we.  have
 now  to  see  why,  in  spite  of  all  these  pro=-
 gressive  measures  adopted  by  the  Govern-
 ment,  there  are  so  many  strikes  and
 gheraos,  why  so  many  mandays  are.lost
 and  why  production  suffers  ?

 In  my  opinion  labour  is  still  illiterate
 and  this  illiteracy  is  being  taken  advantage
 of  by  professional  politicians  and  political
 parties  and  the  trade  unionists.  These
 two  classes  are.not  interested  in  the  indus-
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 So,  they  have  no  heart  in  the
 industry.  They  are  politically  motivated.
 They  have  a  grip  over  the  labour.  This
 appears  to  me  to  be  the  main  reason  why
 we  suffer  on  account  of  these  gheraos,
 strikes  etc.  All  this  is  due  to  lack  of  edu-
 cation.  Therefore,  what  I.  want  to  impress  on
 the  hon.  Minister  is  that  these  people
 should  be  given  education.  By  education,
 Ido  not  mean  literacy.  The  education
 that  I  want  is  the  workers’  education
 which  should  give  them  an  idea  of  indus-
 trial.democracy  with  regard  to  their  rights
 and  liabilities  as  a  worker  in  a  particular
 concern  —Trade  unionism.  Unless  this
 kind  of  workers’  education  is  given  to
 them,  it  is  not  possible  to  get  them  ex-
 tricated  from  the  grip  of  these  political
 leaders  and  trade  unionists  who  are
 professionals  and  who  have  no  interest,
 as  3  have  said  already,  in  the  industry
 itself.  The  workers  should  be  able  to
 understand  what  is  industrial  demo-
 cracy  and  they  should  be  able  to  under-
 stand  and  manage  their  own  unions  with-
 out  any  interference  either  from  the
 Government  or  from  any  political  parties
 or  political  leaders.  This  is  very  impor-
 tant.

 try  itself.

 The  second  pint  that  I  would  submit
 is  that  the  recruitment  of  personnel  in  the
 Labour  Department,  I  am  sorry  to  say,  is
 most  unsatisfactory.  I  should  also  be  ex-
 cusetl  to  say  that,.in  times  gone  by,  people
 hrave:been  caring  for  the  pedigree  of  dogs
 but  today,  unfortunatety,  our  Government
 does  not  even  care  for  the  pedigree  of
 mer.

 SHRI  dD  rom  SHARMA  (Gurdaspur)  :  |

 VAISAKFA  3,  1890  (SAKA)

 Don’t  compare  dogs  with  men.  (Interruption)

 SHRI  K.  M.  KOUSHIK.:  What.  hap-
 pens  is  this.  I  have  actually.  seen  it:  my-
 self.  These.  officers  who  go  for  inspec-
 tion  stop  with  the  employer,  stop  in  the
 test  house,  enjoy  his.  hospitality  and  use
 his  conveyances.  So,  their  going  for
 inspection.  to  safeguard  the  interests  of
 labour  is.  more  nominal  than  real.  There
 must  be  a  certain  asmou:nt  of  judicial  seclu-
 sion  when  an.  officer  goes  for  inspection.
 The.  officer  must  be  able  to  do  his  duty
 with  a  free  conscience.  If  a  man  enjoys
 the  hospitality.  in  the.  manner  said,  I  am
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 sure,  the  insp:ction  will  be  a  farce  and
 will  have  absolutely  no  meaning.  With
 the  present  personne!,  I  have  seen  all  these
 things  going  on.  Therefore,  some  method
 should  be  adopted  to  see  that  these
 people  do  not  take  recourse  to  these
 things.

 The  personnel  should  not  be  kept  fora
 Jong  time  at  one  place.  I  have  seen  that
 they  get  a  vested  interest.  In  order  to  see
 that  there  is  no  vested  interest  created,  it
 is  very  necessary  that  the  people  should  be
 transferred  after  two  years  and  that  they
 should  not  be  kept  for  a  long  time  at  one
 place.  The  proper  recruitment  and  trans-
 fers  after  every  two  years  are  also  very
 helpful  to  see  whether  the  labour  laws  are
 properly  implemented.

 The  country  itself  is  passing  through-a
 very  critical  period.  All  sections  of  the
 People  are  passing  through  a  very  difficult
 situation.  In  such  a  contingency,  the
 boosting  of  production  is  the  only  means
 to  get  over.  This,  again,  means  and  im-
 plies  an  industrial  peace  and,  without  an’
 industrial  peace,  it  is  not  possible  at  all
 to  boost  production.  It  is  here  where  the
 militant  trade  union  leaders  do  not  see  eye to  eye  with  persons  who  have  an  objective assessment  of  the  position  now.  Day  in  and
 day  out,  we  have  the  gheraos,  we  have  the
 strikes,  we  have  the  pen-down  strikes  and
 we  have  the  go-slow  tactics.  So,  with  all
 this,  to  expect  any  production  or  to  boost
 Production  would  be  a  dream.

 There  is  no  discipline  in  industry.  The
 managerial  staff  is  subject  to  all  sorts  of
 torture,  beginning  from  confinement  and
 ending  with  murder.  It  is  only  the  other
 day  im  a  labour  committee  meeting  held  at
 Delhi,  096  of  the  trade  union  leadets  went
 op  to  say  that  this  industrial  law  is  a  law
 of  the  exptoiters  and  that  he  is  not  going
 to  give  any  respect  to  it.  Not  only  that.
 He  went  further  to  say  that  if  the  High
 Courts  do  not  behave  in  a  responsible
 manner,  they  are.  going  to  gherao  the  High
 Court.  What  a  contemptuous:  statement  ?
 Then,  a  Cabinet  Minister  of  West  Bengal
 says  that  this  is  class  justice.

 AN  HON.  MEMBER  :  Former  Minis-
 ter.

 SHRI  K.  M.  KOUSHIK::
 sorry.

 lam  very
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 {Shri  K.  M.  Koushik]
 So  the  other  Marxist  leader  of  the

 West  Bengal  Cabinet  says  that  for  a  class
 society  justice  is  also  class  justice.  If  im-
 portant  leaders  give  vent  to  such  expres-
 sions  I  don’t  think  anything  else  can  hap-
 pen  except  disastrous  consequences.  Be
 that  as  it  may,  the  political  motives  behind
 all  this  is  writ  large.  Therefore,  I  have  to
 say  that  these  unions  should  not  be  operat-
 ed  by  any  of  these  politically  motivated
 parties  and  political  leaders  or  even  pro-
 fessional  trade  union  leaders.  Our  work-
 ers  are  illiterate  and  they  need  to  be  edu-
 cated  to  see  that  they  manage  themselves
 and  they  should  man  the  unions  themselves.
 Their  political  leaders  are  feeling  that  by
 creating  chaos  they  will  be  able  to  achieve
 their  political  ambitions.  They  forget  one
 basic  fact  that  unless  production  is  increas-
 ed  the  living  conditions  of  Labour  cannot
 increase.  They  are  missing  this  basic  fact.
 Unless  the  workers  are  extricated  from  the
 grip  of  these  politicians  and  other  leaders
 it  is  not  possible  for  our  production  in  the
 factories  to  go  up.  I  therefore  submit  that
 this  is  a  matter  which  ought  to  be  seriously
 taken  notice  of  and  necessary  steps  taken.

 ‘With  regard  to  this  problem  what  I
 would  advocate  is  a  free  trade  union  move-
 ment.  I  have  the  privilege  of  quoting  Shri
 V.  ५.  Giri,  when  he  spoke  at  Jamshedpur
 in  the  Labour  Relations  Institute.

 “Referring  to  Wage  Boards  for  indus-
 tries  he  said  that  organised  labour
 unions  would  themselves  obviate  the
 necessity  of  such  boards  and  bargain
 directly  with  employers  for  maximum
 wages  possible  without  creating  a  posi-
 tion  where  boards  were  statutory  in
 character.  Such  wage  boards  provided
 the  starting  points  for  disputes  rather
 than  bringing  about  solution  of  the
 problem.”
 Therefore  I  have  the  authority  of  con-

 siderable  repute  in  the  labour  field,  that  is,
 our  Vice-President  himself,  and  I  there-
 fore  submit  that  this  must  be  taken  into
 account.

 The  last  point  which  I  would  like  to
 submit  is  this.  The  reaction  of  the  Ameri-
 cans  about  fifteen  years  back  was  the  same
 as  itis  today  in  our  country  with  regard
 to  the  introduction  of  modernisation  and
 rationalisation.  So  in  America,  after  the
 introduction  of  modernisation  and  rationa-
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 lisation,  unemployment  has  gone  down  and
 employment  has  gone  up  and  our  people will  feel  the  same  thing  in  course  of
 time.

 In  their  anxiety  to  give  more  and  more
 to  labour,  the  government  have  lost.  sight
 of  the  employers  and  consumers.

 Asa  matter  of  fact  they  have  to  look
 to  both  sides,  the  consumer  and  the  em-
 Ployer  on  the  one  hand  and  Jabour  on  the
 other,  The  employer  has  nothing  at
 stake  and  it  is  the  consumer  who  is  hit.
 He  is  the  beast  of  burden.

 Sir,  in  the  last  0  years,  six  times  the
 coal  prices  have  been  increased  on  account
 of  the  award  of  wage  boards,  interim
 wages,  etc.  So,  who  suffers  ?  It  is  not  the
 employer.  Every  time  the  wages  go  up,  the
 coal  price  also  increases.  Who  is  the  beast
 of  burden?  It  isthe  consumer.  The  em-
 ployers  do  nat  lose,  the  exchequer  does  not

 lose  a  farthing.  It  is  apparent  that  the  Govern-
 ment  is  trying  to  get  the  good  wishes  of
 the  labour  for  its  own  ends,  to  use  them  as
 a  lever  in  the  elections  because  by  increas-
 ing  the  coal  price,  they  try  to  carry  the
 favour  of  the  labour  at  the  cost  of  the  con-
 sumer.  This  is  something  which  cannot
 appeal  to  any  reasonable  man.  The  Govern-
 ment  is  there  to  judge,  with  the  labour  on
 the  one  side  and  the  employer  and  the  con-
 sumer  on  the  other  side.  You  must  hold
 the  balance.  Well,  I  ask  you  whether  any
 job  study  has  been  made.  You  simply  in-
 crease  the  wages  but  do  not  correlate  it
 with  the  outturn.  After  the  wage  increase
 is  given,  the  outturn  must  improve  produc-
 tion.  Unless  the  outturn  is  correlated  with
 wage  increase,  you  can  never  improve.
 Have  a  job  study  for  each  job  and  that
 outturn  should  be  insisted.  Whether  the
 wages  are  increased  by  400  per  cent  or
 200  per  cent  it  does  not  matter.

 Lastly,  go-slow  tactics  and  pen-down
 strikés  have  become  very  common.  Has
 the  employer  any  remedy  ?  Can  he  cut
 the  wages  of  the  labour  for  that  day  for
 these  tactics  2  Therefore,  the  thing  is  go-
 ing  only  one  way.  It  is  a  one-way  traffic
 and,  therefore,  I  submit  that  as  there  is
 what  is  known  as  the  National  Labour  Re-
 lations  Act  in  other  countries,  a  provision
 to  punish  unfair  trade  practices,  a  similar
 enactment  should  be  made  here  to  provide
 against  any  unfair  labour  practice,  either  by
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 the  employer  or  by  the  labour  in  which
 case  these  go-slow  tactics  and  pen-down
 strikes  can  be  controlled.

 DR.  MELKOTE  (Hyderabad)  :  Mr.
 Chairman,  Sir,  I  thank  you  for  giving  me
 this  opportunity  to  say  a  few  words  on  the
 demands  of  the  Labour  Ministry.  Sir,  may
 I  congratulate  the  Ministry  for  the  excel-
 lent  work  they  have  done  during  the  year
 in  spite  of  the  recession,  in  spite  of  the
 high  cost  of  living  and  in  spite  of  very
 many  adverse  conditions  that  are  prevailing
 in  the  country  to-day.  Sir,  by  saying  this,
 may  I  say  that  after  going  through  the  re-
 port  of  the  Ministry,  I  am  surprised  with
 one.  statement  that  they  have  made
 which  I  have  been  speaking  about  for  the
 past  2-3  years  continously  and  thatis  with
 regard  to  the  statement  about  the  public
 sector  undertakings  wherein  the  number  of
 individual  grievances  reported  has  gone  up
 from  about  60,000  to  about  93,000.  Last
 year  also  I  made  a  similar  remark  and  if
 you  go  through  the  report  for  the  past
 three  years,  one  year  it  was.  somewhere
 about  24,000  or  25,000,  then  it  went  up  to
 about  40,000,  then  it  went  still  further  up  to
 55,000.  This  time  it  is  somewhere  about
 93,000  out  of  which  it  is  said  about  87,000
 or  90,000  grievances  were  settled.  IJtisa
 very  good  achievement,  personnel  officers
 have  done  exceedingly  well.  They  must  be
 complimented.  Now  what  are  these  grie-
 vances  about  ?  Last  time  I  have  mention-
 ed  it  and  I  have  got  to  repeat  it  again  that
 out  of  about  56,000  grievances  in  1965,
 more  than  half  of  them  related  to  non-
 implementation  of  service  conditions.  Now
 in  these  public  sector  undertakings,  why

 has  the  worker  got  to  go  to  the  Management
 and  tell  them  ‘This  is  my  service  condition.
 Why  don’t  you  implement  it  ?  and  still
 the  management  does  not  implement.  The
 management  knows  what  the  service  con-
 ditions  are  and  what  should  obtain  to  an
 employee  and  hence  the  question  arises
 whether  it  is  at  all  necessary  that  an  em-
 ployee  should  go  on  making  a  complaint  of
 this  nature  to  be  redressed  by  the  Labour
 personnel.

 This  is  an  atrocious  thing  to  speak
 about.  That  it  should  have  gone  up  from
 about  60,000  to  about  93,000  is  an  unpardon-
 able  thing.  I  cannot  understand  how
 the  management  functions.  It  only
 fneang  that  the  management  iy  qbsolutely
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 oblivious  of  the  situation  in  the  country
 and  they  trample  on  the  rights  of  the  workers
 with  regard  to  their  service  conditions.
 Can  anything  worse  than  this  occur  in  any
 country  ?  And  still  the  Labour  Ministry
 mentions  this  in  the  report  without  appa-
 rently  taking  adequate  action  in  the  matter.
 I  would  like  to  know  what  action  they
 have  taken  to  reduce  the  number  because  I
 find  that  it  is  going  up  year  after  year.

 While  bringing  this  to  the  notice  of
 Government  because  these  public  sector
 undertakings  are  directly  under  the  control
 of  Government,  I  would  like  to  ask  what
 is  it  that  the  private  sector  will  not  do  if
 they  find  that  the  public  sector  is  behaving
 like  this.  What  action  has  been  taken  by
 the  Labour  Ministry  to  reduce  this  num-
 ber?  This  is  a  matter  about  which  one
 could  dilate  very  much  upon,  but  I  have  no
 desire  to  say  much.  But  I  do  hope  that
 the  Ministry  will  take  cognisance  of  this
 and  see  that  such  things  do  not  occur  in
 future.

 SHRI  N.  SREEKANTAN  NAIR;
 There  are  higher  bureaucrats  in  the  public
 sector  undertakings.

 DR.  MELKOTE:  I  have  made  my
 point  with  all  the  vehemence  that  I  can
 command.

 My  next  point  is  with  regard  to  the
 other  types  of  grievances  of  individuals.
 Here  also,  the  number  is  going  up.  Last
 time,  it  was  somewhere  about  25,000  or
 30,000,  but  this  time  it  has  gone  up  by
 another  40  to  45  per  cent.  These  are
 matters  on  which  I  would  not  like  to  speak
 much.  But  I  hope  the  hon.  Minister  who
 is  very  vigilant  and  the  Secretary  to  the
 Ministry  who  is  really  anxious  to  see  that
 these  things  do  not  occur  will  take  proper
 steps  in  this  regard.  I  only  hope  that  they
 would  not  stop  publishing  these  figures  next
 year  in  order  to  obviate  my  talking  about
 them  but  they  will  give  such  figures  again
 to  us  on  this  aspect  of  the  question.

 SHRI  HATHI:  The  fact  that  they  are
 published  shows  our  sincerity.

 DR.  MELKOTE  ;  I  am  glad  about  it
 that  the  hon.  Minister  thinks  this  way,  by  t
 T  would  submit  that  criticism  should  bg
 Welcome  to  them,
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 [Dr.  Melkote]
 The  previous  speaker  had  waxed  elo-

 quent  over  the  question  of  labour  Jaws  and
 how  they  were  being  implemented.  There
 are  several  things  to  be  borne  in  mind  in
 this  connection.  The  Labour  Ministry  is
 a  Ministry  which  deals  with  human  tela-
 tions.  Ina  poor  country  like  ours  where
 unemployment  is  so  great,  what  is  it  that
 we  cannot  speak  about  ?  There  is  mot  a
 labour  problem  that  we  cannot  speak
 about.  But  within  the  limited  time  at
 our  disposal  we  have  got  to  restrict  our
 speeches.  Therefore,  I  would  like  to  bring
 to  the  notice  of  the  House  one  more  aspect
 of  the  question  and  it  is  this.  In  March,
 1966,  and  particularly  we  in  the  Hcuse
 had  made  a  demand,  and  I  had  put  for-
 ward  the  idea  that  a  national  commission
 on  labour  should  be  appointed  to  go  into
 the  question  of  all  kinds  of  labour  pro-
 btems,  which  has  now  been  set  up.  That  is
 very  important.  Ours  is  a  900  country.
 The  public  sector  undertakings  are  expand-
 ing.  Ultimately  it  is  the  public  sector  under-
 takings  that  have  got  to  deliver  the  goods.
 We  want  a  socialist  economy,  and,  therefore,
 the  amount  of  investment  in  the  public
 sector  is  increasing.  But  year  after  year
 I  do  expect  some  kind  of  information  as  to
 the  direction  in  which  the  country  is  pro-
 gressing  from  the  Labour  Ministry,  because
 Ido  not  know  where  clse  to  go  to.  [
 have  been  watching  the  debate  on  the
 Demands  of  the  other  Ministries  through-
 out  and  I  do  not  find  a  reply  to  my  point.

 What  is  our  investment  annually  ?  Recently,
 the  Hazari  report  which  had  been  debated
 upon  here  had  pointed  out  that  the  empire
 of  the  private  sector  seemed  to  be  increas-
 ing  and  they  were  making  huge  profits  ;
 about  73  of  these  biggish  people  had  cont-
 rol  over  about  80  per  cent  of  the  capital
 invested  in  the  private  sector  big  industries
 and  they  were  controlling  the  medium-sized
 industries  also,  and  they  are  allowed  to  do
 this.  In  spite  of  this,  they  the  industria-
 lists,  say  that  labour  is  not  giving  an
 adequate  retura  and  is  not  producing  what
 the  industrialists  desire  from  them.  May
 I  know  in  what  country  labour  is  giving
 this  kind  of  return  for  the  wages  that  he
 is  getting  and  for  the  living  conditions  that
 are  prevalent  in  our  country,  where  in  spite
 of  everything  bad  said  about  bim  he  is
 giving  the  profits  to  the  private  sector  or
 even  the  public  sector  ypdertakings,  ang
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 yet  -heds  being  treated  in  this  particular
 niggardly  fashion  ?

 I  have  to  make  it  clear  that  it  is  the
 duty  of  the  authorities  to  guarantee  the
 labour  certain  essential  living  conditions.
 Here,  in  our  country,  there  is  no  provision
 of  emptoyment  ;  it  is  not  compulsory  ;
 Government  has  not  held  out  that  promise.
 When  we  speak  of  unemployment  in
 America  or  England.  what  does  it  mean
 there?  There  one  finds  provision  in  the
 constitution  for  employment  which  is  a
 compulsion.  Government  has  got  to  give
 them  employment.  In  ‘1965  when  I  went
 to  England.  I  asked  them  about  their  un-
 employment  problem.  They  said  it  was
 300,000.  J  asked  What  was  their  employ-
 ment  potential.  They  said  560,000  jobs
 were  going  abegging.  What  does  it  mean  ?
 It  onty  means  this  that  an  employee  gets
 into  a  job  today,  finds  that  there  is
 another  better  job  with  a  better  satary
 and  therefore  he  gives  up  his  present  job
 to  take  up  the  other  job  the  day  after
 tomorrow.  It  is  this  sort  of  unemptoy-
 ment  problem  of  a  temporary  nature  which
 they  have  got  to  face.

 Similarly  when  I  was  in  Australia  as
 a  member  of  a  parliamentary  delegation,
 I  found  the  same  type  of  unemployment
 there.  But  here  the  unemployment  prob-
 lem  is  chronic  and  we  seem  to  be  sleeping
 over  it.

 Is  it  not  time  when  the  country  is  now
 faced  with  this  trend  of  unusual  upemploy-
 ment,  when  there  is  recession  in  industrial
 Production  that  we  should  all  combine  to
 tackle  this  problem  ?  4  0  not  know  who
 in  Government  is  making  an  earnest
 attempt  to  tackle  this  problem.  |  perso-
 nally  feel  that  it  is  the  Labour  Ministry
 that  should  be  given  the  maximum  powers
 to  deal  with  this  problem.  I  have  been
 saying  for  the  past  ten  years  that  I  have
 been  in  Parliament,  that  the  Labour
 Ministry  is  the  most  neglected  department.
 Every  other  Minister  thinks  that  he  is
 master  of  the  situation  in  regard  to  labour
 problems  of  his  Department.  It  is  only
 when  the  other  Ministries  are  in  difficulties,
 they  come  to  the  Labour  Ministry  io  seek
 help  and  not  otherwise.

 The  Government  has  not  realised  that
 the  Labour  Ministry  is  a  very  important
 pepartment  of  Government.  The  Labour
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 Minister  should  have  sufficient  powers  to
 deal  with  these  problems  on  a  comprehen-
 sive  and  overall  national  basis  and  the
 other  Ministers  have  to  abide  by  his  deci-
 sions.  If  this  is  not  done,  things  will
 continue  as  they  are  today.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Balrampur):  The  Labour  Minister  is
 powerful.  Only  he  does  not  use  his
 powers.

 DR.  MELKOTE:  Nobody  seems  to
 care  for  him.  I  know  what  is  happening.

 I  am  offering  this  criticism  for  this
 simple  reason  that  the  day  has  come  when
 we  who  are  working  in  the  labour  field,
 democratically  inclined,  we  who  want  to
 increase  production,  who  are  also  interest-
 ed  in  the  welfare  of  our  working  class  and
 who  want  to  see  that  we  progress  along
 our  desired  goal,  should  combine  together
 and  act  so  as  not  to  give  scope  for  those
 who  want  to  create  tension,  who  want  to
 resort  to  gheraos  and  bring  down  produc-
 tion  and  oppose  all  those  who  want  to
 create  divisions  among  the  ranks  of  labour.
 Should  we  not  all,  —the  democratic  forces,
 —combine  together  in  the  interest  of
 the  country’  in  the  interest  of  the  neces-
 sary  production  going  on  unimpeded  in
 national  interests?  At  the  same  time,
 should  not  the  employers,  in  the  private
 sector  as  well  as  in  the  public  sector  create
 the  necessary  conditions  where  the  workers
 can  put  in  their  best  ?

 This  is  a  very  important  point.  [
 would  like  to  appeal  to  all  sides  of  the
 House  to  sit  up  and  think  over  this  prob-
 lem  of  what  we  have  to  do  in  this  matter
 to  bring  about  this  desired  objective.

 Even  today,  we  in  our  country,  are  not
 in  such  bad  position  as.Germany  was  in
 1947,  But  today  Germany  is  at  the  top
 level.  Everybody  is  praising  Germany  for
 the  way  it  dealt  with  its  economic  prob-
 lems.  The  German  worker  says  ‘I  work
 for  my  country’.  The  manager  says  ‘I
 work  for  my  country’.  Here  what  is  tho
 approach.  I  was  list  to  the  be!
 who  preceded  me.  I  am  prepared  on
 behalf  of  INTUC  to  say  this.  We  are
 prepared  to  give  a!l  co-operation  to  secure
 greater  production  and  peace  ia  industry.
 But  will  we  get  the  mecessary  encourage-
 ment?  I  know  the  way  the  managements
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 proceed  about  this  matter.  For  the  sake
 of  a  small  profit,  they  are  prepared  to
 prefer  one  Union  to  another.  If  it  isa
 matter  of  some  additional  profit,  they  will
 not  shirk  from  playing  one  union  against
 another.  Is  this  the  approach  that  should
 be  followed  ?

 When  we  are  talking  in  terms  of  the
 nation,  in  terms  of  productivity,  in  terms
 of  progress  in  the  country,  should  we  not
 give  up  this  kind  of  attitude  ?

 I  come  now  to  the  facilities  created  for
 workers  for  training.  I  would  Jike  to  ask
 the  Ministry.  For  the  past  20  years,  we
 have  had  several  training  programmes  in
 the  country.  How  many  of  these  people
 who  have  been  trained  as  craftsmen,  for
 example,  have  become  managers,  and  in
 what  industries?  Let  them  show  one
 industry  where  it  has  been  done.

 When  I  was  in  Switzerland,  I  asked
 them  who  are  the  trainees.  They  said
 the  trainees  are  taken  from  Vth  form  and
 Vith  form.  Then  in  their  factories  or  in
 the  Zurich  Institute,  they  are  trained  and
 there  they  gain  the  necessary  knowledge.
 They  said  ‘These  boys  are  going  to  be  the
 future  managers  here  in  our  factory.  They
 go  upto  Rs.  10,000  or  more.  How  many
 of  our  craftmen  who  have  been  trained
 have  given  that  kind  of  training  and  neces-
 sary  facility?  How  many  of  them  have
 been  properly  educated  and  _  properly
 trained  ?  It  is  only  those  people  who
 get  trained  in  the  factories  properly  and
 adequately  that  can  manage  the  factory
 and  look  after  it  well.  In  how  many  cases
 have  the  proper  training  been  given  ?  Can
 the  Minister  point  out  one  single  instance
 where  the  step  in  this  direction  has  been
 taken?  In  my  evidence  before  the  wel-
 fare  committee  concerning  the  social  condi-
 tions  of  the  workers,  |  made  out  this
 point  that  the  worker's  education  that  is
 imported  should  not  only  be  to  make  those
 workers  efficient  to  run  the  unions  but  to
 enable  them  to  become  managers  as  well.
 How  long  should  the  poor  worker  continue
 as  a  craftsman  ?  Should  he  continue  like
 that  throughout  his  life?  Has  he  no  fur-
 ther  ambition  and  should  it  not  be  the
 ambition  of  this  Ministry,  yourself  and
 myself,  and  the  country,  to  see  that  if  we
 want  the  country  to  progress,  the  worker
 who  is  trained  in  the  factory  should  risg
 fo  the  highest  level]  in  the  industry  ?  \
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 (Dr.  Melkote]
 Sir,  I  can  go  on  talking  eloquently  like

 this,  but  I  do  not  want  to  take  much  time
 of  the  House.  All  that  I  want  to  submit
 in  this  context  is  that  Labour  Ministry  has
 got  to  sit  up  and  revise  its  whole  pro-
 gramme  to  see  that  the  worker  gets  the
 necessary  hold  in  the  body  politics  and
 rises  to  the  highest  level  in  the  industry
 and  in  the  estimation  of  his  countrymen.

 श्री  हुकम  चन्द  कछवाय  (उज्जन)  :  सभापति

 महोदय,  श्रभी  श्रम  मन्त्रालय  की  मांगों  पर
 बोलते  हुए  दो  माननीय  सदस्यों  ने  श्रपने  अपने
 सुझाव  रखे  हैं।  सबसे  पहले  में  सरकार  से  यह
 प्राथेना  करूगा  कि  जो  कोई  भी  योजना  अथवा
 पंच-वर्षीय  योजना  बनाई  जाये,  उसमें  श्रम  को
 प्राथमिकता  देनी  चाहिए  और  भ्रधिक  से  अ्रधिक
 रोजगार  के  साधन  उपलब्ध  करने  की  व्यवस्था

 होनी  चाहिए  ।  यह  दुख  की  बात  है  कि  एक  शोर
 तो  योजना  मन्त्री  यह  योजना  बनाते  हैं  कि
 भ्रधिक  लोगों  को  काम  मिले  शौर  दूसरी  तरफ
 कई  उद्योगों  में,  उदाहरण  के  लिए  जीवन  बीमा
 निगम,  रेलवेज  और  कई  भ्रन्य  बड़े  दफतरों  झौर
 उद्योगों  में,  बहुत  बड़े  पैमाने  पर  छंटनी  की  जा
 रही  है  ।  श्राज  सरकार  द्वारा  विदेशों  से  स्वा-
 चालित  मशीनें  ला  कर  हजारों  लोगों  की  छंटनी
 की  जा  रही  है।  सरकार  का  इरादा  है  कि
 हिसाब-किताब  का  काम  व्यक्ति  या  कर्मचारी
 नहीं,  बल्कि  मशीनें  करें  विदेशों  स ेलाई  जाने
 वाली  ये  मशीनें  बहुत  मंहगी  हैं  7  यहां  तक  कि
 उन  में  हमारे  देश  का  बना  हुआ  काबंन  प्रयुक्त
 नहीं  हो  सकता  है;  उन  के  लिए  काबंन  विदेशों
 से  मंगाना  पड़ेगा  ।  मैं  इस  नीति  का  सख्त
 विरोध  करता  हूं।

 हमारे  उद्योग  में  यूनियनों  को  मान्यता
 चुनाव  के  द्वारा  मिलनी  चाहिए  ।  किसी  यूनियन
 को  मान्यता  देने  के  लिए  मैं  चुनाव  का  हामी
 हैँ  1  मैं  यह  बात  मानने  के  लिए  तैयार  नहीं  हूं
 कि  एक  उद्योग  में  एक  ही  यूनियन  होने  चाहिए।
 प्रगर  एक  उद्योग  में  एक  ही  यूनियन  होगी,
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 तो  वह  मैनेजमेंट  से  चाहे  किसी  प्रकार  से
 सौदेबाजी  और  सम्रभौता  कर  सकेगी  अगर
 उस  उद्यौग  में  एक  से  ज्यादा  यूनियन  होंगी,  तो

 दूसरी  यूनियन  को  यह  कहने  का  अवसर  मिलेगा
 कि  अन्य  यूनियन  द्वारा  जो  ससभौता  किया
 गया  है,  वह  ठीक  नहीं  है  ।

 हम  ने  देखा  कि  कई  उद्योगों  में  मान्यता
 प्राप्त  यूनियनें  कई  बार  ऐसा  समभौता  करती
 हैं,  जो  वहां  के  मजदूरों  को  स्वीकार  नहीं  होता
 है,  लेकिन  उन  मान्यता-प्राप्त  यूनियनों  का  दावा
 होता  है  कि  मजदूर  उन  के  साथ  हैं।  जब  मजदूर
 किसी  ऐसे  प्रश्न  पर  कारखाने  या  उद्योग  को  बन्द
 कर  देते  हैं,  उस  समय  उन  मान्यता-प्रात  यूनि-
 यनों  का  दावा  भ्लाठा  साबित  हो  जाता  है  1  मेरी
 मांग  है  कि  यह  प्रथा  लागू  की  जाये  कि  यूनि-
 यनों  को  मान्यता  बंलट  अथवा  चुनाव  के  द्वारा
 मिले  और  हर  एक  उद्योग  में  एक  से  अधिक
 यूनियनें  होनी  चाहिए  ।

 मैं  यह  भी  चाहता  हैँ  कि  जिन  यूनियनों  का
 रजिस्ट्रशन  हो  चुका  है,  उन  के  साथ  उद्योग-
 पतियों,  मैनेजमेंट  शौर  सरकार  द्वारा  वैसा  ही
 व्यवहार  होना  चाहिए,  जेसा  कि  मान्यता-प्राप्त
 'यूनियनों  के  साथ  किया  जाता  है।  भ्रगर  रजि-
 स्टड  यूनियनें  मैनेजमेंट  या  सरकार  के  साथ  पत्र
 व्यवहार  करती  हैं,  तो  उन  को  मान्यता-प्राप्त
 यूनियनों  की  तरह  ही  जबाव  मिलना  चाहिए  ।

 हमारे  देश  में  कपड़ा  उद्योग  बड़े  पैमाने  पर
 चल  रहा  है।  तीन  साल  के  करीब  हो  गए  हैं,
 लेकिन  श्भी  तक  उस  उद्योग  में  काम  करने
 वाले  मजदूरों  के  वेतन-मानों  की  घोषणा  नहीं
 की  गई  है  ।  पता  नहीं  यह  मामला  कहां  अटका
 हुआ  है,  किस  कमेटी  में  उलभा  हुआ  है।  सारे
 देश  में  कपड़ा  उद्योग  के  मजदूर  बड़ी  उत्सुकता
 झौर  भ्राशा  से  यह  देख  रहे  हैं  कि  कपड़ा  उद्योग
 का  वेज  बोर्ड  कब  घोषित  होगा,  जिससे  उन्हें

 कुछ  लाभ  हो  सके  ।  मैं  मन्त्री  महोदय  से  प्रार्थना
 करू गा  कि  वे  इस  के  बारे  में  प्रकाश  डालें  |
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 कपड़ा  उद्योग  के  अन्दर  छंटनी  की  बहुत
 चर्चा  चल  रही  है।  वीविंग  के  अन्दर  जो  व्यक्ति
 साँचे  को  चलाता  है,  उस  को  चार  सांचे  चलाने
 के  लिये  मजबूर  किया.  जजा  रहा  है।  मैं  इसका
 विरोध  करता  ह।  इसके  साथ  ही  साथ
 मैं  यह  भी  कहना  चाहता  हूँ  कि  कपड़ा  उद्योग
 के  भ्रन्दर  श्राज  जो  संकट  झाया  हुआ  है,  मैं  उस
 से  इन्कार  नहीं  करता,  मैं  इस  बात  को  मानता
 हैं,  हम  चार  सांचे  चलाने  के  लिए  तंयार  हैं,
 लेकिन  इस  प्रथा  के  प्रारम्भ  होने  से  पहले  हमारी
 कछ  शर्तों  और  सुभावों  को  मानना  होगा।
 पहली  बात  तो  यह  है  कि  जब  चार  साचे  चलाने
 की  प्रथा  चालू  हो  तो  इस  बात  का  ध्यान  रखा
 जाय  कि  किसी  प्रकार  की  मजदूर  की  छटनी
 नहीं  होगी-इस  प्रकार  की  गारन्टी  कपड़ा  उद्योग-
 पतियों  से  सरकार  का  लेना  चाहिये।  उसके
 बाद-चार  लूम  चलाने  के  बाद  किसी  मजदूर  के
 ऊपर  काम  की  बाढ़  नहीं  होने  चाहिये  काम  का
 बोभा  उन  पर  नहीं  पड़ना  चाहिये।  मैं  चाहता
 हैं  कि  सरकार  विश्येषज्ञों  की  एक  कमेटी  नियुक्त
 कर  के  इस  बात  की  छानबीन  कराये  कि  इन
 पर  काम  का  बोझा  ज्यादा  न  पड़े  |

 तीसरी  बात-चार  सांचे  चलाने  के  बाद
 उद्योगों  के  अन्दर  बहुत  बड़ी  मात्रा  में  जो
 मुनाफा  होगा,  उस  मुनाफे  में  से  मिल  के  मजदूरों
 को  भी  हिस्सा  मिलना  चाहिये।  आज  मान
 लीजिये-किसी  कारखाने  में  इस  प्रकार  की  व्यव-
 स्था  करने  से  चालीस  लाख  रुपये  का  मुनाफा
 होता  है  तो  उस  में  से  मजदूर  को  भी  हिस्सा
 मिलना  चाहिये  ।  श्रगर  हमारी  ये  तीनों  मागें
 मान  ली  जायं,  तो  हम  चार  सांचे  चलाने  के
 लिये  तैयार  हैं  ।  पहले  हमारी  ये  शर्तें  मानी
 जायें,  उसके  बाद  चार  सांचे  चलाने  की  प्रथा
 को  कपड़ा  उद्योग  में  लागू  किया  जाय  ।

 अनेक  उद्योगों  के  भ्रन्दर  कुछ  ऐसे  तत्व
 घुसे  हुए  हैं,  कुछ  ऐसे  तत्वों  की  यूनियनें  हैं  जो
 इस  बात  में  विश्वास  करती  हैं  कि  देश  में  हमारी
 मार्गे  तभी  मानी  जाय  गी,  सरकार  तभी  भुकेगी,
 जब  हड़तालें,  तालाबन्दी,  तोड़फोड़,  मारपीट
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 की  ज़ायगी,  घेराव  प्रारम्भ  करेंगे,  तभी  हमारी
 बात  मानी  जायगी  ।  ऐसे  जो  तत्व  हैं,  जो  यूनि-
 यनें  ऐसे  सिद्धान्त  में  विश्वास  रखती  हैं,  उनके
 सम्बन्ध  में  मेरा  सरका  से  निवेदन  है  कि  जब
 किसी  यूनियन  को  मान्यता  देनी  हो,  रजिस्ट्रेशन
 करना  हो,  तब  इन  सब  बातों  पर  विशेष  ध्यान
 दिया  ज्ञाय--कि  कहीं  ऐसे  तत्व  तो  नहीं  हैं  जो
 इस  प्रकार  की  नीति  अपनाते  हैं  उन्हें  किसी
 प्रकार  की  मान्यता  या  प्रोत्साहन  नहीं  देना
 चाहिये  ।  ऐसे  तत्वों  के  ऐसे  उद्योगों  में  आने  पर
 प्रतिबन्ध  लगा  देना  चाहिये-यह  सरकार  से  मेरी
 मांग  है.  लेकिन  जहां  भगड़े  होते  हैं,  भंगड़ा
 प्रारम्भ  होते  ही  तत्काल  सरकार  उसके  बारे  में
 ऐक्दान  लेऔर  उन  पर  विचार  करें।  ऐसी
 स्थिति  पैदा  न  होने  पाये  कि  मजदूरों  में  उत्त-
 जना  फैले,  जिस  के  कारण  देश  के  उत्पादन  को
 या  किसी  उद्योग  को  क्षति  पहुंचे  ।  क्योंकि  आज
 होता  क्‍या  है  ?  बहुत  से  ऐसे  मसले  होते  हैं  जो
 काफी  दिनों  तक  उलके  रहते  हैं  और  मजदूर  को
 मजबूर  होकर  आन्दोलन  या  हड़ताल  पर  उतरना
 पडता  है  t  इस  लिये  ऐसी  स्थिति  पैदा  न  हो-
 इस  के  लिये  सरकार  रास्ता  निकाले  ।

 मेरा  यह  भी  कहना  है  कि  भ्राखिर  ये  भगड़े
 क्‍यों  होते  हैं  जब  किसी  मजदूर  को  निकाला
 जाता  है  तो  वह  कोर्ट  में  जाता  है  और  वहां
 उस  को  सालों  लग  जाते  हैं।  नौकरी  से  निकाले
 जाने  के  कारण  उस  को  बड़ी  कठिनाइयों  का
 सामान  करना  पडता  है।  मान  लीजिये  कि  एक
 मजदूर  00  रु०  महीना  पाता  है,  जब  उसे
 नौकरी  से  +िकाला  जाता  है,  तो  साल  भर  तक
 वह  मुकदमा  लड़ेगा,  घर  बैठकर  खायेगा,  मुक-
 दमा  पर  पैसा  खचं  करेगा-उसके  सामने  यह
 बहुत  बड़ा  संकट  है।  इसलिये  मेरा  सुझाव  यह
 है  कि  जब  तक  मुकदमा  चलता  है,  तब  तक  उसको
 आधी  तनख्वाह  घर  बैठे  मिलनी  चाहिये,  जिससे
 कि  वह  वेट  भी  भरता  रहे  और  मालिकों  से
 कानून  द्वारा  जमता  भी  रहे,  उस  का  सिलसिला
 भी  चलता  रहे  और  बाद  में  मुकदमा  जीत  कर
 वह  श्रपने  काम  पर  ज्ञा  सके,  उस  का  कोई  श्रप-
 'राघ  नहीं  था-इस  बात  को  वह  सिद्ध  कर  सके  T
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 जहां  तक  न्याय  का  सम्बन्ध  है,  न्याय  इतना

 लम्बा  और  मंहगा  हो  गया  है,  जिसके  कारण
 मजदूर  को  बहुत  कठिनाइयों  का  सामना  करना
 पड़  रहा  है।  इस  में  सुधार  होना  चाहिये।
 आज  जितने  भी  उद्योगपति  हैं,  वे  यह  समभते
 हैं  कि  यह  जो  उद्योग  है,  वे  उस  के  स्वामी  हैं,
 क्योंकि  उन्होंने  उस  में  पूजी  लगाई  है।  वह
 समभते  हैं  कि  उस  में  उन  का  पैसा  लगा  है,
 इस  लिये  वे  बड़े  स्वाभिमान  के  साथ  उस  के
 साथ  ऐसा  व्यवहार  करते  हैं  कि  ये  तो  मजदूर
 हैं,  इन  का  क्‍या  है,  मालिक  तो  मैं  हूँ  -  मैं  सर
 कार  के  सामने  एक  बात  साफ  कर  दू'  कि  जिस
 मालिक  ने  वैसा  लगाया  है,  वह  यह  न  समभे  कि
 वह  ही  उस  का  मालिक  है।  अगर  उस  ने  पैसा
 लगाया  है  तो  हम  ने  उस  में  अपना  पसीना
 लगाया'  है,  अपने  पसीने  के बल  पर  उस  उद्योग
 को  खड़ा  किया  है।  हमारे  पसीने  की  उस  में
 पूजी  लगी  है,  जिस  के  कारणा  उस  उद्योग  को
 मुनाफा  हो  रहा  है  |  हमारे  पसीने  को  पूजी  की
 कीमत  भी  उतनी  ही  श्रांकी  जायगी,  जितनी
 उस  की  पूजी  लगी  हुई  है--इस  पर  ध्यान
 देना  चाहिये  ।

 हमारे  देश  में  ऐसे  बहुत  से  उद्योग  हैं,  जिनके
 श्रन्दर  मजदूर  कल्याण  का  जो  नियम  है,  वह
 लागू  नहीं  है|  अगर-बत्ती  उद्योग  हमारे  देश  का
 एक  बहुत  बड़ा  उद्योग  है,  जिसमें  पांच  लाख
 लोग  काम  करते  हैं।  इस  उद्योग  के  अन्दर
 अधिकांश  महिलायें  काम  करती  हैं,  जो  विघवा
 महिलायें  हैं,  गरीब  महिलायें  हैं,  परेशानी  के
 कारण  काम  करती  हैं।न  उन  के  लिये  वेज
 बोर्ड  की  सुविधा  है,  न  प्राविडेन्ट  फण्ड  की

 सुविधा  है  श्रोर  न  चिकित्सा  की  ही  कोई
 व्यवस्था  है  |  किसी  प्रकार  की  भी  व्यवस्था  वहां
 उन  के  लिये  नहीं  है मिल  मालिक  उन  से  डण्डे
 के  बल  पर  काम  कराते  हैं  करना  हो  तो  करो,
 नहीं  तो  घर  जाओ  ।  मजदूरी  क्‍या  मिलती  है...
 12  आने,  रुपया,  सवा  रुपया,  इस.  से  अधिक
 उन  को  कुछ  नहीं  मिलता  है।  जब  कि  वे  2
 घन्टे  काम  करते  हैं । श्रब  भाप  बताइये  सवा
 रुपये  के  अच्दर,  2  झाने  के  प्रन्दर  2  घन्टे
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 काम  करते  हैं  -इस  मंहगाई  के  जमाने  में  वे
 किस  प्रकार  से  भ्रपना  गुज़ारा  कर  सकते  हैं--
 हम  इस  की  कल्पना  भी  नहीं  कर  सकते  हैं  ।

 कोयला  उद्योग  के  अन्दर  वेज-बोर्ड  ज़रूर
 बना  हैं,  परन्तु  श्रनुमब  यह  हुआ  है  कि  जो  बेज
 बोड  हम  ने  बनाया  है,  सिफे  0  परसेन्ट  उद्योग
 पतियों  ने  उस  को  माना  है,  90  परसेन्ट  लोगों
 ने  भ्रभी  तफ  उस  को  अपने  यहां  लागू  नहीं
 किया  हे  क्‍यों  लागू  नहीं  किया  ?  इस  लिये
 कि  वह  करना  नहीं  चाहते,  उनकी  नीयत  साफ
 नहीं  है,  उनकी  नीयत  में  खराबी  है,  इस  लिये
 देना  नहीं  चाहते  1  मैं  सरकार  के  सामने  एक
 सुकाव  देना  चाहता  हुं--इन  के  यहां  जितना
 कोयला  निकलता  है,  उस  को  ले  जाने  के  लिये
 इन  की  तरफ  से  कोयले  की  बंगन्ज  के  लिये
 मांग  आती  है।  श्राप  उन्हीं  व्यक्तियों  को  बैगन्जू
 दौजिये,  जिन्होंने  कोयला  वेज  बोर्ड  को  माना
 है।  जिन्होंने  नहीं  माना  है,  उन  को  तब  तक
 बैगन्जू  मत  दीजिमे,  ज़ब  तक  कि  वे  उस  को
 मान  नहीं  लेते  -  यदि  यह  थोड़ा  सा  प्रतिबन्ध
 श्राप  लगा  दें,  तो  मुझे  श्राशा  ही  नहीं,  बल्कि

 पूर्ण  विश्वास  है  कि  जितने  उद्योम  पति  कोयले
 के  हैं,  वे  सन  के  सब  कोयला  वेज  बोर्ड  को
 मानेंगे  और  उन्हें  मानना  होगा,  क्‍योंकि  वे
 जानते  हैं  कि  यदि  हमारा  कोयला  जायेगा
 तभी  पैसा  भायेगा,  भ्रगर  कोयला  नहीं  गया,  तो
 पैसा  कहां  से  आयेगा  |  इस  लिए  वेज  बोड
 की  शर्त  को  मनवाने  के  लिये  'सरकार  को  इस
 प्रथा  का  पालन  करना  चाहिये  ।  इस  क्षेत्र  के
 अन्दर  काफी  लोग  ऐसे  हैं,  जो  वेज  बोर्ड  की
 सुविधा  से  वंचित  हैं  ।

 इस  क्षेत्र  मे ंबहुत  से  लोग  झस्थायी  रखे
 जाते  हैं,  जब  चाहते  हैं  उन  को  रख  लिया  ज्ञाता
 है  और  जब  चाहते हैं,  उन  को  भगा  देते  हैं।
 रज़िस्टर  में  लिखा  जाता  है  कि  इन  को  3  स०
 दो  झाने  रोज़  की  तनस्थाह  दी  जाती  है,  लेकिन
 उन  को  दिया  जाता  है  रु०  दो  श्राना,  दो
 रुपये  बीच  में  ही  गायब  हो  जाते  हैं  ।  मैं  भाषको
 मध्य  प्रदेश  की  भनेकों  कोयजा  खानों  के  उदाह-
 रण  दे  सकता  हूं।  मानवीय  मल्त्री  लो  यदि
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 we  तो  स्वयं  जा कर  देख  सकते  हैं,  गुपचुप
 जाकर,  भेष  बदल  कर  जा  कर  देखिये,  उन
 मजदूरों  से  पूछिये  कि  आपको  कितना  पैखा
 मिलता  है,  कितने  लिखे  जाते  हैं,  कितने  पर
 दस्तखत  कराये  जाते  हैं  और  कितने  पैसे

 सन  को  दिये  जाते  हैं।  आपको  मालूम  होगा
 कि  3  रु०  3  आने,  3  रुपये  चार  गाने,  साढ़े
 तौन  रुपये  पर  दस्तखत  कराये  जाते  हैं  और  दिये
 जाते  हैं--1  रु०  2  आने,  )  रु०  4  प्राने  a  मैं
 माननीय  मंत्री  ज्ी  से  श्राष्षा  करता  हूं  कि  वे  इस
 झोर  ध्यान  देंगे  ।

 श्री  दीवाम  शथन्द  शर्मा  :  उन  का  नाम  दें।

 ओ  हुकस  चन्द  कछूबाप  :  एक  नहीं  पनेकों
 खानें  हैं,  जहां  ऐसा  होता  है,  आप  चलें  तो  पता
 लगे  |

 जहां  तक  दण्डकास्ण्य  का  सवाल  है--वहां
 पर  चतुर्थ  श्रणी  के  कमंचारियों  से  l2  ae
 काम  लिया  जाता  है  तथा  वहां  पर  जो  अफसर
 लोग  हैं,  बे  उन  से  अपने  घरों  पर  भी  काम  कर-
 बाते  हैं,  उन  को  अफसरों  के  घरों  पर  सफाई
 का  काम  करना  पड़ता  है।  बड़े  दुख  की  बात
 है  कि  l2  घन्‍टा  काम  करने  के  बाद,  उन  से
 घर  पर  भी  काम  करवाया  जाये--यह  बहुत
 बड़ा  श्रन्याय  है  1  इस  के  अलावा  वे  लोग  टेम्प-
 रेरी  हैं,  जब  चाहें  उन  को  हटा  सकते  हैं।  श्रगर
 खरा  भी  किसी  ने  कहा  कि  मैं  घर  पर  काम
 नहीं  करू गा,  उस  को  तुरन्त  हटा  दिया  जाता
 है  ।  यह  बात  ठीक  नहीं  है।  श्रभी  तक  काफी
 लोगों  को  वहां  पर  स्थायी  नहीं  किया  गया  है।
 माननीय  मंत्री  जी  स ेजब  पिछली  बार  जिक्र
 किया  था,  उस  के  बाद  कुछ  लोगों  को  किया
 गया  है,  जिसके  लिये  मंत्री  जी  घन्यवाद  के  पात्र
 हैं  ।  मैं  स्वीकार  करता  हैं  कि  उन्होंने  कुछ  किया
 है  लेकिन  उस  के  बाद  भी  मेरा  ऐसा  कहना  है
 कि  उस  में  काफी  त्रूटियां  हैं।  कुछ  तानाशाही
 अफसर  उस  क्षेत्र  में  हैं।  उन  तानाशाही  अफसरों
 के  खिलाफ  कार्यवाही  करने  के  बारे  में  मुझे
 जो  श्राश्वासन  पिछली  कर  दिया  था  उस  की
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 बूति  नहीं  की  गई  है।  उस  ढंग  से  उस  की  प्रति
 की  जाये

 मैं  एक  बात  और  कहना  चाहता  हूं  कि
 बरेली  के  अन्दर  भारतीय  पशु  अनुसंघानशाला
 है  ।  यह  केन्द्रीय  सरकार  द्वारा  चलायी  जाती

 है  1  इस  में  आज  भी  ऐसी  हालत  है  कि  कमंचो-
 रियों  को  7-l7  साल  काम  करते  हो  गये  हैं
 लेकिन  उन  को  अ्रभी  तक  स्थाई  नहीं  किया  गया

 है  ।  उन्हें  इस  कारण  जब  हटा  दिया  जाता  है  t
 उस  क्षेत्र  के  जो  हमारे  श्रम  आयुक्त  हैं  उन्होंने
 उस  का  सर्वे  किया  वहां  सारी  छानबीन  की
 और  उन्होंने  छानबीन  करने  के  बाद  एक  रिपोर्ट
 दी  जिसमें  उन्होंने  कहा  कि  हजारों  मजदूर  ऐसे
 हैं  जिन्हें  स्थायी  नहीं  किया  गया  और  न  उन्हें
 बोनस  मिलता  हैं,  न  प्राविडेंट  फंड  मिलता  है
 और  म  ही  जो  छुट्टी  की  अथवा  चिकित्सा  की

 सुविधाएं  हैं  वे  श्र  किसी  प्रकार  की  अन्य

 सहूलियतें  उन  को  नहीं  मिलती  हैं।  श्रगर  उन
 की  रिपोढ  चाहें  तो  मैं  वह  मंत्री  महोदय  को
 दे  सकता  हूं

 पिछली  बार  माननीय  मंत्री  ने  इस  सदन  में
 बीड़ी  मजदूरों  का  एक  बहुत  श्रच्छा  विधेयक  पेश
 किया  था  यहां  से  आदेश  भी  हो  गया  कि  सारे
 देश  में  उसे  लागू  होना  चाहिए ।  मुझे  बड़े  दुःख
 के  साथ  कहना  पड़ता  है  कि  केवल  मध्यप्रदेश  के
 अलावा  और  किसी  भी  प्रान्त  ने  उसे  स्वीकार
 नहीं  किया  उसे  लागू  नहीं  किया  ।  मरा
 ऐसा  कहना  है  कि  सरकार  इस  ओर  ध्यान
 देवे,  विशेष  कर  कि  आखिर  यह  लागू
 क्यों  नहीं  किया  गया  ?  यह  झ्ाज  मध्य
 प्रदेश  में  लागू  है  और  वहां  के  बड़ी  उद्योग-
 पत्तियों  को  यह  डर  है  कि  यहां  पर  इस  के  लागू
 होने  से  हमको  बीड़ी  मजदूरों  को  अ्रधिक  मेहन-
 ताना  श्रदा  करना  होगा,  मजदूरी  के  लिए  उन्हें
 हमें  अधिक  पैरा  भुगतान  करना  होगा।  बौड़ी
 जद्योगपति  पास के  प्रान्त  में  जाकर  बीड़ी  बनवाते
 हैं  ताकि  उन्हें  बीड़ी  मजदूरों  को  कम  पैसा  देना
 पड़े  क्योंकि  इस  विधेयक  के  वहां  लागू  न  होने  '
 के  कारण  मजदूरों  को  दाम  कम  मिलेंगे।  इस
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 कानून  को  उत्तरप्रदेश  में,  राजस्थान  में  व  अन्य
 प्रांतों  में  लागू  करवाइये  ।  प्रान्तों  में  इस  कानून
 के  लागू  होने  से  मैं  ऐसा  मानकर  चलता  हूँ  कि
 इसका  ठीक  प्रकार  पालन  होगा  और  मजदूरों
 को  मुनासिब  मजदूरी  मिल  सकेगी  ।

 चू  कि  मजदूरों  को  उनकी  मजदूरी  के  ऐवज
 में  मुनासिव  पैसे  नहीं  मिलते  हैं  और  दूसरी
 झावश्यक  सुविधायें  उन्हें  सुलभ  नहीं  की  जाती

 हैं  इसलिए  उनमें  एक  अ्सन्तोष  व्यापता  है  और
 वह  जो  नाना  प्रकार  के  आन्दोलन  की  प्रवृत्ति
 बढ़ती  जाती  है  उसको  ठीक  करने  के  लिए
 माननीय  मंत्री  फुछ  दवाव  उद्योगपतियों  पर  डालें
 जिसके  कि  कारण  यह  स्थिति  पैदा  न  होने
 पाये  ।

 जहां  तक  यह  मजदूर  यूनियनों  को  मान्यता
 देने  का  प्रदन  है  हमारे  पांडेय  जी  कहते  थे  कि आज
 सारे  भारत  में  सबसे  अ्रधिक  मजदूर  उनके  साथ  हैं  |

 हमारी  मेम्बरक्षिप  सबसे  ज्यादा  है।  में  इस  बात
 को  कहने  को  तैयार  हूँ  कि  उनकी  मँम्बरक्षिप  की
 रसीद  तो  वह  काट  कर  देते  हैं श्रौर  पैसा  रसीद
 का  मालिक  देते  हैं  -  यह  मेम्बरशिप  इस  प्रकार
 से  बढ़ाई  है  -  लेकिन  अगर  वाक़ई  हक़ीकत  का
 सामना  करना  चाहते  हैं  और  देखना  चाहते  हैँ
 कि  आपके  पीछे  कितने  मजदूर  हैं  शौर  हमारे
 संग  कितने  मजदूर  हैं  तो  चुनाव  के  मंदान
 में  उतर  आइये  वहां  यह  चीज  साबित

 हो  जायेगी  कि  मज़दूर  किसके  पीछे  हैं  |  बस  में
 इतना  कहकर  और  समय  दिये  जाने  के  लिए
 धन्यवाद  देकर  श्रपना  स्थान  लेता  हूँ

 श्री  काशी  नाथ  पाण्देय  (पदरोना)  :  सभा-
 पति  महोदय,  पहली  बात  तो  में  यह  कहना
 चाहता  हूं  कि  इस  वक्‍त  जहां  तक  मेरा  भ्रष्ययन
 है  मैं  यह  समझता  हूँ  कि  औद्योगिक  क्षेत्र  की

 हालत  बहुत  अच्छी  नहीं  है  ।  मैं  इसमें  माननीय
 मंत्री  को  कोई  दोष  नहीं  देता  बावजूद  इसके
 कि  श्राज  हालत  ऐसी  है  जैसे  कोई  एक  कायोस
 जैसा  हो  ।  उसमें  भी  यह  इस  बात  का  प्रयत्त्त
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 करते  हैँ  कि  श्रौद्योगिक  शान्ति  रहे  भ्रौर  भ्रभी
 उन्होंने  कई  बातों  को  लेकर  जो  इंडियन  लेवर
 कान्फ्रेस  बुलाई  थी  उसमें  कई  बातों  को  हल
 करने  की  उन्होंने  कोशिश  की  ।  लेकिन  में  ने  यह
 देखा  कि  उनकी  कोशिश  के  वाबजूद  भी
 वहां  कोई  एग्रीमेंट  नहीं  हो  सका  है।  यह  इस
 बात  का  प्रतीक  है  कि  दोनों  पार्टियों  में  इतना
 खिंचाव  है  कि  मेरा  खयाल  है  कि  जब  तक  कि
 कोई  विशेष  परिवतंन  वायुमंडल  में  न  हो  तब
 तक  शायद  मिलाप  की  स्थिति  न  होगी  ।

 मैं  एक  चीज  यह  भी  कहना  चाहता  हूँ  कि
 विचित्र  दशा  है।  दो  ही  तरीके  हैं  हमारे  जो
 आपस  के  भगड़े  हैं  उनको  तय  करने  के  कि  या
 तो  आपस  में  बातचीत  हो,  जिसको  क्लेक्टिव
 वारगेनिंव  हम  कहते  हैं  वह  स्ट्राइक  के  बाद-भी
 हो  सकती  है  और  स्ट्राइक  से  पहले  भी  हो  सकती
 है  या  हमारा  भगड़ा  इस  प्रकार  तय  न  हो  तो
 वह  अदालत  में  चले  जायें  -  आपस  में  बंठने  से
 भंगड़ा  तय  नहीं  होता।  क्लैक्टिव  वारगेनिंग
 एक  तरोके  से  असम्भव  हो  गयी  है  और  वह
 इसलिए  कि  एक  मिल  में  तथा  केन्द्रीय  स्तर  पर
 4,5  यूनियंस  हैं।  अभी  हमारे  भाई  कछवाय
 जी  कह  रहे  थे  कि  हम  तो  वोट  में  विश्वास
 करते  हैं  लेकिन  दूसरी  तरफ  यह  भी  कहते  थे
 कि  भाई  समभौते  का  यह  हक  एक  पार्टी  को

 नहीं  देना  चाहिये  कि  यह  सामूहिक  सौदेबाजी
 करके  कर  ले  और  दूसरे  जो  माइनारिटी  में  हैं
 उनको  बोलने  का  अधिकार  न  हो  ।  इसका  मतजब

 यह  है  कि  एक  फंक्‍्टरी  में  4-8  यूनियनें  हों...

 श्री  हुकम  चन्द  कछवाय  :  गलत  बात  है।

 7.5  brs

 [Shri  6.  5.  Dhillon  in  the  Chair]

 श्री  काशी  नाथ  पाण्डेय  :  श्राप  उसे  गलत
 कह  सकते  हैं  लेकिन  मैंने  जो  उसका  ये
 लगाया  है  और  जो  मैं  समभता  हूं  कि  सही  है  वह
 मैं  हाइस  को  बतला  रहा  हूँ
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 अ्रदालत  में  जब  हम  जाते  हैं  तो  भ्रदालतों
 में  एक  अदालत  के  बाद  दूसरो  अ्रदालत  तक
 जाने  में  इतना  समय  लग  जाता  है  कि  उस
 मशीनरी  पर  से  मजदूरों  का  विश्वास  घटने
 लगता  है  ny  ऐसी  परिस्थिति  में  किस  तरीके  से
 अपना  काम  चलाना  चाहिए  यह  एक  विचारणीय
 वस्तु  है  -  पहली  बात  तो  यह  है  कि  उद्योगों  में
 कई  जगह  पर  यूनियनों  को  मान्यता  देने  की  जो
 बात  उठती  है  तो  कई  पार्टियां  यह  कहती  हैं  कि
 वोट  के  जरिए  उसका  फेसला  होना  चाहिए।
 अभी  मैंने  देखा  बंगाल  में  जहां  एक  मिल  में

 बहुत  सी  यूनिययें  हैं  वहां  पर  घेराव  हुआ  मैं
 घिराव  एक  दम  निन्‍्दा  नहीं  करना  चाहता  और

 वह  इसलिए  जब  मजदूर  के  लिए  अपना  भगड़ा
 ते  करने  का  कोई  रास्ता  नहीं  रहेगा  तब  ह
 जो  भी  कोई  रास्ता  उसकी  समझ  में  ्ायेगा  वह
 उसके  ऊपर  चलेगा  लेकिन  घेराव  से  फायदा

 नहीं  हुआ  नुकसान  ही  हुआ  1  बंगाल  में  लाखों

 मजदूर  वहां  पर  बेकार  हुए,  फंक्टरियां  बंद  हुई  1
 सारे  देश  में  उसके  विरुद्ध  प्रचार  हुआ  ।  मैं  केवल
 एक  बात  कहना  चाहता  हूं  कि  मैम्बरशिप  की
 जांच  से  क्‍यों  घबराते  हैं?  लेवर  कमिदन  के
 सामने  यह  बात  है।  उनके  सामने  हमने  इस
 बात  को  कहा  ।  मेम्बरशिप  की  जांच  कर  जैसे
 विश्वास  हो  वह  रास्ता  अपनाथा  जाये।  ट्रेंड
 यूनियन  नहीं  बन  सकती  अगर  उसके  मेम्बर  न
 हों  भौर  अगर  इतना  उनको  भी  अ्रधिकार दे  दें
 कि  जो  नौन  मैंम्बर  हैं  वह  भी  बोट  दें  तो  हमारे
 इस  इंडस्ट्रियल  क्षेत्र  में  जो लगभग  झआार्गेनाइज्ड
 उद्योग  है,  उसमें  लगभग  करोड़  आदमी  हैं
 जिनमें  से  40  लाख  यूनियन  के  मेम्वर  हैं  और  60

 लाख  किसी  यूनियन  के  मंम्बर  नहीं  हैं।  अगर

 यूनियन  में  वोट  डालने  का  नॉन  मैम्बर  को
 प्रधिकार  हुआ  तो  वह  60  लाख  ग्रादमी  40

 लाख  अ्रादमियों  को  खत्म  कर  देंगे  और  उस

 हालत  में  यह  ट्रेड  यूनियन  मूवमेंट  इस  देश  से
 कतई  खत्म  हो  जायेगा  |  मैं  यह  कहना  चाहता

 हूँकि  भाप  को  यूनियन  की  मेम्बरशिप  की

 जांच  की  बेशिस  पर  किस  यनियन  को  मान्यता
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 दी  जानी  चाहिए  या  कौन  यूनियन  बहुमत में  हैं
 इसका  ऐलान  कर  देना  चाहिए  यह  भी  देखना
 चाहिए  कि  आ्राखिर  यह  यूनियन  क्यों  बनती  है  ?
 ठीक  है  मजदूरों  का हक  उन  को  नहीं  मिलता  है
 और  उसे  प्राप्त  करने  के  लिए  कभी  कभी  भंगड़ा
 करना  जरूरी  हो  जाता  है।  स्ट्राइक  भी  कभी
 होती  है  ।  लेकिन  एक  मौलिक  हमारा  लक्ष्य  यह  है
 कि  दोनों  दलों  में  इस  तरह  की  सहमति  का  एक
 वातावरण  पैदा  हो  कि  जिससे  कि  उद्योग  में  शान्ति
 बनी  रहे  ।  मान्यता  प्राप्त  करने  का  अ्रधिकार
 कोड  आफ  डिसिप्लिन  से  प्राप्त  होता  है।  कोड
 आ्राफ  डिसिप्लिन  द्वारा  ही  श्राप  बहुमत  या
 मान्यता  प्राप्त  यूनियन  घोषित  कर  सकते  हैं  ।

 कुछ  पार्टियां  इस  बेसिस  पर,  इस  सिद्धान्त  पर
 मान्यता  तो  प्राप्त  करना  चाहती  हैं  परन्तु  जो
 उनकी  वहां  पर  ड्यूटीज  हैं,  ज्ञो  उनके  कत्तव्य
 हैं  उनका  वह  पालन  नहीं  करना  चाहतीं  1  आप
 यह  भी  देखें  कि  मान्यता  देने  के  पहले  न  केवल
 किसी  यूनियन  का  बहुमत  में  होना  जरूरी  है
 बल्कि  उन  सिद्धान्तों  का  पालन  करना  भी
 जरूरी  है।  जिन  सिद्धान्तों  के  श्रन्तगंत  उन  को
 मान्यता  प्रदान  की  जातो  है  ।

 दूसरी  बात  मैं  आ्रापफो  यह  कहना  चाहता
 हैं  कि  हमारे  भाई  मेलकोटे  ने  उसको  बहुत
 अच्छे  तरीके  से  रक्खा  कि  जहां  तक  पब्लिक
 सक्टर  कां  ताल्लुक़  है  98000  ग्रीवियासेज्  अर्थात्‌
 शिकायतें  लोगों  की  पैदा  हुई  हैं  और  उन  में  करीब
 47000.  र्म्स  एन्ड  कंडीशन्स  आफ  सविस  के
 सम्बन्ध  में  हैं  + इससे  श्राप  समझ  सकते  हैं  कि
 क्या  हालत  है?  पब्लिक  सैक्टर  में  स्टैंडिग
 आाडंस  ऐक्ट  मेरा  ख्याल  है  पूरी  तरह  से  लागू
 नहीं  किया  जा  रहा  है।  अगर  स्टैंडिंग  झाडस
 एक्ट  लागू  होता  कुछ  स्टैंडिग  श्राडस  बनते  श्र
 उसके  अन्दर  टम्सं  ऐंड  कंडीशन्स  श्राफ  सविस
 डिफाइन  हो  जाती  |

 यह  दैखने  को  जिम्मेदारी  श्राप  की  है  कि
 नहां  पर  स्टं हन्डिंग  आाडंसें  ऐक्ट  की  पाबन्दी  होती  ;
 है  या  नहीं  ।  यह  बेसिक  चीज  है।  मेरी  यह  मांग
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 [श्री  काशीनाथ  पाण्डेय]

 है  कि  सेंट्रल  गवर्नमेंट  की  जितनी  अन्डरटेकिग्स

 हैं  वह  स्टेट  के  हवाले  न  कर  के  वह  सेंटर  की
 लेवर  मिनिस्ट्री  के  भ्रन्तगंत  रहें,  जहां  तक

 इडस्ट्रियल  रिलेशन्स  का  ताल्लुक  है,  क्योंकि  मैं
 देखता  हूं  कि  एक  ही  तरह  की  अन्डरटेकिंग  एक
 बंगाल  में  है,  एक  बिहार  में  है  और  एक  यू०
 पी०  में  है, तीनो  जगह  कोई  चीज  कोट  में
 चली  गई  तो  तीन  तरह  के  फैसले  हो  गये ।
 मतलब  यह  है  कि  सेंट्रल  गवनंमेंट  की  श्रन्डर-
 टेकिंग्स  में  ही  एक-रूपता  अथवा  यूनिफामिटी
 नहीं  है,  जो  कि  होनी  बहुत  जरूरी  है|  इस  लिगे

 यह  जरूरी  है  कि  इस  को  सेंट्रल  स्फिश्नर  में
 लाया  जाये  1

 जहां  तक  रजिट्रेशन  का  ताल्लुक  है,  मैं
 मानता  हूं  कि  संविधान  के  अन्तर्गत  किसी  भी

 एसोसिएशन  को  बनने  से  रोका  नहीं  जा  सकता,
 लेकिन  उस  का  लोग  बहुत  वेजा  फायदा  उठा

 रहे  हैं।  कोई  भी  साल  आदमी,  दो  आदमी

 फैक्ट्री  के  और  पांच  आदमी  बाहर  के  मिल  गये
 और  उन्होंने  रजिस्ट्रेशन  के  लिए  ऐप्लिकेशन
 दे  दी  ।  कम  से  कम  यह  तो  करना  चाहिये  कि
 जो  सात  आदमी  ऐप्लिकेशन  देते  हैं  वह  तो
 फैक्ट्री  के  हों,  और  अगर  सब  नहीं,  तो  कम  से
 पांच  या  छः  आदमी  तो  फैक्ट्री  के  -हों।  सारे
 मेम्बर  बाहर  के  होते  हैं,  यूनियन  बन  जाती  है
 और  ट्रबल  खड़ी  हो  जाती  है।  साथ  ही  श्रगर
 आप  चाहते  हैं  कि  इ  डस्ट्रियल  पीस  कायम  रहे
 उद्योगों  में  तो  आप  को  यूनियनों  को  संख्या  भी
 कम  करनी  पड़ेगी  ।  आप  चाहे  जिस  तरह  से
 इस  पर  सोचे  लेकिन  श्राप  को  इस  तरह  का
 स्टेप  लेना  ही  पड़गा।

 हम  ने  देखा  कि  जब  ज़्यादा  मंहगाई  होती
 है  तब  बड़ी  बेचैनी  होती  है  कि  चीजों  के  भाव

 बढ़  गये  -  एक  बार  इंडियन  लेवर  कांफरेंस
 में  फैसला  हुआ  कि  फैक्ट्रियों  में  फेग्नर  प्राइस
 शाप्स  खुलनी  चाहिये  ।  फैकिट्रयों  में  खुलीं  फेप्नर
 प्राइस  शाप्स  और  कंज्यूमस  कोआपरेटिब्ज,
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 लेकिन  उस  के  बाद  गवर्नंमेंट  की  मशीनरी  ने
 चुप्पी  साध  ली  कोई  ध्यान  नहीं  दिया  गया
 कि  उन  में  गल्‍ला  भी  आता  है  या  नहीं,  फेम्र
 प्राइस  शाप्स  चल  रहो  हैं  या  नहीं,  मजदूरों  को
 उस  से  लाभ  होता  है  या  नहीं,  क्योंकि  श्राप  यह
 नहीं  कह  सकते  कि  जिस  तरह  का  ऐटमास्फिश्रर
 हमारे  देश  में  है  उस  में  कब  दाम  ऊपर  उठ
 जायेंगे  श्रौर  कब  नीचे  गिर  जायेंगे।  बहुत
 फलक्चएशन  होता  है,  कोई  स्ट ंबिलिटी  नहीं  है,
 और  कोई  कंट्रोल  हम  इस  में  नहीं  देख  रहे  हैं  ।
 इस  लिये  फेप्नर  प्राइस  शाप्स  खोलने  का  आप
 का  विचार  बहुत  उत्तन  था,  लेकिन  उस  की
 पाबन्दी  होनी  चाहिये।

 इस  के  बाद  मैं  यह  कहना  चाहता  हूं  कि
 अभी  हमारे  स्वतन्त्र  पार्टी  के  मित्र  ने  श्री  गिरि
 की  चर्चा  की  -  मुझे  उस  से  इन्कार  नही  है।
 गिरि  साहब  को  मैं  पहले  से  जानता  हूं  क्योंकि

 एक  जमाना  था  जब  हम  और  वह  ए०.  श्राई०
 टी०  यू०  सी०  में  थे  -  लेकिन  उस  समय  में  और
 श्ाज  के  समय  में  बहुत  फर्क  है।  मैं  शप  को
 एक  बात  बतला  दू  ।  उन  का  जो  यह  कहना
 है  कि  कलेक्टिव  वारगेनिंग  से  भगड़े  तय  करना
 चाहिये,  वेज  बोर्ड  की  कोई  जरूरत  नहीं  है,  मैं
 इस  से  इत्तिफाक  नहीं  करता  ।  बात  यह  है  कि
 जो  वेज  बोर्ड  फेलला  करता  है  वह  एक  ट्री-
 पार्टाइट  बाडी  है।  उस  का  बेभ्नरमेन  एक  जज
 होता  है  भ्रौर  पूर्ण  बिचार  के  बाद  उस  में  फंसला
 होता  है।  तमाम  सूबों  में,  कंट्री  के  प्रत्मेक  प्रदेश
 में  इडस्ट्री  की  हालत  अलग  अलग  है।
 कलेक्टिव  बारगेनिंग  एक  फंक्ट्री  के  लिये  शुरू
 हुई  जो  भी  श्रांकड़े  उपलब्ध  होंगे  उस  फैक्ट्री
 में  उस  के  आधार  पर  समभौता  करेंगे  -  इस
 का  मतलब  यह  होगा  कि  समभौता  श्रघुरा
 रहेगा  |  ऐसी  हालत  में  यदि  किसी  फैक्ट्री  में
 चार-पांच  यूनियनें  हैं  तो  उंस  में  क्लेक्टिव
 बारनेनिंग  की  बात  सोचना,  गिरि  साहब  का
 आइडियलिज्म  है  -  मेरा  खमाल  है  कि  ऐसी
 हालत  में  वह  लागू  होने  वाली  तहीं  है।  वेज
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 बोर्ड  बहुत  भ्रच्छा  काम  कर  रहा  है।  मैं  केवल
 एक  बात  सुझाव  के  रूप  में  कहना  चाहता  हूं
 कि  मन्त्री  महोदय  यह  जरूर  देखें  कि  सेंटिमेंट
 की  बात  बिल्कुल  नहीं  होनी  चाहिए  कलेक्टिव
 ब्रारगेनिंग  एक  तरीका  है  कि  हम  श्रपने  भगड़े
 बठ  कर  तय  करते  हैं।  यह  बात  भी  होती  है  कि
 बहुत  से  एम्प्लायर  जो  लोग  वेज  बोर्डों  में  झा
 जाते  हैं  वह  वहां  पर  यह  तय  कर  के  जाते  हैं
 कि  सैबाटेंज  कर  देता  है,  समभौता  नहीं  होने
 देना  है  -  इसी  तरह  से  मजदूरों  की  तरफ  से
 भी  कोई  लोग  चले  जाते  हैं  |  मैं  समभता  हूं  कि
 झाप  एक  पैनेल  लें  जो  दरभझस्ल  कलेक्टिव
 वारगेनिंग  में  विश्वास  करते  हैं  उन  लोगों  को  ले
 कर  श्वगर  श्राप  वेज  बोर्ड  बनायें  तो  निश्चय  ही
 उस  में  आप  को  सफलता  प्राप्त  होगी

 मैं  अक्सर  सुनता  आ  रहा  हूं  कि  श्ाज
 मध्य  प्रदेश  की  कोल  माइन्स  में  कोई  घटना
 'हौ  गई  शौर  दसियों  श्रादमी  मर  गये।  कभी

 बिहार  में  हो  गई,  कभी  किसी  श्रन्य  प्रदेश  में

 हो  गई  ।  मैं  नहीं  कहता  कि  अमुख  अ्रमुख  घटना
 हो  गई  इस  लिये  एक  जांच  कमेटी  बैठाई  जाय  t
 लेकिन  जो  घटनायें  होती  हैं,  एक  घटना  के  बाद
 उसी  दशा  में  फिर  दूसरी  घटना  क्‍यों  होती  है
 झौर  उसी  रूप  में  होती  है,  इस  की  रोक  थाम
 करने  के  लिए  आप  ने  क्या  कोई  उपाय  किया

 है  ?  मैं  चाहता  हैँ  कि  आप  एक  ऐसी  कमेटी
 बनायें  जो  इस  बात  को  देखे  कि  सेफ्टी  इन
 माइन्स  के  लिये  जो  रेगुलेशन्स  अथवा  नियम  हैं
 क्या  उन  की  पाबन्दी  माइन्स  में  होती  है  या

 नहीं  1  अगर  सहीं  होती  है  तो  उस  के  लिये  आप
 क्या  उपाय  कर  रहे  हैं।  बजाय  इस  के  कि  आप
 एक  फैक्ट्री  में  हुई  किसी  घटना  के  लिये  एक
 एन्क्वायरी  कमेटी  बिठला  दें,  जज  को  उस  का
 नेग्रमन  बना  दें  -  बह  तो  केवल  वहीं  के  लिये
 अपनी  रिपोर्ट  देगा,  श्राप  तमाम  घटनाओं  को
 बचाने  के  लिये  एक  ऐसी  कमेढ़ी  बनायें  जो
 तचाभ  माइन्स  में  जा  जा  कर  एक  रिपोर्ट  दे
 ताकि  झागे  के  लिये  कोई  रास्ता  मिल  सके  1

 इंडियन  लेवर  कांफरेंस  में  हुई  एक  बाल  जो

 मेरे  कान  में  झाई,  वह  वह  कि  कुछ  लोगों  ने  एक
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 फैशन  सा  बना  लिया  है  कि  जब  उत  को  मौका
 मिलता  है  तब  वह  गोरखपुर  लेबर  के  बारे  में
 चर्चा  करते  हैं।  मेरा  खयाल  है  कि  गोरखपुर
 की  हिस्ट्री  को  जाने  बिना  किसी  फोरम  पर  उस
 की  चर्चा  करना  सुनासिब  नहीं  होगा।  एक
 जमाना  था  जब  940  में  उस  का  उदय  हुमा
 था  ।  जब  कहीं  फौज  जाती  थी  तब  डिफिकल्ट
 टेरेन  में  रास्ता  बनाने  के  लिये  गोरखपुर  की
 लेबर  जाती  थी  गोरखपुर  ईस्टर्न  यू०  पी०
 में  है  जहां  सब  से  गरीब  लोग  बसते  हैं  |  16,000,
 आदमी  ऐसे  हैं  जब  कहीं  लड़ाई  होती  है  तब  वह
 काम  करने  के  लिये  जाते  हैं  -  वह  काइमीर  और
 लद्दाख  में  सड़क  बनाने  के  लिये  चले  गये  थे।

 जब  मौका  मिलता  है  तभी  एक  आवाज  उठती
 है  कि  गोरखपुर  की  लेबर  को  खत्म  करना
 चाहिये  ।  वह  स्लेव  हैं,  स्‍्लेव  t  मैं  पूछना  चाहता
 हैँ  कि  जो  स्लेव  हैं  क्या  कभी  उन्होंने  आप  से
 शिकायत  को  है  !  शिकायत  कुछ  लीडरों  की  है
 जिन्होंने  एक  फैशन  सा  बना  लिया  है,  जिन  के
 लिये  यह  मनोरंजन  की  वस्तु  है।  लेकिन  ईस्टनं
 यू  पी०  के  लिये  यह  लाइफ  ऐंड  डैथ  का  प्रइन

 है,  जहां  पर  2  करोड़  रु०  सालाना  उन  की

 मजदूरी  के  रूप  में  गांवों  में  जाता  है।  श्राप  उस
 को  रोकना  चाहते  हैं  फोर्स  कर  के।  मैं  कहना
 चाहता  हूँ  कि  जहां  पर  रोजी  पर  अटैक  होता
 है  वहां  बहू  कभी  भी  बर्दाश्त  नहीं  किया  जा
 सकता,  चाहे  वह  बात  किसी  भी  फोरम  से
 झाई  हो  ।  दो  मतंबा  इस  के  लिये  एन्क्वायरी
 कमेटी  बैठ  चुकी  ।  एक  मतंबा  एक  आई  सी
 एस  जो  कि  लेबर  सेक्र ट्री  थे,  वह  इस  के  चेश्रर-
 मेन  थे  ।  मेरा  खयाल  है  श्री  विष्णु  सहाय  थे।
 दूसरी  कमेट्री  पालियामेंट्री  कमेटी  बैठी,  जिस  के
 चेझरमेन  आबिद  झ्ली  भाई  थे  ।  दोनों  कमेटियों
 ने  यह  नहीं  कहा  कि  इस  सिस्टम  को  खत्म
 होना  चाहिये  ।  लेकिन  उस  के  बाद  भी  लोग
 उस  की  चर्चा  करते  रहते  हैं।  इस  तरह  से
 आप  देश  में  डिसइ  टेग्रेशन  की  फोर्सेज  को  चालू
 कर  रहे  हैं  ।  जो  'भी  एस  प्रदन  की  पैदा  करना
 शाही  हैं  वह  देश  की  भौर  भी  स्यादा  फिसइ हें,
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 [श्री  काशी  नाथ  पाण्डेय]
 ग्रेट  करने  की  कोशिश  कर  रहे  हैं । झाज  जो
 बंगाल  के  लोग  हैं,  वह  यू०  पी०  में  जा  कर
 काम  करते  हैं,  बिहार  के  लोग  भ्रसम  में  जा  कर
 काम  करते  हैं,  पंजाब  के  लोग  यू०  पी०  में  जा
 कर  काम  करते  हैं,  मद्रास  में  जा कर  काम  करते

 हैं।  श्रगर  श्राप  ने  यह  भ्रावाज  उठाई  कि  फलां
 जगह  के  मजदूर  वहीं  रहें,  तो  यह  हिन्दुस्तान
 को  डिस्ट्टेग्रेट  करना  होगा।  इस  तरह  से
 हिन्दुस्तान  की  सालिडेरिटी  कायम  नहीं  रह
 सकती  है  ।  मैं  लेबर  मिनिस्टर  से  कहना  चाहता
 हैं  कि  बार  बार  इस  चीज  को  इन्वाइट  करना
 ठीक  नहीं  है।  वह  इस  चीज  को  मौका ही  न  दें,
 इस  को  बन्द  करें  इस  पर  काफी  बहस  हो
 चुकी  है

 7.29  brs

 [Mr.  Speaker  in  the  Chair]

 art  पब्लिक  सेक्टर  में  क्‍यों  इतनी  श्रौद्यो-
 'गिक  अ्रशान्ति  है,  इस  के  रूट  काज  पर  श्राप
 को  जाना  चाहिये  7  दूसरी  बात  यह  है  कि

 एम्प्लायमेंट  की  जिम्मेदारी  बहुत  सी  मिनिस्ट्रीज
 की  है  ।  लेकिन  जब  एम्प्लायमेंट  के  सम्बन्ध  में
 कोई  चर्चा  होती  है  तब  लेवर  मिनिस्ट्री  उस  के
 लिये  जिम्मेदार  ठहराई  जाती  है।  जब  क्रिसी
 भी  पब्लिक  प्रोजेक्ट  में  ग्रादमियों  को  रक्खा
 जाता  है  तो  सब  से  बड़ी  कुरीति  यह  है  कि  पहले
 तो  वह  आादमियों  को  भर  लेते  हैं,  फिर  उस  के  बाद
 मैन-पावर  असेसमेंट  कमेटी  जो  सेंटर  की  है  वह
 झसेस  करती  है  कि  इतने  भादमी  लेने  चाहियें,
 श्रौर  जब  प्रोजेक्ट  तैयार  हो  जाती  है,  तब  उस
 प्रोजेक्ट  के  चार-पांच  हजार  आझ्रादमी  सरप्लेस
 घोषित  कर  दिये  जाते  हैं  -  उस  के  बाद  प्राबलैम
 श्राप  खुद  क्रियेट  करें  कंद्री  क ेलिए  तो  यह  ठीक

 नहीं  है।  तब  यह  एक  चिन्ता  का  विषय  बन
 जाता  है।  यह  उचित  नहीं  है।  मैं-  चाहता  हैँ
 कि  लेबर  मिनिस्ट्री  इसको  भी  देखे  t

 मौलिक  तौर  पर  भौद्योगिक  शान्ति  झाज

 डस  बात  पर  निर्भर  करती  है  कि  लेबर  मैइजं
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 से  कौन  डील  करता  है  |  पब्लिक  सैक्टर  में  जो
 परसौनल  झाफिसर  रखा  जाता  है  उस  को
 रखते  वक्‍त  लेबर  मिनिस्ट्री  से  कोई  राय  नहीं
 ली  जाती  है  -  कोई  फौज  का  रिटायर्ड  श्रादमी
 होता  है  तो  कोई  दूसरा  सिविलियन  श्राफिसर
 होता  है  भौर  उसको  उठा  कर  परसौनल  आफि-
 सर  बना  दिया  जाता  है।  जिस  ने  अपने  तमाम
 जीवन  में  हयूमन  मैट  स ेकभी  डील  नहीं  किया
 उसको  पच्चीस  हज़ार  या  दस  हज़ार  मजदूरों
 से  डील  करने  का  काम  सौंप  दिया  जाता  है।
 इस  तरह  से कैसे  श्राप  श्राद्षा  कर  सकते  हैं  कि
 भझौद्योगिक  शान्ति  बनी  रहे  ।  मैं  चाहता  हूं  कि
 लेबर  मिनिस्ट्री  इस  चीज़  को  सीरियसली  टेक
 झप  करे  भौर  देखे  कि  पब्लिक  सेक्टर  अंडर-
 टेकिग्ज़  में  जो  परसौनल  डिपार्टमैंट  हैं,  उनको
 ठीक  किया  जाए  झौर  जो  नियुक्ति  है,  वह  लेबर
 मिनिस्ट्री  की  राय  से  हो  ।

 7.34  brs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNICA-
 TIONS  (DR.  RAM  SUBHAG  SINGH)  :  Sir,
 as  decided  by  the  Business  Advisory  Com-
 mittee  to-day  just  now  under  your  Chair-
 manship,  the  Debate  on  the  Demands  for
 Grants  of  the  Ministry  of  Labour  and  Re-
 habilitation  will  conclude  to-day  and  the
 ‘Labour  Minister  may  be  asked  to  reply  at
 6.30  p.  m.

 AN  HON.  MEMBER:
 hours.

 It  was  4

 MR.  SPEAKER:  Not  only  this  Minis-
 try,  some  other  Departments,  also  like
 Social  Welfare  Department,  they  want  to
 discuss.  They  want  three  hours.  So, if
 you  donot  cut  one  or  two  hours  some-
 where,  we  will  not  reach  those  Ministries
 at  all  and  they  will  be  guillotined.

 SHRI  ह.  KANDAPPAN  (Mettur)  :  Was
 anything  desided  about  our  dinner  to-day  7
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 MR.  SPEAKER:  Therefore,  we  cut
 one  hour  from  Labour,  one  hour  from
 Works  and  Housing.  They  agreed  that
 Social  Welfare  would  have  3  hours  on  the
 last  day,  that  this,  day  after  tomorrow.

 I  would  only  appeal  to  the  hon.  Mem-
 bers  just  to  take  five  minutes  each  and  at
 6.30  the  hon.  Minister  will  reply  and  by  7
 we  will  finish  so  that  we  may  take  2  or  3
 more  Ministries  before  we  finish  day  after
 tomorrow.

 7.33  hrs.
 DEMANDS  FOR  GRANTS

 968-69—  Contd.
 Ministry  of  Labour,  Employment  and

 Rehabilitation—Conrd.

 MR.  SPEAKER  :  Hon.  Members  may
 now  move  the  cut  motions  to  Demands  for
 Grants  relating  to  the  Ministry  of  Labour,
 Employment  and  Rehabilitation,  subject  to
 their  being  otherwise  admissible.

 All  the  hon.  Members  who  want  to
 speak  will  get  a  chance.  Ido  not  want  to
 deny  that  to  anybody.

 ot  यशवन्त  सिह  कुशवाह  :  मैं  प्रस्ताव
 करता  हँ

 कि  “श्रम  नियोजन  और  पुनर्वास  मंत्रालय”
 शीषंक्र  के  भन्तगंत  मांग  में  00  रुपये  कम  कर
 दिये  जायें  ।

 [गुप्त  मतदान  द्वारा  मजदूरों  के  प्रतिनि-
 घियों  की  यूनियन  को  मान्यता  देने  में  अस-
 फ़लता  जिसके  कारण  कारखानों  में  राष्ट्रीय
 मजदूर  संघ  को  थोपा  गया  (4)]

 कि  “विस्थापित  व्यक्तियों  पर  व्यय”  शीषंक
 के  भ्न्तगंत  मांग  में  00  रुपये  कम  कर  दिये
 जायें

 [विस्थापित  व्यक्तियों  को  समुचित  नौकरी
 झौर  काम  देने  में  विफलता  (15)]

 कि  “विस्थापित  व्यक्तियों  पर  व्यय”  शीषक
 के  प्न्तगंत  मांग  में  700  रुपये  कम  कर  दिये
 जायें

 [दतिया  नगर,  मध्य  प्रदेश  के  बेघरबार  हुए.
 दुकानदारों  को  दुकान  के  लिए  जमीन  देने  की
 व्यवस्था  करने  में  विफलता  (18))
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 कि  “श्रम  नियोजन  और  पुनर्वास  मन्त्रालय
 का  अन्य  राजस्व  व्यय”  शीषंक  के  अन्तगंत  00
 रुपये  कम  कर  दिये  जायें

 [दोषपूरं  श्रम  नीति  को  बनाये  रखना
 जिससे  कारखानों  में  उत्पादन  के  लिये  शान्तिपूर्णा
 वातावरण  नहीं  बन  पाता  (17)]

 SHRI  RAMAVATAR  SHASTRI  (Patna):
 I  beg  to  move  :

 That  the.  demand  under  the  head  Minis-
 try  of  Labour,  Employment  and  Rehabili-
 tation  be  reduced  by  Rs.  100.

 [Failure  to  improve  the  miserable  lot
 of  the  workers  engaged  on  the  construc-
 tion  of  roads.  (18)

 That  the  demand  under  the  head  Minis-
 try  of  Labour,  Employment  and  Rehabilita-
 tion  be  reduced  by  Rs.  i00.

 (Failure  to  improve  the  lot  of  labourers
 engaged  on  Mangalore  Port  Project  (19))

 That  the  demand  under  the  head  Minis-
 try  of  Labour,  Employment  and  Rehabilita-
 tion  be  reduced  by  Rs.  100.

 [Failure  to  improve  the  lot  of  labourers
 engaged  on  Tuticorin  Port  Project  (20)]

 That  the  demand  under  the  head  Minis-
 try  of  Labour,  Employment  and  Rehabilita-
 tion  be  reduced  by  Rs.  100.

 [Failure  to  increase  the  facilities  of
 port  workers  (99)]

 That  the  demand  under  the  head  Minis-
 try  of  Labour,  Employment  and  Rehabilita-
 tion  be  reduced  by  Rs.  100.

 {Failure  to  accede  to  the  demands  of
 dock  workers  ‘(100)]}

 That  the  demand  under  the  head  Minis-
 try  of  Labour,  Employment  and  Rehabilita-
 tion  be  reduced  by  Rs.  100,

 [Need  to  step  up  the  welfare  works  for
 dock  workers  (I0l))

 SHRI  KIRUTTINAN  (Sivaganga)  :  I
 beg  to  move  :

 That  the  demand  under  the  head  Minis-
 try  of  Labour,  Employment  and  Rehabilita-
 tion  be  reduced  by  Rs.  100.

 [Failure  to  rehabilitate  the  Burma  re-
 patriates  fully  (126))
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 That  the  demand  undér  the  head  Minis-

 try  of  Labour,  Employment  and  Rehabilita-
 tion  be  reduced  by  Rs.  100.

 (Need  to  provide  necessary  fund  to  the
 Thamiyhaga-Arasu,  to  implement  the
 schemes  for  resettlement  of  Ceylon  repatria-
 ies  (128))

 That  the  demand  under  the  head  Minis-
 try  of  Labour,  Employment  and  Rehabilita-
 tion  be  reduced  by  Rs.  100.

 {Need  to  provide  lands  at  Andaman,
 Nicobar  Islands  for  the  resettlement  of
 Ceylon  repatriates  (129)

 SHRI  RAMAVATAR  SHASTRI:  |
 beg  to  move  :

 That  the  demand  under  the  head  Lab-
 our  and  Employment  be  reduced  to  Re.  I.

 [Failure  to  enact  legislation  for  statutory
 enforcement  of  the  recommendations  of
 Wage  Boards  (130)],

 That  the  demand  under  the  head  Lab-
 our  and  Employment  be  the  reduced  to
 Re.  l.-

 [Need  to  ensure  implementation  of  the
 recommendations  of  the  Wage  Boards  (i3)}

 That  the  demand  under  the  head  Lab-
 our  and  Employment  be  reduced  to  Re.  I.

 {Need  to  formulate  a  uniform  policy
 to  pay  bonus  to  the  workers  engaged  in  the
 public  sector  industries  (132),

 That  the  demand  under  the  head  Lab-
 our  and  Employment  be  reduced  to  Re.  Le

 {Need.  to  formulate  a  policy  to  give
 bonus  to  all  categories  of  workers  (133))

 That  the  demand  under  the  head  Lab-
 our  and  Employment  be  reduced  to  Re.  Le

 [Failure  to  change  the  policy  of  caus-
 ing  delay  in  registering  the  unions  organis-
 ed  by  the  opposition  members  (134))

 That  the  demand  under  the  Head  Lab-
 our  and  Employment  be  reduced  to  Re.  1

 [Need  to  end  the  policy  of  nominating
 more  labour  leaders  of  the  ruling  party  in
 the  Labour  Advisory  Committees  (135)

 That  the  Demand  under  the  Head  Lab-
 our  and  Emptoyment  be  reduced  to  Re.  I.

 {Failure  to  fix  up  minimum  rates  of
 wages  under  the  Minimum  Wages  Act  ‘1948
 for  the  workcharged  staff  of  Directorate  of
 Horticulture,  C.  P.  W.  D.  (136)
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 That  the  Demand  under  the  Head  Lab-
 our  and  Employment  be  reduced  to  Re.  de

 {Failure  to  change  anti-labour  policy  of
 Government  (137)]

 That  the  Demand  under  the  head  Lab-
 our  and  Employment  be  reduced  to  Re.  I.

 {Failure  to  change  the  labour  policy
 of  encouraging  perpetual  capitalism  (138))

 That  the  Demand  under  the  Head  Lab-
 our  and  Employment  be  reduced  to  Re.  de

 [Failure  to  check  industrial  manage
 ments  from  openly  violating  labour  laws
 (140)]

 That  the  Demand  under  the  Head  Lab-
 our  and  Employment  be  reduced  to  Re.  I.

 [Failure  to  enforce  labour  laws  in  pub-
 lic  sector  undertakings  (41)

 That  the  Demand  under  the  head  Lab-
 our  and  Employment  be  reduced  to  Re.  Le

 {Failure  to  change  the  policy  of  encour-
 aging  stooge  unions  (142)]

 That  the  Demand  under  the  head  Lab-
 our  and  Employmont  be  reduced  to  Re.  Le

 (Undue  encouragement  of  labour  unions
 organised  by  the  Ruling  Party  (143)

 That  the  Demand  under  the  Head
 Ministry  Of  Labour,  Employment  and  Re-
 habilitation  be  reduced  by  Rs.  100.

 [Need  to  save  tHousarids  of  employees
 of  Hotel  Imperial  from  unemployment  com
 sequent  on  its  closure  (144)

 That  the  Demand  under  the  Head  Direc-
 tor  General,  Minés  Safety  be  reduced  by
 Rs.  100.

 [Failure  to  check  accidents  occurring  in
 the  mines  (145))

 That  the  Demand  under  the  Head
 Director  General,  Mines  Safety  be  reduced
 by  Rs.  100.

 [Inadequate  safety  measures  in
 mines  (1465)

 That  the  Demand  under  the  Head-
 Director  General,  Mines  Safety  be  reduced
 by  Ks.  00

 [Unsatisfactory  provision  of  light  in
 the  mines  (147)

 That  the-  Demand  under  the  Head
 Director  General,  Mines  Safety  be  reduced
 by  Rs.  100.

 (Failure  to  implemant  the  labour  jews
 (148),

 the
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 That  the  Demand  under  the  Head
 Director  General,  Mines  Safety  be  reduced
 by  Rs.  100.

 [Need  for  more  security  measures  in
 all  the  mines  (149)

 That  the  Demand  under  the  Head
 Director  General,  Mines  Safety  be  reduced
 by  Rs.  100.

 [Need  to  solicit  cooperation  of  workers
 in  regard  to  security  arrangements  in  mines
 (150))

 That  the  Demand  wader  tho  Head
 Labour  and  Employment  be  reduced  to
 Rel.

 [Failure  to  fix  mininiuth  sational  séale
 of  pay  (I54)]

 That  the  Demand  under  the  Héad
 Labour  and  Employment  be  reduced  by
 Rs.  100.

 [Failure  to  provid=  beds  in  the  hospitals
 for  labourers  (152)]

 That  the  Demand  under  the  Head
 Labour  and  Employment  be  reduced  by
 Rs.  100.

 {Failure  te  improve  the  living  condi-
 tions  of  labourers  (153)}

 “That  the  demand  under  the  head
 Labour  and  Employmeat  be  reduced  by
 Rs.  100/-."

 [Failure  to  enact  minimum  wages  légis-
 lation  for  all  the  States  for  agricultural
 Tabourers.  (154)}

 “That  the  demand  under  the  head
 Labour  and  Employmeat  be  reduced  by
 Re.  ‘100/-2"

 [Failure  to  get  the  Minimum  Wages
 Act  in  regatd  to  agricultural  labourers
 implemented.  (i55)]

 “That  the  demand  under  the  head
 Labour  aad  Employment  be  reduced  by
 Be.  100/-."”

 [Failure  to  stop  social  injustice  being
 méted  out  fo  the  agricultutal  tabourers.
 (156)}

 “That  the  demand  under  the  bead
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.”

 [Need  to  spend  mére  fitids  om  the
 wélfare  works  for  the  agricultutal  labourers
 ag).

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.”

 [Need  for  improvement  in  the  welfare
 work  for  labourers  employed  in  mica  mines
 (158)].

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.”

 [Need  to  make  labour  welfare  centres
 more  useful  and  attractive.  (159)].

 “That  ‘the  demand  under  the  head
 Labour  and  Employmeat  be  reduced  by
 Rs.  ‘100/-."

 [Failure  to  make  housing  arrangements
 for  labourers  (160).

 “That  thé  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.""

 (Nééd  to  spend  larger  amount  on  wel-
 fare  works  for  labourers  (161))

 “That  the  demand  under  the  head
 Labour  and  Employment  be  réduced  by
 Rs.  ‘100/-"

 (Failure  to  provide  adequate  medical
 facilities  to  labourers.  (162)].

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-”

 [Need  to  allocate  more  funds  for  ह...
 cal  treatment  of  labourers.  (163)).,

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-".

 {failure  to  implement  the  tripartite
 agrecments.  (164)}.

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.”

 (Pailure  to  change  labour  laws  in  the
 light  of  progressive  trends.  (165)

 “That  fhe  demand  under  the  head
 Labout  and  Employment  be  reduced  by
 Rs.  100/-."

 “Exploitation  of  fabour  laws  in  favour
 of  capitalists  (166)]..

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-".

 (Failure  to  improve  the  working  cendi-
 tions  of  the  iron  ore  mines  workers.  (467).
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 “That  the  demand  under  the  head

 Labour  and  Employment  be  reduced  by
 Rs.  100/-

 {Failure  to  improve  the  working  condi-
 tions  of  mica  mines  workers.  (168)]..

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.”

 (Need  to  expedite  implementation  of
 the  decisions  of  the  labour  tribunals,  courts
 of  enquiries  and  reconciliation  boards.
 (169)).

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.”"

 {Failure  to  impart  training  to  workers
 in  regard  to  security  measures  in  mines.
 (170)]..

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.""

 (Failure  to  appoint  wage-boards  for
 ‘bidi’  workers.  (71).

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  ‘100/-.""

 (Failure  to  ensure  that  the  journalist
 and  non-journalist  employees  of  the  Search-
 light  and  “‘Pradip”  English  dailies  of  Patna
 get  the  pay-scales  recommended  by  wage
 board.  (172).

 “That  the  demand  under  the  head
 Labour  and  Empioyment  be  reduced  by
 Rs.  100/-.""

 {Failure  to  provide  jobs  to  the  workers
 who  have  been  !aid  off  in  Hindustan  Vehi-
 cles  Ltd.,  Fulwari  Sharif  (173).

 “That  the  demand  uoder  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.”

 [Failure  to  increase  the  pay  of  colliery
 workers.  (174).

 “That  the  demand  under  the  head
 Labour  and  Employment  be  reduced  by
 Rs.  100/-.”

 (Failure  to  stop  the  anti-labour  attitude
 in  N.  ८.  0.  C.  (I75)].

 MR.  SPEAKER:  The  Cut  Motions
 are  also  now  before  the  House.

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  Sir,  because  the  Rehabilitation
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 Department  has  done  well,  I  will  rather
 limit  my  remarks  to  the  problem  of  labour
 relations.  There  has  been  recession  last
 year  and  it  has  also  been  admitted  that  the
 Prices  have  gone  up  by  about  5  per  cent,
 more  than  I5  per  cent  last  year,  perhaps
 the  highest  rise  in  the  cost  of  living  ever
 recorded  in  One  year.  Under  the  circum-
 Stances  the  labour  situation  in  the  country
 is  rather  difficult.  There  had  been  very
 numerous  lock-outs  and  unemployment  has
 spread  through  out  the  country.  In
 Calcutta  alone  there  have  been  more  than
 a  lakh  of  unemployed.  Lakhs  of  people
 have  been  thrown  out  of  employment.  The
 Ministry’s  figures  are  much  less.  It  puts
 it  at  40,000.  But  in  Calcutta  lone  there
 has  been  more  than  a  lakh.  Throughout
 the  country  several  lakhs  of  workers  have
 been  thrown  out.  The  employers  would
 like  to  use  the  situation  of  recession  not
 only  to  hit  back  the  workers  but  also  to
 amass  still  further  wealth.  Under  such
 a  situation  strikes  and  lock-outs  loom  large.
 In  the  coal  mining  industry  alone  there
 had  been  267  strikes  and  5  lock  outs  and
 the  total  man-days  lost  in  the  mining  indus-
 try  is  about  22  million.

 The  loss  of  man-days  throughout  the
 country  in  all  sectors  is  comes  to  9.92
 million  man-days.

 This  brings  in  the  question  of  the
 unemployment,  misery  and  _  sufferings
 into  of  the  workers.  It  also  brings  into
 juxtaposition  the  demands  and  the  forces
 that  compel  the  workers  to  go  on  strike.
 The  prices  have  shot  up  but  the  workers
 are  not  paid  proportionately.  Naturally,
 there  is  a  demand  for  equitable  wages.
 ‘When  that  is  not  met,  naturally  the  workers
 have  to  resort  to  strike  at  one  stage  or  the
 other.

 Added  to  the  miseries  of  unemployment
 there  is  the  scheme  of  automation  and  the
 introduction  of  electronic  computers.  These
 add  to  the  existing  unemployment  situation
 to  a  great  extent.  It  is  indeed  some
 solace  to  find  that  the  Indian  Labour  con-
 ference  has  decided  not  to  push  _  this
 programme  through  in  the  immediate
 future.

 The  basic  and  the  root  cause  of  the
 entire  trouble  in  the  industrial  world  today
 is  the  system  of  wages  and  remuneration
 and  the  wage  structure.  We  have  no
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 doubt  got  the  Minimum  Wages  Act,  but  the
 Act  as  it  is  worked  at  present  it  does  not
 Provide  enough  payment  to  the  worker  to
 enable  him  to  purchase  even  the  bare  necessi-
 ties  of  life.  In  the  same  area,  there  are  seve-
 ral  rates  of  minimum  wages  for  different
 industries,  because  the  Boards  take:  into
 consideration  the  extraneous  factor  of  the
 capacity  of  the  industry  to  pay.

 When  that  is  the  case  even  with  the
 minimum  wages,  we  find  that  the  fair
 wages  that  have  been  decided  upon  by  the

 wage  boards  have  in  certain  cases  gone  even
 far  below  the  minimum  wages  themselves.
 For  instance,  the  daily  wage  of  a  worker
 in  the  plantation  industry  who  lives  far
 away  from  civilisation  and  works  at  an
 altitude  of  above  3000  feet  is  only  Rs.  2.25
 and  yet  it  is  called  a  fair  wage.  The  faulty
 fixation  of  such  fair  wages  is  due  to  a
 lacuna  or  due  the  wrong  approach  of
 Government  because  they  insist  upon
 unanimity  or  consensus  of  opinion.  The
 Tepresentatives  of  the  workers  and  the
 employers  along  with  the  third  party  must
 agree  upon  a  certain  wage  ;  if  they  do  not
 agree,  it  would  not  be  implemented.
 Because  of  that  attitude,  several  represent-
 tatives  of  the  workers  had  to  accept  very
 low  wages  as  the  so-called  fair  wages  which
 are  not  sufficient  even  for  getting  even  the
 bare  necessities  of  life.  Take  the  case  of  the
 plantation  worker,  for  instance.  The  entire
 pay  packet  of  the  worker  is  taken  away  by
 purchases  of  the  daily  necessities  of  life  so
 that  the  worker  does  not  have  anything
 left  in  his  hand  to  purchase  his  other
 requirements.  The  tea  plantaion  workers
 who  were  getting  a  higher  remuneration  in
 the  pre-independence  period  are  among  the
 lowest  paid.  Recently  the  worker  in  the
 rubber  plantations  went  on  a  strike  for
 89  days  and  got  25  p  more  than  what  was
 fixed  by  Government.  That  itself  shows
 that  fair  wages  which  have  been  fixed
 are  not  really  fair  wages,  and  there  is
 something  rotten  behind  it.

 If  it  is  a  question  of  the  system  of
 wage  board,  then  the  representation  on  the
 wage  board  should  be  changed.  The  wages
 fixed  at  present  are  not  wages  based  on
 any  rotational  considerations.  If  you  put
 an  equal  number  of  representatives  of  the
 workers  and  the  employers  on  the  board,
 naturally  they  will  differ  and  you  can  never
 get  the  rea}  consensus  of  opinign  on  the
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 main  question.  Ido  not  want  to  go  at
 length  into  these  matters  because  the  time
 allotted  for  these  Demands  has  been
 drastically  cut.  I  would  only  request  the
 hon.  Minister  to  follow  up  his  promise  to
 the  Indian  Labour  Conference  and  give
 full  neutralisation  to  the  lowest-paid
 employees  in  all  sectors  including  the
 departmental  sector,  the  public  sector  and
 the  private  sector.

 Regarding  dearness  allowance  also,  the
 Indian  Labour  Conference  and  the  Govern-
 ment  of  India  have  decided  that  it  should
 be  linked  with  the  cost  of  living  index.
 But  the  departments  like  the  P  &  T  and
 the  railways  do  not  bring  this  into  effect.
 Some  public  sector  undertakings  also  do
 not  pay  it.  The  result  is  that  the  wages
 paid  toa  hihgly  skilled  worker  who  has
 passed  the  ITI  test  or  passed  the  SSLC
 and  is  working  in  a  public  sector  under-
 taking  gets  a  total  remuneration  which  is
 much  below  the  dearness  allowance  paid
 to  a  sweeper  or  a  scavanger  in  the  private
 sector.  This  is  the  state  of  affairs  For
 instance,  the  wages  of  the  skilled  worker
 in  the  HMT  which  is  boosted  up  as  a
 model]  public  sector  undertaking  is  much
 below  that  of  a  scavenger  in  the  FACT
 which  is  an  adjoining  public  sector  under-
 taking  and  is  much  below  that  of  the
 sevenger  in  the  Tatas’  concern  which  is
 also  a  nearby  concern.

 So,  dearnass  allowance  must  be  linked
 with  the  cost  of  living  index  in  all  indus-
 tries  irrespective  of  whether  it  is  the  public
 or  private  sector.  Thirdly,  minimum
 wages  must  be  sufficient  at  least  to
 purchase  the  bare  necessities  of  life.
 Fourthly,  there  must  be  a  national  mini-
 mum  wage  below  which  no  one  in  any  part
 of  India  would  be  paid.  Fifthly,  fair
 wages  must  be  decided  on  an  equitable  and
 scientific  basis,  and  if  necessary,  the
 present  system  of  representation  may  be
 scrapped  and  only  technical  Experts  may  be
 put  in  there  so  that  the  decision  may  be
 fair  and  reasonable.

 Sixthly,  labour  laws  should  be  enforced
 in  all  sectors,  including  the  public  sector
 where  it  is  least  enforced  now.  This  is
 because  the  bureaucrats  at  the  top  in  the
 public  sector  are  far  higher  paid  than  the
 petty  officers  who  come  to  the  factories  to
 see  to  the  enforcement  of  these  laws.  The
 boss  at  the  top  may  become  the  Secretary
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 of  the  Labour  Department  or  the  Chief
 Labour  Commissioner  tomorrow.  So  no
 inspecting  officer  will  be  prepared  to  talk
 back  to  these  high  officers  in  the  public
 sector.

 Seventhly,  introduction  of  automation
 and  electronic  computers  may  be  stopped
 till  our  unemployment  position  is  solved
 to  some  extent  at  least.

 Eightly,  the  Industrial  Disputes  Act
 and  the  bonus  Act  should  be  so  ammended
 as  to  cater  for  the  aspirations  of  workers
 and  bring  them  some  relief.

 Last  but  not  least  is  the  question  of
 a  fresh  enactment  enforcing  universal
 introduction  of  fair  price  shops  and  aboli-
 tion  of  the  contract  system  so  that  the
 the  most  outstanding  grievances  of  the
 workers  may  be  redressed.

 SHRI  V.  KRISHNAMOORTHI  (Cud-
 dalore)  ;  q  am  disappointed  at  the  Central
 Government  following  an  _  anti-labour
 Policy,  even  though  the  Labour  Minister
 has  got  some  kindness  towards  labour.  I
 charge  the  Government  with  pursuing  a
 policy  which  is  not  aimed  at  keeping
 industrial  peace.

 Firstly,  I  would  take  the  question  of
 automation  and  introduction  of  computers.
 There  has  been  discussion  on  this  matter
 two  or  three  times  in  this  House.  Still  our
 Minister  failed  to  convince  the  Labour
 Ministers  of  various  States.  In  the  Labour
 Conference  held  some  days  ago  this  was
 discussed  where  they  said  that  in  certain
 selected  industries  like  LIC  and  others
 computers  might  be  introduced.  Barring,
 Madras,  Kerala  and  Madhya  Pradesh,  I
 understand—I  read  about  it  in  the  papers
 —the  other  States  have  agreed  to  accept
 introduction  of  computers  and  also  auto-
 mation  in  some  industries.

 7.43  brs.

 (Mr.  Deputy-Speaker  in  the  Chair]

 SHRI  HATHI:  Provided  it  does  not
 result  in  unemployment.

 SHRI  ्,  KRISHNAMOORTHI:  I
 agree.  He  may  say  that  it  will  not  result
 in  wnemployment,  |  will  show  that  it
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 will.  The  policy  of  introduction  of  aute-
 mation  and  computers,  whether  on  railways
 orin  LIC,  will  result  in  unemployment
 in  that  it  will  close  employment  oppor-
 tunities  for  future  generations.

 This  Government  is  not  at  all  following
 the  Gandhian  policy.  Automation  and
 computers  are  against  Gandhian  Policy,
 against  sarvodaya  principles.  They  are  wear-
 ing  Gandhi  caps.  What  does  it  mean  ?  Why
 should  they  wear  Khadi  ?  Why  did  Gandhiji
 turn  the  charka  in  Sabarmati  Ashram  when
 50  mills  on  the  other  side  of  the  river
 were  working  ?  It  was  because  he  knew
 that  khadi  would  solve  the  unemployment
 problem  of  millions  of  our  countrymen.
 But  here  our  Minister  comes  and  says  that
 the  introduction  of  computers  will  not
 result  in  unemployment.  If  Gandhiji  had
 felt  like  that,  he  would  not  turned  the
 charkha.  If  he  had  felt  that  khadi  would
 not  solve  the  unemployment  problem,  he
 would  not  have  undertaken  that  movement
 of  khadi.  Iam  really  unhappy  that  this
 Government  is  following  a  policy  like  this,
 an  anti-Gandhian  policy.

 A  few  days  our  Minister  was  discussing
 about  the  problem  of  40,000  engineers  who
 are  unemployed.  When  the  educated
 people  are  unemployed,  when  engineers
 are  unemployed,  is  it  worth-while  to  think
 of  introducing  the  computers  and  the
 mechanical  system?  Is  it  suitable  for
 eur  country?  For  solving  the  problem
 of  unemployed  engineers,  |  would  like  to
 Suggest  to  the  Government  that  instead  of
 thinking  otherwise,  they  can  very  well
 give  Rs,  25,000  to  each  unemployed  engi-
 meer  on  his  personal  bond;  let  these
 engineers  work  of  their  own  accord  ;  let
 them  start  some  industry.  Let  the  Govern-
 ment  give  Rs.  25,000  to  each  engineer  on
 his  personal  bond.  Most  of  these  unem-
 ployed  engineers  are  civil  engineers  and
 they  can  concentrate  on  their  own  industries
 and  they  can  start  construction  programmes.
 Instead  of  allowing  the  people  who  do
 not  know  construction  work  at  all,  these
 engineers  can  be  utilised  and  thus  their
 employment  opportunities  may  also  be
 increased.

 Secondly,  our  Minister  was  proposing
 before  the  conference  of  Labour  Ministers
 some  two  days  back  that  he  ig  thinking  of
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 a  scheme  to  bring in in  the  labour  telations
 of  the  public  sector  undertakings  with  the
 Gentre.  I  charge  this  Government  :  this
 is  an  erosion  of  the  States’  rights.  Labour
 Welfare  is  a  State  subject.  Already  the
 Industrial  Disputes  Act  and  the  Industrial
 Security  Bill  are  erosions  on  the  States’
 rights.  Now,  he  wants  the  labour  welfare
 of  the  public  sector  undertakings  to  be
 brought  within  the  purview  of  the  Centre.
 For  what?  {tis  unconstitutional  and  it
 is  ‘af  encroachment  over  the  rights  of
 States.  At  present,  the  people  who  are
 running  the  State  administration  are
 charged  that  there  is  labour  unrest  in  the
 public  sector  industries.  Who  is  responsibte
 for  that  2  When  the  Government  of  India,
 who  are  the  sole  managing  authority  for
 the  pablic  sector  undertakings,  are  not  at
 all  heedimg  the  request  of  the  labourers
 there,  our  duty  is  sée  that  there  is  no
 trouble  at  all.  The  [udustrial  Disputes
 “Act  gives  the  right  to  the  State  Governments
 to  refer  the  disputes  to  arbitration.  But
 it  is  omly  on  paper,  but  in  practice,  the
 State  Governments  are  to  consult
 the  Government  of  India,  before  referring
 the  dispute  to  arbitration,  they  are
 requested  to  contact  the  Central  Govern-
 ment  and  take  permission  from  the
 Government  of  India.  Otherwise,  the  States
 cennot  refer  the  diepute  to  arbitration.
 This  creates  a  problem  for  the  State  Govern-
 ‘ments  end  thus  they  are  unable  to  face
 the  labour  problem.

 है 1:1: 365  KANDAPPAN  :  They  should
 be  given  more  powers

 SHRI  द  KRISHNAMOORTHI  :  They
 fieed  not  be  required  to  consult  the
 Government  of  India,  before  they  refer  the
 mattér.  Are  they  required  to  get  the
 permission  of  the  Government  of  India
 when  they  refer  the  dispute  with  regard
 to  private  management?  Why  should  the
 State  Governments  be  compelled  to  consult
 the  Union  Government  in  this  matter  ?

 In  this  connection,  I  would  like  to'say
 that  m  my  constituency  there  is  the  Lignite
 Corporation  at  Neyvoti,  in  which  more
 then  20,080  vieptoyess  are  employed.  Fhere
 weve  strikes,  and  both  myself  and  Shri
 Nambiar  went  there  and  we  wanted  to
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 bring  a  settl  t.  A.  settl  was
 reached  between  the  workers  and  the
 mahagériwint,  ahd  -HBdut  30  deflthds  were
 late  for  adjudication.  But  our  Labour
 Minister,  instéa¢  of  reférring  it  to  arbitra-
 tion  was  asked  to  consult  the  Central
 Government.  THe  Labour  Minister  here
 réfused  to  accbrd  permission  because  it
 invdives  the  Neyveli  Ligdite  Corporation  in
 Several  takhs  of  fupets.  That  is  why  it
 was  not  referred.  Afterwards,  Mr.  Channa
 Reddi  wrote  to  me,  when  I  brought  this
 to  this  notice,  that  the  Madras  Govern-
 ment  is  the  competent  authority  to  refer
 this  dispute  to  arbitration  and  that
 Government  felt  that  the  8  d=:mands  are
 Not  at  all  fit  to  be  referred  to  arbitration
 We  are  given  neither  power  nor  the  right
 to  protect  the  labourers.  This  is  the  fate
 of  the  State  Governments.  And  gheraos
 take  .place.  These  congress  people  and
 the  Swatantra  party  people  join  together
 I  am  not  agreeing  to  gheraos,  but  how  are
 we  to  deal  with  these  disputes  and  what
 is  the  reason  for  this?  When  there  are
 the  recommendations  of  the  Wage  Board
 and  decisions  of  the  Wage  Board,  and  when
 there  is  no  way  for  the  Government  of
 India  nor  for  the  State  Governments  who
 have  no  right  to  compel  the  industrialists
 to  implement  the  decisions  of  the  Wage
 Board,  they  have  to  go  by  direct  action.
 If  they  resort  to  take  action,  are  we  to  be
 blamed?  Are  the  workers  to  be  blamed
 The  malady  is  with  the  Government  of
 India.  They  must  bring  ina  Bill  to  the
 effect  that  the  decisions  of  the  Wage  Board
 should  be  implemented.  Otherwise,  some
 penal  provisions  must  be  enacted  to  punish
 the  industrialists.

 The  Bill  for  social  control  of  banks  is
 before  a  Select  Coftinrittee.  The  Labour
 Minister  and  Finance  Minister  have  ‘Wet:  the
 owvers  of  Barks  and  they  have  conspired
 together  to  bring  about  this  Bifl  to  take
 away  the  rights  so  far  give  to  the  bark
 employees,  instead  of  Bringing  a  Bill  for
 nationalisation  of  banks.  Thus,  the  Labour
 Minister  has  done  a  great  wrongto  the
 employees.  This  Government  is  not  at
 all  helping  to  improve  industrial  relations
 and  I  charge  this  Government  as  being
 anti-labour  and  being  got  at  al}  helpful  te
 the  working  elags,
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 7.5  brs.

 BUSINESS  ADVISORY  COMMITTEE:

 Eighteenth  Report

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  COMMUNICA-
 TIONS  (DR.  RAM  SUBHAG  SINGH)  :
 I  beg  to  present  the  Eighteenth  Report  of
 the  Business  Advisory  Committee.

 DEMANDS  FOR  GRANTS,
 968-69—Contd

 Ministry  of  Labour,  Employment  and
 Rehabilitation—Contd.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  LABOUR,  EMPLOYMENT
 AND  REHABILITATION  (SHRI  D.  २.
 CHAVAN):  Sir,  asa  matter  of  fact,  I
 was  anticipating  that  some  hon.  members
 would  refer  to  the  Department  of  Rehabi-
 latation  and  Mr.  Kachwai  referred  to
 Dandakaranya.  I  would  first  of  all  explain
 the  magnitude  of  the  problem  and  then  the
 efforts  made  by  this  Department  to  solve
 jt.  The  House  is  aware  that  immediately
 after  partition,  from  West  Pakistan  nearly
 about  47  lakhs  people  crossed  over  to  India
 and  from  East  Pakistan  upto  958  nearly
 4.7  lakhs  of  people  have  crossed  over  to
 this  country.  Then,  on  1.1.64  some
 communal  disturbances  took  place  in  the
 eastern  part  of  Pakistan  and  upto  present
 time  about  8.39  lakhs  of  persons  have
 come  to  India.  Subsequently,  on  account
 of  the  nationalisation  policy  adopted  by
 the  Burmese  Government,  about  .59  lakhs
 of  people  have  come  over  here.  Thc  House
 also  knows  that  under  our  agreement  with
 the  Ceylonese  Government,  nearly  5.25  lakhs
 of  people  are  likely  to  be  repatriated  to
 this  country  in  a  period  of  5  years.  This  is
 the  problem  we  are  faced  with.

 Our  approach  in  solving  thts  has  been
 to  settle  these  persons  on  land,  giving  them
 loans  to  start  trade  and  other  occupations
 and  to  settle  them  in  industry.  As  a
 matter  ‘of  fact,  we  have  taken  up  a  massive
 programme  in  Dandakaranya,  to  which
 Mr.  Kachwai  referred.  About  10,450
 families  are  there  today.  It  is  a  big  agri-
 gultural  project  which  was  taken  up  ip  ay
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 area  which  was  absolutely  inaccessible
 Previously.  It  started  sometime  in  1959.

 Nearly  about  -1,10,000  acres  of  land
 has  been  reclaimed  by  the  fully  mechanised
 units  of  the  Rehabilitation  Reclamation
 Organisation.  40,000  acres  of  land  has
 been  brought  under  cultivation.  The  im-
 portant  point  which  I  want  to  highlight
 so  far  as  Dandakaranya  Development
 Authority  is  concerned  is  the  irrigation
 project  that  has  been  undertaken  in  the
 project  area.  I  may  mention  for  the  infor-
 mation  of  hon.  Members  that  two  dams
 have  .been  completed.  One  is  called  the
 Bhaskal  Dam  and  the  other  is  called  the
 Pakanjor  Dam  at  a  total  cost  of  Rs.  i.8
 crores.  The  Bhaskal  Dam  will  irrigate
 about  11000.  acres  of  land  and  the  other
 dam  will  irrigate  about  another  11000,  acres.
 Two  other  dams  are  under  construction.
 One  is  the  Davuda  Dam  and  the  other  is
 called  the  Satyagude  Dam.  The  first  one
 will  cost  Rs  78  lakhs  and  the  other  will
 cost  Rs.  2.02  crores.  The  total  area  likely
 to  be  brought  under  irrigation  when  all
 these  projects  are  completed  will  be  75,000
 acres  of  land  out  of  which  tribal  land
 would  be  about  25,000  acres.  When  the
 scheme  for  Dandakaranya  was  conceived
 the  idea  was  to.  bring  about  effective  and
 expeditious  settlement  of  the  displaced
 persons  in  Dandakaranya  and  also  to  carry
 out  accelerated  development  of  the  area
 with  particular  regard  to  the  interests  of
 ths  tribal  people.

 25  per  cent  of  the  Jand  reclaimed  is
 handed  over  to  the  State  Government  to
 be  distributed  to  the  landless  adivasis.
 That  means  nearly  about  24,000  acres  of
 reclaimed  Jand  has  been  handed  over  to
 the  State  Governments  for  distribution  to
 the  adivasis.  I  may  mention  that  nearly
 about  64  villages  have  been  established  for
 adivasis  in  the  area  and  224  villages  have
 been  established  for  the  displaced  persons.
 This  Dandakaranya  Development  Authority
 which  was  imagined,  planned  and  conceived
 by  the  late  Prime  Minister,  Shri  Jawaharlal
 Nehru  when  he  dreamt  of  the  area  coming
 up  like  anything.  After  all  these  irrigation
 projects  which  I  mentioned  just  now  are
 completed,  I  am  quite  confident  it  will
 come  up  like  anything  as  an  agricultural
 project.

 SHRI  J,  B.  KRIPALANI  (Guna)  }
 Like  everything  with  the  Government.
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 SHRI  0.  R.  CHAVAN  :  I  may  men-
 tion  the  approbatory  observations  that
 have.been  made  by  our  Members  in  Parlia-
 ment,  Shri  N.  C.  Chatterjee  for  whom  all
 -persons  have  the  highest  regard.  I  do  not
 have  the  time  otherwise  I  would  have
 read  all  that  he  has  said  about  the
 ‘Dandakaranya  when  he  went  on  visit  to
 that  area.

 SHRI  B.K.  DASCHOWDHURY
 (Cooch-Behar)  :  Could:  ‘he  tell  us  how
 many  officers’  bungalows  in  that  area  have
 been  air-conditioned  ?

 SHRI  0.  R.  CHAVAN  :  No  officers
 bungalows  have  been  air-conditioned.  If
 the  hon.  Member  has  any  information  he
 may  place  it  before  the  House.  I  am
 sorry  the  hon.  Member  is  not  able  to
 appreciate  the  work  that  has  been  done.
 What  canI  do?  JI  am  simply  mentioning
 what  has  been  done.  It  isno  use  throw-
 ing  and  saying  that  this  man’s  bungalow
 is  air-conditioned  or  that  man’s  bungalow
 is  air-conditioned.  We  have  to  see  what
 is  happening  there.  I  do  not  know  whe-
 ther  the  hon.  Member  has  paid  a  visit  to
 that  area.

 There  are  a  number  of  other  agricul-
 tural  projects  that  have  been  undertaken
 in  Chanda  in  the  State  of  Maharashtra.
 In  Adilabad,  at  Isagaon  at  Betual,  in  Panna
 Sarguja  and  again  at  Kheri,  Bijnor  and
 other  ‘places  of  Uttar  Pradesh,  all  these
 migrant  families  wnich  are  agriculturist
 families  that  have  recently  come  to  our
 country  are  mostly  settled  in  these  agricul-
 tural  land.  For  the  purpose  of  training
 these  persons  so  that  they  should  acquire
 the  necessary  skill  and  get  gainful  emplo-
 ment  in  some  of  our  industries:  we  have
 started  two  ITIs.

 One  ITI  has  been  started  at  Mana  in
 Madhya  Pradesh,  where  the  capacity  is
 about  500.

 SHRI  DHIRESWAR  KALITA  (Gau-
 hati)  :  Sir,  on  a  point  of  order.  I  have
 just  now  received  a  telegram...

 8.00  brs,

 MR.  DEPUTY-SPEAKER  :  Does  ‘it
 felate  to  this  ?
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 SHRI  DHIRESWAR  KALITA:  It
 does.  It  reads  :

 “Mona  returned  two  hundred  fifty
 refugee  families  at  Dudnnai  severity
 starving  debarred  from  help.  since  six
 months  two  died  already  immediate
 step  must  Saratrabha  MLA

 MR.  DEPUTY-SPEAKER:  What  I
 would  suggest  is  that  he  may  pass  on  the
 telegram  to  the  Minister  to  take  necessary
 action.  Let  him  not  be  interrupted  now.
 There  is  no  point  of  order.

 SHRI  D.  R.  CHAVAN:  The  hon.
 Member  has  referred  to  certain  desertions
 that  have  taken  place  from  Mana.  If  the
 hon.  Member  passes  on  that  information,  I
 can  certainly  look  into  the  matter.  Asa
 matter  of  fact,  I  know  that  a  number  of
 desertions  have  taken  place  from  various
 places,  even  from  Dandakaranya,  about
 which  I  spoke  just  now,  nearly  3,000  to
 4,000  families  have  deserted.  But  J  must
 inform  the  hon.  Member  that  a  noticeable
 change  is  coming  over  and  persons  who
 deserted  are  coming  back  and_  taking
 admission  in  the  villages  where  they  were
 settled.  Fhat  area  is  coming  up  ;  because
 the  displaced  persons  from  East  Pakistan
 are  co-operating  with  the  Government  in
 the  matter  of  resettlement.  Unless  they
 co-operate  with  the  government  in  the
 various  schemes  which  are  being  imple-
 mented  there  is  no  possibility  of  their
 settlement.

 I  was  talking  about  the  industrial  train-
 ing  schemes  which  we  have  started.  I
 have  just  now  mentioned  about  the  ITI
 scheme  which  has  been  started  at  Mana.
 There  is  another  one  at  Hasthinapur,  where
 the  migrant  boys  are  trained.  Some  sti-
 pend  is  also  given  to  them.  The  idea  is
 to  train  them,  to  acquire  skill  so  that  they
 can  be  gainfully  employed.

 For  want  of  time  I  cannot  deal  with
 all  subjects  in  detail.  I  may  say  that  the
 Department  of  Rehabilitation  has  done
 very  well.  The  settl  or
 has  done  wonderfully  well,  May  I  men-
 tion  one  thing  here  ?:-  Thé  settlement  or-
 ganisation  was  called  upon  or  confronted
 with  a  very  huge  problem,  the.  enormity of
 which  can  only  be  imagined.  The  pro-
 blem  was  the  disposal  of  the  acquired
 evacuee  property  and  -governnient  bailt

 ion
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 property.  I  may  mention  for.  the  infor-
 mation  of  the  hon.  Members  that  quite
 a  good  work  has  been  done  by  this  organi-
 satign  and  nearly  abgut  4  lakhs  to  5  lakhs
 worth  propesties  -haye.  been  disposed  of
 and  only  a  few  cases  semain.

 ‘SHRI  B.  K.  DASCHOWDHURY::  It
 there  apy  property  belonging  ta  East  Pakis-
 tan  refugees  ?-

 SHRI  0.  R.  CHAVAN.:  The  Evacuee
 Property  Act  was  not  made  applicable  to
 East  Pakistan.  Therefore,  nq  question  of
 making.  compensation  ta  the.  displaced
 persons  from;  East  Pakistan  arises.

 SHRI  B.  K.  DASCHOWDHYRY  :  Do
 you  mean  to  say  that  the  displaced  pez-
 sons  from  East  Pakistan  enipy  an  infesior
 status  ?

 SHRI-D.  R.  CHAVAN:  Ther  is  no
 question  of  inferiority.  The  Evacuees  Pro-
 perty  Act  is  not,  made.  applicable  to  them,
 That  is  all.

 Gaod  work  has  been  done  by  this
 department,  particularly  the  Dandakaranya
 Devel.  ent.  Authority,  and  agri-
 cultural  projects  have  been  undertaken  to
 settle  all  these  families.

 For  want  of  time,  I  conclude  with  these
 remarks  and  thank  you,  Sir,  for  giving me this  opportunity.

 SHRI  P.  C.  ADICHAN  (Adoor}:  Mr.
 D  y-Speaker,  Sir,  I  understand  that  the
 newspaper  employees  are  on  strike  from
 today.  They.had  te  go  on  strike  because
 of  the  refusal  of  the  managements  to  im-
 plement  the.  Wage  Board’s  recommenda-
 tions.  It  is  a  pity  that  even  Wage  Board's
 recommendations  are  flouted:  I  request
 the  Government  that  they  should  iatorvene
 more  effectively  and  secure  justice  for,  the
 employees.

 The  labour  policy.is  part.of  the  broad
 social  policy  which  the  Government  pur-
 sues.  What  impact  this.  social  policy  of
 the  Congress.  Government.  has.  had.  on.the
 country  and  how.  is  it  reflected.  in  its
 labour  policy  ?

 In  our  struggle  for  freedom  Mahatma,
 Gandhi  laid  the.  greatest  emphasis  on  the,

 APRIL,  23,  1968,-  Lap.,  Emp.  an.  Rehebyi.)  2844

 uplift  of  the  downtrodden  whom  he  called
 Harijans.  We  have  had  several  examples
 cited  in  this  House  recently  on  the  condi-
 tions  of  the  Harijans  who  are  mostly  agri-
 cultural  labourers  and  other  day  labourers.
 In  the  2)et-  year.  of  our  freedom,  we  have
 still  such  ghastly  incidents  as  the  one
 which  happened  in  the  Krishna  District:
 We  have  heard  how  the  Harijan  agricul-
 tural  labourers  are  being  tortured  in  the
 Most  ishuman  way.  Everybody  here,  in-
 cluding  the  Prime  Minister,  was  shocked.

 -But  can  the  ruling  party  escape.  its  res-
 ponsibility  for  this  state  of  affairs?  It
 shows  what  the  socia}  consciousness.  of  the
 People  who  claim  to  be  staunch  disciples
 of  Gandhiji  really  is.  With  ail  the  mono-
 Roly  of  power  that  they  had,  they  did
 little  to  improve  the  esonomic  and  social
 conditions  of  agricultural  labour;  they
 still  live  in  syb-human  conditions.

 The  extreme  callousness  which  they
 show  in  respect  of  agricultural  labour  is
 seen  from  the  Demands  for  Grants.  Only
 asmall  sum  of  Rs.  73,000  is  earmarked
 for  the  highsounding  “Action  Programme
 of  Agricultural  Labour”.  And,  what  is
 worse,  there  has  been  no  provision  for  this
 under  this  in.  Demand.A,  4(6),  thaf.is,  for
 the  Labour  Bureau  which  is  to  make  the
 necessary  inyestigations.  Rs.  5  lakhs  were
 earmarked  under  this  head  af  “Action  Pra:
 gramme  for  Agzicyltural.  Labour”  in  the
 gfanisto  the  Labour  Bureau  in  the  last
 year’s  budget  eslimates.  There  is  no  men«
 tion  about.  this  ip  the  revised  estimate  and
 this  means  that  nothing  hag.  been  really.
 spent,  And  now  this  grant  is  totally  mig
 sing.

 Therefore,  all  the  tears  that  they  said
 here  about  agricultural  labour.  are  just  to
 hoodwink  Parliament.  They  do  not  realty
 wish  .to.dq  anything  for  this  lowest  section
 of  our  working  population.  So,  I  request
 the  Government  to  appoint  a  high,  power
 committee  to  enquire  into  the  wage  struc-
 ture  and  working.  conditions,  of  agricul-
 tural  labour  in  the  country.

 I  hope,  the  Goveramemt.  is-  aware.of
 the  condition  of  the  80,000  workers  in  the
 cashew  industry  in  Kerala,  who  produce
 the  processed  nuts  for  export  and  bring  in
 foreign  exchange  of.  some  $60  million.
 There  is  large-scale  destitution  in  this
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 industry  and  the  organised  sector  of  the
 industry  is  in  deep  crisis.  Several  thous-
 and  workers  have  lost  their  livelihood.
 They  had  very  low  wages.  but  even  then,
 the  more  serious  problem.has  become  un-
 employment.  The  industry  is  being  ruined
 because  of  the  grin  of  vested  interests  who
 control  the  trade  and  who  have  the  support
 of  the  Congress  Government  at  the
 Centre.

 Immediate  steps  should.  be  taken  to
 rehabilitate  the  ‘industry  and.  this  oan  be
 dane  if  the  import  of  raw.  nuts  and  expert
 of  processed  nuts  are  channelised  under  the
 State  Trading  Corporation  and  rid  the
 trade  of  the  racketeering  which  is  going  on
 now.  Such  steps.  are  very  essential  to
 safeguard  the  employment  and  _  livelihood
 of  workers  in  this  vital  industry  conceraed
 with  our  export  market.

 For  some  years  now,  the  Lahow.  Minis-
 ter  have  been  talking  about  unemployment
 igsutance-and  now  they  have  asked.  also
 for  a  token  grant.  But  this  is  still.  left  to
 the  sweet  will  of  the  employers  and  even
 the  limited  scheme,  covering  members  of
 Provident.  Fund  schemes  has.nat,  yet  bean,
 taken  up.  Such  a  sch  is  ded  preci-
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 gross  viglation  of  labour  enactments  is
 still  not  made  a  cognizable  offence.  The
 laws  have  to  be  strengthened  to  deal  with
 this  situation,

 Ip  the  sphere  of  industrial  relations,  t
 know  the  Government  is  lookiag  forward
 to  the  recommendations  of  the  National
 Commission  on  Labour.  If  they  really
 maan  to.do  something  sensible,  there  is
 no  need  to  wait  for  the  report  of  the  Com-
 mission.  For  instance,  there  is  the  basic
 question  of  collective  bargaining  and  reco-
 gnition  of  unions.  In  their  memoranda

 ‘to  the  labour  Commissian.  the  overwhelm-
 ing  majority  of  employers  and  workers
 have  both  favoured  greater  reliance  on
 coHeetive  bargaining  and  to  make  this  real,
 have  recognilion  of  union  by  resort  to
 ballot  of  workers.  At  least  in  the  2Ist  year
 of  our  Independeace,  wea  should  not  fight:
 sby  of.  ballot  which  is  the  only  democratic
 method.  Only  because  of  the  politics  of
 the  Congress.Party  to.  recognise  only  the
 INTUC,  they  have  so  far  opposed  ballot.
 But  even  employers  are  fed  up  of  this
 policy  and  they  are  now  asking.  for  ballot.
 The.  workers.  are  old  enough  and  concious.

 gh  to  choose  the  union  through  ballot.
 sely  for  such  industries  and  sectors  as  the
 cashewnout  industry,  to.  give  at-  least.  a
 minimum  of  relief,  The  country  will  not
 grudge:  doing  this.  most  essential  thing  for
 thase  who.  contribute  so.  much  im  caning
 foreign  exchange.

 1  would,  therefore,  suggest  that  the
 Unemployment  Inserance:  Schame  as  pro-
 posed  in  a  limited:  way  be  immediately
 implemented.  and  this  should  have  been
 one  of  the.steps  te.  overcome  the  impact.
 of  recession  in  sych,  sectors  as-enginecring,
 textiles  etc.

 It  is  a  serious  matter  which  Parliament
 sheuld  fopk  into,  Thereris  ne  need  fora
 Labour  Ministry  to  do  some  ad  hac  jobs.
 and  which  has  no  authority  or  power  to
 foragulate  and  implegecet.  realistic:  labour
 Policies,  We.  have.  seen  the  disgraceful
 manner  in  which-employers  flout  the  Wage
 Bostd  recommendations,  refuse  to  imple
 ment  Tribunal  Awards,  resort  to,  cadieg
 litigation  and  create  grave  indystrial
 wnrest.

 This  happoss  because  the  laws  and  the
 insthuticns  we  bave,ceeated  ase,  insiflicient
 40  meet  the  sitvaticn.  Fer  instance,  the

 Let  us.take  the  workers  inte  confidence
 and  give  them  the  right  to  choose  their
 representative  union.  This  would  end
 much.of  the  troubles  .of.  inter-union  rivalry
 and  it.  would  mark.a  new  era  in  the
 country  in  the  matter  of  industrial  rela-
 tions.

 The  Government  talks  of  workers’
 participation.  in  management.  But  they
 went  werkers.ta  ba.  dumb-partaers  without.
 aay  rights—no  right  even  to  choose  the
 union  to  be  recognised.  Nobody.  can
 tolerate  suchia  thing.  If  they.  really  maar
 to.  improve  industrial  relations,  they  should:
 give  the  workers  full  trade  union  and
 democrati¢.  rights  and,  for  this  purpose,
 sush  pinpricks  and  preyocations  as  clause
 36  AD  of  the  Banking  Companies  Amend-
 mest  Bil:  shovid:be  totally.  avoided.  Of
 caurse,  if.  they  want.  that  the  whims  and
 fancies  of  the  Finance  Minister  should
 ह... ड  over  the  need  for  a  fair  labow
 Policy,  the  workers.  will  pot  be.  willing  to
 join  in.  The  token  strike  of  February
 28  by  the  enites  workers  in  banking  indas-
 try  shews-the  mepd  of  the  workers.  It  is
 time  be  recognised  this  mood.
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 stam  रेड्डो  (भ्रादिलाबाद)  :  मेरी  यह
 ख्वाहिश  थी  कि  मिनिस्टर  साहब  को  तब
 बुलाया  जाता  जब  हमारे  भाषण  हो  जाते  और
 जिन  शक्‌क  का  हम  इजहार  करते  उनको  वह
 दूर  करते  ।  लेकिन  चू  कि  अब  वह  बोल  चुने  हैं,
 इस  वास्ते  जो  मुझे  कहना  है  वह  मैं  उन  के
 नोटिस  में  ला  देना  चाहता  हूं  भौर  उम्मीद
 करता  हूं  कि  वह  उस  पर  गौर  करेंगे

 सब  से  पहले  जो  आवादकारी  का  मसला  है
 उस  पर  मैं  अपने  विचार  झापके  सामने  रखना

 चाहता  हूं  a  आवादकारी  का  मसला  कोई  आसान
 मसला  नहीं  था।  आजादी  के  बाद  लाखों  की
 तादाद  में  लोग  बेघरबार  होकर  हिन्दुस्तान  में
 भ्राये  थे  ।  उनको  बसाना  कोई  मामूली  बात

 नहीं  थी  |  यह  एक  बहुत  कठिन  समस्या  थी,
 बहुत  ही  मुश्किल  यह  मामला  था  |  सरका र  ने
 इस  मसले  को  हल  करने  की  कोशिश  की  t
 लेकिन  यह  भ्रावादकारी  का  जो  मसला  है  झाज
 भी  जारी  है।  मेरी  अपनी  कांस्टिट्युएंसी
 आदिलाबाद  में  जो  कि झांघ  प्रदेश  में  है,  एक
 मुकाम  पर  लोगों  को  बसाने  को  स्कीम  बनाई
 गई  है  |  ईजगांव  में  बारह  हजार  एकड़  बेशवहा
 जंगल  काट  कर  उनको  वहां  पर  आबाद  करने
 की  कोशिद्  की  जा  रही  है।  चार  हजार  एकड़
 जंगलात  को  काट  दिया  गया  है।  वहां  पर  कुछ
 ख़ानदानों  को  बसाया  गया  है।  उस  जमीन  को
 श्राप  जेरेकाइत  लाना  चाहते  हैं।  मैं  नहीं  सम-
 भता  हूं  कि  उस  को  श्राप  जेरेकाइत  ला  सकते
 हैं।  वहां  कोई  फसल  नहीं  उग  सकती  है  उस

 मुकाम  को  मैं  चेयरमन,  जिला  परिषद  की
 हैसियत  से  कई  बार  जा  कर  देख  चुका  हूं  ।  तीन
 चार  हजार  रुपया  फी  एकड़  आप  देते  हैं  और
 जंगल  को  काट  कर  ज़मीन  को  हमवार  करने
 पर  आप  पांच  छः  सौ  रुपया  फी  एकड़  ख्च
 करते  हैं।  लेकिन  जो  जमीन  इस  तरह  से  हम-
 वार  की  ग़ई  है  भौर  जो  जेरेकाइत  लाई  गई  है
 वहां  ज्ञो  फसल  बोई  गई  मैं  आपको  बतलाना
 चाहता  2  कि  उस  फ़सल  को  बोने  के  लिए  जो
 बीज  आपने  खरीदा,  उस  की  जो  कीमत  थी
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 वह  भी  वसूल  नहीं  हुई  |  उतने  की  फ़सल  भी
 वहां  पदा  नहीं  हुई  ।  वहां  पर  पीने  तक  के  लिए
 पानी  नहीं  है  ।  दो  सौ  फीट  तक  झापने  बोरिंग
 किया  और  बेल  खोंदा  लेकिन  पानी  पीने  तक.  के
 लिए  नहीं  भ्रापको  मिला  भ्राबपाशी  के  लिए
 श्रापको  कंसे  पानी  मिल  सकता  है,  यह  सोचने
 की  बात  है  ny

 इसके  बारे  में  कई  एतराजात  किए  गये  है,
 ्रांघ  प्रदेश  की  सरकार  ने  भी  किये  हैं  भर
 शायद  यही  वजह  है  कि  चार  हजार  एकड़
 जंगलात  को  काट  कर  ही  आपने  बाकी  रकबे
 को  काटने  से  रोक  दिया  है।  इसकी  इत्तिला
 शायद  सेंटर  को  भी  आ  गई  है।  झगर  श्राप  यह
 समभते  हैं  कि  जो  मैं  कह  रहा  हूं  उस  में
 एगैजरेशन  है  तो  मैं  श्राप  को  दावत  देता  हूं  और
 श्राप  से  प्राथंना  करता  हूं  कि  आप  खुद  शा  कर
 उस  जमीन  को  देख  लें  और  मालूम  कर  लें  कि
 जो  मैं  कह  रहा  हैँ  सही  है  या  नहीं  है  ।  वहां  पर
 दो  प्रोजेक्ट्स  बनाने  की  स्कीम  है  ।  लेकिन  आप
 देखें  कि  वहां  पर  जो  नाले  हैं  उन  में  बरसात
 तक  के  मौसम  में  पानी  नहीं  रहता  है,  बाकी
 सीजन  की  तो  बात  ही  क्‍या  करनी  ऐसी
 अवस्था  में  कंसे  भ्राप  वहां  सिंचाई  का  इंतजाम
 करेंगे।  वहां  पर  आपके  डिप्टी  सेक्रेटरी  भी
 गए  थे।  उन  को  मैंने  इसकी  सूचना  दी  थी।
 मैंने  उन  को  कहा  था  कि  सिरपुर  ताल्लुके  में
 हजारों  एकड़  जमीन  भाज  भी  झ्राप  खरीद
 सकते  हैं  ।  वह  बहुत  जरखेज  जमीन  है।  वह
 आपको  सस्ती  मिल  सकतो  है।  वहां  पर  श्राप
 लिफ्ट  इरिगेशन  का  आसानी  से  इंतजाम  कर
 सकते  हैं  ;  यह  जो  जमीन  है  यह  शान  दी  बैंक्स
 आफ  प्रनीता  है।  इस  जमीन  से  पैदा  भी  काफी
 हो  सकता  है।  मैं  समभता  हूं  कि  श्रब  भी  देर
 नहीं  हुई  है।  श्राप  जंगलों  को  मजीद  तबाह
 न करें  इस  जमीन  को  झाप  खरीदें  और  यहां
 सिंचाई  का  इंतजाम  करें।  चार  हज़ार  एकड़
 जंगलात  को  आप  पहले  से  ही  काट  चुके  हैं  ।
 वहां  पर  एरिया  डिवेलेप  नहीं  हो  सका  है
 weit  महोदय  स्वयं  वहां  जायें  और  जा  कर
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 देखें  7  अगर  वह  पायें  कि  वह  लाभदायक  स्कीम
 नहीं  है  तो  उसको  इसी  स्टेज  पर  रोक  दें  ताकि
 मजीद  पैंसे  खर्च  उस  पर  न  किये  जायें,  मजीद

 फजूलखर्ची  वहां  न  हो  और  उसके  बदले  में
 भाप  सिरपुर  ताल्लुके  में  जो  कि  आदिलाबाद  में

 ही  है,
 आप  जमीन  खरीद  कर  लोगों  को  आबाद

 करें।
 श्र्ब  %  श्रनएम्प्लायमेंट  के  बारे  में  कुछ

 झ्जें  करना  चाहता  हूं।  हमारा  कंट्री  बीकवड

 कंट्री  है।  यहां  पर  इंजीनियर  और  डाक्टर  के

 लिए  रोजगार  तलाश  करना  एक  बहुत  बड़ा
 सिरदर्द  बन  गया  है।  उन  में  बेरोजगारी  बहुत
 ज्यादा  हो  गई  है।  लेकिन  आप  देखें  कि  साइं-

 टिस्ट्स  और  टैक्नीशियंज  ही  हैं  जो  कि  मुल्क
 की  तरक्की  कर  सकते  हैं।  हमारे  मुल्क  में

 तरक्की  के  बहुत  से  मुकाम  हैं  लेकिन  उन  लोगों
 के  लिए  रोजगार  के  मौके  नहीं  हैं  4  जो  लोग

 अभी  तालीम  पा  रहे  हैं  उन  से  पूछने  षर  पता

 चला  है  कि  वे  बिल्कुल  फ्रस्ट्रेटिड  फील  करते  हैं,
 उन  की  कोई  दिलचस्पी  पढ़ाई  में  नहीं  है।  मैं

 करनाल  श्रौर  लुधियाना  गया  था।  वहां  पर

 बी  एस  सी  के  बाद  स्टूडेंट्स  एग्रिकलचरल
 रिसर्च  में  लगे  हुए  हैं।  उन्होंने  हमें  बताया  कि

 उन  के  हैड  भाफ  दी  डिपार्टमेंट  ने  उन  से  कहा
 कि  वे  क्‍यों  पढ़  कर  अपना  वक्‍त  खराब  करते

 हैं।  आज  कोई  रोजगार  के  अवसर  नहीं  हैं  ।

 लोग  नहीं  चाहते  हैं  कि  डन  को  सिर्फ  पैसा  ही
 मिले  और  पैसे  के  खातिर  ही  वे  सब  कुछ  करे  |

 लेकिन  इंसान  की  जिन्दगी  के  लिए  कुछ  पैसा

 तो  चाहिए  ही,  थोड़ी  सी  तनख्वाह  तो

 चाहिए  ही  लेकिन  ज़ब  रोजगार  के  अवसर

 ही  न  हों  तो  किस  तरह  से  उनकी  दिलचस्पी
 पढ़ाई  में  हो  सकती  है  भौर  किस  तरह  से  उन

 में  बावेला  और  जोश  झा  सकता  है  |

 इस  के  साथ-साथ  श्राप  यह  भी  देखें  कि

 संकड़ों  टेक्नीशियन  जो  कि  हाईली  क्वालिफाइड

 हैं,  श्राज  विदेशों  में  मेहनत  करके  कमा  रहे  हैं।
 वे  वहां  झाठ,  दस  और  पंद्रह  हजार  रुपया

 माहवार  कमा  लेते  हैं।  ऐसे  टेक्नीशियंज  की

 हमारे  मुल्क  में  सख्त  जरूरत  है  |  लेकिन  जब
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 वे  यहां  श्ाते  हैं  मौर  रोजगार  तलाश  करते  हैँ
 तो  उन  को  साढ़े  तीन  सौ  या  ढाई  सौ  रुपया
 माहवार  आफर  किया  जाता  है  जिससे  मोटर
 की  मैंटनेंस  का  खर्चा  भी  नहीं  निकलता  है।  इस
 तरह  से  उन  को  ठोकरें  खानी  पड़ती  हैं  और
 फिर  वे  वापिस  विदेश्षों  में  जाने  को  सोचने  लग
 जाते  हैं  :  अगर  यही  हालत  रही  भौर  टेक्नीकल
 परसंज  नहीं  मिलेंगे  तो  देश  की  तरक्की  की
 रफ्तार  सुस्त  प्रड़  जाएगी।  मैं  चाहता  हूं  कि
 इंजीनियर्ज  और  मेडीकल  मन  के  लिए  आप  एक
 आल  इंडिया  सविस  बनायें  और  उन  लोगों  के
 लिए  आप  रोजगार  के  साधन  फराहम  करें।
 फ़िर  आप  देखेंगे  कि  किस  तरह  से  मलक  का
 फायदा  होता  है  1

 हु

 हमारे  मुल्क  में  आज  भ्राई  ए  एस  श्रौर
 शाई  पी  एस  भ्राफिससं  को  बहुत  ज्यादा  श्रहमियत
 दी  जाती  है।  मैं  नहीं  समभता  हैँ  कि  उनको

 इस  कद्र  अहमियत  दी  ज्ञानी  चाहिए।  एक
 जमाना  था  जब  आई  सी  एस  को  अहमियत  दी
 जाती  थी।  तब  प्रंग्रेजों  का  यहां  राज  था  भौर
 वे  इन  लोगों  के  जरिये  से  लोगों  को  कंट्रोल
 किया  करते  थे  7  लेकिन  आज  हमारे  मुल्क  को
 सांइंटिस्ट्स  की  ज़रूरत  है,  इंजीनियज़  की
 जरूरत  है  और  उनको  ज्यादा  अहमियत  दी
 जानी  चाहिए।  आज  हम  क्या  देखते  हैं।
 जिन्होंने  डिग्रियां  मेडीकल  की  या  इंजीनियरिंग
 की  ले  रखी  हैं  वे  तो  प्राइमरी  हैल्थ  सेन्टर  के
 अफसर  और  जूनियर  इंजीनियर  बनते  हैं  और
 जो  एडमिनिस्ट्रेटिव  सविसस  में  जाते  हैं।  वे
 पहले  तो  डिप्टी  कलेक्टर  बन  जाते  हैं  और  छः
 साल  में  डिप्टी  सेक्र टरी  बन  जाते  हैं  और  इन
 को  बड़े-बड़े  श्रोहदे  मिल  जाते  हैं।  मैं  समझता
 हूँ  कि  अगर  मेडीकल  झाफिसस  तथा  इंजीनियज
 का  यही  हाल  रहा  तो  मुल्क  तरक्की  नहीं  कर
 सकेगा  मैं  चाहता  हूं  कि  इस  पर  भी  प्राप

 गौर
 फरमायें  श्रौर  जो  कुछ  कर  सकते  हों,

 कर  t
 श्री  देवेन  सेन  (प्रासनसोल)  :  मौजूदा

 |

 रकार  की  श्रम  नीति  का  मैं  विरोध  करता  हू
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 [at  देबेन  सेन]
 और  जहां  तक  रिहैबिलिटेशन  बालिसी  का  सम्बन्ध
 है  मैं  उसका  भी  विरोध  करता  हू  ny

 श्रम  नीति  का  मैं  इसलिए  बिरोध  करता
 हू  कि  मेरे  रुयाल  में  सश्कार  को  कोई  श्क्म
 नीति है  ही  नहीं।  जब  कभी  कोई  शिसध्पूट
 शैदा  होता  है  उसको  ट्रिब्यूनल  में  फेंक  दिया
 जाता  है  मा  उसको  केज  बोर्ड  के  पास  दे  दिया
 जाता  है  |  यह  कौई  भीति  नन्हीं  है।  गीति  उसी
 बत  हो  सकती  है  अगर  आप  नीड  वैस्ट  नीति
 अपनायें,  मिनिसम  बेजिज  के  लिए  कोई
 लेजिस्लेशनत  आप  लायें,  नौति  खसी  बक्त  हो
 सकती  है  ज़ब  भ्नएम्पलायमेंट  को  दर  करनमे  के
 लिए  कोई  परिकल्पना  हो।  नीति  उसी  वक्‍त
 हो  सकती  है  जब  लाक  आउट  रोकने  के  लिए
 प्रभावकारी  ढंग  से  कदम  उठायें  ।  सिर्फ  ट्रिब्यूनल
 को  देने  झर  बेज  बोर्ड  पर  फेक  देने  के  अलावा
 शम  मंत्रालय  का  कोई  काम  ही  नहीं  है  ।

 * ध्राज  भारत  में  मजदूर  ग  के  लामनै  दो
 खतरे  हैं।  एक  खतरा  है  थ्रोट  आफ  क्रीजिंग  कजिन
 का  और  दूसरा  खतग  हे  इंट्रो  बक्‍्सन  त्तक  आाठो-
 जेशन  का।  1967  में  मोरारजी  देसाई  खफ्हब  ने

 डिवैल्युएक्षन  के  सिलसिले  में  श्योकहू  प्कांट्स
 का  एलान  किया  था।

 उन  पायंट्ल  में  मुख्य  चाकट  था  फ्रीजिंग
 आफ  बेजिज़  |  उसके  बाद  जब  «967  में  विस
 मंत्री  के  नाते  भाषरा  दिया,  तो  उस  में  झाठि

 जगह  पर  यह  कहा  गया  कि  मोजूदा  बिभड़ी  हुई
 इकानीमिक  हालत  का  मुख्य  कोरस  यह  है  कि

 मजदूरों  की  तरफ  से  महंगाई  भत्ता  मांगा
 जाता  है।  इसलिए  मैं  मांग  करता  हूँ  कि  भा
 शश्कार  की  पॉलियापैंट  के  भवन  से  हिन्दुस्तान
 के  मजदूरों  भौर  आम  जनता  को  स्पष्ट  रूप
 से  यह  झदेवासन  देना  चाहिए  कि  फ्रीजिश
 श्राफ  पेजिज़  उस  की  पालिसी  नहीं  है  और
 उसको  कभी  भी  अपनाया  नहीं  जायेगा  ।

 इस  समय  रेलविश  HS  लॉखे  भज़ंदूर  हैं  1

 रेलवे  प्रशासभ  कौ  शोर  से  म्ह  पालिसी  भपंगाई
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 गई  है  कि  077  में  43  लाख  मजदूरों  को
 घटाकर  7  साख  कर  दिया  जायेया  और  उसके
 श्लिये  रेसवेका  में  सब  से  ज्यादा  श्राटेमिसन,
 अचलन  का  प्रवस्ध  किया  सया  है।  हसके
 अ्रलावा  कलकत्ता  इलेक्ट्रिक  सप्लाई  कार्पोरेशैन,
 एल०  झाई०  शी०  और  बेंकों  प्रॉदि  क्ह्त  सी
 जगहों  में  'आटोभेसन  को  चालू  करने  का  प्रयास

 किया  गया  है।  ह, द  तक  तो  काम्प्यूटज  को  इस्पोरट
 किया  जाता  रुहा  है,  लेकिन  अब  बंगलौर  में

 कॉष्प्यूटर  बताने  की  फंक्टरी  भारत  इलबद्रा-
 निकस  1-16 46  बनाई  गई  है  ।  इससे  यहां  के  मज-

 दूरों  को  रौजगार  के  लिए  धर  भी  खतरा
 पैदा  हो  जायेगी  ।  भ्रमरीका  में,  जहां  कपिटल-
 प्रचुर  है  और  डाइवसिफिकेशन  आफ  कपिटल  भी

 बहुत  है,  श्रॉटोमेशन  के  कारश  25  पेरसेंट
 क्लॉक्स  अनशफ्पलॉयड  ही  गए।  एल०  श्रीई०
 सी०  में  श्रीटोमेशन  प्रचेलिस  किये  ज्ञाने  से  हर
 30  क्लक्स  में  से  29  संरंष्लस  हो  जायेंगे।
 संरकारे  की  तरफ  से  कहा  जाता  है  कि  कोई
 कर्मचारी  सरप्लस  नहीं  होंगे  धौर  कोई  छटनी
 नहीं  होंगी  ।  लेफिन  हैम  रेंलनैज्  में  देखते  हैं  कि
 आटोमैंशन  के  कारणों  रिफ्र  इेंट  की  रोक  दिया
 गया  है;  वहां  पर  हर  साल  पहले  जितने  प्रादभी
 रिक्रिट  होते  थे,  श्र्बि  उन  से  कम  रिंक्रूट  होते
 हैं।  श्राज  आंटीमेशन  की  नंतीजा  रेलवे  में
 दिखाई  दे  रहा  है

 जैंसीकि  मैने  कहाँ  है,  इस  सेरकॉर  की
 कोई  श्रम  नीति  है  ही  नहीं  उंसका  सबूत  यह  है
 कि  मज़दूरों  की  रीयल  वेजिज्ञ  लगातार  कम
 होती  ज्ञ  रही  है।  प्राइसिज़  बढ़ती  जा  रही
 हैं  और  उसके  कारण  मज़दूरों  की  रीयल  वेजिज्ञ
 लगातार  घटती  जा  रहो  हैं  श्लोर  उसको  रोकने
 की  कीई  इंन्तजाम  नेहीं  है  tT

 जहां  तंक  रिट्रेथर्मेंट  का  प्ररित  है,  बेंभांले  की
 इंजीनियरिंग  फम्से  में  एक  लाखे से  झंधिके
 मंजदूरों  की  छँटनी  की  गई  है।  औज  देश में
 सब  जगह  भ्न-एम्प्लॉयमैंट  है,  लेकिन  श्रम  मन्त्र
 है  भोर  से  उस  कौ  रोकने  के  लिंए  प्रयास  नहीं
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 किया  जा  रहा  है।  यह  दुख  की  बात  है  कि

 हिन्दुस्तान  में  मजदूरों  क ेलिए  बिल्कुल  कोई
 इन्तजाम  नहीं  है।

 सेटलमेंट  झाफ  डिस्पूट्स  के  बारे  में  जो
 वेज  बोर्ड  होता  है,  वह  दस  बरस  टाइम  लेता

 है।  ये  कमीशन  दस-दस  बरस  के  बाद  बैठता
 है  और  फ्रीजिंग  श्ाफ़  वेजिज्ञ  वहीं  से  शुरू  हो
 जाता  है।  एक  समय  पर  जो  वेजिज्ञ  निद्दिचत
 किये  जाते  हैं,  दस  बरस  तक  उन  में  कोई  परि-
 बर्तन  नहीं  होता  है;  वेफ़ीज  हो  कर  रह  जाती
 हैं।

 हमारे  यहां  से  भ्राई०  एल०  झ्रो०  में  प्रति-
 निधि  भेजे  जाने  की  नीति  में  भी  परिवर्तत  किया
 जाना  चाहिए  ।  भ्रब  तक  सिर्फ  इनटक  के  सदस्यों
 को  वहां  पर  भेजा  जाता  है  और  उसका  कारण
 यह  बताया  जाता  है  कि  उस  की  मेजोरिटी  है।
 मैं  इस  को  मानने  के  लिए  तैयार  नहीं  हूँ  :  इस
 सम्बन्ध  में  वेरिफ़िकेशन  को  हम  मंजूर  नहीं
 करते  हैं।  कि  सिर्फ  एक  पार्टी  के  सदस्यों  को
 वहां  पर  भेजा  जाता  है,  इस  लिए  फारेन
 कन्ट्रीज  में  हिन्दुस्तान  के  मजदूरों  का  इम्मेज
 खराब  होता  जा  रहा  है  ।

 रीहैविलिटेशन  के  बारे  में  यह  मैं  कहना
 चाहता  हैँ  कि  वेस्ट  पाकिस्तान  के  रेफ़्यूजीज़  के
 लिए  इवंकुई  प्रापर्टी  एक्ट  बनाया  गया,  लेकिन
 ईस्ट  बंगाल  के  रेफ़्यूजीज  के  लिए  कोई  इवकुई
 प्रापर्टी  एक्ट  नहीं  है  ।  इसका  कारण  यह  दिया
 गया  है  कि  वेस्ट  पाकिस्तान  के  रेफ़्यूज़ीज  ने
 फ़िजीकली  माइग्रेट  किया  था,  जब  कि
 ईस्ट  बंगाल  के  रेफ़्यूजीज  ने  फिजीकली  माइग्रेट
 नहीं  किया  है।  यह  बात  मेरी  समझ  में  नहीं
 झाती  है  1  मैं  चाहता  हैं  कि  मन्‍्त्री  महोदय
 इस  का  स्पष्टीकरण  करें।  ईस्ट  बंगाल  से  जो
 बारह  लाख  लोग  भाए  हैं,  क्या  उन्होंने  फ़िजी-
 कली  माइग्रेट  नहीं  किया  ?  उनके  लिए  इवेकुई
 प्रापर्टी  एक्ट  क्‍यों  नहीं  लागू  होता  है  ?

 MR.  DEPUTY-$PEAKER  :  Shri  P.  M.
 Mehta.
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 SHRI  B.  K.  DASCHOWDHURY :  Sir,
 I  would  like  to  suggest  that  this  debate
 can  be  extended  by  just  30  minutes  more,
 80  that  we  can  all  be  accommodated.

 MR.  DEPUTY-SPEAKER  :  If  every-
 body  abides  by  the  time-limit,  I  can  think
 of  extending  the  time  by  0  minutes.  After
 all,  I  will  try  to  accommodate  as  many  as
 possible,  but  the  time-factor  is  there.  Shri
 P.  M.  Mehta.

 SHRI  P.  M.  MEHTA  (Bhavnagar)  :  Sir,
 I  rise  to  support  the  Demands  of  Grants
 under  the  Ministry  of  Labour,  and  I
 congratulate  the  Minister  and  the  Ministry
 for  their  efficiency  in  dealing  with  the
 matter  of  labour  problems  in  spite  of  some
 hard  and  adverse  situations.  As  you  are
 aware,  nowadays  this  labour  movement
 is  a  developing  science.  It  is  a  constant
 and  continuous  process.  Those  who  want
 to  achieve  some  political  ends  try  to  build
 up  themselves,  and  then  the  unions  by
 adopting  unscientific  methods  like  gheraos,
 strikes  and  goslow  tactics,  are  bound  to
 fail.  The  result  is  that  they  put  the
 worker  to  more  hardships  and  more
 suffering.

 The  last  two  years  were  years  of  natu-
 tal  calamities  Most  parts  of  the  country
 had  to  face  drought  conditions  and  due  to
 that,  production  in  agriculture  was  low
 and  this  also  affected  the  production  of
 agriculture-based  industries.  I  will  take
 only  one  example  :  the  cotton  textile  indus-
 try  and  the  cotton  textile  mills.  At  the
 end  of  the  year  1967,  32  textile  mills
 remained  closed.  Nearly  eight  lakh  spindles
 remained  idle  ;  nearly  9,500  looms  remain-
 ed  idle.  This  has  resulted  in  a  consider-
 able  loss  of  production  in  yarn  and  cloth,
 and  these  closures  have  also  affected  very
 seriously  43,000  workers.  These  workers
 are  thrown  out  of  employment.  I  know
 about  the  texlile  mill  in  my  own  consti-
 tuency,  namely,  the  Mahalakshmi  Mills  at
 Bhavanagar-  This  mill  not  only  not  paid
 the  earned  wages  to  these  workers  but  it
 has  not  also  paid  its  contributions  towards
 the  provident  fund  deposits.  This  is  a
 criminal  offence  and  in  all  such  cases
 necessary  action  must  be  taken  by  this
 Ministry.  This  Mahalakshmi  Mill’  at
 Bhavnagar  is  an  economic  unit.  It  had  a
 reserve  fund  to  the  tune  of  Rs.  45  lakhs
 jn  1957,  but  due  te  maladministration  ang
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 {Shri  P.  M:  Mehta]
 mismanagement  this  mill  has-been  closed
 down.  2,200  workers  are  unemployed.  in
 a  medium-sized  town  like  Bhavnagar  and
 these  workers  and.  their  dependants
 numbering  about  15,000  souls  are  put-to
 untold  suffering  and  misery.

 They  are  passing  their  days  in  half
 starvation,  but  nothing  has  been  done  so
 far.

 According  to  the  report,  one.  of  the
 remedial  measures  contemplated  by  Govern-
 ment  is  the  enactment  of  .the  legislation
 for  taking  over  sick  units  and  keeping  them
 running.  But  the  implementation  of  this
 enactment  is  not  in  the  hands  of  this
 ministry.  Therefore,  there  should  be  very
 close  coordination  between  this  ministry
 and  the  ministry  in  charge  of  running
 closed  units.  Workers  and  trade  unions
 hoped  to  get  much  from  this  ministry.
 They  expected  that  the  Labour  Ministry
 would  protect  them,  but.  this  ministry
 could  do  nothing  to  protect  their  bread.

 For  lack  of  time,  I  will  not  go  into
 the  points  which  I  wanted  to  cover  like
 social  security  schemes,  grievance  proce-
 dure,  shortcomings  of  the  conciliation
 machinery,  etc.  But]  would  refer  to  one
 thing.  We  have  the  policy  of  constituting
 wage  boards  for  different  industries  and
 also  different  conmmissions  and  committees.
 This  is  a  good  system  because  it  can  give
 dve  consideration  to  all  aspects  of  the
 problem  concerning  the  industries  and
 workers.  But  when  these  boards  or  com-
 missions  submit  their  reports  to  Govern-
 ments,  sometimes  they  are  accepted  as  they
 are  and  sometimes  with  modifications.  This
 should  be  stopped.  The  recommendations
 of  these  boards  and  commissions  should  be
 accepted  in  toto

 DR.  MAITREYEE  BASU.  (Darjeeling):
 Sir,  J.congratulate  the  Labour  Ministry  for
 coming  to  a  unanimous.  decision  about
 abolishing  the  Coalfields  Recruiting.  Organi-
 sation  in  the  Indian  Labour  Confereace
 over  the  weak  end,  I  would  remind  the
 minister  and  through  him  the  ministry  that
 such  a  unanimous  decision  was  also  taken
 in  963  in  the  Industrial  Committee  on
 Coal.  This  time  the  unanimous  decision
 to  bring  this  organisation  to  an  end.  must
 96  honoured,  J  impress,  upon-the  Labour
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 “Minister  its  importance.  ~°There  are  some
 people  waiting  to  contradict  me,  but  Iam
 Not  giving  them  a  chance  and  I  am  not
 mentioning  the  other  colloquial  ‘name  ;  I
 am  calling  it  by  its  proper  name  and  that
 is  the  Coalfields  Recruiting  Organisation.
 From  that  particular’  district,  which  is  a

 “sentive.area,.  they.  may.  go  anywhere  else
 to  Assam,  Kashmir,  Nepal,  Bhutan,  etc.  and
 do  road-building.  We  have  no  objection.
 But  we-do  not  want  this  organisation.

 7  As~nyember  of  ‘fhe  wage  board  for
 coal  industry,  when  we  visited  Parasia,
 where  a  C.R.O.  camp  was  in  existence,
 the  :doctor  told  me,  “Don’t  look  at  the
 feet  and  shoulders  of  the  labourers.”  He
 said  so’  because  by  carrying  loads  on  their

 ~  shoulders,  they  were  like  that  of  a  -drought
 buffalo.  They  had  to  work  in  the  most
 difficult  places.  Their  feet  were  in  such  a
 condition  that:  they  could  hardly  be  receg-
 nised  as  human  feet.  They  are  kept  in
 barracks.  The  name  has  been  changed
 from  ‘eamp’  to  ‘hostel’  but  there  has  been
 no  change  in  their  condition.  They  are
 slave  tabour.  The  integrity  of  the  country
 cannot  be  kept  intact  by  ‘having  slave
 labour  (/nterruption).  The  hon.  Member
 who  interrupts  me  belongs  to  the  same
 labour  organisation  as  I  do.  He  ‘has
 flouted  the  unanimous  resolution  of  the
 working  .  committee  of  that  hosfourable
 organisation—the  Indian  National  Trade
 Union  Congress—against  this  particular
 system  and  in  :-favour  of  abolishing  this
 particular  system.  Last  year  too  .he
 contradicted  me.  Then  I  said:  “There  a
 ‘Congressman  jis.  speaking  and  not  :‘an
 ‘INTUG  man”.  I  would  like  to  be  INTUC
 first  and  INTUC  last.  I  bring  this  tothe

 ‘pointed  notice  of  the  Labour  Minister-and  I
 -cgngratulate him  for:coming  to  this  unani-
 mous  decision.  This  CRO  must  be  abolished
 during  this  year  1968.  If  it  is  not  done
 we  shall  have  a  very  poor  opinion  :of  .  the
 Labour  Ministry.  Taking  unanimous

 ‘resolutions  and  not  honouring  them  is  not  a
 rvety  good  record.

 -The-second  thing  I  want  +o  point  -out
 is,  we  had  a  sort  of  bonus  equalisation
 fund,  before  the  Bonus  Act  was  passed,
 for  the  tea  plantation  labour  in  North-
 East  India,..Qut  of  that.  fund  about
 Rs.  SL  lakhs  of  unspent  balance’  are-being
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 kept  by  the  Managing  Agencies.  The
 Labour  Ministry  is  helpless.  They  cannot
 take  it  out.  I  thad  made  representations
 to  them.  The  tea  plantation  labour  is
 deprived  of  these  Rs.  5l  lakhs  and  these
 Managing  Agency  Houses  are  gaining  much
 by  way of  interést  on  these’  Rs.  5l°  lakhs.
 I  bring  it  to  the  pointed  attention  of  the
 Labour  Minister.

 Sir,  |  would  not  take-any  more-of  your
 time.  I  only  want  to  point  out  that  even
 a  very  strong  Labour  Minister  cannot  ‘do
 anything  when  there  is  concentration  of
 economic  power  existing  in  the  country.  The
 Swatantra  Party  is  the  beneficiary  of  this
 system.  .  Their  representative  are  saying.  so
 Many  things.  about.labour  relations  whieh
 Tea}ly:  make  us  laugh  through  sorrow.  This
 issa  thing  which  must  be  looked  ito.  The::
 more  interlocking  of  dictatorship  the:  maxe-.
 concentration  of:  econemic  power-thare:is<
 The  question  of  nationalisation  of  ‘banks.
 is  not  the  solution.  This  will  not  bring
 any  relief  because  LIC  fund  is  .  beigg:
 utilised  or  invested  in  the  same  .way  as
 Bank  money.  That.  way  the  .pateern  of
 investment  must  be  changed  to  give  the
 labour-  .  Minister  a  handle  to  serve  the
 People:

 MR.  DEPUTY-SPEAKER+  The:  han.:
 Minister.

 SHRI  K.  N.  PANDEY  (Padrauna)  :
 Sir,  I  would  request  the  hon,  ‘Minister :to
 say  something  about  the  ‘working  journalists:
 also.who  have  decided  to.-go  -on  ‘strike
 from  today.

 MR.  DEPUTY-SPEAKER:  He.  will
 cover  -all.  the.  ground.  Two  recognised:
 groups  have  not  spoken.  They.  were.  under
 the:  impression  that  the  time  may  be  extend-
 ed..  Therefore,  the  Minister  will  take..all
 points  into  consideration  .and  cover  the..
 entire  ground  (Interruption).  Order,  order.
 Hop.  Members  may.  ask  one  or  two  ques:
 tions  in  the  end,

 SHRI.B..K.  DASCHOWDHURY  :  Sir,
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 SHRI  8.  K.  DASCHOWDHURY:  We
 have  .seen  from  the  Report  that  in  the
 case  of  “West  Pakistan  displaced  persons
 compensation  has--beea--given.  since  1954,
 since  the  .passiag  of  the  Act.  But  this
 Act  js  not  made  applicable  to  East  Pakistan
 displaced  persons.  J  would  like  to  know
 why-.equal..treatment  is  not  meted  out  to
 the  East  Pakistan  displaced.  persons  and
 why  -these  péople  have  been  denied  com-
 pensation:..  In  stort.  aut  of  the-:  evaeuee
 Property.  pool  and  other  sources  the  West
 Pakistan  displaced  persons  have  received
 benefit’  tothe  éxtent  of  Rsz  I,000-crores.
 But.  we-feom.  East.  Pakistan.  have  been
 denied  this  compensation,  which  is  unfair
 Secondly;  in  the  case  of  PakiStani  occupied
 territory  of  Jammu  and-Kashmir,  which  is
 a  part.  of  India,  the  people  are  given
 certain  chances  for  rehabilitation  in  India.
 But  there  are  some  Indian  citizens,-  placed
 in.the  game  situation,  in  the  Indian  en-
 claves  in  Pakistan.  Because  of  certain
 peculiar  circumstances  and  the  geographi-
 cal  position,  they  are  not  getting  certain
 facilities  from  the  motherland,  “Only  two
 back  a  representative  delegation  came  from
 that  area  to  pféssitheir  demands.  I  would
 like  to  know  from  the  bon.  Minister  what
 arrangements  are  being  made  by  the
 Government:to  help  these  people.  Thirdly,
 the  kalkaji  colony  at-Delhi  was  developed
 for  the  rehabilitation  of  the  East  Pakistan
 displaced  persons.  Some  years  back  the
 Bharat  Sevak  ‘Samaj  was,  given  a  contract
 for-Rs.  25  lakhs  for  the  development  of.  this
 colony.  Fhough  they  have  received  this
 money  from:  the  Governmert,  They  have
 not  made  any  development  in  .this  area..
 This  amount  was  meant  for  the  develop-
 met  .Of.:argas  for:;the  .  East.  Pakistan
 refugees:  ]  .would  like  to  know.  what
 measures  the  Government  are  taking  to
 realise  this  money  from  the  Bharat  Sevak
 Samaj.  -Lasthy,;:.by  the  new  migrants  from
 the  Eastern  India  sector  so  many  represen-
 tations  have  been  made  to  the  Minister  of
 Rehabilitation.  I  would  request  him  to
 make  a  personal  tour  of  eastern  India  and
 see  for  himself  the  conditions  in  which
 they  live.  and  cs  take  certain  immedjdte

 our  experience  is  that  the  it  the
 Minister  finishes  you  adjourn.  the  House:
 I  will  put  only  a  question.

 “MR.  DEPUTY-SPBAKER  :  All  right.
 He  may  put  his,  question..

 measures::for.  the:  amelioration  of  -<-their
 condition.

 ’

 st  देवराव  पाटिल  (यवतमाल):  इस

 समय  जितने  मंज़दूर,  हैं,  जिन  के  बारे  में  श्राप  की
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 [श्री  देवराव  पाटिल]
 रिपोर्ट  है,  उस  के  70  प्रतिशत  ऐग्रीकल्चर  लेव-
 रस  हैं।  पहली  योजना,  दूसरी  योजना  शौर
 तीसरी  योजना  में  उन  का  कोई  ख्याल  नहीं
 किया  गया  ।  महालोनोविस  कमेटी  की  रिपोर्ट
 में  कहा  गया  है  कि  हर  एक  की  इनकम  बढ़ी
 लेकिन  खेतिहर  मजदूरों  की  इनकम  नहीं  बढ़ी  1
 उसका  कारण  यह  है  कि  घोबी  का  कुत्ता  न  घर
 का  और  न  घाट  का।  उन  को  न ऐग्रीकल्चर
 डिपार्टमेंट  देखता  है  भौर  न  श्रम  मन्त्रालय  देखता
 है।  मैं  मंत्री  महोदय  से  जानना  चाहता  हूँ  कि  जो
 आप  का  डिपार्टमेंट  है  वह  उन  की  जिम्मेदारी
 लेने  के  लिये  कौन  सा  ठोस  कदम  उठा  रहा  है।
 पहला  सवाल  जो  किया  गया  है  वह  यह  कि  देश
 में  अखबार  के  क्षंत्र  में  आज  50,000  मजदूरों
 की  हड़ताल  हो  रही  है  कस  के  बारे  में  भी  मन्त्री

 महीदय  अपना  वक्तव्य  KI

 SOME  FON.  MEMBERS  rose—

 MR.  DEPUTY-SPEAKER  :  I
 sorry,  I  cannot  accomthodate  them.

 SHRI  P.  K.  GHOSH  (Ranchi)  :  Sir,
 you  have  given  a  chance  to  everybody
 except  me.

 MR.  DEPUTY-SPEAKER  I  was
 giving  an  opportunity  to  those  who  have
 never  participated.  For  instance,  Shri
 Mehta  had  some  local  grievance  to  narrate.
 So,  I  gave  him  five  minutes.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH
 (Parbhani)  :  Sir,  I  want  to  ask  only  one
 question.

 MR.  DEPUTY-SPEAKER  :  I  am  sorry,
 it  is  not  possible.

 SHRI  P.  K.  GHOSH:  We  want  to
 ask  only  a  few  questions.

 ‘MR.  DEPUTY-SPEAKER  :  It  is  very
 diffcylt.  You  may  write  the  questions
 and  pass  them  on  to  him.  He  will  cover
 them.  Now,  the  hon.  Minister.

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  HATHI)  :  Mr.
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 Deputy-Speaker,  Sir,  I  am  sorry  that  it  will
 not  be  possible  for  me  to  deal  with  the
 number  of  points  that  hon.  Members  have
 taised  in  the  very  limitéd  time  at  my  dis-
 posal.  I  would  only  thank  them  for  the
 valuable  suggestions  that  they  have  made.
 I  would  touch  upon  as  many  points  as  I
 can  but  I  shall  certainly  write  to  them
 about  the  remaining  points  by  way  of  a
 Teply  so  that  if  a  point  is  not  covered  today
 I  shall  be  able  to  satisfy  not  them  but
 myself  that  I  have  done  my  duty  of  at
 least  informing  them  on  the  points  which
 they  raised.

 The  first  speaker,  Shri  Koushik,  dealt
 with  the  various  facilities  and  amenities
 that  had  been  given  by  the  Government  to
 the  workers  and  said  why  still  so  many
 mandays  are  lost.  Naturally,  the  number
 of  mandays  lost  causes  great  concern  to
 everybody.

 8.46  bre,

 [Shri  0.  5.  Dhillon  in  the  Chair]
 About  3.8  million  mandays  were  lost

 in  966  and  in  1967,  though  we  have  got
 provisional  figuers  in  the  report  as  9.9
 millions,  it  may  reach  nearly  the  same
 figure,  that  is,  about  3  millions.  I  am
 afraid,  it  would  not  be  substantially  less.
 3  million  mandays  lost  is  certainly  a
 matter  of  great  concern  to  everybody  who
 has  the  interest  of  the  country  at  heart
 because  every  manday  lost  means  stoppage of  work  and  production  decreases  to  that
 extent.

 It  is  a  phenomenon  which  started  in
 1966.  I  will  not  go  into  the  details,  out
 of  about  3  million  mandays  lost,  the
 figure  that  I  have  got  now,  it  will  be
 interesting  to  see  that  nearly  6  million
 mandays  had  been  lost  in  West  Bengal, 2.2  million  in  Maharashtra  and  .2
 million  in  Bihar,  that  is  9.5  millions.
 50  far  as  Maharashtra  is  concerned,  last
 year  i.e.  in  966  they  had  794  strikes
 and  now  in  967  the  number  has  decreased; the  mandays  lost  which  were  37  lakhs  in
 966  are  22  lakhs  in  ‘1967.  So,  in  the  case of  Maharashtra  it  has  decreased  while  in
 the  case  of  West  Bengal  frcm  3.8  millions it  has  gone  to  6  millions.  That  is  a  thing which  concerns  us  all,
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 What  are  the  reasons?  The  reasons
 are  obvious,  but  we  have  to  look  to  these
 reasons  also.  Firstly,  prices  are  rising  and,
 naturally,  when  prices  rise  and  the  real
 wage  of  the  worker  is  eroded  he  feels  a  bit
 Testive.  Then  the  shortage  of  raw  material,
 of  foreign  exchange,  of  components  and  of
 spare  parts  has  led  ‘to  recession.  The

 employment  opportunity  has  also  decreased.
 In  1966-67,  the  employment  in  the  organised
 sector  has  increased  only  by  0.8  per  cent.
 There  was  a  2.7  per  cent  increase  in  the
 public  sector  and  in  the  private  sector  it
 decreased  by  I.9  per  cent  ;  that  is,  it  only
 rose  by  0.8  percent.  That  is  very  little
 when  compared  to  5  to  6  per  cent  growth
 in  earlier  years.

 So,  the  employment  opportunity  has
 been  less  ;  shortages  are  there  ;  recession
 is  there  ;  goods  are  not  lifted—all  these
 had  led  to  this  unrest.  But  even  then,
 Il  should  say  that  barring  West  Bengal—if
 we  take  away  6  million  for  West  Bengal
 out  of  about  13  million—in  the  rest  of  the
 country  there  is  not  so  much  of  labour
 unrest,  though  there-is.

 Last  year  when  we  discussed  this  very
 question,  labour  unrest  had  perhaps  reach-
 ed  the  height.  It  had  assumed  a  militant
 form,  known  as  gherao.  Fortunately  that
 has  now  disappeared.  I  only  wish  that
 both  sides  have  learnt  the  lesson.  But  we
 have  to  search  what  all  this  is  due  to.  It  is
 because,  on  the  one  hand,  the  workers  feel
 that  their  earnings  are  being  eroded,  their
 job  is  insecure  and  they  are  anxious  as  to
 what  will  happen  to  them  because  of
 retrenchment,  closure  and  all  these  things.

 Therefore,  they  become  restive.

 AN  HON.  MEMBER:  What  is  the
 remedy  that  you  suggest  ?

 SHRI  HATHI:  The  remedy  that  is
 to  be  suggested  is  only  this.  I  am  coming
 to  your  remedy.  But  that  is  not  the
 final  remedy.  The  remedy  lies  in  one
 thing  only  and  that  is  the  cordial
 relationship  between  the  workers  and  the
 management  which  is  basic  for  any  indus-
 trial  peace.  You  cannot  by  any  legislation,
 by  any  compulsion,  make  the  parties  come
 together  and  live  in  peace.  You  may
 legislate,  you  may  refer  the  matter  to
 adjudication,  you  may  take  it  to  the  Nation-
 al  Labour  Commission  and  do  all  that.  If
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 the  human  approach,  the  human  touch,  is  not
 there,  if  the  employers  feel  that  the  worker
 is  merely  a  machine  and  that  he  is  only  a
 hired  person  and  that  you  take  any  work
 from  him  because  you  pay  Rs.  0  or  Rs.  7
 Or  Rs.  5  or  Rs.  2  or  Rs.  |  or  whatever  it  is
 to  him,  well,  that  worker  is  not  going  to  give
 you  the  best.  The  worker  must  feel  that
 he  is  being  treated  in  a  way  that  he  des-
 erves.  Then  only,  the  best  output  from
 the  worker  comes.  Otherwise,  it  is  not
 possible.

 Then,  there  is  this  question.  Unless
 more  is  produced,  it  will  not  be  possible
 for  the  industry  to  flourish  and  the  gains  of
 the  industry  should  be  distributed  among
 those  who  deserve  the  most,  that  is,  the
 gains  must  be  shared  by  workers.  If  this
 is  not  done,  if  there  is  not  the  cooperative
 effort,  you  cannot  achieve  this.  We  are
 talking  of  direct  action  ;  we  are  talking  of
 cooperation.  Can  there  not  be  a  direct
 action  to  produce  more  and  to  distribute
 more  among  those  who  need  the  most,  the
 workers  ?  I  think  that  should  be  the
 slogan  today  :  Produce  more  and  dis-
 tribute  more.  That  is  the  only  slogan.

 DR.  MAITREYEE  BASU  :  Only
 when  there  is  agitation,  you  do  something.
 Agitation  approach  is  appreciated  by  you.

 SHRI  HATHI:  We  have  talked  of
 the  wage  boards;  we  have  talked  of  the
 union  rivalries  and  we  have  talked  of  one
 union  in  one  industry.  We  have  talked  of
 the  wage  boards  first.  Now,  it  was  about
 0  years  back  that  this  institution  of  wage
 boards  was  started.  I  am  not  sorry  for
 that  because  they  have,  after  all,  benefited
 35  lakh  employees  by  now  and  22  wage
 boards  have  been  appointed.  But  of  late
 we  find,  there  have  been  delays  and  there
 has  been  no  unanimity  over  the  wage
 board  recommendations  and,  because  of
 that,  we  do  not  find  the  same  cooperative
 approach,  collective  bargaining,  etc.  Then,
 these  difficulties  arise.  Therefore,  unless
 this  approach  is  there,  it  cannot  work  satis-
 factorily.

 Now,  a  solution  has  to  be  found.  It
 was  suggested  that  the  wage  board  should
 be  made  statutory.  Even  if  it  is  made
 statutory,  will  it  solve  all  the  problems  ?
 The  wage  board  of  the  working  journalists
 is  a  statutory  wage  board.  But  even  then
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 the  employers  have  gone  to  the  High  Court
 and  to  the  Supreme  Court.  If  they  go  to
 the  High  Court  and  the  Supreme  Court,
 then  making  it  statutory  does  not  help
 much.  Therefore,  a  solution  has  to  be
 found  and,  for  this  purpose,  we  have
 appointed  sub-committee  of  the  Standing
 Labour  Committee.  The  National  Labour

 Commission  also  is  seized  of  this.  I  am
 sure,  we'  shall  be  able  to  find  a  solution.
 But  that  would  be  only  possible  if  there  is
 coopepation.from  both  the  workers  and  the
 management.  Otherwise,  it  is  not  possible.

 DR.  MAITREYEE  BASU:  What
 about-your  cooperation  from  the  Ministry  ?
 What  about  the-coal  wage  board  ?

 SHRI  HATHI  :  |  am  coming  to  the
 coal  wage  board.  So  far,  the  Government
 has  already:  been  cooperating.  But  it  is
 not  a  question  of  cooperating  only.

 Then,  Dr.  Melkote  memtioned  about
 technical  training.  It  is  true  we  have  got
 about  350  ITIs  and  we  train  about  1,40,000,
 youngmen  but  they  are  only  craftsmen,  that
 is,  they  are  not  of  managerial  skill  nor  can
 they  reach  that  ladder.  I  vary  much  appre-
 ciate  his  suggestion  that  we  should  train
 them  in  such  a  way  that  from  the  lowest  in
 the  ladder,  they  can  reach  the  highest  at
 the  ladder.  That  managerial  and  techni-
 cal.  skil)  has  to  be  developed.  We  are  start-
 ing  at  Bangalore  an  institution  for  higher
 supervisory  skill  where  these  technicians
 can  be  trained.  I  welcome  that  suggestion.

 The  second  point  that  he  made  was  in
 regard  to  unemployment.  It  is  certainly  a
 very  important.  and  big  question..  The
 other.days  there  were.  questions:  asked  of
 the:  Education  Minister  about  the  unemploy-
 ed  engineers.

 D.G.  (Min.  of

 to  find  out  what  could  be  done  in  regard  to
 the  engineers.  The  position  in  regard  to
 the  number  of  engineers  on  the  live  register
 and  the  number  of  vacancies  notified  was
 as-follows.  :

 Year  No.  on  live  No.  of  vacan-
 register  cies  notified

 1962-  13,000-  11,000
 963  15,000  15,000
 964  13,000"  18,000,
 965  17,000  -  14,000
 966  26,000  11,000
 967  40,000  11,000:

 APRIL  23,  968°

 Three  days  back,  all  the  em-:
 ploying  Ministries  and  myself  met  together
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 So,  it  will  be  seen  that  from  966  the
 number  of  vacancies  has  been  sharply  de-
 creasing.  In  other  words,  the  number  of
 vacancies  or  the  employment  opportunities
 are  shrioking.  What  are  we  to  do  about
 this  now  ?  ;

 When  people  want  engingers,  they  want
 traines  people  and  also  experienced  people.
 Therefore,  the  first  thing  that  should  be
 done  is,  and  we  have  taken  a  decision  about
 this,  that  about  6,000  engineers  and  techni-
 cians  should  be  trained  in  plant  so  that
 they  get  practical  training  and  skill..  The
 second  suggestion  is  that  the  boys  should
 be  given  intensive  trainning  in  the  last  year
 in  the  particular  industry  where  he  wants
 himself  to  be  self-employed,  aud  for  that
 purpose  some  loans  and  grants  should  be
 given  so  that  the  boys  should  be  given
 opportunity  to  establish  themeselves  in  an
 industry  so  that  they  would  become  self-
 employed  rather  than  go  about  job-seeking.
 These  are  questions  which  have  to  be  dealt
 with.  The  employment  opportunities  will
 naturally  depend  upon  how  we  have  the
 development  of  the  country.  Unless  there
 is  development,  how  can  there  be  opportu-
 Nities  ?

 Then  I  come  to  the  question  of  the
 recognition  of  unions.  I  may  say  that  one
 of  the  greatest  difficulties  for  the  public
 sector  and  also  the  private  sector  but  more
 so  for  the  public  sector  is  this  rivalry  bet-
 ween  the  unions.  The  union  leaders  may
 admit  or  may  not  admit  but  the  fact  is
 that  this  rivalry  is  there  and  it  leads  to  all
 sorts  of  difficulties  for  the  management.  I
 would  concede  thatthe  management  is  not
 also  trained  in  human  relations  and  how  te
 secure  good  relations.  That  is  there.  But
 in  spite  of  that  this  difficulty  is  there.

 When  I  was  talking  of  taking  over  the
 industrial  relations  administration  at  the
 Centre,  I  was.not  doing  so  with  an  inten-
 tion  to  usurp  or  make  an  inroad  into  the
 jurisdiction  of  the-States.  In  the  Minister’s
 conference  I  had  made  this  as  the  preamble
 and  said  that  under  the  Constitution  it  was
 permissible  but  we  did  not  want  to  do
 that.:  I  made  that  suggestion  for  this  rea-
 son.  Take,  for  instance,  the  steel  plants.
 We  have  got  three  plants  in  three  different
 States,  Rourkela  in  Orissa,  Bhilai.  in
 Madhya  Pradesh  and.  Durgapur  in  West
 Bengal.  The  management  may  enter  into
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 an  agreement  with  a  union  at  one  place.  At
 another  place,  that  union  may  be  in  a
 minority,  and  the  majority  union  may  enter
 into  another  agreement.  Then  somebody
 may  raise  it  as  a  dispute  and  go  to  the
 industrial  labour  court.  Then,  the  whole
 thing  would  be  upset.  With  three  different
 unions  in  three  different  States  in  units
 under  the  same  management,  the  adminis-
 ration  of  industrial  relations  would  be  a
 very  difficult  thing...

 SHRI  SHIV  CHANDIKA  PRASAD
 (Jamshedpur)  :  None  of  the  unions  has
 any  membership.  All  are  registered  unions
 without  any  membership.

 9  hrs
 SHRI  HATHI  If  they  have  no

 membership,  those  who  have  majority  will
 create  difficulties.  The  question  of  recog-
 nition  of  unions  is  a  burning  question.
 The  present  method  of  verification  of  mem-
 bership  is  the  correct  method  because  it
 gives  us  an  opportunity  to  build  up  the
 trade  unionism.

 Otherwise,  what  happens  will  be  that
 if  you  give  the  right  to  vote,  whether  the
 worker  is  3  member  or  not,  he  can  vote,
 but  he  may  not  have  any  faith  in  any
 union.  Therefore,  this  is  the  method,
 which  has  been  accepted.  If  there  is  any
 other  method,  we  can  certainly  cosider  it,
 but  at  present,  this  is  the  method.

 I  would  make  an  appeal.  If  we  want
 to  see  that  industrial  peace  should  be
 achieved,  all  the  union  leaders  must  sit  to-
 gether  and  evolve  a  procedure.  We  have
 to  sit  together  and  find  a  solution  whereby
 inter-union  rivalry  ends.  Otherwise,  we
 cannot  have  industrial  peace.

 श्री  रवि  राय  (पुरी):  बैलट  प्रथा  को
 मान  लीजिए  |

 SHRI  HATHI:  Bullotis  not  so
 easy.  That  idea  is  there.  The  AITUC  is

 2745.
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 SHRI  HATHI:  Shri  Kachwai  men-
 tioned  about  suspension  allowance.  We
 have  already  amended  the  Standing  Orders
 whereby  50  per  cent  is  being  paid  -:toa
 worker  when  he  is  suspended  during  inqui-
 ry.  But  a  proposal  was  before  the  Indian
 Labour  Conference  for  amending  the  Act
 because  under  the  Standing  Orders,  every
 industry  will  have  to  amend  the  rule.  That
 suggestion  has  been  accepted  and‘thé  Pay-
 ment  of  Wages  Act  will  be  amemded  accor-
 dingly  so  that  the  worker  is  entitled  ‘to  ‘50
 per  cent  of  allowance  during  the  period  of
 suspension.

 Then  comes  the  question  of  bidi.  Shai
 Kachwai  said  that  no  State  has  yet
 implemented  it.  For  his  information,  [
 may  say  we  had  a  confereice  of  State
 Labour  Ministers  and  it  was  decided  that
 the  Act  should  be  enforced  from  ist  May
 and  rules  should  be  ready  by  then.  Now
 Gujarat,  Maharashtra,  Madras  and  Rajas-
 than  have  already  published  the  rules.
 Madras  has  drafted  the  rules.  Bihar  has
 drafted  the  rules  and  they  are  being  trans-
 lated  into  Hindi.  Madhya  Pradesh  also.
 So  that  way,  it  is  not  that  action  is  not
 being  taken.  It  is  being  done.

 Shri  K.N.  Pandey  mentioned  about
 mines  and  safety  measures.’  As  regards
 the  snggestion  that  there  should  be  com-
 mittees  at  each  pit  level  where  workers
 and  employers  should  see  whether  safety
 measures  have  been  taken  or  not,  we  have
 already  introduced  that  system.

 SHRI  K.  N.  PANDEY  :  Central  com-
 ‘mittee.

 SHRI  HATHI  :  If  we  see  the  figures,
 we  find  that  from  96I  to  1967,  the  aumber
 of  series  accidents  and  the  number  of
 deaths  have  decreased.  In  1961,  seriqus
 accidents  were  5038  and  in  1967,  it  --was

 In  ‘1961,  the  number  of  deaths.  was
 344  and  in  1967,  it  was  292.

 Secondly,  as  you  know,  we  have  taken
 for  it.  But  there  also  they  do  not  bec
 members  of  the  union.  They  simiply  vote.
 You-do  not  have  the  following  of  those
 people.  Next  day  they  may  not  be  with
 them.

 SHRI:SHIV  CHANDIKA  PRASAD  :
 His  suggestion.  about  judicial
 decision  is  quite  all  right.  »  Pursue  that,

 inquiry:  and  é

 a  of  like  .observance  of
 Safety  Weeks,  educating  ‘the.  workers.  en
 safety  measures,  vocational  training,  for-
 mation  of  pit  safety  committees.  All  these
 measures  have  reduced  to.  a  great  extent
 the  number  of  accidents  in  mines.

 Dr..Maitrayee  Basu  referred  to.  -imple-
 mentation  of  the  Coal:  Wage  Bead  «recom.
 mendations,  :
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 lam  aware  that  many  of  the  small

 collieries  have  not  yet  implemented  it.

 DR.  MAITREYEE  BASU  :
 are  getting  higher  prices  for  coal.

 But  -they

 SHRI  HATHI  :  I  know  your  problem.
 Iam  coming  to  that.  Out  of  the  746
 collieries  whose  total  number  of  workers
 comes  to  about  4.38  lakhs  the  number  of
 collieries  which  have  commenced  imple-
 mentation  of  the  recommendations  is  457,
 and  the  total  number  of  their  workers  is
 3.75  lakhs,  while  the  humber  of  small
 collieries  which  have  not  implemented  is
 289,  but  the  number  of  workers  there  is
 about  0.63  lakhs.  But  there  are  some
 collieries  who  charge  more  prices  and  still
 are  not  implementing  it.

 DR.  MAITREYEE  BASU:
 not  spent  on  labour.

 That  is

 SHRI  HATHI:  Not  only  that.  They
 do  not  implement  the  Wage  Board  recom-
 mendations  and  still  charge  Rs.  5  more  or
 something  more.  I  have,  therefore,
 requested  the  purchasing  ministries,  mainly
 the  railways,  which  is  the  largest  Ministry,
 that  before  they  accept  the  tenders  of  any
 such  colliery,  they  must  get  a  certificate
 from  the  Regional  Commissioner  that  they
 have  implemented  the  Wage  Board  recom-
 mendations.  9  have  taken  up  the  matter.

 DR.  MAITREYEE  BASU  :
 right.

 That  is

 SHRI  HATHI:  I  know  your  pro-
 blem  ;  you  could  have  waited  for  my
 answer.  So,  I  have  taken  up  the  matter
 and  I  hope  the  railways  will  be  able  to
 accept  this  suggestion.  Then  these  diffi-
 culties  will  not  be  there.

 DR.  MAITREYEE  BASU  :
 about  the  bonus  money  ?

 What

 SHRI  HATHI:  This  matter  was  also
 taken  up.  Sir,  how  much  time  do  I  have  ?

 MR.  CHAIRMAN  :  If  only  the  hon.
 lady  Member  has  mercy  On  you,  you  caR
 finish  in  time,
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 SHRI  HATHI:  She  is  always  kind
 to  me.  Last  time  she  said  that  this
 Ministry  should  be  abolished.  This  time
 she  has  not  said  so.  So,  it  means  the
 mercy  has  begun  to  trickle.  She  did
 not  mean  me  personally,  but  the  Ministry.
 On  the  question  of  personal  relationship,
 personally  she  is  an  elderly,  respectable
 Member  and  kind  to  me.  Then,  so  far  as

 the  bonus  fund  is  concerned,—(/nterruption),
 I  am  coming  to  each  Member.  I  shall  try
 to  satisfy  everybody,—I  have  taken  up  the
 matter  with  the  West  Bengal  Government
 and  with  Tripathiji,  the  Labour  Minister
 of  Assam,  and  I  have  told  them  that  they
 should  personally  look  into  this  and  that
 the  question  is  taken  up  with  the  planters.

 DR.  MAITREYEE  BASU:  They
 have  earned  interest.

 SHRI  HATHI:  Yes;  I  have  asked
 the  Ministers  to  look  to  that.  Then,  Shri
 Sreekantan  Nair  pointed  out  neutralisation.
 I  have  already  stated  that  at  the  lowest
 base  the  mentralisation  should  be
 00  per  cent  but  we  have  to  guard
 against  _  inflation.  If  we  give  at
 the  highest  level,  then  it  will  mean  infla-
 tion.  Where  the  wage  level  is  high,  then
 it  should  not  be  hundred  per  cent;  it
 should  be  only  at  the  lowest.  But  at  the
 lowest  level  it  should  be  full.  Then  he
 talked  about  automation.  Textile  mills
 and  automation—these  were  the  two  items,
 two  important  issues,  before  the  Indian
 Labour  Conference.  Both  the  workers  and
 the  employers  jointly  agreed  that  it  is  a
 very  important  matter;  that  we  cannot
 dispose  of  it  immediately  but  there  should
 be  a  special  session  for  automation  and  the
 Commerce  Ministry  should  be  requested  to
 call  a  special  session  of  the  workers  and
 employers  where  this  question  should  be
 discussed  threadbare.  That  decision  has
 been  taken  and  it  was  agreed  to  by  the
 workers  and  the  employers.  But  on
 automation  I  may  even  say  that  the  policy
 has  been  laid  down  in  the  Indian  Labour
 Conference,  where  it  has  been  said  that
 wherever  there  is  to  be  automation,  there
 should  not  be  a  complete  ban  on  that  but
 it  should  be  without  retrenching  any
 worker.  If  that  is  pogsjbl¢,  than  it
 should  be  permitted,
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 AN  HON.  MEMBER:  Is_  it
 possible  ?

 SHRI  HATHI:  If  it  is  not  possible,
 no  ;  if  it  is  possible,  then,  yes.  Even  then,
 this  matter  is  being  discussed  in  June  or
 early  in  July.

 tt  cf  राय  :  इस  में  तो  बड़ा  कान्दट्रा-
 'डिक्शान  है  1  झ्राटोमेशन  भी  चलता  रहेगा  श्रौर
 रिट्रेबमेंट  भी  नहीं  होगा,  यह  कैसे  हो  सकता
 है?

 थी  हाथो  :  हो  सकता  है।

 SHRI  S.  KANDAPPAN:  You  may
 not  resort  to  retrenchment  but  it  will  shut
 out  potential  employment.

 SHRI  HATHI:  That  is  right  ;  when
 we  talked  about  it  in  the  i5th  Labour
 Conference,  it  was  a  question  of  the
 existing  potential.  Now  another  question
 has  come  in,  and  that  is  about  future
 potential,

 I  personally  think  and  even  the  union
 leaders  agree  that  where  it  is  necessary  for
 highly  technological  development,  nobody
 is  opposed  to  autoration.  But  where  it
 can  be  done  by  human  being  we  should
 try  to  sew  that  we  do  not  resort  to  this,
 rendering  persons  surplus.  He  also  men-
 tioned  about  abolition  of  contract  labour,
 We  have  accepted  it  in  principle  anda
 Bill  has  been  already  introduced  in  this
 House.  As  soon  asI  get  a  chance,  the
 Bill  may  be  passed  and  contract  labour
 will  be  abolished.

 SHRI  V,  KRISHNAMOORTHI:  Is
 the  Government  prepared  to  give  about
 Rs.  25,000  as  loan  to  the  engineers  to  help
 them  ?

 SHRI  HATHI:  I  have  dealt  with  the
 problem  of  engineers  in  detail,  He  was
 not  present.  I  said,  that  in  the  last  year  of
 their  training  they  will  be  trained  ina
 particular  plant.  When  they  want,  we
 may  give  them  loan  also.

 SHRI  SHIV  CHANDRIKA  PRASAD  4
 You  have  got  a  Central  Unemployment
 Committee,  For  the  lasi2  years,  it  hag
 Hot  met,
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 SHRI  HATHI:  This  is  nat  going  to
 help  the  engineers.

 Mr.  Deven  Sen  talked  about  the  anti
 labour  policy  of  Government.  What  does
 he  mean  by  it  ?

 SHRI  NAMBIAR  (Tiru  chirappalli)  ;
 Unsympathetic  to  labour.

 SHRI  HATHI:  We  say  that  the
 employers  and  the  union  representatives
 should  sit  together  and  solve  the  problems. We  also  say,  where  this  cannot  be  done, it  may  be  referred  to  arbitration.  About
 social  security,  I  bring  in  legislation  saying, if  a  worker  is  retrenched,  he  should  be  given compensation.  If  a  mine  is  closed,  I  say it  will  not  be  considered  as  a  factor  beyond his  control  and  therefore,  compensation
 should  be  paid.  I  say  to  the  worker  should
 be  given  cash  benefit,  sickness  benefit  and
 all  that.  What  does  the  hon.  Member
 mean  by  anti-labour  policy  ?

 Then,  the  labour  policy  in  India  has
 been  formulated  not  by  the  Government
 of  India  alone,  but  in  tripartite  bodies
 where  the  representatives  of  labour,
 employees  and  Government  sit.  There
 have  been  cases  where  Government  have
 changed  their  stand  because  of  the  deci.
 sion  of  labour  conferences.  Therefore,  I
 cannot  subscribe  ta  the  view  that  it  is  an
 anti-labour  policy.  It  isa  policy  jointly
 evolved  by  allof  us  and  he  is  equally  a
 party  to  it.

 SHRI  NAMBIAR:  In  implementa-
 tion,  you  have  a  soft  corner  for  employers.

 SHRI  HATHI:  if  I  say  leave  it
 entirely  to  the  central  sector  for  imple-
 mentation,  they  are  opposing  it.  I  am
 only  responsible  for  a  few.  For  the  rest,
 the  State  Governments  are  responsible.

 Sir,  points  were  raised  about  agricul-
 tura]  labour  and  other  things.  I  have  not
 been  able  to  deal  with  them.  One  question
 raised  was  about  the  strike  by  journalists.
 Yeaterday  they  had  discussions.  Unfort-
 unately,  the  President  of  the  Employees’
 Federation  could  not  be  present.  Therefore,
 the  discussian  has  been  postponed.  They
 are  meeting  taday  and  the  discussions  are
 going  on.  J  bave  a  message  here  which
 pays  that  they  have  arrived  at  a  basis  og
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 which  the  {ssue  can  be  further  negotiated
 and  even  the  strike  may  be  called  off.
 Yesterday  we  discussed  till  midnight.  The
 Labour  Secretary  was  there.  The  workers
 had  been  to  me  between  .00  and  2.00.
 We  have  called  for  a  meeting  at  2.39.
 Therefore,  the  discussions  are  going  on  and
 I  hope  satisfactory  solution  will  be
 reached.  In  Calcutta  and  Madras  they
 have  reached  a  settlement.

 श्री  रामावतार  श्ञास्त्रो  :  लेकिन  पटना  के
 सर्चलाइट  और  प्रदीप  का  क्‍या  होगा,  एक
 महीना  हो  गया  है

 SHRI  HATHI:  About  Patna  also  I
 have  written  to  the  Chief  Minister.  I  have
 also  written  to  the  employers.  The
 implementation  is  not  in  my  hands,  it  is
 with  the  State  Government.

 I  think,  Sir,  I  have  dealt  with  all  the
 questions.  If  anything  is  left  out  I  shall
 send  a.  detailed  reply  to  the  Members
 concerned.

 SHRI  8.  K.  DASCHOWDHURY  :
 Sir,  my  questions  have  not  been  replied
 to.

 SHRI  HATHI:  The  main  question
 was  about  the  enclaves.  They  met  me.
 We.  are  considering  the  matter.  I  hope
 we  shall  be  able  to  give  them  all  the
 benefits  that  the  East  Pakistan  refugees  are
 getting  like  loan  for  housing,  land  etc.

 SHRI  8.  K.  DASCHOWDHURY  :  I
 wanted  to  know  whether  you  will  give
 them  any  ex  gratia  payment  as  grants.

 SHRI  HATHI:  All  those  grants  and
 loans  which  the  East  Pakistan  refugees  get
 will  be  given  to  them.

 SHRI  SHIVAJIRAO  S.  DESHMUKH  :
 Sir,  textile  industry  is  the  primary  industry
 of  Maharashtra.  My  question  is  about
 the  closure  of  sick  mills  and  workers
 employed  there.  Formerly  those  mills
 which  had  gone  into  liquidation  used  to
 be  handed  over  to  the  Government  of
 Maharashtra  for  being  run  as  labour
 concerns  at  a  nominal  rent  of  one  ‘Tupeo.
 Fhe  High  Court'ls  jnsisting  that  the  rent
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 should  be  calculated  on  the  basis  of  market
 value.  The  Government  of  Maharashtra
 bas  requestzd  the  Central  Government  to
 initiate  legislation  to  ensure  that  such  mills
 are  handed  over  for  being  run  for  employ-
 ment  purposes  on  the  basis  of  rent
 calculated  at  the  depreciated  value
 (Interruption).

 सभापति  महोदय  :  चू  कि  इस  डिमाण्ड  पर
 बकत  कम  कर  दिया  गया  है,  इस  लिये  मैं  चाहता
 था  कि  जिनको  कवेश्चन  करना  है,  वह  कर  लें
 और  मिनिस्टर  साहब  दो-तीन  मिनट  में  उनका
 जवाब  दे  दें  -  वक्‍त  कम  कर  दिये  जाने  की  वजह
 से  मैंने  मौका  दिया  है,  इस  को  झआाइन्दा  के  लिये
 प्रेसिडिन्स  नहीं  समका  जाना  चाहिये  ।

 श्री  रवि  राय  :  सभापति  महोदय,  मैं  हाथी
 साहब  का  धन्यावाद  करता  हैं,  उन्होंने  हयुमन
 एप्रोच  के  बारे  में  कहा  है  ।  मैं  उनसे  जानना
 चाहता  हूं-चू कि  बंगाल  में  राष्ट्रपति  का
 शासन  चल  रहा  है,  इस  लिये  वहां  पर  लेबर-
 ट्रबल  का  समाधान  करने  की  जिम्मेदारी  केन्द्र
 सरकार  की  होती  है  1  आप  को  मालूम  है  कि
 कलकत्ता  के  नील  रतन  सरकारी  अस्पताल  में  हड़-
 ताल  चल  रही  है,  सैंकड़ों  कार्यकर्ता  गिरफ्तार
 कर  लिये  गये  हैं  ।  मैं  वहां  पर  ता०  I4  को.  गया
 था  ।  टेटिनस  के  इन्जेक्शन  की  जो  जिम्मेदारी
 उन  लोगों  पर  ठहराई  गई  थी,  वह  गलत  सावित

 हुई  है  ।
 यह  ठीक  नहीं  है  कि  मेडिकल  कालेज  के

 जिन  कमंचारियों  के  पास  घर  नहीं  है  वह  भ्रपने
 घरों  से  टिटेनस  की  बीमारी  ले  आये  t

 मैं  जानना  चाहता  हैं  कि नील  रतन  सर-
 कार  हास्पिटल  के  लोगों  की  मांग  को  ले  कर
 गवनेर  साहब  ने  जो  कहा  था  कि  उनकी  रिहाई
 होगी,  उस  का  क्‍या  हुआ  ?  उन  लोगों  के  पीने
 के  पानो  के  टैप्स  हैं  वह  भी  उखाड़  दिये  गये  हैं  ।
 मैं  जानना  चाहता  हूँ  कि  हास्पिटल  के  कार्यकर्ता
 ह्रों  क ेयूनियन  की  तरफ  से  जो  मांग  की  गई

 थी,  उन  को  पूरा  करने  के  लिये  श्रौर  उन  की

 रिहाई  के  लिये  मन्त्रालय  क्या  कर  रहा  है?
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 SHRI  HATHI:  I  will  get  the  full
 information  from  West  Bengal  and  supply
 it  to  the  hon.  Member.

 SHRI  NAMBIAR:  I  am  given  to
 understand  that  the  Central  Government
 is  pressurising  the  State  Governments  to
 see  that  the  labour  problems  of  the  public
 sector  undertakings  are  brought  under
 the  direct  control  of  the  Central  Govern-
 ment  by  taking  them  out  of  the  purview
 of  the  State  Governments.  My  experience
 is  that  it  is  the  State  Governments  which
 are  sincerely  trying  to  do  something  for
 settling  the  Jabour  problems.  If  the
 Central  Government  take  over  this  problem
 then  they  will  deal  with  it  in  the  same
 way  as  they  are  dealing  with  it  in  the  rail-
 ways.  So,  I  would  like  to  know  whether
 the  Central  Government  will  give  up  that
 idea  so  that  all  the  labour  problems  can
 be  tackled  by  the  State  Government  as  at
 present.

 SHRI  HATHI  :  I  will  try  to  persuade
 my  colleagues,  the  State  Labour  Ministers
 to  agree  to  my  proposal.

 SHRI  SHIVAJIRAO  S.  DESHMUKH:
 Those  textile  mills  which  are  sick  and
 which  have  gone  into  liquidation,  the
 State  Governments  are  axpected  to  run
 them  as  textile  workers’  employment
 projects.  So,  from  the  employment  point
 of  view,  does  the  Labour  Minister  propose
 to  take  it  up  with  the  Commerce  Ministry
 and  take  a  decision  on  this  matter  early  ?
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 SHRI  HATHI:  In  fact,  it  is  not  only
 in  Maharashtra  but  in  Gujarat  also  this
 Problem  is  there.  I  have  taken  up  the
 matter  with  the  Commerce  Ministry  to
 find  some  way  out.  We  shall  discuss  what
 should  be  done.

 MR.  CHAIRMAN  :  I  will  now  put
 all  the  cut  motions  to  the  vote  of  the
 House.

 All  the  cut  motions  were  put  and  negatived,

 MR.  CHAIRMAN  :
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in  the
 fourth  column  of  the  order  paper,  be
 granted  to  the  President,  to  complete
 the  Sums  necessary  to  defray  the  charges
 that  will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1969,  in  respect  of  the  heads
 of  demands  entered  in  the  second
 column  thereof  against  Demands  Nos.
 63  to  67  and  123  relating  to  the  Minis-
 try  of  Labour,  Employment  and
 Rehabilitation”.

 The  question  is  ;

 The  motion  was  adopted.

 9.25  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  _on  Wednesday,  April  24,  1968]
 Vaisakha  4,  72090  (Saka).
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